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deposited with the Depositary their instruments of acceptance thereof. The amendment shall enter into
force for any other Party on the ninetieth day after the date on which that Party has deposited its
instrument of acceptance thereof.

A copy of the authentic text of the Amendment in the English, French and Russian languages is
attached.

28 February 2013

-

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations concerned.
Depositary notifications areissued in €l ectronic format only. Depositary notifications are made availableto
the Permanent Missions to the United Nations in the United Nations Treaty Collection on the Internet at
http://treaties.un.org, under "Depositary Notifications (CNs)". Inaddition, the Permanent Missions, aswell
asother interested individual s, can subscribeto receive depositary notifications by e-mail through the Treaty
Section's "Automated Subscription Services', which is also available at http://treaties.un.org.



Amendment of the text of and annexes II to IX to the
1999 Protocol to Abate Acidification, Eutrophication
and Ground-level Ozone and the addition of new
annexes X and XI

Article 1
Amendment

The Parties to the 1999 Protocol to Abate Acidification, Eutrophication and
Ground-level Ozone, meeting within the thirtieth session of the Executive Body,

Decide to amend the 1999 Protocol to Abate Acidification, Eutrophication and
Ground-level Ozone (Gothenburg Protocol) to the Convention on Long-range
Transboundary Air Pollution as set out in the annex to this decision.

Article 2
Relationship to the Gothenburg Protocol

No State or regional economic integration organization may deposit an instrument of
acceptance of this Amendment unless it has previously, or simultaneously, deposited an
instrument of ratification, acceptance, approval or accession to the Gothenburg Protocol.

Article 3
Entry into force

In accordance with article 13, paragraph 3. of the Gothenburg Protocol, this Amendment
shall enter into force on the ninetieth day after the date on which two thirds of the Parties to
the Gothenburg Protocol have deposited with the Depositary their instruments of
acceptance thereof.

Annex

Preamble

1. In the second preambular paragraph. the words “volatile organic compounds and
reduced nitrogen compounds™ are replaced by the words “volatile organic compounds,
reduced nitrogen compounds and particulate matter”.

2. In the third preambular paragraph, the words “and particulate matier” are inserted
after the word “ozone™.

-

3. In the fourth preambular paragraph. the words “sulphur and volatile organic
compounds. as well as secondary pollutants such as ozone™ are replaced by the words
“sulphur. volatile organic compounds. ammonia and directly emitted particulate matter. as
well as secondarily formed pollutants such as ozone, particulate matter”.



4. The following preambular paragraph is added between the fourth and fifth
prcambular paragraphs:

“Recognizing the assessments of scientific knowledge by international
organizations, such as the United Nations Environment Programme, and by the
Arctic Council, about the human health and climate co-benefits of reducing black
carbon and ground-level ozone, particularly in the Arctic and in the Alpine
regions,”.

o

For the sixth preambular paragraph there is substituted:

Recognizing also that Canada and the United States of America are bilaterally
addressing cross-border air pollution under the Canada — United States Air Quality
Agreement, which includes commitments by both countries to reduce emissions of
sulphur dioxide. nitrogen oxides and volatile organic compounds. and that the two
countrics are considering the inclusion of commitments to reduce emissions of
particulate matter.

6. For the seventh preambular paragraph there is substituted:

Recognizing firthermore that Canada is committed to achieving reductions of
sulphur dioxide. nitrogen oxides, volatile organic compounds and particulate matter
to meet the Canadian Ambient Air Quality Standards for ozone and particulate
matter and the national objective to reduce acidification. and that the United States is
committed to the implementation of programmes to reduce emissions of nitrogen
oxides, sulphur dioxide. volatile organic compounds and particulate matter
necessary lo meel national ambient air quality standards for ozone and particulate
matter, to make continued progress in reducing acidification and cutrophication
effects and to improve visibility in national parks and urban areas alike,

7. The ninth and tenth preambular paragraphs are replaced by the following preambular
paragraphs:
“Taking into account the scientific knowledge about the hemispheric
transport of air pollution, the influence of the nitrogen cycle and the potential
synergies with and trade-offs between air pollution and climate change,

Aware that emissions from shipping and aviation contribute significantly to
adverse effects on human health and the environment and are important issues under
consideration by the International Maritime Organization and the International Civil
Aviation Organization,”,

8. In the fifteenth preambular paragraph, the words “ammonia and volatile organic
compounds™ arc replaced by the words “ammonia, volatile organic compounds and
particulate matter”.

9. In the nineteenth preambular paragraph. the words “and particulate matter. including
black carborn.” are inserted after the words “nitrogen compounds™.

10.  The twentieth and twenty-first preambular paragraphs are deleted.
11.  Inthe twenty-second preambular paragraph:

(a)  The words “and ammonia™ are replaced by the words “and reduced nitrogen
compounds™; and

(b)  The words “including nitrous oxide™ are replaced by the words . including
nitrous oxide and nitrate levels in ecosystems.™.

12, Inthe twenty-third preambular paragraph, the word “tropospheric™ is replaced by the
words “ground-level”.



Article 1
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The following paragraph is addcd aftcr paragraph 1:

1 bis. The terms “this Protocol”, “the Protocol” and “the present Protocol”™ mean the
1999 Protocol to Abate Acidification, Eutrophication and Ground-Level Ozone, as
amended from time to time;

The words *. expressed as ammonia (NH;)” are added at the end of paragraph 9.
The following paragraphs are added after paragraph 11:

11 bis. “Particulate matter” or “PM” is an air pollutant consisting of a mixture of
particles suspended in the air. These particles differ in their physical propertics (such
as size and shape) and chemical composition. Unless otherwise stated. all references
to particulate matter in the present Protocol refer to particles with an aerodynamic
diameter equal to or less than 10 microns (um) (PM,s). including those with an
aerodynamic diameter equal (o or less than 2.5 um (PM,s):

11 ter. “Black carbon™ means carbonaceous particulate matter that absorbs light;

11 quater.  “Ozone precursors’ means nitrogen oxides, volatile organic
compounds. methane and carbon monoxide:

In paragraph 13, the words “or fluxes to receptors™ arc inserted after the word
phere”.

In paragraph 15. the words “volatile organic compounds or ammonia™ are replaced

by the words “volatile organic compounds, ammonia or particulate matter™.

6.

For paragraph 16 there is substituted:

“New stationary source” means any stationary source of which the construction or
substantial modification is commenced after the expiry of one year from the date of
entry into force for a Party of the present Protocol. A Party may decide not to treat
as a new stationary source any stationary source for which approval has alrcady been
given by the appropriate competent national authorities at the time of entry into
force of the Pratocol for that Party and provided that the construction or substantial
modification is commenced within 5 years of that date. It shall be a matter for the
competent national authorities to decide whether a modification is substantial or not,
taking account of such factors as the environmental benefits of the modification.

Article 2

In the chapeau:
(a)  Before the words “The objective of the present Protocol” is inserted *1.”;

(b)  The words “ammonia and volatile organic compounds™ are replaced by the

words “ammonia. volatile organic compounds and particulate matter”;

(c) The words “and the environment™ are inscrted after “human health™:

(d)  The words “materials and crops™ are replaced by the words “materials, crops

and the climate in the short and long term™; and

(¢)  The words . particulate matter” arc inserted after the word “cutrophication”.



2. The words “, (hat allow ecosystem recovery” are inserted at the end of
subparagraph (a).

3 In subparagraph (b). the words “, that allow ecosystem recovery” are added at the
end of the subparagraph and the word “and” is deleted after the semicolon.

4. In subparagraph (¢) (ii). the words “Canada-wide Standard™ are replaced by the
words “Canadian Ambient Air Quality Standard”.

5. New subparagraphs (d). (e) and (f) are added after subparagraph (c) as follows:
(d)  For particulate matter;

(1) For Partics within the gecographical scope of EMEP. the critical levels
of particulate matter. as given in annex I:

(i) For Canada, the Canadian Ambient Air Quality Standards for
particulate matter; and

(iii)  For the United States of America, the National Ambient Air Quality
Standards for particulate matter;

(e)  For Parties within the geographical scope of EMEP, the critical levels
of ammonia, as given in annex I: and

(H) For Parties within the geographical scope of EMEP, the acceptable
levels of air pollutants to protect materials, as given in annex [.

6. A new paragraph 2 is added at the end of article 2 as follows:

2 A further objective is that Partics should, in implementing measures to
achieve their national targets for particulate matter, give priorily. to the extent they
consider appropriate. to emission reduction measures which also significantly reduce
black carbon in order to provide benefits for human health and the environment and
to help mitigation of near-term climate change.

Article 3

I; In paragraph 1:

(@)  The word “ceiling” in the first line is replaced by the words “reduction
commitment™;

(b)  The word “ceiling” in the second line is replaced by the word “commitment™;
and

(c)  The words “In taking steps to reduce cmissions of particulate matter. cach
Party should seek reductions from those source categories known to emit high amounts of
black carbon. to the extent it considers appropriate.” are added at the end of the paragraph.

2, In paragraphs 2 and 3, the words “V and VI™ are replaced by the words *V, VI
and X7,

-

3. The words “Subject to paragraphs 2 bis and 2 ter.” are inserted at the beginning of
paragraph 2.
4. New paragraphs 2 bis and 2 ter are inserted as follows:

2 bis. A Party that was already a Party to the present Protocol prior to entry into
force of an amendment that introduces new source categories may apply the limit
values applicable to an "existing stationary source” to any source in such a new
category the construction or substantial modification of which is commenced beflore



the expiry of one vear from Lhe date of entry into force of (hat amendment for that
Party, unless and until that source later undergoes substantial modification.

2 ter. A Party that was already a Party to the present Protocol prior to entry into
force of an amendment that introduces new limit values applicable to a “new
stationary source” may continue to apply the previously applicable limit values to
any source the construction or substantial modification of which is commenced
before the expiry of one year from the date of entry into force of that amendment for
that Party. unless and until that source later undergoes substantial modification.

5. Paragraph 4 is deleted.
6. For paragraph 6 there is substituted:

Each Party should apply best available techniques to mobile sources covered by
annex VIII and to each stationary source covered by annexes IV, V, VI and X, and,
as il considers appropriate, measures (0 control black carbon as a component of
particulate matter. taking into account guidance adopted by the Executive Body.

T For paragraph 7 there is substituted:

Each Party shall. insofar as it is technically and economically feasible. and taking
into consideration the costs and advantages, apply the limit values for VOC contents
of products as identified in annex XI in accordance with the timescales specified in
annex VIIL.

8. In paragraph 8 (b):

(a) The words “document V" and “at its seventeenth session (decision 1999/1)
and any amendments thereto” are deleted: and

(b)  The following sentence is added at the end of the paragraph:

Special attention should be given to reductions of ammonia emissions [rom
significant sourccs of ammonia for that Party.

9. In paragraph 9 (b). the words “ammonia and/or volatile organic compounds
contributing to acidification, eutrophication or ozone formation™ are replaced by the words
“ammonia, volatile organic compounds and/or particulate matter contributing to
acidification, eutrophication. ozone formation or increased levels of particulate matter”.

10.  In paragraph 10 (b). the words “sulphur and/or volatile organic compounds™ are
replaced by the words “sulphur, volatile organic compounds and/or particulate matter”.

11.  Forparagraph 11 there is substituted the following:

Canada and the United States of America shall. upon ratification. acceptance or
approval of, or accession to the present Protocol or the amendment contained in
decision 2012/2 submit to the Executive Body their respective emission reduction
cominitments with respect (o sulphur, nitrogen oxides. volatile organic compounds
and particulate matter for automatic incorporation into annex I1.

12. New paragraphs are added after paragraph 11 as follows:

11 bis. Canada shall also upon ratification. acceptance or approval of, or accession
to the present Protocol. submit to the Exccutive Body relevant limit values for
automatic incorporation into annexes IV, V. VI, VIII, X and XI.



11 ter. Each Party shall develop and maintain inventories and projections for the
cmissions of sulphur dioxide, nitrogen oxides. ammonia, volatile organic
compounds. and particulate matter. Parties within the geographic scope of EMEP
shall use the methodologies specified in guidelines prepared by the Steering Body of
EMEP and adopted by the Parties at a session of the Executive Body. Parties in
areas outside the geographic scope of EMEP shall use as guidance the
methodologies developed through the workplan of the Executive Body.

11 quater. Each Party should actively participate in programmes under the
Convention on the effects of air pollution on human health and the environment.

11 quinquies. For the purposes of comparing national emission totals with emission
reduction commitments as set out in paragraph 1. a Party may use a procedure
specified in a decision of the Executive Body. Such a procedure shall include
provisions on the submission of supporting documentation and on review of the use
of the procedure.

E. Article 3 bis

1. A new article 3 bis is added as follows:

Article 3 bis
Flexible Transitional Arrangements

L. Notwithstanding article 3, paragraphs 2, 3. 5 and 6. a Party to the Convention
that becomes a Party to the present Protocol between Jamuary 1. 2013, and
December 31. 2019. may apply flexible transitional arrangements for the
implementation of limit values specified in annexes VI and/or VIII under the
conditions specified in this article.

2. Any Party electing to apply the flexible transitional arrangements under this
article shall indicate in its instrument of ratification. acceptance or approval of or
accession to the present Protocol the following:

(a)  the specific provisions of annex VI and/or VIII for which the Party is
electing to apply flexible transitional arrangements: and

(b)  an implementation plan identifying a timetable for full implementation
of the specified provisions,

3. An implementation plan under paragraph 2 (b) shall. at a minimum. provide
for implementation of the lmit values for new and existing stationary sources
specified in Tables 1 and 5 of annex VI and Tables 1, 2, 3. 13 and 14 of annex VIII
no later than eight years after entry into force of the present Protocol for the Party, or
December 31. 2022, whichever is sooner.

4 In no case may a Party’s implementation of any limit values for new and
existing stationary sources specified in annex VI or annex VIII be postponed past
December 31, 2030,

5, A Party electing to apply the flexible transitional arrangements under this
article shall provide the Executive Secretary of the Commission with a triennial
report of its progress towards implementation of annex VI and/or annex VIII. The
Executive Secretary of the Commission will make such triennial reports available to
the Executive Body.



Article 4

1. In paragraph 1. the words “ammonia and volatile organic compounds™ arc replaced
by the words “ammonia. volatile organic compounds and particulate matter, including black
carbon’.

2, In paragraph 1 (a), the words “low emission burners and good environmental
practice in agriculture” are replaced by the words “low emission burners. good
environmental practice in agriculture and measures that are known to mitigate emissions of
black carbon as a component of particulate matter”™.

Article 5

1. In paragraph 1 (a):

(a)  The words “ammonia and volatile organic compounds™ are replaced by the
words “ammonia, volatile organic compounds and particulate matter, including black
carbon™; and

(by The words “national emission ceilings or” are replaced by the words
“emission reduction commitments and”.

2 For paragraph 1 (c) is substituted:

(¢)  Levels of ground-level ozone and particulate matter;
3. In paragraph 1 (d). *6.” is replaced by “6: and”.
4. A new paragraph 1 (e) is added as follows:

(c) The environmental and human health improvements associated with
attaining emission reduction commitments for 2020 and beyond as listed in annex I1.
For countries within the geographical scope of EMEP, information on such
improvements will be presented in guidance adopted by the Executive Body.

5. In paragraph 2 (c):

(a) The words “Health and environmental” are replaced by the words “Human
health, environmental and climate™; and

(b) The words “reduction of”* are inserted after the words “associated with™.

Article 6

1. In paragraph 1 (b). the words “"ammonia and volatile organic compounds™ are
replaced by the words “aminonia, volatile organic compounds and particulate matter”.

2 In paragraph 1 (f), the words “documents 1 to V™~ and “at its seventeenth session
(decision 1999/1) and any amendments thereto™ are deleted.

2

3. In paragraph 1 (g). the words “document VI” and “at its seventeenth session
(decision 1999/1) and any amendments thercto™ are deleted.

4, In paragraph 1 (h). the words “ammonia and volatile organic compounds™ are
replaced by the words “ammonia, volatile organic compounds and particulate matter”.



6.

For paragraph 2 is substituted:
Each Party shall collect and maintain information on;

(a)  Ambient concentrations and depositions of sulphur and nitrogen
compounds;

(b))  Ambient concentrations of ozone. volatile organic compounds and
particulate matter; and

(c)  If practicable, estimates of exposure to ground-level ozone and
particulate matter.

Each Party shall, if practicable. also collect and maintain information on the effects
of all of these pollutants on human health. terrestrial and aquatic ecosystems.
matenals and the climate. Parties within the geographic scope of EMEP should use
guidelines adopted by the Executive Body. Parties outside the geographic scope of
EMEP should use as guidance the methodologies developed through the workplan
of the Executive Body.

A new paragraph 2 bis is inserted as follows:

2 bis. Each Party should, to the extent it considers appropriate, also develop and
maintain inventories and projections for emissions of black carbon. using guidelines
adopted by the Executive Body.

Article 7

L.

In paragraph 1 (a) (ii). for the words “paragraph 3" are substituted the words

“paragraphs 3 and 7”.

2.

3
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For the chapeau of paragraph 1 (b) is substituted:

(b)  Each Party within the geographical scope of EMEP shall report (o
EMEP through the Exccutive Sccrctary of the Commission the following
information for the emissions of sulphur dioxide. nitrogen oxides, ammonia, volatile
organic compounds and particulate matter. on the basis of guidelines prepared by the
Steering Body of EMEP and adopted by the Executive Body:

In paragraph 1 (b) (i). the words “of sulphur, nitrogen oxides. ammonia and volatile

¢ compounds™ are deleted.

In paragraph 1 (b) (ii):

(a) The words “of each substance™ are deleted: and

(b)  Forthe number “(1990)" is substituted the words “specified in annex II”,
In paragraph 1 (b) (1i1). the words “and current reduction plans™ are deleted.

For paragraph 1 (b) (iv) is substituted:

(iv)  An Informative Inventory Report containing detailed information on
reported emission inventories and emission projections;

A new paragraph 1 (b bis) is added as follows:

(b bis) Each Party within the geographical scope of EMEP should report
available information to the Executive Body. through the Executive Secretary of the
Commission, on its air pollution effects programmes on human health and the
environment and atmospheric monitoring and modelling programmes under the
Convention. using guidelines adopted by the Executive Body:



8. For paragraph 1 (c). there is substituted:

(c)  Parties in areas outside the geographical scope of EMEP shall report
available information on levels of emissions. including for the reference year
specified in annex II and appropriate to the geographic area covered by its emission
reduction commitments, Parties in areas outside the geographic scope of EMEP
should make available information similar to that specified in subparagraph (b bis).
if requested to do so by the Executive Body.

9. A new subparagraph (d) is added after subparagraph 1 (c) as follows:

(d  Each Party should also report. where available. ils ecmissions
inventories and projections for emissions of black carbon, using guidelines adopted
by the Executive Body.

10.  For the chapeau to paragraph 3. there is substituted:

Upon the request of and in accordance with the timescales decided by the Executive
Body. EMEP and other subsidiary bodies shall provide the Executive Body with
relevant information on:

11.  In paragraph 3 (a). the words “particulate matter including black carbon.” are
inserted after the words “concentrations of .

12.  In paragraph 3 (b). the words “ozone and its precursors.” are replaced by the words
“particulate matter, ground-level ozone and their precursors;”.

13.  New subparagraphs (c) and (d) are inserted after subparagraph 3 (b) as follows:

(c) Adverse cffects on human health, natural ccosystems. materials and
crops. including interactions with climate change and the environment related to the
substances covered by the present Protocol. and progress in achieving human health
and environmental improvements as described in guidance adopted by the Executive
Body; and

(d) The calculation of nitrogen budgets. nitrogen use efficiency and
nitrogen surplises and their improvements within the geographical area of EMEP,
using guidance adopted by the Executive Body.

14.  The final sentence of paragraph 3 is deleted.

15.  In paragraph 4, the words “and particulate matter” are added at the end of the
paragraph.
16.  In paragraph 5. the words “actual ozone concentrations and the critical levels of

ozone™ arc replaced by the words “actual ozone and particulate matter concentrations and
the critical levels of ozone and particulate matter”,

17. A new paragraph 6 is added as follows:

6. Notwithstanding article 7.1 (b), a Party mayv request the Executive Body for
permission to report a limited inventory for a particular pollutant or pollutants if:

(a)  The Party did not previously have reporting obligations under the
present Protocol or any other protocol for that pollutant; and

(b)  The limited inventory of the Party includes, at a minimum, all large
point sources of the pollutant or pollutants within the Party or a relevant PEMA,

The Executive Body shall grant such a request annually for up to five years after
entry into force of the present Protocol for a Party. but in no case for reporting of
emissions for any year after 2019. Such a request will be accompanied by



information on progress toward developing a more complete inventory as part of the
Party’s annual rcporting.

Article 8

1. In paragraph (b). the words “particulate matter, including black carbon.™ are inserted
after the words “those on™.

2. In paragraph (c). the words “nitrogen compounds and volatile organic compounds™
arc replaced by the words “nitrogen compounds. volatile organic compounds and
particulate matter, including black carbon™.

-

3. After paragraph (d). a new paragraph (d bis) is added as follows:

The improvement of the scientific understanding of the potential co-benefits for
climate change mitigation associated with potential reduction scenarios for air
pollutants (such as methane, carbon monoxide and black carbon) which have near-
term radiative forcing and other climate cffects;

4. In paragraph (e). the words “eutrophication and photochemical pollution™ are
replaced by the words “eutrophication. photochemical pollution and particulate matter™.

5 In paragraph (f). the words “ammonia and volatile organic compounds™ are replaced
by the words “ammonia, volatile organic compounds and other ozone precursors. and
particulate matter”.

6. In paragraph (g):

(a)  The words “nitrogen and volatile organic compounds™ are replaced by the
words “nitrogen, volatile organic compounds and particulate matter™;

(b)  The words “including their contribution to concentrations of particulate
matter.” are deleted: and

(c)  The words “volatile organic compounds and tropospheric ozonc™ arc replaced
by the words “volatile organic compounds. particulate matter and ground-level ozone™.

L. In paragraph (k):

(a) The words “environment and human health” are replaced by the words
“environment, human health and the impacts on climate™. and

(b)  The words “ammonia and volatile organic compounds™ are replaced by the
words “ammonia, volatile organic compounds and particulate matter”.

Article 10
1. In paragraph 1, the words “sulphur and nitrogen compounds™ are replaced by the
words “sulphur, nitrogen compounds and particulate matter™.

2 In paragraph 2 (b):

(a)  The words “health effects” are replaced by the words “human health effects,
climate co-benefits™; and

(b)  The words “particulate matter,” are inserted after the words “related to™,

10
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New paragraphs 3 and 4 are added as follows:

3. The Executive Body shall include in its reviews under this article an
evaluation of mitigation measures for black carbon emissions. no later than at the
second session of the Executive Body after entry into force of the amendment
contained in decision 2012/2.

4, The Parties shall, no later than at the second session of the Executive Body
after entry into force of the amendment contained in decision 2012/2, evaluate
ammonia control measures and consider the need to revise annex IX.

L. Article 13

For article 13 there shall be substituted:

Article 13
Adjustments

L. Any Party to the Convention may propose an adjustment to annex II to the
present Protocol to add to it its name, together with emission levels, emission
ceilings and percentage emission reductions.

2. Any Party may propose an adjustment of its emission reduction commitments
already listed in annex II. Such a proposal must include supporting documentation,
and shall be reviewed. as specified in a decision of the Executive Body. This review
shall take place prior to the proposal being discussed by the Parties in accordance
with paragraph 4.

3. Any Party cligible under article 3. paragraph 9. may propose an adjustment to
annex III to add one or more PEMAs or make changes to a PEMA under its
jurisdiction that is listed in that annex.

4. Proposed adjustments shall be submitted in writing to the Executive
Secretary of the Commission. who shall communicate them to all Parties. The
Parties shall discuss the proposed adjustments at the next session of the Executive
Body. provided that those proposals have been circulated by the Executive Secretary
to the Parties at least ninety davs in advance.

5. Adjustments shall be adopted by consensus of the Parties present al a session
of the Exccutive Body and shall become effective for all Parties to the present
Protocol on the ninetieth day following the date on which the Executive Secretary of
the Commuission notifies those Parties in writing of the adoption of the adjustment.

Article 13 bis

Amendments
1. Any Party may propose amendments to the present Protocol.
2. Proposed amendments shall be submitted in writing to the Executive

Secretary of the Commission. who shall communicate them to all Parties. The
Partics shall discuss the proposed amendments at the next session of the Executive
Body. provided that those proposals have been circulated by the Executive Secretary
to the Parties at least ninety days in advance.

11



-

3. Amendments to the present Protocol other than (o anmexes I and III shall be
adopted by conscnsus of the Partics present at a scssion of the Exccutive Body. and
shall enter into force for the Parties which have accepted them on the ninetieth day
after the date on which two thirds of those that were Parties at the time of their
adoption have deposited with the Depositary their instruments of acceptance thereof.
Amendments shall enter into force for any other Party on the ninetieth day after the
date on which that Party has deposited its instrument of acceptance thereof.

4. Amendments to annexes [ and III to the present Protocol shall be adopted by
consensus of the Parties present at a session of the Executive Body. On the expiry of
one hundred and eighty days from the date of its communication to all Parties by the
Exccutive Scerctary of the Commission. an amendment to any such annex shall
become effective for those Parties which have not submitted to the Depositary a
nofification in accordance with the provisions of paragraph 5. provided that at least
sixteen Parties have not submitted such a notification.

5. Any Party that is unable to approve an amendment to annexes I and/or 111,
shall so notify the Depositary in writing within ninety days from the date of the
communication of its adoption. The Depositary shall without delay notify all Parties
of any such notification received. A Party may at any time substitute an acceptance
for its previous notification and. upon deposit of an instrument of acceptance with
the Depositary, the amendment to such an annex shall become effective for that
Party.

6. For those Parties having accepted it. the procedure set out in paragraph 7
supersedes the procedure sel out in paragraph 3 in respect of amendments o annexes
IV to X1

7. Amendments to annexes IV to XI shall be adopted by consensus of the
Parties present at a session of the Executive Body. On the expiry of one year from
the date of itls communication to all Parties by the Executive Secretary of the
Commission, an amendment to any such annex shall become cffective for thosc
Parties which have not submitted to the Depositary a notification in accordance with
the provisions of subparagraph (a):

(@)  Any Party that is unable to approve an amendment to annexes IV to
XI shall so notify the Depositary in writing within one year from the date of the
communication of its adoption. The Depositary shall without delay notify all Parties
of any such notification received. A Party may at any time substitute an acceptance
for its previous notification and, upon deposit of an instrument of acceptance with
the Depositary, the amendment to such an annex shall become effective for that
Party;

(b)  Any amendment to annexes IV to XI shall not enter into force if an
aggregate number of sixteen or more Parties have either:

(1) Submitted a notification in accordance with the provisions of
subparagraph (a); or

(i)  Not accepted the procedure set out in this paragraph and not yet
deposited an instrument of acceptance in accordance with the provisions of
paragraph 3.

12



Article 15

A new paragraph 4 is added as follows:

4. A State or Regional Economic Integration Organisation shall declare 1n its
instrument of ratification, acceptance, approval or accession if it does not intend to
be bound by the procedures set out in article 13bis, paragraph 7. as regards the
amendment of annexes IV — XI.

N. New Article 18 bis
A new Article 18 bis is added after Article 18 as follows:
Article 18 bis
Termination of Protocols
When all of the Parties to any of the following Protocols have deposited their
instruments of ratification. acceptance, approval of or accession to the present
Protocol with the Depository in accordance with article 15, that Protocol shall be
considered as terminated:
(a) The 1985 Helsinki Protocol on the Reduction of Sulphur Emissions or
their Transboundary Fluxes by at least 30 per cent;
(b) The 1988 Sofia Protocol concerning the Control of Emissions of
Nitrogen Oxides or their Transboundary Fluxes:
(c)  The 1991 Geneva Protocol concerning the Control of Emissions of
Volatile Organic Compounds or their Transboundary Fluxes;
(d)  The 1994 Oslo Protocol on Further Reduction of Sulphur Emissions.
O. AnnexII

For annex II the following text is substituted:

Emission reduction commitments

1. The emission reduction commitments listed in the tables below relate to the
provisions of article 3. paragraphs 1 and 10, of the present Protocol.

2. Table 1 includes the emission ceilings for sulphur dioxide (SO.). nitrogen
oxides (NOy). ammonia (NH;) and volatile organic compounds (VOCs) for 2010 up
to 2020 expressed in thousands of metric tons (tonnes) for those Parties that ratified
the present Protocol prior to 2010,

3. Tables 2-6 include emission reduction commitments for SO,. NO,, NH;,
VOCs and PM.; for 2020 and bevond. These commitments arc expressed as a
percentage reduction from the 2005 emission level.

4. The 2005 emission estimates listed in tables 2-6 are in thousands of tonnes
and represent the latest best available data reported by the Parties in 2012, These
estimates are given for information purposes only, and may be updated by the
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Parties in the course of their reporting of emission data under the present Protocol il
better information becomes available. The Scerctariat will maintain and regularly
update on the Convention’s website a table of the most up-to-date estimates reported
by Parties, for information. The percentage emission reduction commitments listed
in tables 2-6 are applicable to the most up-to-date 2005 estimates as reported by the
Parties to the Executive Secretary of the Commission.

5. If in a given year a Party finds that. due to a particularly cold winter. a
particularly dry summer or unforeseen variations in economic activities, such as a
loss of capacity in the power supply system domestically or in a neighbouring
country. it cannot comply with its emission reduction commitments, it may fulfil
those commitments by averaging its national annual cmissions for the year in
question, the year preceding that year and the year following it. provided that this
average does not exceed its commitment.

Table 1
Emission ceilings for 2010 up to 2020 for Parties that ratified the present
Protocol prior to 2010 (expressed in thousands of tonnes per year)

Party Ratification S0, NO, NH; FOCs
1 Belgium 2007 106 181 74 144
2 Bulgaria 2005 856 266 108 185
3 Croatia 2008 70 87 30 90
4 Cyprus 2007 39 23 9 14
3 Czech Republic 2004 283 286 101 220
6 Denmark 2002 55 127 69 85
7 Finland 2003 116 170 31 130
8 France 2007 400 860 780 1 100
9 Germany 2004 550 1 081 550 995
10 Hungary 2006 550 198 90 137
11 Latvia 2004 107 84 44 136
12 Lithuania 2004 145 110 84 92
13 Luxembourg 2001 4 11 7 9
14 Netherlands 2004 50 260 128 191
15 Norway 2002 22 156 23 195
16 Portugal 2005 170 260 108 202
17  Romania 2003 018 437 210 523
18  Slovakia 2005 110 130 39 140
19  Slovenia 2004 27 45 20 40
20 Spam” 2005 774 847 353 669
21  Sweden 2002 67 148 57 241
22 Switzerland 2005 26 79 63 144
23 United Kingdom of Great 2005 625 1181 297 1 200

Britain and Northern Ireland
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Party Ratification S, NO, N VoCs

24 United States of America 2004 5 # 4
25  FEuropean Union 2003 7832 8 180 4 294 7585

“ Figures apply to the European part of the country.

Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 16,013,000 tons for total sulphur emissions from the PEMA identified
for sulphur, the 48 contiguous United States and the District of Columbia. This figure converts to
14,527,000 tonnes.

“ Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 6,897,000 tons for total NO emissions from the PEMA identified for
NO,. Connecticut, Delaware, the District of Columbia, Illinois, Indiana, Kentucky, Maine, Maryland,
Massachusetts, Michigan, New Hampshire, New Jersey, New York, Ohio, Pennsylvania, Rhode
Island, Vermont, West Virginia, and Wisconsin. This figure converts to 6,257,000 tonnes.

¢ Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 4,972,000 tons for total VOC emissions from the PEMA identified for
VOCs, Connecticut, Delaware, the District of Columbia, [llinois, Indiana, Kentucky, Maine,
Maryland, Massachusetts, Michigan, New Hampshire, New Jersey, New York, Ohio, Pennsylvania,
Rhode Island, Vermont, West Virginia, and Wisconsin. This figure converts o 4,511,000 tonnes.

Table 2
Emission reduction commitments for sulphur dioxide for 2020 and beyond

Emission levels 2003 in Reduction from

Convention Party thousands of tonnes of SO 2003 level (%3)

1 Austria 27 26
2 Belarus 79 20
3 Belgium 145 43
4 Bulgaria T 78
5 Canada”
6 Croatia 63 55
7 Cyprus 38 83

Czech Republic 219 45

Denmark 23 35
10 Estonia 76 32
11 Finland 69 30
12 France 467 a5
13 Germany 517 21
14 Greece 542 74
15 Hungary 129 46
16 Ireland 71 65
17 Italy 403 35
18 Latvia 6.7 8
19 Lithuania 44 35
20 Luxembourg 2.5 34
21 Malta 11 77
22 Netherlands” 63 28
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Emission levels 2003 in Reduction from

Convention Party thousands of tonnes of SO 20035 level (%)
23 Norway 24 10
24 Poland 1224 59
25 Portugal 177 63
26 Romania 643 77
27 Slovakia 89 57
28 Slovenia 40 63
29 Spain ? 1282 67
30 Sweden 36 22
31 Switzerland 17 2]
32 United Kingdom of Great Britain and 706 59
Northern Ireland
33 United States of America
34 European Union 7 828 59

* Upon ratification, acceptance or approval of, or accession to the present Protocol, Canada
shall provide: (a) a value for total estimated sulphur emission levels for 2003, either national
or for its PEMA, if it has submitted one: and (b) an indicative value for a reduction of total
sulphur emission levels for 2020 from 2005 levels, either at the national level or for its
PEMA. Item (a) will be included in the table, and item (b) will be included in a footnote to the
table. The PEMA, if submitted, will be offered as an adjustment to annex III to the Protocol.

* Figures apply to the European part of the country.

“ Upon ratification, acceptance or approval of, or accession lo the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated sulphur emission levels for 2003, either national or for a PEMA: (b) an indicative
value for a reduction of total sulphur emission levels for 2020 from identified 2005 levels; and
(c) any changes to the PEMA identified when the United States became a Party to the
Protocol. Item (a) will be included in the table, item (b) will be included in a footnote to the
table, and item (¢) will be offered as an adjustment to annex 111

Table 3
Emission reduction commitments for nitrogen oxides for 2020 and beyond’

Fmission levels 2005 in Reduction from

Convention Party thousands of tonnes of NO; 2005 level (%)
1 Austria 231 37
2 Belarus 171 25
3 Belgium 291 41
4 Bulgaria 154 41
5 Canada®

6 Croatia 81 31
7 Cyprus 21 44
8 Czech Republic 286 35
9 Denmark 181 56
10 Estonia 36 18
11 Finland 177 35
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Fmission levels 2005 in Reduction from

Convention Party thousands of tonnes of NO; 20035 level (%)
12 France 1 430 50
13 Germany 1 464 39
14 Greece 419 31
15 Hungary 203 34
16 Ireland 127 49
17 Italy 1212 40
18 Latvia 37 32
19 Lithuania 58 48
20 Luxembourg 19 43
21 Malta 9.3 42
22 Netherlands 370 45
23 Norway 200 23
24 Poland 866 30
25 Portugal 256 36
26 Romama 309 45
27 Slovakia 102 36
28 Slovenia 47 39
29 Spain® 1292 41
30 Sweden 174 36
31 Switzerland ¢ 94 41
32 United Kingdom of Great Britain and 1 580 55
Northern Ireland
33 United States of America®
34 European Union 11354 42

* Emissions from soils are not included in the 2003 estimates for EU member States.

. Upon ratification, acceptance or approval of, or accession to the present Protocol. Canada
shall provide: (a) a value for total estimated nitrogen oxide emission levels for 2005, either
national or for its PEMA | 1l it has submitted one; and (b) an indicative value lor a reduction of
total nitrogen oxide emission levels for 2020 from 2005 levels, either at the national level or
for its PEMA., Item (a) will be included in the table, and item (b) will be included in a
footnote to the table. The PEMA, if submitted, will be offered as an adjustment to annex I1I to
the Protocol.

“ Figures apply to the European part of the country.

? Including emissions from crop production and agricultural soils (NFR 4D).

¢ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated mitrogen oxides emission levels for 2005, either national or for a PEMA; (b) an
indicative value for a reduction of total nitrogen oxides emission levels for 2020 from
identified 2005 levels; and (¢) any changes to the PEMA identified when the United States
became a Party to the Protocol. Item (a) will be included in the table, item (b) will be included
m a footnote to the table, and item (¢) will be offered as an adjustment to anmex [11.
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Table 4

Emission reduction commitments for ammonia for 2020 and beyond

Convention Party

Emission levels 2005 in
thowsands of tornnes of NH ;

Reduction from
2005 level (%)

16
17
18
19
20
21
22
23
24
25
26
27
28
29
30
31

32

Austria
Belarus
Belgium
Bulgaria
Croatia
Cyprus
Czech Republic
Denmark
Estonia
Finland
France
Gemany
Greece
Hungary
Ireland

[taly

Latvia
Lithuama
Luxembourg
Malta
Netherlands *
Norway
Poland
Portugal
Romania
Slovakia
Slovenia
Spain®
Sweden
Switzerland

United Kingdom of Great Britain and

Northern Ireland

European Union

63
136
71
60
40
58
82
83

109
410

39
5.0

1
7
2
3
1

10

24

20

oo

~] W

* Figures apply to the European part of the country.

18



Table 5
Emission reduction commitments for Volatile Organic Compounds for 2020
and bevond

Emission levels 2005 in  Reduction from

Convention Party thousands of tonnes of VOC 2005 level (%)

1 Austria 162 21
2 Belarus 349 15
3 Belgium 143 21
4 Bulgaria 158 21
5 Canada *

6 Croatia 101 34
7 Cyprus 14 45
8 Czech Republic 182 18
9 Denmark 110 35
10 Estonia 41 10
11 Finland 131 35
12 France 1232 43
13 Germany 1143 13
14 Greece 222 54
15 Hungary 177 30
16 Ireland 57 25
17 Italy 1286 35
18 [atvia 73 27
19 Lithuania 84 32
20 Luxembourg 9.8 29
21 Malta 33 23
22 Netherlands’ 182 8
23 Norway 218 40
24 Poland 593 25
25 Portugal 207 18
26 Romama 425 25
27 Slovakia 73 18
28 Slovenia 37 23
29 Spain® 809 2
30 Sweden 197 25
31 Switzerland © 103 30
32 United Kingdom of Great Britain and 1088 32

Northemn Ireland
33 United States of America *
34 European Union 8842 28

* Upon ratification, acceptance or approval of, or accession to the present Protocol, Canada
shall provide: (a) a value for total estimated VOC emission levels for 20035, erther national or
for its PEMA, if it has submitted one: and (b) an indicative value for a reduction of total VOC
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emission levels for 2020 from 2005 levels, either at the national level or for its PEMA. [tem
(a) will be included in the table, and item (b) will be included in a footnote to the table. The
PEMA. if submitted. will be offered as an adjustment to annex I1I to the Protocol.

b Figures apply to the European part of the country.

¢ Including emissions from crop production and agricultural soils (NFR 4D).

“ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated VOC emission levels for 2003, either national or fora PEMA: (b) an indicative
value [or a reduction of total VOC emission levels for 2020 from identified 2005 levels; and
(¢) any changes to the PEMA identified when the United States became a Party to the
Protocol. Item (a) will be included in the table, item (b) will be included in a footnote to the
table, and item (c¢) will be offered as an adjustment to annex I11.

Table 6
Emission reduction commitments for PM; 5 for 2020 and beyond

Emission levels 2005 in  Reduction from

Convention Party thousands of tonnes of PM 5 2003 level (%5)

1 Austria 22 20
2 Belarus 46 10
3 Belgium 24 20
4 Bulgaria 44 20
5 Canada“

6 Croatia 13 18
7 Cyprus 2.9 46
8 Czech Republic 22 17
9 Denmark 25 33
10 Estonia 20 15
11 Finland 36 30
12 France 304 27
13 Germany 121 20
14 Greece 56 35
15 Hungary 31 13
16 Ireland 11 18
17 Italy 166 10
18 Latvia 27 16
19 Lithuania 8.7 20
20 Luxembourg 3.1 15
21 Malta 1.3 25
22 Netherlands” 21 37
23 Norway 52 30
24 Poland 133 16
25 Portugal 65 1]
20 Romania 106 28
27 Slovakia 37 36
28 Slovenia 14 25
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Fmission levels 2005 in  Reduction from

Convention Party thousands of tonnes of PMys 2003 level (%)
29 Spain® 93 15
30 Sweden 29 19
31 Switzerland 11 26
32 United Kingdom of Great Britain and 81 30
Northern Ireland
33 United States of America
34 European Union 1504 22

“ Upon ratification, acceptance or approval of, or accession to the present Protocol. Canada
shall provide: (a) a value for total estimated PM emission levels for 2005, either national or
for its PEMA., if it has submitted one; and (b) an indicative value for a reduction of total
emission levels of PM for 2020 from 2003 levels, either at the national level or for its PEMA.
Item (a) will be included in the table, and item (b) will be included in a footnote to the table.
The PEMA, 1f submitted, will be offered as an adjustment to annex I11 to the Protocol.

b Figures apply to the European part of the country.

“ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol. the United States of America shall provide: (a) a value for total
estimated PM; s emission levels for 20035, either national or for a PEMA: and (b) an indicative
value for a reduction of total PM, s emission levels for 2020 from identified 2003 levels. Ttem
(a) will be included in the table and item (b) will be included in a footnote to the table.

Annex 111

1. In the sentence underneath the heading, the words “PEMA is” are replaced by the
words “PEMAs are™.

2. A ncw subhcading and paragraph arc added before the cntry for the Russian
Federation PEMA as follows:

Canada PEMA

The PEMA for sulphur for Canada is an arca of 1 million square kilometres which
includes all the territory of the Provinces of Prince Edward Island, Nova Scotia and
New Brunswick, all the territory of the Province of Québec south of a straight line
between Havre-St. Pierre on the north coast of the Gulf of Saint Lawrence and the
point where Québec-Ontario boundary intersects with the James Bay coastline. and
all the territory of the Province of Ontario south of a straight line between the point
where the Ontario-Québec boundary intersects the James Bay coastline and the
Nipigon River near the north shore of Lake Superior.

3. For the paragraph undemneath the subheading “Russian Federation PEMA™ there is
substituted:

The Russian Federation PEMA corresponds to the European territory of the Russian
Federation. The European territory of the Russian Federation is a part of the territory
of Russia within the administrative and geographical boundaries of the entities of the
Russian Federation located in Eastern Europe bordering the Asian continent in
accordance with the conventional borderline that passes from north to south along
the Ural Mountains, the border with Kazakhstan to the Caspian Sea, then along the
State borders with Azerbaijan and Georgia in the North Caucasus to the Black Sea.
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Q. AnnexlV

1.

For annex ['V the following text is substituted:

Limit values for emissions of sulphur from
stationary sources

1. Section A applies to Parties other than Canada and the United States of
America, section B applies to Canada and section C applies to the United States of
America.

Parties other than Canada and the United States of America

2. For the purpose of this section “emission limit value”™ (ELV) means the
quantity of SO, (or SO, where mentioned as such) contained in the waste gases from
an installation that is not to be exceeded. Unless otherwise specified, it shall be
calculated in terms of mass of SO (SO;. expressed as SO,) per volume of the waste
gases (expressed as mg/m’). assuming standard conditions for temperature and
pressure for dry gas (volume at 273.15 K. 101.3 kPa). With regard to the oxygen
content of the waste gas. the values given in the tables below for each source
category shall apply. Dilution for the purposc of lowering concentrations of
pollutants in waste gases is not permitted. Start-up. shutdown and maintenance of
equipment are excluded.

3. Compliance with ELVs, minimum desulphurization rates, sulphur recovery
rates and sulphur content limit values shall be verified:

(a)  Emissions shall be monitored through measurements or through
calculations achieving at least the same accuracy. Compliance with ELVs shall be
verified through continuous or discontinuous measurements. type approval, or any
other technically sound method including verified calculation methods. In case of
continuous measurements. compliance with the ELV is achieved if the validated
monthly emission average does not exceed the limit value. unless otherwise
specified for the individual source category. In case of discontinuous measurements
or other appropriate determination or calculation procedures. compliance with the
ELV is achieved if the mean value based on an appropriate number of measurements
under representative conditions does not exceed the ELV. The inaccuracy of the
measurement methods may be taken into account for verification purposes;

(b) In case of combustion plants applying the minimum rates of
desulphurization sct out in paragraph 5 (a) (ii). the sulphur content of the fuel shall
also be regularly monitored and the competent authorities shall be informed of
substantial changes in the type of fuel used. The desulphurization rates shall apply as
monthly average values;

(c)  Compliance with the minimum sulphur recovery rate shall be verified
through regular measurements or any other technically sound method;

(d)  Compliance with the sulphur limit values for gas oil shall be verified
through regular targeted measurements.

4, Monitoring of relevant polluting substances and measurements of process
parameters, as well as the quality assurance of automated measuring systems and the
reference measurements to calibrate those systems. shall be carried out in
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accordance with European Commitiee for Standardization (CEN) standards. If CEN
standards arc not available. Intcrnational Organization for Standardization (ISO)
standards. national or international standards which will ensure the provision of data
of an equivalent scientific quality shall apply.

3 The following subparagraphs set out special provisions for combustion plants
referred to in paragraph 7:

(a) A Party may derogate from the obligation to comply with the emission
limit values provided for in paragraph 7 in the following cases:

(i) For a combustion plant which (o this end normally uses low-sulphur
fuel, in cases where the operator is unable to comply with those limit values
because of an interruption in the supply of low-sulphur fuel resulting from a
serious shortage:

(i)  For a combustion plant firing indigenous solid [uel, which cannot
comply with the emission limit values provided for in paragraph 7, instcad at
least the following limit values for the rates of desulphurization have to be
met:

(aa)  Existing plants: 50-100 MWth: 80%:
(bb) Existing plants: 100-300 MWth: 90%:
(cc)  Existing plants: > 300 MWth: 95%:
(dd) New plants: 50-300 MWth: 93%:

(ce) New plants: > 300 MWih: 97%:

(iii) For combustion plants normally using gaseous fuel which have to
resort exceptionally to the use of other fuels because of a sudden interruption
in the supply of gas and for this reason would need to be equipped with a
wastc gas purification facility:

(iv) For existing combustion plants not operated more than 17.500
operating hours, starting from | January 2016 and ending no later than 31
December 2023;

(v)  For existing combustion plants using solid or liquid fuels not operated
more than 1,500 operating hours per year as a rolling average over a period of
five years. instead the following ELVs apply:

(aa) For solid fuels: 800 mg/m?;

(bb) For liquid fuels: 850 mg/m® for plants with a rated thermal
input not exceeding 300 MWth and 400 mg/m? for plants with a rated thermal
input greater than 300 MWth;

(b) Where a combustion plant is extended by at least 50 MWth, the ELV
specified in paragraph 7 for new installations shall apply to the extensional part
affected by the change. The ELV is calculated as an average weighted by the actual
thermal input for both the existing and the new part of the plant;

(c)  Parties shall ensure that provisions are made for procedures relating to
malfunction or breakdown of the abatement equipment:
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(d) In the case of a multi-fuel firing combustion plant involving the
simultancous usc of two or more fucls, the ELV shall be determined as the weighted
average of the ELVs for the individual fuels, on the basis of the thermal input
delivered by each fuel.

6. Parties may apply rules by which combustion plants and process plants
within a mineral oil refinery may be exempted from compliance with the individual
SO, limit values set out in this annex. provided that they are complying with a
bubble SO, limit value determined on the basis of the best available techniques.

7. Combustion plants with a rated thermal input exceeding 50 MWth;'

Table 1
Limit values for SO, emissions from combustion plants®

Thermal tnput
Fuel type (MWth) ELV for 80> mg/m*"

Solid fuels 50-100 New plants:
400 (coal. lignile and other solid fuels)
300 (peat)
200 (biomass)

Existing plants:

400 (coal, lignitc and other solid fuels)
300 (peat)

200 (biomass)

100-300 New plants:
200 (coal, lignite and other solid fuels)
300 (peat)
200 (biomass)

Existing plants:

250 (coal, lignite and other solid fuels)
300 (peat)

200 (biomass)

=300 New plants:
150 (coal, lignite and other solid fuels) (FBC: 200)
150 (peat) (FBC: 200)
150 (biomass)

Existing plants:

200 (coal, lignite and other solid fuels)
200 (peat)

200 (biomass)

' The rated (hermal input of the combustion plant is calculated as the sum of the input of all units
connected to a common stack. Individual units below 15 MWth shall not be considered when
calculating the total rated thermal mput.
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Thermal input
Fuel type (MWih) ELV for S8O; mg/m? 2

Liquid fuels 50-100 New plants: 350
Existing plants: 350
100-300 New plants: 200

Existing plants: 250

=300 New plants: 150
Existing plants: 200
Gaseous fuels in >350 New plants: 35
general

Existing plants: 35
Liquefied gas >50 New plants: 5
Existing plants: 5

Coke oven gas or =50 New plants:
blast furnace gas 200 for blast furnace gas
400 for coke oven gas

Existing plants:
200 for blast furnace gas
400 for coke oven gas

Gasified refinery >50 New plants: 35
residues Existing plants; 800

Note: FBC = {luidized bed combustion (circulating, pressurized, bubbling ).
 In particular, the EL Vs shall not apply to:
* Plants in which the products of combustion are used for direct heating,
drying, or any other treatment of objects or materials;
» Post-combustion plants designed to purify the waste gases by combustion
which are not operated as independent combustion plants:
+ Facilities for the regeneration of catalytic cracking catalysts;
« Facilities for the conversion of hydrogen sulphide into sulphur;
+ Reactors used in the chemical industry:
« Coke battery furnaces:
« Cowpers;
= Recovery boilers within installations for the production of pulp:
» Waste incinerators; and
+ Plants powered by diesel, petrol or gas engines or by combustion turbines,
irrespective of the luel used.
b The O, reference content is 6% for solid fuels and 3% for liquid and gaseous fuels.

8. Gas oil;

Tablc 2
Limit values for the sulphur content of gas oil

Sulphur content (per cent by weight)

Gas oil <0.10

* “(3as 0il” means any petroleum-derived liquid fuel, excluding marine fuel, falling within
CN code 2710 19 25,2710 19 29, 2710 19 45 or 2710 19 49, or any petroleum-derived liquid
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fuel. excluding marine fuel, of which less than 65% by volume (including losses) distils at
250° C and of which at least 85% by volume (including losses) distils at 330° C by the ASTM
D86 method. Diesel fuels. i.e.. gas oils falling within CN code 2710 19 41 and used for self-
propelling vehicles, are excluded from this definition. Fuels used in non-road mobile
machinery and agricultural tractors are also excluded from this definition.

9. Mineral oil and gas relineries:

Sulphur recovery units: for plants that produce more than 50 Mg of sulphur a day:

Table 3

Limit value expressed as a minimum sulphur recovery rate of sulphur recovery units
Elant type Minimum sulphur recovery rate * (%)
New plant 99.5
Existing plant 98.5

* The sulphur recovery rate is the percentage of the imported H,S converted to elemental
sulphur as a vearly average.

10.  Titanium dioxide production:

Table 4
Limit values for SO, emissions released from titanium dioxide production
(annual average)

Plant type ELV for SO fexpressed as S0 (kg't of TiCy)
Sulphate process, total emission 6
Chloride process, total emission 1.7
Canada

11.  Limit values for controlling emissions of sulphur oxides will be determined
for stationary sources. as appropriate, taking into accouni information on available
control technologies. limit values applied in other jurisdictions, and the documents
below:

(a) Order Adding Toxic Substances to Schedule 1 to the Canadian
Environmental Act. 1999. SOR/2011-34:

(b)  Proposed Regulation. Order Adding Toxic Substances to Schedule 1
to the Canadian Environmental Protection Act, 1999;

(¢)  New Source Emission Guidelines for Thermal Electricity Generation;

(d)  National Emission Guideclines for Stationary Combustion Turbines.
PN1072; and

()  Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1085.
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C. United States of America

12, Limit valucs for controlling cmissions of sulphur dioxide from stationary
sources in the following stationary source categories, and the sources to which they
apply. are specified in the following documents:

(a)  Electric Utility Steam Generating Units — 40 Code of Federal
Regulations (C.F.R.) Part 60. Subpart D, and Subpart Da;

(b) Industrial-Commercial-Institutional Steam Generating Units —
40 C.F.R. Part 60, Subpart Db. and Subpart Dc:

(¢)  Sulphuric Acid Plants — 40 C.F.R. Part 60, Subpart H;

(d)  Petroleum Refineries — 40 C.F.R. Part 60, Subpart J and Subpart Ja:
(e)  Pnmary Copper Smelters — 40 C.F.R. Part 60, Subpart P;

(D Primary Zinc Smelters — 40 C.F.R. Part 60. Subpart Q:

(g)  Primary Lead Smelters — 40 C.F.R. Part 60, Subpart R;

(h)  Stationary Gas Turbines — 40 C.F.R. Part 60, Subpart GG:

(i) Onshore Natural Gas Processing — 40 C.F.R. Part 60, Subpart LLL;
(i  Municipal Waste Combustors — 40 C.F.R. Part 60. Subpart Ea, and

Subpart Eb:

(k)  Hospital/Medical/Infectious Waste Incinerators — 40 C.F.R. Part 60,
Subpart Ec;

1] Stationary Combustion Turbines — 40 CF.R. Part 60,
Subpart KKKK;

(m) Small Municipal Waste Combustors — 40 CF.R. Part 60,
Subpart AAAA;

(n)  Commercial and Industrial Solid Waste Combustors — 40 CF.R,
Part 60. Subpart CCCC: and

(0)  Other Solid Waste Combustors — 40 C.F.R. Part 60, Subpart EEEE.
R. AnnexV

For annex V the following text is substituted:

Limit values for emissions of nitrogen oxides from
stationary sources

L. Section A applies to Parties other than Canada and the United States of

America. scction B applics to Canada and scction C applics to the United States of
America.

A. Parties other than Canada and the United States of America

2. For the purpose of this section “emission limit value”™ (ELV) means the
quantity of NO, (sum of NO and NO,, expressed as NO-) contained in the waste
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gases from an installation that is not (o be exceeded. Unless otherwise specified, it
shall be calculated in terms of mass of NO, per volumc of the waste gascs
(expressed as mg/m®). assuming standard conditions for temperature and pressure
for dry gas (volume at 273.15 K, 101.3 kPa). With regard to the oxygen content of
the waste gas. the values given in the tables below for each source category shall
apply. Dilution for the purpose of lowering concentrations of pollutants in waste
gases is not permitted. Start-up, shutdown and maintenance of equipment are
excluded.

3. Emissions shall be monitored in all cases via measurements of NO, or
through calculations or a combination of both achieving at least the same accuracy.
Compliance with ELVs shall be verified through continuous or discontinuous
measurements. tvpe approval. or any other technically sound method including
verified calculation methods. In case of continuous measurements, compliance with
the ELVs is achieved if the validated monthly emission average does not exceed the
limit values. In case of discontinuous measurements or other appropriate
determination or calculation procedures, compliance with the ELVs is achieved if
the mean wvalue based on an appropriate number of measurements under
representative conditions does not exceed the ELV., The inaccuracy of the
measurement methods may be taken into account for verification purposes.

4, Monitoring of relevant polluting substances and measurements of process
parameters, as well as the quality assurance of automated measuring systems and the
reference measurements to calibrate those systems. shall be carried out in
accordance with CEN standards. If CEN standards are not available. ISO standards
or national or international standards which will ensure the provision of data of an
equivalent scientific quality shall apply.

5, Special provisions for combustion plants referred to in paragraph 6:

(a) A Party may derogate from the obligation (o comply with the ELVs
provided for in paragraph 6 in the following cascs:

(i) For combustion plants normally using gaseous fuel which have to
resort exceptionally to the use of other fuels because of a sudden interruption
in the supply of gas and for this reason would need to be equipped with a
waste gas purification facility;

(ii)  For existing combustion plants not operated more than 17.500
operating hours. starting from 1 January 2016 and ending no later than 31
December 2023: or

(iii) For cxisting combustion plants other than onshorc gas turbinecs
(covered by paragraph 7) using solid or liquid fuels not operated more than
1.500 operating hours per year as a rolling average over a period of five
years. instead the following EL Vs apply:

(aa) For solid fuels: 450 mg/m?;
(bb) For liquid fuels: 450 mg/m®.

(b)  Where a combustion plant is extended by at least 50 MWth. the ELV
specified in paragraph 6 for new installations shall apply to the extensional part
affected by the change. The ELV is calculated as an average weighted by the actual
thermal input for both the existing and the new part of the plant:

(c)  Parties shall ensure that provisions are made for procedures relating to
malfunction or breakdown of the abatement equipment;

28



(d) In the case of a multi-fuel firing combustion plant involving the
simultancous usc of two or more fucls, the ELV shall be determined as the weighted
average of the ELVs for the individual fuels. on the basis of the thermal input
delivered by each fuel. Parties may apply rules by which combustion plants and
process plants within a mineral oil refinery may be exempted from compliance with
the individual NO, limit values set out in this annex, provided that they are
complying with a bubble NO, limit value determined on the basis of the best
available techniques.

6. Combustion plants with a rated thermal input exceeding 50 MWth:?

Table 1
Limit values for NO, emissions released from combustion plants”

Thermal input

Fuel type (MWth) ELV for NO, (mg/m*)®

Solid fuels 50-100 New plants:
300 (coal. lignite and other solid fuels)
450 (pulverized lignite)

250 (biomass, peat)

Existing plants:

300 (coal. lignite and other solid fucls)
450 (pulverized lignite)

300 (biomass. peat)

100-300 New plants:
200 (coal, lignite and other solid fuels)
200 (biomass. peat)

Existing plants:
200 (coal, lignite and other solid fuels)
250 (biomass. peat)

=300 New plants:
150 (coal, lignite and other solid fuels) (general)
150 (biomass. peat)
200 (pulverized lignite)

Existing plants:
200 (coal. lignite and other solid fuels)
200 (biomass, peat)

2 The rated (hermal input of the combustion plant is calculated as the sum of the input of all units
connected to a common stack. Individual units below 15 MWth shall not be considered when
calculating the total rated input.
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Thermal input

Fuel type MWieh) ELV for NO, mfgxm’)”

Liquid fuels 50-100 New plants: 300

Existing plants: 450
100-300 New plants: 150

Existing plants:

200 (general)

Existing plants within refineries and chemical
installations:

450 (for firing of distillation and conversion
residues from crude oil refining for own
consumption in combustion plants and for firing
liquid production residue as non-commercial fuel)

=300 New plants: 100

Existing plants:

150 (general)

Existing plants within refineries and chemical
installations:

450 (for firing of distillation and conversion
residues from crude oil refining for own
consumption in combustion plants and for firing
liquid production residue as non-commercial fuel
(<500 MWth))

Natural gas 50-300 New plants: 100

Existing plants: 100
=300 New plants: 100

Existing plants: 100

Other gaseous =30 New plants: 200

fuels

Existing plants: 300

* In particular, the EL Vs shall not apply to:

Plants in which the products of combustion are used for direct heating. drving, or any
other treatment of objects or materials;

Post-combustion plants designed to punty the waste gases by combustion which are
not operated as independent combustion plants;

Facilities for the regeneration of catalvtic cracking catalysts:

Facilities for the conversion of hydrogen sulphide into sulphur;

Reactors used in the chemical industry;

Coke battery furnaces;

Cowpers:

Recovery boilers within installations for the production of pulp:

Waste incinerators; and

Plants powered by diesel, petrol or gas engines or by combustion turbines.
irrespective of the fuel used.

b The O, reference content is 6% for solid fuels and 3% for liquid and gaseous fuels.

7.

Onshore combustion turbines with a rated thermal input exceeding 50 MWih:

the NO, ELVs expressed in mg/m’ (at a reference O, content of 15%) are to be
applied to a single turbine. The ELVs in table 2 apply only above 70% load.
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Table 2
Limit values for NO, emissions released from onshore combustion turbines
(including Combined Cycle Gas turbines (CCGT))

Thermal input

Fuel type (AMW'th) ELV for NOy (mg/m?)*
Liquid fuels > 50 New plants: 50
(light and medium o
distillates) Existing plants:

90 (general)

200 (plants operating less than 1 500 hours a year)
Natural gas” > 50 New plants:

50 (general)*

Existing plants:

50 (general)**

150 (plants operating less than 1 500 hours per year)
Other gases >350 New plants: 50

Existing plants:
120 (general)
200 (plants operating less than 1 500 hours a year)

* Gas turbines for emergency use that operate less than 500 hours per year are not covered.
b Natural gas is naturally occurring methane with not more than 20% (by volume) of inert
gases and other constituents.
¢ 75 mg/m® in the following cases, where the efficiency of the gas turbine is determined at
[SO base load conditions:
* Gas turbines, used in combined heat and power systems having an overall efficiency
greater than 75%;
* Gas turbines used in combined cycle plants having an annual average overall
clectrical efficiency greater than 55%:
* Gas turbines for mechanical drives.
? For single gas turbines not falling into any of the categories mentioned under footnote ¢/,
but having an efficiency greater than 35% — determined at ISO base load conditions — the
ELV for NO, shall be 50 x 11/ 35 where 1 1s the gas-turbine efficiency at ISO base load

conditions expressed as a percentage.

8. Cement production:

Table 3

Limit values for NO, emissions released from cement clinker production”

Plant type ELV for NOyfmg/m?)
General (existing and new mstallations) 500
Existing lepol and long rotary kilns in which no waste is co-incinerated 200

“ Installations for the production of cement clinker in rotary Kilns with a capacity =500
Mg/day or in other furnaces with a capacity >50 Mg/day. The O, reference content is 10%.
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9. Slationary engines:

Table 4
Limit values for NO, emissions released from new stationary engines

Engine type, power, fuel specification ELV *% fina/m?)
g ype. p K I g

Gas engines > 1 MWth

Spark ignited (=Otto) engines all 95 (enhanced lean burn)
gaseous luels 190 (Standard lean burn or rich burn with catalyst)
Dual fuel engines > 1 MWth
In gas mode (all gaseous fuels) 190
In liquid mode (all liquid fuels)’
1-20 MWth 225
>20 MWth 225

Diesel engines > 5 MWth
(compression ignition)
Slow (< 300 rpm)/ Medium (300-1
200 rpm)/ speed
5-20 MWth
Heavy Fuel Oil (HFO) and bio-oils 225
Light Fuel Oil (LFO) and Natural 190

Gas (NG)

>20 MWth
HFO and bio-oils 190
LFO and NG 190
High speed (=1 200 rpm) 190

Note: The reference oxygen content is 15%?

* These ELVs do not apply to engines running less than 500 hours a year.

" Where Selective Catalytic Reduction (SCR) cannot currently be applied for technical and
logistical reasons like on remote islands or where the availability of sufficient amounts of
high quality fuel cannot be guaranteed, a transition period of 10 years after the entry into force
of the present Protocol for a Party may be applied for diesel engines and dual fuel engines
during which the following EL Vs apply:

* Dual fuel engines: 1.850 mg/m? in liquid mode; 380 mg/m” in gas mode;

* Diesel engines — Slow (< 300 rpm) and Medium (300-1,200 rpm)/speed:
1,300 mg/m?® for engines between 5 and 20 MWth and 1.850 mg/m?® for engines >
20 MWth;

= Diesel engines — High speed (> 1200 rpm}): 750 mg/m®.

¢ Engines running between 500 and 1,500 operational hours per year may be exempted
from compliance with these EL'Vs in case they are applying primary measures to limit NO,
emissions and meet the EL Vs sct out in footnote b;

A Party may derogate from the obligation to comply with the emission limit values for
combustion plants using gaseous fuel which have to resort exceptionally to the use of other
fuels because of a sudden interruption in the supply of gas and for this reason would need to
be equipped with a waste gas purification facility. The exception time period shall not exceed
10 days except where there it is an overriding need lo maintain energy supplies.

* The conversion factor from the limit values in the current Protocol (at 5% oxygen content) is 2,66
(16/6).
Thus, the limit value of:
= 190 mg/m’® at 15 % O, corresponds to 500 mg/m® at 5 % Oy,
+ 95 mg/m? at 15 % O, corresponds to 250 mg/m> at 5 % Oy
+ 225 mg/m’ at 15 % O, corresponds to 600 mg/m? at 5% O,.
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10.  Iron ore sinter plants:

Table 5
Limit values for NO, emissions released from iron ore sinter plants

Plant type ELV for NO\ fmg/m?)
Sinter plants: New installation 400
Sinter plants: Existing installation 400

* Production and processing of metals: metal ore roasting or sintering installations,
installations for the production of pig iron or steel (primary or secondary fusion) including
continuous casting with a capacity exceeding 2.5 Mg/hour, installations for the processing of
ferrous metals (hot rolling mills > 20 Mg/hour of crude steel).

P As an exemption to paragraph 3, these ELVs should be considered as averaged over a
substantial period of time.

I1.  Nitric acid production:
Table 6

Limit values for NO, emissions from nitric acid production excluding acid
concentration units

Type of installations ELV for NO, {mg/m?)
New installations 160
Existing installations 190
Canada

12, Limit values for controlling emissions of NO, will be determined for
stationary sources. as appropriate. taking into account information on available
control technologies. limit values applied in other jurisdictions. and the documents
below:

(a)  New Source Emission Guidelines for Thermal Electricity Generation;

(b)  National Enussion Guidelines for Stationary Combustion Turbines.
PN1072:

(¢)  National Emission Guidelines for Cement Kilns, PN1284;

(d) National Emission Guidelines for Industrial/Commercial Boilers and
Heaters. PN1286;

(e) Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1035:

hH Management Plan for Nitrogen Oxides (NO,) and Volatile Organic
Compounds (VOCs) — Phase 1. PN1066; and

(2) Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1083.
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C. United States of America

13.  Limit valucs for controlling cmissions of NO, from stationary sourccs in the
following stationary source categories. and the sources to which they apply. are
specified in the following documents:

(a) Coal-fired Utility Units — 40 Code of Federal Regulations (C.F.R.)
Part 76;

(b)  Electric Utility Steam Generating Units — 40 C.F.R. Part 60,
Subpart D. and Subpart Da;

(©) Industrial-Commercial-Institutional Steam Generating Units —
40 C.F.R. Part 60, Subpart Db

(d) Nitric Acid Plants — 40 C.F.R. Part 60, Subpart G
(e) Stationary Gas Turbines — 40 C.F.R. Part 60, Subpart GG,

(H  Municipal Waste Combustors — 40 C.F.R. Part 60. Subpart Ea, and
Subpart Eb:

(g)  Hospital/Medical/Infectious Waste Incinerators — 40 C.F.R. Part 60,
Subpart Ec;

(h)  Petroleum Refineries — 40 C.F.R. Part 60. Subpart J. and Subpart Ja:

(i) Stationary Internal Combustion Engines — Spark Ignition. 40 C.F.R.
Part 60. Subpart JJ1J;

()] Stationary Internal Combustion Engines — Compression Ignition.
40 C.F.R. Part 60, Subpart IIII;

(k)  Stationary Combustion Turbines — 40 CF.R. Part 60,
Subpart KKKK:

4] Small Municipal Wastc Combustors — 40 CF.R. Part 60,
Subpart AAAA;

(m) Portland Cement —40 C.F.R. Part 60, Subpart F;

(n)  Commercial and Industrial Solid Waste Combustors — 40 CF.R.
Part 60, Subpart CCCC; and

(0)  Other Solid Waste Combustors — 40 C.F R. Part 60. Subpart EEEE.

S.  Annex VI

For annex VI, the following text is substituted:

Limit values for emissions of volatile organic compounds
from stationary sources

1. Section A applies to Parties other than Canada and the United States of

America, section B applies to Canada and section C applies to the United States of
America.
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Parties other than Canada and the United States of America

2. This scction of the present annex covers the stationary sources of VOC
emissions listed in paragraphs 8 to 22 below. Installations or parts of installations for
research, development and testing of new products and processes are not covered.
Threshold values are given in the sector-specific tables below. They generally refer
o solvent consumption or emission mass flow. Where one operator carries out
several activities falling under the same subheading at the same installation on the
same site, the solvent consumption or emission mass flow of such activities are
added together. If no threshold value is indicated, the given limit value applies to all
the installations concerned.

3. For the purpose of section A of the present annex:

(a)  “Storage and distribution of petrol” mecans the loading of trucks,
railway wagons, barges and seagoing ships at depots and mineral oil refinery
dispatch stations. including vehicle refuelling at service stations:

(b)  “Adhesive coating” means any activity in which an adhesive is
applied (o a surface, with the exception of adhesive coating and laminating
associated with printing activity and wood and plastic lamination;

(c) “Wood and plastic lamination”™ means any activity to adhere together
wood and/or plastic to produce laminated products;

(d)  “Coating activity” means any activity in which a single or multiple
application of a continuous film of coating is laid onto:

(i) New vehicles defined as vehicles of category M1 and of category N1
insofar as they are coated at the same installation as M1 vehicles:

(ii))  Truck cabins, defined as the housing for the driver, and all integrated
housing for the technical equipment of category N2 and N3 vehicles;

(iii)  Vans and trucks defined as category N1, N2 and N3 vehicles. but
excluding truck cabins;

(iv)  Buses defined as category M2 and M3 vehicles;

(v)  Other metallic and plastic surfaces including those of acroplanes,
ships, trains, ete.:

(vi)  Wooden surfaces:
(vii) Textile, fabric. film and paper surfaces: and
(viii) Leather;

This source category does not include the coating of substrates with metals by
electrophoretic or chemical spraying techniques. If the coating activity includes a
step in which the same article is printed, that printing step is considered part of the
coating activity. However, printing activities operated as a separate activity are not
covered by this definition. In this definition;

= M1 vehicles arc those used for the carriage of passengers and comprising not
more than eight seats in addition to the driver’s seat;

* M2 vehicles are those used for the carriage of passengers and comprising
more than eight seats in addition to the driver’s seal, and having a maximum
mass not cxcceding 5 Mg;
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= M3 vehicles are those used for (he carriage of passengers and comprising
more than cight scats in addition to the driver’s scat. and having a maximum
mass exceeding 5 Mg:

= N1 vehicles are those used for the carriage of goods and having a maximum
mass not exceeding 3.5 Mg;

= N2 vehicles are those used for the carriage of goods and having a maximum
mass exceeding 3.5 Mg but not exceeding 12 Mg;

« N3 vehicles are those used for the carriage of goods and having a maximum
mass exceeding 12 Mg:

()  “Coil coating” means any activity where coiled steel, stainless steel.
coated steel. copper alloys or aluminium strip is coated with either a film-forming or
laminate coating in a continuous process;

(D “Dry cleaning” means any industrial or commercial activity using
VOCs in an installation to clean garments, furnishings and similar consumer goods
with the exception of the manual removal of stains and spots in the textile and
clothing industry:

(g)  “Manufacturing of coatings, varmishes, inks and adhesives™ means the
manufacture of coating preparations, varnishes, inks and adhesives. and of
intermediates as far as they are produced in the same installation by mixing
pigments, resins and adhesive materials with organic solvents or other carriers. This
category also includes dispersion, predispersion, realization of a certain viscosity or
colour and packing the final products in containers;

(h)y  “Printing” means any activity of reproduction of text and/or images in
which, with the use of an image carrier, ink is transferred onto a surface and applies
1o the following subactivities:

(1) Flexography: a printing activity using an image carrier of rubber or
elastic photopolymers on which the printing inks are above the non-printing
areas, using liquid inks that dry through evaporation;

(i)  Heat-set web offset: a web-fed printing activity using an image carrier
in which the printing and non-printing arcas arc in the same plane, where
web-fed means that the material to be printed is fed to the machine from a
reel as distinct from separate sheets. The non-printing area is treated to attract
water and thus reject ink. The printing area is treated to receive and transmit
ink to the surface to be printed. Evaporation takes place in an oven where hot
air is used to heat the printed material;

(iii)  Publication rotogravure: rotogravure used for printing paper for
magazines, brochures, catalogues or similar products. using toluene-based
inks:

(iv) Rotogravure: a printing activity using a cylindrical image carrier in
which the printing arca is below the non-printing arca. using liquid inks that
dry through evaporation. The recesses are filled with ink and the surplus is
cleaned off the non—printing area before the surface to be printed contacts the
cylinder and lifts the ink from the recesses:

(v)  Rotary screen printing: a web-fed printing process in which the ink is
passed onto the surface to be printed by forcing it through a porous image
carrier, in which the printing area is open and the non-printing area is sealed
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off, using liquid inks that dry only through evaporation. Web-fed means (hat
the matcrial to be printed is fed to the machine from a reel as distinct from
separate sheets:

(vi) Laminating associated to a printing activity: the adhering of two or
more flexible materials to produce laminates; and

(vii) Varnishing: an activity by which a varnish or an adhesive coating is
applied to a flexible material for the purpose of later sealing the packaging
material;

(i) “Manufacturing of pharmaceutical products”™ means chemical
synthesis. fermentation. extraction. formulation and finishing of pharmaceutical
products and. where carried out at the same site. the manufacture of intermediate
products;

4] “Conversion of natural or synthetic rubber” means any activity of
mixing, crushing, blending, calendering, extruding and vulcanization of natural or
synthetic mubber and additionally activities for the processing of natural or synthetic
rubber to derive an end product;

(k)  “Surface cleaning™ means any activity except dry cleaning using
organic solvents to remove contamination from the surface of material, including
degreasing: a cleaning activity consisting of more than one step before or after any
other processing step 1s considered as one surface-cleaning activity. The activity
refers to the cleaning of the surface of products and not to the cleaning of process
equipment;

1)) “Standard conditions”™ means a temperature of 273.15 K and a
pressure of 101.3 kPa;

(m) “Organic compound™ means any compound containing at least the
element carbon and one or more of hydrogen. halogens. oxyvgen. sulphur.
phosphorus. silicon or nitrogen. with the exception of carbon oxides and inorganic
carbonates and bicarbonates:

(n)  “Volatile organic compound” (VOC) means any organic compound as
well as the fraction of creosote, having at 293.15 K a vapour pressure of 0.01 kPa or
more. or having a corresponding volatility under the particular conditions of use:

(0)  “Organic solvent” means any VOC which is used alone or in
combination with other agents. and without undergoing a chemical change. to
dissolve raw material, products or waste materials. or is used as a cleaning agent to
dissolve contaminants. or as a dissolver, or as a dispersion medium. or as a viscosity
adjuster, or as a surface tension adjuster. or a plasticizer. or as a preservative;

(p)  “Waslte gases” means the final gaseous discharge containing VOCs or
other pollutants from a stack or from emission abatement equipment into air. The
volumetric flow rates shall be expressed in m*/h at standard conditions:

(q)  “Extraction of vegetable oil and animal fat and refining of vegetable
oil” means the extraction of vegetable oil from seeds and other vegetable matter, the
processing of dry residues to produce animal feed. and the purification of fats and
vegetable oils derived from seeds. vegetable matter and/or animal matter;

(1) “Vehicle refinishing”™ means any industrial or commercial coating
activity and associated degreasing activities performing:
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(i)  The original coating of road vehicles. or part of (hem, with
refinishing-type materials, where this is carricd out away from the original
manufacturing line, or the coating of trailers (including semi-trailers);

(ii)  Vehicle refinishing, defined as the coating of road vehicles. or part of
them, carried out as part of vehicle repair. conservation or decoration outside
manufacturing inslallations, is not covered by this armex. The products used
as part of this activity arc considered in annex XI:

(s) “Wood impregnation” means any activity giving a loading of
preservative in timber:

(1) “Winding wire coating” means any coating activity of metallic
conductors used for winding the coils in transformers and motors, etc.:

(u)  “Fugitive emission” means any emission, not in waste gases. of VOCs
into air, soil and water as well as. unless otherwise stated. solvents contained in any
product; this includes uncaptured emissions of VOCs released to the outside
environment via windows, doors, vents and similar openings. Fugitive emissions
may be calculated on the basis of a solvent management plan (see appendix I to the
present annex);

(v)  “Total emission of VOCs” means the sum of fugitive emission of
VOCs and emission of VOCs in waste gases;

(w) “Input” means the quantity of organic solvents and their quantity in
preparations used when carrying out a process. including the solvents recycled
inside and outside the installation, and which are counted every time they are used to
carty out the activity;

(x)  “Emission limit value” (ELV) means the maximum quantity of VOC
(except methane) emitted from an installation which is not to be exceeded during
normal operation. For wasle gases, it is expressed in terms of mass of VOC per
volume of waste gases (expressed as mg C/m’ unless specified otherwisc). assuming
standard conditions for temperature and pressure for dry gas. Gas volumes that are
added to the waste gas for cooling or dilution purposes shall not be considered when
determining the mass concentration of the pollutant in the waste gases. Emission
limit values for waste gases are indicated as ELV¢: emission limit values for fugitive
emissions are indicated as ELVT;

(v)  “Normal operation” means all periods of operation except start-up and
shutdown operations and maintenance of equipment;

(7) “Substances harmful to human health”™ are subdivided into two
categories:

(i) Halogenated VOCs (hat have possible risk of irreversible effects; or

(i)  Hazardous substances that arc carcinogens. mutagens or toxic to
reproduction or that may cause cancer. may cause heritable genetic damage,
may cause cancer by inhalation, may impair fertility or may cause harm to
the unborn child:

(aa) “Footwear manufacture™ means any activity of producing
complete footwear or part of it;
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(bb) “Solvent consumption” means the total input of organic
solvents into an installation per calendar year. or any other 12-month period.
less any VOCs that are recovered for reuse.

4. The following requirements shall be satisfied:

(a) Emuissions shall be monitored in all cases via measurements or through
calculations’ achieving at least the same accuracy. Compliance with ELVs shall be
verified through continuous or discontinuous measurements. type approval. or any
other technically sound method. For the emissions in waste gases. in case of
continuous measurements, compliance with the ELVs is achieved if the validated
daily emission average does not exceed the ELVs. In case of discontinuous
measurements or other appropriate determination procedures, compliance with the
ELVs is achicved if the average of all the rcadings or other proccdures within onc
monitoring exercise does not exceed the limit values. The inaccuracy of the
measurement methods may be taken into account for verification purposes. The
fugitive and total ELVs apply as annual averages:

(by  The concentrations of air pollutants in gas-carrying ducts shall be
measurcd in a representative way. Monitoring of relevant polluting substances and
measurements of process parameters. as well as the quality assurance of automated
svstems and the reference measurements to calibrate those systems. shall be carried
out in accordance with CEN standards. If CEN standards are not available, ISO
standards. national or international standards which will ensure the provision of data
of an equivalent scientific quality shall apply.

5. The following ELVs apply for waste gases containing substances harmful to
human health:

(a) 20 mghn3 (expressed as the mass sum of individual compounds) for
discharges of halogenated VOCs. which are assigned (he following risk phrases:
“suspected of causing cancer” and/or “suspected of causing genctic defects™. where
the mass flow of the sum of the considered compounds is greater than or equal to
100 g/h; and

(b) 2 mghn3 (expressed as the mass sum of individual compounds) for
discharges of VOCs, which are assigned the [ollowing risk phrases: “may cause
cancer’, “may causc genctic defects”. “may causc cancer by inhalation”, “may
damage fertility”, “may damage the unbom child”. where the mass flow of the sum
of the considered compounds is greater than or equal to 10 g/h.

6. For the source categories listed in paragraphs 9 to 22 where it is
demonstrated that for an individual installation compliance with the fugitive
cmission limit valuc (ELVY) is not technically and cconomically fcasible, a Party
may exempt that installation provided that significant risks to human health or the
environment are not expected and that the best available techniques are used.

7. The limit values for VOC emissions for the source categories defined in
paragraph 3 shall be as specified in paragraphs 8 (o 22 below.

8. Storage and distribution of petrol:

(a) Petrol storage installations at terminals. when above the threshold
values mentioned in table 1. must be either:

* Methods of calculation will be reflected in guidance adopted by the Executive Body.
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(1) Fixed-rool tanks., which are conmecled (o a vapour recovery umil
meeting the ELVs sct out in table 1; or

(i)  Designed with a floating roof, either external or internal, equipped
with primary and secondary seals meeting the reduction efficiency set out in
table 1;

(b)  As a derogation from the above-mentioned requircments, fixed-roof
tanks, which were in operation prior to 1 January 1996 and which are not connected
to a vapour recovery unit, must be equipped with a primary seal which is achieving a
reduction efficiency of 90%.

Table 1
Limit values for VOC emissions from the storage and distribution of petrol,
excluding the loading of seagoing ships (stage I)

Activity Threshold value ELY or reduction efficiency

Loading and unloading of 5 000 m* petrol throughput annually  10g VOC/m? including

mobile container at methane”
terminals

Storage installations at Existing terminals or tank farms 95 wt-%"
terminals with a petrol throughput of 10 000

Mg/vear or more

New terminals (without thresholds
except for terminals located in small
remote islands with a throughput
less than 5 000 Mg/year)

Service stations Petrol throughput larger than 100 0.01wi-% of the
m’/year throughput®

* The vapour displaced by the filling of petrol storage tanks shall be displaced either into
other storage tanks or into abatement equipment meeting the limit values in the table above.

b Reduction efficiency expressed in % compared to a comparable fixed-roof tank with no
vapour-contamment controls, 1.e., with only a vacuum/pressure relief valve,

¢ Vapours displaced by the delivery of petrol into storage installations at service stations
and in fixed-rool tanks used [or the intermediate storage ol vapours must be returned through
a vapour-tight connection line to the mobile container delivering the petrol. Loading
operations may not take place unless the arrangements are in place and properly functioning.
Under these conditions, no additional monitoring of the compliance with the limit value is
required.
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Table 2
Limit values for VOC emissions for car refuelling at service station (stage 11)

Threshold values Minimum vapour capture efficiency wi- %°
New service station if its actual or intended Equal to or greater than 85% wt-%
throughput is greater than 500 m’ per annum with a vapour / petrol ration equal to or

Existing service station if its actual orintended  greater than 0.95 but less than or equal
throughput is greater than 3 000 m’ per annumas  to 1.05 (V/v).
of 2019

Existing service station if its actual or intended
throughput is greater than 500 m® per annum and
which undergoes a major refurbishment

“* The capture efficiency of the systems has to be certified by the manufacturer in
accordance with relevant technical standards or type approval procedures.

9. Adhesive coating:

Table 3
Limit values for adhesive coating

ELV for OC
Activity and threshold (daily for ELVe and yearly for ELVf and total ELV)

Footwear manufacture (solvent 25“ g VOC / pair of shoes
consumption > 5 Mg/year)

Other adhesive coating (solvent ELVc = 50 mg” C/m’
consumption 5-15 Mg/year) ELVF =25 wt-% or less of the solvent input
Or total ELV of 1.2 kg or less of VOC/kg of solid input

Other adhesive coating (solvent ELVc =350 mgb C/m’
consumption 15-200 Mg/ycar) ELVI = 20 wt-% or less of the solvent input
Or total ELV of 1 kg or less of VOC/kg of solid input

Other adhesive coating (solvent ELVc = 50 mg® C/m’
consumption > 200 Mg/year)  ELVF= 15 wt-% or less of the solvent input
Or total ELV of 0.8 kg or less of VOC/kg of solid input

* Total EL Vs are expressed in grams of solvent emitted per pair of complete footwear
produced.

» If techniques are used which allow reuse of recovered solvent, the limit value shall be
150 mg C/m’,

¢ [l'tefhmques are used which allow reuse of recovered solvent, the limit value shall be 100
mg C/m.
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10.  Wood and plastic lamination:

Table 4

Limit values for wood and plastic lamination

Activity and threshold ELY for VO {vearly)

Wood and plastic laminating (solvent Total ELV of 30 g VOC/m’ of final
consumption > 5 Mg/year) product

11.  Coating activities (vehicle coating industry):

Table 5

Limit values for coating activities in the vehicle industry

Activity and threshold ELV for VOC" (vearly for total ELV)
Manufacture of cars (M1, M2) 90 g VOC/m? or 1.5 kg/ body + 70 g/m?

(solvent consumption > 15 Mg/year
and < 5 000 coated items a year or >
3 500 chassis built)

Manufacture of cars (M1. M2) Fxisting installations: 60g VOC/m? or 1.9 kg/ body
(solvent consumption 15-200 +41 g/m?

Mg/year and > 5 000 coated items 8 Ny jnstallations: 45 ¢ VOC/m? or 1.3 kg/body +
year) 33 g/m?

Manufacture of cars (M1, M2) 35 g VOC/’ or 1 kg/body + 26 g/m? ?

(solvent consumption > 200 Mg/year
and > 5 000 coated items a year)

Manufacture of truck cabins (N1, Existing installations: 85 g VOC/m?
N2, N3) (solvent consumption

> 15 Mgfyear and < 5 000 coated New installations: 65 g VOC/m?
items/year)

Manufacture of truck cabins (N1, Existing installations: 75 g VOC/m?
N2, N3) (solvent consumption 15—

200 Mg/year and > 5 000 coated New installations: 55 g VOC/m?
itcms a year)

Manufacture of truck cabins (N1, 55 g VOC/m?
N2, N3) (solvent consumption > 200
Mg/year and > 5 000 coated items a

year)

Manufacture of trucks and vans Existing installations: 120 g VOC/m?
(solvent consumption > 15 Mg/year

and < 2 500 coated items a year) New installations: 90 g VOC/m?
Manufacture of trucks and vans Existing installations: 90 g VOC/m?

(solvent consumption 15-200
Mg/year and > 2 500 coated items a  New installations: 70 g VOC/m?
year)
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Activity and threshold ELV for VOC* (yearly for total KLT)

Manufacture of trucks and vans 50 g VOC/m?
(solvent consumption > 200 Mg/year
and > 2 500 coated items a year)

Manufacture of buses (solvent Existing installations: 290 g VOC/m?
consumption > 15 Mg/year and

<2000 coated items a year) New installations: 210 g VOC/m?
Manufacture of buses (solvent Existing installations: 225 g VOC/m?
consumption 15-200 Mg/vear and >

2 000 coated items a year) New installations: 150 g VOC/m?
Manufacture of buses (solvent 150 g VOC/m?

consumption > 200 Mg/year and
> 2 000 coated items a year)

“ The total limit values are expressed in terms of mass of organic solvent (g) emitted in
relation to the surface area of product (m?). The surface area of the product is defined as the
surface area calculated from the total electrophoretic coating area and the surface area of any
parts that might be added in successive phases of the coating process which are coated with
the same coatings. The surface of the electrophoretic coating area is calculated using the
formula: (2 x total weight of product shell)/(average thickness of metal sheet x density of
melal sheet). The total ELVs defined in the table above refer Lo all process stages carried out
at the same mstallation from electrophoretic coating, or any other kind of coating process
through the final wax and polish of top-coating inclusive. as well as solvent used in cleaning
of process equipment, including spray booths and other fixed equipment, both during and
outside of production time.

" For existing plants achieving these levels may entail cross-media effects, high capital
costs and long payback periods. Major step decreases in VOC emissions necessitate changing
the type of paint system and/or the paint application system and/or the drying system and this
usually involves either a new installation or a complete refurbishment of a paint shop and
requires significant capital investment.

12.  Coating activitics (metal, textile, fabric, film, plastic, paper and wooden
surfaces coating):

Table 6

Limit values for coating activities in various industrial sectors

Activity and threshold ELV for VOO (daily for ELVe and yearly for ELV{ and total ELT)

Wood coating ELVc = 100°mg C/m’

(solvent consumption 15— ELVf= 25 wt-% or less of the solvent input

25 Mg/year) Or total ELV of 1.6 kg or less of VOC/kg of solid input
Wood coating ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating
(solvent consumption 25— ELVF= 20 wi-% or less of the solvent input

200 Mg/vear) Or total ELV of 1 kg or less of VOC/kg of solid input
Wood coating ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating
(solvent consumption > ELVf= 15 wt-% or less of the solvent input

200 Mg/year) Or total ELV of 0.75 kg or less of VOC/kg of solid input
Coating of metal and ELVc = 100%* mg C/m’

plastics (solvent ELVF = 25° wi-% or less of the solvent input
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Activity and threshold ELV for VOC (daily for ELVe and yearly for ELVf and total £LV)

consumption Or total ELV of 0.6 kg or less of VOC/kg of solid input
5-15 Mg/vear)

Other coating, including  ELVc = 100%® mg C/m’

textile, fabric film and ELVf = 25 wt-% or less of the solvent input

paper (excluding web Or total ELV of 1.6 kg or less of VOC/kg of solid input
screen printing for textiles.

see printing) (solvent

consumption

5-15 Mg/ycar)

¢

Textile, fabric. filmand ~ ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating™
paper coating (excluding  EL V= 20" wi-% or less of the solvent input

web screen printing for Or total ELV of 1 kg or less of VOC/kg of solid input
textiles, see printing)

(solvent consumption

> 15 Mg/ycar)

Coating of plastic ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating”
workpieces (solvent ELVf = 20" wt-% or less of the solvent input

consumption Or total ELV of 0.375 kg or less of VOC/kg of solid input
15-200 Mg/year)

Coating of plastic ELVc = 50 mg C/m’ for drving and 75 mg C/m’ for coating”
workpieces (solvent EL VI = 20" wt-% or less of the solvent input

consumption Or total ELV of 0.35 kg or less of VOC/kg of solid input

> 200 Mg/year)

Coating of metal surfaces ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating”
(solvent consumption ELVf = 20° wt-% or less of the solvent input
15-200 Mg/year) Or total ELV of 0.375 kg or less of VOC/kg of solid input

Exception for coatings in contact with food:
Total ELV of 0.5825 kg or less of VOC/kg of solid input

Coating of metal surfaces ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating”
(solvent consumption ELVF = 20° wt-% or less of the solvent input
>200 Mg/vear) Or total ELV of 0.33 kg or less of VOC/kg of solid input
Exception for coatings in contact with food:
Total ELV of 0.5825 kg or less of VOC/kg of solid input

* Limit value applies to coating applications and drying processes operated under contained
conditions.

b If contained coating conditions are not possible (boat construction, aircraft coating, etc.),
installations may be granted exemption from these values. The reduction scheme is then to be
used, unless this option is not technically and economically feasible. In this case, the best
available technique is used.

“ I, for textile coating, techniques are used which allow reuse of recovered solvents, the
limit value shall be 150 mg C/m? lor drying and coating together,
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13.  Coating activities (leather and winding wire coating):

Table 7
Limit values for leather and winding wire coating

Activity and threshold ELV for VOC (vearly for total ELY)

Leather coating in furnishing and particular leather =~ Total ELV of 150 g/m?
goods used as small consumer goods like bags. belts.
wallets, etc. (solvent consumption > 10 Mg/year)

Other leather coating (solvent consumption Total ELV of 85 g/m?

10-25 Mg/year)

Other leather coating (solvent consumption Total ELV of 75 g/m?

> 25 Mg/year)

Winding wire coating (solvent consumption Total ELV of 10 g/kg applics for
> 5 Mg/year) installations where average

diameter of wire < 0.1 mm

Total ELV of 5 g/kg applics for all
other installations

14, Coating activities (coil coating):

Table 8
Limit values for coil coating
ELV for VOC
Activity and threshold (daily for ELVe and yearly for ELVY and total ELT)
Existing installation ELVc = 50 mg* C/m’
(solvent consumption 25— ELVI = 10 wi-% or less of the solvent input
200 Mg/year) Or total ELV of 0.45 kg or less of VOC/kg of solid input
Existing installation ELVc = 50 mg”C/m’
(solvent consumption > ELVf = 10 wt-% or less of the solvent input
200 Mg/year) Or total ELV of 0.45 kg or less of VOC/kg of solid input
New installation (solvent ~ ELVc = 50 mg C/m*“
consumption 25-200 ELVf =35 wit-% or less of the solvent input
Mg/year) Or total ELV of 0.3 kg or less of VOC/kg of solid input
New installation (solvent ~ ELVc = 50 mg* C/m’
consumption > 200 ELVT =35 wi-% or less of the solvent input
Mg/vear) Or total ELV of 0.3 kg or less of VOC/kg of solid input

* If techniques are used which allow reuse of recovered solvent, the limit value shall be
150 mg C/m’.
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15.  Dry cleaning:

Table 9

Limit values for dry cleaning

Activity ELV for VOC* tvearly for total ELV)
New and existing installations Total ELV of 20 g VOC/kg

* Limit value for total emissions of VOCs calculated as mass of emitted VOC per mass of
cleaned and dried product.

b This emission level can be achieved by using at least type IV machines or more efficient
ones.

16.  Manufacturing of coatings, varnishes, inks and adhesives:

Table 10
Limit values form manufacturing of coatings, varnishes, inks and adhesives

ELV for VOC
Activity and threshold fdaily for ELVe and yearly for ELVf and total ELT)

New and existing installations with ELVc = 150 mg C/m’
solvent consumption between 100 ELV{"= 5 wt-% or less of the solvent input

and 1 000 Mg/year Or total ELV of 5 wt-% or less of the solvent input
New and existing installations ELVc = 150 mg C/m’

with solvent consumption ELVf*= 3 wt-% or less of the solvent input

> 1 000 Mg/year Or total ELV of 3 wt-% or less of the solvent input

* The fugitive limit value does not include solvents sold as part of a preparation in a sealed
container.

17.  Printing activities (flexography. heat-set web offset. publication rotogravure.
elc.):

Table 11
Limit values for printing activities

Activity and threshold ELV for VOC fdaily for ELVe and yearly for ELVY and total ELV}

Heat-set offset ELVc = 100 mg C/m’
(solvent consumption ELVF = 30 wt-% or less of the solvent input”
15-25 Mg/year)

Heat-set offset New and existing installations
(solvent consumption ELVc =20 mg C/m’
25-200 Mg/year) ELVF =30 wt-% or less of the solvent input”

Heat-set offset For new and upgraded presses
(solvent consumption Total ELV = 10 wt-% or less of the ink consumption”

>200 Mg/year) o
For cxisting presses
Total ELV = 15 wt-% or less of the ink consumption”
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Activity and threshold

ELYV for VOC (daily for ELVe and yearly for ELVf and total ELV)

Publication gravure
(solvent consumption
25-200 Mg/year)

Publication gravure
(solvent consumption
> 200 Mg/year)

Packaging
rotogravure and
flexography (solvent
consumption

15-25 Mg/year)

Packaging
rotogravure and
flexography (solvent
consumption

25200 Mg/year) and
rotary screen printing
(solvent consumption
> 30 Mg/year)

Packaging
rotogravure and
flexography (solvent
consumption

> 200 Mg/year)

For new installations

ELVc = 75 mg C/m’

ELVT = 10 wi-% or less of the solvent input

Or total ELV of 0.6 kg or less of VOC/kg of solid input

For existing installations

ELVc =75 mg C/m?’

ELVF = 15 wl-% or less of the solvent input

Or total ELV of 0.8 kg or less of VOC/kg of solid input

For new installations
Total ELV =5 wt-% or less of the solvent input

For existing installations
Total ELV = 7 wt-% or less of the solvent input

ELVc = 100 mg C/m’
ELVF =25 wt-% or less of the solvent input
Or total ELV of 1.2 kg or less of VOC/kg of solid input

ELVc = 100 mg C/m’
ELVT =20 wt-% or less of the solvent input
Or total ELV of 1.0 kg or less of VOC/kg of solid input

For plants with all machines connecied to oxidation:

Total ELV = 0.5 kg VOC/kg of solid input

For plants with all machines connected to carbon adsorption:
Total ELV = 0.6 kg VOC/kg of solid input

For existing mixed plants where some existing machines may not
be attached to an incinerator or solvent recovery:

Emissions [tom the machines connected to oxidizers or carbon
adsorption are below the emission limits of 0.5 or 0.6 kg VOC/kg
of solid input respectively.

For machines not connected to gas treatment: usc of low solvent
or solvent free products, connection to waste gas treatment when
there is spare capacity and preferentially run high solvent content
work on machines connected to waste gas treatment.

Total emissions below 1.0 kg VOC/kg of solid input

“ Residual solvent in the finished product is not taken into account in the calculation of the

fugitive emission,
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18.  Manuflacturing of pharmaceutical products:

Table 12
Limit values for manufacturing of pharmaceutical products

ELV for VOC

Activity and threshold (daily for ELVe and yearly for ELVf and total ELV)
New installations (solvent ELVc = 20 mg C/m*“*

consumption > 50 Mg/year) ELVF = 5 wt-% or less of the solvent input”
Existing installations (solvent ELVc =20 mg C/m*“*

consumption > 50 Mg/year) ELVFE = 15 wt-% or less of the solvent input”

* Il techniques are used which allow reuse of recovered solvents, the limit value shall be
150 mg C/m°.

b A total limit value of 5% of solvent input may be applied instead of applying EL V¢ and
ELVI.

A total limit value of 15% of solvent input may be applied instead of applying EL Ve and
ELVT.

19.  Conversion of natural or synthetic rubber:

Table 13
Limit values for conversion of natural or synthetic rubber

ELV for VYOC
Activity and threshold fdaily for ELVe and vearly for ELVf and total ELV)

New and existing installations: conversion ELVc =20 mg C/m*“

of natural or synthetic rubber (solvent ELVf = 25 wi-% of solvent inpul!"
consumption > 15 Mg/year) Or total ELV = 25 wt-% of solvent input

* If techniques are used which allow reuse of recovered solvent, the limit value shall be
150 mg C/m?.

* The fugitive limit does not include solvents sold as part of a preparation in a sealed
container.

20.  Surface cleaning:

Table 14
Limit values for surface cleaning

Threshold value for solvent  ELV for VOC

Activity and threshold  consumption (Meg/vear) (datly for ELVe and yearly for ELVf and total ELV)
Surface cleaning 1-5 ELVc =20 mg expressed ELVI= 15 wt-%
using substances as the mass sum of of solvent input
mentioned in individual compounds/m®

paragraph 3 (z)

(i) of this annex ~ ~ = ELVc = 20 mg expressed ELVF= 10 wt-%

as the mass sum of of solvent input
individual compounds/m®
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Threshold value for solvent  ELV for VOC

Activity and threshold  consumption (Mg/vear) (daily for ELVe and yearly for ELVf and total ELV)

Other surface 2-10 ELVc =75 mg C/m*® ELVf = 20 wt-%"

cleaning of solvent input
>10 ELVc =75 mg C/m’>¢ ELVF= 15 wt-%"

of solvent input

* Installations for which the average organic solvent content of all cleaning material used
does not exceed 30 wi-% are exempt from applying these values.

21.  Vegetable oil and animal fat extraction and vegetable oil refining processes:

Table 15
Limit values for extraction of vegetable and animal fat and refining of
vegetable oil

Activity and threshold ELV for VOC (vearly for total ELV)
New and existing Total ELV (kg VOC/Mg product)
installations (solvent Animal fat: 15
consumption > 10 Mg/year) Castor 30
Rape seed: 1.0
Sunflower seed: 1.0
Soya beans (normal crush): 0.8
Sova beans (white flakes): 1.2
Other seeds and vegetable
material: 0
All fractionation processes.,
excluding degumming;” 1.5
Degumming: 4.0

* Limit values for total emissions of VOCs from installations treating single batches of
seeds or other vegetable material shall be set case by case by a Party on the basis of the best
available techniques.

? The removal of gum from the oil.
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22, Impregnation of wood:

Table 16
Limit values for impregnation of wood

Activity and threshold ELV for VO rdaily for ELVe and vearly for ELVf and total ELV)

Wood impregnation (solvent  ELVc = 100 mg C/m’
consumption 25-200 Mg/year) ELVF =45 wt-% or less of the solvent input
Or 11 kg or less of VOC/m’

Wood impregnation (solvent ELVc = 100 mg C/m’
consumption > 200 Mg/year)  ELVI =35 wt-% or less of the solvent input
Or 9 kg or less of VOC/m®

* Does not apply to impregnation with creosote.

Canada

23, Limit values for controlling emissions of VOCs will be determined for
stationary sources. as appropriate. taking into account information on available
control technologies. limit values applied in other jurisdictions, and the documents
below:

(a)  VOC Concentration Limits for Architectural Coatings Regulations —
SOR/2009-264:

(b) VOC Concentration Limits for Automotive Refinishing Products.
SOR/2009-197:

©) Proposed regulations for VOC Concentrations Limits for Certain
Products:

(d)  Guidelines for the Reduction of Ethylene Oxide Releases from
Sterilization Applications:

(e) Environmental Guideline for the Control of Volatile Organic
Compounds Process Emissions from New Organic Chemical Operations. PN1108;

H Environmental Code of Practice for the Measurement and Control of
Fugitive VOC Emissions from Equipment Leaks. PN1106;

(g) A Program to Reduce Volatile Organic Compound Emissions by 40
Percent from Adhesives and Sealants. PN1116;

(h) A Plan to Reduce VOC Emissions by 20 Percent from Consumer
Surface Coatings. PN1114:

(i) Environmental Guidelines for Controlling Emissions of Volatile
Organic Compounds from Aboveground Storage Tanks. PN1180:;

G) Environmental Code of Practice for Vapour Recovery during Vehicle
Refueling at Service Stations and Other Gasoline Dispersing Facilities. PN1184;

(k)  Environmental Code of Practicc for the Reduction of Solvent
Emissions from Commercial and Industrial Degreasing Facilities. PN1182;
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1)) New Source Performance Standards and Guidelines for the Reduction
of Volatile Organic Compound Emissions from Canadian Automotive Original
Equipment Manufacturer (OEM) Coating Facilities. PN1234;

(m) Environmental Guideline for the Reduction of Volatile Organic
Compound Emissions from the Plastics Processing Industry. PN1276;

(n)  National Action Plan for the Environmental Control of Ozone-
Depleting Substances (ODS) and Their Halocarbon Alternatives. PN1291:

(o)  Management Plan for Nitrogen Oxides (NO,) and Volatile Organic
Compounds (VOCs) — Phase [. PN1066;

(p)  Environmental Code of Practice for the Reduction of Volatile Organic
Compound Emissions from the Commercial/Industrial Printing Industry. PN1301;

(@) Recommended CCME?’ Standards and Guidelines for the Reduction of
VOC Emissions from Canadian Industrial Maintenance Coatings. PN1320; and

(1) Guidelines for the Reduction of VOC Emissions in the Wood
Furniture Manufacturing Sector. PN1338.

C. United States of America

24.  Limit values for controlling emissions of VOCs from stationary sources in
the following stationary source categories, and the sources to which they apply, are
specified in the following documents:

(a)  Storage Vessels for Petroleum Liquids — 40 Code of Federal
Regulations (C.F.R.) Part 60, Subpart K, and Subpart Ka;

(b)  Storage Vessels for Volatile Organic Liquids — 40 C.F.R. Part 60,
Subpart Kb;

(¢)  Petrolcum Refinerics — 40 C.F.R. Part 60, Subpart J:
(d)  Surface Coating of Metal Furniture — 40 C.F.R. Part 60. Subpart EE:

(e)  Surface Coating for Automobile and Light Duty Trucks — 40 C.F.R.
Part 60, Subpart MM:

(H Publication Rotogravure Printing — 40 C.F.R. Part 60, Subpart QQ:

(g)  Pressure Sensitive Tape and Label Surface Coating Operations — 40
C.FR. Part 60, Subpart RR;

(h)  Large Appliance. Metal Coil and Beverage Can Surface Coating —
40 C.F.R. Part 60, Subpart SS. Subpart TT and Subpart WW:

(1) Bulk Gasoline Terminals — 40 C.F.R. Part 60, Subpart XX;
G) Rubber Tire Manufacturing — 40 C.F.R. Part 60, Subpart BBB:
(k)  Polymer Manufacturing — 40 C.F.R. Part 60, Subpart DDD;

Canadian Council of Ministers of the Environment.
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m Flexible Vinyl and Urethane Coating and Printing — 40 C.F.R. Parl
60, Subpart FFF;

(m) Petroleum Refinery Equipment Leaks and Wastewater Systems — 40
C.F.R. Part 60, Subpart GGG and Subpart QQQ:

() Synthetic Fiber Production — 40 C.F.R. Part 60, Subpart HHH:
(0)  Petroleum Dry Cleaners — 40 C.F.R. Part 60. Subpart JIJ:

(p)  Onshore Natural Gas Processing Plants — 40 C.F.R. Part 60, Subpart
KKK:

(@) SOCMI Equipment Lecaks. Air Oxidation Units. Distillation
Operations and Reactor Processes — 40 C.F.R. Part 60. Subpart VV. Subpart II1.
Subpart NNN and Subpart RRR:

() Magnetic Tape Coating — 40 C.F.R. Part 60, Subpart SSS;
(s) Industrial Surface Coatings — 40 C.F.R. Part 60, Subpart TTT;

(1) Polymeric Coatings of Supporting Substrates Facilities — 40 C.FR.
Part 60, Subpart VVV;

(u)  Stationary Internal Combustion Engines — Spark Ignition. 40 C.F.R.
Part 60, Subpart JJJJ;

(v)  Stationary I[nternal Combustion Engines — Compression Ignition,
40 C.F.R. Part 60, Subpart IIIT and

(w) New and in-usc portable fuel containers — 40 C.F.R. Part 39,
Subpart F.

25.  Limit values for controlling emissions of VOC from sources subject to
National Emission Standards for Hazardous Air Pollutants (HAPs) are specified in
the following documcnts:

(a)  Organic HAPs from the Synthetic Organic Chemical Manufacturing
Industry — 40 C.F R. Part 63, Subpart F;

(b)  Organic HAPs from the Synthetic Organic Chemical Manufacturing
Industry: Process Vents. Storage Vessels, Transfer Operations, and Wastewater —
40 C.F.R. Part 63, Subpart G:

(¢)  Organic HAPs: Equipment Leaks — 40 C.F.R. Part 63. Subpart H:

(d)  Commercial cthylenc oxide sterilizers — 40 C.F.R. Part 63,
Subpart O:

(e)  Bulk gasoline terminals and pipeline breakout stations — 40 C.F.R.
Part 63, Subpart R:

(D) Halogenated solvent degreasers — 40 C.F.R. Part 63, Subpart T;
(g)  Polymers and resins (Group I) — 40 C.F.R. Part 63, Subpart U;
(h)  Polymers and resins (Group II) — 40 C.F.R. Part 63. Subpart W:
(i) Secondary lead smelters — 40 C.F.R. Part 63. Subpart X:

)] Marine tank vessel loading — 40 C.F.R. Part 63. Subpart Y-
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(k)  Petroleum refineries — 40 C.F.R. Part 63, Subpart CC:

(H Offsite waste and recovery operations — 40 C.F.R. Part 63,
Subpart DD:

(m) Magnetic tape manufacturing — 40 C.F.R. Part 63. Subpart EE;
(n)  Aerospace manufacturing — 40 C.F.R. Part 63. Subpart GG;

(o)  Oil and natural gas production — 40 C.F.R. Part 63. Subpart HH:
(p)  Ship building and ship repair — 40 C.F.R. Part 63. Subpart II:

(@9 Wood furniture — 40 C.F.R. Part 63. Subpart JJ.

(1) Printing and publishing — 40 C.F.R. Part 63. Subpart KK:

(s) Pulp and paper Il (combustion) — C.F R. Part 63, Subpart MM;

(1) Storage tanks — 40 C.F.R. Part 63. Subpart OO;

(u)  Containers — 40 C.F.R. Part 63, Subpart PP;

(v)  Surface impoundments — 40 C.F.R. Part 63, Subpart QQ:

(w)  Individual drain systems — 40 C.F.R. Part 63, Subpart RR:

(x)  Closed vent systems — 40 C.F.R. Part 63. Subpart SS:

(y)  Equipment leaks: control level 1 — 40 C.F.R. Part 63, Subpart TT;
(z2)  Equipment leaks: control level 2 — 40 C.F.R. Part 63, Subpart UU;

(aa) Oil-Water Separators and Organic-Water Separators — 40 C.FR.
Part 63. Subpart VV:

(bb) Storage Vessels (Tanks): Control Level 2 — 40 C.F.R. Part 63,
Subpart WW:

(cc) Ethylene Manufacturing Process Units — 40 CF.R. Part 63,
Subpart XX

(dd) Generic Maximum Achievable Control Technology Standards for
several categories — 40 C.F.R. Part 63, Subpart YY;

(ee) Hazardous waste combustors — 40 C.F.R. Part 63, Subpart EEE;
(ff)  Pharmaceutical manufacturing — 40 C.F.R. Part 63. Subpart GGG;

(gg) Natural Gas Transmission and Storage — 40 C.F.R. Part 63,
Subpart HHH:

(hh) Flexible Polyurethane Foam Production — 40 C.F.R. Part 63,
Subpart III:

(ii)  Polymers and Resins: group IV — 40 C.F.R. Part 63, Subpart J1J:
(i)  Portland cement manufacturing — 40 C.F.R. Part 63, Subpart LLL:

(kk) Pesticide active ingredient production — 40 C.F.R. Part 63,
Subpart MMM:

(1)  Polymers and resins: group II1 — 40 C.F.R. Part 63, Subpart O0O:
(mm) Polyether polyols — 40 C.F.R. Part 63. Subpart PPP;
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(nm)  Secondary aluminum production — 40 C.F.R. Part 63. Subparl RRR;
(00) Petroleum refineries — 40 C.F.R. Part 63. Subpart UUU:
(pp) Publicly owned treatment works — 40 C.F.R. Part 63, Subpart VVV;

(qq) Nutritional Yeast Manufacturing — 40 CFR. Part 63,
Subpart CCCC;

(rr)  Organic liquids distribution (non-gasoline) — 40 C.F.R. Part 63,
Subpart EEEE;

(ss) Miscellancous organic chemical manufacturing — 40 C.F.R. Par 63,
Subpart FFFF:

(tt)  Solvent Extraction for Vegetable Oil Production — 40 C.F.R. Part 63,
Subpart GGGG;

(uu) Auto and Light Duty Truck Coatings — 40 C.F.R. Part 63.
Subpart I111;

(vv) Paper and Other Web Coating — 40 C.F.R. Part 63, Subpart JJ1J;

(ww) Surface Coatings for Metal Cans — 40 CF.R. Part 63,
Subpart KKKK;

(xx) Miscellaneous Metal Parts and Products Coatings — 40 CF.R.
Part 63. Subpart MMMM;

(vy) Surface Coatings for Large Appliances — 40 CF.R. Parl 63,
Subpart NNNN;

(zz) Printing, Coating and Dyecing of Fabric — 40 C.FR. Part 63,
Subpart OO00:;

(aaa) Surface Coating of Plastic Parts and Products — 40 C.F.R. Part 63,
Subpart PPPP;

(bbb) Surface Coating of Wood Building Products — 40 C.F.R. Part 63,
Subpart QQQQ:

(ccc) Metal Furniture Surface Coating — 40 C.F.R. Part 63, Subpart RRRR;
(ddd) Surface coating for metal coil — 40 C.F.R. Part 63, Subpart SSSS;
(ece) Leather finishing operations — 40 C.F.R. Part 63. Subpart TTTT:

(fff) Cellulose products manufacturing — 40 CF.R. Part 63,
Subpart UUUU:

(ggg) Boat manufacturing — 40 C.F.R. Part 63, Subpart VVVV:

(hhh) Reinforced Plastics and Composites Production — 40 C.F.R. Parl 63,
Subpart WWWW;

(iii)  Rubber tire manufacturing — 40 C.F.R. Part 63, Subpart XXXX;
(iii)  Stationary Combustion Engines — 40 C.F.R. Part 63. Subpart YYYY:

(kkk) Stationary Reciprocating Internal Combustion Engines: Compression
Ignition — 40 C.F.R. Part 63. Subpart ZZZZ.
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(1)  Semiconductor manufacturing — 40 C.F.R. Part 63, Subpart BEBBB;
(mmm) Iron and steel foundries — 40 C.F.R. Part 63. Subpart EEEEE:

(nnn) Integrated iron and steel manufacturing — 40 CF.R. Part 63,
Subpart FFFFF:

(000) Asphalt Processing and Roofing Manufacturing — 40 C.F.R. Part 63,
Subpart LLLLL;

(ppp) Flexible Polyurethane Foam Fabrication — 40 CFR. Parl 63,
Subpart MMMMM:

(qqq) Engine test cells/stands — 40 C.F.R. Part 63. Subpart PPPPP:

(rrr)  Friction  products manufacturing — 40 C.FR. Part 63,
Subpart QQQQQ:

(sss) Refractory products manufacturing — 40 CUF.R. Part 63.
Subpart SSSSS;:

(tit) Hospital ethylene oxide sterilizers — 40 CFR. Part 63,
Subpart WWWWW:

(uuu) Gasoline Distribution Bulk Terminals, Bulk Plants. and Pipeline
Facilities — 40 C.F.R. Part 63, Subpart BEBBBB:

(vwv) Gasoline Dispensing Facilites — 40 CFR. Part 63,
Subpart CCCCCC;

(www) Paint Stripping and Miscellancous Surface Coating Operations at
Area Sources — 40 C.F.R. Part 63. Subpart HHHHHH:

(xxx) Acmylic Fibers/Modacrylic Fibers Production (Area Sources) —
40 CF.R. Parl 63, Subpart LLLLLL:

(vyy) Carbon Black Production (Area Sources) — 40 C.F.R. Part 63,
Subpart MMMMMM;

(zzz) Chemical Manufacturing Area Sources: Chromium Compounds —
40 C.F.R. Part 63. Subpart NNNNNN;

(aaaa) Chemical Manufacturing for Area Sources — 40 C.F.R. Part 63,
Subpart VVVVVV;

(bbbb) Asphalt Processing and Roofing Manufacturing (Area Sources) —
40 C.F.R. Part 63, Subpart AAAAAAA: and

(ccce) Paints and Allied Products Manufacturing (Area Sources) — 40
C.F.R. Part 63. Subpart CCCCCCC.

Appendix
Solvent management plan

Introduction
1. This appendix to the annex on limit values for emissions of VOCs from

stationary sources provides guidance on carrying out a solvent management plan. It
identifies the principles to be applied (paragraph 2), provides a framework for the
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mass balance (paragraph 3) and provides an indication of (he requirements for
verification of compliance (paragraph 4).

Principles

2. The solvent management plan serves the following purposes:
(a)  Verification of compliance. as specified in the annex; and
(b) Identification of future reduction options.

Definitions

3. The following definitions provide a framework for the mass balance exercise:
(a) Inputs of organic solvents:

» I1 The quantity of organic solvents or their quantily in preparations
purchased that arc used as input into the process in the time frame
over which the mass balance is being calculated;

* 12 The quantity of organic solvents or their quantity in preparations
recovered and reused as solvent input into the process. (The recycled
solvent is counted every time it is used to carry out the activity.).

(b)  Outputs of organic solvents:

* Ol. Emission of VOCs in waste gases.

+ 02. Organic solvents lost in water, if appropriate taking into account
wastewater treatment when calculating O5:

* O3. The quantity of organic solvents that remains as contamination or
residue in output of products from the process:

+ O4. Uncapturcd cmissions of organic solvents to air. This includes the
general ventilation of rooms, where air is released to the outside
environment via windows, doors, vents and similar openings:

* O5. Organic solvenis and/or organic compounds lost due to chemical
or physical reactions (including. for example, those that are destroyed.
e.g.. by incineration or other waste-gas or wastewater, or captured,
e.g.. by adsorption. as long as they are not counted under O6. O7 or
08):

+ 6. Organic solvents contained in collected waste;

* O7. Organic solvents, or organic solvents contained in preparations,
that are sold or are intended to be sold as a commercially valuable
product:

* O8. Organic solvents contained in preparations recovered for reuse but
not as input into the process, as long as they are not counted under O7;

* 09. Organic solvents released in other ways.
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Guidance on use of the solvent management plan for verification
of compliance

4, The usc of the solvent management plan will be determined by the particular
requirement which is to be verified. as follows:

(a)  Verification of compliance with the reduction option mentioned in
paragraph 6 (a) of the annex, with a total limit value expressed in solvent emissions
per unit product, or as otherwise stated in the annex:

(1) For all activities using the reduction option mentioned in paragraph 6
(a) of the annex. the solvent management plan should be put into effect
annually to determine consumption. Consumption can be calculated by
means of the following equation:

C=11-08

A parallel exercise should also be undertaken to determine solids used in
coaling in order o derive the annual reference emission and the larget
cmission cach year;

(i)  For assessing compliance with a total limit value expressed in solvent
emissions per unit product or as otherwise stated in the annex. the solvent
management plan should be put into effect annually to determine emission of
VOCs. Emission of VOCs can be calculated by means of the following
equation:

E=F+0l

Where F is the fugitive emission of VOC as defined in subparagraph (b) (i)
below. The emission figure should be divided by the relevant product
parameter:

(b)  Determination of fugitive emission of VOCs for comparison with
fugitive emission values in (he annex:

(1) Methodology: The fugitive emission of VOC can be calculated by
means of the following equation:

F=11-01-05-06-07-08
or

F=02+03+04+09

This quantity can be determined by direct measurement of the quantities.
Alternatively, an equivalent calculation can be made by other means, for
instance by using the capture cfficiency of the process. The fugitive emission
value is expressed as a proportion of the input, which can be calculated by
means of the following equation:

=T1+12;

(i)  Frequency: Fugitive emission of VOCs can be determined by a short
but comprehensive set of measurements. This need not to be done again until
the equipment is modified.

57



T. Annex VII

For annex VII there is substituted the following:

Timescales under article 3

1. The timescales for the application of the limit values referred to in article 3.
paragraphs 2 and 3. shall be:

(a)  For new stationary sources. one year after the date of entry into force
of the present Protocol for the Party in question; and

(b)  For existing slationary sources, one year after the date of entry into
force of the present Protocol for the Party in question or 31 December 2020,
whichever is the later.

2 The timescales for the application of the limit values for fuels and new
mobile sources referred to in article 3, paragraph 5. shall be the date of entry into
force of the present Protocol for the Party in question or the dates associated with the
measures specified in annex VIIIL. whichever is the later.

3. The timescales for the application of the limit values for VOCs in products
referred to in article 3, paragraph 7. shall be one year after the date of entry into
force of the present Protocol for the Party in question.

4, Notwithstanding paragraphs 1. 2 and 3. but subject to paragraph 5. a Party to
the Convention that becomes a Party to the present Protocol between January 1.
2013, and December 31. 2019, may declare upon ratification, acceptance. approval
of. or accession to, the present Protocol that it will extend any or all of the
timescales for application of the limit values referred to in article 3, paragraphs 2. 3,
5 and 7. as follows:

(a)  For existing stationary sources. up to fifieen years after the date of
entry into force of the present Protocol for the Party in question;

(b)  For fuels and new mobile sources. up to five years after the date of
entry into force of the present Protocol for the Party in question; and

(c)  For VOCs in products, up to five vears after the date of entry into
force of the present Protocol for the Party in question.

5. A Party that has made an election pursuant to article 3bis of the present
Protocol with respect to annex VI and/or VIII may not also make a declaration
pursuant to paragraph 4 applicable to the same annex.
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U. Annex VIII

For annex VIII the following text is substituted:

Limit values for fuels and new mobile sources

Introduction

L. Section A applies to Parties other than Canada and the United States of
America. section B applies to Canada and section C applies to the United States of
America.

Z: This annex specifies emission limit values for NO,. expressed as nitrogen
dioxide (NO,) equivalents. for hydrocarbons, most of which are volatile organic
compounds. for carbon monoxide (CO) and for particulate matter as well as
environmental specifications for marketed fuels for vehicles.

3. The timescales for applying the limit values in this annex are laid down in
annex VIIL

A. Parties other than Canada and the United States of America

Passenger cars and light-duiy vehicles

4. Limit values for power-driven vehicles with at least four wheels and used for
the carriage of passengers (category M) and goods (category N) are given in table 1.
Heavy-duty vehicles

5. Limit values for engines for heavy-duty vehicles are given in tables 2 and 3

on the applicable test procedurcs.

Compression-ignition (CI) and spark-ignition (SI) non-road vehicles and machines

6. Limit values for agricultural and forestry tractors and other non-road vehicle/
machine engines are listed in tables 4 to 6.

7. Limit values for locomotives and railcars are listed in tables 7 and 8.

8. Limit values for inland waterway vessels are listed in table 9.

9. Limit values for recreational crafts are listed in table 10.

Motorcycles and mopeds

10.  Limit values for motorcycles and mopeds are given in tables 11 and 12.

Fuel quality

11.  Environmental quality specifications for petrol and diesel are given in tables
13 and 14.

59



'q 910U UT Parj1dads SI[OIeA A AI0F)R) 9SO pUY
"8 00S°Z SPR2OXD SSBUL WNULIXEL SOUM SI[IaA 1daoxy 7
"OEN 4q poyroads apsasal, ,

"UWN{0d 1) Ul USAIS

SOIEP DU} O] SB PASNDI 9q [[RYS SaN[eA JI dAT0adsar o) ipim Ajduros 07 [1e] 181 SO[OIOA MU JO DOIAIDS OJUL ANUD PUR D[RS “UONRNSIZoI (] 4

HOIXD9 (,01X09 SPOO0  SFOO0  SITO - €Tro Teoo - 8010 — aro  vLO  LTT 910T6’1 an
pOIX09 (01X%0°9 SPOO0  SFOOD  SITO - CTIo oo - 3000 — 9l'o  FLO  LTT MA>09L1 910T 61 I =
nOIX09 (OIX09 SP000  SPOO0 S6L0 - SOLn  SLOO - 0600 — €10 €90 I8  09L 15M¥ =<0 | 910T6'L "1l
HOIXO9 (0109 SrO00  SPOO0  LLTO = 3070 900 = 3900 — ore  o0so ol SOL 1> M S10T6'17T /N
OIX09 ([, 0I%09 €000 SPOO0 LIO - 800 900 - 8000 - 0ro 00 01 v clote’l  JN
pOIX09 — 0000 05000 €20 - 8T 0 800 — 8010 — aI'o  #L0 LTT FIOTT'T NZW

m_
nOIx09 - 05000 0S000  SE0 - 8C0 800 — 8010 — 9I'o rLO  LTT MU=09L1 10T 11 "I
n01X09 — 0S000 05000  S6TOH - SETO  SLOO  — 0600 — €10 €90 I81 09L 1>M¥=>¢C0¢E 1 PLOTTL T
0Ix09 — 0s00'0 05000 £TO = 800 900 = 8900 — oro  oso o0l SOE 1 M FIOTTLT L'N
n0IxXo9 - 0000 0s000  £TO0 - gro 900 - 8900 - oro o0so 01 v FroT 'L JA
18521] J0413f 135217 10413 125217 jodiagd  Jesai]  Jouiad PSRN Jodad  [8SAl]  joRd  12SAI] jodRd +2I0p uonpoddn

‘ssp) L0320
(wny/s)o7 (uy/3) &7 (wy/B) p7+ 7 (wyB) #7 (uy/s) g7 (uy8) 7 (wey/3) 17 (3y)
{d! PIDW PIDNINAD]  PAUIGQUIOD SAPIXO  SAPIND UAZOAIN  DOAIVN () apreouou () )
. ) i ” sSPW 2ouBLR[PY

Sajonand jo iaquinyy uATOA U [FUD SUOGIDIOAPAY HOGAD ) ¥

SUOGIDI0APALT

o]

SANJOA LT

SIIYIA AInp-1ysi| pue saed ad3udssed 10y sanfes puwry
[ d1qEL

60



Table 2
Limit values for heavy-duty vehicles steady-state cycle load-response tests

Carbon  Hydro- Total Nitrogen Particulale Sioke
Application  monoxide  carbons  hydrocarbons oxides matter "
date (e/kWht  (gkWh) (e kWh) (kIR (gkWhl  (m™ )
B2 (“EURO V7)* 1.10.2009 1.5 0.46 - 2.0 0.02 0.5
“EURO VI 31.12.2013 1.5 - 0.13 0.40 0.010 -

* Test cycle specified by the European steady-state cycle (ESC) and the European load-
response (ELR) tests.
b Test cycle specified by the world heavy duty steady state cycle (WHSC).

Table 3
Limit values for heavy-duty vehicles — transient cycle tests
Total
Carbon hvdro-  Non-methane Nitragen Particu-
Application  monoxide carbons  hydrocarbons — Methang" oxides lates
date*  (ghWh)  (gkWh) (@kiVh)  (gkWh) (ekWh) (g/hVh)®
B2 “EURO V™ 1.10.2009 4.0 - 0.535 1.1 2.0 0.030
“EURO VI~ (CI]’f 31.12.2013 4.0  0.160 - - 046  0.010
“EURO VI* (PI)"J 31.12.2013 4.0 - 0.160 (.50 0.46  0.010
Note: PI = Positive ignition. CI = Compression ignition,

* The registration, sale and entry into service of new vehicles that fail to comply with the
respective limit values shall be refused as from the dates given in the column.

“ For natural gas engines only.

5 Not applicable to gas-fuelled engines at stage B2.

“ Test cycle specified by the European transient cycle (ETC) test

7 Test cycle specified by the world heavy duty transient cycle (WHTC).

Table 4
Limit values for diesel engines for non-road mobile machines, agricultural and
forestry tractors (stage 111B)

Net power (P) Application  Carbon monoxide  Hydrocarbons Nitrogen oxides Particulate

(k1K) date* (2klh) (& khh) (gkWh)  matter (gkWh)

130 <P <560 31.12.2010 33 0.19 2.0 0.025

T5<P <130 31.12.2011 5.0 0.19 33 0.025

56<P<75 31.12.2011 5.0 0.19 33 0.025

37<P<50 31.12.2012 5.0 4.7" 4.7° 0.025
* With effect from the given date and with the exception of machinery and engines

intended for export to countries that are not parties to the present Protocol, Parties shall permit
the registration, where applicable and the placing on the market of new engines. whether or
not nstalled in machinery, only if they meet the respective linut values set out in the table.

* Hditor's note: This figure represents the sum of hydrocarbons and nitrogen oxides and
was reflected in the final approved text by a single figure in a merged cell in the table. As this
text does not include tables with dividing lines, the figure 1s repeated in each column for
clarity.
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Table 5
Limit values for diesel engines for non-road mobile machines, agricultural and
forestry tractors (stage IV)

Net power (P) Application Carbon monoxide  Hydrocarbons  Nitrogen oxides Particulate matter
(W) date* (g/kIWh) (g/kIWh) (e/kWh) (2/kiVh)
130 =P <560 31.12.2013 35 0.19 0.4 0.025
56<P<130 31.12.2014 5.0 0.19 0.4 0.025

* With effect from the given date and with the exception of machinery and engines
intended for export o countries (hal are not parties to the present Protocol, Parties shall permit
the registration, where applicable and the placing on the market of new engines, whether or
not installed in machinery, only 1f they meet the respective limit values set out in the table.

Table 6
Limit values for spark-ignition engines for non-road mobile machines

Hand-held engines
Displacement fem?) Carbon monoxide (g/kWh) Sum of hydrocarbons and oxides of nitrogen (g/4kWh)*
Disp <20 805 50
20 < disp. < 30 805 30
Disp = 50 603 72

Non-hand-held engines

Displacement (en’) Carbon monoxide (g/kWh) Sum of hydrocarbons and oxides of nitrogen (g/kWh)
Disp < 66 610 50
66 < disp. < 100 610 40
100 <disp. <225 610 16.1
Disp > 225 610 12.1

Note: With the exception of machinery and engines intended for export to countries that are
nol Parties to the present Protocol, Parties shall permit the registration, where applicable, and
the placing on the market of new engines, whether or not installed m machinery, only if they
meet the respective limit values set out in the table.

* The NO, emissions for all engine classes must not exceed 10 g/kWh.

Table 7
Limit values for engines used for propulsion of locomotives

Carbon monoxide Hydrocarbons Nitrogen oxides Particulate matter
Net power (P) (kW) (e/'kWh) (a/kWh) fe'kWh) (e/kWh)
130<P 3.5 0.19 20 0.025

Note: With the exception ol machinery and engines intended [or export Lo countries that are
not Parties to the present Protocol, Parties shall permit the registration, where applicable, and
the placing on the market of new engines, whether or not installed in machinery, only if they
meet the respective limit values set out in the table.
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Table 8
Limit values for engines used for propulsion of railcars

Carbon monoxide Sum of hydrocarbons and oxides of Particulate matter
Net power (P} (kIV) (e/kiWh) nitrogen (2/kWh) (e/kiVhl
130 <P 3.5 4.0 0.025
Table 9
Limit values for engines for propulsion of inland waterways vessels
Displacement Carbon monoxide Swm of hydrocarbons and oxides Particulate matter
(liters per cylinder/kiV) (e/kWh) of nitrogen (g'kWh) (e/kiWh)
Disp. < 0.9 5.0 75 0.4
Power = 37 kW
09<disp.<12 5.0 72 0.3
1.2 <disp. <2.5 5.0 7.2 0.2
25 <disp. < 5.0 5.0 7.2 0.2
50<disp.< 15 5.0 78 0.27
15 <disp. <20 5.0 87 0.5
Power < 3 300 kW
15 <disp. <20 5.0 9.8 0.5
Power > 3 300 kW
20 <disp. <25 5.0 9.8 0.5
25 <disp. < 30 5.0 11.0 0.5

Note: With the exception of machinery and engines mntended for export to countries that are
not Parties to the present Protocol. Parties shall permit the registration. where applicable, and
the placing on the market of new engines, whether or not installed i machinery. only if they
meet the respective limit values set out in the table.

Table 10
Limit values for engines in recreational crafts
CO (gkWh) Hydrocarbons (HC) cg/kWh)

CO =A +BP"y HC =4 +B/P" NO, PV
Engine type A B n A B n 2 kWh gkWh
2-stroke 150 600 1 30 100 0.75 10 Not Appl.
4-stroke 150 600 I 6 30 0.75 15 NotAppl
CI 5 0 0 1.3 2 0.5 98 1

Abbreviation: Not Appl. = Not Applicable.

Note: With the exception o machinery and engines intended for export to countries that are
not Parties to the present Protocol, Parties shall permit the registration, where applicable, and
the placing on the market of new engines. whether or not installed in machinery, only if they
meet the respective limit values set out in the table.

* Where A, B and n are constants and PN is the rate engine power in kW and the emissions
are measured in accordance with the harmonised standards.
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Table 11
Limit values for motorcycles (> 50 ¢cm®; > 45 km/h)

Engine size Limit values

Motorcycle < 150cc HC=0.8 g/km
NO,; = 0.15 g/km

Motorcycle > 150cc HC=0.3 g/km

NO,=0.15 g/km

Note: With the exception of vehicles intended for export to countries that are not Parties to
the present Protocol, Parties shall permit the registration. where applicable, and the placing on
the market only if they meet the respective limit values set out in the table.

Table 12
Limit values for mopeds (<50 cm’; < 45 km/h)

Limit values

CO (e'km) HC + NO\, (e/km)

I 1.0“ 1.2

Note: With the exception of vehicles intended for export to countries that are not Parties to
the present Protocol, Parties shall permit the registration, where applicable, and the placing on
the market only if they meet the respective limit values set out in the table.

* For 3- and 4-wheelers, 3.5 g/km.

Tablc13
Environmental specifications for marketed fuels to be used for vehicles
equipped with positive-ignition engines — Type: Petrol

Limits

Parameter Unit Minimum Meaximum
Research octane number 95 -
Motor octane number 85 -
Reid vapour pressure, summer period ? kPa B 60
Distillation:

Evaporated at 100°C % viv 46 -

Evaporated at 150°C % viv 75 -
Hydrocarbon analysis:
- olefins % viv - 18.0°
- aromatics - 35
- benzene - 1
Oxygen content % m/m - 3.7
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Limits

Parameter Unit Mininnm Maximum
Oxvgenates:

- Methanol, stabilizing agents must be added Y viv - 3
- Ethanol, stabilizing agents may be necessary % viv - 10
- Iso-propyl alcohol % viv - 12
- Tert-butyl alcohol %o viv - 15
- Iso-butyl alcohol % viv - 15
- Ethers containing 5 or more carbon atoms per molecule Y viv B 22
Other oxygenates “ % viv - 15
Sulphur content mg/ke - 10

* “The summer period shall begin no later than 1 May and shall not end before 30
September. For Parties with arctic conditions the summer period shall begin no later than
I June and not end before 31 August and the Reid Vapour Pressure (RVP) is limited to 70
kPa.

b Except for regular unleaded petrol (minimum motor octane number (MON) of 81 and
minimum research octane number (RON) of 91), for which the maximum olefin content shall
be 21% v/v. These limits shall not preclude the introduction on the market of a Party of
another unleaded petrol with lower octane numbers than set out here.

¢ Other mono-alcohols with a final distillation point no higher than the final distillation
point laid down in national specifications or, where these do not exist, in industrial
specifications for motor fuels.

Table 14
Environmental specifications for marketed fuels to be used for vehicles
equipped with compression-ignition engines — Type: Diesel fuel

Limits

Parameter Unit Minimuwm Maxinnan
Cetane number 51 -
Density at 15° C kg/m® - 845
Distillation point: 95% °C - 360
Polycyclic aromalic hydrocarbons % m/m = 8
Sulphur content mg/kg - 10
Canada

12.  Limit values for controlling emissions from fuels and mobile sources will be
determined. as appropriate. taking into account information on available control
technologics. limit values applied in other jurisdictions. and the documents below:

(a)  Passenger Automobile and Light Truck Greenhouse Gas Emission
Regulations, SOR/2010-201;

(b) Marine Spark-Ignition Engine. Vessel and Off-Road Recreational
Vehicle Emission Regulations. SOR/2011-10;

(c)  Renewable Fuels Regulations, SOR/2010-189;
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(d)  Regulations for the Prevention of Pollution from Ships and for
Dangcrous Chemicals, SOR/2007-86:

(e) Off-Road Compression-Ignition Engine Emission Regulations,
SOR/2005-32;

(D On-Road Vehicle and Engine Emission Regulations, SOR/2003-2;

(g)  Off-Road Small Spark-Ignition Engine Emission Regulations.
SOR/2003-355;

(hy  Sulphur in Diesel Fuel Regulations, SOR/2002-254

(i) Gasoline and Gasoline Blend Dispensing Flow Rate Regulations
SOR/2000-43:;

() Sulphur in Gasoline Regulations. SOR/99-236:
(k)  Benzene in Gasoline Regulations, SOR/97-493;
(D Gasoline Regulations, SOR/90-247;

(m) Federal Mobile PCB Treatment and Destruction Regulations,
SOR/90-5;

(n)  Environmental Code of Practice for Aboveground and Underground
Storage Tank Systems Containing Petroleum and Allied Petroleum Products;

(0) Canada-Wide Standards for Benzene. Phase 2:

(p)  Environmental Guidelines for Controlling Emissions of Volatile
Organic Compounds from Aboveground Storage Tanks. PN 1180;

(@9  Environmental Code of Practice for Vapour Recovery in Gasoline
Distribution Networks. PN 1057;

(1) Environmental Codc of Practice for Light Duty Motor Vchicle
Emission Inspection and Maintenance Programs — 2nd Edition. PN 1293;

(s) Joint Initial Actions to Reduce Pollutant Emissions that Contribute to
Particulate Matter and Ground-level Ozone; and

(0 Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN 1085.

United States of America

13.  Implementation of a mobile source emission control programme for light-
duty vehicles, light-duty trucks, heavy-duty trucks and fuels to the extent required
by sections 202 (a). 202 (g) and 202 (h) of the Clean Air Act. as implemented
through:

(a) Registration of fucls and fuel additives — 40 C.F.R Part 79;

(b)  Regulation of fuels and fuel additives — 40 C.F.R Part 80, including;
Subpart A — general provisions: Subpart B — controls and prohibitions:
Subpart D — reformulated gasoline: Subpart H — gasoline sulphur standards:
Subpart I — motor vehicle diesel fuel: non-road. locomotive. and marine dicsel fuel:
and ECA marine fuel: Subpart L — gasoline benzene; and

(c)  Control of emissions from new and in-use highway vehicles and
engines — 40 C.F.R Part 85 and Part 86.
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14.  Standards for non-road engines and vehicles are specified in the following
documents:

(a)  Fuel sulphur standards for non-road diesel engines — 40 CF.R
Part 80, Subpart I;

(b) Aircraft engines — 40 C.F.R Part 87,

(c) Exhaust emission standards for non-road diesel engines — Tier 2
and 3: 40 C.F R Part 89;

(d) Non-road compression-ignition engines — 40 C.F.R Part 89 and
Part 1039;

(¢)  Non-road and marine spark-ignition engines — 40 C.F.R Part 90,
Part 91. Part 1045, and Part 1054:

(D Locomotives — 40 C.F.R Part 92 and Part 1033:

(g) Marine compression-ignition engines 40 CF.R Part 94 and
Part 1042;

(hy  New large non-road spark-ignition engines — 40 C.F.R Part 1048;
(i) Recreational engines and vehicles — 40 C.F.R Part 1051;

(i)  Control of evaporative emissions from new and in-use non-road and
stationary equipment — 40 C.F.R. Part 1060;

(k)  Engine lesting procedures — 40 C.F.R Part 1065; and

)] General compliance provisions for non-road programs — 40 C.F.R
Part 1068.

Annex IX

The final sentence of paragraph 6 is deleted.

2. The final sentence of paragraph 9 is deleted.
3. Note 1 is deleted.
Annex X

L.

A new annex X is added as follows:

Annex X
Limit values for emissions of particulate matter from
stationary sources

l. Section A applies to Parties other than Canada and the United States of
America. section B applies to Canada and section C applies to the United States of
America.
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Parties other than Canada and the United States of America

2. In this scction only. “dust” and “total suspended particulatc matter” (TSP)
means the mass of particles. of any shape, structure or density. dispersed in the gas
phase at the sampling point conditions which may be collected by filtration under
specified conditions after representative sampling of the gas to be analysed. and
which remain upstream of the filter and on the filter after drying under specified
conditions.

3. For the purpose of this section, “emission limit value” (ELV) means the
quantity of dust and/or TSP contained in the waste gases from an installation that is
not to be exceeded. Unless otherwise specified, it shall be calculated in terms of
mass of pollutant per volume of the waste gases (expressed as mg/m’), assuming
standard conditions for temperature and pressure for dry gas (volume at 273.15 K,
101.3 kPa). With regard to the oxygen content of waste gas. the values given in the
tables below for each source category shall apply. Dilution for the purpose of
lowering concentrations of pollutants in waste gases is not permitted. Start-up.
shutdown and maintenance of equipment are excluded.

4. Emissions shall be monitored in all cases via measurements or through
calculations achieving at least the same accuracy. Compliance with limit values shall
be verified through continuous or discontinuous measurements. type approval, or
any other technically sound method including verified calculation methods. In case
of continuous measurements. compliance with the limit value is achieved if the
validated monthly emission average does not exceed the ELV. In case of
discontinuous measurements or other appropriate determination or calculation
procedures. compliance with the ELVs is achieved if the mean value based on an
appropriate number of measurements under representative conditions does not
exceed the value of the emission standard. The inaccuracy of measurement methods
may be taken into account for verification purposes.

5. Monitoring of relevant polluting substances and measurements of process
parameters, as well as the quality assurance of automated measuring systems and the
reference measurements to calibrate those systems. shall be carried out in
accordance with CEN standards. If CEN standards are not available. ISO standards,
national or international standards which will ensure the provision of data of an
equivalent scientific quality shall apply.

6. Special provisions for combustion plants referred to in paragraph 7:

(a) A Party may derogate from the obligation to comply with the ELVs
provided for in paragraph 7 in the following cases:

(i) For combustion plants normally using gaseous fuel which have to
resort exceptionally to the use of other fuels because of a sudden interruption
in the supply of gas and for this reason would need to be equipped with a
wasle gas purification facility;

(ii)  For existing combustion plants not operated more than 17,500
operating hours. starting from | January 2016 and ending no later than 31
December 2023,

(b)  Where a combustion plant is extended by at lcast 50 MWth, the ELV
specified in paragraph 7 for new installations shall apply to the extensional part
affected by the change. The ELV is calculated as an average weighted by the actual
thermal input for both the existing and the new part of the plant;
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(¢)  Parties shall ensure that provisions are made for procedures relating (o
malfunction or brcakdown of the abatement cquipment:

(d) In the case of a multi-fuel firing combustion plant involving the
simultaneous use of two or more fuels. the ELV shall be determined as the weighted

average of the ELVs for the individual fuels. on the basis of the thermal input
delivered by each fuel.

7. Combustion plants with a rated thermal input exceeding 50 MWth:*

Table 1

Limit values for dust emissions from combustion plants®
Fuel type Thermal input (MWih)  ELV for dust r’mg.x'mf)"

Solid fuels  50-100 New plants:

20 (coal. lignite and other solid fucls)
20 (biomass, peat)

Existing plants:
30 (coal, lignite and other solid [uels)
30 (biomass. peat)

100-300 New plants:
20 (coal, lignite and other solid fuels)
20 (biomass. peat)

Existing plants:
25 (coal. lignite and other solid fuels)
20 (biomass, pcat)

>300 New plants:
10 (coal, lignite and other solid fuels)
20 (biomass. peat)

Existing plants:
20 (coal, lignite and other solid fuels)
20 (biomass, peat)

Liquid fuels 50-100 New plants:
20

Existing plants:

30 (in general)

50 (for the firing of distillation and conversion residues
within refineries from the refining of crude oil for own
consumption in combustion plants)

® The rated (hermal input of the combustion plant is calculated as the sum of the input of all units
connected to a common stack. Individual units below 15 MWth shall not be considered when
calculating the total rated thermal mput.
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Fuel type Thermal input (MWth)  ELV for dust (mg/m%)®

Liquid fuels 100-300 New plants:
20

Existing plants:

25 (in general)

50 (for the firing of distillation and conversion residues
within refineries from the refining of crude oil for own
consumption in combustion plants)

>300 New plants:
10

Existing plants:

20 (in general)

50 (for the firing of distillation and conversion residues
within refineries from the refining of crude oil for own
consumption in combustion plants)

Natural gas > 30 5

Other gases > 50 10
30 (for gases produced by the steel industry which can
be used elsewhere)

“ In particular, the EL Vs shall not apply to:
+ Plants in which the products of combustion are used for direct heating,
drying. or any other treatment of objects or materials;
* Post-combustion plants designed to purify the waste gases by combustion
which are not operated as independent combustion plants:
« Facilities for the regeneration of catalytic cracking catalysts;
= Facilities for the conversion of hydrogen sulphide into sulphur;
« Reactors used in the chemical industry:
« Coke battery furnaces:
= Cowpers;
* Recovery boilers within installations for the production of pulp;
+ Waste incinerators; and
+ Plants powered by diesel. petrol or gas engines or by combustion turbines,
irrespective of the fuel used.
# The O, reference content is 6% for solid fuels and 3% lor liquid and gaseous fuels.

8. Mincral oil and gas refineries:

Table 2
Limit values for dust emissions released from mineral oil and gas refineries

Emission source ELYV for dust (img/m?)
FCC regenerators 50
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9. Cement clinker production:

Table 3
Limit values for dust emissions released from cement production®

ELY for dust (mg/m?)

Cement installations. kilns, mills and clinker coolers 20

“ Installations for the production of cement clinker in rotary kilns with a capacity >500
Mg/day or in other furnaces with a capacity >350 Mg/day. The reference oxygen content is

10%.

10.  Lime production:

Table 4
Limit values for dust emissions released from lime production”

ELV for dust (img/m?)

Lime kiln firing 30t

* Installations for the production of lime with a capacity of 30 Mg/day or more. This
includes lime kilns integrated in other industrial processes, with the exception of the pulp
industry (see table 9). The reference oxygen content is 11%.

¥ Where the resistivity of the dust is high, the ELV may be higher, up to 30 mg/m®.

11.  Production and processing of metals:

Table 5
Limit values for dust emissions released from primary iron and
steel production

Activity and capacity threshold ELV for dust {mg/m?)
Sinter plant 50
Pelletization plant 20 for crushing, grinding and drying

15 for all other proccss steps

Blast furnace: Hot stoves 10
(>2.5 t/hour)

Basic oxygen steelmaking and 30
casting (>2.5 t/hour)

Electric steelmaking and casting 15 (existing)
(>2.5 t/hour) 5 (new)
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Table 6
Limit values for dust emissions released from iron foundries

Activity and capacity threshold ELYV for dust (mg/m)

Iron foundries (>20 t/day): 20
- all furnaces (cupola. induction, rotary)
- all mouldings (lost. permanent)

Hot and cold rolling 20
50 where a bag filter cannot be applied
due to the presence of wet fumes

Table 7
Limit values for dust emissions released from non-ferrous metals production
and processing

ELV for dust {mg/m?) (daily)

Non-ferrous metal processing 20

12.  Glass production:

Table 8
Limit values for dust emissions released from glass production®

ELV for dust (mg/m?)

New installations 20

Ixisting installations 30

* Installations for the production of glass or glass fibres with a capacity of 20 Mg/day or
more. Concentrations refer to drv waste gases at 8% oxygen by volume (continuous melting ).
13% oxvgen by volume (discontinuous melting).

13.  Pulp production:

Table 9
Limit values for dust emissions released from pulp production

ELV for dust (mg/m?) (annual averages)

Auxaliary boiler 40 when firing liquid fuels (at 3% oxygen content)
30 when firing solid fuels (at 6% oxygen content)

Recovery boiler and lime kiln 50
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14,  Waste incincration;

Table 10
Limit values for dust emissions released from waste incineration

ELV for dust (mg/m?)

Municipal waste incineration plants (> 3 Mg/hour) 10
Hazardous and medical wasle incineration (> 1 Mg/hour) 10

Note: Oxygen reference: dry basis. 11%.
15.  Titanium dioxide production:

Table 11
Limit values for dust emissions released from titanium dioxide production

KLY for dust (mg/m?)

Sulphate process, total emission 50

Chloride process, total emission 50

Note: For minor emission sources within an installation. an ELV of 150 mg/m* may be
applied.

16.  Combustion installations with a rated thermal input < 50 MWfth:

This paragraph is recommendatory in character and describes the measures that can
be taken insofar as a Party considers them to be technically and cconomically
feasible for the control of particulate matter:

(a) Residential combustion installations with a rated thermal input < 500
kWih:

(i) Emissions from new residential combustion stoves and boilers with a
rated thermal input < 500 kWth can be reduced by the application of:

(aa) Product standards as described in CEN standards (e.g.. EN
303-5) and equivalent product standards in the Uniled States and Canada.
Countrics applying such product standards may definc additional national
requirements taking into account. in particular, the contribution of emissions
of condensable organic compounds to the formation of ambient PM: or

(bb) Ecolabels specifying performance criteria that are typically
stricter than the minimum cfficiency requirements of the EN product
standards or national regulations.

73



Table 12

Recommended limit values for dust emissions released from new solid fuel
combustion installations with a rated thermal input < 500 kWth to be used with
product standards

Dust (mg/m?)

Open/closed fireplaces and stoves using wood 75
Log wood boilers (with heat storage tank) 40
Pellet stoves and boilers 50
Stoves and boilers using other solid fuels than wood 50
Automatic combustion installations 50

Note: O, reference content: 13%.

(i)  Emissions from existing residential combustion stoves and boilers can
be reduced by the following primary measures:

(aa) public information and awareness-raising programmes
regarding:

» The proper operation of stoves and boilers;
* The use of untreated wood only:
» The correct scasoning of wood for moisture content.

(bb) establishing a programme to promote the replacement of the
oldest existing boilers and stoves by modern appliances; or

(cc) cstablishing an obligation to exchange or retrofit old
appliances.

(b)  Non-residential combustion installations with a rated thermal input
100 kWth—-1 MWth:

Table 13
Recommended limit values for dust emissions released from boilers and process
heaters with a rated thermal input of 100 KkWth—-1 MWth,

Dust (mg/m?)

Solid fuels 100-300 kWth New mstallations 50
Existing installations 150
Solid fuels 500 kWth—-1 MWth New installations 50
Existing installations 150

Note: O, reference content: wood, other solid biomass and peat: 13%; coal. lignite and
other fossil solid fuels: 6%,
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(¢)  Combustion installations with a rated thermal input > 1-50 MWi(h;

Table 14
Recommended limit values for dust emissions released from boilers and process
heaters with a rated thermal input of 1 MWth-50 MWth

Dust (mgm?)

Solid fuels > 1-53 MWth New installations

Existing installations

Solid [uels > 5-50 MWih New installations
Existing nstallations
Liquid fuels > 1-5 MWth New mstallations

Existing installations
Liquid fuels >5-50 MWth New installations

Existing installations

¥}
=

Note: O, reference content: Wood. other solid biomass and peat: 11%: Coal. lignite and
other fossil solid tuels: 6%; Liquid fuels, including liquid biofuels: 3%.

Canada

17. Limit values for controlling emissions of PM will be determined for
stationary sources, as appropriate. taking into account information on available
control technologies, limit values applied in other jurisdictions and the documents
listed in subparagraphs (a) to (h) below. Limit values may be expressed in terms of
PM or TPM. TPM in this context means any PM with an acrodynamic diameter of
less than 100 pn:

(a)  Secondary Lead Smelter Release Regulations. SOR/91-155:

(b) Environmental Code of Practice for Base Metals Smelters and
Refineries:

(c) New Source Emission Guidelines for Thermal Electricity Generation;

(d)  Environmental Code of Practice for Integrated Steel Mills
(EPS 1/MM/T7);

(¢)  Environmental Code of Practice for Non-Integrated Steel Mills
(EPS 1/MM/8):

()  Emission Guidelines for Cement Kilns. PN 1284

(2)  Joint Initial Actions to Reduce Pollutant Emissions that Contribute to
Particulate Matter and Ground-level Ozone; and

(h)  Performance testing of solid-fuel-buming heating appliances.
Canadian Standards Association, B415. 1-10.

United States of America

18.  Limit values for controlling emissions of PM from stationary sources in the
following stationary source categories, and the sources to which they apply. are
specified in the following documents:
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(a)  Steel Plants; Electric Arc Furnaces — 40 C.F.R. Part 60, Subpart AA
and Subpart AAa;

(b)  Small Municipal Waste Combustors — 40 CFR. Part 60,
Subpart AAAA;

()  Kraft Pulp Mills — 40 C.F.R. Part 60, Subpart BB:
(d)  Glass Manufacturing — 40 C.F.R. Part 60, Subpart CC:

(e)  Electric Utility Steam Generating Units — 40 CF.R. Part 60,
Subpart D and Subpart Da;

(H Industrial-Commercial-Institutional Stecam Generating  Units —
40 CF.R. Part 60, Subpart Db and Subpart Dc:

(g)  Grain Elevators — 40 C.F.R. Part 60, Subpart DD;

(h)  Municipal Waste Incinerators — 40 C.F.R. Part 60. Subpart E.
Subpart Ea and Subpart Eb;

(i) Hospital/Medical/Infectious Waste Incinerators — 40 C.FR. Part 60,
Subpart Ec:

() Portland Cement — 40 C.F.R. Part 60, Subpart F;
(k)  Lime Manufacturing — 40 C.F.R. Part 60, Subpart HH:
1)) Hot Mix Asphalt Facilities — 40 C.F.R. Part 60, Subpart I;

(m) Stationary Internal Combustion Engines: Compression Ignition —
40 C.F.R. Part 60, Subpart IIII;

(n)  Petroleum Refineries — 40 C.F.R. Part 60, Subpart J and Subpart Ja;
(0)  Secondary Lead Smelters — 40 C.F.R. Part 60. Subpart L;

(p)  Metallic Minerals Processing — 40 C.F.R. Part 60, Subpart LL;

(@)  Secondary Brass and Bronze — 40 C.F.R. Part 60, Subpart M:

(1) Basic Oxygen Process Furnaces — 40 C.F.R. Part 60, Subpart N;

(s) Basic Process Steelmaking Facilities — 40 CF.R. Part 60,
Subpart Na;

() Phosphate Rock Processing — 40 C.F.R. Part 60. Subpart NN:
(u)  Sewage Treatment Plant Incincration — 40 C.F.R. Part 60. Subpart O

(v)  Nonmetallic Minerals Processing Plants — 40 C.F.R. Part 60,
Subpart OO0,

(w)  Primary Copper Smeliers — 40 C.F.R. Part 60, Subpart P;

(x)  Ammonium Sulfate Manufacturing — 40 C.F.R. Part 60. Subpart PP:
(v)  Wool Fiberglass Insulation — 40 C.F R. Part 60. Subpart PPP;

(z)  Primary Zinc Smelters — 40 C.F.R. Part 60, Subpart Q:

(aa) Primary Lead Smelters — 40 C.F.R. Part 60. Subpart R:

(bb) Primary Aluminum reduction plants — 40 C.F.R. Part 60. Subpart S:
(cc) Phosphate Fertilizer Production — 40 C.F.R. Part 60, Subparts T. U. V.
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(dd) Asphalt Processing and Asphall Rooling Manufacturing — 40 C.F.R.
Part 60, Subpart UU;

(ee) Calciners and Dryers in Mineral Industries — 40 C.F.R. Part 60,
Subpart UUU.

(ffy  Coal Preparation Plants — 40 C.F.R. Part 60, Subpart Y:
(gg) Ferroalloy Production Facilities — 40 C.F.R. Part 60. Subpart Z:
(hh) Residential Wood Heaters — 40 C.F .R. Part 60, Subpart AAA;

(i)  Small Municipal Waste Combustors (after 11/30/1999) — 40 C.F.R.
Part 60, Subpart AAAA;

(i)  Small Municipal Waste Combustors (before 11/30/1999) — 40 C.F.R,
Part 60, Subpart BBBB;

(kk) Other Solid Waste Incineration Units (after 12/9/2004) — 40 C.F.R.
Part 60, Subpart EEEE;

(1)  Other Solid Waste Incineration Units (before 12/9/2004) — 40 CFR.
Part 60. Subpart FFFF,

(mm) Stationary Compression Ignition Internal Combustion Engines —
40 C.F.R. Part 60. Subpart IIII. and

(nn) Lead Acid BatteryMamufacturing Plants — 40 C.F.R. Part 60,
Subpart KK.

19. Limit values for controlling cmissions of PM from sources subject to
National Emission Standards for Hazardous Air Pollutants:

(a)  Coke oven batteries — 40 C.F.R. Part 63, Subpart L:

(b)  Chrome Electroplating (major and Area sources) — 40 C.F.R. Part 63,
Subpart N:

(©) Secondary lead smelters — 40 C.F.R. Part 63. Subpart X:

(d)  Phosphoric Acid Manufacturing Plants — 40 C.FR. Part 63,
Subpart AA;

(e) Phosphate Fertilizers Production Plants — 40 C.F.R. Part 63,
Subpart BB:

()] Magnetic Tape Manufacturing — 40 C.F.R. Part 63. Subpart EE;
(g)  Primary Aluminum— 40 C.F.R. Part 63, Subpart L:

(h)  Pulp and paper Il (combustion) — 40 C.F.R. Part 63. Subpart MM:
(i) Mineral wool manufacturing — 40 C.F.R. Part 63. Subpart DDD,;
(j) Hazardous waste combustors — 40 C.F.R. Part 63. Subpart EEE;
(k)  Portland cement manufacturing — 40 C.F.R. Part 63, Subpart LLL:
D Wool fiberglass manufacturing — 40 C.F.R. Part 63, Subpart NNN;
(m)  Primary copper — 40 C.F.R. Part 63, Subpart QQQ:

(n)  Secondary aluminum — 40 C.F.R. Part 63, Subpart RRR:

(0)  Primary lead smelting — 40 C.F.R. Part 63, Subpart TTT:

(p)  Petroleum refinerics — 40 C.F.R. Part 63, Subpart UUU;
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(q)  Ferroalloys production — 40 C.F.R. Part 63. Subpart XXX
(n Lime manufacturing — 40 C.F.R. Part 63. Subpart AAAAA:

(s) Coke Ovens: Pushing. Quenching. and Battery Stacks — 40 C.F.R.
Part 63, Subpart CCCCC;

(1) Iron and steel foundries — 40 C.F.R. Part 63, Subpart EEEEE;

(u)  Integrated iron and steel manufacturing — 40 C.F.R. Part 63.
Subpart FFFFF;

(v)  Site remediation — 40 C.F.R. Part 63. Subpart GGGGG:

(w) Miscellaneous coating manufacturing — 40 CF.R. Part 63,
Subpart HHHHH;

(x)  Asphalt Processing and Roofing Manufacturing — 40 C.F R. Part 63,
Subpart LLLLL;

(v)  Taconite Iron Ore Processing — 40 C.F.R. Part 63, Subpart RRRRR;

(z)  Refractory products manufacturing — 40 CFR. Part 63,
Subpart SSSSS;

(aa) Primary magnesium refining — 40 C.F.R. Part 63, Subpart TTTTT:

(bb) Electric Arc Furnace Steelmaking Facilities — 40 C.F.R. Part 63,
Subpart YYYYY:

(cc) Iron and steel foundries — 40 C.F.R. Part 63. Subpart ZZZZZ,

(dd) Primary Copper Smelting Area Sources — 40 C.F.R. Part 63,
Subpart EEEEEE:

(ec) Secondary Copper Smelting Area Sources — 40 CF.R. Part 63,
Subpart FFFFFF;

(ff)  Primary Nonferrous Metals Area Sources: Zinc, Cadmium, and
Beryllium — 40 C.F.R. Part 63. Subpart GGGGGG:

(gg) Lead Acid Battery Manufacturing (Area sources) — 40 C.F.R. Part
63. Subpart PPPPPP;

(hh) Glass manufacturing (area sources) — 40 CFR. Part 63,
Subpart SSSSSS:

(i)  Secondary Nonferrous Metal Smelter (Arca Sources) — 40 C.F.R.
Part 63. Subpart TTTTTT:

(i) Chemical Manufacturing (Area Sources) — 40 C.F.R. Part 63,
Subpart VVVVVV,

(kk) Plating and Polishing Operations (Arca sources) — 40 C.F.R. Part 63,
Subpart WWWWWW;

(1)  Area Source Standards for Nine Metal Fabrication and Finishing
Source Categories — 40 C.F.R.Part 63, Subpart XXXXXX;

(mm) Ferroalloys Production (Area Sources) — 40 CF.R. Part 63,
Subpart YYYYYY:

(nn)  Aluminum, Copper, and Nonferrous Foundries (Area Sources) —
40 C.F.R. Parl 63, Subpart ZZZZZZ
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(0oo) Asphall Processing and Roofing Manufacturing (Area Sources) —
40 C.F.R. Part 63, Subpart AAAAAAA:

(pp) Chemical Preparation (Area Sources) — 40 CF.R. Part 63,
Subpart BBBBBBB:

(qq) Paints and Allied Products Manufacturing (Area Sources) —
40 C.F.R. Part 63. Subpart CCCCCCC;

(rr)  Prepared animal feeds manufacturing (Area Sources) — 40 C.FR.
Part 63. Subpart DDDDDDD:; and

(ss) Gold Mine Ore Processing and Production (Arca Sources) — 40
C.F.R. Part 63, Subpart EEEEEEE.

X. Annex XI

A new annex XI is added as follows:

Annex X1

Limit values for volatile organic compounds content

of products

1. Section A applies to Parties other than Canada and the United States of
America. section B applies to Canada and section C applies to the United States of
America.

A. Parties other than Canada and the United States of America

Z This section concerns the limitation of emissions of volatile organic
compounds (VOCs) due to the use of organic solvents in certain paints and
varnishes and vehicle refinishing products.

3. For the purpose of section A of the present annex, the following general
definitions shall apply:
(a)  “Substances” means any chemical element and its compounds, as they

occur in the natural state or as produced by industry. whether in solid or liquid or
gascous [orm:

(b)  “Mixture” means mixtures or solutions composed of two or more
substances;
(c)  “Organic compound™ means any compound containing at least the

element carbon and one or more of hydrogen, oxygen, sulphur, phosphorus. silicon,
nitrogen. or a halogen. with the exception of carbon oxides and inorganic carbonates
and bicarbonates;

(d)  “Volatile organic compound (VOC)” means any organic compound
having an initial boiling point less than or equal to 250° C measured at a standard
pressure of 101.3 kPa:

(e) “VOC content” means the mass of VOCs, expressed in grams/litre
(g/1). in the formulation of the product in its ready to use condition. The mass of
VOCs in a given product which react chemically during drying to form part of the
coating shall not be considered part of the VOC content;
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(H  “Organic solvent” means any VOC which is used alone or in
combination with other agents to dissolve or dilute raw materials, products, or wastc
materials, or is used as a cleaning agent to dissolve contaminants, or as a dispersion
medium, or as a viscosity adjuster. or as a surface tension adjuster, or as a
plasticiser. or as a preservative:;

(g)  “Coating”™ means any mixture, including all the organic solvents or
mixtures containing organic solvents necessary for its proper application. which is
used to provide a film with decorative, protective or other functional effect on a
surface:

(h)  “Film” means a continuous layer resulting from the application of one
or more coats to a substrate;

(1) “Water-borne coatings (WB)™ means coatings the viscosity of which
is adjusted by the use of water:

G) “Solvent-borne coatings (SB)” means coatings the viscosity of which
is adjusted by the use of organic solvent;

(k)  “Placing on the market” means making available to third parties.
whether in exchange for payment or nol. Importation into the Parties customs
territory shall be deemed to be placing on the market for the purposes of this annex.

4. “Paints and varnishes”™ means products listed in the subcategories below,
excluding aerosols. They are coatings applied to buildings, their trim and fitting, and
associated structures for decorative, functional and protective purpose:

(a) “Matt coatings for interior walls and ccilings”™ mecans coatings
designed for application to indoor walls and ceilings with a gloss < 25 @ 60
degrees;

(b)  “Glossy coalings for interior walls and ceilings” means coalings
designed for application to indoor walls and ccilings with a gloss > 25 @ 60
degrees:;

(c)  “Coatings for exterior walls of mineral substrate” means coatings
designed for application to outdoor walls of masonry, brick or stucco;

(d)  “Interiotr/exterior trim and cladding paints for wood. metal or plastic™
means coatings designed for application to trim and cladding which produce an
opaque film. These coatings are designed for either a wood. metal or a plastic
substrate. This subcategory includes undercoals and intermediate coatings:

()  “Interior/exterior trim varnishes and wood stains” mcans coatings
designed for application to trim which produce a transparent or semi-transparent
film for decoration and protection of wood, metal and plastics. This subcategory
includes opaque wood stains. Opaque wood stains means coatings producing an
opaque film for the decoration and protection of wood. against weathering, as
defined in EN 927-1, within the semi-stable category:

() “Minimal build wood stains™ means wood stains which. in accordance
with EN 927-1:1996, have a mean thickness of less than Sum when tested according
to ISO 2808: 1997. method 5A;

(g)  “Primers” means coatings with sealing and/or blocking properties
designed for use on wood or walls and ceilings;
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()  “Binding primers” means coatings designed (o stabilize loose
substratc particles or impart hydrophobic propertics and/or to protect wood against
blue stain;

(1) “One-pack performance coatings” means performance coatings based
on film-forming material. They are designed for applications requiring a special
performance. such as primer and topcoats for plastics. primer coat for ferrous
substrates, primer coat for reactive metals such as zinc and aluminium, anticorrosion
finishes. floor coatings. including for wood and cement floors. graffiti resistance.
flame retardant. and hygiene standards in the food or drink industry or health
services:

()] “Two-pack performance coatings” means coatings with the same use
as one-performance coatings, but with a second component (e.g.. tertiaryv amines)
added prior to application;

(k)  “Multicoloured coatings™ means coatings designed to give a two-tone
or multiple-colour effect. directly from the primary application:

1)) “Decorative effect coatings™ means coatings designed to give special
aesthetic effects over specially prepared pre-painted substrates or base coats and
subsequently treated with various tools during the drying period.

5. “Vehicle refinishing products”™ means products listed in the subcategories
below. They are used for the coating of road vehicles. or part of them, carried out as
part of wvehicle repair. conservation or decoration outside of manufacturing
installations. In this respecl. “road vehicle” means any motor vehicle intended lor
usc on the road, being complete or incomplete, having at least four wheels and a
maximum design speed exceeding 25 km/h, and its trailers, with the exception of
vehicles which run on rails and of agricultural and forestry tractors and all mobile
machinery:

(a)  “Prcparatory and clcaning” mcans products designed to remove old
coatings and rust, either mechanically or chemically, or to provide a key for new
coatings:

(1) Preparatory products include gunwash (a product designed for
cleaning spray-guns and other equipment), paint strippers. degreasers
(including anti-static types for plastic) and silicone removers;

(ii)  “Pre-cleaner” means a cleaning product designed for the removal of
surface contamination during preparation for and prior to the application of
coating materials.

(b)  “Bodyfiller/stopper” means heavy-bodied compounds designed to be
applied to fill deep surface imperfections prior to the application of the
surfacer/filler:

(c)  “Primer” means any coating that is designed for application to barc
metal or existing finishes to provide corrosion protection prior to application of a
primer surfacer:

(i) “Surfacer/filler” means a coating designed for application immediately
prior to the application of topcoat for the purpose of corrosion resistance, to
ensure adhesion of the topcoat, and to promote the formation of a uniform
surface finish by filling in minor surface imperfections;
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(i)  “General metal primer” means a coating designed for application as
primers, such as adhcsion promoters, scalers, surfacers, undercoats, plastic
primers, wet-on-wet, non-sand fillers and spray fillers;

(1)  “Wash primer” means coatings containing at least 0.5% by weight of
phosphoric acid designed to be applied directly to bare metal surfaces to
provide corrosion resistance and adhesion; coatings used as weldable
primers; and mordant solutions for galvanized and zinc surfaces.

(d)  “Topcoal” means any pigmented coating that is designed to be applied
cither as a single-layer or as a multiple-layer base to provide gloss and durability. It
includes all products involved such as base coatings and clear coatings:

(1) “Base coatings” means pigmented coatings designed to provide colour
and any desired optical effects. but not the gloss or surface resistance of the
coating system:

(ii)  “Clear coating” mecans a transparent coating designed to provide the
final gloss and resistance properties of the coating system.

(e)  “Special finishes™ means coatings designed for application as topcoats
requiring special properties. such as metallic or pearl effect. in a single laver. high-
performance solid-colour and clear coats, (c.g., anti-scratch and fluorinated clear
coat). reflective base coat. texture finishes (e.g.. hammer), anti-slip. under-body
sealers. anti-chip coatings. interior finishes: and aerosols.

6. Parties shall ensure that the products covered by this annex which are placed
on the market within their territory comply with the maximum VOC content as
specified in tables 1 and 2. For the purposes of restoration and maintenance of
buildings and vintage vehicles designated by competent authorities as being of
particular historical and cultural value, Partics may grant individual licences for the
sale and purchase in strictly limited quantities of products which do not meel the
VOC limit values laid down in this annex. Partics may also exempt from compliance
with the above requirements products sold for exclusive use in an activity covered
by annex VI and carried out in a registered or authorized installation complying with
that annex.

Table 1

Maximum VOC content for paints and varnishes

Produet subcategory Type fal)*

Interior matt wall and ceilings (Gloss < 25@60°) WB 30
SB 30

Interior glossy walls and ceilings (Gloss > 25@60°) WB 100
SB 100

ixterior walls of mineral substrate wB 40
SB 430

Interior/exterior trim and cladding paints for wood and metal wWB 130
SB 300

Interior/exterior trim varnishes and wood stains, including opaque wood stains WB 130
SB 400

Interior and exterior minimal build wood stains wB 130
SB 700
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Product subcategory Type (/)%

Primers WB 30
SB 350
Binding primers wB 30
SB 750
One pack performance coatings WB 140
SB 500
Two-pack reactive performance coatings for specific end-use WB 140
SB 500
Multi-coloured coatings WB 100
SB 100
Decorative effects coatings WB 200
SH 200

" g/l ready to use.

Table 2
Maximum VOC content for vehicle refinishing products
Product Subcategory Coatings VoC (gl)*
Preparatory and cleaning Preparatory 850
Pre-cleaner 200
Bodyfiller/stopper All types 250
Primer Su_rfaccrfl' iller and general (metal) 540
primer
Wash primer 780
Topcoat All types 420
Special finishes All types 840

“ g/l of ready-for-use product. Except for “preparatory and cleaning”, any water content of
the product ready for use should be discounted.

Canada

7. Limit values for controlling emissions of VOCs from the use of consumer
and commercial products will be determined. as appropriate. taking into account
information on available control technologics, techniques and measures, limit valucs
applied in other jurisdictions, and the documents below:

(a)  VOC Concentration Limits for Architectural Coatings Regulations,
SOR/2009-264:

(b)y VOC Concentration Limits for Automotive Refinishing Products,
SOR/2009-197;

83



(¢)  Regulations Amending (he Prohibition of Certain Toxic Substances
Regulations, 2005 (2-Methoxycthanol, Pentachlorobenzene and
Tetrachlorobenzenes), SOR/2006-279:;

(d)  Federal Halocarbon Regulations, SOR/2003-289:
(¢)  Prohibition of Certain Toxic Substances Regulations, SOR/2003-99;
(H Solvent Degreasing Regulations, SOR/2003-283

(g)  Tetrachloroethylene (Use in Dry Cleaning and Reporting
Requirements) Regulations. SOR/2003-79;

(h)  Order Adding Toxic Substances to Schedule 1 to the Canadian
Environmental Protection Act. 1999:

(1) Notice with Respect to Certain Substances on the Domestic
Substances List (DSL):

)] Order Amending Schedule 1 to the Canadian Environmental
Protection Act. 1999 (Miscellaneous Program);

(k)  Ozone-depleting Substances Regulations. SOR/99-7:

4] Proposed regulations for VOC Concentrations Limits for Certain
Products;

(m) Proposed notice requiring the preparation and implementation of
pollution prevention plans in respect of specified substances on Schedule 1 of the
Canadian Environmental Protection Act. 1999, related to the resin and synthetic
rubber manufacturing sector;

(n)  Proposed notice requiring the preparation and implementation of
pollution prevention plans in respect of specified substances on Schedule 1 of the
Canadian Environmental Protection Act. 1999, implicated in the polyurcthane and
other foam sector (except polystyrene);

(0)  Notice with Respect to Certain Hydrochlorofluorocarbons;

(p) Notice with Respect to Certain Substances on the Domestic
Substances List (DSL); and

(@)  Environmental Code of Practice for the Reduction of Solvent
Emissions from D1y Cleaning Facilities. PN 1053,

United States of America

8. Limit values for controlling emissions of VOCs from sources subject to
National Volatile Organic Compound Emission Standards for Consumer and
Commercial Products are specified in the following documents:

(a)  Automobile refinish coatings — 40 C.F.R. Part 59, Subpart B:
(b)  Consumer products — 40 C.F.R. Part 59, Subpart C;

(c)  Architectural coatings — 40 C.F.R. Part 59. Subpart D; and
(d)  Acrosol coatings — 40 C.F.R. Part 59, Subpart E.
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Modification du texte et des annexes II a IX du Protocole
de 1999 relatif a la réduction de I’acidification,

de I’eutrophisation et de I’ozone troposphérique

et ajout de nouvelles annexes X et XI

Article premier
Amendement

Les Parties au Protocole de 1999 relatif a la réduction de ['acidification, de
leutrophisation et de ['ozone troposphérique réunies a ['occasion de la trentiéme session
de 'Organe exéculif.

Décident de modifier le Protocole de 1999 a la Convention sur la pollution
atmosphérique transfronti¢re a longue distance. relatif a la réduction de 'acidification. de
I’eutrophisation et de I'ozone troposphérique selon les indications données dans I’annexe a
la présente décision.

Article 2
Lien avec le Protocole de Gioteborg

Aucun Etat ou organisation d’intégration économique régionale ne peut déposer un
instrument d’acceptation du présent amendement s’il n'a pas précédemment, ou
simultanément, déposé un instrument de ratification, d’acceptation, d’approbation ou
d’adhésion au Protocole de Géteborg.

Article 3
Entrée en vigueur

Conformément au paragraphe 3 de I'article 13 du Protocole de Goteborg, le présent
amendement entre en vigueur le quatre-vingt-dixiéme jour qui suit la date a laquelle deux
tiers des Parties au Protocole ont déposé leur imstrument d’acceptation auprés du
Dépositaire.

Annexe

Préambule

1. Au deuxiéme alinéa du préambule, les mots «les composés organiques volatils et les
composés d’azote réduit» sont remplacés par les mots «les composés organiques volatils,
les composés d’azote réduit et les particules».

2, Au troisieme alinéa du préambule. les mots «et de particules» sont insérés aprés le
mot «ozonex».

3. Au quatricme alinéa du préambule, les mots «le soulre et les compos€s organiques
volatils émis, ainsi que des polluants secondaires comme 1’0zone et» sont remplacés par les
mots «le soufre. les composés organiques volatils, I’ammoniac et les particules directement
émises. ainsi que des polluants secondaires comme I’ozone. les particules et».



4. L’alinéa suivant est ajouté entre le quatricme alinéa et le cinquicme alinéa du
préambule:

Tenant compte des évaluations des connaissances scientifiques effectuées par
des organisations internationales comme le Programme des Nations Unies pour
I’environnement et le Conseil de I" Arctique. concernant les retombées positives pour
la santé humaine et le climat de la réduction du noir de carbone et de I'ozone
troposphérique. en particulier dans 1" Arctique et dans les régions alpines.

5. Le sixieme alinéa du préambule est remplacé par le texte suivant:

Sachant que le Canada et les Etats-Unis d’Amérique traitent au niveau
bilatéral la question de la pollution atmosphérique transfrontaliére dans le cadre de
I’Accord sur la qualit¢ de I'air qu’ils ont conclu et dans lequel ils ont pris des
engagements de réduction des émissions de dioxyde de soufre, d’oxydes d azote et
de composés organiques volatils. et que les deux pays envisagent de prendre des
engagements de réduction des émissions de particules,

6. Le septiéme alinéa du préambule est remplacé par le texte suivant;

Sachant également que le Canada s’est engag€ a réduire les €missions de
dioxyde de soufre, d’'oxvdes d’azote. de composés organiques volatils et de
particules afin de s¢ conformer aux normes canadienncs de qualité de 1'air ambiant
pour I'ozone et les particules et 4 I'objectif national de réduction de 1’acidification,
et que les Etats-Unis se sont engagés a meltre en ccuvre des programmes de
réduction des ¢missions d’oxydes d’azote, de dioxyde de soufre, de composés
organiques volatils et de particules nécessaires pour s¢ conformer aux normes
nationales de qualité¢ de I’air ambiant pour I'ozone et les particules. a faire des
progrés constants en maticre de réduction des effets de I'acidification ¢t de
I'eutrophisation et a améliorer la visibililé dans les parcs nationaux comme dans les
zones urbaines,

7. Les neuvieme et dixiéme alinéas du préambule sont remplacés par les alinéas
suivants:

«Tenant compte des connaissances scientifiques au sujet du transport
hémisphérique de la pollution atmosphérique. de I'influence du cycle de I'azote et
des synergies et arbitrages possibles entre la pollution atmosphérique et les
changements climatiques,

Sachant que les émissions provenant des transports maritimes et aériens
contribuent sensiblement aux effets nocifs sur la santé humaine et 1’environnement
et qu’elles regoivent toute 1'attention de 1'Organisation maritime internationale et de
I’Organisation de I'aviation civile internationale.».

8. Au quinzieme alinéa du préambule, les mots «dammoniac et de composés
organiques volatils» sont remplacés par les mots «d’ammoniac, de composés organiques
volatils et de particules».

9. Au dix-neuvieme alinéa du préambule. les mots «et des particules, y compris du noir
de carbone.» sont insérés aprés les mots «des composés d’azote réduity.

10.  Les vingti¢me et vingt et uni¢me alinéas du préambule sont supprimg¢s,
11.  Auvingt-deuxiéme alinéa du préambule:

a) Les mots «et d’ammoniac» sont remplacés par les mots «et de composes
d’azote réduit»; et



b) Les mots «y compris d’hémioxyde d’azote» sont remplacés par les mots

«y compris d’hémioxyde d’azote et de nitrates dans les écosystemes».

12.

Au vingt-troisiéme alinéa du préambule. la modification est sans objet en frangais.

Article premier

L.

4.

Le paragraphe suivant est ajouté apres le paragraphe 1:

1 bis. On entend par «Protocole» et «présent Protocole» le Protocole de 1999 relatif
a la réduction de I'acidification. de I’eutrophisation et de I'ozone troposphérique et
ses modifications ultéricures;

Les mots «exprimés en ammoniac (NHz)» sont ajoutés a la fin du paragraphe 9.
Les paragraphes suivants sont ajoutés apres le paragraphe 11:

11 his.  Les «particules» ou «PM» sont des polluants atmosphériques consistant
en un mélange de particules en suspension dans I'air. Ces particules différent dans
leurs propriétés physiques (leur taille et leur forme, par exemple) et leur composition
chimique. Sauf indication contraire. toutes les références a des «particules» dans le
présent Protocole renvoient a des particules dont le diamétre aérodynamique est égal
ou inféricur a 10 microns (um) (PM;q). v compris les particules dun diamétre
aérodynamique égal ou inférieur a 2.5 pm (PM, 5):

11 ter.  On entend par «noir de carbone» des particules carbonées qui absorbent la
lumiére;

11 quater.  On entend par «précurseurs de l'ozone» les oxydes d’azote, les
composés organiques volatils, y compris le méthane, et le monoxyde de carbone»;

Au paragraphe 13, les mots «ou les flux sur les récepteurs» sont insérés apres le mot

«atmosphere».

5.

Au paragraphe 15, les mots «des oxvdes d’azote. des composés organiques volatils

ou de I'ammoniac» sont remplacés par les mots «des oxydes d’azote. de 1'ammoniac. des
composés organiques volatils ou des particules».

6.

Le paragraphe 16 est remplacé par le texte suivant:

On entend par «source fixe nouvelle» toute source fixe que I’on commence a
construire ou que I'on entreprend de modifier substantiellement aprés I’expiration
d’un délai d’un an qui commence a courir 4 la date d’entrée en vigueur pour une
Partic au présent Protocole. Une Partie peut décider de ne pas considérer comme
source fixe nouvelle toute source fixe approuvée par les autorit€és nationales
compétentes avant 1’entrée en vigueur du Protocole pour cette Partie et a condition
que l'on commence a construite ou que ['on entreprenne de modifier
substanticllement cette source dans un délai de cing ans aprés cette date. Il
appartient aux autorités nationales compétentes de déterminer si une modification
est substantielle ou non en tenant compte de facteurs tels que les avantages que cetie
modification présente pour I'environnement.



Article 2

1. Dans le chapeau:
a) «l.» est inséré avant les mots «L objectif du présent Protocole»;

b) Les mots «d’ammoniac et de composés organiques volatils» sont remplacés
par les mots «d’ammoniac. de composés organiques volatils et de particules»:

c) Les mots «et I'environnement» sont insérés aprés «la santé»;

d) Les mots «les matériaux. les cultures» sont remplacés par les mots «les
matériaux. les cultures et le climat a court et a long terme»: et

e) Les mots «et de la présence de particules» sont insérés aprés les mots «de
1" cutrophisation».

2. Les mots «qui permettent la régénération de 1'écosystéme» sont insérés a la fin de
1"alinéa a.

3. A Ialinéa b, les mots «qui permettent la régénération de 1’écosystéme» sont ajoutés
la fin de I'alinéa et le mot «et» est supprimé apres le point virgule.

a
4, A Ialinéa c ii). les mots «le standard pan-canadien» sont remplacés par les mots «les
normes canadiennes de qualité de I"air ambiant».

5. Aprés I'alinéa ¢, de nouveaux alinéas 4. e et /. libellés comme suit, sont ajoutés:
d) Dans le cas des particules:

i) Pour les Parties situées dans la zone géographique des activités de
I'EMEP, les niveaux critiques de particules, tels qu’ils sont indiqués a
I"annexe I;

ii) Pour le Canada, les normes canadiennes de qualité de 1’air ambiant
pour les particules; et

iii) Pour les Etats-Unis, les normes nationales de qualité¢ de I'air ambiant
pour les particules.

e) Pour les Parties situées dans la zone géographique des activités de
I’EMERP. les niveaux critiques de I'ammoniac, tels qu’ils sont indiqués 4 I'annexe [:
et

f) Pour les Parties situées dans la zone géographique des activités de
I’EMEP, les niveaux acceptables de polluants atmosphériques pour protéger les
matériaux. tels qu’ils sont indiqués a I'annexe 1.

6. A la fin de Particle 2 il est ajouté un nouveau paragraphe 2. libellé comme suit:

2. L autre objectif est que les Parties, lorsqu’elles mettent en ceuvre des mesures
visant a atteindre les niveaux vis€s au niveau national pour les particules, donnent la
priorité. selon qu’elles le jugent indiqué. aux mesures de réduction des émissions qui
réduisent aussi sensiblement les émissions de noir de carbone afin d’obtenir des
retombées bénéfiques pour la santé humaine et I'environnement et de contribuer a
atténuer les changements climatiques a court terme.



Article 3

1. Au paragraphe 1:

a) Les mots «plafonds d’émission» sont remplacés par les mots «engagement de
réduction des ¢missions» dans la premicre ligne;

b) Les mots «cette limite» sont remplacés par les mots «a hauteur de son
engagement» dans la deuxieme ligne:

c) La phrase suivante est ajoutée a la fin du paragraphe: «En prenant des
dispositions pour réduire les émissions de particules, chaque Partie devrait s’ efforcer, dans
la mesure qu’elle juge approprice. de réduire les émissions des catégories de sources dont
on sait qu’elles émettent de grandes quantités de noir de carbone.»,

2, Aux paragraphes 2 et 3, les chiffres romains «V et VI» sont remplacés par les
chiffres romains «V, VI et X».

Ay Le membre de phrase «Sous réserve des paragraphes 2 bis et 2 ter» est ajouté au
début du paragraphe 2.

4. Les nouveaux paragraphes 2 bis et 2 fer. libellés comme suit, sont ajoutés:

2 bis. Une Partie qui ¢tail déja partie au présent Protocole avant I’entrée en vigueur
d’un amendement qui introduit de nouvelles catégories de sources peut appliquer les
valeurs limites prévues pour une «source fixe existante» a toute source relevant
d'une nouvelle catégorie. dont la construction ou la modification substantielle
démarre avant I'expiration d'un délai d'un an a compter de la date d’entrée en
vigueur dudit amendement pour cette Partie, & moins et jusqu’a ce que la source
subisse ultérieurement une modification substantielle.

2 ter. Une Partie qui ¢tait déja partie au présent Protocole avant I’entrée en vigueur
d’un amendement qui introduit de nouvelles valeurs limites applicables & toute
«source fixe nouvelle» peut continuer d’appliquer les valeurs limites qui
s appliquaient précédemment a toute source dont la construction ou la modification
substanticlle démarre avant I'expiration d'un délai d'un an & compter de la date
d’entrée en vigueur dudit amendement pour cette Partie, a moins et jusqu’a ce que la
source subisse ultérieurement une modification substantielle.

5. Le paragraphe 4 est supprimé.
6. Le paragraphe 6 est remplacé par le texte suivant:

Chaque Partie devrait appliquer les meilleures techniques disponibles aux sources
mobiles visées a 1'annexe VIII et 4 chaque source fixe visée aux annexes IV, V. VI
et X, et, selon qu’elle le juge indiqué, des mesures pour maitriser les émissions de
noir de carbone en tant qu’élément présent dans les particules. en tenant compte des
documents d’orientation adoptés par I'Organe exécutif.

7. Le paragraphe 7 est remplacé par le texte suivant:

Pour autant que cela soit techniquement et économiquement faisable et compie tenu
des cofits et avantages. chaque Partie applique les valeurs limites concernant la
teneur en composés organiques volatils des produits telles qu’indiquées dans
I’annexe XI. conformément au calendrier défini a I'annexe VII.

8. ATlalinéa b du paragraphe 8:

a) Les mots «document d’orientation V» et «a sa dix-septicme session (décision
1999/1 et tous amendements y relatifs» sont supprimés;



b) La phrase suivante est ajoutée a la fin du paragraphe:

Une attention particuliére devrait étre accordée a la réduction des émissions
d’ammoniac provenant de sources importantes pour la Partie considérée.

9. A Ialinéa b du paragraphe 9. les mots «d’ammoniac et/ou de composés organiques
volatils qui concourent a I’acidification, a I'eutrophisation et a la formation d’ozone» sont
remplacés par les mots «d’ammoniac. de composés organiques volatils et/ou de particules
qui concourent a 1’acidification, a I’eutrophisation, a la formation d’ozone ou a des niveaux
accrus de particules».

10.  ATlalinéa b du paragraphe 10, les mots «soufre et/ou composés organiques volatils»
sont remplacés par les mots «soufre. composés organiques volatils et/ou particules».

11.  Le paragraphe 11 est remplacé par le texte suivant:

Lors de leur ratification, acceptation ou approbation du présent Protocole ou des
dispositions modifi¢es par la décision 2012/2, ou de leur accession a cet instrument,
le Canada et les Etats-Unis d’Amérique soumettent a 1'Organe exécutif leurs
engagements respectifs en maticre de réduction des émission de soufre, d’oxydes
d’azote. de composés organiques volatils et de particules, qui seront
automatiquement incorporés dans 1'annexe II.

12, Apres le paragraphe 11 sont ajoutés les nouveaux paragraphes suivants:

11 bis.  Lors de sa ratification. acceptation ou approbation du présent Protocole,
ou de son accession a cet instrument, le Canada soumet aussi a 1'Organe exécutif des
valeurs limites pertinentes qui seront automatiquement incorporées aux annexes IV,
V, VI, VIIL X et XI.

11 ter.  Chaque Partic dresse et tient a jour des inventaires et des projections des
é¢missions de dioxyde de soufre. d’oxydes d’azote. d’ammoniac. de composés
organiques volatils et de particules. Les Parties situées dans la zone géographique
des activités de 'EMEP utilisent les méthodes spécifiées dans les directives
élaborées par 1'Organe directeur de 'EMEP et adoptées par les Partics 4 une session
de 1'Organc exécutif. Les Parties situées en dchors de la zone géographique des
activités de I'EMERP utilisent les méthodes élaborées dans le cadre du plan de travail
de 1’Organe exécutif.

11 quater.  Chaque Partic devrail participer activement aux programines entrepris
au titre de la Convention qui concernent les effets de la pollution atmosphérique sur
la santé et sur I’'environnement.

L1 quinquies.

Aux fins de comparaison des émissions nationales (otales avec les
engagements de réduction des émissions tels qu’énoncés au paragraphe 1 ci-dessus,
une Partic peut appliquer une procédure définic dans une décision de I'Organc
directeur. Cette procédure peul comporier des dispositions relatives a la
communication de documents justificatifs et & 'examen du recours a ladite
procédure.



Article 3 bis

Un nouvel article 3 bis. libellé comme suit, est ajouté:

Dispositions transitoires adaptables

1. Nonobstant les paragraphes 2. 3. 5 ¢t 6 de 'article 3. une Partic 4 la Convention qui
devient Partie au présent Protocole entre le 1% janvier 2013 et le 31 décembre 2019, peut
recourir a des dispositions transitoires adaptables pour appliquer les valeurs limites
énoncées aux annexes VI et/ou VIII dans les conditions précisées dans le présent article.

2, Toute Partie choisissant de recourir aux dispositions transitoires adaptables au titre
du présent article indique. dans son instrument de ratification. d’acceptation, d’approbation
du présent Protocole ou d’adhésion a cet instrument, les éléments suivants:

a) Les dispositions particulieres des annexes VI et/ou VIII pour lesquelles elle
choisit d’appliquer les dispositions transitoires adaptables; et

b) Un plan de mise en ceuvre comprenant un calendrier pour la mise en ceuvre
totale des dispositions spécifices.

-

3. Le plan de mise en ccuvre au titre de 1'alinéa b du paragraphe 2 prévoil, au
minimum, 1"application des valeurs limites pour les sources fixes nouvelles et existantes
spécifiées dans les tableaux 1 et 5 de 'annexe VI et les tableaux 1, 2. 3. 13 ¢t 14 de
I"annexe VIII au plus tard huit ans aprés I’entrée en vigueur du présent Protocole pour cetie
Partie. ou le 31 décembre 2022, si cette date est antérieure.

4. L’application. par une Partie. des valeurs limites pour les sources fixes nouvelles ou
cxistantes visées aux annexes VI ct/fou VIII ne peut en aucun cas étre remisc a une date
ultérieure au 31 décembre 2030,

5. Une Partie qui choisit de recourir aux dispositions transitoires adaptables au titre du
présent article soumet au Secrétaire exécutif de la Commission un rapport triennal sur 1"état
d’avancement de I'application des annexes VI et/ou VIII. Le Secrétaire exécutif de la
Commission communique les rapports triennaux a I'Organe exécutif.

Article 4

1. Au paragraphe 1. les mots «d’ammoniac et de composés organiques volatils» sont
remplacés par les mots «d’ammoniac. de composés organiques volatils et de particules. y
compris de noir de carbone».

2 A T'alinéa a du paragraphe 1. les mots «les brileurs peu polluants et les bonnes
pratiques agricoles respectueuses de I'environnement» sont remplacés par les mots «les
briileurs peu polluants. les bonnes pratiques agricoles respectucuses de I’environnement et
les mesures dont on sait qu’'elles réduisent les émissions de noir de carbone en tant
qu’élément présent dans les particules».

Article 5

1. Al alinéa a du paragraphe 1:

a) Les mots «d’ammoniac et de composés organiques volatils» sont remplacés
par les mots «d’ammoniac, de composés organiques volatils et de particules, y compris de
noir de carbone»: et



b) Les mots «plafonds nationaux d’émission» sont remplacés par «engagements
de réduction d’émissions et».

2 L alinéa ¢ du paragraphe 1 est remplacé par le texte suivant:

c) Les concentrations d’ozone troposphérique et de particules;
3. A Ialinéa d du paragraphe 1. le terme «et» est inséré apres le point virgule.
4. Au paragraphe 1, un nouvel alinéa e, libellé comme suil. est ajouté:

«e) Les améliorations de I'état de I'environnement et de la sant¢ humaine qui
sont associées au respect des plafonds d’émission fixés pour 2020 a I'annexe 1.
Pour les Parties situ¢es dans la zone géographique des activités de I'EMEP, des
informations sur ces améliorations sont présentées dans le document d’orientation
adopté par I'Organe exécutif».

ATl'alinéa e du paragraphe 2:

L

a) Les mots «la santé et I'environnement» sont remplacés par les mots «la santé
humaine, I’environnement et le climat»: et

b) Les mots «la réduction des» sont insérés aprés les mots «associés a».

Article 6

1. A T'alinéa b du paragraphe 1. les termes «d’ammoniac et de composés organiques
volatils» sont remplacés par les termes «d’ammoniac. de composés organiques volatils et de
particules».

2, A T'alinéa f du paragraphe 1. les termes «documents d’orientation T a V» et «a sa
dix-septieme session (décision 1999/1) et de tous amendements y relatifs» sont supprimés.

3. A I'alinéa g du paragraphe 1. les termes «document d’orientation VI» et «a sa dix-
septiéme session (1999/1) et de tous amendements v relatifs» sont supprimés.

4, A T'alinéa / du paragraphe 1. les termes «d’ammoniac et de composés organiques
volatils» sont remplacés par les termes «d’ammoniac, de composés organiques volatils et de
particules».,

5. Le paragraphe 2 est remplacé par le texte suivant:
Chaque Partie rassemble et tient a jour des informations sur:

a) Les concentrations ambiantes et les dépdts de soufre et de composés
azotés:

b) Les concentrations ambiantes d’ozone, de composés organiques
volatils et de particules; et

c) Lorsque cela est possible, les estimations relatives a I'exposition a
I"0zone troposphérique ¢t aux particules.

Dans la mesure du possible. chaque Partie rassemble et tient 4 jour des informations
sur les effets de tous ces polluants sur la santé humaine, les écosystemes terrestres et
aquatiques. les matériaux et le climat. Les Parties situées dans la zone géographique
des activités de 'EMEP devraient utiliser les directives adoptées par 1'Organe
exécutif. Les Parties situées en dehors de la zone géographique des activités de
I’EMEP devraient s’inspirer des méthodes mises au point dans le cadre du plan de
travail de 1'Organe exécutif.



6. Un nouveau paragraphe 2bis, libellé comme suit. est ajouté:

2 his. Chaque Partie devrait aussi, dans la mesure qu’elle juge appropriée, dresser et
tenir & jour des inventaires et des projections des émissions de noir de carbone selon
les directives adoptées par 1'Organe exécutif.

Article 7

1. A Talinéa a ii) du paragraphe 1. les mots «au paragraphe 3» sont remplacés par les
mots «aux paragraphes 3 et 7».

2. Le chapeau de I'alinéa b du paragraphe 1 est remplace par le texte suivant:

b) Chaque Partie située dans la zone géographique des activités de
I'EMEP communique a I’'EMEP, par l'intermédiaire du Secrétaire exécutif de la
Commission, les informations suivantes sur les émissions de dioxyde de soufre,
d’oxydes d’azote. d’ammoniac, de composés organiques volatils et de particules,
sclon les directives élaborées par 1'Organe directeur de 'EMEP et adoptées par
I’'Organe executif:

3. A I'alinéa b i) du paragraphe 1. les mots «de soufre, d’oxydes d’azote. d’ammoniac
el de composés organiques volatils» sont supprimes.

4. A I’alinéa b ii) du paragraphe 1:
a) Les mots «de chaque substance» sont supprimés; et

b) Le nombre «(1990)» est remplacé par les mots «omme spécifi¢ a
I’annexe II».

5. A Talinéa b iii) du paragraphe 1. les mots «et les plans actuels de réduction» sont
supprimes.
6. L’alinéa b iv) du paragraphe 1 est remplacé par le texte suivant:

iv)  Un rapport d’inventaire contenant des informations détaillées au sujet
des inventaires et projections des émissions communiques;

7 Au paragraphe 1. un nouvel alinéa b bis, libellé comme suit. est ajouté:

b bis) Chaque Partic située dans la zone géographique des activités de
I’EMEP devrait communiquer a 1'Organe exécutif, par I'intermédiaire du Secrétaire
exécutif de la Commission, les informations disponibles sur ses programmes d’étude
des effets de la pollution atmosphérique sur la santé et 1’environnement, ainsi que
sur les programmes de surveillance et de modélisation de I'atmosphere dans le cadre
de la Convention. selon les directives adoptées par I'Organe exécutif:

8. L’alinéa ¢ du paragraphe 1 est remplacé par le texte suivant:

c) Les Parties situces en dehors de la zone geographique des activités de
I’EMEP devraient communiquer les informations disponibles sur les niveaux des
émissions, notamment pour 1'année de référence indiquée a l'annexe Il et en
fonction de la zone géographique sur laquelle portent ses engagements de réduction
des émissions. Les Parties situées en dehors de la zone géographique des activités de
I’EMEP devraient mettre a disposition des informations analogues a celles visées a
I’alinéa b bis. si1’Organe exécutif leur en fait la demande.



9; Apres I'alinéa ¢ du paragraphe 1, un nouvel alinéa d. libellé comme suit. est ajouté:

d) Chaque Partic devrait également communiquer. lorsqu’ils sont
disponibles, ses inventaires et projections des émissions de noir de carbone. selon les
directives adoptées par I'Organe exécutif.

10.  Le chapeau du paragraphe 3 est remplacé par le texte suivant:

A la demande de 1'Organe exécutif et conformément aux délais fixés par celui-ci.
I'EMEP et les autres organes subsidiaires fournissent des informations pertinentes
sur:

11.  ATalinéa a du paragraphe 3. les mots «particules y compris le noir de carbone» sont
insérés aprés les mots «concentrations ambiantes dey.

12.  ATlalinéa b du paragraphe 3. les mots «de I'ozone et de ses» sont remplacés par les
mots«des particules, de 1'ozone troposphérique ct de leursy.

13.  Apres l'alinéa b du paragraphe 3. de nouveaux alinéas ¢ et d. libellés comme suit,
sont insérés:
c) Sur les effets nocifs lies aux substances visées dans le présent
Protocole pour la santé. les écosystémes naturels, les matériaux et les cultures. vy
compris leurs interactions avec les changements climatiques. et I'environnement, ct
les progres réalisés concernant I'amélioration de la situation en mati¢re de santé
humaine et d’environnement comme décrit dans le document d’orientation adopté
par 1'Organe exécutif; et

d) Sur le calcul des bilans de 1'azote. de I'efficacité de I'utilisation de
I'azote et des surplus d’azote ainsi que de leurs améliorations dans la zone
geéographique des activités de I'EMEP. selon le document d’orientation adopté par
I’Organe exécutif.

14.  La derniére phrase du paragraphe 3 est supprimée.
15.  Au paragraphe 4. les mots «et de particules» sont ajoutés a la fin du paragraphe.

16.  Au paragraphe 5. les mots «les concentrations effectives d’ozone et les niveaux
critiques d’ozone» sont remplacés par les mots «les concentrations effectives d’ozone et de
particules et les niveaux critiques d’ozone et de particules».

17. Il est ajouté un nouveau paragraphe 6. libellé comme suit:

6. Nonobstant ['alinéa 15 du paragraphe 7, une Partie peut demander a
I’'Organe exécutif 1'autorisation de communiquer un inventaire limité a un ou
plusieurs polluants si:

a) Elle ne devait pas auparavant communiquer des informations au titre
du présent Protocole ou de tout autre protocole sur ce ou ces polluants; et

b) Son inventaire limité porte au minimum sur toules les grandes sources
de ce ou ces polluants dans la Partie ou la SGEP considérée.

L’Organe exécutif donne son accord chaque année jusqu’a cinq ans aprés la date
d’entrée en vigueur du présent Protocole pour la Partie considérée. mais en aucun
cas en cec qui concerne la communication d’informations sur les émissions sc
rapportant 4 une année postérieure a 2019. La Partie doit accompagner sa demande
d’informations sur les progrés réalisés dans 1'établissement d’un inventaire plus
complet dans le cadre de ses communications annuelles.
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Article 8

1. A T"alinéa b, les mots «les particules, v compris le noir de carbone.» sont insérés
aprés les mots «celles concernant».

2. A T'alin¢a ¢, les mots «dc composcs azotcs ct de composés organiques volatils» sont
remplacés par les mots «de composés azotés, de composés organiques volatils, de
particules. y compris le noir de carbone».

3. Aprés I'alinéa d, il est ajouté un nouvel alinéa d bis), libellé comme suit:

Amélioration des connaissances scientifiques sur les retombées positives éventuelles
pour I'atténuation des changements climatiques. associées a des scénarios de
réduction potenticlle des ¢missions de polluants atmosphériques (comme le
méthane, le monoxyde de carbone ct le noir de carbone,) qui contribuent au forcage
radiatif a court terme et ont d’autres effets sur le climat:

4. A T'alinéa e. les termes «de 1’eutrophisation et de la pollution photochimique» sont
remplacés par les termes «de ['eutrophisation, de la pollution photochimique et des
particules».

5. A lalinéa f, les mots «d’ammoniac et de composés organiques volatils» sont
remplacés par les mots «, d’ammoniac, de composés organiques volatils et d’autres
précurscurs de I'ozone,+ et de particules».

6. A Talinéa g:

a) Les mots «des composés azotés, des composés organiques volatils» sont
remplacés par les mots «de 1’azote, des composés organiques volatils. des particules»;

b) Les mots «yv compris leur contribution aux concentrations de matiéres
particulaires» sont supprimes; et

c) Les mots «les composés organiques volatils et ’ozone troposphérique» sont
remplacés par les mots «les composés organiques volatils. les particules et 1'ozone
troposphérique».

7. Alalinéa k:
a) Les mots «l’environnement et la santé» sont remplacés par les mots
«I’environnement, la sant¢ humaine et les effets sur le climat»; et

b) Les mots «d’ammoniac et de composés organiques volatils» sont remplacés
par les mots «d’ammoniac, de composés organiques volatils et de particules».

Article 10

1. Au paragraphe 1. les mots «de composés souflrés et azotés» sont remplacés par les
termes «de soufre, de composes azotés, de particules».

2 A l'alinéa b du paragraphe 2:

a) Les mots «effets pertinents sur la santé.» sont remplacés par «effets sur la
santé humaine et les retombées positives sur le climat»; et

b) Les mois «les particules» sont insérés apres les mois «concernant
notamment».
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3. De nouveaux paragraphes 3 et 4. libellés comme suit. sont ajoutés:

3. Au plus tard a la deuxiéme session de 1'Organe exécutif aprés 1'entrée en
vigueur des modifications approuvées dans la décision 2012/2, 1'Organe exdécutif
évalue les mesures d’atténuation des émissions de noir de carbone dans le cadre des
examens prévus dans le présent article.

4. Au plus tard a la deuxiéme session de 1'Organe exécutif aprés I'entrée en
vigueur des modifications approuvées dans la décision 2012/2, les Parties évaluent
les mesures visant & maitriser les émissions d’ammoniac et envisagent la nécessite
de réviser I'annexe IX.

L. Article13

L’article 13 est remplacé par le texte suivant:

Article 13
Ajustements

1. Toute Partie a la Convention peut proposer un ajustement a 1’annexe II du
présent Protocole aux fins d’y ajouter son nom, ainsi que le nivean des émissions.
les plafonds d’émission et les pourcentages de réduction des émissions la
concernant.

2. Toute Partie peut proposer un ajustement des engagements de réduction des
émissions déja ¢numérés a I’annexe II. Une telle proposition doit étre étayée par des
documents et examinée selon les modalités indiquées dans une décision de 1'Organe
excécutif. Cet examen se déroule avant I'examen de la proposition par les Parties
conformément au paragraphe 4.

3 Toute Partie remplissant les conditions requises au paragraphe 9 de 1'article 3
peut proposer un ajustement a I'annexe III aux fins d’y ajouter une ou plusicurs
ZGEP ou de modifier une ZGEP relevant de sa juridiction qui est indiquée dans
ladite annexe.

4, Les ajustements proposés sont soumis par écrit au Secrétaire exéeutif de la
Commission, qui les communique i toutes les Parties. Les Parties examinent les
propositions d’ajustement a la session suivante de 1'Organe exécutif, pour autant que
le Secrétaire exécutif les ait transmises aux Parties au moins quatre-vingt-dix jours a
I"avance.

5. Les ajustements sont adoptés par consensus par les Parties présentes 4 une
session de I'Organe exécutif et prennent effet a I'égard de toutes Ies Parties au
présent Protocole le quatre-vingt-dixieme jour qui suit la date a laquelle le Secrétaire
exceutif de la Commission donne aux Partics notification par écrit de 1’adoption dc
I’ajustement.

Article 13 bis

Amendements
1. Toute Partie peut proposer des amendements au présent Protocole.
2 Les amendements proposés sont soumis par écrit au Secrétaire exccutif de la

ission, qui unique a tou ies. i Xami
Commission i les communique a toutes les Parties. Les Parties examinent les
propositions d’amendement et d’ajustement 4 la session suivante de 1'Organe
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exécutif. pour autant que le Secrétaire exécutif les ait transmises aux Parties au
moins quatre-vingt-dix jours 4 1’avance.,

B¢ Les amendements au présent Protocole qui ne portent pas sur les annexes I
et I1I sont adoptés par consensus par les Parties présentes a une session de 1'Organe
exécutif et entrent en vigueur a I'égard des Parties qui les ont acceptés le quatre-
vingt-dixiéme jour qui suit la date a laquelle deux tiers de celles qui étaient Parties
au moment de l'adoption ont déposé leurs instruments d’acceptation de ces
amendements auprés du Dépositaire. Les amendements entrent en vigueur a I'égard
de toute autre Partie le quatre-vingt-dixi¢me jour qui suit la date a laquelle ladite
Partie a déposé son instrument d’acceptation des amendements.

4, Les amendements aux annexes I et III du présent Protocole sont adoptés par
consensus par les Parties présentes a une session de 1'Organe exécutif. A I'expiration
d’un délai de cent quatre-vingts jours 4 compter de la date a laquelle le Secrétaire
exccutif de la Commission I'a communiqué a toutes les Parties, tout amendement a
I'une quelconque de ces annexes prend effet a I'égard des Parties qui n'ont pas
soumis de notification au Dépositaire conformément aux dispositions du
paragraphe 5, 4 condition que 16 Parties au moins n’aient pas soumis cette
notification.

5. Toute Partic qui n'est pas en mesure d’approuver un amendement aux
annexes [ et/ou IIl en donne notification au Dépositaire par écrit dans un délai de
quatre-vingt-dix jours 4 compter de la date de la communication de son adoption. Le
D¢épositaire informe sans retard toutes les Parties de la réception de cette
notification. Une Partie peut a tout moment substituer une acceplation a sa
notification antérieure et, apres le dépot d'un instrument d’acceptation auprés du
Dépositaire, I'amendement a cette annexe prend effet a 1'égard de cette Partic.

6. Pour les Parties 'ayant acceptée. la procédure exposée au paragraphe 7
remplace la procédure exposée au paragraphe 3 en ce qui concerne les amendements
aux annexes I'V a XI.

7. Les amendements aux annexes IV a XI sont adoptés par consensus par les
Parties présentes a une session de 1’Organe exécutif. A I'expiration d’un délai d’un
an a compter de la date a laquelle le Secrétaire exécutif de la Commission I'a
communiqué a toutes les Parties, tout amendement a4 1'une quelconque de ces
annexes prend effel a I'égard des Parties qui n’ont pas soumis de notification au
Dépositaire conformément aux dispositions de 1'alinéa a ci-dessous:

a) Toute Partie qui n’est pas en mesure d’approuver un amendement aux
annexes IV a XI en donne notification au Dépositaire par écrit dans un délai d’un an
a compter de la date de la communication de son adoption. Le Dépositaire informe
sans tarder toutes les Parties de la réception de cette notification. Une Partic peut a
tout moment substituer une acceptation 4 sa notification antéricure et. apres le dépot
d’un instrument d’acceptation auprés du Dépositaire. I'amendement 4 cette annexe
prend effet a I'égard de cette Partie:

b) Un amendement aux annexes IV & XI n’entre pas en vigueur si un
groupe d’au moins 16 Parties a:

i) Soumis une notification conformément aux dispositions de I'alinéa a
ci-dessus; ou

ii) Refusé la procédure exposée dans le présent paragraphe et n'a pas
encore déposé d’instrument d’acceptation conformément aux dispositions du
paragraphe 3 ci-dessus.
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M.

Article 15

11 est ajouté un nouveau paragraphe 4. libellé comme suit:

4. Si un Etat ou une organisation d’intégration ¢conomique régionale n'a pas
I'intention d’étre li¢ par la procédurc cxposée au paragraphe 7 de 1'article 13 bis au
sujet des amendements aux annexes IV a X1, il ou elle en fait la déclaration dans son
instrument de ratification. d’acceptation. d’approbation ou d’adhésion.

N. Nouvel article 18 bis

Apres I'article 18. il est ajouté un nouvel article 18 bis. libellé comme suit:

Article 18 bis
Abrogation des Protocoles

Lorsque toutes les Parties a 1'un quelconque des Protocoles ci-aprés auront
déposé leurs instruments de ratification, d’acceptation. d’approbation ou d’adhésion
au présent Protocole auprés du Dépositaire conformément a ’article 15, le Protocole
en question sera considéré comme abrogé:

a) Protocole d’Helsinki de 1985 relatif a la réduction des émissions de
soufre ou de leurs flux transfrontiéres d’au moins 30 %;

b) Protocole de Sofia de 1988 relatif a la lutte contre les émissions
d’oxydes d’azote ou leurs flux transfrontiéres;

c) Protocole de Geneve de 1991 relatif a la lutte contre les émissions des
composés organiques volatils ou leurs flux transfronticres;

d) Protocole d'Oslo de 1994 relatif 4 une nouvelle réduction des
émissions de soufre.

0. Annexe Il

L’annexe II est remplacée par le texte suivant:

Engagements de réduction des émissions

1. Les engagements de réduction des émissions indiqués dans les tableaux ci-
apres correspondent aux dispositions des paragraphes I et 10 de I'article 3 du
présent Protocole,

2. Le tableau 1 présente les plafonds d’émission de dioxyde de soufre (SO,),
d’oxydes d’azote (NO,). d’ammoniac (NH;) et de composés organiques volatils
(COV) pour 2010 et jusqu'en 2020 exprimés en milliers de tonnes métriques pour
les Parties qui ont ratifi¢ le présent Protocole avant 2010.

3. Les tableaux 2 4 6 présentent les engagements de réduction des émissions de
S0-. de NOy, de NH;, de COV et de particules avant un diamétre aérodynamique
égal ou inférieur a 2.5 pm (PM;s) pour 2020 et au-dela. Ces engagements sont
exprimeés en pourcentage de réduction par rapport au niveau de 2005.
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4. Les estimations des niveaux d’émission de 2005 indiqués dans les tableaux 2
4 6 sont exprimées en tonnes métriques et sont fondées sur les meilleures et plus
récentes données communiquées par les Parties en 2012. Elles ne sont données qu’a
des fins d’information et peuvent étre mises a jour par les Parties une fois que de
meilleures informations seront disponibles dans le cadre de la notification des
émissions au titre du présent Protocole. Le Secrétariat conservera et mettra
périodiquement a jour, sur son sile Internet, un tableau des estimations les plus
récenles communiquées par les Parties, pour information. Les engagements de
réduction des émissions en pourcentage indiqués aux tableaux 2 d 6 s appliquent aux
estimations les plus récentes de 2005 communiquées par les Parties au Secrétaire
exécutif de la Commission.

5. Si au cours d’une année donnée, une Partie constate qu’en raison d’un hiver
particuli¢rement froid, d’un été particuliérement sec ou de variations imprévues des
activités économiques. par exemple une moindre capacité du réseau d’alimentation
¢lectrique au niveau national ou dans un pays voisin, e¢lle ne pourra respecter ses
engagements en mati¢re de réduction des émissions, elle peut y satisfaire en faisant
la moyenne de ses émissions annuelles nationales pour I'année en question. I'année
la précédant et I'année la suivant, a condition que cette moyenne ne dépasse pas ses
engagements.
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Tableau |
Plafonds d’émission pour 2010-2020 pour les Parties qui ont ratifié¢ le présent Protocole avant 2010

(En milliers de tonnes par an)

Partie Ratification St NO, NH; co
1 Allemagne 2004 550 1 081 550 99
2 Belgique 2007 106 181 74 14
3 Bulgarie 2005 856 266 108 18
4 Chypre 2007 39 23 9 1
5 Croatie 2008 70 87 30 9
6 Danemark 2002 55 127 69 8
7 Espagne” 2005 774 847 353 06

Ftats-Unis d° Amérique 2004 b ¢

Finlande 2003 116 170 31 13
10 France 2007 400 860 780 110
11 Hongrie 2006 550 198 90 13
12 Lettonie 2004 107 &4 44 13

3 Lituanie 2004 145 110 84 9

14 Luxembourg 2001 4 11 7
15 Norvége 2002 22 156 23 19
16 Pays-Bas 2004 30 266 128 19
17 Portugal 2005 170 260 108 20
18 République tcheque 2004 283 286 101 22
19 Roumanie 2003 918 437 210 52
20 Royaume-Uni de Grande-Bretagne 2005

et d’Irlande du Nord 625 1181 297 120
21 Slovaquie 2005 110 130 39 14
22 Slovénie 2004 27 45 20 4
23 Suéde 2002 67 148 57 24
24 Suisse 2005 26 79 63 14
25 Union européenne 2003 7832 8 180 4294 758

“ Les chiffres concernent la partie européenne du pays.

b Lors de I'acceptation du présent Protocole, en 2004, les Etats-Unis d’ Amérique ont fixé un objectif indicatif pou
2010, a savoir 16 013 000 tonnes pour les émissions totales de soufre provenant de la ZGEP considérée — qui
comprend les 48 Etats adjacents et le district de Columbia. Ce chiffre passe 4 14 527 000 tonnes.

¢ Lors de I’acceptation du présent Protocole, en 2004, les Ftats-Unis d’ Amérique ont fixé un objectif indicatif pou
2010, a savoir 6 897 000 tonnes pour les emissions totales de NO, provenant de la ZGLEP considérée — le
Connecticut, le Delaware qui comprend le district de Columbia, 1'Illinois, I"Indiana, le Kentucky, le Maine, le
Maryland, le Massachusetts, le Michigan, le New Hampshire, le New Jersey, I"Etat de New York, I’Ohio, la
Pennsylvanie, le Rhode Island, le Vermont, la Virginie-Occidentale et le Wisconsin. Ce chiffre passe a
6 257 000 tonnes.

? Lors de I"acceptation du présent Protocole, en 2004, les Itats-Unis d’ Amérique ont fixé un objectif indicatif pou
2010, a savoir 4 972 000 tonnes pour les émissions totales de COV provenant de la ZGEP considérée — le
Connecticut, le Delaware qui comprend le district de Columbia, 1'Illinois, I'Indiana, le Kentucky, le Maine, le
Maryland, le Massachusetts, le Michigan, le New Hampshire, le New Jersey. I'Ftat de New York, 1'Ohio, la
Pennsylvanie, le Rhode Island, le Vermont, la Virginie-Occidentale et le Wisconsin. Ce chiffre passe a
4 511 000 tonnes.
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Tableau 2
Engagements de réduction des émissions de dioxyde de soufre pour 2020 et au-dela

Niveau des émissions
en 20035 en milliers

Reduction par rapport
au niveau de 20035

Parties a la Convention de tonnes de SO, (%5)
1 Allemagne 517 26
2 Autriche 27 26
3 Bélarus 79 20
4 Belgique 145 43
5 Bulgarie 777 78
6 Canada”
7 Chypre 38 83
8 Croatie 63 55
9 Danemark 23 35
10 Espagne’ 1282 67
11 Estonie 76 32
12 Etats-Unis d° Amérique’
13 Finlande 69 30
14 France 467 55
15 Grece 542 74
16 Hongrie 129 46
17 Irlande 71 65
18 [talie 403 35
19 Lettonie 6.7 8
20 Lituanie 44 55
21 Luxembourg 25 34
22 Malte 11 i)
23 Norvege 24 10
24 Pays-Bas® 65 28
25 Pologne 1224 59
26 Portugal 177 63
27 République tchéque 219 45
28 Roumanie 643
29 Rovaume-Uni de Grande-Bretagne

et d’Irlande du Nord 706 39
30 Slovaquie 89 57
31 Slovénie 40 63
32 Suede 36 22
33 Suisse 17 21
34 Union européenne 7828 59

“* Lors de la ratification, de I’acceptation ou de ’approbation du présent Protocole ou de 1'adhésion
a celui-ci, le Canada communiquera: a) une valeur correspondant au niveau estimatif total des
émissions de soufre en 2005, soit au niveau national, soit dans sa ZGEP, 571l en a désigné une; et



b) une indication de la réduction du niveau des émissions totales de soufre pour 2020 par rapport au
niveau de 2005, soit au niveau national soit dans sa ZGEP. La valeur visée au point a) sera inscrite
dans le tableau et la valeur visée au point b) fera I'objet d’une note au bas du tableau. La ZGEP, si
elle est désignée, fera I’objet d’un ajustement a I"annexe 111 du Protocole.

b Les chiffres concernent la partie européenne du pays.

¢ Lors de la ratification, de I"acceptation ou de I"approbation de 1"amendement ajoutant le présent
tableau au Protocole, ou de I’adhésion au Protocole ainsi modifié, les Ftats-Unis d’Amérique
communiqueront: a) une valeur correspondant au niveau estimatil total des émissions de soulre pour
2005, soit au niveau national, soit dans leur ZGEP; b) une indication de la réduction du niveau des
émissions totales de soutre pour 2020 par rapport au niveau de 2005 pour la ZGEP concemée; et
¢) les modifications éventuelles de la ZGEP désignée lorsque les Etats-Unis sont devenus partie au
Protocole. La valeur visée au point a) sera inscrite dans le tableau. celle visée au point b) fera ’objet
d’une note au bas du tableau et les données visées au point ¢) seront présentées sous forme
d’ajustement a I"annexe [II du Protocole.

Tablcau 3
Engagements de réduction des émissions d’oxydes d’azote pour 2020 et au-dela®

Niveau des émissions  Réduction par rapport

en 2005 en milliers an nivean de 2005
Parties a la Convention de tonnes de NO, (%)
1 Allemagne 1 464 39
2 Autriche 231 37
3 Bélarus 171 25
4 Belgique 291 41
5 Bulgarie 154 41
6 Canada”
7 Chypre 21 44
8 Croatie 81 31
9 Danemark 181 56
10 Ispagne® 1292 41
11 Estonie 36 18
12 Ftats-Unis d” Amérique?
13 Finlande 177 35
14 France 1430 50
15 Gréce 419 31
16 Hongrie 203 34
17 Irlande 127 49
18 Ttalie 1212 40
19 Lettonie 37 32
20 Lituanie 58 48
21 Luxembourg 19 43
22 Malte 9.3 42
23 Norvége 200 23
24 Pays-Bas® 370 45
25 Pologne 866 30
26 Portugal 256 36
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Niveau des émissions  Réduction par rapport

en 2005 en milliers an nivean de 2005

Parties a la Convention de tonnes de NO; %)

27 République tchéque 286 35

28 Roumanie 309 45
29 Royaume-Uni de Grande-Bretagne

et d’'Irlande du Nord 1580 35

30 Slovaquie 102 36

31 Slovénie 47 39

32 Suede 174 36

33 Suisse” 94 41

34 Union européenne 11354 42

“ Les émissions provenant des sols ne sont pas prises en compte dans les estimations des Ftats
membres de 1'UE pour 2005.

b Lors de la ratification, de ’acceptation ou de approbation du présent Protocole ou de I’adhésion
a celui-ci, le Canada communiquera: a) une valeur correspondant au niveau estimatif total des
émissions d’oxydes d’azote en 2003, soit au niveau national soit dans sa ZGEP, s’il en a désigné une;
et b) une indication de la réduction du niveau des émissions totales d’oxydes d’azote pour 2020 par
rapport au niveau de 2003, soit au niveau national soit dans sa ZGEP. La valeur visée au point a) sera
inscrite dans le tableau et la valeur visée au point b) fera 'objet d’une note au bas du tableau.

La ZGEP. si elle est désignée, sera prise en compte a ’annexe 1 du Protocole.

¢ Les chiffres concernent la partie européenne du pays.

7Y compris les émissions provenant des récoltes et des sols agricoles (NFR 4D).

“ Lors de la ratification, de I'acceptation ou de I’approbation de 1’amendement ajoutant le présent
tableau au Protocole, ou de I’adhésion au Protocole ainsi modifié, les Ftats-Unis d’Amérique
communiqueront: a) une valeur correspondant au niveau estimatif total des émissions d’oxydes
d’azote pour 2003, soit au niveau national soit dans leur ZGEP; b) une indication de la réduction du
niveau des émissions totales d’oxydes d’azote pour 2020 par rapport au niveau de 2005 indiqué; et
¢) les modifications éventuelles de la ZGEP désignée lorsque les Ftats-Unis sont devenus partie au
Protocole. La valeur visée au point a) sera inscrite dans le tableau. celle visée au point b) fera I’objet
d’une note au bas du tableau et les données visées au point ¢) fera I"objet d’un ajustement a
I"annexe [1I du Protocole.
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Tableau 4
Engagements de réduction des émissions d’ammoniac pour 2020 et au-dela

Niveau des émissions
en 20035 en milliers

Réduction par rapport
au niveau de 2005

Parties a la Convention de tonnes de NH ; (%5)
| Allemagne 573 5
2 Autriche 63 1
3 Bélarus 136 7
4 Belgique 71 2
5 Bulgarie 60 3
6 Chypre 58 10
7 Croatie 40 1
8 Danemark 83 24
9 Espagne” 365 3
10 Estonie 9.8 1
11 Finlande 39 20
12 France 661 4
13 Gréce 68 7
14 Hongrie 80 10
15 Irlande 109 1
16 Ttalie 416 5
17 Lettonie 16 1
18 Lituanie 39 10
19 Luxembourg 5.0 1
20 Malte 1.6 4
21 Norvége 23 8
22 Pays-Bas" 141 13
23 Pologne 270 1
24 Portugal 50 7
25 République tcheque 82 7
26 Roumanie 199 13
27 Royaume-Uni de Grande-Bretagne

et d’Irlande du Nord 307 8
28 Slovaquie 29 15
29 Slovénie 18 1
30 Suéde 35 15
31 Suisse 64 8
32 Union européenne 3213 6

® Les chiffres concernent la partie européenne du pays.
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Tableau 5

Obligation de réduction des émissions de composés organiques volatils
pour 2020 et au-dela

Niveau des émissions
en 20035 en milliers

Reéduction par rapport
au nivean de 2005

Parties a la Convention de tonnes de COV (%)
1 Allemagne 1143 13
2 Autriche 162 21
3 Bélarus 349 15
4 Belgique 143 21
5 Bulgarie 158 21
6 Canada”
7 Chypre 14 45
8 Croatie 101 34
9 Danemark 110 35
10 Espagne’ 809 2
11 Estonie 41 10
12 Iitats-Unis d” Amérique’
13 I'inlande 131 35
14 France 1232 43
15 Gréce 222 54
16 Hongrie 177 30
17 Irlande 57 25
18 Italie 1286 35
19 Lettonie 73 27
20 Lituanie 84 32
21 Luxembourg 9.8 29
22 Malte 33 23
23 Norvége 218 40
24 Pays-Bas’ 182 8
25 Pologne 393 25
26 Portugal 207 18

7 République tchéque 182 18

28 Roumanie 425 25
29 Royaume-Uni de Grande-Bretagne

et d’Irlande du Nord 1 088 32
30 Slovaquie 73 18
31 Slovénie 37 23
32 Suéde 197 25
33 Suisse 103 30
34 Union européenne 8 842 28

“ Lors de la ratification, de I"acceptation ou de I"approbation du présent Protocole ou de "adhésion
a celui-ci, le Canada communiquera: a) une valeur correspondant au niveau estimatif total des



émissions de COV en 2005, soit au niveau national soit dans sa ZGEP, 571l en a désign¢ une: et b) une
indication de la réduction du niveau des émissions totales de COV pour 2020 par rapport au niveau de
2005, soit au niveau national soit dans sa ZGEP. La valeur visée au point a) sera inscrite dans le
tableau et la valeur visée au point b) fera I"objet d une note au bas du tableau. La ZGEP, si elle est
désignée, sera présentée sous la forme d’un ajustement a 1’annexe I1I du Protocole.

b Les chiffres concernent la partie européenne du pays.

© Y compris les émissions provenant des récoltes et des sols agricoles (NFR 4D).

¢ Aumoment de la ratification, de 'acceptation ou de I"approbation de 1"amendement ajoutant le
tableau au présent Protocole, ou de 1’adhésion au Protocole ainsi modifié, les Etats-Unis d’ Amérique
communiqueront: a) une valeur correspondant au niveau estimatif total des émissions de COV pour
2005, soit au niveau national soit dans leur ZGEP: b) une indication de la réduction du niveau des
émissions totales de COV pour 2020 par rapport au niveau de 2005 indiqué; et ¢) les modifications
éventuelles de la ZGEP désignée lorsque les Etats-Unis sont devenus partie au Protocole. La valeur
visée au point a) sera inscrite dans le tableau, celle visée au point b) fera I’objet d’une note au bas du
tableau et les données visées au point ¢) seront présentées sous la forme d’ajustement a ["annexe 11
du Protocole.

Tableau 6
Engagements de réduction des émissions de particules pour 2020 et au-deld

Niveau des émissions  Réduction par rapport

en 2005 en milliers an nivean de 2005
Parties & la Convention de tonnes de PM 5 (%)
1 Allemagne 121 26
2 Autriche 22 20
3 Bélarus 46 10
-+ Belgique 24 20
5 Bulgarie 44 20
6 Canada”
7 Chypre 29 46
8 Croatie 13 18
9 Danemark 25 33
10 Tispagne” 93 15
11 Estonie 20 15
12 Ftats-Unis d” Amérique®
13 Finlande 36 30
14 France 304 27
15 Gréce 56 35
16 Hongrie 31 13
17 Irlande 11 18
19 Italie 166 10
20 Lettonie 27 16
21 Litnanie 87 20
22 Luxembourg 3.1 15
23 Malte 1.3 25
24 Norvege 52 30
25  Pays-Bas’ 21 37
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Niveau des émissions  Réduction par rapport

en 2005 en milliers an nivean de 2005

Parties a la Convention de tonnes de PM ;5 %)

26 Pologne 133 16

27 Portugal 65 15

28 République tcheque 22 17

29 Roumanie 106 28
30 Royaume-Uni de Grande-Bretagne

et d’Irlande du Nord 81 30

31 Slovaquie 37 36

32 Slovénie 14 25

33 Suéde 29 19

34 Suisse 11 26

35 Union européenne 1 504 22

? Lors de la ratification, de I'acceptation ou de I'approbation du présent Protocole ou de "adhésion
a celui-ci, le Canada fournira: a) une valeur correspondant au niveau estimatif total des émissions de
particules en 2003, soit au niveau national soit dans sa ZGEP, s’il en a désigné une; et b) une
indication de la réduction du niveau des émissions totales de particules pour 2020 par rapport au
niveau de 2003, soit au nivean national soit dans sa ZGEP. La valeur visée au point a) sera inscrite
dans le tableau et la valeur visée au point b) fera I'objet d’une note au bas du tableau. La ZGEP, si
elle est désignée, sera présentée sous la forme d’ajustement a I’annexe I11 du Protocole.

b Les chiffres concernent la partie européenne du pays.

¢ Lors de la ratification, de I'acceptation ou de I"approbation de I"amendement ajoutant ce tableau
au présent Protocole, ou de Iadhésion au Protocole ainsi modifié, les Itats-Unis d° Amérique
communiqueront: a) une valeur correspondant au niveau estimatif total des émissions de PM, 5 pour
2003, soit au niveau national soit dans leur ZGEP; b) une indication de la réduction du niveau des
émissions de PM; s pour 2020 par rapport au niveau de 2005 indiqué.
? La valeur visée au point a) sera inscrite dans le tableau et celle visée au point b) fera I’objet d’une
note au bas du tableau.

Annexe I11

1. Dans la phrase figurant sous le titre, les mots «La ZGEP ci-aprés est indiquée» sont
remplacés par les mots «Les ZGEP ci-apres sont indiquées».

2. Un nouveau sous-titre et un nouveau paragraphe. libellés comme suit, sont ajoutés
apres «ZGEP de la Fédération de Russie»:

ZGEP du Canada

La ZGEP que le Canada a désignée pour les émissions de soufre couvre une
superficie de 1 million de kilométres carrés englobant tout le territoire des provinces
de I'ile du Prince-Edouard, de la Nouvelle-Ecosse et du Nouveau-Brunswick. tout le
territoire de la province de Québec au sud d une ligne droite allant du Havre-Saint-
Picrre. sur la cote septentrionale du golfe du Saint-Laurent au point ou la frontiére
Québec-Ontario coupe la cote de la baie James. ainsi que tout le territoire de la
province de 1'Ontario au sud d'une ligne droite allant du point ou la frontiére
Ontario-Québec coupe la cote de la baie James au fleuve Nipigon. prés de la rive
septentrionale du lac Supérieur.
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3.

Le paragraphe figurant sous le sous-titre «ZGEP de la Fédération de Russie» est

remplacé par le texte suivant:

La ZGEP de la Fédération de Russie correspond au territoire curopéen de la
Fédération de Russie. Celui-ci fait partie du territoire de la Russie, dans les limites
administratives et géographiques des entités de la Fédération de Russie situées dans
la partic de I'Europe orientale limitrophe du continent asiatique suivant la
démarcation classique qui passe du nord au sud le long de la chaine de 1'Oural. de la
frontiere avec le Kazakhstan jusqu’a la mer Caspienne. puis le long des fronticres
d’Etat avec I’ Azerbaidjan et 1a Géorgie dans le Nord-Caucase jusqu’a la mer Noire.

Q. AnnexelV

1.

L’annexe I'V est remplacée par le texte suivant:

Valeurs limites pour les émissions de soufre provenant
de sources fixes

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique. la section B au Canada et la section C aux Etats-Unis d” Amérique.

Parties autres que le Canada et les Etats-Unis d’Amérique

2 Aux fins de la présente section on entend par «valeur limite d’émission»
(VLE) la quantité¢ de SO, (ou de SO, lorsque cette formule est utilisée) contenue
dans les gaz résiduaires d'une installation, qui ne doit pas étre dépassée. Sauf
indication contraire, elle est calculée en masse de SO, (SO,. exprimée e¢n SO,) par
volume de gaz résiduaires (exprimée en mg/m’®). en supposant des conditions
normales de température et de pression pour des gaz secs (volume a 273.15K,
101.3 kPa). En ce qui concerne la teneur en oxygeéne des gaz résiduaires, on
retiendra les valeurs indiquées dans les tableaux ci-aprés pour chaque catégorie de
sources. La dilution effectuée dans le but de diminuer les concentrations de polluants
dans les gaz résiduaires n’est pas autorisée. Les phases de démarrage et d’arrét et les
opérations d’entretien du matériel sont exclues.

3. Le respect des VLE, des taux minimaux de désulfuration, des taux de
désulfuration et des valeurs limites pour la teneur en soufre doit étre vérifié:

a) Les émissions doivent étre surveillées au moyen de mesures ou au
moyen de calculs aboutissant au moins au méme degré de précision. Le respect des
VLE doit étre vérifi¢ par différentes méthodes — mesures continues ou
intermittentes, agrément de type ou toute autre méthode techniquement valable,
v compris des méthodes de calcul vérifiées. En cas de mesures en continu, les VLE
sont respectées si la valeur moyenne mensuelle validée ne dépasse pas la valeur
limite, sauf indication contraire pour la catégorie de source en question. En cas de
mesures intermittentes ou d’autres procédures appropriées de détermination ou de
calcul, les VLE sont respectées si la valeur moyenne déterminée en fonction d™un
nombre appropri¢ de mesures effectuées dans des conditions représentatives ne
dépasse pas la VLE. L’imprécision des méthodes de mesure peut étre prise en
compte aux fins de vérification;

b) Si les installations de combustion appliquent les taux minimaux de
désulfuration indiqués au paragraphe 5 a) ii). la teneur en soufre du combustible doit
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aussi étre régulicrement surveillée et les autorités compétentes doivent étre
informées de tout changement important du type de combustible utilisé. Les taux de
désulfuration s”appliquent en tant que valeurs moyennes annuelles:

c) Le respect du taux minimum de désulfuration doit étre vérifié au
moyen de mesures réguli¢res ou de toute autre méthode techniquement valable:

d) Le respect des valeurs limites de la teneur en soufre pour le gazole
doit étre vérifié au moyen de mesures sélectives effectuées réguliérement.

4, La surveillance d’échantillons des substances polluantes pertinentes, les
mesures des paramétres de fonctionnement, ainsi que l’assurance qualité des
systémes automatisés de mesure et les mesures de référence pour I'étalonnage de ces
systemes, doivent étre conformes aux normes fixées par le Comité curopéen de
normalisation (CEN). A défaut de celles-ci. ce sont les normes de I"Organisation
internationale de normalisation (ISO) ou des normes nationales ou internationales
garantissant la communication de données d’une qualité scientifique équivalente qui
s appliquent.

5. Les alinéas suivants présentent les dispositions particuliéres pour les
installations de combustion visées au paragraphe 7:

a) Une Partic peut dispenser I'installation de satisfaire aux valcurs
limites d’émission prévues au paragraphe 7 dans les cas suivants:

i) Pour une installation de combustion qui. a cet effet. utilise en principe
du combustible a faible teneur en soufre. dans les cas ou I'exploitant ne peut
respecter les wvaleurs limites en raison d'une interruption de
I’approvisionnement en combustible a faible teneur en soufre résultant d’une
grave pénurie:

i) Pour unc installation de combustion utilisant du combustible solide
local, qui ne peut satisfaire aux valeurs limites d’émission prévues au
paragraphe 7. auquel cas il faut au moins respecter les valeurs limites ci-aprés
pour les taux de désulfuration:

aa) Installations existantes: 50-100 MWth: 80 %;
bb)  Installations existantes: 100-300 MWth: 90 %:
cc) Installations existantes: >300 MWth: 95 %:
dd) Installations nouvelles: 50-300 MWth: 93 %:
ee) Installations nouvelles: =300 MWth: 97 %:

iii)  Pour les installations de combustion utilisant habituellement du
combustible gazeux qui doivent recourir exceptionnellement a d’autres
combustibles en raison d’une interruption soudaine de 1’approvisionnement
en gaz el qui, pour cette raison, devraient €tre équipées d'un dispositil
d’épuration des gaz résiduaires:

iv)  Pour les installations de combustion existantes qui ne fonctionnent pas
plus de 17 500 heures d’exploitation. a4 compter du 17 janvier 2016 et
jusqu’au 31 décembre 2023 au plus tard;

V) Pour les installations de combustion existantes utilisant des
combustibles solides ou liquides qui ne fonctionnent pas plus de 1 500 heures
d’exploitation par an en moyenne mobile sur cing années consécutives.,
auquel cas les VLE ci-apres s appliquent:
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aa)  Pour les combustibles solides: 800 mg/m’;

bb) Pour les combustibles liquides: 850 mg/m’ pour les
installations d une puissance thermique nominale inférieure ou égale a 300
MWith et 400 mg/m’ pour les installations d’une puissance thermique
nominale supérieure a 300 MWth;

b) Lorsque la capacité d’une installation de combustion est augmentée
d’au moins 50 MWith, la VLE indiquée au paragraphe 7 pour les installations
nouvelles s’applique a I’extension touchée par la modification. La VLE retenue
correspond 4 une moyenne pondérée en fonction de la puissance thermique effective
de la partic existante et de la partie nouvelle de I'installation.

c) Les Parties veillent a ce que figurent des dispositions relatives aux
procédures applicables en cas de dysfonctionnement ou de panne du dispositil
antipollution.

d) Dans le cas d’'unc installation de combustion multicombustible dans
laquelle deux combustibles ou plus sont utilisés simultanément. la VLE., qui
représente la moyenne pondérée des VLE pour les différents combustibles. est
déterminée sur la base de la puissance thermique fournie par chacun d’eux.

6. Les Parties peuvent appliquer des régles permettant a des installations de
combustion et a des installations de traitement au sein d’'une raffinerie d huile
minérale d’étre dispensées de 'application des différentes valeurs limites relatives
au SO, indiquées dans la présente annexe. a condition de respecter une valeur limite
pour le SO; selon le principe de la «bulle» déterminée sur la base des meilleures
techniques disponibles.

7. Installations de combustion d’une puissance thermique nominale supérieure
450 MWth':

' La puissance thermique nominale de I"installation de combustion est la somme de la puissance de
toutes les unites rattachées a une cheminée commune. Les unites isolées de moins de 15 MWth ne
sont pas prises en considération lors du calcul de la puissance thermique nominale totale.
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Tableau 1

Valeurs limites d’émission de SO, provenant d’installations de combustion®

Tvpe de combustible Puissance thermique (MWth)

VLE pour le SO, (mgfm"i"

Combustibles solides 50-100

100-300

=300

Combustibles liquides 50-100

100-300
=300
Combustibles gazeux >50
en général
Gaz liquéfié >350
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Installations nouvelles:

400 (charbon, lignite et autres
combustibles solides)

300 (tourbe)

200 (biomasse)

Installations existantes:

400 (charbon, lignite et autres
combustibles solides)

300 (tourbe)

200 (biomasse)

Installations nouvelles:

200 (charbon, lignite et autres
combustibles solides)

300 (tourbe)

200 (biomasse)

Installations existantes:

250 (charbon, lignite et autres
combustibles solides)

300 (tourbe)

200 (biomasse)

Installations nouvelles:

150 (charbon, lignite et autres
combustibles solides) (CLF: 200)
150 (tourbe) (CLEF: 200)

150 (biomasse)

Installations existantes:

200 (charbon, lignite et autres
combustibles solides)

200 (tourbe)

200 (biomasse)

Installations nouvelles: 350
Installations existantes: 350
Installations nouvelles: 200
Installations existantes: 250
Installations nouvelles: 150

Installations existantes: 200

Installations nouvelles: 35

L

Installations existantes: 3
Installations nouvelles: 5

Installations existantes: 5



Type de combustible Puissance thermique (MWth) VLE pour le SO; (mg/m’}"

Gaz de cokeries ou gaz ~ >50 Installations nouvelles:
de hauts fourneaux 200 pour les gaz de hauts
founeaux

400 pour les gaz de cokeries

Installations existantes:

200 pour les gaz de hauts
foumeaux

400 pour les gaz de cokeries

Résidus de raffinage >50 Nouvelles installations: 35
gazéifiés ) )
Installations existantes: 800

Note: CLF = combustion sur lit fluidisé (systéme circulant sous pression, a bulles).

“ En particulier, les VLE ne s’appliquent pas aux:

« Installations dans lesquelles les produits de la combustion sont utilisés directement
pour le chauffage. le séchage ou tout autre traitement d’objets ou de matériaux;

= Installations de postcombustion servant 4 purifier les gaz résiduaires par combustion,
qui ne fonctionnent pas comme des installations de combustion indépendantes;,

* Installations utilisées pour la régénération des cataly seurs de craquage catalytique:

« Installations utilisées pour la transformation du sulfure d’hydrogéne en soufre;

= Reéacteurs utilisés dans I'industrie chimique;

* Balteries de fours a coke;

* Récupérateurs Cowper;

 Chaudiéres de récupération dans les installations de production de pate a papier;

* Incinérateurs de déchets: et

« Installations équipées de moteurs diesel, a essence ou a gaz ou de turbines
a combustion, indépendamment du combustible utilisé.

La teneur de référence en O, est de 6 % pour les combustibles solides et de 3 % pour

les combustibles liquides et gazeux.

b

8. Gazole:

Tableau 2
Valeurs limites pour la teneur en soufre du gazole®

Teneur en soufre (% en poids)

Gazole <0,10

“ On entend par «gazole» tout combustible liquide dérivé du pétrole, a I'exclusion du
gazole marine, relevant du code CN 2710 19 25, 2710 19 29,2710 1945 0u 2710 1949, ou
tout combustible liquide dérive du pétrole, a 'exclusion du gazole marine, distillant moins
de 65 % de son volume (y compris les pertes) a 250 °C et distillant au moins 85 % de son
volume (v compris les pertes) a 350 °C par la méthode ASTM D86. Les carburants diesel,

a savoir les gazoles relevant du code CN 2710 19 41 et utilisés pour les véhicules a moteur,
sont exclus de cette définition. Les carburants utilisés pour les engins mobiles non routiers et
les tracteurs agricoles sont aussi exclus de cetie définition.
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9. Raffineries d huile minérale et de gaz:

Unités de désulfuration: pour les installations qui produisent plus de 50 Mg de
soufre par jour:

Tableau 3
Valeur limite exprimée en pourcentage minimum de désulfuration des unités
de désulfuration

Tyvpe d'installation Tawx mininmum de désulfuration” (%)
Installation nouvelle 99.5
Installation existante 98.5

“ Le taux de désulfuration est le pourcentage de H,S importé transformé en soufre
¢élémentaire en moyemne annuelle

10.  Production de dioxyde de titane:

Tableau 4
Valeurs limites d’émission de SO, provenant de la production de dioxyde
de titane (moyenne annuelle)

Type d'installation VLE pour les SOy (exprimée en SO (kg/'t de TiO)
Procédé au sulfate, total des émissions 6

Procedé au chlorure, total des émissions 1,7

Canada

11.  Les valeurs limites pour la réduction des émissions d’oxydes de soufre scront
déterminées pour les sources fixes. selon qu’il convient. compte tenu des
informations sur les techniques de réduction disponibles, des valeurs limites
appliquées dans d’autres juridictions et des documents ci-dessous:

a) Décret d’inscription de substances toxiques a 1'annexe 1 de la loi
canadienne sur la protection de I'environnement, 1999. DORS/2011-34;

b) Réglement projeté. décret d’inscription de substances toxiques a
I'annexe 1 de la loi canadienne sur la protection de I’environnement, 1999;

c) Lignes directrices nationales sur les émissions des centrales
thermiques nouvelles:

d) Recommandation nationale sur les émissions des turbines a
combustion fixes. PN 1073; et

e) Lignes directrices relatives au fonctionnement et aux ¢missions des
incinérateurs de déchets solides urbains. PN 1086,
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C. Etats-Unis d’ Amérique

12.  Les valeurs limites pour la réduction des émissions de dioxyde de soufre
provenant de sources fixes sont indiquées dans les documents ci-aprés correspondant
aux différentes catégories de sources fixes considérées:

a) Générateurs de vapeur des compagnies publiques d’électricité
— Recueil des réglements fédéraux (C.F.R.), titre 40, partie 60, sections D et Da;

b) Geénérateurs de vapeur des secteurs industriel. commercial et
institutionnel — C.F.R . titre 40, partie 60, sections Db et Dc;

c) Usines de production d’acide sulfurique — C.F.R.. titre 40, partie 60,
section H:

d) Raffineries de pétrole — C.F.R., titre 40, partie 60, sections J et Ja;

e) Fonderies de cuivre de premicre coulée — C.F.R.. titre 40, partie 60,
section P;

] Fonderies de zinc de premicre coulée — C.F.R.. titre 40, partic 60,
section Q;

g) Fonderies de plomb de premiére coulée — C.F.R., titre 40, partie 60,
section R;

h) Turbines a gaz fixes — C.F R.. titre 40. partie 60, section GG:

1) Installations de traitement du gaz naturel continentales — C.F.R..
titre 40, partie 60, section LLL;

1 Incinérateurs de déchets urbains — C.F.R.. titre 40, partic 60, sections
Ea et Eb:

k) Incinérateurs de déchets hospitaliers/médicaux/infecticux — CF.R.,
titre 40, partie 60, section Ec;

)] Turbines a combustion fixes — C.F.R.. titre40, partie 60,
section KKKK:

m)  Petits incinérateurs de déchets urbains — C.F.R., titre 40, partic 60,
section AAAA;

n) Incinérateurs de déchets commerciaux et industriels solides — C.F.R.,
titre 40, partie 60, section CCCC; et

0) Autres incinérateurs de déchets — C.F.R. titre 40, partie 60,
section EEEE.

R. AnnexeV

L’annexe V est remplacée par le texte suivant:

Valeurs limites pour les émissions d’oxydes d’azote
provenant de sources fixes

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique, la section B au Canada et la section C aux Etats-Unis d’ Amérique.
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Parties autres que le Canada et les Etats-Unis d’Amérique

2 Aux fins de la présente section. on entend par «valeur limite d’émission»
(VLE) la quantité¢ de NO, (somme de NO et NO-. exprimée en NO-) contenue dans
les gaz résiduaires d’une installation, qui ne doit pas étre dépassée. Sauf indication
contraire, elle est calculée en masse de NO, par volume de gaz résiduaires (et
exprimée en mg/m’). en supposant des conditions normales de température et de
pression pour des gaz secs (volume a 273,15 K, 101.3 kPa). En ce qui concemne la
teneur en oxygéne des gaz résiduaires. on retiendra les valeurs indiquées dans les
tableaux ci-aprés pour chaque catégorie de sources. La dilution effectuée dans le but
de diminuer les concentrations de polluants dans les gaz résiduaires n’est pas
autorisée. Les phases de démarrage et d’arrét et les opérations d’entretien du
matériel sont exclues.

3. Les émissions doivent étre surveillées dans tous les cas par des mesures des
NO.. des calculs. ou un mélange des deux. permettant d’obtenir au moins le méme
degré de précision. Le respect des VLE doit étre vérifié par différentes méthodes
—mesures continues ou intermittentes, agrément de type ou toute autre méthode
techniquement valable. y compris des méthodes de calcul vérifiées. En cas de
mesures en continu, les VLE sont respectées si la valeur moyenne mensuelle validée
ne dépasse pas les valeurs limites. En cas de mesures intermillentes ou d autres
procédures appropriées de détermination ou de calcul. les VLE sont respectées si la
valeur moyenne déterminée en fonction d'un nombre approprié de mesures
effectuées dans des conditions représentatives ne dépasse pas la VLE. L imprécision
des méthodes de mesure peut étre prise en compte aux fins de vérification.

4. La surveillance d’échantillons des substances polluantes pertinentes, les
mesures des paramétres de fonctionnement. ainsi que I’assurance qualité des
systémes automatisés de mesure et les mesures de référence pour I'étalonnage de ces
systémes, doivent étre conformes aux normes fixées par le Comité européen de
normalisation (CEN). A défaut de celles-ci, ce sont les normes de 1'Organisation
internationale de normalisation (ISO) ou des normes nationales ou internationales
garantissant la communication de données d'une qualité scientifique équivalente qui
s appliquent.

5. Dispositions particuliéres pour les installations de combustion visées au
paragraphe 6:

a) Une Partie peut dispenser I'installation de satisfaire aux VLE prévues
au paragraphe 6 dans les cas suivants:

1) Pour les installations de combustion utilisant habituellement du
combustible gazeux qui doivent recourir exceptionnellement a d’autres
combustibles en raison d'une interruption soudaine de 1’approvisionnement
en gaz el qui. pour cette raison. devraient étre équipées d’un dispositif
d’épuration des gaz résiduaires;

ii) Pour les installations de combustion existantes qui ne fonctionnent pas
plus de 17500 heures d’exploitation. a compter du 17 janvier 2016 et
Jusqu'au 31 décembre 2023 au plus tard; ou

iii)  Pour les installations de combustion existantes autres que des turbines
a gaz continentales (visées au paragraphe 7) utilisant des combustibles
solides ou liquides qui ne fonctionnent pas plus de 13500 heures
d’exploitation par an en moyenne mobile sur cing années consécutives.
auquel cas les VLE ci-apres s appliquent:
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aa)  Pour les combustibles solides: 450 mg/m’;
bb)  Pour les combustibles liquides: 450 mg/m’;

b) Lorsque la capacité¢ d’une installation de combustion est augmentée
d’au moins 50 MWth, la VLE indiquée au paragraphe 6 pour les installations
nouvelles s’applique a I'extension touchée par la modification. La VLE retenue
correspond 4 une moyenne pondérée en fonction de la puissance thermique effective
de la partie existante et de la partie nouvelle de I'installation.

c) Les Parties veillent & ce que figurent des dispositions relatives aux
procédures applicables en cas de dysfonctionnement ou de panne du dispositif
antipollution,

d) Dans le cas d'une installation de combustion multicombustible dans
laquelle deux combustibles ou plus sont utilisés simultanément. la VLE. qui
représente la moyenne pondérée des VLE pour les différents combustibles. est
déterminée sur la base de la puissance thermique fournie par chacun d’eux. Les
Parties peuvent appliquer des régles permettant a des installations de combustion et
a des installations de traitement au sein d’une raffinerie d’huile minérale d’étre
dispensées de ['application des différentes valeurs limites relatives aux NO,
indiquées dans la présente annexe. a condition de respecter une valeur limite pour
les NO, sclon le principe de la «bulle» délerminée sur la base des meilleures
techniques disponibles.

6. Installations de combustion d une puissance thermique nominale supéricure a
50 MW1h?:

Tableau |
Valeurs limites pour les émissions de NO, provenant des installations

de combustion”
Type de combustible Puissance thermique (MWth) VLE pour les NO, f.-ng.-'m‘* b
Combustibles solides 50-100 Installations nouvelles:

300 (charbon, lignite et autres
combustibles solides)

450 (lignite pulvénse)

250 (biomasse, tourbe)

Installations existantes:

300 (charbon, lignite et autres
combustibles solides)

450 (lignite pulvérise)

250 (biomasse, tourbe)

100-300 Installations nouvelles:
200 (charbon, lignite et autres
combustibles solides)
200 (biomasse, tourbe)

? La puissance thermique nominale de I’installation de combustion est la somme de la puissance de
toutes les unites rattachées a une cheminée commune. Les unites isolées de moins de 15 MWth ne
sont pas prises en considération lors du calcul de la puissance nominale totale.
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Type de combustible Puissance thermique (MWth)

VLE pour les NO, (mg/m’)"

=300

Combustibles liquides 50-100

100-300

>300

Gaz naturel 50-300

33

Installations existantes:

200 (charbon, lignite et autres
combustibles solides)

250 (biomasse, tourbe)

Installations nouvelles:

150 (charbon, lignite et autres
combustibles solides)

150 (biomasse, tourbe)

200 (charbon, lignite pulvérisé)

Installations existantes:

200 (charbon, lignite et autres
combustibles solides)

200 (biomasse, tourbe)

Installations nouvelles: 300
Installations existantes: 450

Installations nouvelles: 150

Installations existantes:
200 (général)

Installations existantes au sein de
raffineries et d’installations
chimiques:

450 (pour les installations de
combustion au sein de raffineries
qui utilisent les résidus de
distillation et de conversion du
raffinage du pétrole brut pour
leur consommation propre et des
résidus de production liquides
comme combustible non
commercial)

Installations nouvelles: 100

Installations existantes: 130
(général)

Installations existantes au sein de
rafTineries et d"installations
chimiques:

450 (pour les installations de
combustion au sein de raffineries
qui utilisent les résidus de
distillation et de conversion du
raffinage du pétrole brut pour
leur consommation propre et des
résidus de production liquides
comme combustible non
commercial (<300 MWth))

Installations nouvelles: 100

Installations existantes: 100



Type de combustible Puissance thermique (MWth) VLE pour les NO, (mg/m’)"

=300 Installations nouvelles: 100

Installations existantes: 100

Autres combustibles =50 Installations nouvelles: 200

azeux . .
& Installations existantes: 300

“ En particulier, les VLE ne s’appliquent pas aux:
= Installations dans lesquelles les produits de la combustion sont utilisés directement pour
le chauftage. le séchage ou tout autre traitement d’objets ou de matériaux;
* Installations de postcombustion servant a purifier les gaz résiduaires par combustion,
qui ne fonctionnent pas comme des installations de combustion indépendantes;
= Installations utilisées pour la réaénération des catalyseurs de craquage catalytique:
« Installations utilisées pour la transformation du sulfure d hydrogéne en soufre;
« Reéacteurs utilisés dans |"industrie chimique;
Batteries de fours a coke;
Récupérateurs Cowper;
Chaudieéres de récupération dans les installations de production de pates a papier;,
Incinérateurs de déchets; et
Installations équipées de moteurs diesel, a4 essence ou a gaz ou de turbines a

combustion, indépendamment du combustible utilisé.
b La teneur de référence en O, est de 6 % pour les combustibles solides et de 3 % pour les
combustibles liquides et gazeux.

7. Turbines & combustion continentales d’une puissance thermique nominale
supérieure a 50 MWth: les VLE de NO, exprimées en mg/m’ (d’une teneur en O, de
référence de 15 %) sonl calculées pour une seule turbine. Les VLE indiquées dans le
tablcau 2 s’appliquent uniquement aux turbines dont la charge est supéricurc a 70 %.

Tableau 2
Valeurs limites pour les émissions de NO, provenant de turbines & combustion
continentales (v compris les turbines a gaz i cycle combiné)

Tyvpe de combustible Puissance thermigue (MWth) VLE pour les NO, (mg"m")"
Combustibles liquides >50 Installations nouvelles: 50
(distillats légers et . .
Installations existantes:
moyens) g
90 (général)
200 (pour les nstallations
fonctionnant moins de
1 500 heures par an)
Gaz naturel” >50 Installations nouvelles:

50 (général )’

Installations existantes:

50 (général )

150 (pour les mstallations
fonctionnant moins de 1 500
heures par an)

34



Type de combustible Puissance thermique (MWth) VLE pour les NO, (mg/m’)*

Autres gaz =50 Installations nouvelles: 50

Installations existantes:

120 (général)

200 (pour les installations
fonctionnant moins de 1 500
heures par an)

“ Les turbines a gaz réservées aux situations d’urgence qui fonctionnent moins de
500 heures par an ne sont pas concernees.
b Le gaz naturel est du méthane existant a I'état naturel dont la teneur en gaz inertes et
autres constituants ne dépasse pas 20 % (en volume).
¢ 75 mg/m’ dans les cas suivants, ot le rendement de la turbine a gaz est déterminé selon
les conditions de charge de base ISO:
« Turbines a gaz, utilisées en mode de production combinée de chaleur et d’électricité
ayant un rendement global supérieur a 75 %
* Turbines a gaz, utilisées dans des centrales a cycle combiné ayvant un rendement
électrique global supérieur a 55 %;
« Turbines a gaz destinées aux applications d’entrainement mécanique.
 Pour les turbines a gaz isolées n”"appartenant a aucune des catégories énumérées dans la
note de bas de page ¢, mais ayant un rendement supérieur a 35 % (déterminé selon les
conditions de charge de base [SO). les VLE de NO, sont de 50 x 1/ 35, 1 représentant le
rendement de la turbine 4 gaz selon les conditions de charge de base ISO, exprimé en
pourcentage.

8. Production de ciment:

Tableau 3
Valeurs limites pour les émissions de NO, provenant de la production
de clinker de ciment”

Tyvpe d'installation VLE pour les NO, rmg.fm'*}

Général (installations existantes et nouvelles) 500

Fours lepol et fours rotatifs longs existants dans lesquels
aucun déchet n’est coincinéré 800

“ Installations de production de clinker de ciment dans des fours rotatifs d une capacité
supérieure a 500 mg par jour ou dans d’autres fours d une capacité supérieure a 50 mg par
jour. La teneur de référence en oxygéne est de 10 %.
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9. Moteurs fixes:

Tableau 4
Valeurs limites pour les émissions de NO, provenant de moteurs fixes nouveaux

Tvpe de moteur, puissance et type de combustible VLE “ < (mg/m’)

Moteurs 4 gaz >1 MWth

Moteurs a allumage commandé (Otto), tous combustibles 95
gazeux (mélange pauvre amélioré)
190

(mélange pauvre normal ou
mélange riche avec catalyseur)

Moteurs bicombustibles >1 MWth
En mode gaz (tous combustibles gazeux) 190
En mode liquide (tous combustibles liquides)”
1-20 MWth 225
>20 MWth 225
Moteurs diesel >5 MWth (allumage par compression)

Régime bas (<300 t/mn) ou intermédiaire (300-1 200 tr/mn)

5-20 MWth
Fioul lourd et biocarburants 225
I'ioul léger et gaz naturel 190
=20 MWth
Fioul lourd et biocarburants 190
Fioul léger et gaz naturel 190
Haut régime (=1 200 tr/mn) 190

Note: La teneur de référence en oxygeéne est de 15 %

“ Ces VLE ne s’appliquent pas aux moteurs fonctionnant moins de 500 heures par an.

b Lorsque le procédé de réduction catalytique sélective n’est pas applicable pour des
raisons techniques et logistiques telles que les iles lointaines, ou lorsque I’on ne peut garantir
une quantité suffisante de combustible de qualité supérieure, les moteurs diesel et les moteurs
a alimentation bicarburant peuvent bénéficier d une période de transition de dix ans suivant
I"entrée en vigueur du Protocole, au cours de laquelle les VLE suivantes s’ appliquent:

« Moleurs a alimentation bicarburant; 1 850 mg/m® en mode liquide; 380 mg/m® en mode
gazeux;

* Le coefficient de conversion fixé par le Protocole actuel pour les valeurs limites (pour une teneur
en oxyvgene de 5 %) est de 2,66 (16/6). Par conséquent, la valeur limite de:
+ 190 mg de NO/m® dans 15 % de O, correspond a la limite de 500 mg de NO,/m® dans 5 % de Oy
= 95 mg de NO/m® dans 15 % de O, correspond a 250 mg de NOy/m® dans 5 % de O,;
+ 225 mg de NO/m?* dans 15 % de O, correspond a 600 mg de NO/m”* dans 5 % de O..
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« Moteurs diesel — Régime bas (<300 tr/mn) et mtermédiaire (300-1200 tr/mn):
1 300 mg/m® pour des moteurs de 5 a 20 MWth et 1850 mg/m® pour des moteurs
>20 MWth;
* Moteurs diesel — Haut régime (>1 200 tr/mn): 750 mg/m®.
¢ Les moteurs fonctionnant entre 500 et 1 300 heures par an peuvent étre dispensés de
I"obligation de respecter ces VLE a condition d’appliquer des mesures primaires afin de
limiter les émissions de NO, et de respecter les VLE établies dans la note de bas de page b.
¢ Une Partie peut de dispenser "obligation de respecter les valeurs limites démission les
mstallations de combustion utilisant du combustible gazeux qui doivent recourir
exceptionnellement & d’autres combustibles en raison d une interruption soudaine de
I"approvisionnement en gaz et qui. pour cette raison, devraient étre équipées d’un dispositif
d’épuration des gaz résiduaires. La période de dérogation ne doit pas dépasser dix jours, sauf
s7il est impératif de maintenir 1"approvisionnement énergétique.

10.  Ateliers d agglomération de minerai de fer:
Tableau 5

Valeurs limites pour les émissions de NO, provenant des ateliers
d’agglomération de minerai de fer

Type d'installation VLE pour les NO, (mg/nr’)
Ateliers d’agglomération nouveaux 400
Ateliers d’agglomération existants 400

“ Production et transformation de métaux: installations de grillage ou d’agglomération de
minerais, fonderies et aciéries (premiére ou deuxiéme fusion), v compris en coulée continue,
d’une capacité supérieure a 2.5 Mg/h, installations de transformation des métaux ferreux
(laminoirs & chaud >20 Mg/h d’acier brut).

b Ces valeurs devraient étre considérées comme des valeurs moyennes sur une longue
periode (exception par rapport aux dispositions énoncées au paragraphe 3).

11.  Production d acide nitrique:
Tableau 6

Valeurs limites pour les émissions de NO, provenant de la production
d’acide nitrique a ’exception des unités de concentration d’acide

Tyvpe d’installation VLE pour les NOy (mg/m’]
Installations nouvelles 160

Installations cxistantes 190

Canada

12 Les valeurs limites pour la réduction des émissions d oxydes d’azote (NO,)
seront déterminées, selon qu’il convient, compte tenu des informations sur les
techniques de réduction disponibles. des valeurs limites appliquées dans d’autres
juridictions et des documents ci-dessous:

a) Lignes directrices sur les ¢émissions des centrales thermiques
nouvelles;
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b) Recommandation nationale sur les émissions des turbines a
combustion fixes. PN 1073;

c) Ligne directrice nationale pour les émissions des fours & ciment.
PN 1285;

d) Ligne directrice nationale sur les émissions des chaudiéres ct des fours
commerciaux et industriels. PN 1285;

e) Lignes directrices relatives au fonctionnement et aux émissions des
incinérateurs de déchets solides urbains. PN 1086;

1)) Plan de gestion pour les oxydes d’azote (NO,) et les composés
organiques volatils (COV) — Phase 1. PN 1067: et

g) Lignes directrices relatives au fonctionnement et aux émissions des
incinérateurs de déchets solides urbains. PN 1086.

Etats-Unis d’Amérique

13.  Les valeurs limites pour la réduction des émissions de NO, provenant de
sources fixes sont indiquées dans les documents ci-aprés correspondant aux
différentes catégories de sources fixes considérées:

a) Installations au charbon des services publics de distribution — Recueil
des reglements fédéraux (C.F.R.), titre 40, partic 76;

b) Générateurs de vapeur des compagnics publiques d’électricité
— C.F.R.. titre 40, partie 60, sections D et Da;

c) Générateurs de vapeur des secteurs industriel. commercial et
institutionnel — C.F.R.. litre 40, partie 60, section Db;

d) Usines de production d’acide nitrique — C.F.R., titre 40, partie 60,
section G;

e) Turbines a gaz fixes — C.F R.. titre 40, partie 60, section GG:

N Incinérateurs de déchets urbains — C.F.R.. titre 40, partie 60,
sections Ea et Eb;

g) Incinérateurs de déchets hospitaliers/médicaux/infecticux — C.F.R.,
titre 40, partie 60, section Ec;

h) Raffineries de pétrole — C.F.R.. titre 40. partie 60. sections J et Ja;

i) Moteurs a combustion interne fixes — allumage commandé. C.F.R.,
titre 40, partie 60, section JJJJ;

)] Moteurs 4 combustion interne fixes — allumage par compression.
C.F.R.. titre 40, partie 60, section IIII;

k) Turbines 4 combustion fixes — C.FR., titre40. partie 60,
section KKKK;

D Petits incinérateurs de déchets urbains — C.F.R., titre 40, partic 60,
scction AAAA;

m) Ciment Portland — C.F.R.. titre 40, partic 60. section F;

n) Incinérateurs de déchets commerciaux et industriels solides — C.F.R..
titre 40, partie 60, section CCCC; et
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S.

0) Autres incinérateurs de déchets — C.F.R.. titre 40. partie 60,
section EEEE,

Annexe V1

L’annexe VI est remplacée par le texte suivant:

Valeurs limites pour les émissions de composés
organiques volatils provenant de sources fixes

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique, la scction B au Canada ct la scction C aux Etats-Unis d’Amérique.

Parties autres que le Canada et les Etats-Unis d’Amérique

. La présente section de la présente annexe vise les sources fixes d’émission de
composés organiques volatils (COV) énumérées aux paragraphes 8 a 22 ci-aprés.
Elle ne s’applique pas aux installations ou parties d’installations utilisées pour la
recherche-développement ou la mise a I'essai de produits ou procédés nouveaux.
Les valeurs seuils sont indiquées dans les tableaux par secteur reproduits plus loin.
Elles concernent généralement la consommation de solvants ou le débit massique
des émissions. Lorsquun exploitant se livre a plusieurs activités relevant de la
méme sous-rubrique dans la méme installation et sur le méme site. la consommation
de solvants ou le débit massique des émissions correspondant a ces activités sont
additionnés. Si aucun seuil n’est fixé, la valeur limite indiquée vaut pour I’ensemble
des installations concernées.

3, Aux fins de la section A de la présente annexe, les catégories de sources
suivantes sont définies:

a) «Stockage ct distribution d’essence» s'entend du chargement des
camions. wagons-citernes, chalands et navires de mer dans les dépdts et les centres
d’cxpédition des raffincrics d’huiles minérales. vy compris e remplissage des
réservoirs de véhicules dans les stations-service:

b) «Application de revétements adhésifs» s’entend de toute activité au
cours de laquelle un adhésif est appliqué sur une surface, a 1'exception de
I"application d’adhésifs et du contrecollage liés aux activités d’impression et de la
stratification du bois et des plastiques:

c) «Stratification du bois et des plastiques» s’entend de toute activité de
collage de bois ct/ou de plastiques pour obtenir des produits stratifics:

d) «Activité de revétement» s’entend de toute activité au cours de
laquelle une ou plusicurs minces couches continues d’un revétement est (sont)
appliquée(s) sur:

i) Les véhicules automobiles neufs définis comme des véhicules de la
catégoric M,. et ceux de la catégoric N; dans la mesure ou ils sont traités
dans la méme installation que les véhicules de la catégorie M, :

i) Les cabines de camion définies comme 1'habitacle du conducteur et
tout habilacle intégré destiné a 1'équipement technique des véhicules des
catégories N, et Nj;

39



1ii) Les camionneties et les camions définis comme des véhicules des
catégories N;. N> et N, a I'exception des cabines de camion;

iv)  Les autocars définis comme des véhicules des catégories M» et M;;

V) Les autres surfaces métalliques et plastiques v compris celles des
avions, des navires, des trains, etc.:

vi)  Les surfaces en bois:
vii)  Les surfaces en textile. tissu, film et papier: et
viii) Le cuir;

Cette catégorie de source ne comprend pas I'application de revétements
métalliques sur des supports par électrophorése ou pulvérisation de produits
chimiques. Si 'activité de revétement d'un article comporte une phase au cours de
laquelle ce méme article est imprimé. cette phase d’impression est considérée
comme faisant partic de I'activit¢ de revétement. Les opdrations d’impression
effectuées en tant qu’activités distinctes ne sont toutefois pas visées par cette
définition. Dans la présente définition:

* Les véhicules M, sont ceux qui sont affectés au transport de personnes et qui
comportent. outre le si¢ge du conducteur. huit places assises au maximum:

+ Les véhicules M, sont ceux qui sont affectés au transport de personnes et qui
comportent, outre le si¢ge du conducteur, plus de huit places assises et ont un
poids maximal n’excédant pas 5 Mg;

+ Les véhicules M; sont ceux qui sont affectés au transport de personnes et qui
comportent, outre le siége du conducteur, plus de huit places assises et ont un
poids maximal excédant 5 Mg;

» Les véhicules N; sont ceux qui sont affectés au transport de marchandises et
qui ont un poids maximal n’excédant pas 3,5 Mg;

+ Les véhicules N» sont ceux qui sont affectés au transport de marchandises et
qui ont un poids maximal excédant 3.5 Mg mais n’excédant pas 12 Mg;

» Les véhicules N3 sont ceux qui sont affectés au transport de marchandises et
qui ont un poids maximal excédant 12 Mg;

e) «Enduction de bandes en continu» s’entend de toutes les activités de
revétement en continu de lames d’acier. d’acier inoxydable ou d’acier revétu ou de
bandes en alliages de cuivre ou en aluminium formant un revétement pelliculaire ou
stratifié;

) «Nettoyage a sec» s’entend de toute activité industrielle ou
commerciale utilisant des COV dans une installation pour nettoyer des vétements,
des articles d’ameublement et des biens de consommation analogues & 1’exception
de I'enlévement manuel des taches ou salissures dans I'industrie du textile et de
I"habillement;

g) «Fabrication de revétements, vernis, encres et adhésifs» s’entend de la
fabrication d’enduits. vernis. encres et adhésifs et de produits intermédiaires dans la
mesure ou ceux-ci sont obtenus dans la méme installation par mélange de pigments,
de résines ¢t de substances adhésives avec des solvants organiques ou d’autres
supports. Cette catégorie recouvre aussi la dispersion. la prédispersion. 1’obtention
de la viscosité ou de la couleur voulues et le conditionnement des produits finis;
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h) «Ilmpression» s’entend de toute activité de reproduction de textes ou
d’illustrations dans laquelle de I'encre est transposée sur une surface a 1’aide d'une
forme imprimante. Elle s’applique aux activités secondaires suivantes:

i) Flexographie: activit¢ d’impression dans laquelle est utilisée une
forme imprimante en photopolymeres élastiques ou caoutchouc. dont les
¢léments imprimants sont en relief par rapport aux éléments non imprimants.
I’encre employée étant liquide et séchant par évaporation;

ii) Impression sur rotative offset par thermofixation: activité
d’impression sur rotative a bobines utilisant une forme imprimante dont les
éléments imprimants et les éléments non imprimants sont sur le méme plan,
et ot par impression sur rotative a bobines on entend que la machine est
alimentée en support a4 imprimer au moyen d’une bobine et non sous forme
de feuilles séparées. La partic non imprimante est traitée de fagon a étre
hydrophile et donc & repousser 1'encre. Les €léments imprimants sont trait€s
pour recevoir et transférer I'encre sur la surface a imprimer. L’évaporation se
fait dans un four oui le support imprimé est chauffé 4 I'air chaud;

iii)  Rotogravure d’édition: rotogravure employée pour I'impression. au
moyen d’encres & base de toluéne. de papier destiné aux revues. aux
brochures. aux catalogues ou a des produits similaires;

iv)  Rotogravure: activit¢ d’impression utilisant une forme imprimante
cylindrique dont les éléments imprimants sont en creux par rapport aux
¢éléments non imprimants. 1’encre employée étant liquide et séchant par
évaporation. Les creux sont remplis d’encre et I'excédent sur les ¢léments
non imprimants est enlevé avant que la surface & imprimer n’entre en contact
avec le cylindre et n"absorbe I'encre des creux:

V) Impression scrigraphique sur rotative: procédé d’impression sur
rotative a bobines dans lequel 1'encre est envoyée sur la surface a imprimer a
travers une forme imprimante porcuse. dont les éléments imprimants sont
ouverts et les ¢léments non imprimants sont bouchés: les encres liquides
utilisées ne séchent que par évaporation. Par impression sur rotative a
bobines on entend que la machine est alimentée en support a imprimer au
moyen d une bobine et non sous forme de feuilles séparées:

vi)  Contrecollage li¢ 4 une activité d’impression: le collage de deux ou
plusicurs matériaux souples pour obtenir des produits contrecollés; et

vii)  Vernissage: activité¢ consistant a appliquer sur une matiére souple un
vernis ou un revétement adhésif afin d’assurer ultérieurement la fermeture
hermétique du matériel d’emballage;

i) «Fabrication de produits pharmaceutiques» s’entend de la synthése
chimique. de la fermentation. de 1’extraction. de la formulation et de la finition des
produits pharmaceutiques et. si elle a lieu sur le méme site, de la fabrication de
produits intermédiaires;

i) «Mise en ccuvre du caoutchouc naturel ou synthétique» s’entend de
toutes les activités de mélange. de broyage. de brassage. de lissage. d’extrusion et de
vulcanisation du caoutchouc naturel ou synthétique et des opérations
supplémentaires qui transforment le caoutchouc naturel ou synthétique en produit
fini:

k) «Nettoyage de surfaces» s’entend. a 1'exclusion du nettoyage a sec. de
toutes les activités, notamment le dégraissage. qui utilisent des solvants organiques
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pour rendre nette la surface des matériaux. Un nettoyage comportant plus d'une
phase avant ou apres toute autre phase de traitement est considéré comme une seule
activité. Cette activité concerne le nettoyage de la surface des produits mais non
celui du matériel de traitement;

§] «Conditions normales» s’entend d’une température de 273.15K et
d’une pression de 101.3 kPa;

m) «Composé organique» s’eniend de ltoul compose conlenanl au moins
I’élément carbone et un ou plusieurs des éléments suivants: hydrogéne. halogéne,
oxygene, soufre. phosphore, silicium. azote, a 1'exception des oxydes de carbone et
des carbonates et bicarbonates inorganiques;

n) «Composé organique volatil (COV)» s’entend de tout composé
organique ainsi que de la fraction de créosote ayant une pression de vapeur de
001kPa ou plus a une température de 293.15K ou ayant une volatilité
correspondante dans les conditions d’utilisation particuli¢res:

o) «Solvant organique» s’entend de tout COV utilisé seul ou en
association avec d’autres agents, sans subir de modification chimique, pour
dissoudre des matiéres premiéres. des produits ou des déchets. ou utilis¢ comme
agent de nettoyage pour dissoudre des salissures, ou comme dissolvant, dispersant,
correcteur de viscosité, correcteur de tension superficielle, plastifiant ou agent
protecteur;

p) «Gaz résiduaires» s’entend des gaz contenant des COV ou d’autres
polluants, qui sont finalement rejetés dans I’atmosphere & partir d une cheminée ou
d’un dispositif antiémissions. Les débits volumétriques sont exprimés en m’/h pour
des conditions normales:

qQ «Extraction d’huiles végélales et de graisses animales et raffinage
d’huiles végétales» s’entend de I'extraction des huiles végétales provenant de
graines et d’autres matiéres végétales, du traitement des résidus secs destinés a la
fabrication d’aliments pour animaux et de la purification des graisses et des huiles
végétales provenant de graines et de mati¢res végétales ou animales;

r) «Finition de véhicules» s’entend de toute activité industriclle ou
commerciale de revétement de surfaces ainsi que des activités de dégraissage
connexes consistant a;

i) Appliquer le revétement d’origine sur un véhicule routier ou sur une
partiec d'un tel véhicule, a 'aide de matériaux de finition, lorsque cette
opération n’est pas réalisée dans la chaine de fabrication; ou a appliquer un
revétement sur des remorques (y compris des semi-remorques);

ii) La finition de véhicules consistant 4 appliquer un revétement sur un
véhicule routier ou sur une partie d'un tel véhicule dans le cadre de travaux
de réparation. de conservation ou de décoration du vehicule effectués en
dehors des installations de construction n’est pas visée par la présente
annexe, mais les produits utilisés sont examinés a 1’annexe XI:

s) «lmprégnation du bois» s'entend de toutes les activites
d’imprégnation du bois au moyen d’un agent de conservation;

1) «Revétement de fil de bobinage» s’entend de toute activité de
revétement de conducteurs métalliques utilisés pour le bobinage des transformateurs.
des moteurs. etc.:
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u) «Emission fugace» s’entend de tout rejet dans 1’atmosphére. le sol ou
I’'eau de COV ne faisant pas partic des gaz résiduaires. ainsi que, sauf indication
contraire, de solvants contenus dans les produits. Les ¢missions fugaces
comprennent les ¢émissions de COV non captées qui s'échappent dans
I'environnement extérieur par les fenétres, les portes. les évents et d autres
ouvertures similaires. Les émissions fugaces peuvent étre calculées au moyen d’un
plan de gestion des solvants (voir I’appendice I de la présente annexe);

V) «Total des émissions de COV» s’entend de la somme des émissions
fugaces de COV et des émissions de COV dans les gaz résiduaires;

w)  «Solvant utilisé» s’entend de la quantité de solvants organiques purs
ou contenus dans les préparations. y compris les solvants recyclés dans I'installation
et en dehors de celle-ci, qui est utilisée pour effectuer une opération et qui est
comptabilisée a chaque fois;

X) «Valeur limite d’émission» (VLE) s’entend de la quantit¢ maximale
de COV (a I'exception du méthane) émise par une installation, qui ne doit pas étre
dépassée en fonctionnement normal. Pour les gaz résiduaires. elle est exprimée en
fonction du rapport de la masse des COV au volume des gaz résiduaires (et
exprimée en mg C/Nm’, sauf indication contraire), en supposant des conditions
normales dc température ¢t de pression pour des gaz sccs. Lors de la détermination
de la concentration en masse du polluant dans les gaz résiduaires, il n’est pas tenu
compte des volumes de gaz qui sont ajoutés aux gaz résiduaires pour les refroidir ou
les diluer. Les valeurs limites d’émission pour les gaz résiduaires sont exprimées en
VLEc; les valeurs limites d’émission pour les ¢émissions fugaces sont exprimées en
VLET;

y) «Fonctionnement normal» s’entend de toutes les phases du
fonctionnement a 1’exception des opérations de démarrage et d’arrét et de I’entretien
du matériel;

z) La catégoric des «Substances dangercuses pour la santé» est divisce
en deux:

i) Les COV halogénés qui présentent un risque potentiel d’effets
irréversibles;

i) Les subslances dangereuses qui sonl cancérigénes. mutagénes ou
toxiques pour la reproduction. ou qui peuvent provoquer le cancer. des
dommages génétiques héréditaires ou le cancer par inhalation., diminuer la
fécondité ou nuire & I'enfant in utero:

aa)  «Fabrication de chaussures» s’entend de toute activité de
production d’une chaussure compléte ou d’une partie de chaussure:

bb) «Consommation de solvants» s’entend de la quantité¢ de
solvants organiques utilisée par une installation pendant une année civile, ou
toute autre période de douze mois. déduction faite des COV récupérés pour
étre réutilisés.
4, 11 est satisfait aux prescriptions ci-apres:

a) Les émissions doivent étre surveillées dans tous les cas au moyen de
mesures ou de calculs' aboutissant au moins 4 la méme précision. Le respect des

! Les méthodes de calcul seront présentées dans un document d’orientation que 1'Organe exécutif
adoptera.
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VLE est vérifié par des mesures continues ou intermittentes. I"agrément de type ou
toute autre méthode techniquement valable. Pour les émissions de gaz résiduaires, en
cas de mesures en continu, les VLE sont respectées si la valeur moyenne journalicre
validée ne dépasse pas les VLE. En cas de mesures intermittentes ou d’autres
procédures appropriées de détermination, il faut, pour que les VLE soient respectées,
que la valeur moyenne de tous les relevés ou autres procédures ne dépasse pas les
valeurs limites au cours d'une période de surveillance. L imprécision des méthodes
de mesure peut €tre prise en comple aux fins de vérification, Les VLE pour les
émissions fugaces et les émissions totales correspondent i des moyennes annuelles:

b) Les concentrations de polluants atmosphériques dans les conduits
d’¢évacuation des gaz doivent étre mesurées d’une maniére représentative. La
surveillance des substances polluantes pertinentes, les mesures des parametres de
fonctionnement ainsi que I’assurance qualité des systémes automatisés et les
mesures de référence pour I'étalonnage de ces systémes doivent étre conformes aux
normes fixées par le Comité européen de normalisation (CEN). A défaut de celles-
ci. ce sont les normes de 1'Organisation intemmationale de normalisation (ISO) ou des
normes nationales ou internationales garantissant la communication de données
d’une qualité scientifique équivalente qui s appliquent.

S Les VLE suivantes s’appliquent pour les gaz résiduaires contenant des
substances nocives pour la santé:

a) 20 mg/m’ (cette valeur correspond & la masse totale des différents
composés) pour les rejets de COV halogénés (répondant aux désignations de risque
suivantes: susceptible de provoquer le cancer et/ou susceptible de provoquer des
anomalies génétiques) dont le débit massique total est supéricur ou égal a 100 g/h: et

b) 2 mg/m’ (cette valeur correspond 4 la masse totale des différents
composes) pour les rejets de COV (répondant aux désignations de risque suivantes:
peut provoquer le cancer/peut provoquer des anomalies génétiques/peut provoquer le
cancer par inhalation/peut nuire a la fécondité/peut nuire a I’enfant in ufere). dont le
débit massique total est supérieur ou égal a 10 g/h.

6. Pour les catégories de sources énumérées aux paragraphes 9 4 22. lorsqu’il
est démontré que, pour une installation donnée, le respect des valeurs limites pour
les émissions fugaces (VLEf) n’est pas réalisable sur le plan technique et
¢économique. la Partic concernée peut accorder une dérogation en faveur de cetle
installation & condition qu’il n’y ait pas lieu de craindre des risques importants pour
la santé¢ ou l'environnement et que les meilleures techniques disponibles sont
utilisées.

7. Les valeurs limites pour les émissions de COV provenant des catégories de
sources définies au paragraphe 3 sont celles indiquées aux paragraphes 8 a22
ci-apres.

8. Stockage et distribution d’essence:

a) Les installations de stockage d’essence des terminaux, au-deld des
valeurs seuils indiquées au tableau 1. doivent étre:

i) Soit des réservoirs a toit fixe. raccordés a un dispositif de récupération
des vapeurs respectant les VLE indiquées au tableau 1:

ii) Soit des réservoirs a toil flottant, a simple ou double pont, équipés de
joints d’étanchéité primaires ct sccondaircs conformes au tableau 1 pour cc
qui est de I’efficacité de la réduction:
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b) Par dérogation aux prescriptions exposées ci-dessus, les réservoirs a
toit fixe, en exploitation avant le 1% janvier 1996 et qui ne sont pas raccordés a un
dispositif de récupération des vapeurs. doivent étre équipés d’un joint d’étanchéilé
primaire correspondant 4 une efficacité de réduction de 90 %.

Tableau 1

Valeurs limites pour les émissions de COV provenant des opérations
de stockage ct de distribution d’essence, a ’exception des opérations
de soutage des navires de mer (phase I)

Activité Valeur seuil VLE ou efficacité de la réduction
Chargement et déchargement 5 000 m® de débit annuel 10 g COV/m® méthane
de réservoirs mobiles dans d’essence compris”

les terminaux

Installations de stockage Terminaux ou pares de 95 wt-%"
des terminaux stockage existants ayant un

débit d"essence

de 10 000 Mg/an ou plus

Nouveaux terminaux (sans
valeur seuil, & I"exception des
terminaux qui sont situés

sur de petites iles éloignées et
dont le débit est inférieur a
5000 Mg/an)

Stations-service Débit d’essence supérieur 0,01 wi-% en masse du débit”
4 100 m*/an

“ Les vapeurs déplacées au cours des opérations de remplissage des réservoirs de stockage
de I'essence doivent étre récupérées soit dans d’autres réservoirs de stockage soit dans des
dispositifs antiémissions respectant les valeurs limites indiquées dans le tableau ci-dessus.

b Efficacité de la réduction en pourcentage comparée 4 celle d'un réservoir a toit fixe
comparable sans dispositif de maitrise des vapeurs, ¢’est-a-dire équipé uniquement d’'une
soupape de décompression/surpression,

“ Les vapeurs générées par le versement de 1'essence dans les installations de stockage des
stations-service et dans les réservoirs a toit fixe utilisés pour le stockage intermédiaire de
vapeurs doivent étre renvoyées dans le réservoir mobile qui livre I’essence au moyen d’un
tuyau de raccordement étanche aux vapeurs. Les opérations de chargement ne peuvent pas
étre effectuées avant que ces dispositifs ne soient en place et fonctionnent correctement. Dans
ces conditions, aucun controle supplémentaire du respect des valeurs limites n’est nécessaire.

Tableau 2
Valeurs limites pour les émissions de COV lors du remplissage du réservoir
des véhicules dans les stations-service (phase 11)

. Teac e minimale du captage des vapeurs
E i le du captage i
Valeurs seuil d’essence, % en masse"

Nouvelle station-service si son débit effectif Egale ou supérieure a 85 % en masse, avec
ou prévu est supérieur a 500 m’ par an un rapport vapeur/essence égal ou supérieur a
0,95 mais inférieur ou égal a 1,05 (v/v)

Station-service existante si son deébit effectif
ou prévu est supérieur a 3 000 m* par an,
a partir de 2019
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Station-service existante si son débit effectif
ou prévu est supérieur a 500 m’ par an et si
elle fait I'objet d une rénovation importante

“ L’efficacité des systemes de captage doit étre certifiée par le fabricant conformément aux

normes techniques ou aux procédures d homologation pertinentes.

9. Application de revétements adhésifs:

Tableau 3

Valeurs limites pour les revétements adhésifs

Activité et senil

VLE pour les COV
(fournaliéres pour les VLEc et annuelles
pour les VLEf et les VLE totales)

Fabrication de chaussures
(consommation de solvants

=5 Mg/an)

Autres applications de revétements adhésifs
(consommation de solvants
5-15 Mg/an)

Autres applications de revétements adhésifs
(consommation de solvants
15-200 Mg/an)

Autres applications de revétements adhésifs
(consommation de solvants
>200 Mg/an)

25 g COV/paires de chaussures

VLEc¢ = 50 mg” C/m?

VLEl= 25 % ou moins en masse de solvant
utilisé

Ou VLE totales = 1.2 kg oumoins de
COV/kg de produit solide utilisé

VLEc = 50 mg” C/m?

VLEf= 20 % ou moins en masse de solvant
utilisé

Ou VLE totales = 1 kg ou moins de
COV/kg de produit solide utilisé

VLE¢ = 50 mg* C/m?

VLEf= 15 % ou moins en masse de solvant
utilisé

Ou VLE totales = 0,8 kg ou moins de
COV/kg de produit solide utilisé

“ Les VLE totales sont exprimées en grammes de solvant émis par paire de chaussures

complétes produites.

b Lorsque les techniques employées permettent de réutiliser le solvant récupéré, la valeur

limite est portée & 150 mg C/m”.

 Lorsque les techniques employées permettent de réutiliser le solvant récupéré, la valeur

limite est portée 4 100 mg C/m’,

10.  Stratification du bois et des plastiques:

Tableau 4

Valeurs limites pour la stratification du bois et des plastiques

Activité et sewil

VLE pour les COV (annuelles)

Stratification du bois et des plastiques
(consommation de solvants >3 Mg/an)

VLE totales: 30 g COV/m? pour le produit
final
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11.

Tableau 5

Activités de revétement (industrie du revétement de véhicules):

Valeurs limites pour les activités de revétement dans I'industrie automobile

VLE pour les COI™
(annuelles pour les VLE totales)

Construction d’automobiles (M;, M;)
(consommation de solvants

>15 Mg/an et <5 000 unités revétues/an
ou >3 500 chassis)

Construction d’automobiles (M. M;)
(consommation de solvants
15-200 Mg/an et >5 000 unités revétues/an)

Construction d’automobiles (M;, M,)
(consommation de solvants
>200 Mg/an et =5 000 unités revétues/an)

Construction de cabines de camion (N, Na,
N3) (consommation de solvants >15 Mg/an et
<5 000 unités revétues/an)

Construction de cabines de camion (N, Na,
N;) (consommation de solvants
15-200 Mg/an et >3 000 unités revétues/an)

Construction de cabines de camion (N, N,
Nai) (consommation de solvants >200 Mg/an
et =5 000 unités revétues/an)

Construction de camions ct de camionneties
(consommation de solvants
>15 Mg/an et <2 500 unités revétues/an)

Construction de camions et de camionneties
(consomumation de solvants
15-200 Mg/an et >2 500 unités revétues/an)

Construction de camions et de camionneties
(consommation de solvants
>200 Mg/an et >2 500 unités revétues/an)

Construction de camions et de camionnettes
(consommation de solvants
>15 Mg/an et <2 000 unités revétues/an)

Construction de camions et de camionnettes
(consommation de solvants
13-200 Mg/an et >2 000 unités revétues/an)
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90 g COV/m? ou 1,5 kg/carrosserie
+ 70 g/m?

Installations existantes: 60 g COV/m? ou
1.9 ke/carrosseric + 41 g/m?
Installations nouvelles: 45 ¢ COV/m? ou
1.3 ke/carrosserie + 33 g/m’

35 g COV/m? ou | kg/carrosserie + 26 g/m**

Installations existantes; 85 ¢ COV/m?

Installations nouvelles: 65 g COV/m®

Installations existantes: 75 ¢ COV/m?

Installations nouvelles: 55 g COV/m?

558 COVIm?

Installations existantes: 120 g COV/m?
Installations nouvelles: 90 g COV/m®

a

Installations existantes: 90 g COV/m”

Installations nouvelles: 70 g COV/m?

50 g COV/m?

Installations existantes: 290 g COV/m®

Installations nowvelles: 210 g COV/m?

Installations existantes: 225 g COV/m®

Installations nouvelles: 150 g COV/m?



VLE pour les COV*
fannuelles pour les VLE totales)

Construction de camions et de camionneties 150 g COV/m?
(consommation de solvants
>200 Mg/an et >2 000 unités revétues/an)

“ Les valeurs limites totales sont exprimées en fonction du rapport de la masse de solvant
organique (g) émise & la superficie du produit (en m?). Par superficie du produit, on entend
la superficie représentant la somme de la surface totale d’application d’un revétement par
électrophorese et de la superficie de tous les éléments qui peuvent étre ajoutés lors des phases
successives de Iopération., sur lesquels sont appliqués les mémes revétements. La surface de
la zone d’application d’un revétement par électrophorése est calculée au moyen de la formule
suivante: (2 x poids total de I'enveloppe): (épaisseur moyenne de la tole x densité de la tole).
Dans le tableau ci-dessus, la VLE totale se rapporte a toutes les etapes des opérations qui se
déroulent dans la méme installation, de I"application par électrophorése ou par tout autre
procedé de revélement jusqu’au polissage de la couche de finition, ainsi qu’au solvant utilisé
pour le nettoyage du matériel, v compris la zone de pulvérisation et autre équipement fixe,
tant pendant la durée du processus de production qu’en dehors de celui-ci.

b Pour les installations existantes, le respect de ces niveaux peut se traduire par des
dépenses d’équipement élevées et de longs délais d amortissement et entrainer des effets qui
se reportent d’un milieu 4 un autre. Pour réduire sensiblement les émissions de COV, il faut
changer le type de systéme de peinture et/ou le systéme d’application et/ou le systéme de
séchage, ce qui nécessite généralement la construction d une nouvelle installation ou le
rééquipement complet d un atelier et done des investissements importants.

12. Activités de revétement (surfaces en métal, textile, tissu, film, plastique,
papier ¢t bois):

Tableau 6
Valeurs limites pour les activités de revétement dans différents
secteurs industriels

VLE pour les COV
(fournalieres pour les VLE¢ et annuelles

Activite et seuil pour les VLEf el les VLE totales)
Revétement de surfaces en bois VLEc = 100° mg C/m’
(consommation de solvants VLEf= 25 % ou moins en masse de solvant
15-25 Mg/an) utilisé
COu VLE totales = 1,6 kg ou moins de
COV/kg
de produit solide utilisé
Revétement de surfaces en bois VLEc = 50 mg C/m* pour le séchage et
(consommation de solvants 75 mg C/m’ pour le revétement
25-200 Mg/an) VLEf = 20 % ou moins en masse de solvant
utilise

Ou VLE totales = 1 kg ou moins de COV/kg
de produit solide utilis¢

Revétement de surfaces en bois VLEc = 50 mg C/m® pour le séchage et

(consommation de solvants 75 mg C/m? pour le revétement

>200 Mg/an) VLEf= 15 % ou moins en masse de solvant
utilisé
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Activité et seuil

VLE pour les COV
(fournalieres pour les VLEc et annuelles
pour les VLEf et les VLE totales)

Revétement de surfaces en métal et plastique
(consommation de solvants
5-15 Mg/an)

Autres revétements de surfaces en textile,
tissu, film et papier notamment

(a 'exception de I'impression sérigraphique
rotative de textiles, voir impression)
(consommation de solvants

5-15 Mg/an)

Revétements de surfaces en textile, tissu,
film et papier notamment (a I"exception
de I'impression sérigraphique rotative de
textiles, voir impression)
(consommation de solvants

>15 Mg/an)

Revétement de pieces usinées en plastique
(consommation de solvants
15-200 Mg/an)

Revétement de piéees usinées en plastique
(consommation de solvants
>200 Mg/an)

Revétement de surfaces en métal
(consommation de solvants
15-200 Mg/an)

49

Ou VLE totales = (0,75 ke ou moins de
COV/kg de produit solide utilisé

VLEc = 100** mg C/m*

VLEf = 25" % ou moins en masse de solvant
utilisé

Ou VLE totales = 0,6 kg oumoins de
COVike

de produit solide utilisé

VLEc = 100** mg C/m*

VLEf = 25" % ou moins en masse de solvant
utilisé

Ou VLE totales = 1.6 kg ou moins de
COV/kg

de produit solide utilisé

VLE¢ = 50 mg C/m® pour le séchage et

75 mg C/m® pour le revétement” ¢

VLEf = 20" % ou moins en masse de solvant
utilisé

Ou VLE totales = 1 kg oumoins de COV/kg
de produit solide utilisé

VLEc = 50 mg C/m* pour le séchage et

75 mg C/m* pour le revétement”

VLEf = 20" % ou moins en masse de solvant
utilisé

Ou VLE totales = 0,375 kg ou moins

de COV/kg de produit solide utilisé

VLEc = 50 mg C/m? pour le séchage ct

75 mg C/m? pour le revétement”

VLEf = 20" % ou moins en masse de solvant
utilisé

Oun VLE totales = 0,35 kg ou moins de
COV/kg de produit solide utilis¢

VLEc = 50 mg C/m”® pour le séchage et

75 mg C/m® pour le revétement”

VLEf= 20" % ou moins en masse de solvant
utilisé

Ou VLE totales = (0,375 kg ou moins

de COV/kg de produit solide utilisé

Exception pour les revétements en contact
avec les aliments:

VLE totales = 0,5825 kg ou moins

de COV/kg de produit solide utilisé



VLE pour les COV
(fournalieres pour les VLEc et annuelles

Activité et seuil pour les VLEf et les VLE totales)
Revétement de surfaces en métal VLEc = 50 mg C/m” pour le séchage et
(consommation de solvants =200 Mg/an) 75 mg C/m” pour le revétement”
VLEf= 20" % ou moins en masse de solvant
utilisé

Oun VLE totales = (0,33 kg oumoins de
COV/kg de produit solide utilisé
Exception pour les revétements en contact
avec les aliments:

VLE totales = 0,5825 kg ou moins

de COV/kg de produit solide utilisé

“ La valeur limite s’applique aux opérations d’application du revétement et de séchage
effectuées dans des conditions prescrites de confinement.

b Lorsquil west pas possible de procéder dans des conditions de confinement (construction
navale, revétement d’aéronefs, etc.), les installations peuvent étre dispensées de ['application
de ces valeurs. Le programme de réduction doit alors étre mis en ceuvre 4 moins que cette
option ne soit pas applicable sur le plan technique et économique. Dans ce cas, la meilleure
technique disponible est utilisée.

¢ Lorsque, dans le revétement de textiles, les techniques employées permettent de réutiliser
les solvants récupérés, la valeur limite est portée a 150 mg C/m® au total pour le séchage et le
reveétement.

13.  Activités de revétement (cuir et fil de bobinage):

Tableau 7
Valeurs limites pour Papplication de revétements sur le cuir et le fil
de bobinage

VLE pour les COV

Activité et sewil (anmnueelles pour les VLE totales)

Revétement du cuir dans ['ameublement et ~ VLE totales = 150 g/m?
pour certains produits en cuir utilisés comme

petits articles de consommation comme les

sacs, les ceintures, les portefeuilles, etc.

(consommation de solvants

>10 Mg/an)

Autres revétements du cur VLE totales = 85 g/m*
(consommation de solvants
10-25 Mg/an)

Autres revétements du cuir VLE totales = 75 g/m*

(consommation de solvants

>25 Mg/an)

Revétement du fil de bobinage VLE totales = 10 g/kg, s applique
(consommation de solvants aux installations ou le diameétre moyen du fil
>5 Mg/an) <(0,1 mm

VLE ftotales = 5 g/kg, s’applique a toutes les
autres installations
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14. Enduction de bandes en continu:

Tableau 8
Valeurs limites pour I’enduction de bandes en continu

VLE pour les COV

(fournalieres pour les VLEc et annuelles

Activité et seuil pour les VLEf et les VLE totales)

Installations existantes VLEc = 50 mg” C/m’

(consommation de solvants VLEf= 10 % ou moins en masse de solvant
25-200 Mg/an) utilisé

Ou VLE totales = 0,45 kg ou moins de
COV/kg de produit solide utilisé

Installations existantes VLEc = 50 mg” C/m*
(consommation de solvants VLEf= 10 % ou moins en masse de solvant
=200 Mg/an) utilisé

Ou VLE totales = 0,45 kg ou moins de
COV/kg de produit solide utilisé

Installations nouvelles VLEc = 50 mg® C/m’
(consommation de solvants VLEf = 5 % ou moins en masse de solvant
25-200 Mg/an) utilisé
Ou VLE totales = (0,3 kg ou moins de
COV/kg
de produit solide utilisé
Installations nouvelles VLEc = 50 mg“ C/m?
(consommation de solvants VLEf= 5 % ou moins en masse de solvant
>200 Mg/an) utilisé

On VLE totales = 0,3 kg ou moins de
COV/kg de produit solide utilisé

¢ Lorsque les techniques employées permettent de réutiliser le solvant récupéré, la valeur
limite est portée & 150 mg C/m”.

15.  Nettoyage a sec:

Tableau 9

Valeurs limites pour le nettoyage a sec

Activité VLE pour les COV*" (annuelle pour la VLE totale)
Installations nouvelles et installations VLE ftotale = 20 g de COV/kg

existantes

“ Valeur limite pour le total des émissions de COV exprimé en masse de COV émis par
masse de produit nettové et sécheé.

b I utilisation de machines de type IV au moins, ou de machines plus efficaces, permet
d’aboutir 4 ce niveau d’émission.
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16.

Tableau 10

Fabrication de revétements. vernis. encres et adhésifs:

Valeurs limites pour la fabrication de revétements, vernis, encres et adhésifs

Activité et senil

VLE pour les COV
(fournaliéres pour les VLEc et annuelles
pour les VLEf et les VLE totales)

Installations nouvelles et mstallations
existantes avant une consommation de
solvants comprise entre 100 et 1 000 Mg/an

Installations nouvelles et installations
existantes ayant une consommation de
solvants

=1 000 Mg/an

VLEc = 150 mg C/m*

VLEf" = 5 % ou moins en masse de solvant
utilisé

Ou VLE totales = 5 % ou moins en masse
de solvant utilisé

VLEc = 150 mg C/m*

VLEf* = 3 % ou moins en masse de solvant
utilisé

Ou VLE totales = 3 % ou moins en masse
de solvant utilisé

“ La valeur limite pour les émissions fugaces n’inclut pas les solvants vendus avec les

préparations en récipient scellé.

17.
rotogravure d’édition, elc.):

Tableau 11

Impression (flexographie, impression sur rotative offset par thermofixation,

Valeurs limites pour les activités d’impression

Activité et senil

VLE pour les COV
(fournaliéres pour les VLEC et annuelles
pour les VLEf et les VLE totales)

Rotative offset par thermofixation
(consommation de solvants
15-25 Mg/an)

Rotative offset par thermofixation
(consommation de solvants
23-200 Me/an)

Rotative offset par thermotixation
(consommation de solvants
>200 Mg/an)

Gravure d’édition
(consommation de solvants
25-200 Mg/an)
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VLEc = 100 mg C/m*
VLEf = 30 % ou moins en masse de solvant
utilisé”

Installations nouvelles et mstallations
existantes

VLEc = 20 mg C/m*

VLEf= 30 % ou moins en masse de solvant
utilisé”

Pour les presses nouvelles et les presses
mises a niveau

VLE totales = 10 % ou moins en masse
d’encre utilisée?

Pour les presses existantes
VLE totales = 13 % ou moins en masse
d’encre utilisée”

Pour les installations nouvelles

VLEc =75 mg C/m*

VLEf= 10 % ou moins en masse de solvant
utilisé



Activité et seuil

VLE pour les COV
(fournalieres pour les VLEc et annuelles
pour les VLEf et les VLE totales)

Gravure d’édition
(consommation de solvants
>200 Mg/an)

Rotogravure et flexographie pour emballages
(consommation de solvants
15-25 Mg/an)

Rotogravure et flexographie pour emballages
(consommation de solvants

25-200 Mg/an)

et impression sérigraphique sur rotative
(consommation de solvants

=30 Mg/an)

Rotogravure et flexographie pour emballages

(consommation de solvants
=200 Mg/an)
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Ou VLE totales = (0,6 kg ou moins de
COV/kg de produit solide utilisé

Pour les installations existantes

VLEc =75 mg C/m*

VLEf= 15 % ou moins en masse de solvant
utilisé

Ou VLE totales = 0,8 kg ou moins de
COV/kg de produit solide utilisé

Pour les installations nouvelles
VLE totales = 5 % ou moms en masse de
solvant utilisé

Pour les installations existantes
VLE totales = 7 % ou moms en masse de
solvant utilisé

VLEc = 100 mg C/m?

VLEf= 25 % ou moins en masse de solvant
utilisé

Ou VLE totales = 1,2 kg ou moins de
COV/kg de produit solide utilisé

VLEc = 100 mg C/m*

VLEL = 20 % ou moms en masse de solvant
utilisé

Ou VLE totales = 1,0 kg ou moins de
COV/kg

de produit solide utilisé

Pour les usines dont toutes les machines sont
reliées a un systéme d'oxydation:

VLE totales = 0.5 kg de COV/kg de produit
solide utilisé

Pour les usines dont toutes les machines sont
reliées a un systeme d'adsorption sur
charbon actif’

VLE totales = 0.6 kg de COV/kg de produit
solide utilise

Pour les usines mixtes existantes dont
certaines machines ne sont peut-étre pas
reliées ¢ un incinérateur ou c un systéme de
récupération des solvants:

Les émissions des machines reliées a un
systeme d'oxydation ou & un systéme

d ‘adsorption sur charbon actif sont
inférieures aux limites d’émission [ixées a
0.5 ou 0,6 kg de COV/kg

de produit solide utilisé respectivement



VLE pour les COV
(fournalieres pour les VLEc et annuelles
Activité et seuil pour les VLEf et les VLE totales)

Pour les machines non reliées a un systéme
de traitement des gaz: utiliser des produits a
faible teneur en solvants ou exempts de
solvants, relier les machines a un systeme de
traitement des gaz résiduaires lorsqu’il existe
des capacités disponibles et de préférence
réserver les produits a forte tenewr en
solvants aux machines reliées a un tel
systéme

Emissions totales inférieures 1,0 kg de

COV/kg de produit solide utilisé

“ Les résidus de solvant dans les produits finis ne sont pas pris en compte dans le calcul
des émissions fugaces.

18.  Fabrication de produits pharmaceutiques:

Tableau 12
Valeurs limites pour la fabrication de produits pharmaceutiques

VLE pour les COV

(journaliéres pour les V90Ec et annuelles

Activité et seuil pour les VLEf et les VLE totales)

Installations nouvelles VLEc = 20 mg C/m***

(consommation de solvants VLEf= 35 % ou moins en masse de solvant
>50 Mg/an) utilis¢’

Installations existantes VLEc = 20 mg C/m***

(consommation de solvants VLEf = 15 % ou moins en masse de solvant
>30 Mg/an) utilis¢’

? Lorsque les techniques employées permettent de réutiliser les solvants récupérés, la
valeur limite est portée a 150 mg C/m’.

b On peut appliquer une valeur limite totale de 5 % du solvant utilisé au lieu de la VLEc ou
de la VLEL

© On peut appliquer une valeur limite totale de 15 % du solvant utilisé au lieu de la VLEc
oudela VLEL
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19.  Mise en ceuvre du caoutchouc naturel ou synthétique:

Tableau 13

Valeurs limites pour la mise en ®uvre du caoutchouc naturel ou synthétique

Activité et seuil

VLE pour les COV

(fournaliéres pour les VLEc et annuelles pour les

VLES
et les VLE totales)

Installations nouvelles et installations
existantes: mise en ceuvre du caoutchouc

naturel ou synthétique
(consommation de solvants
>15 Mg/an)

VLEc = 20 mg/Cm™

VLEf= 25 % en masse de solvant utilis¢”
Ou VLE totales = 25 % en masse de solvant

utilis¢

¢ Lorsque les techniques employées permettent de réutiliser le solvant récupéré, la valeur
limite est portée a 150 mg C/m’.
b La valeur limite pour les émissions fugaces n’inclut pas les solvants vendus avec les
préparations en récipient scellé.

20.  Nettoyage de surfaces:

Tableau 14

Valeurs limites pour le nettoyage de surfaces

Activité et seuil

Valeur seuil pour

la consommation

de solvants (Mg/an)

VLE pour les COV

(fournaliéres pour les VLEc et anmuelle powr les VLES

et les VLE totales)

Nettoyage de surfaces

au moven de substances
mentionnées 4 I'alinéa z 1)
du paragraphe 3 de la
présente annexe

Autres nettoyages
de surfaces

2-10

=10

VLEc = 20 mg en masse
totale des diftérents
composés/m®

VLEc = 20 mg en masse
totale des diftérents
composés/m®

VLEc = 75 mg C/m*

VLEc = 75 mg C/m™

VLEf = 15 % en masse
de solvant utilisé

VLEf = 10 % en masse

de solvant utilise

VLEf = 20 %" en masse
de solvant utilisé

VLEf= 15 %" en masse
de solvant utilisé

? Les installations pour lesquelles la teneur moyenne en solvant organique de toutes les substances
utilisées pour le nettoyage ne dépasse pas 30 % en masse sont dispensées de I’application de ces

valeurs.
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21.  Extraction d’huiles végétales et de graisses animales et raffinage d’huiles
végetales:

Tableau 15

Valeurs limites pour ’extraction d’huiles végétales et de graisses animales

et le raffinage d’huiles végétales

VLE pour les COV
Activite et seuil (annuelles pour les VLE totales)

Installations nouvelles VLE totales (kg de COV/Mg de produit)
et installations existantes

(consommation de solvants Graisses animales 1.5

>1Q Mg/m) Grames de ricin 3.0
Graines de colza 1.0
Grames de tournesol 1.0
Graines de soja (concassage normal) 0,8
Gramnes de soja (flocons blancs) 1,2
Autres graines et matiéres végétales 3,07
Tous les procédés de fractionnement, 1.5

iy s R . b
a I’'exception du dégommage’

Dégommage 4,0

? Les valeurs limites pour le total des émissions de COV provenant des installations de
traitement de graines et d’autres matiéres végétales par lots simples devront étre fixées au cas
par cas par la Partie concernée selon les meilleures techniques disponibles.

¥ Flimination des gommes présentes dans I"huile.

22, Imprégnation du bois:

Tableau 16
Valeurs limites pour I'imprégnation du bois

VLE pour les COV

(fournaliéres pour les VLEc et annuelles

Activité et seuil pour les VLEf et lex VLE totales)
Imprégnation du bois VLEc = 100 mg C/m’
(consommation de solvants VLEf = 45 % ou moins en masse de solvant
25-200 Mg/an) utilisé

Ou 11 kg ou moins de COV/m®
Imprégnation du bois VLEc¢ = 100* mg C/m’
(consommation de solvants VLEf = 35 % ou moins en masse de solvant
>200 Mg/an) utilis¢

Ou 9 kg ou moins de COV/m’

? Ne s’applique pas a I'imprégnation a la créosote.
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Canada

23.  Les valeurs limites pour la réduction des émissions de COV provenant des
sources fixes seront déterminées. selon qu’il convient. compte tenu des informations
sur les techniques de réduction disponibles, des valeurs limites appliquées dans
d’autres juridictions, et des documents ci-apres:

a) Réglement limitant la concentration en composés organiques volatils
(COV) des revétements architecturaux (DORS/2009-264):

b) Réglement limitant la concentration en composés organiques volatils
(COV) des produits de finition automobile (DORS/2009-197):.

c) Proposition de réglement limitant la concentration en composés
organiques volatils (COV) de certains produits;

d) Lignes directrices pour la réduction des rejets d’oxyde d’éthyléne
provenant de la stérilisation:

e) Lignes directrices environnementales sur le controle des émanations
de procédés de composés organiques volatils provenant des nouvelles installations
de produits chimiques organiques. PN1109;

f) Code d’usage environnemental pour la mesure et la réduction des
émissions fugitives de COV résultant de fuites provenant du matériel. PN1107:

g) Programme visant a réduire de 40 % les émissions de composés
organiques volatils provenant d’adhésifs et d’agents d"étanchéité. PN1117;

h) Plan destiné a diminuer de 20 % les émissions de composés
organiques volatils provenant des revétements de surface vendus au détail. PN11135;

i) Lignes directrices environnementales sur la réduction des émissions
de composés organiques volatils par les réservoirs de stockage hors sol. PN1181:

i) Code de recommandations techniques pour la protection de
I’environnement sur la récupération des vapeurs durant le remplissage des véhicules
dans les stations-service et autres installations de distribution d’essence. PN1185;

k) Code de recommandations techniques pour la protection de
I’environnement applicable a la réduction des ¢missions de solvant provenant des
installations de dégraissage commerciales et industrielles. PN1183;

D Nouvelles normes de rendement et lignes directrices a 1’intention des
nouvelles sources de services pour la réduction des émissions de composés
organiques volatils provenant des installations d application d’enduits des fabricants
dautomobiles canadiennes. PN1236;

m)  Directives environnementales visant 4 réduire les émissions de
composés organiques volatils provenant de I'industrie de la plasturgie. PN1277:

n) Plan d’action national pour le controle environnemental des
substances appauvrissant la couche d’ozone (SACO) et de leurs halocarbures de
remplacement. PN1292;

0) Plan de gestion pour les oxydes d’azote (NO,) et les composés
organiques volatils (COV) — Phase 1. PN1067:;

p) Code de pratique environnementale relativement a la réduction des
émissions de COV dans l'industric de I'imprimerie commerciale et industrielle.
PN1302;
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qQ) Recommandation CCME® de normes et directives pour la réduction
des émissions de COV provenant des opérations canadiennes de revétements de
maintenance industriclle, PN1321; et

r) Directives pour la réduction des émissions de COV provenant du
secteur de la fabrication des meubles en bois. PN1337.

Etats-Unis d’ Amérique

24, Les valeurs limites pour la réduction des émissions de COV provenant de
sources fixes sont indiquées dans les documents ci-aprés correspondant aux
différentes catégories de sources fixes considérées:

a) Enccintes de stockage d’hydrocarbures liquides — Recucil des
réglements fédéraux (C.F.R.). titre 40, partie 60. sections K et Ka:

b) Enceintes de stockage de liquides organiques volatils — C.F.R.,
titre 40, partie 60, section Kb;

c) Raffineries de pétrole — C.F.R.. titre 40, partie 60, section J;

d) Revétement de surface de mobilier métallique — C.F.R.. titre 40,
partie 60, section EE:

e) Revétement de surface de voitures et camionnettes — C.F.R.. titre 40,
partie 60, section MM;

) Rotogravure d’édition — C.F.R.. titre 40, partic 60, scction QQ:

g) Opérations de revétement de surface de bandes et étiquettes a pression
— C.F.R.. titre 40, partiec 60, section RR;

h) Revétement de surface de grands appareils, bobinages métalliques et
récipients de boisson — C.F.R.. titre 40, partie 60, sections SS. TT et WW:

i) Terminaux d’essence en vrac — C.F.R.. titre 40. partie 60, section XX:

1 Fabrication de pneumatiques — C.F.R., titre 40, partie 60. section
BBB:

k) Fabrication de polyméres — C.F.R., titre 40, partie 60, section DDD:,

1) Revétement et impression de vinyle et uréthane souples — C.F.R.,
titre 40, partie 60, section FFF;

m)  Matériel de raffinage du pétrole: systémes liés aux fuites et aux eaux
usées — C.F.R.. titre 40, partie 60. sections GGG et QQQ:

n) Production de fibres synthétiques — C.F.R.. titre 40, partie 60. section
HHH;

0) Nettoyage a sec aux hydrocarbures — C.F.R.. titre 40. partic 60,
section JJJ;

p) Installations de traitement du gaz naturel continentales — C.F.R.. titre
40, partie 60, section KKK;

55 A 5 i T § ’
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qQ) Fuites sur le matériel de l'industrie de fabrication de produits
chimiques organiques de synthese (SOCMI), oxydation a l'air, opérations de
distillation. et procédés réactifs — C.F.R.. titre 40, partie 60. sections VV. III, NNN
et RRR;

r) Revétement de bandes magnétiques — C.F.R.. titre 40, partie 60,
section SSS:

s) Revétement de surfaces industrielles — C.F.R., litre 40, partic 60,
section TTT:

1) Revélements polymeres de dispositifs liés aux substrats de support
— C.F.R., titre 40, partie 60, section VVV;

u) Moteurs a combustion interne fixes — allumage commandé. C.F.R..
titre 40. partie 60. section JJJJ:

V) Moteurs a combustion interne fixes — allumage par compression,
C.F.R., titre 40, partie 60, section IIII; et

w)  Récipients a carburant portatifs. nouveaux ou existants — C.F.R.,
titre 40, partie 59. section F.

25.  Les valcurs limites pour la réduction des ¢missions de COV provenant de
sources soumises aux normes nationales d’¢mission applicables aux polluants
atmosphériques dangercux sont précisées dans les documents suivants:

a) Polluants atmosphériques dangercux organiques émanant de
I'industrie de la chimie organique synthétique — C.F.R., titre 40, partie 63, section F;

b) Polluants atmosphériques dangereux organiques ¢manant de
I'industrie de la chimie organique synthétique: évents, récipients de stockage.
opcrations de transfert et eaux usées — C.F.R., titre 40. partic 63, section G;

c) Polluants atmosphériques dangereux: fuites sur le matériel — C.F.R.,
titre 40, partie 63, section H;

d) Stérilisateurs commerciaux a oxyde d’éthyléne — C.F.R.. titre 40,
partic 63. section O;

e) Terminaux d’essence en vrac et stations de redistribution — C.F.R.,
titre 40, partie 63. section R;

) Dégraisseurs a base de solvants halogénés — C.F.R.. titre 40, partie 63,
section T:

g) Polymeéres et résines (groupe I) — C.F.R.. titre 40, partie 63. section U:

h) Polymeres et résines (groupe II) — C.F.R.. ftitre 40, partic 63,
section W:

i) Fonderies de plomb de deuxi¢me coulée — C.F.R.. titre 40, partic 63,
section X;

il Chargement de navires-citernes — C.F.R.. titre 40. partie 63. section Y:
k) Raffineries de pétrole — C.F.R.. titre 40, partic 63. section CC:

)} Opérations de traitement des déchets et de récupération hors site
— C.F.R.. titre 40, partie 63, section DD:

m)  Fabrication de bandes magnétiques — C.F.R.. titre 40, partie 63.
section EE;
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n) Construction de matériel aérospatial — C.F.R., titre 40, partie 63,
section GG;

0) Production d’hydrocarbures et de gaz naturel — CF.R., titre 40,
partie 63, section HH;

p) Construction navale et réparation navale — C.F.R., titre 40, partic 63.
section I1;

qQ Mobilier en bois — C.F.R.. titre 40, partic 63, section JJ;
r) Impression et publication — C.F.R.. titre 40, partie 63. section KK

s) Pites et papier II (combustion) — C.F.R.. titre 40, partic 63,
section MM

1) Cuves de stockage — C.F.R.. titre 40, partie 63. section OO:
u) Conteneurs — C.F.R.. titre 40. partie 63. section PP;
V) Lagunages — C.F.R., titre 40, partie 63, section QQ;

w) Systemes de drainage individuels — C.F.R., titre 40, partic 63,
section RR:

X) Ventilation en circuit fermé — C.F.R.. titre 40, partic 63, section SS:

V) Fuites sur le matéricl: niveau de contréle | — CF.R.. titre 40,
partie 63, section TT;

z) Fuites sur le matériel: niveau de controle 2 — C.F.R., titre 40, partie
63. section UU:

aa)  Separateurs d’eau et d’hydrocarbures et séparateurs d’eau et de
maticres organiques — C.F.R., titre 40, partic 63, section VV;

bb)  Récipients de stockage (citernes): niveau de contrdle 2 — CF.R.,
titre 40, partie 63, section WW;

cc) Unités de production d’éthyléne — C.FR.. titre 40, partie 63,
section XX

dd) Normes génériques relatives a la maitrise technique maximale
réalisable et application a plusieurs catégories — C.F.R., titre 40, partic 63. section
YY:

ee) Incinérateurs de déchets dangereux — C.FR.. titre 40, partic 63,
section EEE;

ff)  Fabrication de produits pharmaceutiques — C.F.R.. titre 40, partie 63,
section GGG:

gg) Transport el stockage de gaz naturel — C.F.R.. titre 40, partiec 63,
section HHH;

hh)  Production de mousse de polyuréthane souple — C.F.R.. titre 40,
partie 63, section III;

ii) Polyméres et résines: groupe IV — C.F.R.. titre 40. partic 63,
section J1J;

i Fabrication de ciment Portland — C.F.R., titre 40, partic 63,
section LLL;
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kk)  Production de principes actifs pour pesticides — C.F.R.. titre 40,
partie 63, section MMM:

1) Polyméres et résines: groupe III — CF.R.. titre 40. partic 63,
section O0O0;

mm) Polyols de polyéthers — C.F.R., titre 40, partie 63, section PPP;

nn) Production d’aluminium de deuxiéme coulée — CF.R.. titre 40,
partic 63, section RRR;

00) Raffineries de pétrole — C.F.R.. titre 40, partie 63. section UUU;

pp)  Stations d’épuration publiques — CF.R.. titre 40, partic 63,
section VVV;

qq)  Fabrication de levure nutritionnelle — C.F.R.. titre 40. partic 63,
section CCCC:

IT) Distribution de liquides organiques (autres que 1'essence) — C.F.R.,
titre 40, partie 63. section EEEE;

ss)  Fabrication de divers produits chimiques organiques — C.F.R.. titre 40,
partie 63, section FFFF;

tt) Production d’huile végétale par extraction au solvant — C.F.R..
titre 40, partie 63. section GGGG:

uu) Revétements de voitures et d’utilitaires légers — C.F.R.. titre 40,
partie 63, section IIII;

vv)  Enduction de papier et autres surfaces en continu — C.F.R., titre 40,
partie 63, section JJJJ;

ww) Revétements de surface pour les boites en métal — C.F.R.. titre 40,
partic 63, section KKKK:

xx) Revétements de divers produits et piéces métalliques — CFR.,
titre 40, partie 63, section MMMM;

vy) Revétement de surface de grands appareils — C.F.R., titre 40,
partie 63, section NNNN:

zz)  Impression. enduction et teinture de tissus — C.F.R., titre 40, partie 63,
section 00O0O0;

aaa) Revélement de surface de pieces et produits en plastique — C.F.R.,
titre 40, partie 63. section PPPP;

bbb) Revétement de surface de produits en bois employés dans la
construction — C.F.R.. titre 40, partic 63. section QQQQ:

ccc) Revétement de surface de meubles en métal — CFR.. titre 40,
partie 63, section RRRR;

ddd) Revétement de surface pour bobine de métal — C.F.R.. titre 40,
partie 63, section SSSS:

ece) Opérations de finissage du cuir — C.F.R.. titre 40, partic 63,
section TTTT;

fff)  Fabrication dc produits en cellulose — C.F.R.. titrc 40, partic 63,
section UUUU;
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ggg) Fabrication de bateaux — C.F.R., titre 40, partie 63, section VVVV;

hhh) Production de matiéres plastiques renforcées et de matériaux de
synthése — C.F.R.. titre 40. partic 63. section WWWW:

iii)  Fabrication de pneus en caoutchouc — CF.R., titre 40, partic 63,
section XXXX;

jiil  Moteurs a combustion fixes — C.F.R. titre 40. partic 63,
section YYYY:

kkk) Moteurs fixes 4 mouvement alternatif 4 combustion interne: allumage
par compression — C.F.R.. titre 40, partic 63. section ZZZZ;

Illy  Fabrication de semi-conducteurs — C.FR.. titre 40. partic 63,
section BBBBB;

mmm) Fonderies de fonte et d'acier — C.F.R., titre 40, partie 63.
scction EEEEE:

nnn) Usine sidérurgique intégrée — CFR. titre 40, partic 63,
section FFFFF:

000) Traitement de 1’asphalte et fabrication de matériaux de couverture
bitumineux — C.F.R.. titre 40. partic 63. section LLLLL:

ppp) Production de mousse de polyvuréthane souple — C.F.R.. titre 40,
partie 63, section MMMMM;

qqq) Chambres d’essai/bancs d’essai de moteurs — C.F.R., titre 40,
partie 63, section PPPPP;

rir)  Fabrication de garnitures de friction — C.F.R., titre 40, partic 63.
section QQQQQ:

sss)  Fabrication de matériaux réfractaires — C.F.R., titre 40, partic 63,
section SSSSS;

ttt)  Stérilisateurs a 'oxyde d’éthyléne pour les hopitaux — C.F.R., titre 40,
partic 63. section WWWWW:

uuu) Terminaux vraquiers pour la distribution de 1°essence. installations de
stockage en vrac. et oléoducs — C.F.R.. titre 40, partie 63, section BBBBBB:

vvv) Installations de distribution d’essence — C.F.R.. titre 40, partic 63,
section CCCCCC:

www) Décapage de peinture et diverses opérations de revétement de surface
(sources diffuses) — C.F.R., titre 40, partie 63. section HHHHHH:

xxXx) Production de fibres acryliques/fibres modacryliques (sources
diffuses) — C.F.R., titre 40, partie 63. section LLLLLL;

vyy) Production de noir de carbone (sources diffuses) — C.F.R.. titre 40,
partic 63, section MMMMMM:

zzz) Industrie chimique (sources diffuses): composés du chrome — CF.R..
titre 40, partie 63. section NNNNNN:

aaaa) Industric chimique (sources diffuses) — C.F.R.. titre 40. partic 63.
section VVVVVV:

bbbb) Traitement de 1'asphalte et fabrication de matériaux de couverture
bitumineux (sources diffuses) — C.F.R., titre 40, partie 63, section AAAAAAA; et
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cccc) Fabrication de peintures et produits apparentés (sources diffuses)
— C.E.R., titre 40, partiec 63. section CCCCCCC,

Appendice
Plan de gestion des solvants

Introduction

1. Le présent appendice a I'annexe sur les valeurs limites pour les émissions de
COV provenant de sources fixes contient des indications pour la mise en ceuvre d un
plan de gestion des solvants. On y définit les principes a appliquer (par. 2). un cadre
pour 1’établissement du bilan massique (par. 3) et les modalités de vérification du
respect des prescriptions (par. 4).

Principes

2 Le plan de gestion des solvants vise a permettre:

a) De vérifier si les prescriptions sont respectées, comme prévu dans
I'annexe; et

b) De définir de futures possibilités de réduction des émissions.

Définitions

3. Les définitions suivantes fournissent un cadre pour 1’établissement du bilan
massique:

a) Solvants organiques utilisés:

« 11 La quantit¢ de solvants organiques purs ou contenus dans les
preparations du commerce qui est utilisée pour effectuer une opération
au cours dec la période prisc c¢n considération pour lc calcul du bilan
massique;

« 12 La quantit¢ de solvants organiques purs ou contenus dans les
préparations qui est récupérée ct réutilisée pour effectuer une
opération (Le solvant recyclé est comptabilisé a chaque utilisation.);

b) Produits de I'utilisation de solvants organiques:
+ Ol. Emissions de COV dans les gaz résiduaires;

+ O2. Solvants organiques rejetés dans I'eau. compte tenu, le cas
¢chéant. du traitement des eaux usées dans le calcul de O5:

* 03. Quantit¢ de solvants organiques subsistant sous forme
d’impuretés ou de résidus dans les produits issus de 1’ opération:

« O4. Emissions non captées de solvants organiques dans
I'atmosphére. Cet ¢élément comprend la ventilation générale des
locaux qui donne lieu au rejet d’air dans I’environnement extérieur par
les fenétres, les portes, les évents et des ouvertures similaires;
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« O5. Solvants organiques et/ou composés organiques libérés lors de
réactions chimiques ou physiques (y compris par exemple ceux qui
sont détruits, entre autres, par incinération ou par des gaz résiduaires
ou des eaux usées, ou captés, notamment par adsorption, dans la
mesure ou ils ne sont pas comptabilisés sous 06, O7 ou O8):

* O6. Solvants organiques contenus dans les déchets collectés:

« O7. Solvants organiques purs ou contenus dans des préparations,
qui sont vendus ou destinés a la vente en tant que produits avant une
valeur commerciale;

*« O8. Solvants organiques contenus dans les préparations. qui sont
récupérés en vue d'une réutilisation mais pas pour effectuer une
opération, dans la mesure ou ils ne sont pas comptabilisés sous O7,;

= 09. Solvants organiques libérés d une autre maniere.

Guide d’utilisation du plan de gestion des solvants pour vérifier

le respect des prescriptions

4. L utilisation du plan de gestion des solvants dépendra de la prescription qui

fait I'objet de la vérification. comme suit:

a) Vérification de I'application de 'option de réduction mentionnée a
I'alinéa @ du paragraphe 6 de I'annexe, avec une valeur limite totale exprimée en
émissions de solvant par unit¢ de produit, ou d'une autre mani¢re indiquée dans

I'annexe:

i) Pour toutes les opérations effectuées suivant 1'option de réduction

mentionnée a I'alinéa a du paragraphe 6 de I'annexe, le plan de gestion des
solvants devrait étre mis en ceuvre tous les ans afin de déterminer la
consommation. On calcule la consommation au moven de I'équation
suivante:

C=11-08

On devrait procéder de la méme fagon pour les produits solides utilisés dans
I"application de revétements afin de connaitre la valeur de référence des
eémissions annuelles et de fixer le niveau d’émission que 1’on peut atteindre
chaque année:

ii) S7il s’agit de vérifier le respect d une valeur limite totale exprimée en
emissions de solvant par unit¢ de produit ou d’une autre maniere indiqueée
dans ['annexe. le plan de gestion des solvants devrait étre mis en ceuvre tous
les ans afin de déterminer les émissions de COV. On calcule les émissions de
COV au moven de I'équation suivante;

E=F+01

ou F représente les émissions fugaces de COV définies a 1'alinéa b i) ci-
dessous. Le résultat obtenu est divisé ensuite par le parameétre applicable au
produit concerng;

b) Détermination des ¢missions fugaces de COV aux fins de

comparaison avec les valeurs indiquées dans 1’annexe pour ce type d’émission:
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i) Meéthodologie: Les émissions fugaces de COV peuvent étre calculées
au moyen des équations suivantes:

F=11-01-05-06-07-08
ou
F=02+03+04+09

On peut procéder par mesure directe de chacun des éléments, ou bien
effectuer un calcul équivalent, par exemple a partir du rendement de captage
du processus. La valeur des émissions fugaces est exprimée par rapport a la
quantité de solvant utilisée, qui peut étre calculée au moyen de 1’équation
suivante:

I=11+12:

ii) Fréquence des mesures: Les émissions fugaces de COV peuvent étre
déterminées au moyen d’un ensemble de mesurcs. peu nombreuscs mais
néanmoins représentatives. Il n’est pas nécessaire de renouveler ces mesures
tant que 1’équipement n’est pas modifié.

T. Annexe VII

L annexe VII est remplacée par le texte suivant:

Délais en vertu de ’article 3

1. Les dclais d’application des valeurs limites dont il est fait mention aux
paragraphes 2 et 3 de larticle 3 sont:

a) Pour les sources fixes nouvelles, un an aprés la date d’entrée en
vigueur du présent Protocole a I'égard de la Partie en question;

b) Pour les sources fixes existantes, un an apres la date d’entrée en
vigueur du présent Protocole 4 I'égard de la Partie en question ou le 31 décembre
2020, la date la plus €loignée étant retenue.

2. Les délais d’application des valeurs limites pour les carburants et les sources
mobiles nouvelles dont il est fait mention au paragraphe 5 de I'article 3 sont la date
d’entrée du présent Protocole pour la Partie en question ou les dates associées aux
mesures spécifiées a 'annexe VIIL. la date 1a plus éloignée étant retenue.

-

3. Les délais d’application des valeurs limites des COV dans les produits visés
au paragraphe 7 de I’article 3 sont un an apres la date d’entrée en vigueur du présent
Protocole pour la Partie en question.

4, Nonobstant les dispositions des paragraphes 1, 2 et 3. mais sous réserve de
celles du paragraphe 5. une Partie 4 la Convention qui devient Partie au présent
Protocole entre le 1% janvier 2013 et le 31 décembre 2019. peut déclarer. lors de sa
ratification, acceptation ou approbation du présent Protocole ou de son adhésion a
cet instrument. qu’elle prorogera certains ou la totalité des délais d’application des
valeurs limites énoncés aux paragraphes 2. 3. 5 et 7 de I'article 3. comme suit:

a) Pour les sources fixes existanles. jusqu’a quinze ans apres la date
d’entrée en vigueur du présent Protocole pour la Partie en question;
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b) Pour les carburants et les nouvelles sources mobiles. jusqu’a cing ans
apres la date d’entrée en vigueur du présent Protocole pou la Partie en question;

c) Pour les COV dans les produits., jusqu'a cinq ans aprés la date
d’entrée en vigueur du présent Protocole pour la Partie en question.

3. Une Partie qui a procédé a un choix conformément a I'article 3 bis du présent

Protocole en ce qui concerne les annexes VI et/ou VIII ne peut faire dans le méme
temps une déclaration au sujet de la méme annexe.

U. Annexe VI1I1I

L annexe VIII est remplacée par le texte suivant.

Valeurs limites pour les carburants et les sources
mobiles nouvelles

Introduction

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique. la section B au Canada et la section C aux Etats-Unis d” Amérique.

2, La présenie annexe précise les valeurs limites d’émission pour les NO,,
exprimées en équivalents dioxyde d’azote (NO-). pour les hydrocarbures, dont la
plupart sont des composés organiques volatils, pour le monoxyvde de carbone (CO)
et pour les particules, ainsi que les spécifications environnementales applicables aux
carburants commercialisés pour les véhicules.

3. Les délais a respecter pour 1'application des valeurs limites figurant dans la
présente annexe sont énoncés dans 1’annexe VIIL

Parties autres que le Canada et les Etats-Unis d’Amérique

Voitures particulieres et véhicules utilitaires légers

4. Les valeurs limites pour les véhicules & moteur ayant au moins quatre roues
et servant au transport de personnes (catégorie M) et de marchandises (catégorie N)
sont présentées au tableau 1.

Veéhicules utilitaires lourds

5: Pour les véhicules utilitaires lourds, les valeurs limites sont présentées aux
tableaux 2 et 3 selon la procédure d’essai retenue.

Véhicules et engins mobiles non routiers a moteur a allumage par compression
et a moteur a allumage commandé

6. Les valeurs limites pour les moteurs des tracteurs agricoles et forestiers et des
autres véhicules/engins mobiles non routiers sont énumérées aux tableaux 4 4 6.

7. Les valeurs limites pour les locomotives et automotrices sont indiquées aux
tableaux 7 et 8.

8. Les valeurs limites pour les bateaux de navigation intéricure sont indiquées
au tableau 9.
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9! Les valeurs limites pour les bateaux de plaisance sont indiquées au
tableau 10.

Motocycles et cyclomoteurs

10.  Les valeurs limites pour les motocycles et les cyclomoteurs sont indiquées
aux tableaux 11 et 12.

Qualité des carburants

11.  Les spécifications de qualité environnementale pour l'essence et le gazole
sont indiquées aux tableaux 13 et 14.
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Tableau 2
Valeurs limites pour les véhicules utilitaires lourds — essai en conditions stabilisées
et essai en charge

Monoxyde Total Oxvees
Date de carbone  Hydrocarbures hydrocarbures d'azote  Particules Fumée
dapplication (2klWh) (2/kWh) (gkWh) (ekWh) (2kiWh) (m')
B2 («EURO
V) 1.10.2009 1,5 0.46 2.0 0,02 0.5
«EURO VI»? 31.12.2013 1.5 0,13 0.40 0,010

? Cycle d’essai défini par le cycle d’essai européen en conditions stabilisées (ESC) et I'essai européen en
charge (ELR).
b Cycle d essai défini par le cycle d’essai mondial harmonisé en conditions stabilisées (WHSC).

Tableau 3
Valeurs limites pour les véhicules utilitaires lourds — essai en conditions transitoires
Monesyde Total  Hydrocarbures Oxydes

Date de carbone  hydrocarbures  non méthaniq Méthane” d'azote  Particules”

d ‘application™ (g&kWh) (g kWh) (2 kWh) (2kiTh) (g kivh) (2kiWh)
B2 «EURO V»®  1.10.2009 4.0 0,55 1.1 20 0,030
«EURO Vin
(cry 31.12.2013 4.0 0,160 0.46 0,010
«EURO VI»
(ery 31.12.2013 4.0 0,160 0,50 0,46 0,010

Note: PI = allumage commandé, CI = allumage par compression.

* L'immatriculation, la vente ou la mise en circulation des véhicules neufs qui ne satistont pas aux valeurs
limites indiquées seront refusées a partir des dates portées dans cette colonne.

“ Pour les moteurs fonctionnant au gaz naturel uniquement.

b Ne s applique pas aux moteurs a gaz 4 la phase B2.
¢ Cycle d’essai défini par le cycle d’essai européen en conditions transitoires (ETC).
4 Cycle d’essai défini par le eycle d'essai mondial harmonisé en conditions transitoires (WHTC).

Tableau 4
Valeurs limites pour les moteurs diesel des engins mobiles non routiers, tracteurs agricoles
et forestiers (phase I11 B)

Puissance nette Date Momoxyde de carbone Hvdrocarbures Oxydes d azote Particules
(F) (ki) d’application® (g/kiWh) (g/kWh) (g/kiWh) (g/kIh)

130 <P <3560 31.12.2010 3.5 0.19 2.0 0.025
T52P<130 31.12.2011 5.0 0,19 3.3 0,025
56<P<75 31.12.2011 5.0 0.19 3.3 0,025
37<P<56 31.12.2012 5.0 4.7 0,025

* A compter de la date donnée, sauf pour les engins et les moteurs destinés a 1'exportation vers des pays
qui ne sont pas parties au présent Protocole, les Parties n’autoriseront 1" immatriculation, le cas échéant, et la
mise sur le marché des moteurs neufs, qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux
valeurs limites indiquées dans le tableau.
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Tableau 5

Valeurs limites pour les moteurs diesel des engins mobiles non routiers, tracteurs agricoles

et forestiers (phase IV)

Puissance nette Date Monoxyde de carbone  Hydrocarbures — Oxvdes d’azote Farticules
(P) (ki) d’application® (g/kiWh) (g/kivh) (e/kiWh) (g/kivh)
130 <P <560 31.12.2013 3.5 0,19 0.4 0.025
56<P<130 31.12.2014 5.0 0,19 0.4 0,025

* A compter de la date donnée, sauf pour les engins et les moteurs destinés 4 1’exportation vers des pays

qui ne sont pas parties au preésent Protocole, les Parties n”autoriseront 1'immatriculation, le cas écheant, et la

mise sur le marché des moteurs neufs, qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux

valeurs limites indiquées dans le tableau.

Tableau 6

Valeurs limites pour les moteurs a allumage commandé des engins mobiles

non routiers

Machines a moteur tenes a la main

Monoxyde de carbone

Somme des hydrocarbures
et oxydes dazote

Cylindrée (cnr’) (g/kiWh) (e/kih)*
Cyl<20 803 50
20 <ceyl <50 805 50
Cyl =50 603 72

Machines a moteur non fenues a la main

Monoxyde de carbone

Somme des hydrocarbures
et oxydes d’azote

Cylindrée (cm’) (2/kWh) (/i h)
Cyl <66 610 50
66 <cyl< 100 610 40
100 <eyl <225 610 16,1
Cyl =225 610 12,1

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés a
I"exportation vers des pays qui ne sont pas parties au présent Protocole. les Parties
n’autoriseront I'immatriculation, le cas échéant, et la mise sur le marché des moteurs neufs,

qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux valeurs limites

indiquées dans le tableau.

“ Les émissions de NO, pour toutes les classes de moteurs ne doivent pas dépasser

10 o/kWh.
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Tableau 7

Valeurs limites pour les moteurs utilisés pour la propulsion des locomotives

Puissance nette  Monoxyde de carbone  Hydrocarbures Chxydes d'azote Particules
(P) (kv fghivh) (2iWh) (e/kWh)
130 <P 0,19 2.0 0,025

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés a
I"exportation vers des pays qui ne sont pas parties au présent Protocole, les Parties

n’autoriseront I"immatriculation, le cas échéant, et la mise sur le marché des moteurs neufs,

qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux valeurs limites

indiquées dans le tableau.

Tableau 8

Valeurs limites pour les moteurs utilisés pour la propulsion des automotrices

Somme des

Monaoxyde de hydrocarbures
Puissance nefte carbone et oxydes d azote Particules
(P (ki) (e/kih) (e h) (e/'kivh)
130 <P 3.5 4.0 0,025
Tableau 9
Valeurs limites pour les moteurs de propulsion des bateaux
de navigation intérieure

Somme des

Monoxyde de hydrocarbures
Cylindrée carbone et oxydes d azote FParticules
(I par cylindre/kW) (g/kiWh) (e/kWh) (e/kWh)
Cvl<09P=37kW 5.0 7.5 0.4
09<cyl<12 5,0 7.2 0.3
1.2<cyl<25 3,0 72 0,2
25<cyl<3,0 3,0 72 0.2
50<cyl<15 5 7.8 0,27
15 eyl <20 P <3 300 kW 5.0 8.7 0.5
15 <cyl<20P >3 300 kW 5.0 9.8 0,5
20 <cyl<25 3,0 9.8 0,5
25 <eyl< 30 5,0 11,0 0.5

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés &
I"exportation vers des pays qui ne sont pas parties au présent Protocole, les Parties

n’autoriseront I'immatriculation, le cas échéant, et la mise sur le marché des moteurs neufs.

qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux valeurs limites

mdiquées dans le tableau.
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Tableau 10
Valeurs limites pour les moteurs de bateaux de plaisance

CO (e/kiVh) Hydrocarbures (HC) (g/kiVh)
CO -4 ~BP'y HC = 4 + B/P"
NO,  Particules
Type de moteur A B n 4 B n gkiWh 2kWh
Deux temps 150 600 1 30 100 0.75 10 5.0.
Quatre temps 150 600 1 6 50 0,75 15 5.0.
Diesel 5 0 0 1.5 2 0,5 9.8 1

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés a
Iexportation vers des pays qui ne sont pas parties au présent Protocole, les Parties
n‘autoriseront 1'immatriculation. le cas échéant, et la mise sur le marché des moteurs neufs,
qu’ils soient ou non montés sur des engins, que si ceux-ci satistont aux valeurs limites
indiquées dans le tableau.

Abréviation: s.0. = sans objet.

“ 00 A, B et n sont des constantes et Py la puissance nominale en kW et ot les émissions sont mesurées
conformément aux normes harmonisées.

Tableau 11
Valeurs limites pour les motocycles (=50 cm’; >45 km/h)

Cvlindrée Valeurs limites

Motoeyele < 150 cm® HC =08 g/km
NOy = 0,15 g/km

Motocycle > 150 em? HC = 0.3 g/km
NO, =0,15 g/km

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés a
I’exportation vers des pays qui ne sont pas parties au présent Protocole, les Parties
n’autoriseront 1'immatriculation, le cas échéant, et la mise sur le marché des moteurs neufs,
qu’ils soient ou non montés sur des engins, que si ceux-ci satisfont aux valeurs limites
mdiquées dans le tableau.

Tableau 12
Valeurs limites pour les cyclomoteurs (<50 cm3; <45 km/h)

Valeurs limites

CO (g'km) HC + NO, (g/km)

I 1.07 1.2

Note: A compter de la date donnée, sauf pour les engins et les moteurs destinés a
Iexportation vers des pays qui ne sont pas parties au présent Protocole, les Parties
n‘autoriseront 1'immatriculation, le cas échéant. et la mise sur le marché des moteurs neufs,
quiils soient ou non montés sur des engins, que si ceux-ci satisfont aux valeurs limites
indiqueées dans le tableau.

“ Pour les tricycles et quadricycles, 3.5 g/km.
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Tableau 13

Spécifications environnementales applicables aux carburants commercialisés
destinés aux véhicules équipés d’un moteur a allumage commandé

— Type: Essence

Limites
Paramétre Unité Minimale Maximale
Indice d’octane recherche 95 -
Indice d’octane moteur 85 -
Pression de vapeur Reid, période estivale”  kPa - 60
Distillation:
Evaporation 4 100 °C % viv 46 -
Evaporation 4 150 °C Y% viv 75 -
Analyse des hydrocarbures:
« Oléfines % viv . 18,0°
+ Aromatiques - 35
* Benzéne - 1
Teneur en oxygeéne % m/m - 3.7
Composés oxygenes:
« Méthanol, des agents stabilisateurs
doivent étre ajoutés % viv - 3
+ Ethanol, des agents stabilisateurs peuvent
étre nécessaires % viv - 10
* Alcool isopropylique Y% viv - 12
» Alcool tertio-butylique % viv B 15
* Alcool iso-butylique % viv - 15
« Ethers contenant 5 atomes de carbone ou
plus par molécule % viv - 22
Autres composes oxygenes” Y% viv - 15
Teneur en soufre mg/kg B 10

* La période estivale commence au plus tard le 1¥ mai et se termine au plus t6t
le 30 septembre. Pour les Parties avant des conditions climatiques de type arctique,
la période estivale débute au plus tard le 1* juin et se termine au plus 16t le 31 aolit et la
pression de vapeur Reid est limitée a 70 kPa.

b Sauf pour I"essence sans plomb ordinaire (indice d’octane moteur (IOM) minimal de 81
et indice d’octane recherche (IOR) minimal de 91), pour laquelle la teneur maximale en oléfines
est de 21 % v/v. Ces limites n’interdisent pas la mise sur le marché d’une Partie d’une autre
essence sans plomb dont les indices d octane sont intérieurs a ceux fixes dans la présente
annexe.

“ Autres mono-alcools dont le point final de distillation n’est pas supérieur a celw prévu
dans les spécifications nationales ou, en I'absence de telles spécifications, dans les
spécifications industrielles pour les carburants moteur.
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Tableau 14

Spécifications environnementales applicables aux carburants
commercialisés destinés aux véhicules équipés d’un moteur a allumage
par compression — Type: Gazole

Limites
Paramétre Unité Minimale Maximale
Indice de cétane 51 -
Densité 4 15 °C kg/m’ £ 845
Point de distillation: 95 % °C - 360
Hydrocarbures aromatiques polycycliques % m/m - 8
Teneur en soufre me/ke - 10
Canada

12.  Les valeurs limites pour la réduction des émissions provenant de carburants
et de sources mobiles seront déterminées. selon qu’il convient, compte tenu des
informations sur les techniques de réduction disponibles. des valeurs limites
appliquées dans d’autres juridictions et des documents ci-dessous:

a) Réglement sur les émissions de gaz d effet de serre des automobiles a
passagers et des camions légers (DORS/2010-201);

b) Réglement sur les ¢missions des mofeurs marins a allumage
commandé, des batiments et des véhicules récréatifs hors route (DORS/2011-10):

c) Réglement sur les carburants renouvelables (DORS/2010-189);

d) Réglement sur la prévention de la pollution par les navires et sur les
produits chimiques dangereux (DORS/2007-86);

e) Réglement sur les émissions des moteurs hors route a allumage par
compression (DORS/2005-32);

()] Reéglement sur les émissions des véhicules routiers ¢t de leurs moteurs
(DORS/2003-2):

e Réglement sur les émissions des petits moteurs hors route a allumage
commandé (DORS/2003-353);

h) Réglement sur le soufre dans le carburant diesel (DORS/2002-254);

i) Réglement sur le débit de distribution de I'essence et de ses mélanges
(DORS/2000-43);

1 Reéglement sur le soufre dans I’essence (DORS/99-236);
k) Reglement sur le benzeéne dans I'essence (DORS/97-493);
)] Réglement sur I'essence (DORS/90-247);

m)  Réglement fédéral sur le traitement et la destruction des BPC au
moyen d unités mobiles (DORS/90-5).
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n) Code de recommandations techniques pour la protection de
I’environnement applicable aux systémes de stockage hors sol et souterrains de
produits pétroliers et de produits apparentés:

0) Standard pancanadien relatif au benzéne, deuxiéme volet:

p) Lignes directrices environnementales sur la réduction des émissions
de composés organiques volatils par les réservoirs de stockage hors sol. PN 1181

qQ Code dec recommandations techniques pour la protection de
I'environnement applicable a la récupération des vapeurs dans les réseaux de
distribution d’essence. PN 1058;

r) Code de recommandations techniques pour la protection de
I'environnement — Programmes d’inspection et d’entretien pour le contrdle des
émissions des véhicules légers. deuxiéme édition. PN 1294

s) Mesures conjointes initiales pour la réduction des émissions de
polluants a 1'origine des particules et de 1'ozone au niveau du sol; et

t) Lignes directrices relatives au fonctionnement et aux émissions des
incinérateurs de déchets solides urbains. PN 1086.

Etats-Unis d’Amérique

13.  Application d’un programme de réduction des ¢missions de sources mobiles
pour les voitures particuliéres et véhicules utilitaires 1égers. les véhicules utilitaires
lourds. les moteurs de véhicules utilitaires lourds et les carburants dans la mesure
prescrite par les alinéas a, g et h de I'article 202 du Clean Air Act (loi sur la lutte
contre la pollution atmosphérique) et conformément aux réglements d’application
correspondants:

a) Enregistrement des carburants et des additifs pour carburants
— C.F.R., titre 40, partie 79;

b) Réglementation des carburants et des additifs pour carburants
—CF.R., titre 40, partic 80, dont: section A — dispositions générales; section B
— réglementation et interdictions; section D — essence a formule modifiée; section H
—normes relatives a la teneur en soufre de 1'essence; sectionl — gazole pour
vehicules a moteur; gazole pour engins non routiers, locomotives et engins
nautiques; et gazole marine conforme a la norme ECA: section L — benzéne contenu
dans |’essence; et

c) Réduction des ¢missions provenant de véhicules et moteurs routiers,
neufs ou en service — C.F.R.. titre 40, partics 85 ct 86.

14, Les normes relatives aux moteurs d’engins et de véhicules non routiers sont
precisces dans les documents suivants:

a) Normes relatives au soufre contenu dans les carburants pour moteurs
diesel d’engins non routiers — C.F.R.. titre 40, partic 80, section I:

b) Moteurs d’aéronefs — C.F.R.. titre 40, partic 87:

c) Normes rclatives aux ¢missions de gaz d’échappement concernant les
moteurs diesel d’engins non routiers — niveaux 2 et 3: C.F.R., titre 40, partie 89;

d) Moteurs d’engins non routiers A allumage par compression — C.F.R.,
titre 40, parties 89 et 1039;
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e) Moteurs d’engins non routiers et moteurs marins a allumage
commandé — C.F R, titre 40, parties 90, 91, 1045 et 1054

f) Locomotives — C.F.R., titre 40, parties 92 et 1033;

2) Moteurs marins a allumage par compression — CF.R., ftitre 40,
parties 94 et 1042;

h) Nouveaux gros moteurs a4 allumage commandé pour engins non
routiers — C.F.R.. titre 40. partie 1048:

i) Moteurs et véhicules a usage récréatif — C.F R.. titre 40, partie 1051;

i) Réduction des €missions par ¢évaporation provenani d’engins non
routicrs ou d’équipements fixes, neufs ou en service — C.F.R.. titre 40, partic 1060

k) Procédures d’essai de moteurs — C.F.R.. titre 40, partic 1065

}] Dispositions générales applicables aux programmes concernant les
engins non routiers — C.F.R.. titre 40, partie 1068.

V. Annexe IX

La derniére phrase du paragraphe 6 est supprimée.
La derniére phrase du paragraphe 9 est supprimée.

La note 1 est supprimée.

W. Annexe X

I1 est ajouté une nouvelle annexe X, libellée comme suit:

Annexe X
Valeurs limites pour les émissions de particules
provenant de sources fixes

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique. la section B au Canada et la section C aux Etats-Unis d” Amérique.

Parties autres que le Canada et les Etats-Unis d’Amérique

2. Dans la présente section uniquement, on entend par «poussicres» et
«particules totales en suspension» (PTS) la masse de particules, de quelque forme.
structure ou densité que ce soit. dispersées dans la phase gazeuse au point
d’¢échantillonnage qui peuvent étre recueillics par filtration dans certaines conditions
apres échantillonnage représentatif du gaz a analyser et restent en amont du filtre et
sur le filtre apres séchage dans certaines conditions.

3 Aux fins de la présente section, on entend par «valeur limite d’émission»
(VLE) la quantit¢ de poussié¢re ct/ou de PTS contenue dans les gaz résiduaires d une
installation, qui ne doit pas étre dépassée. Sauf indication contraire. elle est calculée
en masse de polluant par volume de gaz résiduaires (et exprimée en mg/m’). en
supposant des conditions normales de température et de pression pour des gaz secs
(volume a 273,15 K, 101.3 kPa). En ce qui concerne la teneur en oxygéne des gaz
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résiduaires. on retiendra les valeurs indiquées dans les tableaux ci-aprés pour chaque
catégorie de sources. La dilution effectuée dans le but de diminuer les concentrations
de polluants dans les gaz résiduaires n’est pas autorisée. Les phases de démarrage et
d’arrét et les opérations d’entretien du matéricl sont exclues.

4. Les émissions doivent étre surveillées dans tous les cas au moyen de mesures
ou de calculs présentant au moins le méme degré de précision. Le respect des
valeurs limites doit étre vérifié au moyen de mesures continues ou intermittentes,
d’un agrément de type ou de toute autre méthode techniquement valable. y compris
des méthodes de calcul vérifiées. En cas de mesures en continu, la valeur limite
d’émission est respectée si la valeur moyenne mensuelle validée ne dépasse pas la
VLE. En cas de mesures intermittentes ou d’autres procédures approprices de
détermination ou de calcul, il faut au moins. pour que les VLE soient respectées. que
la valeur moyenne déterminée en fonction d'un nombre approprié de mesures
effectuées dans des conditions représentatives ne dépasse pas la valeur de la norme
d’émission. L imprécision des méthodes de mesure peut étre prise en compte aux
fins de vérification.

5. La surveillance des substances polluantes pertinentes, les mesures des
paramétres de fonctionnement. ainsi que I'assurance qualité des systémes
automatisés de mesure ct les mesures de référence pour I'étalonnage de ces
systémes, doivent &tre conformes aux normes fixées par le Comilé curopéen de
normalisation (CEN). A défaut de celles-ci, ce sont les normes de 1'Organisation
internationale de normalisation (ISO) ou des normes nationales ou internationales
garantissant la communication de données d’une qualité scientifique équivalente qui
s’appliquent.

6. Dispositions particuliéres pour les installations de combustion visées au
paragraphe 7:

a) Une Partie peut dispenser |'installation de satisfaire aux VLE prévues
au paragraphe 7 dans les cas suivants:

i) Pour les installations de combustion utilisant normalement du
combustible gazeux qui doivent recourir exceptionnellement a d’autres
combustibles en raison d’une interruption soudaine de I’approvisionnement
en gaz et qui, pour cette raison. devraient étre équipées d'un dispositif
d’¢puration des gaz résiduaires:

ii) Pour les installations de combustion existanies qui ne fonctionnent pas
plus de 17 500 heures d’exploitation, a compter du 1% janvier 2016 et
jusqu’au 31 décembre 2023 au plus tard;

b) Lorsque la capacit¢ d’une installation de combustion est augmentée
d’au moins 50 MWth, la VLE indiquée au paragraphe 7 pour les installations
nouvelles s applique a 1’extension de 1'installation touchée par la modification. La
VLE retenue correspond a une moyenne pondérée en fonction de la puissance
thermique effective de la partie existante et de la partie nouvelle de I'installation;

c) Les Parties veillent 4 ce que figurent des dispositions relatives aux
procédures applicables en cas de dysfonctionnement ou de panne du dispositil
antipollution;

d) Dans le cas d’'une installation de combustion multicombustible dans
laquelle deux combustibles ou plus sont utilisés simultanément. la VLE est
déterminée en calculant la moyenne pondérée des VLE pour les différents
combustibles. sur la base de la puissance thermique de chacun d’entre eux.
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74 Installations de combustion d’une puissance thermique nominale supérieure a
50 MWth*:

Tableau 1
Valeurs limites d’émission pour les poussiéres provenant d’installations
de combustion”

Type de combustible Puissance thermigue (MWth) VLE pour les poussiéres (mg/m’)®

Combustibles solides 50-100 Installations nouvelles:
20 (charbon, lignite et autres
combustibles solides)
20 (biomasse. tourbe)

Installations existantes:

30 (charbon, lignite et autres
combustibles solides)

30 (biomasse, tourbe)

100-300 Installations nouvelles:
20 (charbon, lignite et autres
combustibles solides)
20 (biomasse. tourbe)

Installations existantes:

25 (charbon, lignite et autres
combustibles solides)

20 (biomasse, tourbe)

=300 Installations nouvelles:
10 (charbon, lignite et autres
combustibles solides)
20 (biomasse, tourbe)

Installations existantes:

20 (charbon, lignite et autres
combustibles solides)

20 (biomasse, lourbe)

Combustibles liquides 50-100 Installations nouvelles:
20

Installations existantes:

30 (en général)

50 (pour la combustion des
résidus de distillation et de
conversion provenant du
raflinage du pétrole brut aux fins
d’autoconsommation dans les
installations de combustion)

“ La puissance thermique nominale de I"installation de combustion est la somme de la puissance de
toutes les unites rattachées a une cheminée commune. Les unites isolées de moins de 15 MWth ne
sont pas prises en considération lors du calcul de la puissance thermique nominale totale.

78



Type de combustible Puissance thermique (MWth) VLE pour les poussiéres (mg/m’)"

100-300 Installations nouvelles:

20

Installations existantes:

25 (en général)

50 (pour la combustion des
résidus de distillation et de
conversion provenant du
raffinage du pétrole brut aux fins
d’autoconsommation dans les
mnstallations de combustion)

(Graz naturel =50 3

Autres gaz =50 10
30 (pour les gaz produits par la
sidérurgie pouvant étre utilisés
ailleurs)

¢ En particulier, les VLE ne s appliquent pas aux:

* Installations dans lesquelles les produits de la combustion sont utilisés directement
pour le chauffage, le séchage ou tout autre traitement d’objets ou de matériaux;

« Installations de postcombustion servant a purifier les gaz résiduaires par combustion,
qui ne fonctionnent pas comme des mstallations de combustion indépendantes;

= Dispositils de régénération des catalyseurs de craquage calalytigue:

» Installations utilisées pour la transformation du sulfure d’hydrogéne en soufre;

* Réacteurs utilisés dans I'industrie chimique;

* Batteries de fours a coke;

= Récupérateurs Cowper,

* Chaudiéres de récupération dans les installations de production de pate a papier:

= Incinérateurs de déchets; et

* Installations équipees de moteurs diesel, a essence ou a gaz ou de turbines a
combustion, indépendamment du combustible utilise.

La teneur de référence en O, est de 6 % pour les combustibles solides et de 3 % pour les

combustibles liquides et gazeux.

]

8. Raffineries d huile minérale et de gaz:

Tableau 2
Valeurs limites d’émission pour les poussiéres provenant de raffineries
d’huile minérale et de gaz

Source d'émission VLE pour les poussiéres (mg/m’)

Régénérateurs des unités de craquage
catalytique en lit fluidisé (FCC) 50
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9. Production de clinker de ciment:

Tableau 3
Valeurs limites d’émission pour les poussiéres provenant de la production
de ciment’

VLE pour les poussiéres (mg/m’)

Installations productrices de ciment, fours,
broyeurs et dispositifs de refroidissement du
clinker 20

“ Installations de production de clinker de ciment dans des fours rotatifs d une capacité
>500 Mgfjour ou dans d’autres fours d’une capacité >50 Mg/jour. La teneur de référence en
oxvgene est de 10 %.

10.  Production de chaux:
Tableau 4

Valeurs limites d’émission pour les poussiéres provenant de la production
de chaux”

VLE pour les poussiéres (mg/m’)

Cuisson des fours a chaux 20"

“ Installations de production de chaux d’une capacité de 50 Mg/jour ou plus. Sont inclus
les fours a chaux intégrés dans d’autres processus industriels, a 'exception de 'industrie
de la péte a papier (voir tableau 9). La teneur de référence en oxygéne est de 11 %.

b En cas de résistivité élevée de la poussicre, la VLE peut étre supérieure et atteindre
30 mg/m?>.

11.  Production et transformation des métaux:
Tableau 5

Valeurs limites d’émission pour les poussiéres provenant du secteur
de la sidérurgie primaire

Activité et seuil de capacité VLE pour les poussiéres (mg/m’)
Ateliers d’agglomération 50
Installation de production de pellets 20 pour le concassage, le broyage

et le séchage et
15 pour toutes les autres étapes du processus

Hauts fourneaux: appareils Cowper 10
(>2.5 t/heure)

Aciérie a I'oxygéne — affinage 30
et moulage (>2.5 t/heure)

Aciérie électrique — alfinage 15 (installations existantes)
et moulage (>2,5 t/heure) 5 (installations nouvelles)
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Tableau 6
Valeurs limites d’émission pour les poussiéres provenant des fonderies

Aetivité et senil de capacité VLE pour les poussiéres (mg/m’)

Fonderics (>20 t/jour): 20
= Tous types de fours (cubilots, fours
a induction, fours rotatifs)

« Tous tvpes de moulages (perdus,
permanents)

Lamuinoirs 4 chaud et a froid 20
50 lorsque la présence de vapeurs humides
a empéché I"application d’un filtre & manche

Tableau 7
Valeurs limites d’émission pour les poussiéres provenant de la production
et la transformation de métaux non ferreux

VLE pour les poussiéres (mg/m’)
(valeur jowrnaliére)

Transformation des métaux non ferreux 20

12.  Production de verre:

Tableau 8
Valeurs limites d’émission pour les poussiéres provenant de la production
de verre’

VLE pour les poussiéres (mg/ m’)

Installations nouvelles 20
Installations existantes 30

“ Installations pour la production de verre ou de fibres de verre d une capacité de 20
Meg/jour ou plus. Les concentrations valent pour des gaz résiduaires secs ayant une teneur en
oxygene de 8 % en volume pour la fusion continue et de 13 % en volume pour la fusion
discontinue.
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13.  Fabrication de pite a papier:

Tableau 9
Valeurs limites d’émission pour les poussiéres provenant de la fabrication
de pate a papier

VLE pour les poussiéres (mg/m’)
(movennes anmielles)

Chaudiére auxiliaire 40 lors de la combustion de combustibles
liquides
(4 3 % de teneur en oxygene)
30 lors de la combustion de combustibles
solides
(4 6 % de teneur en oxygéne)

Chaudiére de récupération et four a chaux 50

14. Incinération des déchets:

Tableau 10
Valeurs limites d’émission pour les poussiéres provenant de I’incinération
des déchets

VLE pour les poussiéres (mg/m’)

Installations d"incinération des déchets urbains
(>3 Mg/h) 10

Incinération des déchets dangereux
et des déchets médicaux
(=1 Mg/h) 10

Note: Teneur de référence en oxygene: base séche, 11 %.
15.  Production de dioxyde de titane:

Tableau 11
Valeurs limites d’émission pour les poussiéres provenant de la production
de dioxyde de titane

VLE pour les poussiéres (mg/ m’)

Procédé au sulfate, total des émissions 50
Procédé au chlorure, total des émissions 50

Note: Pour les sources d’émissions mineures intermes & une installation, on peut appliquer
“ = 3
une VLE de 150 mg/m’.
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16.

Installations de combustion d’une puissance thermique nominale inférieure a

50 MWth:

Le présent paragraphe a valeur de recommandation et décrit les mesures qui peuvent
étre prises — si les Parties les jugent techniquement et économiquement réalisables —
pour controler les émissions de particules.

a) Installations de combustion domestiques d’'une puissance thermique

nominale inférieure a4 500 kWih;

i) Les émissions provenant des nouveaux poéles et chaudicres
domestiques d’une puissance thermique nominale inférieure a 500 kWth
peuvent étre réduites par les moyens suivants:

aa)  Application des normes de produits décrites dans les normes du
CEN (par exemple. norme EN 303-5) et de normes de produits équivalentes
aux Etats-Unis et au Canada. Les pays qui appliquent de telles normes de
produits peuvent fixer des prescriptions complémentaires au niveau national
en tenant compte, en particulier, de la contribution des émissions de
composés organiques condensables A la formation des particules dans 1"air
ambiant; ou

bb) Ecolabels fixant des criteres de performance qui sont
géncralement plus stricts que 1'efficacité minimale prescrite par les normes
de produits EN ou les réglementations nationales;

Tableau 12

Valeurs limites d’émission recommandées pour les poussiéres provenant
d’installations fonctionnant aux nouveaux combustibles solides,

d’une puissance thermique nominale inférieure i 500 kWth a utiliser

en complément de normes de produits

ra o
Poussiéres (mg/m’)

Foyers ouverts/fermés et poéles fonctionnant

au bois 75
Chaudiéres a biiches (avec accumulateur de

chaleur) 40
Poéles et chaudiéres a granulés de bois 50
Poéles et chaudiéres a combustibles solides

autres que le bois 50
Installations de combustion automatique 50

Note:

teneur de référence en Oy 13 %.
ii) Les émissions des poéles et chaudiéres domestiques existants peuvent
étre réduites par les mesures primaires suivantes:
aa)  Campagnes d’information et de sensibilisation du public sur la
nécessité:
+ D’utiliser correctement les poéles et chaudicres:

* De ne briiler que du bois non traité;

83



« De préparer convenablement et sécher le bois de maniére a en
réduire la teneur en eau:

bb)  Programme visant 4 promouvoir le remplacement des poéles et
chaudiéres les plus anciens par des appareils modernes: ou

cc)  Imposition de I'obligation d’échanger ou de mettre aux normes
les vicilles installations.

b) Installations de combustion autres que domestiques d'une puissance
thermique nominale de 100 kWth a 1 MWth:

Tableau 13

Valeurs limites d’émission recommandées pour les poussiéres provenant
des chaudiéres et des appareils de chauffage industriel d’une puissance
thermique nominale de 100 kWth a2 1 MWth

Poussiéres (mg/m’)

Combustibles solides 100-300 kWth Installations nouvelles 30
Installations existantes 150
Combustibles solides 300 kWth-1 MWth Installations nouvelles 50

Installations existantes 150

Note: teneur de référence en O,: bois, autre biomasse solide et tourbe: 13 % charbon,
lignite et autres combustibles fossiles solides: 6 %.

c) Installations de combustion d’une puissance thermique nominale
supérieure a 1 4 50 MWth:
Tableau 14
Valeurs limites d’émission recommandées pour les poussiéres provenant

de chaudiéres et d’appareils de chauffage industriel d’une puissance
thermique de 1 MWth a 50 MWth

- e |
Poussiéres fmg/'m’)

Combustibles solides >1-5 MWth Installations nouvelles 20
Installations existantes 50
Combustibles solides >5-50 MW Installations nouvelles 20
Installations existantes 30
Combustibles liquides >1-5 MWth Installations nouvelles 20
Installations existantes 50
Combustibles liquides >5-50 MWth Installations nouvelles 20

Installations existantes 30

Note: teneur de référence en O,: bois, autre biomasse solide et tourbe: 11 %: charbon,
lignite et autres combustibles fossiles solides: 6 % combustibles liquides, v compris les
agrocarburants liquides: 3 %.
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Canada

17.  Les valeurs limites pour la réduction des émissions de particules seront
déterminées pour les sources fixes, selon qu’il conviendra. en tenant compte des
informations sur les techniques de réduction disponibles, les valeurs limites
appliquées dans d’autres juridictions et les documents cités aux alinéas a ah
ci-dessous. Les valeurs limites peuvent étre exprimées en particules ou en particules
totales. Dans ce contexte. on entend par particules totales toutes les particules d'un
diametre aé¢rodynamique inférieur a 100 pm.

a) Réglement sur le rejet de plomb dans I"air ambiant par les fonderies de
plomb de seconde fusion (DORS/91-155);

b) Code de pratiques ¢cologiques pour les fonderies et raffinerics de
métaux communs;

c) Lignes directrices sur les ¢missions des centrales thermiques
nouvelles;

d) Code de pratiques écologiques pour les aciéries intégrées
(SPE 1/MM/7);

€) Code de pratiques écologiques pour les aciéries non intégrées
(SPE 1/MM/8);

) Ligne directrice nationale pour les émissions des fours a ciment
(PN 1285);

g) Mesures conjointes initiales pour la réduction des émissions de
polluants a I'origine des particules et de I'ozone au niveau du sol; et

h) Essais de performance des appareils de chauffage utilisant des
combustibles solides. Association canadienne de normalisation, B415. 1-10.

Etats-Unis d’Amérique

18.  Les valeurs limites pour la réduction des ¢missions de particules provenant
de sources fixes sont précisées dans les documents ci-aprés correspondant aux
différentes catégories de sources fixes considérées:

a) Aciéries: fours électriques a arc — C.FR.. titre 40, partic 60,
sections AA et AAa;

b) Petits incinérateurs de déchets urbains — C.F.R.. titre 40. partie 60,
section AAAA;

c) Fabriques dc pate kraft — C.F.R.. titrc 40, partic 60, scction BB;
d) Industrie du verre — C.F.R., titre 40, partie 60, section CC;

e) Générateurs de vapeur des compagnies publiques d’électricité —
C.F.R.. titre 40, partie 60, sections D et Da:

f) Générateurs de vapeur des secteurs industricl, commercial et
institutionnel — C.F.R., titre 40, partie 60, sections Db et Dc:

3} Elévateurs a grains — C.F.R.. titre 40, partie 60. section DD

h) Incinérateurs de déchets urbains — C.F.R.. titre 40, partic 60,
sections E, Ea et Eb:
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i) Incinérateurs de déchets hospitaliers et médicaux/infectieux — C.F.R.,
titre 40, partie 60, section Ec;

i Ciment Portland — C.F.R.. titre 40, partic 60, section F;
k) Fabrication de chaux — C.F.R., titre 40, partie 60. section HH;

)] Installations d’enrobés bitumineux a4 chand — CF.R.. titre 40,
partie 60, section I

m)  Moteurs a combustion interne fixes: allumage par compression
— C.F.R.. titre 40, partie 60, section IIII;

n) Raffineries de pétrole — C.F.R.. titre 40, partie 60, sections J et Ja;

0) Fonderies de plomb de deuxiéme coulée — C.F.R.. titre 40. partie 60.
section L:

P) Traitement des minerais métalliques — C.F.R.. titre 40, partie 60,
section LL:

qQ Cuivre et bronze de deuxicme coulée — C.F.R., titre 40, partie 60,
section M:

r) Convertisscurs 4 oxygene — C.F.R.. titrc 40, partic 60, scction N

s) Installations sidérurgiques de base — C.F.R., titre 40, partic 60,
section Na;

1) Traitement du phosphate — C.F.R., titre 40, partie 60. section NN

u) Incinération des résidus des stations d’épuration des eaux usées
— C.F.R.. titre 40, partie 60, section O;

V) Usines de transformation des minerais non métalliques — C.F.R.,
titre 40, partie 60, section OOQ;

W) Fonderies de cuivre de premiére coulée — C.F.R.. titre 40, partie 60,
scction P;

X) Fabrication de sulfate d’ammonium — C.F.R.. titre 40, partic 60,
section PP;

y) Isolation par laine de verre — C.F.R., titre 40, partie 60, section PPP;

z) Fonderies de zinc de premiére coulée — C.F.R.. titre 40. partie 60,
section Q:

aa) Fonderies de plomb de premiére coulée — C.F.R., titre 40, partie 60,
section R:

bb)  Installations de réduction d’aluminium primaire — C.F.R.. titre 40,
partie 60, section S;

cc)  Production d’engrais phosphatés — C.F.R.. titre 40, partic 60,
sections T, U, V, W, X;

dd) Traitement de 1'asphalte et fabrication de matériaux de couverture
bitumineux — C.F.R.. titre 40, partie 60, section UU:

ec) Fours a calcination et sécheurs pour minerais — C.F.R.. titre 40,
partie 60, section UUU:

ff) Installations de préparation des charbons — C.F.R., titre 40, partie 60,
section Y
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gg) Installations de production de ferroalliage — C.F.R., titre 40, partiec 60,
section Z;

hh)  Chauffage au bois dans le secteur du logement — C.F.R.. titre 40,
partie 60, section AAA;

ii) Petits incinérateurs de déchets urbains (apres le 30 novembre 1999)
— C.F.R.. titre 40, partic 60, section AAAA;

m Petits incinérateurs de déchets urbains (avant le 30 novembre 1999)
— C.F.R.. titre 40. partie 60. section BBBB;

kk)  Autres installations d’incinération de déchets solides (aprés
le 9 décembre 2004) — C.F.R., titre 40, partie 60, section EEEE:

11) Autres installations d’incinération de déchets solides (avant
le 9 décembre 2004) — C.F.R... titre 40, partie 60, section FFFF:

mm) Moteurs a combustion interne fixes: allumage par compression
— C.F.R., titre 40, partie 60, section IIII;

nn) Installations de fabrication d’accumulateurs plomb-acide — C.F.R.,
titre 40, partie 60, section KK,

19.  Valeurs limites pour la réduction des ¢missions de particules provenant des
sources soumises aux normes nationales d’émission de polluants atmosphériques
dangereux:

a) Batteries de fours a coke — C.F.R.. titre 40, partie 63, section L:

b) Elcclrodéposilion du chrome (sources importantes et sources diffuses)
— C.F.R.. titre 40, partie 63, section N;

c) Fonderies de plomb de deuxiecme coulée — C.F.R.. titre 40, partic 63,
section X;

d) Installations de production d’acide phosphorique — C.F.R., titre 40,
partic 63, section AA;

€) Installations de production d’engrais phosphatés — C.F.R.. titre 40,
partie 63. section BB;

) Fabrication de bandes magnétiques — C.F.R.. titre 40. partic 63.
section EE:

2) Aluminium de premiére coulée — C.F.R.. titre 40, partie 63. section L;

h) Pates et papier II (combustion) — C.F.R., titre 40, partie 63, section
MM

i) Production de laine minérale — C.F.R., titre 40, partiec 63, section
DDD;

i) Incinérateurs de déchets dangereux — C.F.R.. titre 40. partic 63,
section EEE;

k) Fabrication de ciment Portland — C.F.R.. titre 40, partic 63. section
LLL:

)] Fabrication de laine de verre — C.F.R. titre 40. partic 63,
section NNN;:

m)  Cuivre de premiére coulée — C.F.R., titre 40, partie 63. section QQQ;
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n) Aluminium de deuxiéme coulée — C.FR.. titre 40. partie 63,
section RRR;

0) Fonte de plomb de premicre coulée — CF.R., titre 40, partic 63,
section TTT;

p) Raffineries de pétrole — C.F.R.. titre 40. partie 63. section UUU;
qQ) Production de ferroalliages — C.F R... titre 40, partie 63. section XXX:
r) Fabrication de chaux — C.F.R., titre 40, partie 63, section AAAAA:

s) Fours 4 coke: poussage. extinction el empilage de batteries — C.F.R.,
titre 40, partie 63, section CCCCC:

t) Fonderies de fonte et d'acier — CF.R., titre 40, partie 63,
section EEEEE:

u) Usines sidérurgiques intégrées — CF.R., titre 40, partic 63,
section FFFFF;

V) Remise en état de sites — C.F.R., titre 40, partic 63. section GGGGG:

w)  Fabrication de revétements divers — C.F.R.. titre 40. partie 63,
scection HHHHH;

X) Traitement de 1'asphalte et fabrication de matériaux de couverture
bitumineux — C.F.R.. titre 40. parti¢ 63. section LLLLL:

y) Traitement de minerai de fer taconite — C.F.R., titre 40, partic 63,
section RRRRR;

zZ) Fabrication de matériaux réfractaires — CF.R., titre 40, partic 63,
section SSSSS:

aa)  Affinage du magnésium primaire — C.F.R.. titre 40. partic 63.
section TTTTT:

bb) Installations sidérurgiques avec fours électriques a arc — CFR.,
titre 40, partie 63. section YYYYY:

cc) Fonderies de fonte et d’acier — CF.R. titre 40. partic 63,
section ZZZZZ.:

dd) Fonte de cuivre de premié¢re coulée (sources diffuses) — C.F.R..
titre 40, partie 63. section EEEEEE:

ec) Fonte de cuivre de deuxiéme coulée (sources diffuses) — C.F.R.,
titre 40, partie 63. section FFFFFF:

ff) Métaux non ferrecux de premiére coulée (sources diffuses): zinc.
cadmium et béryllium — C.F.R.. titre 40, partic 63. section GGGGGG:

gg)  Fabrication d’accumulateurs plomb-acide (sources diffuses) — C.F.R.,
titre 40, partie 63. section PPPPPP;

hh)  Fabrication du verre (sources diffuses) — C.F.R., titre 40, partie 63,
section SSSSSS;

ii) Fonderic de métaux non ferreux de deuxiéme coulée (sources
diffuses) — C.F.R.. titre 40. partic 63. section TTTTTT:

i) Fabrication de produits chimiques (sources diffuses) — C.F.R.. titre 40,
partie 63, section VVVVVV;
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kk)  Opérations de plaquage et de polissage (sources diffuses) — C.F.R..
titre 40, partie 63, section WWWWWW;

1)) Normes applicables aux sources diffuses concernant neul catégories
de sources dans la fabrication et I'affinage de métaux — C.F.R., titre 40, partie 63,
section XXXXXX:

mm) Production de ferroalliage (sources diffuses) — CF.R.. titre 40,
partie 63, section YYYYYY:

nn)  Fonderies d aluminium, de cuivre et de métaux et alliages non ferreux
(sources diffuses) — C.F.R.. titre 40, partie 63. section ZZZZZ7Z,

00) Traitement de 1’asphalte et fabrication de matériaux de couverture
bitumineux (sources diffuses) — C.F.R.. titre 40, partie 63, section AAAAAAA:

pp)  Préparations chimiques (sources diffuses) — C.F.R.. titre 40, partie 63,
section BEBBBBB;

qq) Fabrication de peinture et produits apparentés (sources diffuses)
— C.F.R.. titre 40, partie 63. section CCCCCCC:

IT) Fabrication d’aliments pour animaux (sources diffuses) — C.F.R.,
titre 40, partie 63, section DDDDDDD;

ss)  Extraction et traitement du minerai d’or (sources diffuses) — C.F.R..
titre 40, partie 63, section EEEEEEE.

X. Annexe XI

11 est ajouté une nouvelle annexe XI. libellée comme suit:

Annexe XI
Valeurs limites pour la teneur en composés organiques
volatils des produits

1. La section A s’applique aux Parties autres que le Canada et les Etats-Unis
d’Amérique. La section B s’applique au Canada et la section C aux Etats-Unis
d’Amérique.

A. Parties autres que le Canada et les Etats-Unis d’Amérique

2 La présente section a pour objet de limiter les émissions de composés
organiques volatils (COV) dues a l'utilisation de solvants organiques dans certains
vernis et peintures et dans les produits de retouche de véhicules.

3: Aux fins de la section A de la présente annexe. on entend par:

a) «Substances» tout ¢lément chimique et ses composés. tels quiils se
présentent a 1'¢tat naturel ou tels qu’ils sont produits par I'industric. que ce soit sous
forme solide. liquide ou gazeuse;

b) «Mélange» un mélange ou une solution se composant de deux
substances ou plus:

c) «Composé organique» tout composé contenant au moins I'élément
carbone et un ou plusicurs des éléments suivants: hydrogéne, oxygéne. soufre,
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phosphore. silicium, azote, ou un halogeéne. a 'exception des oxvdes de carbone et
des carbonates et bicarbonates inorganiques:

d) «Composé organique volatil (COV)» tout compos¢ organique dont le
point d’ébullition initial, mesuré a la pression normale de 101.3 kPa, est inféricur ou
égal a 250 °C:

) «Teneur en COV» la masse de COV, exprimée en grammes/litre (g/1)
dans la formulation du produit prét a 'emploi. La masse des COV qui. dans un
produit donné, subissent une réaction chimique au séchage pour former le
revétement n’est pas considérée comme faisant partie de la teneur en COV:

f) «Solvant organique» tout COV utilis¢ seul ou en association avec
d’autres agents pour dissoudre ou diluer des matiéres premicres, des produits ou des
déchets. ou utilisé comme agent de nettoyage pour dissoudre des salissures ou
comme dispersant. correcteur de viscosité, correcteur de tension superficielle,
plastifiant ou agent protecteur;

g) «Revétement» tout mélange. y compris tous les solvants organiques
ou tous meélanges contenant des solvants organiques nécessaires pour une
application adéquate. utilis¢é pour obtenir un film ayant un effet décoratif ou
protecteur ou tout autre effet fonctionnel sur une surface;

h) «Film» une couche continue résultant d une ou plusieurs applications
de produit sur un support;

1) «Revétements en phase aqueuse (PA)» les revétements dont la
viscosité est rectifice par adjonction d’eau;

i) «Revétements en phase solvant (PS)» les revétements dont la viscosité
est rectifiée par adjonction d’un solvant organique;

k) «Mettre sur le marché» le fait de rendre un produit disponible pour des
tiers, a titre onéreux ou non. Toute importation sur le territoire douanier des Partics
est assimilée 4 une mise sur le marché aux fins de la présente annexe.

4. Les «peintures et vernis» désignent les produits énumérés dans les sous-
catégories ci-apres, a I'exclusion des aérosols. 1l s’agit de revétements appliqués sur
les batiments. leurs menuiseries de finition et garnitures et les structures associées a
des [ins décoratives, fonctionnelles et de protection. Dans ces sous-catégories. on
entend par:

a) «Revétements mats pour murs intéricurs et plafonds» des revétements
destings A étre appliqués sur des murs intéricurs et des plafonds, et qui ont un brillant
<25 (@ 60°;

b) «Revétements brillants pour murs intérieurs et plafonds» des
revétements destinés a étre appliqués sur des murs intéricurs et des plafonds, et qui
ont un brillant > 25 @ 60°;

c) «Revétements pour murs extérieurs a support minéral» des
revétements destinés a étre appliqués sur des murs extéricurs de magonnerie, de
briques ou de stuc;

d) «Peintures intérieur/extérieur pour finitions et bardages sur bois, métal
ou plastique» les revétements destinés a étre appliqués sur les menuiseries de
finition et les bardages dans le but d’obtenir un film opaque. Ces revétements
peuvent étre appliqués sur des supports en bois. en métal ou en plastique. Cette sous-
catégorie comprend les sous-couches et les revétements intermédiaires:
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e) «Vemis et lasures intérieur/extérieur pour finitions» les revétements
destinés a étre appliqués sur les menuiseries de finition afin d’obtenir un film
transparent ou semi-transparent a des fins décoratives ou protectrices sur le bois. le
métal ou le plastique. Cette sous-catégorie comprend les lasures opaques. Les
lasures opaques désignent des revétements qui forment un film opaque pour la
décoration et la protection du bois contre les intempéries. telles que définies par la
norme EN 927-1, catégorie semi-stable:

N «Lasures non filmogénes» des lasures qui, en conformité avec la
norme EN 927-1:1996, donnent un film d’épaisseur moyenne inférieure a 5 pm,
déterminée selon la méthode 5 A de la norme 1SO 2808:1997;

2) «Impressions» les revétements a fonction durcissante et/ou isolante,
destings a étre utilisés sur le bois ou sur les murs et plafonds;

h) «Impressions fixatrices» les revétements destinés a stabiliser les
particules de support libres ou a conférer des propriétés hydrophobes et/ou i
protéger le bois contre le bleuissement;

i) «Revétements monocomposants a fonction spéciale» les revétements
spéciaux a base de matériau filmogene. Ils sont destinés aux applications appelées a
remplir une fonction spéciale, par exemple en tant que couche primaire ou couche de
finition pour les plastiques, couche primaire pour les supports ferreux ou pour les
métaux réactifs comme le zinc et I’aluminium, finition antirouille, revétement de sol
y compris pour sols en bois ou en ciment, revétement antigraffiti. revétement
retardateur de flamme ou revétement conforme aux normes d’hygiene dans
I'industrie agroalimentaire ou dans le secteur de la santé:

i) «Revétements bicomposants a fonction spéciale» des revélements
destinés aux mémes usages que les précédents, avec un second composant (par
excmple, des amines tertiaires) ajouté avant application;

k) «Revétements multicolores» les revétements permettant d’obtenir
directement, des la premiere application, un effet bi ou multicolore:

)] «Revétements a effets décoratifs» des revétements congus pour
obtenir des effets esthétiques spéciaux sur des supports prépeints spécialement
préparés ou sur des couches de base. et travaillés ensuite avec divers outils durant la
phase de séchage.

5 Les «produits de retouche de véhicules» désignent les produits énumérés
dans les sous-catégories définies ci-dessous. Ils sont utilisés pour les opérations de
revétement de surface sur un véhicule routier, ou sur une partic d’un tel véhicule, se
déroulant hors des installations de fabrication, dans le cadre de la réparation, de la
préservation ou de la décoration du véhicule. A cet égard. on entend par «véhicule
routier» tout véhicule & moteur destiné a circuler sur la route. complet ou incomplet,
pourvu d’au moins quatre roues ct dont la vitesse maximale par construction est
supéricure a 25 kilomeétres a 1'heure. ainsi que ses remorques. a 'exception des
vehicules qui se déplacent sur des rails, des tracteurs agricoles ou forestiers et de
tout mécanisme mobile:

a) «Produits préparatoires et de nettoyage» les produits destinés a
éliminer, par action mécanique ou chimique, les revétements anciens et la rouille ou
a permettre I'accrochage des nouveaux revétements:

i) Les produits préparatoires incluent le nettoyant pour pistolet (produit
destiné 4 nettoyer les pistolets pulvérisateurs et auntres équipements): les
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décapants pour peintures, les dégraissants (v compris de type antistatique
pour le plastique) et les produits de désiliconage:

ii) «Prénettoyant» désigne un produit de nettoyage destiné a ¢liminer les
contaminations de la surface a peindre. lors de la préparation et avant
I’application des enduits:

b) «Bouche-pores et mastic pour carrosserie/produits de rebouchage» des
composes épais deslinés a étre pulvérisés ou appliqués au couteau, alin de reboucher
les imperfections profondes de la surface. avant application du systeme de peinture;

c) «Primaire» tout revélement destiné a étre appliqué sur le métal nu ou
sur des finitions existantes pour assurer une protection contre la corrosion avant
application d un primaire surfaceur:

i) «Primaire surfaceur» désigne tout revétement destiné a étre appliqué
avant la couche de finition pour assurer la résistance a la corrosion et
I"adhérence de la couche de finition; il permet également d’obtenir une
surface uniforme en rebouchant les petites imperfections de surface;

i) «Primaires divers pour metaux» deésigne les revétements destinés a
étre appliqués en tant que couche primaire. fels que les promoteurs
d’adhérence, les produits d’étanchéité. les surfaceurs. les sous-couches. les
primaires pour plastique. les mastics humide sur humide non pongables et les
mastics a pulvériser;

iii)  «Peinture primaire réactive» désigne les revétements contenant au
moins 0.5 % en poids d’acide phosphorique, destinés a étre appliqués
directement sur des surfaces métalliques nues pour assurer la résistance a la
corrosion et une bonne adhérence: les revétements utilisés comme primaires
soudables: et les mordants en solution pour les surfaces en métal galvanisé et
zinc;

d) «Finition» tout revétement pigmenté destiné a étre appliqué soit en
une seule couche, soit en plusieurs couches pour conférer le brillant et la durabilité
souhaités. Ce terme englobe tous les produits concernés tels que les couches de base
ct les vemnis:

i) «Base» désigne un revétement pigmenté destiné i conférer la couleur
et 'effet optique désirés. mais pas le brillant ni la résistance de surface du
revétement;

ii) «Vernis» désigne un revétement incolore destiné a conférer le brillant
final et les propriétés de résistance du revétement;

e) «Finitions spéciales» des revétements destings a étre appliqués en tant
que couche de finition conférant des propriétés spéciales telles qu’un effet métallisé
ou nacré en une seule couche. en tant qu’enduit lustré haute performance de couleur
unic ou transparent (par exemple. vernis antirayures fluorés). couche de base
réfléchissante, couche de finition a effets de texture (par exemple martelage),
revétement antidérapant. revétement d’élanchéité pour dessous de carrosseric,
revétement résistant aux chocs. finitions intérieures: et a¢rosols.

6. Les Parties veillent a ce que les produits visés par la présente annexe qui sont
mis sur le marché de leur territoire respectent la teneur maximale en COV spécifiée
dans les tableaux 1 et 2. Aux fins de la restauration et de I'entretien des batiments et
des véhicules d’¢poque dont les autorités compétentes estiment qu’ils ont une valeur
historique et culturelle particuliére. les Parties peuvent accorder des licences
individuelles pour la vente et I’achat. dans des quantités strictement limitées. de
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produits qui ne respectent pas les valeurs limites spécifiées dans cette annexe pour la
teneur en COV. Les Parties peuvent également exempter du respect des exigences
susmentionnées les produits vendus pour étre utilisés exclusivement dans le cadre
d’une activité visée par I’annexe VI et exercée dans une installation ayant fait 1 objet
d’un enregistrement ou d une autorisation conformément a cetle annexe.

Tableau 1
Teneur maximale en COYV pour les vernis et peintures

Sous-catégorie de produits Type fe/)*
Intérieur mat murs et plafonds (brillant <25 @ 60°) PA 30
PS 30
Intérieur brillant murs et plafonds (brillant > 25 @ 60°) PA 100
PS 100
Extérieur murs supporl minéral PA 40
Ps 430
Peintures intérieur/extérieur pour finitions et bardages bois ou métal PA 130
PS 300
Vemis et lasures intérieur/extérieur pour finitions, PA 130
v compris lasures opaques PS 400
Lasures non filmogenes intérieur/extérieur PA 130
PS 700
Impressions PA 30
PS 350
Impressions fixatrices PA 30
PS 750
Revétements monocomposants a fonction speciale PA 140
Ps 500
Revétements bicomposants a fonction spéciale pour PA 140
utilisation finale spécifique PS 500
Revétements multicolores PA 100
PS 100
Revétements a effets décoratifs PA 200
PS 200

* o/l de produit prét a I’emploi.
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Tableau 2
Teneur maximale en COV pour les produits de retouche de véhicules

cov

Sous-catégorie de produits Revétements (el )*
Préparation et nettoyage Produit préparatoire 850

Prénettoyant 200
Mastic pour carrosserie/produit
de rebouchage Tous types 250
Primaire Surfaceur/bouche-pores et primaire

divers (pour métaux) 540

Peinture primaire réactive 780
Couche de finition Tous types 420
Finitions spéciales Tous types 840

* gfl de produit prét a I'emploi. Sauf pour la sous-catégorie «préparation et nettoyage», la
teneur en eau du produit prét a 'emploi doit étre déduite.

Canada

7 Les valeurs limites pour la réduction des émissions de COV dues a I’'emploi
de produits de consommation et de produits commerciaux seront déterminées. selon
qu’il conviendra. en tenant compte des informations sur les technologies, les
techniques et les mesures de réduction disponibles. des valeurs limites appliquées
dans d autres juridictions et des documents cités ci-dessous:

a) Reglement limitant la concentration en composeés organiques volatils
(COV) des revétements architecturaux (DORS/2009-264):

b) Réglement limitant la concentration en composés organiques volatils
(COV) des produits de finition automobile (DORS/2009-197).

c) Réglement modifiant le Réglement sur certaines substances toxiques
interdites (2005) (2-méthoxyéthanol. pentachlorobenzéne et tétrachlorobenzénes)
(DORS/2006-279):

d) Réglement fédéral sur les halocarbures (DORS/2003-289);
e) Réglement sur certaines substances toxiques interdites (DORS/2003-99);
N Réglement sur les solvants de dégraissage (DORS/2003-283):

2) Réglement sur le tétrachloroéthyléne (utilisation pour le nettoyage a
sec et rapports) (DORS/2003-79);

h) Décret d’inscription de substances toxiques 4 1’annexe 1 de la loi
canadienne sur la protection de 1’environnement (1999):

1) Avis concernant certaines substances inscrites sur la Liste intéricure
des substances (LIS);

i) Décret correctif visant I’annexc 1 de la loi canadicnne sur la protection
de I'environnement (1999):
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k) Réglement sur les substances appauvrissant la couche d’ozone
(DORS/99-7):

)] Projet de réglement limitant la concentration en composés organiques
volatils (COV) de certains produits:

m)  Projet d’avis obligeant I'¢laboration et I'exécution de plans de
prévention de la pollution a 1'égard de certaines substances de I'annexe | de la loi
canadienne sur la protection de I'environnement (1999) pour le secteur de la
fabrication des résines et des caoutchoucs synthétiques;

n) Proposition d’avis exigeant la préparation et I’'exécution de plans de
prévention de la pollution & I'égard de certaines substances de 1'annexe 1 de la Loi
canadienne sur la protection de I'environnement (1999) pour le sccteur des mousses
de polyuréthane et autres mousses plastiques (a I’exception du polystvréne);

o) Avis concernant certains hydrochlorofluorocarbures;

p) Avis concernant certaines substances inscrites sur la Liste intérieure
des substances (LIS):

qQ) Code de recommandations techniques pour la protection de
I’environnement applicable a la réduction des émissions de solvants provenant des
installations de nettoyage a sec (PN1054),

Etats-Unis d’Amérique

8. Les valeurs limites pour la réduction des émissions de COV provenant de
sources soumises aux normes nationales d’émission de composés organiques volatils
applicables aux produits de consommation et aux produits commerciaux sont
indiquées dans les documents suivants:

a) Revétements de finition pour automobiles — C.F.R.. titre 40. partie 59,
section B

b) Produits de consommation — C.F.R.. titre 40, partie 59, section C:
c) Revétements pour batiments — C.F.R.. titre 40, partie 59, section D:

d) Peintures aérosol — C.F.R., titre 40, partie 59, section E.
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Buecenne nonpaBok B TekcT Ilporokona o 6opsoe

C NOAKHCJIEeHHEM, IBTPO(UKALHEH U NPU3EMHBIM 030HOM
1999 ropa u npunoxenus I1-1X k nemy u no60aBnenue
HOBBIX npujoxenuii X u XI

Cratpa 1
IlonpaBka

Cmoponer [Ipomoxona o bopvbe ¢ nodkucienuem, sempohuxayueii u npuzem-
HbIM o30HOM 1999 200a Ha cevem coseujanii 6 pamxax mpuoyamoii ceccun Henoiu-
HUMeNbHo20 opeana,

HOCINAKOGNAION BHECTH W3J0KCHHBIC B MPUIOKEHHH K HACTOSILIEMY PCLLCHHIO
nonpaeku B [Iporoxon o 60pebe ¢ MOAKHCICHHEM. 3BTPOMHUKALMEH W MPHU3EMHBIM
o30HOM 1999 roga (I'éteboprekuit mpoTokon) Kk KOHBEHLIMH O TpPaHCIPaHHYHOM 3a-
TPA3HEHHH BO3AY XA HAa OOJBLIHE PACCTOSHHA,

Crarps 2
Ces3b ¢ I'éTeGopreckum npoToKoI0M

Hu oaHO rocy1apcTBO MM PErHOHAILHAN OPraHH3ALHA IKOHOMHUYCCKOH HHTE-
rpauuy HE MOTYT CAABaTh HA XPAHCHHE JOKYMEHT O MPHHATHH JAHHOMH TONPABKH,
€CJIM TOMBKO J0 ITOr0 MIH OJHOBPEMEHHO C 3THM OHHM HE CIAaIH Ha XPAHEHHE JOKY-
MCHT O PaTH(OMKALMH, MPHHATHH W YTBEPKACHHH |'¢TcOOPrcKoro MpoTOKONA HIH
MPHCOCAMHCHHUH K HEMY.

Cratbu 3
BerynjieHue B CHaly

B cooTrercTBHE ¢ myHKTOM 3 cTaTthu 13 T'éTeboprckoro mpoToko:1a HACTOSILAS
MOMNPABKa BCTYMACT B CHJY HA ACBAHOCTHIH JCHB TOCJIC JATHl CAAYH HAa XPaHCHHC
Jenosurtapuro agyms tpetsamu Ctopon [éTeboprckoro nmpoTokona CBOMX JOKYMEH-
TOB O €¢ MPHUHITHH.

IIpunoxenune

IIpeamOyna

1. Bo BropoM myHKkTe mpeaMOynbl CTOBA "NETVYHMH OPTAHHYECCKHMH COCIHHE-
HHSAMH H BOCCTAHOB/ICHHBIMH COCIHHCHHAMH a30Ta" 3aMCHCHBI CJIOBAMH "JICTYUHMH
OPraHHYECKHMH COCIHHCHHAMH, BOCCTAHOBICHHBIMH COCIHHCHHMIMH a30Ta H JHC-
MEPCHBIM BEIECTBOM".

2 B tpetsem myHKTE mipeaMOyiIbl ¢oBa "M IMCICPCHOrO BEIIECTBA" BKITFOUCHBI
nocie ¢aos "o3oHa",

3. B uerBepToM nmyHKTe npeamOyabl cioBa "cepa H JIETYUHE OPraHHYECKHE CO-
CIHMHCHH, 4 TAKKEC BTOPHYHBIC 3arPA3HUTCIM, TAKHE KAK 030H H" 3aMCHCHBI CI0BAMHU
"cepa, TeTyuHEe OPraHHYECKHE COCIMHCHHA. AMMHAK H HEMOCPEICTBEHHO BhIACISIC-
Mbi€ B BHAC BbIOPOCOB JHMCMEPCHOE BELIESCTBO, 4 TAKKE 3Arpia3HHTEIH BTOPHYHOTO
MPOUCXOXKACHMS, TAKUC KK O30H, IUCIEPCHOE BEILECTBO" .



4.

Meskay 4eTBEPTEIM H IATHEIM NMYHKTAMH MpeaMOyabl A00aBACH CHeayHOIHI

Ty HKT:

tn

8.

"npusHaeas OLEHKH HAYyUHBIX 3HAHUIH, MPOBCACHHLIC TAKMMH MECXKIYHa-
poaHeiMu opranm3aumsaMu. kak [Iporpamma Opranmsaumn OObeIHHEHHBIX
Hauuii no oxpy:xaromieii cpeae v ApKTHYECKHMIl COBET, B OTHOLICHUH COIYT-
CTBYIOLIHMX BbIIOA COKPALWICHHA 4CPHOIO YIIEPOJd M MPU3EMHOIO O30HA, B
0COOEHHOCTH B APKTHYECKOM H AJbMHHCKOM PETHOHAX. JUIA 3I0POBbA UEIO-
BEKAa W KIuMaTa,".

TexcT MWECTOro IMyHKTA MpeaMOyIbl 3AMEHEH HA CJIey O IInii:

"npusnaeas maxxce, uto Kanaga u CoeauHennsie tater AMepuxu Ha
JBYCTOPOHHCH OCHOBC pCIIAIOT TIPOONCMEI TPAHCTPAHHYHOTO 3arpA3HCHHA
BO3JyXa B paMKax 3akmodeHHOTO Mexkay Kauanoit m CoeauHeHHsiMu LlTara-
MH COTTAIICHHS O KAYECTBE BO3AY XA, KOTOPOE BKIKOUACT B ceds 0043aTe IbCTBA
00CHX CTpaH COKpPAIIATh BEIOPOCH JHOKCHAA CCPHI, OKCHIOB a30Ta M JICTY YHX
OpPraHMYECKHX COCIAMHEHHIL, M 4TO 3TH JBE CTPAHbl PACCMATPHBAIOT BO3MOK-
HOCTb BKIKYCHHMS B 3TO COINALICHHE 003aTCALCTB MO COKPALUCHHIO BRIOpPO-
COB JHCIICPCHBIX HacTHIL",

TexcT ceapbMOTo My HKTA npeaMOyaIbl 3AMEHEH HA CJICIY IO LML

"npusnasas danee, uro Kanaza B3ana ua cebs o6a3aTeaBCTBO AOCTHYD
COKpAICHUS BBIOPOCOB JHOKCHIA CEPBI, OKCHIOB a30Td. NETYYHX OpPraHHc-
CKHUX COCAMHCHHMI M AMCMEPCHOro BemecTBa Ans coOmoacHus Kanaackux
CTAHZAPTOR KAYECTBA AaTMOC(EPHOTrO BO3AYNA /S 030HA H JHCMEPCHOrO BE-
LIECTBA, 4 TAKKE HALMOHAILHOH LEIH M0 COKPALICHHI0 MOAKHMCIEHHA H YTO
CoeauncHnsbie [tate B3sau Ha cebs 0043aTCABCTBO OCY ECTBUTL MPOrpaM-
Mbl COKPALLCHHA BI:IG[)UCUB OKCHA0B a30Td, JHOKCHIA CCPBL, JICTYUHX OPrdHH-
YECKHX COCIHHEHHMH M JHCICPCHOrO BELIECTBA, HEOOXOAMMBIC 1151 COOMFOAE-
HHS HALMOHATBHBIX HOPM KAuecTBa aTMOC(EPHOro BO3AY XA A O30HA M JHUC-
MEPCHOrO BELIECTBA. ODECHMEUEHHS HEIPEPHIBHOIO Nporpecca B 00macTH co-
KpalUeHU! BO3ACHCTBHS MOJKHCICHMS M 3BTPO(HMKALHH M YIYVUIUCHUA BHIH-
MOCTH KaK B HALIMOHAJbHBIX MAPKAX. TAK M B FOPOACKHX paioHax.".

JIeBATBIH H OECATHIH MYy HEKTBI rlpeaMt')yan 3AMCHCHBI CICOVIOIIHMH Ty HKTAMH:

"npunumas o HUMaHe HAYYHBIC 3HAHHUA O TCPEHOCE 3arpsA3HCHMA
BO3AyXa B MACIITA0AX MOMYIUAPHS. BIUAHHH A30THOTO LHKIA H TMOTCHLHATb-
HOM CHHCPrHueckoM d((iexTe H BHIrOJaX OT B3AHMOYBA3BIBAHHS PEIICHHIT B
chepe sarpsa3HeHHS BO3AVXA M M3IMCHCHHS KIMMAaTa,

YUUMbBIEaA, YTO BHIOPOCH MOPCKOTO W aBHALMOHHOTO TPAHCTOPTA HI-
PaKT CYLICCTBCHHYHK POJb B HErAaTHBHOM BO3JCHCTBHH HA 310POBLC YCJIOBCKA
H OKPY/KAIOIIY I Cpeay H MPeACTABIAKT co00il BasKHbIC BOMPOCHL, PACCMATPH-
Baemble MeskayHapoaHoit Mopckoit opranmsauueii m MexayHapoaHO#H opra-
HH3aLMeit rpamaaHCKOH aBHaALHH, ",

B nATHaZUATOM MyHKTE mpeamOyJIbl ClOBa "aMMHAKA H AETYYHX OpPraHHYC-

CKHMX COCAMHCHUI" 3aMEHEHBbI CI0BAMH "aMMHAKa, JETYUYHX OPraHH4YECKHUX COCIHHE-
HHH B JUCIICPCHOTO BEIecTBa" .

9.

B aeesitHaauaToMm myHKTE npeaMOyibl ¢10Ba "M AHCMEPCHOE BEILECTBO, BKIKO-

yas YCPHBIH Yraepoa" BKIIOUCHBI MOCAC CI0B "COEAHHCHMS a30Ta",

10.

BAJLIATHIH H ABAALATH MEPBBIH My HKTBI MPEaMOy bl HCKIOUYEHBL.
A p ] np ;



11.

B apaauaTte BTOpoM mMyHKTE TIpeaMOyJIb:

a) ciaoBa "u aMMHAKa" 3AMCHCHBI CJI0BAMH "H BOCCTAHOBICHHBIX COCIHHE-

Huif azoTa"; U

b) CcI0Ba "BKIHOYAS 3aKHCh a30TA" 3aMCHEHBI CIOBAMH "BKIKOYAA 3aKHCh

a30Ta, U YPOBHCH HHTPATOB B YKOCHCTEMAX".

12.

B aBaguats TpeTheM myHKTE mpeaMmOyasl cAoBO "TpomocdepHoro” 3aMeHEHO

c1I0BOM "TmpH3eMHOTO".

Crarpsa 1

[Tocne nynkra | go0aBieH cieay0LMI My HKT:

"1-6uc. Tepmunst "sToT [lpoTokoa". "[Ipotoxkon" u "wactosuuii [Ipotoxon"
o3Ha4aoT "[IpoTokon 0 60pblOE ¢ MOAKHCICHHEM, 3BTPOQHUKALMCH M MPH3EM-
HBIM 030HOM", B KOTOPBIH BPEMA OT BPEMEHH BHOCATCS COOTBETCTBYHOIIHE MO-
npaBku;",

2, Cnosa ", BHIpaskeHHBIEC B BHJAe aMMHaka (NH3)" nobaeneHs! B KOHLE NMYVHKTA 9,
3. IMocae nyuxra 11 go6aBaeHbI CACIYFOIME Ty HKTHI
"11-6uc. "QucnepcHoe BemecTro", uau "PM". gBnseTcs 3arps3HUTENEM BO3-
Ay xa. COCTOAIMM H3 CMCCH YacTHL. B3BCIICHHBIX B BO3IYVXC. D1H YACTHLbI
Pa3sIMYAKTCA MO CBOMM (DM3HYCCKMM CBOMCTBAM (TAKMM. Kak pasmep u (op-
Ma) W XMMHUYCCKOMY cOcTaBy. Ecnm He yKa3bslBaeTCsl MHOTO. BCE CCHUIKH Ha
JHCIICPCHOC BCLICCTBO B HAacToswmicM [IpoTOKOIC OTHOCATCA K 4HacTHLAM C
A3POAMHAMHUECKUM TuaMeTpom He Oomee 10 muxpon (MrMm) (PM, ). BKAHOUYAS
YACTHLIBI C A3POAHMHAMHYCCKHM THAMETpOM He Somee 2.5 MM (PMa 5):
11-tep. "UepHbiii yraepoa" 03HAYAET YIJIEPOIOCOACPIKAILIEE IMCMECPCHOE BE-
LIECTBO, MOMMOMAOIIEE CBET,
I1-xBatep. "[Ipexypcope! o30Ha" 03HAYAECT OKCHIBI A30TA. JCTVUHEC OPraHHuE-
CKHE COCIMHCHHMS, MCTAH H MOHOKCHI yriacpoaa:".
4. B nyHkTe 13 cioBa "HIHM NOTOKH K peuentopaMm" BKIKYEHbI NOCIE CjlI0Ba "aT-
mocepe".
5. B mymrkTe 15 cnoBa "nAeTyvHE OPraHHYCCKHC COCTMHCHHS MIH aMMHAK" 3aMe-
HCHBI CTIOBAMH "JETy4YHE OPraHHMYECKUE COCAMHEHMA, AMMHAK MJIH JHUCICPCHOE BE-
mecTBo",
0. Texct nmyHkTa 16 3aMeHEH HA CCIY KOILMIA:

"16. "HoBblii cTausOHapHBIH HCTOMHMK" O3HA4ACT MOOOH CTALHOHAPHBIH
HCTOYHHK, COOPYIKEHHE HIIH CYILECTBEHHAS MOAU(PHKAUMA KOTOPOTO HAYHHA-
CTCH MO MCTEHCHHH OOHOr0 roia CO JHA BCTYIIICHHA B CHIOV JA7H CTO[)OHBI
HACTOALLCTO l'lporoxo;la. CTOpOHﬂ MOMKCT TIPHHATE PCIMCHHC HC PacCMaTpH-
BaTh B KAYCCTBE HOBOTO CTALMOHAPHOTO HCTOYHMKA THOO0H CTALMOHAPHBIN
HCTOYHHK, B OTHOLUCHHH KOTOPOTO VK¢ OBIIO MOJYUCHO 0100pCHHE OT COOT-
BETCTBYHOLUSTO KOMIIETCHTHOIO HALUMHOHAIBLHONO OPraHa Ha4 MOMEHT BCTYILIC-
Hus B cuny Ilporokona ams 3toii CTOPOHBI, MPH YCIOBHH, UYTO COOPYIKECHHE
HIIH CYLICCTBEHHAsA MOAH(DHUKALKMA OBLIH HAYATHI B TCUCHHE IMATH JCT C ITOH
matel. Bornpoc 00 onpeaeneHHH TOTO, SBIAETCH TH MOAH()VHKALMS CYILECTBEH-
HOI, pemaeTcsl KOMNETCHTHBIMH HALIHOHATBHBIMH OPTAHAMH C YUETOM TAKHX
(PaKTOPOB, KaK IKONOTHUYECCKHUEC BBRIFOABI TAKOH MOAH(DHKALHK" .



Crartba 2

1. Bo BcTy nuTEIBHOM YACTH TEKCTA:
a) mrpa "1." BkaroueHa nepe crosamwu "Llens HacTosmero MpoTokona";
b) ciioBa "aMMHaKa M JIETYYHX OPraHHYECKHX COCIHHCHMH" 3aMEHEHBI

CIIOBAMH "aMMHAKA, JCTY YHX OPTaHHYCCKHX COCAMHCHMIT H THCTICPCHOTO BEIECCTBA";

c) c10Ba "M OKPY)KAIOLIYIO Ccpeay" BKIKOYCHBI MOCJIE CI0B "340pOBbE ue-
moBeka";

d) cI0Ba "MarepHadbl M CEIbCKOXO3AHCTBEHHBIE KYIBTYPH" 3aMEHEHBI
CI0BAMH "MATCPHAIBI, CCAbCKOXO3HCTBCHHBIC KYIBTY Pl M KIHMAT B KPATKOCPOYHOMH
U J0IroCpovHOil mepcrnekTHee":

e) cioBa ", AHCMCPCHBIM BCLICCTBOM" BIIIIOUCHBI MOcie cioBa "3BTpodu-
Kauueit",
2. Cnoea ", no3goar0WKe 00€CIIEUHTh BOCCTAHOBICHHE IKOCHCTEM" BKJIHOMEHbI

B KOHLC MOAMYHKTA a).

3. B nmoanyskTre b) caosa ". M nMO3BOMAKOIIHE 0OECMEUUTh BOCCTAHOBICHHE KO-
cucTeM" J00ABICHBI B KOHLC MOAIMY HKTA, 4 CJI0BO "H" HCKIIIOUYECHO MOC/IE TOYKH C 3a-
I TOH.

4. B noanyukre ¢) ii) caosa "oOwmekaHaICKyr HOpMY" 3ameHEHBI cioBamu "Ka-
HAJCKHE CTAHJAPThI KAYSCTBA aTMOC(PEPHOIo BO3ayxa".

3 IMocne moamyHKTa C) BKJIKYEHBI HOBBIE NMOANYHKTH d). €) u ) cneayrwiuero
COOCPIKAHMS

"d) ang gucmepcHOro BEHIECTBA:

i) ams Ctopon B npeaenax reorpaduueckoro oxsara EMEIT — kpu-
THUCCKHE VPOBHH OHCICPCHOTO BCIICCTBA. NMPHEOIHMBIC B TPHIOMKC-
HHH [

ii) ans Kanaabel — KaHaackue CTAHAAPTHI KAYECTBA aTMOC(EpHOro
BO3OVXA O] JHCNICPCHOIO BCIWICCTEA. H

iii)  ans CocauneHHpix llITaToB AMEPHKH — HALMOHAJIBHYK) HOPMY
KAYCCTBA OKPYVHAKMICTO BO3AYV XA I8 JHCTIEPCHOrO BCIICCTEA.

e) ams Cropon B mpedenax reorpaduueckoro oxsata EMEIT — kpu-
THYCCKHC YPOBHHM AMMHAKA. IPHBOJAUMBIC B NMPHIIOKCHHH [; B

)] ams CropoH B npeaenax reorpaduueckoro oxsara EMEII — npu-
CMICMBIC VPOBHH 3arpA3HUTCACH BO3AYXA A7 3aIUUTHI MATCPHAIOB. MPHBO-
JIUMBIC B IPHAMKeHHH ",

6. B koHue ctateu 2 100aBAEH HOBBIM MyHKT 2 CO cieay IeH (hopMyTHpOBKOI:

"2, JManeHelmas uene 3akarodaeTcs B ToM, uto CTOpoHaM cleayer. mpu
OCYIUECTBACHHH MEP MO JOCTH:KCHHIO CBOHX HALHOHAIbHBIX LICJICBBIX MOKa3a-
TCNCH And AHCTICPCHOrO BELIECTBA. VACIATE TEPBOOUYCPECIAHOC BHHMAHHC,
HACKOJbKO OHH CUMTAIOT 3TO YMECTHBIM. MEPaM IO COKPAILCHHIO BBIOPOCOB,
KOTOpPbBIE TAKIKE 3HAYHTEILHO COKPAILAIOT BLIOPOCH! YEPHOrO YIIEPOad, C TEM
uyToOBl OOCCMCUMBATL TNPCHMYIUCCTBA T OXPaHBl 3A0POBbA HCIOBCKA H
OKPVIKAIOIIEH cpedsl H COACHCTBOBATH CMATUEHHIO BO3JACHCTBHA HA H3MEHE-
HHE KIMMATA B KPATKOCPOUHOM MiaHe".



Crartba 3
1. B nyHxTe 1:
a) B TICPBOH CTPOKE BMECTO CIOB "TIOTONOMHOE 3HAYCHHE" BKIIFOUHTE CIIORA

"00A3aTCABCTBO MO COKPALLICHHIO"

b) B TPCTbCH CTPOKC BMCCTO CIOB "MOTOMOYMHBIM 3HAYCHHCM" BKIHYHTH
c1oBO "0043aTEILCTBOM ", H

c) B KOHLE 3TOro MyHKTa J00aBiacHO ciacaviomee npeanoskeHue: "lpu
TIPHHATHH MEP MO COKPALICHHIO BEIOPOCOB AHCMIEPCHOrO BemecTsa Kaxkaas CtopoHa
B TOH Mepe. B KAKOH OHA CUHTAET ITO HCOOXOAMMBIM. JOKHA CTPEMHTBLCH K COKpa-
IICHHK BBIOPOCOB M3 TEX KATCrOpHH MCTOYHMKOB, M3 KOTOPbIX, KAK H3BECTHO, IMpPO-
HCXOIAT BRIOPOCH OOnbImIHX 00BEMOB YEPHOTO yraepoaa".

2 B nvukTax 2 u 3 pumckue uudps "V u VI" 3ameHeHB pUMCKMMH wuppa-
mu "V, VI u X",
3. B nauano myHkra 2 BRMOucHBI caeayiomiue caoBa: "C yueTOM MOIOMKEHMIt

Ny HKTOB 2-OmMC 1 2-Tep”.
4, Bx1roueHBI CIEIYFOLIHE HOBBIC MYHKTH 2-0MC u 2-TEp:

"2-duc. Cropona, kotopas yixke asnanack Ctoponoii Hactosmero [lporoxona
JIO BCTYIUIEHHA B CHIY IOMPABKH. BBOIAIICH HOBBIC KATETOPHH HCTOMHHKOB.
MOMKET HMCNOIB30BATH I'IpC,IlCJ'II:HLIC FHAYCHHA. TMPHMCHHMBIC K "C_\’I.LI,CCTB_\‘IO-
IICMY CTALHOHAPHOMY HCTOYHHKY'". B OTHOLICHHH TIOOOr0 MCTOMHHKA, OTHO-
CAIIErocs K TaKOH HOBOH KATETOPHH. COOPYIKEHHE WM CYILECTBEHHAsS MOMIH-
(pMKALIMS KOTOPOTO HAYATIHCH J0 HCTEUEHHS OJHOTO roJa ¢ JaThl BCTVILICHHS B
CHJTY JAHHOH MOMpPaBKH A4 3ToH CTOPOHBI, €CIH TOJABKO H J0 TEX IMOpP MOKa
JAHHBIH HCTOYHHK HE MOJBEPrHETCS MO3IHEE CYILUECTBEHHON MOIH(DHKALIUH.

2-tep. CrtopoHa. kKoTOpas yike sensnack CTOPOHOI Hactosiwero IIpoTokona
J0 BCTYMJCHUA B CHIV MOMPABKH, BBOJAIICH HOBBIC MPEACTbHBIC 3HAYCHHUA.
MNPHMEHHMBIE K "HOBOMY CTALHOHAPHOMY HMCTOYHHKY', MOMKET MPOJO/IKATH
HCIOIBL30BATh PAHCC MPHMCHABIIHUCCH MPCACIBHBIC 3HAYCHHA B OTHOLUCHHH
M000r0 HCTOYHHKA, COOPYIKEHHE MITH CYIICCTBEHHAA MOTH(HKALMI KOTOPOTO
HAYATKUCH 1O MCTEYCHHS OJHOIO roJa ¢ JaThl BCTYIUICHMS B CHIY AAHHOH mo-
npaBku A7t 310 CTOPOHBL, €C/IM TOABKO H A0 TEX MOP NMOKA JaHHBIH MCTOMHHMK
HE MOABEPrHETCA MO3AHEE CYIUECTBEHHOH Moau(hukammu" .

5 ITyHKT 4 HCKIFOUCH.

6. Texkct nyHKTa 6 3aMEHEH HA CACAYHOIMH:
"Kaxaoii CTopoHE CleayeT NMPHMCHATbL HAWIYUIIHEC HMCIOIIHECA METOABl K
MOOHIBHBIM MCTOUHHKAM, OXBATHIBAGMBIM mpunokeHueMm VI u k kaxmomy
CTALMOHAPHOMY HCTOYHHMKY, OxXBaTbiBacMomy npuaomcHusmMu IV, V, VI u X, u,
KOIZa OHA CUYMTACT 3TO LECICCOOOPA3HBIM. MCPhI MO0 OrPAHHYCHHIO BHIOPOCOB
YEPHOIO YINEPoIa Kak KOMIIOHEHTA JHCIEPCHOIO BEILECTBA C YYETOM PYKOBO-
JAINHX JOKYMEHTOB, NPHHATBIX McnonuuTenpHbiM opraHom”.

% TexcT myHKTa 7 3AMEHEH HA CIETYFOLHH:

"Kaskgass CTOpoHa B TOHM CTENEHH, HACKOIBKO 3TO TEXHHUYECKH M IKOHOMHUIE-
CKH OCYIUECCTBHMO, H C YUCTOM 3aTPAT U MPCHMYIUCCTB MPHUMCHICT MPEACTb-
Hble 3HaueHHA Oas cogepxkanua JIOC B mpoaykTax, Kak 3TO ONpPEIENeHO B
npuaokeHu XI B COOTBETCTBHH CO CPOKAMH., VKA3AHHBIMH B TPUIOKE-
Huu VII",



8.

B nynkte 8 b):

a) cioBa "moxymente V" u "Ha ero cemHaauatod ceccuu (peme-

Hue 1999/1), u B 1HOOBIX MONPABKAX K HEMY" HCKIKYCHBI, H

9,

b) B KOHLE 3TOT0 NYHKTA BKIHYCHO CICOVILUCC NMPEITOKCHHC !

"Ocob0¢ BHHMAHHME CACAYCT VACIITh COKPALICHUI0 BbIOPOCOB aAMMMAKA H3
KPY ITHBIX HUCTOYHHKOB aMMHaKa A7 3Toit CTopoHs".

B nyakre 9 b) croBa "amMMmmpaka M/WMIH ICTYYMX OPraHHYCCKHUX COCAMHCHHIE,

CMOCOOCTBYIOIME TOAKHCICHHIO, IBTPO(HKALMH HIH 00paz0BAHHIO 030HA" 3aMeHe-
Hbl CJI0BaMH "aMMMAKA, ASTYUYHX OPTAHMUYECKHMX COCIMHCHHH W/MIHM IUCIIEPCHOTO
BCLICCTBA, CIOCOOCTBYIOIUME MOAKHCICHHIO, 3IBTPOPHKALMH, 00pa3OBAHHIO 030HA
MITH BO3PACTAHHIO YPOBHEH COACPKAHMS JUCMIEPCHOTO BemecTra",

10.

B nyukre 10 b) cnoBa "cepa w/uau neTVUHE OPraHWYECKHE COCTHHCHHN" 3a-

MCHCHBI CITOBaMH "ccpa, JICTYYHC OPTaHHYCCKHC COCIHHCHHS M/HIIH JHCIICPCHOC BC-
mecTro".

1.

12.

Texcer nmyHkTa 11 3aMEHEH HA CJICAY FOLIHH!

"Kanaga u CoeauneHHbie LTatel AMEDHKH TOCAE PATH()HKALMH, TMPHHITHI
HIIH yVTBEP:KICHHS HacTosumero [poTokona vIM nompaBKH. CoacpiKamiciics B
pewennu 2012/2, unu nocae NpHCOEAMHEHH K HUM npeacTaBasnoT Memomuu-
TEIbHOMY OPraHy CBOH COOTBECTCTBYHOINHE O00A3aTEIbCTBA IO COKPALLEHHIO
BHIOPOCOB B OTHOMICHWM CEPbl. OKCHAOB a30Ta., JCTYYHMX OPTraHHYCCKHX CO-
€IHHEHHIH H AHCOEPCHOIO BEIUECTBA A14 ABTOMATHYECKOIO BK/IFOUCHHS B IMPH-
noxenue 11",

[Mocae nyunkra 11 aoGaBacHbI CACAYHOIHE HOBBIC IY HKThI;

"11-6uc. Kanaga taxke nocie patu(pHKALMH, NPHHATHS HWIH Y TBEPKICHHI
HacToswero ITpOTOKONMA HIH MOC/IC MPHCOCAMHCHHA K HEMY MPEICTABIACT
M CnoTHUTEIBHOMY OPTaHY COOTBETCTBYIOILME MPEACIBHBIC 3HAMCHUS 7S aB-
TOMATHYECKOTO BKIO4CHHs B mpuaokerus 1V, V. VI, VIII, X u XI.

11-tep. Kaxaaa CropoHa paspaOaTelBaCT M BCACT KAaJACTPhl H COCTABIACT
MPOrHO3bl BEIOPOCOB ABVOKHCH CEPBI, OKCHAOB a30Ta, AMMHAKA, JETY4YHX Op-
rAHWYECKHX COEAWHEHHWH W aucnepcHoro semectsa. CTOPOHBI B mpeaerax
recorpaduyuccroro oxsata EMEII Henons3y 0T MCTOONOTHH, YKA3AHHBIC B Py~
KOBOJAIIMX MPUHLUHMMNAX, pa3padoTaHHbIX Pykosoasmmm opranom EMEIN u
npusATeIX CropoHamu Ha ceccun McmomuutensHoro oprana. CTopoHsl 3a
npeaenamu reorpaduteckoro oxsara EMEIT Mcnons3yroT B KaUCCTBE PYKO-
BOICTBA METOJOJIOTHH, MOArOTOBICHHBIC HA OCHOBE IMaHa padoTsl McmonHu-
TCIBHOrO OpraHa.

11-kBatep. Kaxxmoit CTopoHe CIeayeT NMPHHHUMATH aKTHBHOE VUACTHE B IMPO-
rpaMMax, OCYIUECTBIAEMBIX B cOOTBETCTBHH ¢ KoHBeHUMEH A1 onmpeaeaeHHsL
CTCNEHHU BO3ACHCTBUA 3arpA3HCHHA BO3AYNA HA 310POBLE YCIOBEKA H OKpY-
JKAOLIVEO Cpeny.

I1-kBunkBHeC, as ueneii conoctaBacHus 0OILECHALMOHAIBHBIX 0OBEMOB BbI-
OpOCOB ¢ 00s34TEABCTBAMM 110 COKPALUCHHIO BBIOPOCOB. H3IOKEHHBIMH B
nyHkre 1. CTOpoHa MOKET MCTIOAB30BATh MPOLIEAYPY, VKA3AHHYIO B PEIICHUU
WcnonuuTtenpHOro oprada. Takas mpoueaypa J0MKHA BKIOYATh MOJ0KEHHS O
NMPEACTABIEHHH IMOAKPETUISIOMEH AOKYMEHTALMH H 0030pe HCMONb30BAHMS
npoueaypsi".



E.

Crarpa 3-0uc

1. JobaeneHa caeay0as HOBas CTaTes 3-0uC:

Crarbs 3-0uc
"I'mdxue nepexoaHbie MOJIOKEHHS

L HecmoTpsa Ha nyHkTet 2, 3. 5 1 6 ctateu 3. CropoHa KOHBEHLHMH, KOTO-
pas craHoBurcs CrtopoHoi Hactosmero [lpotokona B mepwox ¢ | stHBaps
2013 roga 30 31 gexadps 2019 roga. MOKET MPHUMEHSTH THOKHE MEPEeXOAHLIC
MONO/KCHHA A1 OCYILUCCTBICHHA MPEACAbHBIX 3HAYCHHH, YKA3AHHBIX B TIPH-
nokeHHAX VI w/mmu VIII. Ha yCIOBHAX, OTOBOPEHHBIX B HACTOAILCH CTaThe.

2 Jlwdas CTopoHa. MPHHHUMAKILAA PCIICHHMC MPHUMCHATH TUOKHC mnepe-
XOIHBIC _VCJIOBHﬂ B paMKax HaCTOHU.leﬁ CTATBEH. YKA3BIBACT B CBOCM JOKYMCHTEC
O paTH()HKALMH. NMPHHATHH, 0J00peHHH HacTosAwero [IpoTokoaa HIAH MpHCO-
COHHCHHH K HCMY CICAYOILCE:

a) KOHKPETHBIC MOJOKCHHA mpuiaokeHusa VI w/mmm VIII, B oTHOMmIE-
HUH KOTOPBIX JaHHAs CTOPOHA MPUHMMACT PEIUCHHE MPHMEHATH rHOKHE mepe-
NOIHBIC MOMOKCHHA, H

b) MJaH OCYIUECTBACHHA ¢ YKAa3aHHEM rpa(hHKa MOJIHOTO OCYIUECTB-
JICHHS Y KA3AHHBIX MOJTOKCHHH,

3. IInan ocymEecTBICHHA COINIACHO MNYHKTY 2 b) mpeaycmaTpuBaer Mo
MEHBIICH MEpe OCYMICCTBICHHE MPEACTbHBIX 3HAYCHHH 175 HOBBIX W CYILC-
CTBYHIIHX CTAUHOHAPHBIX HCTOYUHHKOB, YKA3AHHBIX B Tﬂﬁﬂ"l.[ﬂx lus npHiIo-
skeHud VI m tabmuuax 1. 2, 3, 13 u 14 npunoxenus VIII He no3anee yeM ye-
pe3 BOCEMb JICT MOCAEC BCTYIUICHUA B CHOY HacTtoswero Ilporokona amst aau-
noit Croponst unu 31 aexadpsa 2022 roma B 3aBHCHMOCTH OT TOrO. KAKOE H3
ITHUX COOBITHI HACTY THT NMEPBBIM.

4., Hu B xoem ciayuae ocymecTsiacHue CTOPOHOI 11000r0 H3 MpeacabHBIX
3HAYCHHUI A7 HOBBIX M CYIICCTBYIOIUIHMX CTALHOHAPHBIX HCTOMHHKOB. YKa3aH-
HbIx B npuiaokeHuax VI w/uau VIII He MokeT ObITh OTIOKEHO HA MEPHOJ, MO-
cae 31 pexadpsa 2030 roga.

5; CTopoHa, NPHHUMAIOLIAS PEIUCHHE MPUMEHATh rHOKHE NIEPEXOAHBIE 110~
TIO’KCHHUS COTTACHO HACTOMILCH CTAThE, MpeacTasiascT MCnOIHUTEIBHOMY CCK-
petapro KOMHCCHM TPEeXTOAMYHBIH JOKI4J O XOAC OCYIUCCTBIICHHS TIPHIIONKE-
Huit VI w/uan VIII. HMcnoauuTenabHbiit cekpetaps KoMHCCHH MpenpoBOKIACT
TaKHE TPEXTOAHUHBIC JoKaaabl McrmomHuTe1bHOMY OpraHy”.

CrarTea 4

1. B nyHkre | croBa "aMMHAKa H TETYYHX OPTraHHYCCKHX COCOUHECHHH" 3aMeHe-
Hbl CIOBAMH "aMMHAKA, JCTYUHX OPraHHYECKHX COCIMHCHHII W JUCMEPCHOrO BElle-
CTBa, BKJIIOYAA YCPHBIA yriaepoa”.

2. B myukre 1 a) caosa "ropenok ¢ HMU3KHM YPOBHEM BbIOPOCOB M MPHMEHEHHIO
HAJJCKAILECH IKOTOrHUECKOH MPAKTHKU B CCILCKOM XO3AHCTBC" 3aMCHCHBI CIOBAMH
"ropenox ¢ HH3KHM YPOBHEM BRHIODOCOB, MPHMEHEHHIO HAIEKAIMIEH IKOIOrHIeCKOMH
MPAKTHKH B CEIbCKOM XO3AHCTBE M MEP. KOTOPBIC, KAK M3BECTHO. MPHBOIAT K COKpPa-
LICHHIO BLIOPOCOB YEPHOIO YIIEPOa KAK KOMIIOHCHTA JHCNCPCHOTO BElecTsa" .



Cratba 5
1. B nyuxTe 1 a):
a) caoBa "aMMHAKA W NETYYHX OPraHWYECKHX COEIHHEHHH" 3aMEHEHBI

CI0OBAMH "ﬂ}\ll\'ﬂ’[al(ﬂ_. JCTYUHX OPraHHYMCCKHX COC,-‘.'I,HHCI'LPIi"l H JHCNICPCHOrO BCIUCCTBA,
BKJTIOYAsl YCPHBIH yIacpoa": u

b) CII0Ba "HALMOHANABHBIX TMOTOJIKOB BHIOPOCOB HIM" 3AMEHEHBI CIOBAMH
"00s13aTEABCTE MO COKPALLEHUIO BHIOPOCOB H",

2 Texct nyHkTa | ¢) 3aMEHEH HA CACIYHOIINH;

€)  VPOBHAX MPH3EMHOTO 030HA H AUCTICPCHOrO BEIUECTBA: ",
3. B nvukTe 1 d) cnopo "H" BKIYSHO MOCIC TOUKH C 3arsTOM.
4, JobaBicH HOBBIH MVHKT | €) ceay IIEro COACPHKAHHS

"e)  yAyYIueHWIX B 0DJACTH OKPYIKAKOLIEH cpeasl H 3J0pOBbs MKOACH,
CBA3AHHBIX C coDaroAeHHEM 0043aTeNbCTBE TMO COKPALICHHID BLIOPOCOB HAa
2020 roa 1 mocaeay OIMA MEPHOA, VKA3AHHBIX B npHioKeHuH 11, Jlna cTpax B
npeaenax reorpadpuueckoro oxsata EMEIT unopmauusa o TakuX yayYIICHHAX
OyaeT npeacTaBICHA B PyKOBOACTBE. npuHsiToM HcnonHuTeapHbIM opraHoMm".

Ln

B nyHkTe 2 €):

a) cI0Ba "30POBB M OKpYKaromieit cpeasl” 3aMeHeHs! caoBamu "310po-
Bbsl, OKPY/KAOLICH cpeapl M kauMaTa”: u

b) BMCCTO CJIOB "CBS3AHHBIX C 3arpsA3HUTCIAMH" BKIIOUYCHBI CI0Ba "CBi-
3AHHBIX C COKPAILIEHHEM BbIOPOCOB 3arps3HUTENCH" .

Crartba 6

1. B nynkTe | b) cnoBa "aMMHMaka W IETYYHX OPraHHYECKHX COCIMHEHME" 3aMe-
HEHBI CTOBAMH "aAMMHAKA, JETYUHX OPraHHYCCKHUX COCJHHCHHH H JHCTIEPCHOTO BE-
meccTaa",

2, B nyuxte 1 ) caosa "moxymenros [-V" u "Ha cro ccMmHaauaTo# ceccuHu
(peweHue 1999/1). 1 1100BIX MONPABOK K HUM" HCKIIOUYCHDI.

3. B nmyukre 1 g) croBa "mokymeHra VI" u "Ha ero ceMHaauaToi ceccHH (peme-
Hue 1999/1). 1 1100bIX MONMPABOK K HEMY " HCKIHOHCHBI,

4, B nysxTe 1 h) cnoBa "aMMHaKa M TCTYYHX OPTAHHYCCKHX COCOHHCHME" 3aMe-
HCHBI CTOBAMH "aMMHAKA, JETYUHX OPraHHYCCKHX COCIHHEHHI M TUCMEPCHOTO BE-
mecTea”,

3. TekcT nyHKTa 2 3aMEHEH HA CASAYHOLLMIH:
"Kaxaas CtopoHa coOOHpacT U XpaHHT HH()OPMALHIO O;

a) KOHUESHTPALHIAX B OKPYKAKIIEH CPEae W 0CAKISHHMAX CEPbl H CO-
eIHMHEHHI a30Ta;

b) KOHLUCHTPAUHAX O30HA., JICTYYHX OPTraHHYCCKHX COCIHHCHHI H
JHUCTICPCHOTO BEIICCTBA B OKPY KA e cpenc. M

c) OLICHKAX BO3ACHCTRHA TMPH3EMHOrO O30Ha H JAMCTIEPCHOTO BEMIE-
CTBA., CCJIH OHH MPAKTHYCCKH BO3IMOMKHBI.



Kaxxzas CTopoHa, eCIH 3TO MPAKTHUYSCKH BO3MOMKHO, TAKIKE COOHpACT H
XPaHUT HH{OPMALHI O BO3ACHCTBHM BCEX 3THX 3ArpA3HUTENECH HA 3J0POBbE
YECTOBEKA, IKOCHCTEMBI CYIIH H BOAHBIC IKOCHCTEMBI, MATCPHAAbI M KIMMAT.
CropoHs! B nipeaenax reorpadpuueckoro oxeara EMEI nomkHs! Herone30BaTe
PYKOBOISIILME MPHUHLIUIBLL, MPUHATBIC MCMOAHUTEIbHBIM OpraHoM. CTOPOHBI 34
npeacaamu reorpaduueckoro oxsara EMEI gomkHbl MCMOAR30BaTh B KAuc-
CTBE PYKOBOJACTBA METOMOJOTHH, Pa3pabOTAHHEIC HA OCHOBE IUIAHA PabOTHI
HcenonuurensHoro oprasa”.

6. BxIr0UCH HOBBIH IMyHKT 2-0HMC COCay FOIIETO COACPKAHHSL

"2-6uc. Kaxaoi CTopoHe CleayeT B TOM CTEMEHH, B KAKOM OHA CYHMTAET HEOO-
XOAMMBIM, TAKKE pa3padaThiBaTh H BCCTH KAJACTPhl M MPOTHO3bI BHIOPOCOB
YEPHOTO YTIEPOJa Ha OCHOBE HMCITONB30BAHMS PYKOBOIIIIUX MPHHLMITOB, TIPH-
HAThIX McnonHuTensHbiM oOpraHom”.

Crarbs 7
1. B nmynxkTe 1 a) ii) BMecT0 c10B "myHkTa 3" BKIOYCHBI C10Ba "My HKTOB 3 M 7",
2, Texct BCTy mUTEIbHOM YacTH nyHKTa | b) 3aMeHEH Ha caeay O mmii;

"b) Kamnmas CTopoHa. pacmoONMOMKCHHAs B TIPCACIax rcorpafuHucckoro
oxsara EMEII, npeacrasaser EMEII yepe3 McnonuurensHoro cexperaps Ko-
MUCCHH, MCTIONB3VH PYKOBOASIIHE NPHHIMILI, TOArOTOBACHHBIE PykoBoas-
oM opranoM EMEIT u npuHaTeic MCIOMHUTCIBHBIM OPraHoM, HHZKCCICIY=-
MY HHGOPMALHIO B OTHOLICHHH BBIOPOCOB JHOKCHAA CEPHL, OKCHAOB a30-
T4, aMMHMAKA, JCTYYHX OPraHH4YECKHX COCIMHCHHI M IUCMEPCHOTO BEILE-
cTBa:".

3 B myukre 1 b) i) cnosa "cepsl, OKCHAOB a30Ta. AMMHAKA H JETYUYHX OpPraHHue-
CKHX COCIMHCHHIT" MCKIKUCHBI,

4, B nyHkTe 1 b) ii):
a) CJI0Ba "KA)KAOTO BEIICCTBA" HCKIHOYCHDBL, H

b) pmecTo yucaa "(1990)" BknrwoueHsl cioBa "yKa3blBAEMOM B TNPHIOKE-
Huu 11",

5. B nmyskTe 1 b) iii) cnoBa "u TeKymMHX MIAHAX COKPAILEHUs" HCKIIOUCHBI.

6. Texcr nynkra 1 b) iv) 3aMEHEH HA CICAY FOLLMIL
"iv) HH(pOPMALHOHHBIH JOKIAd O KaJacTpax. coiep:Kalui moapod-
HbIC JAHHBIC O MPEICTABICHHBIX KAJACTPaX BBIOPOCOB M MPOTHO3UPYE-
MBIX BBIOpocax;".

7. HobaeacH HOBBIHM MyHKT 1 b-OmMc) ciacay0ero coacp:Kanus:

"b-6mc) Kaxpgas CTopoHa, pacnoNoKCHHAA B Mpeacaax reorpauuccko-
ro oxsara EMEII, momkHa mpeacTaBiaaTs MCMOJHHTEIBHOMY OpraHy 4epes
Hcnonuutensunoro cexperaps Komuccun umeromyrcs uapopmaunn 00 ocy-
IIECTBIAEMBIN B COOTBETCTBHH ¢ KOHBEHUHEH mporpaMMax OLECHKH BO3ACH-
CTBHA 3aTPA3HEHHS BO3AYXA HA 3I0POBbE UEIOBEKA M OKPYIKAKOLIVE Cpeay H
MPOrpaMMax rno arMoc(epHOMY MOHHTOPHHIY H MOJCIHPOBAHHIO. MCTOIL3YA
PYKOBOASIIME MPHHLHITEL, TIPHHATHIC McmomHHTEIbHBIM OpraHoM:",



8. TekeT myHKkTa 1 C) 3AMCHCH Ha CIICAYFOILHIL:

"c) Croponel B palioHax 3a mpeiciaMH rcorpa(puyccKoro Oxpara
EMEIl mpeacTaBasiFoT MMCHOIIYIOCH HH(OPMALHIO 00 VPOBHSX BBIOPOCOB. B
TOM YHCIE 3a Oa30BHIi roa, KOTOpas ONpelcicHa B npuioxkeHuu 11 u yBa3ana
¢ reorpauueckuM paHOHOM,. OXBATBIBAEMBIM €€ 00s13aTEIbCTBAMH MO COKpa-
weHu BeIOpocoB. [Ipu Haxuuuu npockOsl UcnonuuTeasHoro oprasa Cropo-
HBI B paiioHax 3a mpeaenaMu reorpaduueckoro oxpata EMEIT nomkHel npen-
CTaBJIATh MMEHOMIYIOCH HH()OPMALIHIO, AHATOTHYHYIO TOiL. KOTOpas VKasbIBaeT-
cs B moAmny HKTe b-0mc)".

9. IMocae moanyukTa | ¢) BKIKYCH HOBBIH MOANMYHKT d) CICAYIOLIEIO coaep:Ka-
HHIL

"d) xamazas CropoHa AOKHA TAIGKE MPEACTABIATL HH(OPMALIHIO.
KOIJa TaKoBasg HMECTCSH, O CBOHMX KaJaCTpax M MPOTHO3aX BHIOPOCOB YCPHOTO
VIAEpOaa. UCTONb3YSA PYKOBOAAIINE MPUHUHKIBL, MPHHATEIE MCMOTHHTENEHBIM
opra€om".

10.  TekcT BCTYNMUTCABHOM YACTH MYHKTA 3 3aMCHCH HA CJICIY FOLIMIA:

"Ilo mpocsbe HcnoaHHTEabHOTO OpraHa M B COOTBETCTBHHM C PACIIHCA-
HHEeM, onpeaeacHHsiM M, EMEIT u apyrue BcrnoMoOraTeibHbIC OPraHel npe-
cTaBagl0T UCMOMTHHTETEHOMY OPraHy COOTBETCTBYOIIYIO HH(popMamio 0:",

11. B myHkre 3 a) mocae ¢ca0Ba "KOHLEHTpALUMAX" BKIIOYEHBI CI0BA "AHCMIEPCHOIO
BCLUCCTBA. BKIFOUAS YCPHBIH yraepoa".

12. B myHkTte 3 b) caoBa "030Ha M €ro MpPeKypcopoB” 3aMEHEHBI CIOBAMH "IHC-
MCPCHOTO BCLICCTBA, MPH3CMHOTO 030HA H HX MPCKypcopos”.

13. TMocae noanyuiTa 3 b) BKIHOUYEHBI HOBBIC MOAMYHKTHI ¢) M d) CAeayHOILIEro co-
JCp7KaHHS

"c)  nebaaronmpHATHOM BO3ACHCTBHH HA 3I0POBLE YEIOBEKA. MPHPOI-
HBIC 3KOCHUCTEMBI, MATCPHAILI H CCIBCKOXO3IHCTBCHHBIC KYIBTYPbI, BKIHOHAs
B3AMMOJEHCTBHS C H3MECHEHHEM KIHMATA W OKPY’KAIOMICH CPeIOH, CBA3AHHBIC
C BELIECTBAMH, OXBATbIBAEMbIMH HacTosAlMM [IpoToKonoM. M mporpecce, A0-
CTUTHYTOM B VJIYYIICHHH COCTOAHHS OKPY/KAKIMICH CPEAbl M 3A0POBbI YCI0BEC-
K4, KAk 00 3TOM rOBOPHTCA B PYKOBOACTBE, NMPHHATOM MCHOTHHMTENBHBIM Op-
TAHOM: H

d) pacuerax a3o0THbIX OanaHcoB, (PPEKTHBHOCTH HCIOIb30BAHHA
a30Ta W H30BITKOB 430Ta H MX COKPAILEHHA B TIpeaenax reorpaduueckoro pai-
oHa EMEII na ocHoBe pykoBoAcTsa. npHHATOr0o MecnoaxuTenbHbIM opraHoM".

14. Tlocaeanee NpeaiOMEHHE My HKTA 3 HCKIHOUMEHO.

15. B xonue nyHkra 4 106aBICHSI CI0Ba "H JIHCIICPCHOTO BEmICCTBA",

16. B nynxre 5 cioBa "(PAKTHYECKMMH KOHUEHTPALMAMH O30HA H KPUTHYECKHMH
VPOBHSAMH 030HA" 3aMEHEHBI CI0BAMH "(DAKTHUCCKMMHM KOHLCHTPALUMIMH 030HAa H
JUCTIEPCHOTO BEIUECTBA H KPHTHUYCCKHMH YPOBHSIMH O30HA H AHCNEPCHOIO BELIC-
cTBa".

17. JlobaBicH HOBBIM MYHKT 6 CICAYKOIUCTO COACPAKAHHS:

"6. HecmoTps Ha MOMOKEHHA MyHKTA 1 b) cTaten 7, CTOPOHA MOMKET MpO-
cuth McmonHuTenbHBIH OpPraH paspeliuTh OpeacTaBIsuiTh HHpOPMALHID 0O
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OrpaHHYCHHOM KaJgacTpc BblﬁpOCOB TOro HIH HHOTO KOHKPCTHOTO 3ArpAsHH-
TCJIA HITH fSElI'pH'SHHTCJ’[eﬁ: CCIIH:

a) sta CTOopoHa paHee He oOs3aHa OblIa MPEACTABIATL HH(pOpMa-
LHI0 cornacHo HactosmeMmy [Ipotokony wmm mobomy apyromy [Ipotokoay mo
ITOMY 3arpA3HHTECIIO. H

b) orpanudMcHHBIH KagacTp 3ToH CTOPOHBI OXBATHIBACT, KAK MHHH-
MYM, BCE KPYITHBIC TOUCHHbIC HCTOUHHKH 3aTPAZHUTENS HIH 3aTPA3HHTENCH Ha
TeppuToprn 1anHoi CTOPOHB! MK cooTBeTCTBYIOLIEro PPB3.

WcnomHuTe IbHBII OpraH JAeT TAKOE Pa3pelleHHE €XKETOJHO B MEPHOI
BIIOTE OO0 MATH JICT MOCIC BCTYVIUICHHA HACTOALLCTO HpOTOI(O.TIa B CHOV I
CTOpOoHbI, HO B M000M C/Iy4ae HE B OTHOLICHHH IPEACTABICHUA OTYETHOCTH O
BeIOpOcax 3a moboii rox nmocae 2019 roma. Takas mpoceba OvIeT CONMPOBOXK-
Jatbes uH(popMauumeil o mporpecce B pazpaborke Sonee MOTHOTO KaJacTpa B
paMKax exeroaHoH otucTHocTH CTopoHs!",

Crartba 8

1. B mynxTe b) cinoBa "aMcmepcHOMY BEUISCTBY, BKIKOHAsA YEpPHBIH yraepoa,"
BKJTOUCHBI MOCJIE CI0B "B 0COOCHHOCTH Mo".

2, B nyHKTe ) caoBa "COEAWHEHHIl 430Ta M NETYYHX OPTaHHYSCKHX COCIHHE-
HUi" 3aMeHEHBI CI0BAMH "COEIMHEHHI 430Ta. JCTYUHX OPraHHYECKUX COCIMHCHHI 1
JUCTICPCHOTO BEIIECTBA, BKJIKOYAA YCPHBIii yracpoa”.

3. IMocae myukra d) aoGasiaeH HOBbIH MyHKT d-OKMC) ClEIYHOIIETO COASPHKAHMS;

"COBCPIUCHCTBOBAHHCM HAYYHOTO MOHHMAHHA BO3MOMKHBIX COIYTCTBYHOLIHX
BBITOJ IS MIPEIOTBPALICHHUA H3MEHEHHA KIHMATA B COMCTAHHH CO CLCHAPHS-
MH BO3MOMKHOTO COKPAILCHHS BLIOPOCOB 3arpia3HUTENCH BO3IYXa (TAKMX, KAk
MCTaH, MOHOKCH[ YIJICPOAa M YCPHBIH YIICPOX). KOTOPBIC OKA3BIBAIOT KPATKO-
CPOYHOE PaJHALMOHHOE BO3ACHCTBHE M APVIHE BHIB! BO3ACHCTBHA HA KIH-
Mmart:".

4, B nvekTe €) cnoBa "IBTpoHKALMH H (DOTOXHMMHYECKOTO 3arpA3HEHHA" 3aMme-
HEHBI CIOBAMH "IBTPO(HKALHH, (JOTOXHMHUYCCKOrO 3arpA3HEHHA H JHCTIEPCHOTO BE-
mecTsa".

5. B nynkTe ) cnoBa "aMMHAKA H JTETYYHX OPTaHHYECKHX COCAHHEHHH" 3aMEHe-
Hbl CIOBAMH "aMMHAKA, JETVYHX OPraHHYCCKHX COCAMHEHHH M APYTHX NPEKYPCOPOB
030H4 H JHCTICPCHOTO BemecTRa",

6. B nyHuxTe g):

a) cioBa "a30Ta H JETY4YHX OPraHHYSCKHX COCIHHEHHIl" 3aMEHEHB! CI0BA-
MH "a30Ta, ISTYUYHMX OPraHMYECKHMX COECIMHCHHMH M JMCIICPCHOIO BeuecTsa";

b) cnoBa "BKIHO4as MX BO3ACHCTBHC HA KOHLCHTPALMH TBEPABIN yacTHO"
HCKITFOUCHBI; H

c) cia0Ba "NETYUMMH OPraHHYCCKMMH COCIHHCHMSIMH M TPOTOC()EepHBIM
030HOM" 3aMEHEHBI CTOBAMH "NETYYWMH OPraHWYECKHMH COCTWHEHHSMH, JTHCTIEPC-
HBIM BCIICCTBOM H MPH3CMHBIM O30HOM".
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L.

7

B nynxTe k):

a) cjioBa "OKpy:Kaome cpeasl H 3A0POBb YeI0BEKA" 3aMEHEHBI CIOBAMH

"OKPYIKAKLICH CPEabl. 3A0POBbs YEIOBCKA H BO3ACHCTBHSA HA KiuMat". U

b) CI0Ba "AMMMAKA H JIETYUHMX OPraHHYECKHX COEIMHEHHH" 3aMEHEHBI

Ccl0BaMH "aMMHMAKA. JCTYYHX OPraHHYCCKHX COCAHHCHUI M JUCTICPCHOTO BewecTea",

Cratba 10

1.

B nvukTe 1 cnoBa "cepsl U coeAWHEHHI a30Ta" 3aMEHEHBI CIOBaMH "Cepshl, CO-

€IMHEHHIt 430Ta W AUCTIEPCHOTO BeecTra".

2

B nyHkTe 2 b):

a) cioBa "COMYTCTBYIOLIHX KIHMMATHYCCKHUX BBIFOA"' BKIYEHBI MOCIE

C/I0B "Ha 310pPOBLE YCI0BEKA.". H

"

no-.

b) cjioBa "JAMCIIEPCHOMY BELUECTBY" BK/IKYECHBI [0CJE C/I0B "0COOEHHO

Jo0aBacHBI HOBBIC MYHKTHI 3 ¥ 4 CASAYHOLIErO COACPKAHHA:

"3. HcnoaHuTenbHBIH OPraH HE MO3JHEE YEM HA BTOpOH ceccuu Mcmomnm-
TEABHOrO OPraHa MOCJE BCTYMACHHUA B CHIY TMOMPABKH, COJACPIKAIIEHCS B pe-
wenun 2012/2, BKA4YAET B CBOH 0030pbl. MPOBOIAHMBIE B COOTBETCTBHH C
HACTOAIICH CTaThCH, OLUCHKY MEP MO COKPALICHUIO BHIOPOCOB YCPHOTO YIICPO-
Ja.

4. CTOpPOHBI HE MO3IHCE YEM HA BTOPOH cecCHH MCMOIHUTEIBHOTO OpraHa
MOCJE BCTYMJICHHA B CHIY NMOMNPABKH, COACpIKamueHca B pemwenuun 2012/2. oue-
HHBAKOT MEPBI MO COKPAIICHHK BBHIOPOCOB AMMHAKA H H3VYAKT HEOOXOOM-
MOCTb nepecMoTpa npumokeHus [X",

Crarpa 13

TexcT cTaten 13 3aMeHeH Ha caeay O INHH:

"Crares 13
KoppexkTusbi

1. JIro6as CtopoHa KOHBEHUMH MOKET MPEANaraTb CKOPPEKTHPOBATE MPH-
noxenue 11 kK Hactosmemy IpoTrokony nmyrteM A00aBICHHSA B HETO €€ HA3BAHHS
BMECTE C YPOBHSIMH BHIOPOCOB, MOTOJQMHBIMH 3HAYCHHSIMH BEIOPOCOB H TMpO-
LEHTHBIMH COKPAIICHUAMH BBIOPOCOB.

2 JI106ast CTOpOHA MOKET NPEATAraTh CKOPPEKTHPOBATL €¢ 00 34aTC/IbCTBA
MO COKPAIICHUIO BBIOPOCOB, ViK€ mepevyHciacHHele B npunokeHuu 1. Takoe
NPEeAIOKEHHE JOMKHO BKIFOUATh MOIKPEIUIAKLIYID JOKYMEHTALMK H pac-
CMATPHBACTCA B COOTBCTCTBHH C TOJOMKCHHAMHM pemcHus McmomnuTeasHoro
opraHa. 3TO PaccMOTPEHHE MPOBOAMTCA A0 0Ocy:kaeHUs npeanokeHus Cto-
POHAMH B COOTBETCTBHH C NYHKTOM 4.

3. Jlrobas CTOpoHAa, B OTHOIICHWH KOTOPOH TIPHMCHSIFOTCS TIOJIOMKCHHS
MYHKTa 9 cTaThM 3. MOXKET MpeAiarath CKOppekTuposaTsh npuioxerue 11 my-
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TeMm gobaBaeHHsn B HEro oaHoro uaH 6omee PPB3 unu wimenenuss PPB3 B
pPaMKaX €¢ IOPHUCIUKLHH, KOTOPbIH YKA3BIBACTCA B JAHHOM NPHIOKEHHUH.

4. [Tpeanaracmbic KOPPECKTHBLL MPCACTABAAKTCA B MHCBMCHHOM BHAC Mc-
MOJHUTEIBHOMY CEKpeTapro KOMHMCCHH. KOTOPBLIH MPENpPOBOKIAET HX BCEM
Croponam. CtopoHs! 00CYKAAKOT MPEIIOKEHHBIE KOPPEKTHBBI HA CICIYOILCH
ceccHH HICTIOMHUTEIBHOIO OPraHd MpH YCIOBHH, YTO 3TH MPCAT0KCHMS ObliH
HanpasaeHsl CTopoHaM MCMONTHUTETBHBIM CEKPETAPEM MO MEHBIUEH Mepe 3a
JEBSHOCTO IHCH.

5. Koppextussl npuHaMaTcs CTOPOHAMH, MPUCY TCTBY IOIIMMH HA CECCHH
HCnoaHUTEIbHOTO OpPraHa. Ha OCHOBE KOHCCHCYCA M CTAHOBATCA ACHCTBH-
TeapHbIMH 4181 Bcex CTopoH HacTosmero [IpoTokona Ha ACBSIHOCTHIH ACHB MO-
cne Toro, kak McnonHurenbHbIH cekpetaps Komuccuu Hanpasua stum Cropo-
HAM MHCBMCHHOC YBEIOMICHHE O MPHHATHH KOPPEKTHBA.

Crarps 13-0uc

IlonpaBku

1. JIrobas CTopoHa MOKET MpeanaraTh MOTPaBKH K Hactosmemy [lporo-
KOJIy.

2 l'[pe,:maraemue NOMPAaEKH MNMPCACTABIAKITCH B IMHCBMCHHOM BHIOC Hc-

MOJHUTEIBHOMY CEKpeTapro KOMHMCCHH, KOTOpBIH MPENpPOBOMKIAET HX BCEM
CroponaMm. CtopoHsl 00CYKIAKOT MPEAUTOMCHHBIC MOMPABKH HA CIACAYHOILCH
ceccHH MCIIOTHHUTEIBHOTO OPraHd MPH VCIOBHHU, YTO 3TH NMPESATOKCHUS OBITH
HanpasiaeHsl CropoHam HMcCroHUTENBHBIM CEKPETAPEM MO MEHbIUCH Mepe 3a
JCBSIHOCTO IHEH.

3; [Tonpasku k Hactosmemy [IpoTokomy, 3a HCKIIOUESHHEM NMPHIOKCHHH [
u IIl. npunumaroTcs CTOpoHAMH, MPHMCYTCTBYHIMMHKH HA ceccud McnomnHu-
TCIBHOTO OPTraHa, HA OCHOBC KOHCCHCYCA M BCTYMAKOT B CHITY AJA NPHHABIIMX
ux CTOpOH Ha ACBAHOCTHIH JEHB MOCIE CIAYHM HAa XpaHeHHE Jlemos3uTapuio
aByms TpeTamMu CTOPOH, KOTOPLIE B MOMCHT WX MpHHATHA Obiiu CTOpOoHAMM,
CBOMX JOKYMCHTOB 00 MX NpHHATHH. [IONpaBKH BCTYMAKT B CHAY AN JTHOO0H
Apyroii CTOpOHBI HA ACBSHOCTHIH JEHb MOCIE CAAYH HA XpaHeHHue 3Toi Cto-
POHOIH CBOETO JOKYMEHTA 00 MX NMPHHATHH.

4, [Tonpaeku k npuaoxkeHuam [ u Il x Hactosmemy [lpoTokomy mpuHH-
maioTea CTOpoHAMH, MPHCYTCTBYIOMHMH HA CecCHH McnoaHHTeasHOTO opra-
HA, Ha OCHOBC KOHCCHCYcA. [l0 HCTCUCHHHM CTA BOCBMHIACCATH AHCH CO AHA
npenpoBokacHus BceM Ctoporam HcnonHutensHbiM cexperapeM Komuccuu
MOMPAaBKa K JHOOOMY TAKOMY MPHIOMKECHHIO CTAHOBHTCS JACHCTBHTEIBHOH 1715
Bcex CTOpPOH, KOTOpBIC HE MPEACTABHIM JeMmo3HTAPHID YBEIAOMICHHS B COOT-
BETCTBHH C MOJOKEHHAMH ITYHKTA 5, MPH YCJIOBHH. YTO MO KpaiiHed Mmepe
wecTHaAUaTe CTOPOH HE MPEACTABHIM TAKOTO YBEIOMICHHS.

5. JIrobas CTopoHa. KOTOpAs HE MOXKET OJOOPHTH MONMPABKY K MPHIOKE-
HasM | w/unu 111, yeBegomuaser 06 3tom Jleno3urapus B MHCbMEHHOM BHIE B
TCUCHHE ACBAHOCTA AHEH cO aHA COOOLICHHA O ¢¢ MPHHATHH. JlenosuTtapuit
HesaMeqTuTenbHOo HH(popmupyer Bce CTOPOHBI O MOOOM TAKOM TIOMYUYEHHOM
yeeaomiacHuH. CTOPOHA MOKET B JIH000C BpPEeMs 3aMEHHMTb CBOE IPEIBIIY ILEE
VBCAOMIICHHC COTITACHCM IMPHUHATHL MOMPABKY. H C MOMCHTA cjaauu [lemo3mTa-
PHI0 TOKVMEHTA O TAKOM COTTACHH TOTPABKA K TAKOMY TIPHIONKCHHID CTAHO-
BHUTCA ACHCTBHTCABLHOM A7 3T0H CTOpPOHBL.
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6. Jdas tex CTOpoH. KOTOPBIE MNPHHATH €€, MPOUEAYPA. H3JIOKEHHAN B
MYHKTE 7. 3AMEHSACT H3JIOKCHHYIO B MyHKTE 3 MPOUCAYPY B OTHOLICHHH TIPH-
HSITHA TIOMPABOK K npunokeHusm [V—XI1.

7. [Monpasku k mpunokeHusM [V—XI npuauMmaroTcs CTOPOHAMH, TIPHCY T-
CTBYIOLIHMH HA ceccHH MCnoMHUTEeIBHOrO Oprana. Ha ocHoOBe koHceHcyca. [lo
HCTEYCHHH OJHOIO rojd Co AHA e¢ npenpopoxacHus scem Croponam HMcenon-
HUTEIBHBIM cekpeTapeM Komuccuu nmonpasBka K THOOOMY TAKOMY MPHIOKEHUIO
CTAHOBUTCS JAciicTBUTEAbHOH aist Tex CTOpPOH. KoTOphic He mpeactasuan [e-
MO3UTAPHIO YBCIOM/ICHHA B COOTBETCTBHH C MOJIOKCHHIMH MOJIY HKTA a):

a) mbas CTopoHa, KOTOpas HE MOKET OJ00PHTE MOMPABKY K MpH-
aoxenusam [V=XI, yeeaomaset 06 3toM Jleno3utapusi B MHCBMCHHOM BHAC B
TEUCHHE OHOTO TOAA CO JHS COODIIEHMS O ¢ MPHHATHH. [lerno3uTapHii He3a-
MEIATHTEIbHO HH(popMUpyeT Bce CTOPOHBI 0 JHOOOM TAKOM MOJIYUEHHOM YBE-
JomiacHuH, CTOPOHA MOMKET B 1000€ BPEMsI 3aMCHHUTh CBOC MPEIbLIY ILIEEC VBC-
JOMIEHHE COTNAcCHEM MPHHATH TOMPABKY. W ¢ MOMEHTa caauyu Jlemosutapuio
JOKYMCHTA O TAKOM COIJIACHH MOMPABKA K TAKOMY MPHIOKCHHIO CTAHOBHTCSA
JACHCTBUTCIBHON 115 3TOH CTOPOHDI;

b) modan nonpaska K npuaokeHwsiM [V—XI He BcTymaer B cHIY,
eciu B 00weit ciaoskHocTH 16 uau 6oaece CropoH nmubo:

i) MPEJCTABUIH YBECIOMICHHSI B COOTBETCTBHH C MOJQKEHHIMH
MOANYHKTA a); 1udo

i) HE MNPHHIIH NPOLEAYPY. H3JIOKEHHYI B HACTOALIEM Iy HKTE, H
MOKA HE CAA]H HA XPAHEHHE AOKYMEHT O €€ NPHHATHH B COOTBETCTBUH

an

C MONOMKCHHAMH NMYHKTA 5.

Crarpa 15

JloGaBneH HOBBIH MYHKT 4 CICAVIOIIETO COACPIKAHHA:

"4 JlwOoe rocyiapcTBO MIH PErHOHAJBHAN OPraHH3aLHA IKOHOMHUECKOMH
HHTCTPALIHH 3ajB/ISICT B CBOSM JOKYMEHTE O PATH(HKALMM, MPHHATHH, VTBEP-
JKACHHH WM MPUCOCAHHCHHH O CBOEM OTKa3¢ ObITh CBA3AaHHOM Mpoueaypoii,
u3ntaracMoii B myHKTe 7 cTaTthbH 13-OHC, KOTOpBIH KacacTCsl MOTPABOK K IPH-
noxkeHusm [V-XI",

HoBasn crarps 18-0uc

TTocae craten 18 gobasieHa HoBasg cTaThs 18-0HC CACayOIIETO COACPIKAHMI:

"Crarbs 18-6uc
IIpexpamenue IIporokonos

Korzaa sce CropoHsbl 1106010 H3 yKaseiBacMmeIx HHke [IpoTokoaos caanu
Jemo3uTapuio Ha XpaHGHHE CBOM JOKYMEHTHI O paTH()MKALMH., TPHHITHH,
yTBepaAcHHH HacTosuero [TpoTokona MIM MPHCOEIMHEHHIO K HEMY B COOT-
BCTCTBHH €O cTaTheit 13, 3T0T [IpOTOKOA CHHTACTCA MPCKPAILCHHBIM:

a) XelIbCHHKCKHI MPOTOKON O COKPAMICHHH BHIOPOCOB CEPBI HIH HX
TPAHCTPAHHYHBIX MOTOKOB MO MeHbIeH Mepe Ha 30% 1985 roqa:
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b) Couiickuii mpoToxon 06 OrpaHHUMCHHH BEIGPOCOB OKHCIIOB a30-
Ta WJIH UX TPAHCTPAHHYHEIX NMOTOKOB 1988 roga;

c) MeHeBckuit mpoTOKOA 00 OrpaHHYCHHH BRIOPOCOB JICTVHHX Op-
FAHHUYECKHUX COCIHHECHHI HIIH MX TPAHCTPAaHHYHBIX MOTOKOB 1991 roaa;

d) [IpOTOKON OTHOCHTCIBHO AANBHCHINEr0 COKpAIICHHS BHIOPOCOB
cepel. mpuHATHIH B Ocno B 1994 roay".

O. Ipuioxenne 11

Texct npunosxkenus [ 3amMeHeH Ha cneayOLHiL:

"O0s13aTeILCTBA MO COKPALIEHHIO BHIOPOCOB

1. OO0s13aTeAbCTBA N0 COKPALUIEHUIO BbIOPOCOB, nepevucicHHble B Tabnu-
LAX HHKC, OTHOCATCS K MOMOMKEHHMAM NyHKTOB | m 10 ctateu 3 HacTOsLLErO
IMportoxona.

2. B tabauuy | BKIHOYCHBI MOTOMTOYHBIC 3HAYCHHS BHIOPOCOB IMOKCHIA
cepst (SO,). oxcuao asora (NO,). ammuaka (NH3) B I¢Ty4HMX OPraHHYCCKHX
coeauneHui (JIOC) ana mepuoga 2010-2020 roaos, BHIPA/KEHHBIC B ThICAHAX
METPHYECKUX TOHH (TOHHBI), Ams Tex CTOpPOH. KOTOpBIE PATH(HULHPOBAIH
HacTosmuii [IpoTokon a0 2010 roaa.

3. B rabauuax 2—-6 orpamcHsl 0043aTCABCTBA MO COKPAIICHHI) BHIOPOCOB
SO,. NO,. NH;. JIOC u PM; s ana 2020 roga ¥ mOCACAVIOWIETO NEPHOIA. ITH
oba3aTcaBCTBA BBIPAKCHBI B BHIC MPOLUCHTHOTO COKPALICHHA BblﬁpOCOB OTHO-
cuteabHo yposH:ia 2005 roaa.

4, Ouenku BeOpocoB 3a 2005 roa. ykasaHHeie B Tabanuax 2—6 B TeICAYAX
TOHH, MNPEACTABIAT CcO0OH HAWIVUNIME MOCICIHHE HMEHOIIHECS aHHBIE,
HanpaeiacHHblie CtopoHamu B 2012 rogy. DTH OLEHKH NMPHBOIATCS HCKIFOYH-
TeNbHO And uenaeH HHpopMauuu u MoryT obHoBmAThCa CTOpoHaMH B Xoje
MPEeACTABIEHHS JAHHBIX O BBIOPOCAX COrMACHO HacTosmeMy [lpoTokony, eciu
B HX pacmops:xeHuH OyayT 00/1e¢ KaUCCTBCHHBIC CBEACHHA. B LECIIX COOTBET-
CTBYIOILETO HH()OPMHPOBAHHS CEKpETApHAT OVIAET BECTH W PETyIsIPHO OOHOB-
as1e Ha BeOcaiire KonBeHuuu T1abiuuy. COACPKALUYI) CaMbIE [0C/IEAHHE
ouecHKH, mpeactasacHHbie CtopoHamu. OO0s3aTeNbCTBA MO MPOLECHTHOMY CO-
KPAILEHHIO BBIOPOCOB, MEPEUHCICHHBIE B TAOMHIAX 2—6, OTHOCATCS K CAMBIM
coBpeMeHHbIM oueHkam 2005 roma. mpeacrasacHHeiM Ctoponamu HMcemomnm-
TCIBHOMY cekpeTapr Komwuccum.

5. Ecnu B kKakoH-1M00 KOHKpPETHBIH roa ogHa 3 CTOPOH MOCYMTAET, YTO
BCJIEACTBUE OCOOEHHO XOJOTHOW 3HMBI, OCOOEHHO CYXOTr0 Je€Ta WIH HErpes-
BHUICHHBIX H3MCHCHHIT B 9KOHOMHHYCCKOI ACATCIBHOCTH. TAKHX KaK CHH/KCHHC
MOIIHOCTH HAUHOHANBHOH 3JIHEPrOCHCTECMBl HIH JHEPrOCHCTEMBI COCEIHEH
CTPAHBI, OHA HC B COCTOSIHUHM CODMIOIATH CBOM 00s3aTCILCTBA TI0 COKPALLICHHIO
BBIOPOCOB. OHA MOKET OOECHEUHTH BBIMOAHCHHE JITHX OOA3ATEIBCTB IMVTEM
YCPEAHCHHA €€ HALMOHAJBHBIX TOJAOBBIX BBIOPOCOB 34 AAHHBIH roa. 3a mpea-
LICCTBYIOIIHIT €MY rOAd M 34 HCMOCPEICTBEHHO CIACAVIOLIHN 33 HHM [OI MpH
VCJIOBHH, YTO 3ITOT YCPEAHEHHBIH MOKA3aTEIb HE MPEBBIIIACT 3HAUEHHS, YKa-
3BIBAEMOTO B €€ 00s3aTEIbCTBE.
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Tabnuua 1

Moroa0unsbie 3HaueHus sp1bpocos Ha nepuoy 2010-2020 rogos

Ansa Cropon, parnpuumposasmux vacrosuuuii [poroxo.t a0 2010 roaa
(B THICAYAX TOHH B 107)

Cmapona Pamucpuraus o NO, NH; Joc
1 bennrus 2007 106 181 74 144
2 Bomnrapus 2005 856 266 108 185
3 XopsaTtus 2008 70 87 30 90
4 Kump 2007 39 23 9 14
5 Hemrckas PecrryOimika 2004 283 286 101 220
6 Hanust 2002 55 127 69 85
7 OHHITIH I 2003 116 170 31 130
8 Dpauims 2007 400 860 780 1 100
9 ['epmanms 2004 550 1081 350 995
10 Benrpus 2006 550 198 90 137
11 JlarBusa 2004 107 84 44 136
12 Jlurea 2004 145 110 84 92
13 JlokcemGypr 2001 4 11 7 9
14 Hupgepnaujsl 2004 50 266 128 191
15 Hopserus 2002 22 156 23 195
16  Tlopryranus 2005 170 260 108 202
17 PyMbiHus 2003 918 437 210 523
18  Crnopaxus 2005 110 130 39 140
19 Cnosenus 2004 27 45 20 40
20 Hcnamusa® 2005 774 847 353 669
21  Ilserus 2002 67 148 57 241
22 Ulpeittapus 2005 26 79 63 144

23 Coeaunennoe Koponesciso
BemuxkoGpuranuu 1 CepepHOif

Hpnanjuu 2005 625 1181 297 1200
24 Coenunennsle I1ITaTel AMEPHKH 2004 b ¢ g
25  Espomneiickuii coios 2003 7832 8180 4294 7 585

“ Indpel oTHOCATCA K eBpoTneHckoil HacTH cTpaHbl.

? Tlocme nprHATHA HacTtosmero IIpotokona B 2004 roay CoeanHenssle [ taThl AMEPHKH
IpeIcTaBHId OPHEHTHPOBOYHLIH 11e/1eBoii nokasarens Ha 2010 roj B pasmepe
16 013 000 Toru g1 obmux BEIGpocor ceprl w3 PPB3, onpegenennoro s ceprl,
48 mTaToB KOUTHIENTAILION qacTH crpannl 1 okpyra KonymGusa. DT1oT nokalareinn
tpaxrudecku cocrasuin 14 527 000 Tonu.

“ [Noene npunsitus Hactosiero Iporokona B 2004 rogy Coegunennsie [ltaTsl AMepukH
TpeJICTaBHIN OPHEHTHPOBOYHBIH 1eNleBoi mokazaTtens Ha 2010 rog B pasMepe
6 897 000 toun jus obmux seiépocos NO, u3 PPB3, onpenenennoro jias NO,, BepmonTa,
Bucronicuna, Jlenapopa, 3anaanoit Bupmxunun, Hmmunoiica, Mnamaner, Kenrykku,
Konnexrukyra, Maccauycerca, Muunrana, Mona, Moapuienja, Heio-1I'Minmupa,
Hpio-Jlxepen, Huto-Mopka, Oraiio, oxpyra KonymGus, |lencunssanuu u Poj- Ajinena.
DroT nmokazatens dakrudecku cocrapui 6 257 000 ToHH.

4 Tlocne npuaaTg Hacrosmero IIpotokona B 2004 roxy Coeaunennsie 1ITaTh AMepHKH
Hpe/ICTaBHIN OPHCHTHPOBOYHEIH IeseBoi nokazarens Ha 2010 roj B pasMepe
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4 972 000 roun aua oSmux eeiépocon JIOC w2 PPB3, onpepenennoro jpng JIOC,
Bepmonra, Buckoncuna, [lenapspa, 3anagnoi Bepapaxnann, Mnmnolica, Muauans,
Kenrykkn, KonHekTHkyTa, Maccauycerca, Muunurana, M»ana, Mepunenia, Heio-1 sMnnmmpa,
Hpio-Jlxepcn, Heto-Mopka, Oraiio, oxpyra KonymGus, Iencunssanuu u Poj- Ajinena.
Drot nokazatens dakrudecku cocrasui 4 511 000 ToumH.

Tabnuwa 2
O0s3aTeILCTBA M0 COKPALEHNI0 BRIOPOCOB ANOKCcHAa cephl Ha 2020 rox

H [OC/IeAVIOIHiT nepuos

Cmapona Kowesenyuu

Vpoenu swbpocos
20035 zo0a
& mutcguax moun S0,

Coxpawjenue
nO CPasHeHto
© ypoaHem
2005 zada (%)

D00 =] O bh B W =

—
k= D

13

ABCTpHS
berapycn
benbrua
boarapus
Kamama®
Xopeatug
Kump
Yemckas PecrryGnika
Janus
Deronus
Dunngnjus
Opanius
l'epmanus
['perms
Benrpus
Wpnanjus
Wrama
JlatBug
Jlurpa
JokceMmOypr
Mabra
Hugepnane:’
Hopserus
[Moukira
ITopryranus
Py Mbimst
Criopaxust
CrioreHus
Henanus’
ITIsems

[TIseiinapus

27
79
145
777

(%]
oo

467
517
542
129

71
403

1224
177
643

89
40
1282
36
17

17

26
20
43
78

63
67
22
21



Cmopona Konsenytu

Vpoenu ewbipocos
2005 zoda
& mutcayax monn SO,

Coxpaijenie
NO CPABHENINIO
C ypoeHem
20035 zo0a (%)

32  CoepunenHoe KoponeBcTBo

BenuxoGpuramiu u Cepeproii Mpnanju T06

33 Coepunennsie lTarsr AMeprku”

34 EBpoleHckHi co03

7 828

“ Tlocne pardUKaii, OPUHSTHI HIH YTBEpPXKAeHus HacTosmero [TpoTokoia win
npucoeJuHeHus Kk Hemy Kanajga coolmaer: a) mokasarelis 18 o0IIHX MPOTHOZHPYEMEIX
yporHeii BeIOpocor cepsl 3a 2005 roji nudo Ha HANMOHAIEHOM YPOBHE, JTHOO JUIS CRORTO
PPB3, ecnu cpejienns o HeM OyyT HpecTaBlIeHbl, H b) OPHEHTHPOBOUHOE 3HAUCHHE
coKpalleHHs 00IUX YpoBHeH BEIOpocoB ceprl A1 2020 rofga no cpaBHeHHIO ¢ VPOBHIAMH
2005 ropa nubo Ha HaIMOHAJILHOM YpOBHE, JTHOO0 g ceoero PPB3. IlyakT a) Gyuer
BKJOYEH B TabIuIy, a4 NyHKT b) — B cHocky K tabnune. PPB3, eciu cBejlenus o Hem GviyT
npeJcTaBlIe s, 6VeT BKIIOUEH B KadecTBe KoppekTura B npmwioxkerue (11 k [Tporoxony.

b [lndpor ornocares K eBponeickoi yacT cTpanLlL

¢ Tlocie parud KAy, UPUHITHA WK YTBEPAKICHUS HOIPABKY, HIPE/LY CMaTPpUBaONIei
Jodapierne 910 TablHILl B HACTOANIM 1 IpoTOKOI, WM NIpUCOeIMHEHHA K Hel
Coeannenntle [lTaTel AMepuku coobmaloT: a) nokazarelIb Ui 00IMX IPOTHO3HPYEMBIX
ypoBHeii BeIGpocor cepsl 3a 2005 roj 110 Ha HAIIMOHAILHOM YPOBHE, JTHOO0 [t PPB3;

b) opHeHTHPOBOYHOE 3HAYCHHE COKpPAIIEHHA 0ONUX YPOBHeH BHIOPOCOB Cephl AT

2020 roja 110 CpaBHEHHIO ¢ OIPE/IeIeHHBIMH YpoBHAMH 2005 rojia; H ¢) nodke H3MEHEHHS,
BHIMBIEHHBIE B 0THOmMeHHH PPB3 nocne Toro, kak Coeaunennsie llltaTe cTamn CTopoHOH
IIporokona. [lyukr a) Gyaer BxmoyeH B TaGIMIy | NVHKT b) — B CHOCKY K TaGIIHIe.,

a IMVHKT ¢) Oy/JeT BKIIOUeH B KadecTBe KoppekTHBa B npuioxkeHue [11.

Tabnuua 3

O0s3areLCTBA M0 COKPALEHHIO BLIOPOCOB OKRCH/10B a3o1a Ha 2020 roxa

u nocseayomunii nepmoa’

Cmoporna Koueenyuu

Yposuu seibpocog
2005 zoda
6 muicavax monn NO;

Corpanjenue
ne epasneniie
¢ ypoeHem
2005 zooa (%)

1 ABcTpus
2 benapycn
3 benbrug
- bonrapust
5 I(aﬂanaf’

6 XopsaTus

7 Kurip
8 Yemckas Pecny Giika
9 Jlanus

10 DcToHuS

11 Ounnsans
12 Opanima

13 TepMmanus
14 T'penus

15  Benrpus

231
171
261
154

81
21
286
181
36
177
1430
1 464
419
203

18

37
25
41
41



Cmaopona Konwsenyuu

Vpoenu seiopocos
2005 zo0a

& mucavax monn NO

Coxpaijenie
NO CPABHENINIO
C ypoeHem
20035 zo0a (%)

16 Hpnanjgus 127 49
17 Hranusa 1212 40
18  JlarBusa 37 32
19 JluTsa 58 48
20 JhokcemGypr 19 43
21 Mansra 9.3 42
22 Hupepranist’ 370 45
23 llopeerus 200 23
24 Tlonnma 866 30
25  llopryranud 256 36
26 PymbiHus 309 45
27 CnoBakus 102 36
28 CrnopeHus 47 39
29  Hemarms® 1292 41
30 [Bernus 174 36
31 IlIseitnapus”’ 94 41
32 CoemunenHoe KoponepctBo

Bejmxoﬁpm'rzmum u Cesepnoit Mpnanjuu 1 580 55
33 Coepunenunie [Ttathr AMepurn®
34  Espomneiickuii coros 11354 42

“ Boibpockl, HCTOYHHUK KOTOPEIX HAXOJAUTCH B IOYBE, He BKIIOUEHE B omeHku 2005 roja
a1 rocyaapeTe — wieHoB EC.

b Tlocne paruUKaIHi, DPHHATH WM Y TBEPK/ACHIS HacTosmero [Iporokona win
npHcoeJHHeHH s K HeMy Kanajia coo0Imaer: a) mokasarein JUIg O0IHX MPOTHO3HPYEMBIX
VPOBHEH BEIGPOCOB OKCHI0B a30Ta 3a 2005 roj mubo Ha HAIMOHAILHOM YPOBHE, J1HG0 JULs
cBoero PPB3, ecnu oHa npejicTaBUT cBe/IeHHS O HeM. B b) opHeHTHpPOBOUHOE 3HaUeHHE
cokpaieHis obuux ypopHeii BpibGpocon okenjioB azora jis 2020 rojia 1mo cpaBHEHHIO C
ypoBHAMH 2005 roja muGo Ha HallHOHaIBHOM ypoBHe. 1ubo juda ceoero PPB3. IlyHkT a)
GyjieT BKIIIOUeH B TalIuIly, a IVHKT b) — B cHOcKY K TabGnune. PPB3, ecin crejleHNs O HeM
OyjtyT npejicTaBiensl, Oy/IeT BKIIOUEH B KauecTBe KOppekTHBa B npuioxkenne 11 k
IIporokony.

¢ TAppsl OTHOCATCA K eBPOMEiCcKO TacTH CTPaHHL

d Bxirouas BrIGPOCHL, BOZHHKAIOIIHE B CEKTOpE pacTEHHEBOJICTBA U Ha
CeILCKOXO03gicTBe HHBIX TtouBax (HO 4D).

¢ Tocne paTAHKAITHA, IPHHATHS WIH YTBEPK/IeHHA IONPaBKH, TIpe/IyCcMaTpHBaome i
JlobapieHne HToi TabauIel B HacToAmwil [Iporokon, Wim npucoe/IMHeHAS K Heil
Coepunennnie IlItarel coobmalor: a) rokaszareisb g 00IIHX [IPOTHOZHPYEMEIX BEIGPOCOR
OKCHOB a3oTa 3a 2005 roj mubo Ha HallMOHaIbLHOM YpoBHE, 00 Ans PPB3;

b) opHeHTHPOBOYHOE 3HAUEHHE COKpaNIeHHs 0OIKX YPOBHEH BEIOPOCOB OKCHIIOB a30Ta JJId
2020 rojia 1o cpapHEHHIO ¢ OnpeeteHHbIMHA ypopHsaMu 2005 roga: u ¢) 1o0ke H3MEHEHHS,
BRISBIeHHEE B oTHomennu PPB3 nocne Toro, kax Coegunenurie llltater ctamu CropoHoit
IIporoxona. Ilynkr a) Oyaer Bxmoden B TadOIUIy U OYHKT b) — B cHocky K TabnuIe,

4 HYHKT ¢) OyJIET BKIIOYEH B Ka4eCTBE KOPPEKTHBA B Lipriokenue 111,
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Tabnuua 4
Obs3areascrBa 110 cokpalennio sbiopocos ammuara na 2020 roj
H NOCIeYIONHIT nepuoj

Coxpawjenue

Vpoenu enibpocos no cpascHenio
2005 rooa ¢ yposuem
Cmapeona Koneenyuu & mocatax monn N 2005 zoda (%)
1 ApBcTpus 63 1
2 benapyen 136 7
3 benbrus 71 2
4 Bonrapus 60 3
5 Xopsarug 40 1
6  Kunp 5.8 10
7 Yenickas Pecmytnmka 82 7
8 Jlanus 83 24
9 DeroHus 9.8 1
10 OunnaHIMa 39 20
11 ®panius 661 -
12 Tepmanus 573 5
13 I'perus 68 7
14 Beurpus 80 10
15 Hpnanjs 109 1
16 Hranus 416 5
17 JlaTBus 16 I
18 Jlursa 39 10
19 JIiokcem8ypr 5.0 1
20 Mamnsra 1.6 4
21  Hupepnanjasr” 141 13
22 Hopeerus 23 8
23 Ilonsma 270 1
24 Tloprvramus 50 7
25 Pymbiuus 199 13
26 Crnopaxus 29 15
27 Crnosenus 18 1
28  Mcenamms® 365 3
29 Illseums 55 15
30 Illseinapus 64 8
31 Coepunentoe KoponeseTBo BelTHKOOPHTaHHH

u Cepepnoii Hpnanmin 307 8

32  Epponeiickuii cotos 3813

a

ITudper oTHOCATES K eBpoNeiickoil 4acTH CTpaHEL
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Tabnuua 5
Obs3arenCcTBa 110 COKPALICHNIO BLIGPOCOB JICTYUNX OPIAHHYECKHX
coeaunennii Ha 2020 roa u nocJieayomuii nepnojg

Coxpamenue
Vpoenu euibpocos no cpasnenio
2005 rooa ¢ ypoeHem
Cmapeona Koneenyuu & muteavax mown JOC 2005 z0da (%)
1 ABcTpHs 162 21
2 benapyen 349 15
3 benbrus 143 2]
4 Bonrapus 158 21
5 Kanapa”
6  Xopsartug 101 34
7 Kump 14 45
8 Yemckas Pecmydnuka 182 18
9 Janust 110 35
10 DeToHus 41 10
11 Ounsmms 131 35
12 ®panips 1232 43
13 T'epmanus 1143 13
14 ['perust 222 54
15 DBenrpus 177 30
16 Hpranmus 57 25
17  Hranua 1 286 35
18 JlarBus g5 2
19 Jlurtea 84 32
20 JlokcemGypr 9.8 29
21 Mamsta 3.3 23
22 Hugmepnangs’ 182 8
23  Hopeerus 218 40
24 Tlonwma 593 25
25  Ilopryramnud 207 18
26 Pymbmusa 425 25
27 Crnosaxust i 18
28 Cuoenus 37 23
29  Hcmanus® 809 22
30 IlIserius 197 25
31 llpeiinapus® 103 30
32 CoejHHCHHOC Kop(mcm:'m{} BenukoOpuranuu
u Cepepuoii Hpnanauu 1 088 32
33 Coenuuennsie [ltarTs A}m‘:pl-ﬂm"r
34  Epponeiickuii coros 8 842 28

? Tlocne patudmKkaIiiy, TPHAITHS WK VTREPKIeHHs HacTosmero TIpoTokona uin
IPHCOCTHIICHTHI K HIEMY KH[[BJ’[H C()()ﬁ]]l{lc'l': ﬂ) 1IoKasaTeinn JId ()6][[]{.\' [MPOIHO3HPYEMLIX
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ypopHeii BeiGpocor JIOC 3a 2005 roj mmbo Ha HaIMOHAIBLHOM YpoBHE, JTHOO0 JUIS CBOCTO
PPB3, eciu oHa MpeAcTaBUT CBEICHHA O HeM: B b) OPHEHTHPOBOYHOE 3HAUCHHE
coKpameHus o0mux ypoBHe# BeiGpocos JIOC g 2020 rojia B cpaBHEHHH C VPOBHAMHI
2005 rojta 1u6o Ha HAITMOHATLHOM YpoBHE, TG0 g ceoero PPB3. Ilyukr a) Gyaer
BKIOYeH B Talauily, a nyHKT b) — B cHocky K Tabnune. PPB3, eciu ceejgenus o HeM GviayT
npeJicTaBle s, OV/eT BKIIOUeH B KauecTBe KoppekTHBa B nprioxerne 111 k [Tporoxomny.

» [lndper oTHOCATCS K eBPONEHCKOM YacT CTPaHEL

¢ Briouas BLIOPOCHL, 00pasyIOMIHECs B CEKTOPE PACTEHHEBOACTBA H Ha
cesbeckoxo3saiicTBeHHBIX ouBax (HO 4D),

d ]IOCJIC pﬂ'l‘Hl})HKﬂI[H“, Il]')l’"l}l'l““ﬂ WHITH _\_"Tlit’]’)}l{,‘[(.‘.ll“ﬂ TIOTIPABKH, II[‘](.‘.JI__\«'CME!TI’)HRH l()ll[(}ﬁ
Jlofapiaenne H1o# Tabnuikl B HaCTOANME [IpoToKoI, HIK HpHCOEIMHEHHS K He
Coegunennnie IITaTer AMepHKH coobmaloT: a) MoKasaTelIb s 00IIHX NPOTHO3HPY EMBIX
ypoBHe# BeIOpocor JIOC 3a 2005 roj mudo Ha HATMOHAIEHOM YpoBHe, 1100 1 PPB3;

b) opHeHTHPOBOYHOE 3HAYCHHE COKpalerus o0mux yposHeit BuiGpocon JIOC jurs

2020 rona no cpaBHEHHUIO ¢ OompejeleHHEIMH ypoBHAME 2005 rona: u ¢) mol0re H3MeHeHUs,
BhIABIEHIIBIE B oTHomenud PPB3, nocne Toro kak Coejgunennsie [l taTn cTaain C'mpm[()i/‘l
Iporoxona. ITynkr a) Gyaer sriuoded B raGuuiy 1 uyHKr b) — B cnocky K raGinie,

4 IVHKT ¢) Ov/JeT BKIIOYeH B Ka4ecTBe KoppekTHBa B npunoxenne 111

Tabnuua 6
O0ssarenscTsa 110 cokpaweHnto sbiopocos PM; 5 na 2020 roa
1 110CJ1eAY IO epnosy

Coxpaugenie
Vpoenu eubpocos no epaenenuio
2005 z00a ¢ yposnem
Cmapona Koneenyuu 6 motcavax monn PM; s 2005 zooa (%)
1 ApcTpus 22 20
2 Genapyes 46 10
3 benkrus 24 20
-+ bosrapus 44 20
5 Kanapa®
6 XopBaTus 13 18
7 Kunp 29 46
8 Yemickas Pecrybrnuka 22 17
9 Janus 25 33
10 DeToHuUS 20 15
1T Puman s 36 30
12 dpaumms 304 27
13 T'epmarnus 121 26
14 I'perms 56 35
15  Benrpus 31 13
16 Hpnanams 11 18
17  Wranus 166 10
18 JlarBus 27 16
19 Jlutea 8.7 20
20 JliokcemGypr 3.1 15
21 Mamnsta 1.3 25
22 Hunepnanast’ 21 37
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Coxpatyenue

Vpaenu evibpocos HO CPasHeHtn
2005 zooa ¢ yposnem
Cmaopona Kowsenyuu & muotcavax moun PM; 5 20035 zoda (%)
23 Hopeerus 52 30
24 Tlonsma 133 16
25 Ilopryramus 65 15
26 PyMBIHHS 106 28
27 Cnosakus 37 36
28  Cuopenus 14 25
29  Hcenanus’ 93 15
30 IlIserms 29 19
31 Tllreiinapus 11 26

32  Coepuuentoe Koponesctso BenukoOpuranuu
u Cepepnoii Hpnanmin 81 30

33 Coepunennsie [MItaTer AMepUKU”

34  Epponeiickuii coroz 1 504 22

¢ Tlocne paruduKaliy, NPHHATHI MM YTBepA/IeHHs HacTosmero [Iporokona win
npucoeAuHeHHs K HeMy Kanaja coodmaer: a) mokasarelib JUid 00IIHX OPOIHO3HPYEMBIX
ypoBHeii BeIOpocoB PM 3a 2005 roma nubo Ha HaIlHOHAJILHOM VPOBHE, JTHOO JUUIS CBOETO
PPB3, eciii oHa npejICTABAT CREJIEHHS O HeM; W b) OpHEHTHPOROYHOE 3HAYEHHE
coKpamienHs o0mux ypopnei puidpocos PM gmaa 2020 roga B cpaBHeHHH ¢ YPOBHAMHA
2005 rojpa 1uGo Ha HALMOHAILHOM YposHe, 1160 js ceoero PPB3. ITyukr a) Gyaer

BKJIIOUEH B TaGIUIy, a MyHKT b) — B cHOCckY K TabGnune. PPB3, ecitu cBe/leHUs O HeM GVIIVT

HpejcTapiensl, GyeT BKIIOUEH B KauecTBe KoppekTusa B npuinoxenne I k Iporokoy.

? In¢psr oTHOCATCS K eBPOMEHCKOH HACTH CTPAHEL

“ Tlocue pu’l'm}ml{al[mn, HPHITITHA HIH YTBEPHKICHHS [TONPaBKH, IIpejlycMaTpHBaloniei
JloGasiieHne HTo#i TaGiuulbl B HacToAmuit [Iporoko, WilM HpHCOe | MHEHHUS K HER
Coejunennsle [1lTaTsl AMepHKH coofIaloT: a) nokasarelb JIIS OONHX NPOTrHOZHPY eMBIX
ypoBHei BEIOpocoB PM, < 3a 2005 roj 1udo Ha HaMOHAIEHOM YporHe, 1ndo jiug PPB3;
1 b) opHeHTHPOBOUHOE 3HAYEHHE COKPAIIeHHs OGIIHX YPOBRHEeH BRIGpocor PM; 5 juis
2020 roza 1o cpaBHEHHIO ¢ onpefeacHubIME ypobHaMu 2005 roga. Ilyukr a) Gyaer
BKJIIOUEH B Ta0IHITY, a IYHKT b) — B CHOCKY K Talbnuue.

Ipunoxenune 111

1. B pacnono:keHHOM MO 3aroJ0BKOM TPEAI0KEHHH CI0BA " YKA3bIBAE MBI HUKE
PPB3 npusoautcs" 3amMeHUTh croBaMu "YkaseiBacMmeie Hizke PPB3 npusoasites”.

2, Ho nyHkTa, nocBameHHoro PPB3 Poccuiickoit ®@eaepani, BKIIOYHTE HOBBIH
MOA3Ar0JIOBOK H Iy HKT CIIEAYFOLIEro COAePIKAHUS!

"PPB3 Kanaabi

PPB3 Kamwaasl ans cepsl mpeacrasaseT coboii paiion nuomansio
| MIH. KB. KM. KOTOPBIH BKIHYAET BCK TEPPHTOPHIO TNpoBHHUME OcTpos
npuHua Dayapaa. Hoeas otnanams w1 Helo-BpaHCYHK, BCKO TCPPHTOPHIO
npoeuHuHH KBeGek Kk Ory OT mpsamoi auHHH Mexay nyHkTom [aep—CeHT-
[Meep Ha ceepHOM Oepery 3anuBa Cs. JIaBpeHTHS W TOUKOH MEepeceueHus rpa-
Huubl KBeGex—Onrapuo ¢ Ocperopoii aunueli 3aausa JDxeHMC, a TaKKE BCIO
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3.

TCPPHTOPHIO TMPOBHHLHH OHTleHO K Kry ot HpﬂMOﬁ JTHHHH MCKIY TOYKOH
nepeceucHus rpaHuubl OnTapno—KseOek ¢ Oeperopoil JNHHHEH 3anuBa
Ixetive n pexoit Hunuron sBOnu3u ceBepHoro Oepera o3epa Bepxuee".

TekcT NMyHKTA, pacTMOJI0KEHHOTO HIDKe momaszaronoska "PPB3 Poccuiickoii de-

Jepauuu", 3aMEHECH HA CICIYHOLLIMiL:

"PPB3 Poccuiickoii deaepauHn COOTBETCTBYET EBPOINCHCKOH TEPPHTOPHH
Poccuiickoit @eaepaunn. INoa esponeiickoii Teppuropueiit Poccuiickoii deae-
pauMy MOHHMMACTCS TA 4YACTh TEppUTOpHH PoccHu B aIMHHHCTPATHBHBIX H
reorpa)HUECKHX FPAHHMLIAX COOTBETCTBYHOMMX cyOnekToR Poccuiickoit ®ene-
pauuM, pacnojoxkeHHsiX B Boctounoid Espone., kotopas rpaHuudTt ¢ A3Mart-
CKHM KOHTHHCHTOM MO YCAOBHOH Pa3ICIHTCIbHON THHHMH, MPOXOAAILCH ¢ ce-
BEpa Ha KT BI0AL YpadeCKHX rop, no rpanuue ¢ Kaszaxcranom go Kacrmuiicko-
ro Mopsi, a 3aTeM no rpaHuue ¢ Asepdaiipxanom u ['pysueit Baonb cesepHOit
yacTu KaBkasckux rop g0 YepHoro mopa".

Q. Ilpunoxenue IV

Texct npunokennd IV 3aMEHEH Ha CIeay FOIIMIA:

"IlpeaenbHble 3HAYEHHS /151 BLIOPOCOB cepbl
U3 CTAMOHAPHBIX HCTOYHUKOB

1. Pasaen A mpumeHsaetca ko BceM CTOpoHaM. 3a HCKIOYEHHEM KaHaasl U
Cocaunenneix [lITaToB Amepuku, pasgen B mpumcHsercs k Kawaze u pas-
aen C npumenseTcs kK CoeanHeHHbIM LIITaTaM AMCPHKH,

Bce Croponbl, 3a uckawyennem Kanaabl 1 CoeguHEHHbIX
HITraroB Amepuknu

2. Jns uenw HacToAmIEro pasiena "mpeacibHOE 3HAYCHHE BHIOPOCOB"
(IT3B) osHauaeT coaepskalicecs B OTXOJAIIMX ra3ax YCTAHOBOK MAKCHMAIb-
HOe koau4ecTBO SO, (M SO, KOIIa OHH YIIOMHHAKTCH KdK TAKOBBIC), KOTO-
pO¢ HE JOMKHO MPEBBILATEC. ECIH He YKa3bIBAETCA HHOTO, OHO PACCUHTHIBA-
etcs kak macca SO, (SO,. seipaskeunoe B Buae SO;). NpUXOIAIAACA HA CaH-
HHIY 06bCMA OTXOAIINX Ta30B (B BHAC MI/M), NPH CTAHIAPTHBIX yCIOBHAX
AN TEMIEPATY PHl U JABJICHHA CyX0ro rasa (oowsem npu 273,15 K. 101.3 klla).
UTo KacAETCH COACPKAHHUS KMCIOPOAA B OTXOASAILUEM ra3e. TO CIEAVET UCTIOb-
30BaTh 3HAYCHHA, YKA3bIBACMBIC B NPHBOIALIMXCS HIKC TabMHIAX AT Ka/KA0#
KATErOpHUH MCTOYHHKOB. He momyckaercst pa30aBaeHHA € LETbK0 VMEHBILCHUS
KOHLICHTPALH 2arpsHUTENCH B OTXOASIIMX Tra3ax. 3amycK. OCTAHOBKA M JKC-
MY ATALHOHHOC 00CTYKMBAHHC 000PYA0BAHMA HCKIFOUAKOTCA.

3. Cobmroacuue [13B, MuHHMaIbHBIX KOI(PPHUHCHTOB Accyab(yparimu,
CTCMCHH PCKYNEPALMH CEPhl M MPEACABHBIX BCIAHYMH COACPIKAHHA CEPbI
JOI7KHO MPOBEPATHCSL:

a) MOHHTOPHHT BbIOPOCOB OCYIICCTBAAECTCH HA OCHOBE H3MCPCHHM
HIH HA OCHOBC pACHETOB, 00CCTCMHMBAIOIIMX IO MCHBIICH MEpe TAKYIO Ke
creneHb TouHOCTH. CoOmoaenue [13B mpoeepseTcs HA OCHOBE HEMPEPBIBHBIX
HWIH JUCKPCTHBIX H3MEPCHHH. THMOBOH anpoOauMH HIH JHOOBIX IPYIHX TCX-
HHYECKH PAalHOHAJIBHBIX METOAOB, BKIHYAsA MPOBEPESHHBIE METOILl PACUETOR.
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B cavuae HenpepuIBHBIX H3MepeHHii codmoaenue [13B obecneunsaerca Toraa,
KOTJA MOJTBEP’KICHHBIE CPEIHEMECAYHBIC BRIOPOCHL HE MPEBBIMIAKT MPEACIb-
HOTO 3HAYCHHA, C€CIH HC MNMPCAYCMOTPCHO HHOTO ANd AAHHOH KATCIOPHH HC-
TOYHHKA. B cIyuae AMCKPETHBIX M3MEPEHHH MM MPHMEHEHHA JPYTHX COOT-
BETCTBVIOLIMX Mpoueayp uiMepeHuii coOmroaenue [13B mocTturaerca Ttoraa,
KOIJa CPEeAHCE 3HAYCHHUE, PACCYMTAHHOC HA OCHOBC COOTBCTCTBYHOILIECTO YHCIIA
H3MEPEHHH B PEnpe3eHTATHBHBIX VCI0BHAX, He mpepbimaet [13B. [ns neaeit
[POBEPKH B PACUET MOMKET MPUHHUMATLCH TAKOH (DAKTOP, KAK HETOMHOCTb ME-
TOJ0B H3MEPCHHUM;

b) B CIY4Yae YCTAHOBOK ANs CKHUTAHUA ¢ NMPUMEHEHHEM MHUHHMAlb-
HBIX KO3(puuueHTOB necyabdypaunu, YIOMHHACMBIX B MyHKTE 5 a) ii). co-
JEpPsKaHHE CEPHl B TOIJIHBE TAKMKE PETY/LIPHO MOABEPraeTCs MOHHTODHHIY. a
KOMMNETCHTHBIC OPTAHBI HH()OPMHPYIOTCA O CYILUECTBEHHBIX M3MCHCHHAX B TH-
ne ucnoas3yemoro ronauea. KoadpuumueHrsr accyap(ypauuu npUMEHKOTCS B
KAUECTBE CPEAHEMEC IHBIN MOKA3ATEACH:

c) coOMroacHHe MHHHMANBHOMH CTENICHH PeKyNepalLHH Cepsl MPoBe-
PAETCA MOCPEACTBOM PEryIPHBIN HM3IMCHCHHH MM THOOBIMH IPYTHMH TEXHH-
YECKHMH PALHOHAIBHBIMH METOXAMH,

d) CODIFOACHUE MPEJEIbHBIX TMOKA3ATEACH Cepbl A ra3oias mpo-
BCPACTCH MOCPEACTBOM PErY/UPHBIN LEICBBIX H3MECPCHHH,

4. MOHHUTOPHHT COOTBETCTBY FOIIMX 3arpsA3HAKILNX BELIECTB U H3MEPEHUs
napaMeTpoB MpPOLECcca. a TAKKe 0OeCMeUeHHE KaueCTBA ABTOMATH3MPOBAHHBIX
H3MCPHTCIBHBIX CHCTCM H 3TAJOHHBIC M3MCPCHHA, MPCAHAZHAYCHHBIC I Ka-
THOPOBKH 3THX CHCTEM, OCYHIECTBISAIOTCA B COOTBETCTBHH ¢ HOpMamu EBpo-
neiickoro xomuteta no cradaapruzauuu (EKC). Ecnim mopmel EKC orcyT-
CTBYIOT. CACAYCT MPHMCHATE HOPMBI MCIKAYHAPOJHON OpPTaHM3ALHK TI0 CTAH-
maptuzauun (MCO), HALMOHANBHBIC HIH MEKIVHAPOIHBIE HOPMBI, KOTOPBIE
obecreyar nojayHueHHEe TAHHBIX IKBHBAJICHTHOTO HAYYHOIO KA4eCTBA.

5. B HwkecneayOIMMX MOANYHKTAX M3IATAr0TCs CNELHAIBHBIE MOJI0KEHUA
A1 YCTAHOBOK A18 CKHTAHMS, VKA3ZBIBACMBIX B MYHKTE 7:

a) CTopoHa MOKET HE BBHITIONHATE 00A3aTETBCTBO O COOTIONCHUH
NPCACABHBIX 3HAYCHHH BHIOPOCOB, YKA3bIBACMBIX B MyHKTC 7. B CACAY FOLIHX
cayyasx:

i) [T YCTAHOBKH IS CHKMTAHHA, HA KOTOPOi B 3THX LEAX 0GBIYHO
HCTIOAB3YETCH TOMIHBO ¢ HHU3KMM COACPKAHHUECM CCPHI, B TEX CIVYasIX,
KOTJA OMEPaTop HE B COCTOSHHH COOMIOAATH 3TH NMPEACIbHBIC 3HAYCHUS
BBH,L[_\' BpeMeHHOI'O Ilpel(pﬂu.l,eﬂ.l‘lﬂ [MOCTABKH TOIL/IHBA C HU3KHM CO,JJ.Cp-
KAHHEM CCPBI ¢ YUCTOM €ro 3HAYHTCIBHOM HEXBATKH;

ii) U1 YCTAHOBKH A1 CHKHIAHHA, HA KOTOPOH HCITOIB3YETCH MECT-
HOC TECPOOC TONIHEO H HCBO3IMOMKHO obecneunTh COOMIOICHHE npe-
JCIBbHBIX 3HAYCHHH BbIﬁpOCOB. VEA3BIBACMBIX B ITY HKTC 7 BMCCTO 2TOro
HeoOX0AMMO obecneyuTh COOMOACHHE MO MEHBIUCH Mepe CaeayHMIMX
NpeacIBHBIX 3HAYCHUH MoKazaTenci aecyabypammn:

aa) cywecTyomue yctaHoBku: 50—100 MBT,: 80%;
bb) cywecrByromue yecraHosku: 100-300 MBT,: 90%:
CC)  CYLUCCTBYIOIME YCTAaHOBKH: = 300 MBT,: 95%:
dd) HoBbie ycTaHOBKH: 50-300 MBT,: 93%:;

ee)  HOBbIE yeTaHOBKH: > 300 MBT,: 97%:
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ili) B OTHOINGHHH YCTAHOBOK /s CIKHTAHHA, HA KOTOPBIX OOBIHO
HCTIONB3YETCS ra3000pa3HOE TOIUIMBO H HA KOTOPBIX B BHAE HCKIHOYE-
HHsl MOJKCT MPHUMCHATHCS APYTrO¢ TOMIHBO BBHAY BHE3AanmHON mpuocTa-
HOBKH TOCTABKH I'a33d H KOTOPHIE B ITOH CBA3H HEOOXOAMMO OCHACTHTH
000pyI0BAHHEM JJISI OYHCTKH OTPAOOTAHHBIX Ta30B;

iv) B OTHOLUCHHH CYIUCCTBYIOIUHMX YCTAHOBOK AAs COKMIAHHs, JCH-
cTByOIHX He Oonee 17 500 skcnayaTauHOHHBIX 4acoB B mepuoi ¢ 1
auBaps 2016 roga xo 31 aexabpa 2023 roaa:

V) B OTHOILUCHHH CYIICCTBYIOIIMX YCTAHOBOK JAJISI CKMTAHUSI, HA KO-
TOPBIX HMCIOJAB3YETCH TBEPIOC MM KHIKOE TOIJIHMBO M KOTOpPBIC ACi-
CTBYIOT HA MPOTLKCHHH HE Ooce yeM 1 500 IKCrIyaTauHOHHbBIX 4acOB
B rOJ, PACCUMTBHIBAEMBIX B BHJE CKONB3AIIETO CPEAHETO HA MATHICTHHH
MNEPHOI, B3AMEH 3TOr0 MpUMEHArOTCA caeayomue [13B:

aa)  ams TECpAOTO ToruikBa: 800 Mr/m*;

bb)  ams sxuakoro tomamsa: 850 Mr/M* 14 yCTAHOBOK ¢ HOMH-
HAJBHOH TEMIOBOH MOINHOCTBIO. HE npesbimawowmeid 300 MBT,. u
400 Mr/M* AN yCTAHOBOK C HOMHHAILHOMH TEIUIOBOH MOIIHOCTBIO, TIpe-
phiaromei 300 MBT,:

b) B TEX CIVYAAN. KOrJa MOIMHOCTh VCTAHOBKH IS CIKHTAHHS VBE-
JHYEeHA MO MeHbluei mepe Ha 50 MBr,, [13B, yka3zaHHbie B nyHKTE 7 4714 HO-
BbIX YCTAHOBOK. MPHMCHAIOTCA B OTHOIICHHWH HOBOTO 00OpPYAOBAHMA, 3aTparu-
BACMOTO 3THM H3McHeHHeM. [13B paccuuThIBa€TCS KAK CPEIHCB3BCIUCHHBIMH
NOoKa3aTeb (paKmuyeckoit Tena0BOH MOLWHOCTH KaK A5l CYIECTBY FOILEr0, TaK
H A1 HOBOr0 000PYA0BaHHA YCTAHOBKH,

c) CrtopoHaMm caeayeT odecmeyHMBarh, 4YTOOBI MPEayCMaTPHBAIHCH
MPOLIEIY Pl KACAIOIMECS HEHCMPABHOCTEH MIM MOJOMKH ODOpPYIOBAHUA ISt
00pBOBI ¢ BEIOpOCAMH!

d) B CAy4ae YCTAHOBKH sl CKMTAHHMA. HA KOTOPOH OJHOBPEMEHHO
HCMOBL3YETCH ABA WM Ooiace BUAOB Tonausa, [13B onpeaenseTes B KaUCCTBE
B3BENICHHOTO cpeaHero 3HavyeHus [13B g kaxaoro BUAAa TOTIIHBA HA OCHOBE
TCIJIOBOH MOMIHOCTH Ka’7KAOTO H3 ITHX BHIOB TOILTHBA.

6. CTOpOHBI MOTYT MPHUMCHATE MPABHIA, HA OCHOBAHHH KOTOPBIX YCTAHOB-
KH IS C)KMTAHHA H TEXHOJOTHYECKHE VCTAHOBKH B cocTase He(remepepaba-
TBHIBAKOLIETO MPEIANPHATHA MOIYT ObITh OCBOOOIKICHBI OT OOA3AHHOCTH CO-
0mMOAATh OTACALHBIE NMPEAeIbHbIE 3HAUCHH BrIOpocoB SO,, yCTAHOBICHHLIC B
HACTOAIICM TIPHIOKEHHH, NPH YCIOBHH COOMIOIEHHS COBOKYITHOTO IMPECIb-
HOro 3HaucHHsA BoIOpocoB SO.. OMpPEaCIsACMOro Ha OCHOBC HAMIYVYLIHX HMC-
HIHMXCA METOO0B.

7. VeTaHOBKHM 4714 CHKHTAHHA ¢ HOMHHAJBHOM TEMJIOBOH MOIUHOCTHIO, Mpe-
Bpiaoei 50 MBt, "

HomunaabHas TEIUI0Bas MOIHOCTh YCTAHOBKH /U1 CHKHIAHHS PaCCHHTLIBACTCS Kak CyMMa
MOIIHOCTeH BeeX YCTaHOBOK, HOJIBeJJeHHBIX K 001eil qrmMoBoii TpyGe. [Ipu pacuete
COBOK}-‘]IH(!ﬁ HOMHHAJIBHOH TCINIOBOM MOHHOCTH BO BHHUMaHHEC HC JOJKHBI IPHHHMATLCA
OT/Ie/IbHBIE YCTAHOBKH MOIIHOCTLIO MeHee 15 MBT,.
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Tabauua 1

M peneabubie 3Hauenus soiopocos SO, U3 YCTAHOBOK /LISl CRUTI'aHNR"

Bud monnusa

Tennosan
MOWHOCHTb
(MBmg,)

IT3E ona SO, Azind 2

Tesepaoe
TOILIHBO

JKuakoe
TOTITHBO

["azoo0OpasHoc
TOIJIHBO
B LIETTOM

CoRMKECHHBIH
ras

50-100

100-300

> 300

50-100

100-300

> 300

=50

Hogsie ycTaHOBKH:
400 (yromap, THIHHT U JPYTHE BUIbl TBEPAOrO TOIIHBA)

300 (top(h)
200 (6buomacca)

Cy eCTBYOIIHE YCTAHOBKH!

400 (yrojab, JMrHAT U JAPYIHE BHAbI TBCPAOrO TOILJIMBA)
300 (Topy)

200 (6uomacca)

Hossle ycTaHOBKH:

200 (¥roab, IUTHAT H JPYTHE BUIBl TBEPAOIO TOILIHBA)
300 (rop)

200 (ébuomacca)

Cy LUECTBYFOLIHE YCTAHOBKH!

250 (yroap, IMCHHT H APYTHE BHABI TBEPAOrO TOILIHBA)
300 (toph)

200 (6uomacca)

HoBbIe YCTAHOBKH:

150 (¥roab, THCHUT M APYTHE BHILI TBEPIAOro TOILIMBA)
(CIIC: 200)

150 (top) (CIIC: 200)

150 (6buomacca)

CymecTBYIOIIHE VCTAHOBKH:

200 (yroab, IMCHHT U JPYTHE BUIbl TBEPAOrO TOTIHBA)
200 (Topdh)

200 (buomacca)

Hogsie veTanoBku: 350

[#5]
N
=

Cy IEeCcTBYOIINE YCTAHOBKH:
Hossie ycTanosku: 200
CymecTBYHOIIHE YCTAHOBKH; 250
Hogsie ycranosku: 150
CywecTyromue yctaHopku; 200

Hossic yecTanoBku: 35

=]

Cy lECTBYHOILIHME YCTAHOBKH: 3

Hogsie ycTanoBku: 5

Cy mecTBYHOIHE YCTAHOBKH: 5
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Fennoean
MonHOCHb

Bud monnusa (MBmy,) 3B oaz SO, maim’ 4
Koxcossiii raz > 50 Hoseie ycTaHOBKH:

HAH JOMEHHBIH 200 o188 JOMEHHOTO rasa
ras 400 37131 KOKCOBOIo rasa

CyIIEeCTBYOMHE YCTAHOBKH:
200 115 TJOMEHHOTO ra3a
400 a7151 KOKCOBOTO rasa

Tasupuumupo- =350 Hosele ycTaHoBku: 35
BAHHBIC OCTAT- CyumecTeyromue yetaHosku: 800
KH TICPETOHKH

Hpumewanue: CIIC — cxuranue B 1ceB100KIKEHHOM ClI0¢ (IHPKYIHPYIOMEM, 110]]
JARITeHHEM, KHITIIIEM ).
“ Buacrnocru., 113B He NpHMEHAIOTCS B OTHOIIEHHI:

* YCTAHOBOK, B KOTOPBIX IPOJYKTHl CHKHI'AHMS MCILOJILAVIOTCS LI HELOCPEUCTBEHHOIO
Harpesa, CYIUKH WK 11000 Apyroii oGpadoTKH Ipe/IMETOB HIIH MaTepHalIoB;

* YCTAHOBOK JUIS JIOKWUTAHH, IIpe/JHa3HAYEHHEIX /UISI OMHMCTKH OTXO/IAIUX Ta30B Iy TeM
CIHKHI'aHMS [{()’l‘{)pblt} HE (]]_\'[]KIIH{)][Hp}']()'l‘ B KAUCCTBE CAMOCTOHTCIIBHEIX YCTANOBOK JUIS
CHKHTaHHA,

* o00opYy/I0BaHHS JI1IS pereHepaliy KaTalu3aTopoB KaTalHTHYECKOTO KPEeKUHTa,

= obopyjaoBaHus 15 1ipeodpasoBalus cepoBOI0po/ia B cepy.

* PEAKTOPOR, HUCIOILIVEMBIX B XUMHYECKOH [IPOMEIIIICHHOCTH:

* TIedeil KOKCOBHIX OaTapeii.

* KayllcpoB;

* KOTIOB-YTHIH3ATOPOB B YCTAHOBKAX U MIPOM3BOJICTEA LE/UTION03HONK MACCEHL:

* YCTAHOBOK /IS CIKHTaHHS OTNOJIOB, H

* VCTAHOBOK, [IPHBOJMMBIX B JCHCTBHE JH3CIBHLIMH, OEH3HHOBEIMH HIIH ra30oBLIMH
JBHIATEISMU HIH TYPOMHAMH BHY TPEHHETO CTOPaHUY, HE3aBMCHMO OT BHjlA
HCIIOIL3YeMOTI0 TOIUIHBA.

? Basooe cojlepikanne O, JUId TBEPAOTO TOIUIHMBA cocTapigeT 6%, JUId JKHJIKOTO H
razoo0pasHoro Tomnusa — 3%.

8. Tazoiins:

Tabmuua 2
Mpeaennubie 3HAYSHHS 1151 COAEPARAHIA CePbI B rasoiiie’

Caodepxcanue cepul (6 npoyeHmax no gecy)

I"azoiinn <0,10

“ "T"azoiinp" 03HavaeT Modoe TOIIHMBO He()TIHOTO HPOHCXOKICHHS, HCIITIOUast CYIOBOE
TOMIHRO, KoTopoe ofoznagaeTtest kojami CN 2710 19 25, 2710 19 29, 2710 19 45 unu
2710 19 49, nudo moboe KHIKoe TOINTHRO 1-19(]11311[01\) [IPOHCNOMCICHHS, HCKIIOUas Cy/10BOe
TOIUINBO, MeHee 065% KoToporo no oGheMy (BKIOYas MOTepH) AUCTHIIHMpyeTes npu 250° C
H He MeHee 85% KOTOporo 1o o0beMy (BKIOUas MoTepH) JUcTHLIHpyercs mpu 350° C
1o MetToy ASTM D86, JlusenbHbie TOINIMEA, T.€. rajoiiin, ofo3HagaeMpie
kogoM CN 2710 19 41 u ucnonb3veMble U1 CAMOXO/HEIX TPAHCIIOPTHRIX CPEJCTB.
HCKIIOUAIOTCS H3 DTOrO OHpejle/IeHHS. T()II_?][/]]RI, HCITIOJIL3YEMBIe I![IC}[OpO}K]I()ﬁ IIC]JCII,BH}]([]()ﬁ
TEXHHKOH M CeIbCKOXO38 MCTBEHHBIM K Tpd KTOpaMH, TAaKHe HCRIHOYAaTed U3 31010
orpejeneHus.
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9. [MpeanpusTus 115 nepepadOTKH HE()TH U ra3a:

YcTaHOBKH A1 PEKYNEPALHH CEPhI: Al YCTAHOBOK C MPOH3BOHTEIBHOCTHIO
6oaee 50 Mr cepsl B A€HE:

Tabnumna 3
“]]C,-"[C."ILIII.IC JHAYMCHNA, m.lpameum.lc B BHIC Mllllllh-lfl.l'll.lll]rl creneau

PERYICPALHH CEPbL, A YCTAHOBOK /L5l PEKYIICPALIUN CCPbI

Tun yemanoexu Munumanvnaa cmenens pexynepaiyuu cepoi® (%)
HoBrle yeTanoBEM 99.5
CyIecTBYIOIIHE YCTAHOBKH 98.5

“ CreneHb peKyepaluy cephl — 5TO CPeHeroioBast MPOLEHTHAs 0 I0CTYIUBIIEro
H,S. mpeoGpaszoBaHHOIO B 31eMEHTapHYIO Cepy.

10.  Tlpon3BOACTBO AMOKCHJA THTAHA:
Tabauua 4

Ipeaeasubie 3Ha4eHns BuIOpocos SO,, o0pasyomuxes B Xo0/1e
NPOH3BOICTBA AMOKCHIA THTAHA (CPeIHeroA0Boii noKasaren)

Tun yemanoexu 1I13B ona SO, (empascennoe & eude SO3) (x2/m Ti05)

CynbdarHeiii npoiiece,

o0muit o0beM BEIGpOCOB 6
XopuaHeIii niporece,

00IIHI 00LeM BLIOpOCOB 17
Kanana

11. IlpeneabHble 3HAYEHHS AT OTPAHHYEHHA BBIOPOCOB OKCHIOB CEPbI Oy-
AVT ONpPEeacnaThCd HAITCHAIIHM 06]34‘:1";01\'1 B OTHOIICHHH CTAUMOHAPHBIX HC-
TOYHHKOB C YHMCTOM HH()OPMALIMH O CYIICCTBYIOIIHX MCTOJAX KOHTPOINA, Mpe-
JEIbHBIX 3HAYEHHH, MPUMEHAEMBIX B APYIHX IOPHCAUKLHAX. H HHIKEY TOMAHY -
ThIX JOKVMEHTOB!

a) Vka3 o ao0aBneHMH TOKCHYHBIX BemecTB K [lepeunro 1 kaHaz-
ckoro 3axona 1999 roxa 06 oxpane okpy:karouieii cpeasi. SOR/2011-34;

b) [TpeanaragMoe MOCTAHOBJICHHE, YKA3 0 J0OABJICHHH TOKCHYHBIX
BemecTB K [lepeunto 1 kanaackoro 3akoHa 1999 roma o6 oxpaHe OKpY’Karo-
IICH CPeasl;

¢) PykoBOJAIIWE TIPHHLMUIEL MO BHIOPOCAM H3 HOBBIX HCTOYHHKOB
A5 BBIPAOOTKH 3MEKTPOIHEPTHH HA TCIUIOBBIX 3ACKTPOCTAHLIMAX;

d) HatmoHaneHbIe pyKOBOAAIINE NMPHHLMITE N0 BEIOpOCAM IS CTa-
UHOHAPHbLIX TY pOUH BHY TpEHHEr0 cropadus. PN1072; u

) PyKOBOISIIHE MPHHLHIBI MO 3IKCIUIVATALHH W BHIOPOCAM MYHH-
UHMTAJbHBIX YCTAHOBOK IS CKUTAHHA TBEPAbIX 0TX0A0B. PN1085.
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Coeannennnie lllTtarbr AMepukn

12. TlpeaeabHbie 3HAYSHHS A8 OrPAHHUYCHHSA BhIOPOCOB AHOKCHIA CEPhI U3
CTALMOHAPHBIX MCTOYHHKOB B Y KA3BIBACMBIX HH/KC KATCTOPHAN CTALIMOHAPHBIX
HCTOYHHKOB H M3 HCTOYHHKOB, K KOTOPBIM OHH OTHOCATCSH, OTPAKEHBI B ClE-
AVHOIIHX J0KYMEHTAaX:

a) MapOTeHEPATOPHBIE YCTAHOBKH 3nekTpoctaHumii — Ceox (ene-
paasHbBIX HOpMATHBHBIX monaoskenuit 40 (C.®.H.). pasmen 60, moapaszzen D u
noapasaen Da:

b) NAPOr¢HEPATOPHBIE YCTAHOBKH B MPOMBILIJICHHOM. KOMMEpUeE-
ckoM M yvupekacHueckoM cektopax — C.®.H. 40. pasaen 60. nogpazaea Db u
noapaszaen De:

c) VCTAHOBKH IO MPOH3BOACTBY cepHOi kucaotrel — C.D.H. 40, pas-
aea 60, noapasaen H;

d) He(prenepepabareiBarowue ycraHosku — C.@.H. 40, paszaen 60,
noapasacn J u mogpasaen Ja;

e) nepBHYHAS BbIMIaBka wmeaun — CO.H. 40, pasmen 60,
noapasgen P:

f) nepBuvHAs BbiUTaBka muHKka — C.O.H. 40, pazgen 60,
noapasaen Q:

g) ncpeudHas Beimnaska ceuHia — C.d.H. 40, pasacn 60. moapas-
aen R;

h) cTauuoHapHsie razosbie TypouHs — C. @ H. 40. pazaen 60, noa-
pasnen GG;

i) obpaboTtka mpupoaHoro raza Ha cviue — C.@.H. 40, paszaen 60,
noapazzaen LLL;

i) VCTAHOBKH T8 CHKMIaHMs ropoackux orxozos — C.@.H. 40, pas-
aea 60, mogpasaen Ea u noapasaen Eb:

k) VCTAHOBKH s CIKHMraHHA 00JIbHHYHBIX/MEIHLHHC KHX/
uH(pekumuoHHbIX 0TX0108 — C.®.H. 40. paszaen 60, noapasaen Ec:

)] CTALMOHAPHBIC TYPOMHBI BHYTpPCHHEro cropanus — C.D.H. 40,
pasaen 60, nogpazaen KKKK:

m)  Mable YCTAHOBKH AMS CHKHUTaHWA ropoiackux orxozos — C.d.H.
40, pazaen 60, nogpasaen AAAA;

I]) YVCTAHOBKH [O0A CHWHIAHHA KOMMCPHYCCKHX H MNPOMBIINLTICHHBIX
TBEpABIX 0TX0J0B — C.@.H. 40, paszaex 60, nogpaszaen CCCC: u

0) VCTAHOBKH A7 CIKHFAHMA JPYTHX TBEpAbix orxoaos — C.M.H.
40. pazmen 60. moapaszaen EEEE".
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R.

MMpunoxenune V

TexeT npHIOKCHHA V 3AMEHCH Ha CJICIY HOLHH:

"IlpenenbHble 3HAYEHHUS AJIsI BLIOPOCOB OKCHIAOB
a30Ta U3 CTALHOHAPHbBIX HCTOYHHKOB

L. Pasnen A npumensiercsa ko Bcem Croponam, 3a HCKmouenueMm Kanamp
u CoeauneHHeIx [lITaToB AmepukH. pasaen B npumendercs k Kanane u pas-
gea C npumensierest k CoeauneHubiM taTam Amepuxu,

Bce Croponbl, 3a uckaw4dennem Kanaabt u CoeanHeHHbIX
lHITatoB AMEpHKH

2 Jas uenel HacToAwero pasjgena "mpeaenbHOE 3HaueHHE BhIOpocoB”
(I13B) o3HauaeT coaepskaleecs B OTXOQAMIMX ra3ax yCTAHOBOK MAKCHMATbHOE
konuuecTeo NO, (cymmaproe 3HaucHue NO u NO,, odoznauaemoe kak NO»),
KOTOPOC HE JOJKHO MPCBBIATHCA. ECIM HE YKA3BIBACTCA MHOTO, OHO PacCyH-
ThIBAETCA Kak Macca NO,, NpHXOJAmAsIcsS HA eAHHHLY 00BEMA OTNOJALIHX ra-
20B (B BHAE MI/M), MPH CTAHAAPTHBIX VCIOBHUAX A8 TEMMCPATVPhl H JaBiac-
HHA cyxoro rasa (o6sem mpu 273,15 K, 101.3 xlTa). Yro kacacTcs coacpanus
KHCIOPOAA B OTXOJAILCM ra3e, TO CACAYET HCIOMb30BATh 3HAUYCHHUA, YKA3BIBA-
CMBIC B ITI')HBO,EU[H.I,H,\'CE HHAKE TBﬁJ’[HI.lﬂX A8 KH}I(JOﬁ KATETOpHH HCTOYMHHKOB.
He nmomyckacTes pa30aBiCHMA C LCTBI0 YMCHBIICHHSA KOHLCHTPALHE 3arpsas-
HUTEACH B OTXOMSIUMX Ta3ax. 3amyckK, OCTAHOBKA M 3KCIUIYATALHOHHOE 00-
CIyKHBAHHE 000PYI0BAHHS MCKIHOUAKTCSL.

3. MOHHTOPHHT BBIOPOCOB JOIKEH OCYIECTBIATHCA BO BCEX CAYy4asAX MO-
cpedcTBOM H3MepeHHil mapameTpoB NO, HIH C MOMOIIBIO COOTBETCTBY FOLIHX
pacueTOB MM TYyTEM KOMOHMHHMPOBAHHOIO HCMOAB30BAHHA ITHX MCTOAOB,
obecrneunBarO MY JOCTHKEHHE Takoi ke TouHocTH. CobmoacHue [13B Heob-
XOAMMO MPOBEPSITH MOCPEICTBOM HEMPEPBLIBHBIX MIH AHMCKPETHBIX M3MEPEHHMIL,
TUNOBOH anpoOauHH HIH THOOLIX APYTHX TEXHHYCCKH PALHOHAJbLHBIX METO-
JOB, BKIIOUAA TPOBEPEHHBIC METOABI pAcueTOB. B cioyuae HEMpEepBIBHBIX W3-
Mepenuit codmoaenne [13B gocturaetcs B TOM cliyuae, €CJIH MPOBEPEHHEIC
CPEAHCMCCAYHBIC 3HAUCHHA HC NMPECBBILAKT MPCACIBHOTO 3HAaUYCHHA, B ciayuac
JHCKPETHBIX M3MEPEHHI HIH MPHMEHEHUA APYTHX COOTBETCTBYIOIIMX IMPOLE-
ayp mimepeHuit codmoaenue I13B gocturaercs Toraa. xoraa cpeHee 3Hade-
HHC. PACCUHTAHHOC HA OCHOBC COOTBCTCTBYIOIICIO YHCIA H3MCPCHME B penpe-
3eHTATHBHBIX YCIOBMAX, He mpessimaeT [13B. [lnga ueneil npoBepkH B pacueT
MOMKET NPHHUMATLCH TakoH (PaKTOP. KAK HETOUHOCTh METOIOB H3MEPEHHIA,

4. MOHHTOPHHT COOTBETCTBY OIIUX 3ArPSI3HAIOIINX BEIIECTB H M3MEPEHHA
napaMcTpoOB MPOLCCCa, a TAKKC OOCCICUYCHHC KAUCCTBA ABTOMATHUYCCKHX CH-
CTEM H3MECPCHHS M 3TATOHHBIC M3MEPCHHS, MPEAHAZHAUCHHBIC AT KaI1HOpPOB-
KH 3THX CHCTEM, OCYIICCTB/IFOTCI B COOTBETCTBHH C HOPMAaMH, YCTAHOBIICH-
ubiMd EKC. Ecan nopmsi EKC oTcyTCTBYHOT, CiaeayeT MPHMEHATH HOPMBI
MCO 1100 HAUHOHAIBHBLIC HIH MCKIYHAPOIHBIC HOPMBI, KOTOpBIC obecneyar
MOIY4EHHE JAHHBIX 3KBHBANCHTHOTO HAYYHOTO KaYECTBA.
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i Hwxe MPHBOOATCA CHCUHAJABHBIC MOJOKCHHA B OTHOIICHHH YCTAHOBOK
AMA CHHITAHHA, Y IOMHHACMBIX B ITVHKTEC 6!

a) CTopoHa MOKET HC BBIMOTHITH 0043aTECILCTBO O COOIIOACHHH
[13B. yka3sBaeMbIX B MyHKTE 6, B CACAVIOMIMX CIYYasix:

i) B OTHOIICHHH VCTAHOBOK JJIsI CHKHIAHHMSA. HA KOTOPLIX OOBIMHO
HCIIONB3YETCS Ta3000pa3HOE TOIUIHBO H HA KOTOPBIX. B BHIE MCKIKUYE-
HHA. MOMKET llpHMCl-l.ﬂ'l'bC)l ,'_lp\" 1o TOIIHBO BBH,U\_\" BHC'?HIIHOH OCTAaHOB~-
KM TOCTABKH rasa H KOTOPHIE B 3TOH CBs3M HEOOXOAHMO OCHACTHTH
000pPYAOBAHMEM A1 OUHCTKH OTPAOOTAHHBIX Ta30B;

i) B OTHOILUCHHMM CVIUMECTBYIOIIMX VCTAHOBOK I/I5l CHKMUraHMs, Jeii-
cTByromux He Oomee 17 500 sxcnayaTauHOHHBIX HacoB B mepHod c |
sausaps 2016 roga mo 31 aexadps 2023 roga; HiIH

iii) B OTHOWICHMH CYILCCTBYIOIIHX YCTAHOBOK sl CIKHFAHHSA, TMOMH-
MO YCTAHOBJICHHBIX Ha CYIIE ra30BbIX TYPOHH (MOANAZAIOMNX MOJ ACH-
CTBHC MyHKTA 7). KOTOPBIC, HCHOIb3YS TBCPAOC HIM JKHIKOC TOIUIHBO.
AciicTeoBaau He 6osee yeM 1 500 3KCnIyaTaLMOHHBIX 4aCOB B roj, pac-
CUHTBIBAEMBIX B BHIE CKOIBIAILIETO CPEIHEr0 MOKA3ATENA 34 MATHICT-
HHH NMEpPHO, B3aMEH 3TOro MpHMeHAoTcs caeayromue [13B:

aa)  Ans TBepaoro tomumsa: 450 Mr/a’;
bb) s suakoro Toramea: 450 Mr/a:

b) B TE€X CIVYAafX, KOrJa MOIIHOCTh VCTAHOBKH JJIs CKHTAHHA VBC-
THYeHa No MeHbIICH Mepe Ha 50 MBrT,. [13B. yka3zaHHbIC B NyHKTE 6 715 HO-
BBIX VCTAHOBOK, NPHMCHAKTCA B OTHOIICHHH HOBOTO Oﬁopy,lonamm. KOTOpOC
saTparusaercs d>THM H3MenenueM, [13B paccunTLIBASTCS KaK CPeaHEB3BEILCH-
HOE 3HAYCHHC ¢haxmuyeckoll TCIUIOBOH MOIIHOCTH KAK ANs CVILCCTBVIOLICTO.
TaK U 711 HOBOTO O0OPYA0BAHHUS ¥CTAHOBKH:

) CropoHaMm cacaycT oOccmneyHBaTh, HYTOOBI NMPCAYCMATPHBAINCH
npoucaypel. KACAKMIHECAH HeHCT[paBHOCTEﬁ HIH TIOJOMEH oﬁopyﬂoBaHm AIs
©opbOBI ¢ BEIOpOCAMHE;

d) B CIy4Yae YCTAHOBKH ISl CKMTAHHA, HA KOTOPOH OJHOBPEMEHHO
HCMOAB3YIOTCS ABa uiu Oonec BuaoB tomausa. [13B onpenengercs kak B3Be-
micHHOC cpeaHee 3HadcHue [13B mo oTacAapHBEIM BHIAM TOIUIMBA C YHCTOM
TCMI0BOM MOILHOCTH, MPOH3BOAMMOH KA AbIM BHIOM TOMIHBA. CTOPOHEI MO-
IYT NPHMEHATh NMPABHIA, B COOTBETCTBHH C KOTOPbIMH VCTAHOBKH 1A CHKHIa-
HHS W TEXHOJOIMYECKHE VCTAHOBKHM HA He()TenepepadaTsIBAOILIECM MPEIMPHS-
THH MOTYT OBITB OCBOOOKACHBI OT OOA3AHHOCTH COOMIOZATH OTACABHBIC TPC-
JenpHble 3HaYEHHs1 BRIOPOCOB NO,. VCTAHOBJICHHBIC B HACTOSILEM MPHIOKE-
HHH, TIPHU VCJIOBHH COOMOACHUS! COBOKYMHOIO MPEACIbHOIO 3HAYCHHS BRIOPO-
coB NO,. onpeaeaseMOro Ha OCHOBE HAWJIYYIIHX MMEIOIIMXCS METOIOB,

6. VeTaHOBKH A7 CHKUTAHMA ¢ HOMHHAJIBHOM TETLIOBOH MOIHOCTHIO, Mpe-
seimaromeii 50 MBt,”;

° HoMuHalIBHas TEIIOBas MOIHOCTL VCTAHOBKH /I8 CHKHIAHHS PACCHHTLIBACTCH KaK CyMMa

MOIIHOCTel BeeX YCTaHOBOK, HOJIBeJJeHHBIX K 001eil qrmoBoiil TpyGe. [Ipu pacuete

COBOK}-‘]IH(\ﬁ HOMHHaJIBHOH MOIHOCTH BO BHUMaHHE HE JIOJIKHBI [IPHHHEMATBCH OTJICIBHBIC

YCTAHOBKH MOMIHOCTEIO MeHee 15 MBT,.
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Tabnuua 1

H]]C,-‘_'[C.J'II:II]:IC JHAMCHITA BLIﬁp()COB NO, n3 YCTAHOBOK 1181 cRuranmsa’

Buo monnusa

Tennosan
MOWHOCY

(MBm,,)

[13B dna SO, mz/n’® b

Teepaoe
TOTLIHBO

AKuakoe
TOINIIHBO

50-100

100-300

> 300

50-100

100-300

> 300

HoBbie YCTAHOBKH:

300 (yronb, IUTHUAT W JPYTHE BHIBl TBEPAOTO TOILIHBA)
450 (pacnbIIEHHBIH JTHTHUT)

250 (6buomacca, Topd)

Cy mecTBYHOIIHE VCTAHOBKH!

300 (yroib, IMCHHT M APYTHE BHIbl TBCPAOrO TOILIHBA)
450 (pacrnblICHHBIHA THTHHUT)

300 (buomacca. Top)

HoBble YCTAaHOBKH:
200 (yronabp, THFHHT W APYTHE BHIBI TBEPAOrO TOTIIHBA)
200 (6buomacca. Topdh)

CymecTBY IOIIHE YCTAHOBKH:
200 (yronp, IUCHAT H JPYTHC BHABI TBCPAOrO TOILIHBA)
250 (6Guomacca, Top()

Hogseie ycTaHOBKH:

150 (yroap, AMCHHT M APYTHE BHABI TBEPAOrO TOILIHBA)
(B LeTOM)

150 (6buomacca. Topdh)

200 (pacnbIACHHBIH THIHUT)

CyecTBYIOIHE YCTAHOBKH:
200 (yroab, IMCHUAT H JPYTHE BHAbl TBEPAOIrO TOILIMBA)
200 (buomacca. Top()

Hossie ycTanosku: 300

CyniecTBYHOILINE YCTAHOBKHU: 450
Hossre ycranosku: 150

Cy lecTBYIOIHE YCTAHOBKH:

200 (B ueaoM)

CymecTByIOIIHE YCTAHOBKH HA He()TenepepadaThiBaro-
HIHX 3aB0JAX H XHMHYCCKHX VCTAHOBKAX!

450 (ana CKUTAHMUA OCTATKOB MOCJC MCPCTOHKH H KOH-
BCPCHHM MPH MepepadoTKe ChIPpOH HE(PTH Aa1 COOCTBEH-
HOTO MOTPeOIECHU HA YCTAHOBKAX A COKHTAHHA W 114
CHHIAHHA KHIAKHX NPOH3BOIACTBCHHEIX OTXOO0B B Ka4c-
CTBC HCKOMMCPHYCCKOTO TOTITHBA)

Hogsie yecranosku: 100

CymecTByHOIIHE YCTAHOBKH:

150 (B ucaom)

Cy lIECTBYHOLIME YCTAHOBKH HA He()TenepepadaTbiBar-
LIHX 3aBOJAX H XHMHUYCCKHX VCTAHOBKAX:

450 (ama CKUTAHUA OCTATKOB MOCHE TMEPETOHKH M KOH-
BEPCHH MpH niepepadoTie cuipoit HeTH 1713 coOCTBEH-
HOTO MOTPEOICHHS HA YCTAHOBKAX A5l COKHIAHHA M 118
CIKHTAHHA KUIKHX MPOH3BOACTBEHHBIX OTXOJ0B B Kaue-
CTBE HEeKOMMepueckoro Tormauea (< 500 MBT,))
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Bud monausa (M Byl 1138 oas 8Os, mzint’

Tennoean

Mo HoCmb
b

ITpupoaHbIH 50-300 Hossic ycTanosku: 100

ras
CymecTByromue yctaHoBku: 100
> 300 Hogeie yecranosku: 100
CywecTryrowmue yctanopku: 100
Hpyrue Buasr > 50 Hossie ycTanosku: 200
ra3000pa3HoOro Cv . 300
——— Y IECCTBYFOIIMC YCTAHOBKH:

“ B uacrnocty, 113B He NPUMEHSIOTCS B OTHOIICHHH:

YCTAHOBOK, B KOTOPBIX IMPOJYKTHL CHKHIAHUA HCITOIBL3YVIOTC U HEIOCPEICTBEHHOTO
Harpesa, CYIIKH KM 11000 Apyroii 06paboTKH HPeJIMETOB H MaTEPHAJIOB,
YCTAHOBOK JUTA JIOWKHTAHMS, TIPEJTHASHAUYEHHBIX JUTS OUHCTKH OTXO/IAIIAX Ta30B Iy TeM
CIHKHIalHsl, KOTOPLIC e t]l_\'[]Kl.lIdO] [HPYIOT B KaUeCTBEe CaMOCTOTE/ALIILIN YCTAallOBOK JU1H
CHKMIaHHS.

obopyoBaHuA U1 pereHepalMy KaTaIH3aTopoB KaTaTHTHUYECKOTO KPEKUHTa,
obopyfoBaHus J14 1IpeodpasoBatusd cepoBOOPola B cepy:

PCAKTOPOR, HCITONE3VEMBIX B XH MHUECKOH ITPOMENIIICHHOCTH,

neveil KokcoBLIX GaTapeii;

Kayllepos:

KOTIIOB-Y THIIM3aTOPOB B YCTAHOBKAX U1 IPOH3BOJICTBA LIE/UIIONO3HOMH MaCCHL:
VCTAHOBOK JUIS CAKHIAHHS OTXOJIOB:

YCTAHOBOK, [IPHBOJUMEIX B J[Ci:ll:'l‘ﬂldc JIH3CITBHBIMH. OeH3MHOBHIMH WIH Ia30BBIMH
JBHIaTCIAMH H 'I’_\-'pﬁ[r[HI.l MH BHYTPCHHCIO CI'OPAHHSA, HC3ABHCHMO OT BH 1A
HCIIOIb3YEMOTI0 TOILUIMBA.

’ Bazomoe cojiepxkanne O, g TBEp0ro TOINIHBA cocTapnsdeT 6%, a s KUAKOTo |
razool0pasioro Toriuea — 3%.

7

YCTAHOBJACHHBIC HA Cyiu¢ TYPOHHBI BHYTPEHHEIO CropaHus ¢ HOMH-

HATBHOH TemmoBoi MomHOCTh Oonee 50 MBT,: I13B NO,. BBIpaKCHHBIC
B Mr/nm° (DazoBoe cogepxkanue O, — 15%), creayeT mpUMEHATL B OTHOILCHHH
KAKOH-TMO0 OJHOM OTACABHOH TYpOuHbL. VYkasbBacmeic B Tabauue 2 I13B
MPHMEHAOTCA TOAbKO MPH HATPY3KaX, MPEBHIIIAMIHX 70%.

Tabauua 2

MpeaeabHbie 3HA4YeHNsA BLIOpocoB NO, 13 YCTAHOBJCHHBIX HA CYIIE
TYPOUH BHYTPEHHEI0 cropaHns (BKJHYAs ra3osbie TYpOHHLI
rkomOuuuposaunoro nukaa (FTKIL))

Tennoean

MOUHOCL
Bué monausa (M Bmiy) 3B ona NOy (vz/m?)”
AKuakoe Ton- > 50 Hossie ycTanosku: 50

THUBO (IerKue

H CpEeaHHE
JOHCTHIIATHI)

Cy lIECTBY IOIIHE YCTAHOBKH:

90 (B uemom)

200 (ycTaHOBKH, 3KCIUIyaTHpyembie MeHee 1 500 yacos
B roa)
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Fennoean
MonHOCHb

Bud monnusa (MBmy,) 3B dan NO, (ma/m’)"
IIpupoansit > 50 Hoseie ycTaHOBKH:
raz’ 50 (B uenom)”

CymecTByHOIIHE YCTAHOBKH:
50 (B uemom)™
150 (yctanoBkH, 3xcrayaTupyeMsie MeHee 1 500 gacos

B roa)
Hpvroe razo- > 50 Hoseie ycTanosku: 50
obpasHoe Ton-
RO CymecTBYHOIIHE YCTAHOBKH:

120 (B nenom)
200 (ycraHOoBKH, 3KcnIyaTupycmbic McHee 1 500 vyacos
B Ioa)

4 T"asoBnie 'l'_\_"pGHHbI, IpejiHasHauYeHHBIC JUIA HCIIOIL30BAHMS B ‘-[pﬁ:‘}Bhl‘ldI:]HbIX CHTYalMax,
KOTOPBIE IKCILIYaTUPYIOTCes Menee 500 4acoB B 1o/l, He OXBaTRIBAIOTCS,

b [Tpupo bt ras — 9To BeTpevaloliics B IPHPO,ie MeTaH, cojiepkaniuii He Oonee 20%
(110 00 BeMy ) HHEPTHBIX 4308 U JIPYTHX COCTABIISIOIIMX.

¢ 75 Mr/AL B CIEYIONMHX CIVHASX, TIPH KOTOPHIX 3¢ eK THBHOCTE Ta30B0i Ty POHHEL
olpejienaeTcs Ha ocHoBe 6a30Boi Harpy sk B cucteMe MCO:

* Ta30BBIC TYPOMHBI, HCIIONIL3YEMEBIE B CHCTEMAX Ul KOMOMHHPOBAHHOTO [IPOU3BO/ICTRA
WIEKTPOOHEPIHU U Tellta ¢ o0mieit »dexTHBHOCTRIO, TIpeBbiatonteit 75%:

* Ta3oBBIE TYPOWHBI, HCITOIb3yeMble Ha YCTaHOBKaX KOMOWHHPOBAHHOTO T{HKIIA
€ EKETOHLIM CPeHHUM ITOIHBIM KILL Ooltee 55%:

* rasoBble TypPOHHBI 714 000PY0BaHMA ¢ MEXaHHIECKHM ITPHBOIOM.

4 Jlnst oIHOBAJILHBIX TA30BBIX TYPOHH, He OTHOCAIIMXCS HU K OJIHOM H3 KATEropHit,
VIIOMHHAEMBIX B CHocke, o/JHaKo o0aaionmx K fonee 35% — B yenoBHsIxX 0a3oBoii
Harpysku 110 mkane MCO — 1138 8 ornomenni NO, jlomiHi! coctarnsath 50 x 11/35, rien
npejicTapisgeT coboil KL ra3oroil TYpOHHEI B YeloBHAX 6a3oBoii Harpy3kH no mkaite UCO,
BBIPAKEHHOH B 1IPOLEHTAX.

8. TTpou3BOACTBO LIEMEHTA:
Tabnuua 3

Mpeaeabusie 3navenns sBeiopocoB NO,, o6pasywmmnxcst
l]l)]l NPpoOH3IBOJACTEE HEMEHTHOIO ]'\'JIIIHI\"(!l'.la"l

Buo yemanovexu 1138 dna NO, (ma/m?)

B uemom (CyECTBYHOLIHE H HOBBIC YCTAHOBKH) 500

C}’IJ.lCCTE}"IO].LlHC JICMOJIbHBIC NMCHH H AJTHHHBIC KAPYCCll1b-
HBIC MCYH, B KOTOPBIX HC CKHIacTCid HHKAKHX OTXOO0B 800

“ YCTaHOBKM U1 IPOH3BO/ICTBA LIEMEHTHOI'O KIMHKEPd B KAPYCE/ILHBIX [IeHaX
MOITHOCTEIO> 500 Mr/IeHsh WM B IPYTHX Heuax MOIHOCTHIO >50 Mr/ens. bazosoe
cojiepikanne O, — 10%.

35



9, CTauHOHAPHBIC ABHTATEIH!

Tabnuna 4

Mpenenanubie 3Ha4enns BLIGpocoB NO, 03 HOBBIX CTANHOHAPHLIX

JABHraTC/ICH

Buo deuzamens, MowyHocms, cREu@URAUA MORINea 3% % St/

lasoBeie apuratenu > 1 MBT,

JIBUTAaTEIH C HCKPOBBIM 315KHTAHHEM 95 (VIVYILICHHBIC ABHTATCIH, Pado-
(kapOrPATOPHBLIC), BCEC BHIBI ra3000pa3HOro  Tarouue Ha Oe IHBIX CMECSX)
TOTIHBA 190 (cTangapTHeIC ABHraTEIN, pa-

OoTaromue Ha OCOHBIX WIH oDora-
IICHHEIX CMECSX C KATATH3ATOPOM)

JByxTonmuBueie apurareas = 1| MBT;

B rasoBoi (pase (Bce BHABI ra3000pa3HOro 190

TOTLJTHBA)

B JKHIKOH (pase (BCe BHABI KHAKOIO TOMIHBA)"
1-20 MBT, 225
> 20 MBT, 225

JuszeapHbie asurateau > 5 MBT,
(ABHUraTeIM ¢ BOCTIIAMEHEHHEM OT CHKATHS)
Huszras (<= 300 o00/mun)/
cpeonsis (300—1 200 o6/ymun)/cropocms
5-20 MBT,
Taxenoe auzenpHoe Tomauso (TAT) 225
1 DMOTOMIHBO
Jlerxoe nuzensHoe Torumeo (JIAT) u npupoa- 190
Hb1i rasz (I

> 20 MBT,
TAT u 6uoTonIHBO 190
JIAT u 1T 190
Buicokasa ckopocmb (=1 200 06/mun) 190

Hpumenanue: baszopoe cojeprkanne Kuciopoga — 15%°.
“ 31 113B He NpUMEHSIOTCS B OTHONIEHUH JIBUraTeleil, SKCIUIyaTHpyeMBIX MeHee
500 vacop B 1oL
? B Tex eiyuasx, Korjia CeMeKTUBHOE KaTalHTHUeCKoe BoccTanopienue (CKB) e Moker
Ha JTaHHBIH MOMEHT IIPHMEHATHCH B CHILY TEXHHUYECKHX H MaTepHAILHBIN NIPHYHH, HATIPUMEp
Ha OTJATEHHBIX 0CTPOBAaX, HIH KOI/la HAIIUUME JOCTATOUHBIX 00bEeMOB BLICOKOKAUECTBEHHOTO
TOIUIMBA He MOKeT OBITh FapaHTHPOBAHO, IIPEOCTABISeT s Mepexo,iHbi nepuoa B 10 ger
nocJic BCTYIDICHHS B ¢y HacToAnero llpoTokona A AU3CIBHEIX U ABY XTOIUTHMBHEIX
JIBUTaTENIei, B TedeHHe KOTOPOro MpuMeHsIoTed cieayiomue [138:
* JBYXTOILIMBHBIE JBHTatend: 1 850 Mr/a® B kuakoit dasze; 380 Mr/v’ B rasoBoit pase;
* JIM3elbHBIE IBUTaTeTH — Hu3kad (< 300 ob/MUH) U cpe/HsI CKOPOCTh
(300-1 200 o6/muu): 1 300 Mr/ar JUTS IBHraTE e MOIMHOCTLIO OT S5
jgo 20 MBT, u 1 850 Mr/a? Juts apurareneit > 20 MDBr1,;
* JH3elbHBIC BUTATEIH — BRICOKAA CKOPOCTEh (> 1 200 ob/Muu): 750 M/,

* Kosdmiuenr nepepacuera HpejieibHbiX sHAYEHHI B HacTonmeM [TpoTokoie
(mpu 5% cojepakaHua KHCIOpofa) cocTaBiusieT 2,66 (16/6).
Taxum 08pasoM. HpeiebHble 3HAYEHHSL SIBIAIOTCS CIIe Y IOTIHMHE:
+ 190 mr/a® mipn 15% O, cootBeteTryiorT 500 MM TipH 5% O,
95 M/ Tipu 15% O, cootserernyior 250 Mr/Ar npu 5% O:
* 225 mr/M® 1ipu 15% O, cootseretyior 600 M np 5% Os.
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¢ Heurartenu, skeruyarupyemeie 500—1 500 vacos B 1oji, MOTYT GBITE BLIBEICHEI H3-
noj obsasarensHoro codmoaeHust 2Tux [138 B ToM cinyyae, eciin B HUX IPHMEHAIOTCS
NepBUYHBIE MEPHI 10 OTrpaHH4YeHHIO BEIGpocoB NO, 1 ofecrieunBaeTcs coOI0/leHHe
113B. ycTaHoBIEHHBIX B CHOCKE .2

4 CTOpOHa MOKET HE BHITOIHATE 0G3aTeNbCTBO 0 COBMIOICHUH TTPEISTHHBIX
3HaYeHHH BEIOPOCOB B OTHOIIEGHUH YCTAHOBOK Ul CKMTaHHS, Ha KOTOPBIX O0BIMHO
HCIIOJIB3YETCs rasoo0pasHoe TOIUIMBO H HAa KOTOPBIX B MCKIHOUYHTEILHBIX ClIydasx
MOKET IPHMEHSTHCS IPYToe TOIUIHBO B CHIIY BHE3AIHOH OCTAHOBKH IIOCTABKH ra3a U
KOTOPBIE B 3TOH CBA3H HEOOX0/IMMO OCHACTHTEL 000pPYIOBaHHUEM JIIA OUHCTKH
orpadoTanHbix razoB. Cpok ocBOSONKICHHS 0T YTOr0 0043aTe/IhCTRA B ATHX ClyHasx He
Joied npeesimars 10 gHel, 3a HCKIOUeHHeM TeX 00CTogTeNbLCTB, Korjla CYyIecTBYeT
ocTpast HEOOXOJUMOCTh B [MOICP/KAHHHA SHEPTEeTHIECKHX ITOCTABOK.,

10,  ArioMepaLMOHHBIC VCTAHOBKH MO NEpepadoTKE KEAC3HOMH Py abl:

Tabnuua 35
Mpesensubie 3HaYenus Buidpocos NO,, o0pasyromuxces npn padore
ArJIOMEePANOHHLIX YCTAHOBOK M0 nepepadoTke :KeJae3Hoil pyabl

Budw yemanoeon IT3B dan NO, (mz/vd)

ATIOMEPALIMOHHBIC YCTAHOBKH: HOBBIC YCTAHOBKH 400

AraoMepauHOHHbIE YCTAHOBKH: CY ILIECTBY FOLIHE
VCTAHOBKH 400

“ TIpousroacTBO H 06paboTKa METAIUIOB: YCTAHOBKH IS OOKUTA HITH CIIEKAHUSI
METAUIMYECKOH PYILL YCTAHOBKU U1 [IPOMIBOJICTRA IIPE/ICILHOIO YyTyHa H CTallH
(1lepBHUHAS UIIM BTOPHUYHAS IUIABKA), BKIIOYasl HELIPEPLIBHOE JIMThE, ¢ MOIIHOCTLIO Gollee
2.5 Mr/fuac, yeraHoRKH 19 o6pAGOTKY YepHRIX MeTATITOR (CTAHK Topsyei MPoKaTKH ¢
MOIHOCTEIO > 20 Mr/uac HepadMHMPOBAHHOMN CTAH).

b Kax ucxmouenue w3 nyuxra 3 oru 1138 [0mKHB paccMaTPHBATECS B KAYECTBE CPEHIX
3HA4YCHHI 34 IIPOJOIKHTCIBHBIN [ICPHO BPEMCHH.

11. IIpou3BOACTBO A30THOH KHMCIOTHI:

Tabauua 6

Mpeaeabnsie 3Havennst spiopocos NO,, 00pasyiommxcst mpu
NPOH3BOIACTBE A30THOI KHCJI0ThI, 32 HCK/IIOUEHHEM YCTAHOBOK
JUIS KOHUEHTPALMI KHCJI0TBI

Buda yemanoeox fI38 dna NO, (mz/v?)

Hoebie yCTAaHOBKH 160

Cy lECTBY IOIIHE Y CTAHOBKH 190
Kanana

12.  IlpeacabHbIC 3HAYCHMA T OrpaHH4cHusA BhIOpocos NO, OyayTt onpe-
JACTSITHCHA HAAMESKAIMM 0OPA3OM B OTHOIIEHHWH CTAUMOHAPHBIX HCTOYHHKOB C
YUCTOM HH()OPMALIMH O CYIUCCTBYFOLIHX MCTOJAX KOHTPOII, MPCACABHBIX 3HA-
YCHMH, MPHMEHACMBIX B JADYTHUX FOPUCAMKUHMAN, H HHIKCYTTIOMSHY ThIX TOKY-
MEHTOB:

a) PyKkoBOASIIHE MPHHUMMIB MO BBIOPOCAM H3 HOBBIX HCTOUHHKOB
J71s BEIPAOOTKH DIEKTPOIHEPTHH HA TCIIOBBIX 3JICKTPOCTAHIIHAX
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b) HaunonansHele pYKOBOMAIIHE MPHHLIHIEI O BHIOpPOCAM A CTa-
LHOHAPHBIX Ty POHH BHY TPEHHETO cropanusa. PN1072;

c) HaunoHanbHeIe PYKOBOMILIHE MPHHLMILL MO BLIOpOCAM 1718 LE-
MEHTHBIX neucii. PN1284;

d) HaumoHanbHBIC PYKOBOMIILME HPHHUMIBL MO BeIOpOcaM s
l'lp()MLlIJ.I_'IeHHlefKONI}\-iep‘[eCKHX ﬁoﬁnepoa H HArpceaTClIbHBIX YCTAHOBOK.
PN1286;

) PyxoBoasmue MpUHUMIBL MO 3KCIUTyaTaLHH M BRIOpOCAM MyHH-
LHMATBHBIX VCTAHOBOK I8 CIKHTAHHSA TBEPIBIX 0TX0Z0B. PN1085;

f) [Tnan peryvaupoBaHus BeIOPOCOB 0KCHA0B azota (NO,) u J1eTyuux
opranuueckux coeauneHuii (JIOC) — ®aza 1. PN1066; u

2) PyxoBosimue MPUHILHILL MO 3KCMIYATALHH H BHIOPOCAM MY HH-
LMMATBHBIX YCTAHOBOK AJ1 CAKHIAHHA TBCPABIX OTX0A0B. PN10835,

Coeaunennble llITaTtel AMepHKH

13. IlpeneabHbie 3HAUCHH AaA OrpaHuyucHua BeiOpocos NO, u3 craumo-
HAPHBIX HCTOYHHKOB B YKA3BIBACMBIX HMIKE KATCTOPHIX CTALIMOHAPHBIX HCTOY-
HHKOB M M3 HCTOYHHKOB, K KOTOPHIM OHH OTHOCSTCS. OTPAKEHEI B CIIEY FOIIHX
JOKYMEHTAX!

a) yroneHbic 3HCcprodnokn — Ceoa (peacpanbHBIX HOPMATHBHBIX IO~
noxenut 40 (C.@.H.), pazaen 76

b) napotypbunHsie 3Heprodaoku — C. @ H. 40. pazaen 60. noapar-
aea D u noapazaen Da;

c) MApOrCHEPATOPHBIC YCTAHOBKH B TMPOMBIIIICHHOM, KOMMEDHC-
CKOM H yupesxkaeHuIeckom cexropax — C.®.H. 40, pasaen 60, noapaszen Db:

d) VCTAHOBKH MO MPOM3BOACTBY azoTHoM kuciaotel — C.D.H. 40,
paszen 60. noapaszen G:

€) cTaudMoHapHsbie ra3osbie TYpOuHb — C.® H. 40, pazaen 60, noa-
pasaen GG;

) VCTAHOBKH I CKMTAHHA ropoackux orxomos — C.®.H. 40, pas-
gex 60, noapasaen Ea u nogpasaen Eb;

g) VCTAHOBKH ansa CHKHMTAHHS OONBHMYHBIX/MEIHLHHCKHX/
uH(pexunonusx oTx0q08 — C.®@.H. 40, pazaea 60, nogpasaen Ec;

h) He(pTenepepabaTeBatomue yeraHosku — C.D.H. 40, paszaen 60,
noJpasaen J u nogpasaen Ja;

i) CTALUMOHAPHLIC ABHUrATC/IH BHYTPCHHEIO CropaHus C HCKPOBBIM
skuranueM. C.@.H. 40, pazmen 60. noapazaex J11];

i) CTALUMOHAPHLIC JABUTATC/IH BHY TPEHHEIO CrOpaHusa — ¢ BOCIaaMe-
HenueM ot cxkarus, C. P H. 40, pazgen 60. noapazgex 1I1I:

k) cTauHOHAPHBIC TYypPOHHBI BHYTpeHHero cropanus — C.®.H. 40,
pasaen 60. nogpasaen KKKK:

l) MdJIbIE VCTAHOBKH JiRib: | CHHIaHHA ropoackKHux 0TX0-
a0 — C.@ H. 40, pazaea 60. mogpasaen AAAA.
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m) noptranauement — C.®.H. 40, pazaex 60, noapaszen F:

I'l) YVCTAHOBKH [O4 CHHIAHHA KOMMCPUYCCKHX H MNPOMBILLICHHBIX
1BEpabIx 0Tx0108 — C.P . H. 40. paszea 60. noapazaea CCCC: u

0) YCTAHOBKH Ot CIHHKHTaHHA JPVYIHX TBCPABIX 0OTX0-
goB — C.@.H. 40, pazacx 60. moapazaca EEEE.

Ipunoxenune VI

TexcT npuaokeHHsa VI 3aMEHEH Ha CIEAYFOLIHH:

"IlpeaesbHble 3HAYEHHS AJIsI BBIOPOCOB JIeTY4HX
OPraHUHYeCKHX COeAMHEHHI U3 CTAHOHAPHBIX
HCTOYHHKOB

1. Pasaen A npumensietcs ko Bcem Croponam, 3a uckmouyeHnem Kanaaet u
Coenunennbix LltatoB Amepuxu, pazgen B mpumensercs xk Kanage u pas-
gen C npumensietcs kK CoeauneHHbiM LITaTaM AMEpHKH.

Bce Croponbl, 3a uckaw4dennem Kanaabsr u CoeanHeHHbIX
IlITtatoB AMepukn

2. JlaHHBIH pa3Jen HACTOALIETO MPHJIOKECHHA OXBATHIBACT CTALIHOHAPHBIC
uctouHukH BriOpocoB JIOC, nepeuncicHHbic B nyHKTax 8—22 HinKe. YCTAHOB-
KH HJIH YacTH YCTAHOBOK. TPESAHAZHAYCHHBIC M1 TPOBCACHHS HAY4HO-
HCCJICJOBATENbCKHX H OMBITHO-KOHCTPYKTOPCKUX PabOT M MCIBITAHHS HOBBIX
MPOAYKTOB W MPOLICCCOB, HE OXBAThIBAKOTCA. [Toporosbie 3HAUCHUSA NMPUBOIAT-
¢S HHDKE B TAOMHLAX TI0 KOHKPETHBIM cekTopaM. Kak mpaBmmo. OHH XapakTe-
PH3YIOT MOTPeOACHHE PAcTBOPHTENEH MIM Maccy BbIOpocoB. B Tex cayuasx,
KOrJa OQHH OMEPaTop HAa OJHOH M TOH JKC YCTAHOBKE OJHOTO M TOrO K¢ 0OBEK-
Ta OCYIICCTBISCT HECKONBKO TEXHOJOTHUCCKHX OMNMCpauuii, OTHOCSIIHXCA K
OJHOH M TOM K€ MoAKATEeropHM, NOoTpPeOJIEHHE PACTBOPHUTENL H Macca BhIOPO-
COB B 3THX Tpoueccax cymmupyroTces. Koraa moporogoe 3HauYCHHE HE TPHBO-
JUTCH, JAHHOE MPEeACIbHOE 3HAYEHHE OTHOCHTCS KO BCEM COOTBETCTBYHOLHM
YCTAHOBKAM.

3. Jna uenu pasaena A HACTOSILCTO MPHIOKCHHUS

a) "XpaneHue u pacnpeicicHue OeH3MHA" 03HAYAKOT 3arpys3Ky Ipy-
30BbIX ABTOMOOHICH, JKEIC3HOAOPOIKHBIX TPy 30BBIX BATOHOB, 0apK H MOPCKHX
CV/IOB HA CKIAJAX H OTTPY30UHBIX CTAHIMAX He(TenepepabaThIBAIOIINX 3aBO-
J0B, BEJIHOYad 3anpaBKy TPAHCMOPTHBIX CPCACTB HA aBTO3AMpPaBOYHBIX CTAH-
LHAX,

b) "HaHeceHHE KIEHKOTO TOKPBITHA" O3HAYAeT JHOOYI0 OSATENb-
HOCTb MO HAHCCCHHIO KICHKOTO MOKPLITHA HA MOBEPXHOCTH, 3@ HCKIOUYCHHEM
HAHCCCHHS KICHKHX MOKPHITHI H JAMHHHPOBAHHA TPH NCYATAHHH H B TIPOH3-
BOJCTBE JPEBECHBIX H TIACTMACCOBBIX CIOHCTBIX MATEPHAIIOB;

) "ITpOM3BOACTBO APEBCCHBIX M IIACTMACCOBBIX CAOHCTBIX MATC-
pHanoB" O3HaYaeT MOOYI JEATENbHOCTh MO CLEIICHHIO JCPEBSHHBIX H/HIH
MIACTMACCOBBIX MOBEPNHOCTEH A MPOM3BOACTBA JAMHHHPOBAHHBIX MPOIY K-
TOB;
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d) "JleATeIbHOCTE MO HAHECESHHIO MOKPHITHH" 03HAwaeT mobyio ae-
ATEABHOCTE MO OJHOKPATHOMY HIH MHOTOKDATHOMY HAHECCHHIO CIUIOLIHOM
NICHKH NMOKPLITHA HA.

i) Ky30B4 HOBBIX TPAHCIOPTHBIX CPEACTB, OTHOCHMBIX K TpPaHC-
MOPTHBIM cpeacTBaM Kateropuu M1, a Takike Ky30Ba TPAHCIOPTHBIX
cpeacTs KaTeropvu N1, €CiiM MOKPLITHE HA HHUX HAHOCHTCS HA TOM IKE
000pYIOBAHHH. KOTOPOE MPUMEHAETCH A/ TPAHCMOPTHLIX CPEACTB Ka-
Teropun M1;

ii)  xaOuHBI TpPY30BBIX aBTOMOOMIEH, ompenenseMblc KAK 4YacTkb
TPAHCTIOPTHOrO CPEACTBA., [AC PACHONATacTCA MECTO BOAUTCIA, H
BCTPOCHHBIC KOPIYCA BCEro IITATHOTO TEXHHYCCKOTO OOOPYIOBAHMS
TPAHCIIOPTHBIX CPEACTB KaTeropuit N2 u N3

iili)  MOBEPXHOCTH ABTO()YPrOHOB M IPY30BLIX aBTOMOOHIEH, OTHOCH-
MBIX K TPAaHCTIOPTHbIM cpcacTeam karcropuii N1, N2 u N3, 3a nckiro-
YEHHEM KAOHH rpy30BBIX ABTOMOOHICH;

iv)  aBTOOYCHI, OTHOCHMBIC K TPAHCHOPTHBIM CPEACTBAM KAaTCTOPHI
M2 u M3;

V) NPOYMHE METANTHYCCKHC H MIaCTMACCOBBIC MOBCPXHOCTH, BKIH)-
a8 MOBEPXHOCTH BO3AYIUHBIX H MOPCKHX CYVA0B, MOJBHIKHOTQ JKEIE3-
HOJOPOKHOIO COCTABA H T. ..

vi)  JACPEBSIHHBIC MOBEPXHOCTH,

Vi)  TEKCTHIb., BOJIOKOHHBIE MATEPHAIbLL, MJICHOYHbLIE H Oy MaiKHbIE MO-
BECPXHOCTH. H

viil) KOXKY.

DTa KATEropusi HCTOYHHKOB HE BKIKOHACT HAHCCCHHE METALIHYCCKHX
nOI(prTHﬁ Ha MOANONKKH MCTOIAMH aﬂek'rpocbope’sa HITH NXHMHYCCKOro Hanbl-
nexus. Ecan aesATeAbHOCTh MO HAHECCHHIO NOKPBITHA Had H3ICIHC BKIKYACT B
cehs OMEpaLHI NMEYATAHHA. 3TA ONEPALMa PACCMATPUBACTCH KAK 4acTh BCETO
MPOIIECCa HAHCCCHHWS MOKPLITHA. B To *e BPEMSA MPOLECCHI MEYATAHHA. OCY-
LICCTBISCMBIC KAK OTACIBHBIM BHI ACATCIBHOCTH., HC OXNBATBIBAKOTCH ITHM
onpejaencHUeM. B 3ToM onpeacicHUH:

* TPAHCTIOPTHHIE CPEACTBA Kateropuu M1 — 3T0 Te. KOTOpBIC TPEIHA3HA-
YEHBI I MEPEBO3KH MACCAKHPOB H HMCIOT He 00J1¢¢ BOCHKMH MOCAT0Y-
HBIX MECT. TOMHMO MECTd BOIHTESL,

* TPAHCMOPTHBIE CPEACTBA KaTeropuH M2 — 3T0 Te. KOTOpbIC MPEIHAZHA-
YCHBI 4714 HCpCBO?KH HaCCH}K[/IpOB H HMCHOT 60J'ICC BOCBMH MNMOCAI0UHBIX
MECT, MOMHMO MECTA BOAUTEIA, H MAKCHMAIbHYI MACCY. HE NMPEBbILIA-
LYK 3 Mr;

* TPAHCTIOPTHBIE CPEJCTBA KaTeropuu M3 — 3T0 Te, KOTOpBIE MpeIHA3HA-
YEHb! I3 NEPEBO3KH NACCAKUPOB H UMEHOT 00JIEE BOCBMH 110CA10UHbIX
MECT, MOMHMO MECTA BOAMTEIA H MAKCHMAIbHYIO MACCY, MPEBBIMLIAK-
my 0 5 Mr:

* TPAHCHOPTHHIE cpeacTsa kateropuu N1 — 3TO Te. KOTOpBIC MPEIHAZHA-
YCHBI A7 NMCPEBO3KH IPY30B H MMCKT MAKCHMAIBHYI Maccy, HC Tpe-
BBIIIAKOIIY IO 3.5 Mr;
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* TPAHCTIOPTHBIE CPeACTBA KaTeropud N2 — 3TO Te., KOTOPBIE MPEIHAZHA-
YEHBl Q1A TIEPEBO3KH CPY30B H HMMCHT MaKCHMAJbHYHO Maccy Oouece
3.5 Mr. HO He npesbimarmy 12 Mr;

* TPAHCTIOPTHBIE CPEACTBA KAaTeropuH N3 — 3TO Te, KOTOpBIE MpPEIHA3HA-
YEHBI IS MEPEBORKH CFPY30B H HMCHT MAKCHUMAIBHYIO maccy Oonee
12 Mr;

e) "HaHeceHHE NOKPbITHH HA PYJOHHYI [IPOAYKUHKO" O3Hauaer
OOV JEATELHOCT, B X0J¢ KOTOPOH HA PYJOHHYIO CTalb, HEPHKABCHOLIYIO
CTajb, JAKHPOBAHHYK CTajb, MEIHBIC CIIABBI HIH AJTIOMHUHHEBYIO MOJOCY HE-
MPEPLIBHBIM MPOLECCOM HAHOCHTCH [UICHKOOOpA3YIOWIEE HIH CIOHCTOE MMO-
KPBITHE;

) "XHUMHYECKAA YHCTKA" 03HAYACT MOV MPOMBIIJICHHYI0 WIH
KOMMEPUECKYH JSITETbHOCTh ¢ Henoab3osanuem JIOC Ha odopyaoBaHuW 175
YHCTKH OJAC/KIBI, MPCIMCTOB AOMALIHCTO OOHMNOAA MM AHAJOTHYHBIX MOTPC-
OHMTEIBCKHX TOBAPOB, 32 MCKIIOYEHHEM PYYHOTO VIAJEHHUS IUITEH U 3arpssHe-
HHUH B TCKCTHJIBHOH M IUBCHHOI MPOMBILIICHHOCTH,

) "ITpon3BOACTBO MOKPHITHH. TAKOB, THMOTPA(PCKHX KPACOK H Kie-
eB" 03HAUAET MPOH3BOACTBO CPEACTB TS MOKPBITHH. JAKOB. THNOrpPa(iCKHX
KPAacOK. KJICEB M IMPOMEHKY TOUHBIX XHMHUYCCKHX COCAMHCHHI. SCIM OHHM H3r0-
TaBIHBAKOTCA HA OJHOM H TOM K€ OOOPYJOBAHHH Iy TEM CMELIMBAHHS KDACH-
TC.TlCll‘i.. CMOI H CEAZVIOIUHX BCIUCCTE C OPraHHYCCKHMH PACTBOPHTCIAMHK HIIH
JPYTHMH COAEPZKALIHMH HX BCILCCTBAMH. B 3TV KATErOpHIO TAKKE BKIHYAKOT-
¢ JHCTICPTHPOBAHHE. TPEIBAPHTEIBHOE IHCMEPTHPOBAHKE. MPHIAHHE MAaTe-
pHaIaMm OHpC,-‘_'I,CﬂCl-I.l-IOi:I BAZKOCTH HIH LBCTA H YNAKOBKA NOTOBBIX H3,ElC.|'lHﬁ B
Tapy:

h) "Tleyaranue" o3Ha4aeT OOV AEATEIBHOCTH IO BOCIHPOH3BEIAE-
HHIO TEKCTA W/ H300pakCHUM, B X0J¢ KOTOPOH ¢ meyaTHOH (popMbl Kpacka
MEPEHOCHTCSI HA BOCNIPHHMMAIOLIYK TIOBEPXHOCTh M KOTOpasi MPHUMEHACTCH K
CACOY O LIMM MOANpPOLEcCaM:

i) (hrexcorpadimst: ACATENBHOCTD MO MEHATAHUIO ¢ 3JACTHYHBIX IC-
YATHBIX (DOPM W3 PE3HHBI HIW (JOTOMOTHMEPOB, HA KOTOPBIX NEYATHBIC
AAEMEHTHI HAXOIATCSH BBILLIC lTpOﬁC_leHI:I,\' INEMCHTOB. MPH 3TOM HCMOIb-
3VCTCSl TCKy4as Kpacka, OBICTPO 3akperuiomascs Oxaromaps Hemape-
HHIO;

ii) PyIOHHAA O()CEeTHAA TEPMOMEUATh: ACATEABHOCTh TO MEHATAHHIO
C PYJIOHHOH MOAa4Yeil C HCMOJIB30BAHHEM TMEYATHOH ()OpMBI, B KOTOPO#
MEYATAOIHE H MPOOEIbHBIC YIEMEHTbI HAXOAATCS B OJHOH IJIOCKOCTH,
NpH 3TOM PYIOHHAsA MOAJA4YA O3HAYACT, YTO MATCPHAI. HA KOTOPOM Mpo-
H3BOOMTCS MEYaTh. MOJACTCA B MAIIMHY C PYJIOHA, 4 HE B BHAE OTACIb-
HbIX JHCTOB. [IpoGenwpHbili yyacTOK moaeepraectcst oOpadoTke., ¢ TeM
yTOOBI MPUTATMBATbL BOAY M COOTBETCTBCHHO OTTAIKHBATB KPACKY, 4 30-
HA TICYATAKLIUX JIEMEHTOB — YTOOBI MPHHHUMATh M MEPEHOCHTh KPACKy
HA BOCHPHMHHUMAIILYK MOBEPXHOCTh. McmapeHue MPOMCXOAHT B CY-
IIHIBHOH YCTAHOBKC, TAC AJA MOJOTPEeBa Marcpuaa, Ha KOTOPOM Ipo-
H3BOAMTCS TIEHATh, HCTIONB3YETCA OPAUHH BO3IY X,

iii)  BBIMYCK H3JaTEABCKOH TPOAYKLUHH METOIOM POTALUMOHHON IIy-
Bokol meyaTH: POTALHOHHAS TTyOOKAs MevaTh MPHUMEHSIETCS IS Meva-
TAHMA JKYPHAJIO0B. OpOLIIOP. KATAJIOrOB H AHAJOrHMYHON MPOAYKLUHH C
HCITOJIb30BAHHCM KPACKH Hd OCHOBE TOJIYOJIA,
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iv)  poraumoHHas TIyOOKad MEHATh: ACATCABHOCTH MO MEHATAHHIO C
TIOMOIIBI0 LHJIHHAPHYMECKOH MEeYaTHOH (JOPMBI, IA€ MEYATAOIIHE JJIe-
MEHTBI HANOIATCH HIDKE MPOOEABHBIX YHACTKOB, C MCIMO/AB30BAHHEM TC-
Kyuel Kkpack, BeIchIXawpomeii Omarogaps mcemapenuio. OHa 3amonHseT
BBICMKH, d €¢ H30BITOK YOHPaeTCs ¢ MPOOSABHOrO Y4aCTKA A0 KOHTAKTA
BOCNPHHHMAIOWCH NOBCPXHOCTH C LMAMHIPOM H MEPEXOAA HA HEe
KPACKH H3 BHIEMOK:

V) poTaLHOHHA4 TpadapeTHas ME4aTh. MPOLECC MEUATAHHS C Py-
JOHHOH noAascii, MPH KOTOPOM KPAacka BAABIMBACTCA B BOCIIPHHHMAIO-
Oy MOBEPXHOCTb Yepe3 MOPHCTYIO MEYaTHYIO (JOpMy, TAE 30HA Me4a-
TAIOLIMX 3IEMEHTOB OTKPBITA, 4 MPOOEIBHBIC YYACTKH H30THPOBAHBL, B
3TOM MPOLECCE MUCMOMB3YETCA TEKY4as KPACKA, BBICBIXAKOINAS TOIBKO
Onaromaps ucnapeHur0. PYIOHHAA MOAava O3HAYAET, UTO MATEpHal, Ha
KOTOPOM MPOM3BOIXTCH MEYATh, MOJACTCH K MAIMMHHE C PYIOHA. 4 HE B
BH/C OTAC/BHBIX JTHCTOB;

vi)  JAMHHHPOBAHHC, CBA3AHHOC C ACATCIbHOCTBIO MO MCYATAHHIO!
CKICHBAHHEC ABYX HIH 00jce rHOKHX MATCPHATIOB s MOJIYYCHUS CIOH-
CTBIX MATEPHAJIOB; H

vil) MaKMpOBaHHE: ACATCIBHOCTH MO HAHCCCHHIO HA THOKHI MaTcpu-
dJI CII04 JdKd HIH KICAIICro BCIUCCTBA ATA ;La.rlbneﬁmero CKJICHBAHHII
VHOAKOBOYHOIO MATCPHAIA,

i) "TTpon3BoAcTBO (DAPMALECBTHYCCKHX MPOAYKTOB" O3HAYACT XH-
MUYECKHI CHHTE3, (JEpPMEHTALMI, IKCTPAKLHIO, TPHTOTOBIIEHHE H KOHCYHY IO
o6paboTky (papMaLIEBTHYECKHX MPENAPATOB M, KOTAd OHO OCYIICCTBISAETCSA HA
TOM K€ 00BEKTE, IIPON3BOACTBO MPOMEIKY TOUHBIX IIPOIY KTOB,

i) "lepepaboTka HATYPAJbHOIO HIAH CHHTETHYECKOrO Kayuyka"
03HA4ACT MHOOYVI0 ACATCIBHOCTh MO CMCIIMBAHHIO, APOOICHHIO, KOMIAYHIHPO-
BAHHIO, KATAHAPOBAHHIO. 3KCTPYAHPOBAHHID W BYIKAHH3ALHUM HATYPAIBHOTO
MM CHHTETHYECKOIO Kayuyka M HAPALY C 3THM ACATECIBHOCTb MO mepepadoTke
HATY PajbHOTO HJIH CHHTCTHHYECKOTO KAYUYYKA B KOHCUHBIH MPOIYKT:

2

k) "O4YHCTKA MOBEPXHOCTEH'" O3HAYAET MHOOVIO JCATEIBbHOCTh, 34
HCKTHYEHHEM XHMHYCCKOH YHCTKH, KOTOpAas NOPEaAmoaaract HCMOIb30BAHHC
OpPraHH4YCcCEHX pﬂCTBOpHTC.T[CfI ATTA YVAATICHHA 3ATrPASHCHHA C MOBCPXHOCTH Ma-
TCpHana, BKIKOUYAd 00CHKHPHBAHHE, COCTOAIYE M3 HCCKONLKHX CTaaHi aef-
TCIBHOCTE MO OYMCTKE, KOTOpas mpeamecTeyeT a0boi apyroii craauun obpa-
OOTKM MIH CICAYET 32 HEll, HEOOXOAHUMO PACCMATPHBATH B KAYMECTBE CAHHOTO
MPOLIECCA OMHCTKH TIOBCPXHOCTH. ITa ACATCIBHOCTH MPCAMOTATACT OUHCTKY
MOBEPXHOCTH H3JCIHI, 4 HC OUHCTKY TEXHOJOTHYECKOrO 000pYI0BaHHSI:

D "CrangapTHeie ycaoBus" o3HauaoT Temmepatypy 273.15 K wu
nasaenue 101.3 klla;

m)  "OpraHuueckoe coeanHeHne" o3HauaeT moOOE COeAMHEHHE, CO-
.-'J.ep}lcameeA KAK MHHHMY M, 3JleMeHTﬂprlH YVIJepoa H OHH H/IIH HECCKO/IBKO Td-
KX XHMHYCCKHX 3JICMCHTOB, KaK BOAOPOA. FajlOr¢Hbl, KHCI0poa. cepa. (oc-
(dop. KpeMHHI HIH 430T. 32 MCKIIOUCHHMEM OKCHIOB YIJIEPOAA, HCOPraHHue-
ckux KapboHaTOB M OHKAPOOHATOB:

n) "Metyuee opranmucckoe cocauucHue" (JIOC) osmauact nrodoc
OpPraHHYECKOE COCIMHCHHE, BKIOYas (PakiHi0 KPeo30Ta, JABJICHHE MApOB
koToporo nipu temmnepatype 293.15 K cocrasaser 0.01 [la wan Sonee, v
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KOTOpOC HMCCT COOTBCTCTBYHOINYID JIETYUCCTE NMPH ONPEACICHHBIX VCIOBHAX
HCIIOIb30BAaHHA,

0) "Opranndeckuii pacteopureas” o3HauaeT arwdoe JIOC, koTopoe
NPHUMEHAETCA OTACIBHO WIH B COYETAHWH C APYTHMH PEATEHTAMH. HE MOJBEP-
rafacke XHMHYCCKOMY HM3IMCHCHHKD. C UCILID pacn;opcnuﬂ Cblpbfl. Npoay KToB
WM OTXOJ0B MJH MCMOAB3VETCH B KAUCCTBC YMCTALICTO CPEACTBA € LECABK
PACTBOPEHHS 3arPSA3HUTENCH, T.¢. B KAYECTBE PACTBOPHTENS, THOO B KAYECTBE
JAMCTIEPCHOHHOM cpeabl. aubO perviasTopa BA3KOCTH. n1uOO peryastopa mo-
BCPXHOCTHOrQ HATSKCHHA MIIH MIACTH(HKATOPA MIH B Ka4C€CTBC KOHCCPBHPY -
e 100aBKH;

P) "Orxogsampe ra3sl" 03HAYACT OKOHYATCIBHBIH BBIOPOC B aTMO-
chepy m3 apIMOBOH TPYOBI MM H3 OYHCTHOTO OOOPYIOBAHHSA ra3000pasHOI
cmecu, coaepskaweit JIOC wam apyrue sarpasHurean. OObEeMHBIE CKOPOCTH
MOTOKA BLIPAKAKOTCS B M’ /uac MPH CTAHAAPTHBHIX VCIOBHAX,

q) "IKCTpaKUHA PACTHUTENBRHOIO MAcja H ;KHBOTHOTO JKHpa H padu-
HALMA PACTHTEIBHOIO Macia" O3HAYACT IKCTPAKLHIO PACTHTEIBHOTO MAacia u3
CeMSH H JOPYroro pacTHTEIBHOTO CHIPb. MEPEPadOTKY CYXHX OCTATKOB A
MPOM3BOJACTBA KOPMA AT YKUBOTHBIX H OMHMCTKY KHPOB H PACTHTEIBHBIX Ma-
CCJI. MOJYYCHHBIX H3 CEMSH, PACTHTEIBHOTO H/HMIIH JKHBOTHOTO ChIPbS,

r) "HaHeceHHE aBTOPEMOHTHBIX TMOKPBITHI" 03HAYACT MHOOBIC TPO-
MBIIUTICHHBIC HIH KOMMCPUYCCKHE TCXHOMIOMHYCCKHE ONCPALUHH MO HAHCCCHHIO
MOKPBITHIf W COMY TCTBYKILHE ONMCPALMH MO 00CHKUPHBAHHIO, TIPEIHA3SHAUCH-
HBIC [UTA;

i) HAHCCCHHUS MEPBOHAYAIBHOIO MOKPHITHA HA BCK TMOBECPXHOCTD
JOPOIKHBLX TPAHCIIOPTHBIX CPEACTB MM €€ YaACTh C NPUMEHEHHEM dBTO-
PEMOHTHBIX aKOKPACOUYHBIX MATEPHANOB., KOIJa 3TH ONEPALHH OCY-
WECTBAATCA 34 MNPEACIaMH MPOH3BOACTBEHHON JHHHH 3aBOJA-
HM3TOTOBMTENA, WIH HAHCCEHHSA MOKPHITHH HA MOBEPXHOCTH NMPHLIENOB
(BKJIHOUYAA MOTYIPHLIETIBI);

i) HAHCCCHHE ABTOPCMOHTHBIX MOKPBITHH, OMPEACIACMOC KAk HAHC-
CCHHEC TMOKPBITHH HA BCK TMOBEPXHOCTh JOPOXHBIX TPAHCTIOPTHBIX
CPEACTB HIIM €C HACTh B MPOLECCE PEMOHTA, KOHCCPBALMH WIH JCKOpPa-
THBHOH OTACIKH 32 MPCJACIaMH 3aBOJAa-H3TOTOBHTCNA, HC OXBA4CHO B
3TOM MPHIOKEHHH, HO MPOAYKThI, MCIIOIb3YEMBIE M ITOTO, paccMar-
puBarOTCA B npuiaokeHuu XI;

s) "TlponuTKa OPCBECHHBI" O3HAYACT JHOOYVID HEATCIABHOCTE TIO
HACBHILCHHIO TECOMATEPHATOB KOHCEPBAHTOM;

t) "HaneceHne MOKpeITHII HA 0OMOTOYHBIC NMPOBOJA" O3HAYAET JHO-
Oble TEXHOMIOTHYECKHE ONEPALHH MO HAHECEHMIO MOKPBITHH HAa METalIHue-
CKHC TMPOBOJAHHMKH. HCIIONB3YEMBIC AIsf H3rOTOBIACHHI OOMOTOK TpaHC(hopma-
TOPOB, ABHraTeICH H T.A..

u) "HeoprauusoBauusiii BeIOpoc" o3HauaeT ar000i He coaepka-
nimiicst B oTxoaammx razax Beiopoc JIOC B atmocepy. MOUBY M BOAY. a Tak-
JK€ — TIPH OTCYTCTBHM HHBIX VKA3aHHH — PACTBOPHTEICH. COAEpKAIIMXCA B
m1000M MPOAYKTE; OH BKIHOUACT HeyIoBiacHHbIe BriOpockl JIOC, nmomaaarouue
BO BHCIIHIOK) CPCIAY HMCPE3 OKHA. JBCPH, BCHTHIALUHOHHBIC M AHATOTHYHBIC OT-
BepcTHA. HeopraHu3oBaHHbIE BBIOPOCHL MOTYT PACCUMTHIBATBCA HA OCHOBE
MAAHA PEryIHPOBAHHS HCTIONB3OBAHUA pacTBOpuTeici (cMm. gobasnenue [ K
HACTOAILCMY MPHIOKCHHED):
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V) "Obumii 06vem BriOpocos JIOC" o3HauaeT cyMMYy HEOPraHH30-
BaHHBIX BbIOpocoB JIOC u BeIOpocos JIOC B OTXOASMIINX ra3ax;

w)  "Pacxoa" 03HAUACT KOJIMYCCTBO OPraHMYCCKUX PACTBOPHUTEICH, B
TOM YHCJC B COCTaBaXx, HCMOOJB3YCMBEIX MPH OCYIUCCTBICHHH TOH HAM HHOH
TCXHOAOTHYCCKON Omepauuu. BKIIOYAA PACTBOPHTCIH, PCUHPKYJIHPYCMBIC
BHYTPH U BHE TEXHOJOTHYECKOH YCTAHOBKH. KOTOPLIC YUHTBIBAKOTCS IPH KaikK-
JOM HX HCMOJB30BAHHH 175 OCYIUCCTBICHHA COOTBCTCTB_\"IOIIIGﬁ TCXHOIOrH-
YeCKOil onepauuu;

X) "TpeaenbHoe 3HaucHHUe BEIOpocoB" (I13B) 03HAYAET MAKCHMANB-
HO¢e KoauuecTBO BhIOpocoB JIOC (3a HCKIOUECHHEM METAHA) HA TOW MM MHOMH
YCTAHOBKC. KOTOPOE HE JOJKHO MPEBBILATHCS MPH HOPMAJIBHOH 3KCIIyaTa-
1HH. 115 OTXOASIIIHX Ta30B OHO BHIPAXKAETCS B BHMAE OTHOmECHHS Maccsl JIOC
K 00bEMY OTXOAMINHX ra3oB (BIpakaeTcs B Mr C/M°, €CIM HE YKA3BIBAETCA
HHOTO) MPH HAJTHYHH CTAHJAPTHBIX VCIOBHH MO TEMICPATYPE H JABICHHIO CY-
xoro raza. O6sem rasza. 700ABISAEMOTO K OTXOAAIIEMY Tazy AN OXJAKACHHSA
WM pa3OaBACHHM, MPH ONPCICICHUH BCCOBOM KOHLICHTPALMH 3arpA3SHHTICA B
OTXOMSIILHX Ta3ax B pacueT HC mpHHMMAacTCA. I1peaciabHbIC 3HAYCHUS BLIOPO-
COB AT OTXOIAIIMX ra30oB 00o3HaueHbI kak [13Bo: npenenbHbIC 3HAUYCHHA BbI-
OpocoB A4 HEOPraHU30BAHHLIX BLIOpocOoB 0003naueHsl kak [13Bu;

Y) "HopMmanbHas IKCIIVATALMA" OZHAYMAST BCE CTAAHMH 3KCIUTyaTa-
LHH, KPOME OMNEPAUMii MyCKa, OCTAHOBKH H TEXHHYECKOTO OOCTYKHBAHHSI
obopyaoBaHus;

Z) "Bpeanble Ans 300pOBbs 4YEIOBEKA BEHICCTBA" TOAPA3ACTAOTCA
HA JBC KATETOPHH:

i) ranorenusuposanisie JIOC, ConpspKeHHbIC ¢ BO3MOKHON onac-
HOCTbIO HEOOPATHMBIX MOCICACTBHI, HIIH

if) OTIACHBIC BCIICCTBA, KOTOPHIC ABIAKTCA KAHLICPOTCHHBIMH, MyTa-
TEHHBIMH HJIH BO3JCHCTBYHOIUMMH HA PENPOAYKTHBHYH (DYHKLHIO BE-
IECTBAMU MM KOTOPBIE MOTYT BBI3BIBATH 3a00JIEBAHMUC PAKOM, MOTLVT
BBI3BIBATH HACJICACTBCHHBIC TCHCTHYCCKHC HAPYIUCHMA, MOTYT BbI3BI-
BATh 3a00JICBAHHME PAKOM IIPH BIBIXAHHH, MOTYT OTPAKaThCs HA MI0O0-
BHTOCTH MM MOTYT MPHUHHATE BPE HEPOKACHHOMY PEOCHKY

aa) "[lpowussoacTeo oOyBH" 03HAYACT MOOVIO AEATEABHOCTD MO
NPOH3BOACTBY roTOBOi 00YBH HIH €€ KOMIOHCHTOB!

bb) "I[Morpebnenue pacTBOpHTencH" o3HauaeT oOmHIl pacxon
OPTAHHYCCKHX PACTBOPHUTEIACH B TEXHOTOTHUCCKOM YCTAHOBKE B TEHUE-
HHC KAICHIAPHOrO roja wiu a0doit apyroi 12-mecauHslii nepuoa 3a
BbrueToM M00BIX JIOC, pexy nepHpOBaHHBIX TS MOBTOPHOTO HCIOMB30-
BAHHAL,

4. JIomKHBI YAOBACTBOPATHLCSH CACAY KOILHE TPCOOBAHHS:

a) BO BCEX CJIy4a@IX JOIKEH OCYIUECTBAATBCH MOHMTOPHHI BbIOpO-
coB JIOC myTeM U3MEPEeHHH MIH PACYETOB', MPOM3BEACHHBIX KAK MUHHUMYM C
Takoii ke TouHocThr. CobmroaeHue [13B 10mKHO MPOBEPSTECA HA OCHOBE HE-
MPEPBIBHBIX HJIH AUCKPETHBIX H3MEPEHHi. THMOBOH ampobauuu MaH TOOBIX
JPYTUX TCXHHYECKH PALMOHAIBHBIX METOI0B. B OTHOIMICHHH BHIOPOCOB OTXO-

! MeTojbl pacueron GyyT OTPaKCHH B PYKOBOJAIIEM OKYMCHTE, TIPHHATOM
HenoaHATe IbHBIM OpraHoM.
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JUIIHX Ta30B B COy4ac HEMPEPBLIBHBIX H3Mepenuii codmoxenne [13B obecme-
YHBAETCS, CC/IM MOATBEPKICHHOE CPEIHECYTOUHOE 3HAYEHHE 00beMa BBHIOPO-
cop He mpesbimact [13B. B cayuae AHCKPETHBIX H3MEPCHHIT HIH APy rUX
HAUICRAIMX Npoueayp yuera codomonenue I13B obecneunsaercs, ecnu cpea-
HEE 3HAYEHHE, MOJVUEHHOE B XOJE€ CHATHA BCEX MOKAZAHHM HIM APYTHX IPO-
HEAYDP B PAMKAX OAHOM OMEPALMH MO MOHHUTOPHHTY. HE TPEBBIIACT MPEAC/Tb-
HBIX 3HauYeHMH. Jlma ueneit mpoBepKH MOTYT VUHTHIBATHCA MOTPELIHOCTH ME-
Toa08 wiMmepeHus. [13B aius Heopranu3osanhbix BbiOpocos u oOwme [13B
MPHMCHAKTCA B KAYMCCTBC CPCOAHCIOI0BBIN,

b) KOHLUEHTPALIHH 3aTPsI3HUTENCH BO3IyXa B ra300TBOJHBIX KAHAIAX
JOKHBI U3MEPATHCS C COOMOICHHEM MPHHLMMNA PENPe3eHTATHBHOCTH. MOHH-
TOPHHT COOTBETCTBYHOILINX 3arpA3HAMINX BCIICCTB M M3MCPCHHSA TEXHOMOTH-
YECKHX MAPAMETPOB, a Takke 00ECMEUEeHHE KAYeCTBA ABTOMATHYECKHX CHCTEM
H 3TATOHHBIC M3MCPEHHA, NMPCIHAZHAYCHHLIC O1#A KI-].T[HGI)OBK[/I ATHX CHCTEM,
OCYWCCTBISIIOTCA B cooTBCTCTBHM ¢ HOpmamu EKC. B cnyuac otcyTcTBHA
crangaptoe EKC caeayer npuMeHaTs HopMbl HCO, HALIHOHAIBHBIC WIIH MEK-
Jly HAPOJHBIC HOPMBI, KOTOpPbIC 00eCHeyar noayYeHHE JAHHBIX IKBHBAICHTHOTO
HAYYHOTO KAYECTBA.

5; B oTHOMmIEHHH OTXOAAIIHX ra30B., COOCPMKAIUHX BCIUCCTBA., OMACHBLIC A1
370POBbs YEI0BEKA, CACAVET MPUMEHATH caexyromue [13B:

a) 20 Mr/M’ (B BHIE CYMMAPHOM MAacChl OTACABHBIX COCIHHEHHI)
ans BeiOpocoB ranorcHu3upoBaHublx JIOC, KOTOPLIM MPHCBAMBAKTCH CICAY-
FOIHE KJIAacChl PHCKA: "NPEaNONOKHTENRHO BBRIZBIBAKOT pak" W/mau "mpeamno-
JIOAHUTEIABHO BbI3bIBAKOT FEHETHYECKHE JE(PEeKThl"., MPH KOTOPbIX CYMMAPHbIH
MOTOK MACChl PACCMATPHBACMBIX COCAHHCHHH cocTasaseT He meHee 100 r/yac;
H

b) 2 Mr/MPH.Y. (B BHAE CYMMAPHOI MACCHI OTACIBHBIX COCIHHEHMI)
ans BeiOpocoB JIOC, KOTOpPBIM NPHCBAHMBAKOTCS CIACAVIOIIMC KIACCHI PHCKA!
"MOTYT BBI3BIBATH PaKk"”, "MOTYT BBI3BIBATH FEHETHUECKHE Ac(exTrl”, "MOryT
BBI3BIBAThL PAK MPH BABINAHHH". "MOryT HaHeCTH yiuepd MIOAOBUTOCTH" HIH
"MOryT HaHCCTH ymepd HCPOXKACHHOMY PCOCHKY", MPH KOTOPBIX CYyMMAapHBIH
MOTOK MACChI PACCMATPHBAEMBIX COSIMHEHHH cocTaBniaeT He MeHee 10 r/yac.

0. JIng KaTeropuii HCTOYHHKOB, MCPEUYMCICHHBIX B NyHKTax 9-22. rae
MPEeCTABIEHBI JOKAZATENbCTBA TOTO, YTO COONONEHHE TIPEACIBHOTO 3HAYEHUS
Heopranu3oBaHHbIX BeiOpocos ([13BH) Ha kakoi-nub0 oTACABHON YCTAHOBKE
TCXHHYCCKH H 3KOHOMHYCCKH HCBO3MOMKHO, CTOP()HZI MOMKET CACTATE HCKIK-
YEHHWE AJs JAHHOH YCTAHOBKH MPH YCIOBHH. YTO 3TO HE MOBIEHUET 34 COOOit
3HAYHTENLHOTO PHCKA A7 3A0POBbs JIIOACH M OKPYIKAIOILEH CPEAbl H YMTO HC-
MOAB3Y FOTCH HAHJIYYIIHE HMCHLIHECS. METOIBI,

7. MMpeaeabubie sHaveHHs A4 BeiOpocos JIOC qas Kateropuii HCTOMHH-
KOB. VKA3aHHBIX B MYHKTE 3. A0MKHBI ObITh TAKMMH. KAK 3TO VKA3aHO B MYy HK-
Tax 8—22 Huxe.

8. XpaHeHHe U pacnpeaesicHue OCH3HHA;

a) B KAUCCTBEC 6eH'j0XpaHHJ"[H1|J. Hd TepMHHaIIaX B cn_vllae I‘[peBbIl].Ie-
HHA 1'[0[301'05]:[.\' 3Ha‘lCHHﬁ. _\_"Kﬂ.’ﬁal{HbIX B TE[6.."IHI.[C l AJ0IAKHBI HCIMOOB30BATBCH
nubo;

1) pesepByapsl ¢ (DMKCHPOBAHHOHN KpBIIIEH, MOJCOEIHHEHHBIE K IMa-
POYJIOBHTEABHOM VCTAHOBKE C MAPAMETPAMH BbIOPOCOB, HE MPEBLIIIA-
wmumu [13B, npuscacHueIx B Tabauue 1, nin;
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ii)

pesepByapsl ¢ BHYTPEHHEH HIH BHEIUHCH MiaBalomiel KpBIILICH,

0GOpYIOBAHHBIC TCPBHUMHBIM W JOMOTHHTCIBHBIM 3aTBOPAMH, C Tapa-
MeTpaMH BbIOPOCOB. VIOBICTBOPSIIOILMMH MOKa3aTemsiM 3((heKTHBHO-
CTH COKPAILEHHSA BHIOPOCOE. MPHBEICHHEIM B Tabmuue 1:

b)

B OTCTYIUICHHE OT YKA3AHHBIX BbiIlI¢ TPcOOBAHHIl pe3epByaphl C

(pMKCHpPOBAHHO#H Kpbilei, KOTOpbIC OblIM BBCACHBI B IKCILIYATALUMIKO J0 1 sH-
Bapa 1996 roma u KOTOpBIE HE MPHCOCIHHEHBI K MAPOYIOBHTEIbHOH YCTAHOB-
K&, JOMKHEI ObITh 0O0PYAOBAHBI MEPBHYHBIM 3aTBOPOM. MO3BOMAIOILIMM 00ec-
MICYHTh COKPALICHHC BBIOpacoB Ha 90%.

Tadauua 1

Hpeapensusie 3nakenns ssiopocos JIOC, ofpasyiommnxcs npm XxpaHeHnn
H pacmpeaeaeHHn 0eH3HAa, 32 HCKIIUEHNEM 3arpy3KHn MOPCKHX CY/I0B

(ran 1)

Buo deamenbHocmu

Hopozosoe snauenue

138 uan seppermusnocme
coKpauenita 8ubpocna

3arpyska v BbLrpy 3Ka
NEPeaBHKHBIX IH-
CTEPH HA TEPMHHATAX

XPpaHHIHILA B TCPMH-
HAIax

ABTO3anpaBOYHBIE
CTAHLHH

TogoBast MPoOMyCKHas CNOCOOHOCTD
Gensuna: 5 000 n°

CyIICCTBYIOLIHC TCPMHHAIBL HIH
He()TEXPAHHUIHILA C MPOMYCKHOH
crocodHOoCTRIO OeH3uHa 10 000 Mr
i 6onee/ron

Hossie TepmuHaibl (0€3 NOPOroBbIX
JHAYCHHH, 32 HCKIUYCHHEM TePMH-
HAaI0B. pacnonon(eum,[x Ha HCGOJI]:-
IIHUX YIAACHHBIX OCTPOBAX, C Mpo-
MyCKHOM CMMOCOOHOCTBIO MEHEE

5 000 Mr/rox

[TponyckHas cnocoOHOCTE OEH3HHA
6onee 100 m*/roa

10 r JIOC/M’, Brarouas
MeTaH"

95% no secy?

0.01% mo Becy oT npo-
My CKHOH CITOCOOHOCTH®

? Tlapoi, BRITECHEHIIbIE B MPOIlECCe 3AIONIIEHHA PEIEPBYapon Ul Xpattenus Gersuiia,
1HoJaTes TG0 B JIPYIHE Pe3epBYaphl, JIM00 Ha OUHCTHHIE COOPYHKEHMI ¢ COOILOICHHEM
YKa3aHHBIX B TaGIHIlE BHIIIE IIpe;IelbHEIX 3HAUeHHIl.

P pdexuBHocTs cokpamenus B % B CPaBHEHHH ¢ PE3ePBYapoM ¢ (pHKCHPOBAHHOI
KpHIIeit, He 050pY/A0BAHHEIM YCTPOHCTRAMM JIOKATH3AIMH TIApOB, T.€. CHaOKeHHBIM TOJILKD
B{]K_\_"_\I"MHh[}\‘] [lpC}l{)XPﬂHH'l‘CJleh[ M K.TI('.I][E]HDI\U'()IT)!]HH YHTCICM JIABJICHHA.

¢ Tlapsl, BRITECHEHHBIE B IIpoliecee HanuBa GeH3MHa B Pe3epByaphl Ha aBTO3AMPABOUYHEIX

CTAHILMAX H B pesepByaphl ¢ QUKCHPOBAHHOMN KPLIMIEH, HCIIOIB3Y eMble JUIA IIPOMEKY TOHHOIO
XpaHeHHs [apoB, JOKHEL BO3BpAIlaThes Yepes repMeTHYHBIN 1714 IapoB coeTHHUTEIbHEII
TPYGOIPOBO,| B NEPEJIBHKHYIO LIMCTEPHY, OCYIECTRILIONIY IO JocTaBky Oenzuna. Onepaltuu
IO 3arpy3Ke JOIY CKaloTes TOIBLKO B CIydac NPHHATHS Mcp OC30TIaCHOCTH M HX Ha UIC/KAIIEro
cotmoeHus. 1IpH TaKUX YCIOBUAX JIOTIONHHTEILHEI MOHHTOPHHT COOIIOEHHS TIPeIeIbHBIX
3HadYCHHIT He TpebyeTces.
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Tabnuwa 2
Mpeacasunie 3nakvenusn spiopocos JIOC B mponecce 3anpaBku JIETKOBBIX
apToMoOu1eil Ha apTo3anpasouHoii cranumn (Oran I1)

Munumansnan schgpexmuanocmes yrasnineanus

a
;Jf()‘f)():'f()h'hh?. FHAYEHUA HC.JPO()’ & % no gecy

Hosas aBrosanpasouHas craHums B cay4ac.  He menee 85% mno Becy npu cooTHO-

eciH ee (JakTHyecKas MM PACUETHAL PO~ IICHUH Mapa/OCH3HUHA B pa3Mepe HE
MyCKHAsA CrOCOBHOCTH MpeBsrmaet 500 m° venee .95, Ho He Boaee 1.05
B roa (o 06BCMY)

CymiecTBYIOIIAA ABTO3ANPABOYHASA CTAHLIHA B
CIOVYae, €clH e¢ (paKkTHUECKAs HIH PACUETHAA
NPOTIY CKHAA CTIOCOOHOCTE MPCBLIIIACT
3 000 M° B Toa Ha mepuoza 10 2019 roma

CymecTsyrLas aBTo3anpaBoyHas CTAHLIMA.
(paxTHUYECKAsT HITH pacYETHAS TIPOMY CKHAS
CMOCOBHOCTH KOTOPOii mpeBsimaeT 500 a°

B roJ 1 KOTOPast HAXOJAMTCS B MPOLIECCE MoI-
HOH MOIEpPHHU3ALMH

? D ek THBHOCTD LAPOYIABIUBAHMS CHCTEM JOIKHA OLITh OATBEPIKICHA
NPOM3BOJAHTEIEM HA OCHOBAHHH COOTBETCTBYIOMIMN TEXHHYECKHX CTAHAAPTOB HIIH HIPOLIEAY D
TUTIOBOI arrpodaliiH.

HaneceHune KNeHKHX MOKPBITHIA:

Tadnuua 3
M peaeabubie 3HAMEHHUS TPH HAHECCHUH KICHKNX IOKPLITHIT

Bud deamenvnocmu u nopozosoe H3EB dan JIOC
IHAYEHNE {2 eymeu dna IT3Bo u 3a 206 dna [13BH u obwux [138)

[Tpouseoacteo 0byeu (motpebae- 257 r JIOC/mapa obyeu
HHE pacTBOpHTENCH > 5 Mr/roa)

Ipoume TexHOTOrHYECKHE onepa- T13Bo = 50 mr® C/a’

LIHH, CBA3AHHBIC C HAHCCCHHEM [13Bu = He Gonee 25% OT HCXOAHOTO KOJIHYECTBA

KICHKHX MOKPBITHH (MOTPeOaeHHE PACTBOPHTENSI MO BECY

pacteopuTencii 5—15 Mr/roa) Hnu odwiee [13B we Gonee 1,2 kr JIOC Ha kr uc-
MOJIb3Y €MOrO TBEPAOI0 KOMIIOHEHTA

IMpouue Texuomoruueckue onepa- [13Bo = 50 mr® C/a’

LIHH, CBA3AHHBIC C HAHECCHHEM T13BH = ne Goaee 20% OT HCXOIHOTO KOJIHYCCTBA

KICHKHX MOKPHITHI (MOTPEOICHHE PACTBOPHTES MO BECY

pacteopurenci 15-200 Mr/ron)  Hnu obdmee IM13B we 6onee 1 kr JIOC Ha kr mc-
MOB3YCMOTQ TBCPAOTO KOMIIOHCHTA

ITpoune TexHonormyeckue onepa- I113Bo = 50 mr¢ C/ar’

LIHH, CBA3AHHLIC C HAHCCCHHEM [13BH = He Goaee 15% OT HCXOAHOTO KOJIMHECTBA

KJICHKHX MOKPBITHH (MOTPeOacHHE PACTBOPHUTENS MO BECY

pacteopurencii > 200 Mr/roa) Hiau obwee [13B e Gonee 0.8 kr JIOC Ha kr uc-
Nnoab3VeMOro TBCp,’.'lOl"O KOMIMOHCHTA
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¢ O6mue [13B, BrlpaieHHble B rpaMMax BLIGPACKIBAEMOTO PACTBOPUTENS Ha
H3TOTOBICHHYIO Mapy oGyBH.

2 I1pu HCTIONL30BaHUH METOI0B, JIOITY CKAOIHUX MOBTOPHOE HCIIOTh30BAHNE
PEKYIICPHPOBAHHOIO PACTBOPHTE IS, NpejieibHoe 3HaueHue coctasimter 150 mr C/ M,

¢ Ilpu HCII0/IL30BAHUE METOIOB, OITY CKAIOIUX TOBTOPHOE HCIIOIL30BaHUe
PeKyIepHpPOBaHHOTO PacTBOPHTENS, MpejlelbHoe 3HaueHHe cocTaBasgeT 100 mr Chr,

10.  IIpoH3BOACTBO APEBECHBIX H MIACTMACCOBBIX CIOHCTHIX MATCPHATIOB:
Tabnauua 4

HDCIICJ'II:II]:IC JHAYMCHHA NMPH NPOMIBOIACTRE APEBCCHBIX H ITACTMACCOBBIX
C/IOMCTHIX MATCPHAIOR

Bud deameibrocmu 1 ROPO2o6oe sHAYER U 138 dna JIOC (3a 200)

Ipou3801CTBO ApeBecHbIX H miacTMac- Obdmee 3B — 30 r JIOC/M* KoHEUHOro
COBBIX CIOHCTBIX MAaTCPHAIOB (MOTPEO- MmpoayKTa
neHue pacTeopuTenei > 5 Mr/rom)

11. Buasl JeATEIBHOCTH MO HAHECCHHIO MOKPHITHH (HAHECEHHE MOKPBITHH
Ha TPAHCITOPTHLIC CPEACTBA):

Tabnuua 5
IIpeseasHbIe 3HAYEHNA NPH HAHECEHHH MOKPLITHIT B aBTOMOO WL HOTI
NPOMBINLICHHOCTH

’- 1 - - "
Bua deamensHocmit i ROPO20BOE IHAYeH e 138 ona JJOC (3a zod daa otugux TT38)

TTpoM3BOACTBO JACTKOBBIX aBTOMOOMACH 90 r JIOC/M2 uanm 1,5 kr/ky3o8 + 70 r/m?
(M1. M2) (moTpebIcHHE PACTBOPHTE-

neit > 15 Mr/rog u <5 000 obpabotan-

HbIX CAMHHULY/TOA MK > 3 500 u3roTos-

JIEHHBIX HECY X KOPITYCOB)

IMpowuseoacTeo nerkoebix aBromModuacii Cviygecmeviougue vemanoexu: 60 r JIOC/y?
(M1, M2) (moTpcbneHue pacteopuTe-  wian 1.9 kr/ky3o + 41 r/m?
neit 15-200 Mr/roa u > 5 000 obpado-

TAHHBIX €AMHULYTOX) Hosgwvre yvemanoexu: 45 r JIOC/M? unu

1.3 kr/ky308B + 33 r/m?

TTpoH3BOACTRBO AErKOBBIX aBTOMOGHMICH 35 r JIOC/M2 uau 1 kr/xy208 + 26 r/m2?
(M1, M2) (moTpcOacHHC pacTBOPHTC-

ne# = 200 Mr/roa u > 5 000 odpabo-

TAHHBIX €IHHHL/TOT)

2

HsroropneHue kabuH rpy3oBsix aBro-  Cyugecmeyiowyue vemanoexu: 85 r JIOC/m?
moOmiie (N1, N2, N3) (norpebieHue
pacteopuTeneit > 15 Mr/rox

H <5 000 06pabOTAHHBIX €IHHHLYTON)

Hoesvte yvemanoexu: 65 r JIOC/m?

HirorosaeHue kabu rpy3oseix aBTo-  Cyviyecmeyiowe vemanosku: 75  JIOC/m?
mobuci (N1, N2, N3) (notpebaeHue
pacteoputencii 15-200 Mr/roa

> 35 000 oOGpadoTaHHBIX €IHHHLY/TOT)

Hogbre yemanoexu: 55 r JIOC/m?
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Bud deamenrvnocmu u NOPOZ0GoE IHANENNHE

H3E ona HOC? (2a 200 dna obugux H38)

HsrotoBneHHe kKaOHH Ipy30BBIX aBTO-

mobumeit (N1, N2, N3) (moTpebacHue

pactsopurcacii > 200 Mr/rox

> 5 000 oGpaboTaHHBIX €AHHHML/TOI)

[Tpon3B0ACTBO IPY30BBIX ABTOMOOHICIH
H aBTO()y proHoB (rotpebreHHe pacTBo-
purenei > 15 Mr/rog u < 2 500 obpa-
OOTAHHBIX CAMHHLYTOI)

[Tpon3BOACTBO Py 30BBIX ABTOMOOHICH
H aBTO()Y prOHOB (MOTPCONCHHUC PACTBO-
putenei 15-200 Mr/rog u > 2 500 06-
paboTaHHBIX ¢IMHHULY T0O1)

[TpoH3BOACTBO IPY30BBIX ABTOMOOHICH
M aBTO(DY proHos (moTpedsICHHE pacTBo-
puteaci > 200 Mr/rog u > 2 500 obpa-
OOTAHHBIX eIUHHLY TOX)

[MpoussoacTso aBTOOYCOB (nOoTpedie-
HHC pacTBOpHUTEacH > 15 Mr/roa
U < 2 000 0bpabdOTAHHBIX €IHHHLY TOX)

IMpouseoacTeo aBTobyCcOB (moTpediie-
HHe pacTeopuTteneii 15-200 Mr/roa
1 > 2 000 ob6paboTaHHBIX eJHHKLY ro1)

[Mpou3BoacTBO aBTOOYCOB (TMOTpEhIe-
HHe pacTeopuTtenct > 200 Mr/roa
H > 2 000 06paGOTaHHBIX CAHHHLY/TOX)

55 r J1IOC/m?

Cyvuyecmeyiowue vemarnoexu: 120 r

JIOC/m?

Hoevre yemanoerxu: 90 r JIOC/m?

Cvugecmeyiowue vemanoesku: 90 v JIOC/m?

Hogvle yemanoexku: 70 v JIOC/w?

50 r JTIOC/m?

Cyuygecmeyionue yvemanosxu: 290 r JIOC/m?

Hogore yemanoexu: 210 r JIOC/m?

Cyvugecmeyiowge vemanoexu: 225 r JIOC /M2

Hoesvie yvemanoexu: 150 r JIOC/m?

150 r JOC/m?

¢ O0mue mpefennible 3HavelHs BLIPaMKaloTesl B BU/IE MAacchl OPraHHYeCcKOro pacTBOPHTEN
(1), BRLICAMBIIEHCH B BHJIE BRIOPOCOB C 1WA/ LIOBEPXHOCTH H31C/M3 (Mz]_ TLona b
[OBEPXHOCTH H3Je/IHA olpeieisieTcs Kak oO1ast [I1011a b II0BEPXHOCTH, Ha KOTOPYIO
HAaHOCHTCA TIOKPHITHE METOIOM IeKTpodopesa, ITIOC MIoNaab JTo0HX yacTeil H3/enus, Ha
KOTOPEIC MOXKET HAHOCHTBLCH TO Xe ][L‘IK]J[)I'I'HC Ha l[OCJICJL}’I()]][HK ATarax Mnponecca HaHeCceHHd
NnokpeITHA. 1[Tomas, Ha KOTOPYIo HAHOCHTCA TTOKPBITHE METO0M 3MeKTpodopesa,
paccuMIbiBaeTes 1o cleaytoneii opmy:ie: (2 X o0Lumii Bec Koplyca usjelns )/(cpeiusis
TOIIMHA METALTHYECKOr0 IMCTa X IVIOTHOCThL MeTalindeckoro nucta). Odmme 1138,
yKa3aHHble B TAOIMIE BBIIIE. OTHOCITCS KO BCEM CTaJMAM IIPOIIEccd. OCYIIECTBIAEMbIM Ha
OJIHOI YCTAaHOBKE — OT HAHECEHUS MOKPLITHS ¢ TIOMOIIBIO 3IeKTpodopesa WK T000To
j[]’)}"l‘Ol‘O I]}]O[lCCC{] HaHCCCHHA IIOKpblTlr'lﬁ pi (4] OKOHYATE/ILHOM OTIACIKH BOCKOM H IIOJIHPOBKH
BEPXHET0 ¢JI05 BKJIIOUMTEILHO, 8 TAKKE K PaCTBOPUTEISAM, HCII0/Ib3YEMBIM B IIPOLECCe
OUHCTKH 000PY/I0BaHIs, BKIIIOYas KaMEphl I OKPACKH HAIIbIJICHHEM H JIPYyToe cTallHoHapHoe
oGopyoBaHHe Kak B paMKax, TaK U 3a IpeflellaMH 3TOro IPOH3BOJICTBEHHOTO Mpoliecca.

4 B CIyHAC CYIIECTBYIONHX l]pl.:}l[]p}{}l'l‘]dﬁ AOCTHACHHC THX _\u’[’)()]’!llﬂﬁ MOMCT INOBJICHE
CKBO3HOE BO3/eliCTBHE Ha pas3IHYHbIE CPE/Ibl, BHICOKHE KallMTAIbHBIC 3aTPaThl H UTHTEIbHBIE
NIEPHOIBL OKYTIAeMOCTH. J{/15 IOCTH/KEHHS 3HAUUTEIBHBIX IO TallHBIX COKpalieHHit BHIOPOCcoB
JIOC 1eoGxoAHMO0 TIPOU3BOAMTE 3aMEHY THIIA JIAKOKPACOUYHBIX MOKPBITHH H/MITH cCHCTEM HX
HAHECEHHS M CYIIKH, YTO, KaK IIPaBHIIO. Ipeaiiojaaraet 1400 yCTaHoBKY HOBOT'O
obopyIoBaHNIs, THOO KallHTATLHOE [epeoCHallleHHe MalIIpHOIl MacTepCKkoil M BlIeUeT 3a codoid

CYIECTBEHHBIE H3ICPIKKH.
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12,

Buabl ICATCIBHOCTH 10 HAHCCCHUIO MOKPLITHH (HAHCCCHHC NMOKPBITHH

Ha METAJUTHYECKHE, TEKCTHABHBIE, BOJIOKOHHBIC, TUIEHOYHEIE, MIACTMACCOBBIE,
OVMAKHBIC M ACPEBIHHBIC TOBEPXHOCTH):

Tabnuna 6

"]]C;"[CJII:III;IC JHAYMCHNA NP HAHECCHHN I'lﬂl\“planllﬁ B PALIHYMHEIX
CERTOpAX NPOMBILHLICHHOCTH

Buo deamensvnocmu
U noposogoe sHavenne

38 dna JOC (3a eymru dan 113Bo u 3a 200 daa 1138n
u oGuux 1138)

Hanecenune noxpeiTHit
Ha AepeBo (noTpediae-
HHC pacTBOpHTECICH
15-25 Mr/rom)

Hanecenue nokpuITHit
Ha acpeBo (motpedae-
HHE pacTBOPHTENEH
25-200 Mr/ron)

Hanecenue nokpeITHI
Ha acpeBo (moTpedie-
HHE PAcTBOPHUTEICH

> 200 Mr/roa)

HaHeceHue MOKPBITHIA
Ha METAJLIbI H IIACT-

Maccel (norpedacHue

pacTBOpHTENCH

5—15 Mr/roa)

Jpyrue BHABI TOKPbI-
THH, BKITIOYAs HAHECEe-
HHC MOKPBITHH HA TCK-
CTHJIb, BOJTOKOHHBIC Ma-
TEpHATBI, TUICHKY H Oy-
Mary (3a HCKJIIOUECHHEM
HAHECCHHS PYJIOHHO
TpapapeTHOI mevyaTH Ha
TEKCTHIBHBIC H3ACIHA,
CM, NEYaTaHue) (no-
TpebaeHHe pacTBOPHTE-
neit 5—15 Mr/roa)

M13Bo = 100“ mr C/m?

[M3BH = e Gonee 23% OT HCXOAHOrO KOJHYECTBA PACTBO-
PHTCHS MO BECY

Hnu obwee [13B ve doaee 1.6 kr JIOC Ha kr ucnoas3ye-
MOro TECPIAOro KOMIOHEHTA

I13Bo = 50 mr C/»° ans cymku u 75 mr C/m° 115 Hanece-
HHUS MOKPBITHH

[13BH = He Gonee 20% OT HCXOIHOTO KOJIWYECTBA PACTBO-
PHTCI [0 BCCY

Hu odwee I13B He 6onee 1 kr JIOC Ha Kr HCMOAB3YEMOTO
TBEPAOTO KOMIIOHEHTA

13Bo = 50 mr C/»® qus cymkn 1 75 mr C/m° gas Hanece-
HHUA MOKPBITHH

[13BH = He 6onee 15% OT HCXOTHOTO KOMHYSCTBA PACTBO-
pHTEas MO BECY

Hoau obwee T13B He 6oaee 0.75 kr JIOC Ha Kr HCHOAB3YE-
MOTO TBEPAOTO KOMITOHEHTA

M3Bo = 100 * mr C/n’

I13BH = ne 6oaee 25%” 0T HCXOAHOIO KOTHYECTBA PACTBO-
PHTES [0 BECY

Hnmu obwee I13B we 6omee 0.6 kr JIOC/kr pacxoaa cy xXoro
ocTaTKa

[13Bo = 100% " mr C/w’

M3BH = He 6onee 25%” 0T HCXOAHOTO KOTHYECTBA PACTBO-
PHTCIA MO BECY

Hau obee 3B He 60ace 1.6 kr JIOC Ha Kr HCIOIB3Y C-
MOTO TBEPAOTO KOMITOHEHTA
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Buo desmenvnocmi
W HOpo2oe0e IHaverie

138 daa HOC (3a cymru dan 113Bo u za 200 oaa 11381
u obuux IT38)

HaHeccHHE MOKPBITHI
HA TEKCTHIb, BOJIOKOH-
HBIC _\laTCpPla]'IbI. MICHKY
1 OyMary (3a HCKI4e-
HHEM HAHECEHHA Py-
TOHHOI TpajapeTHOH
MeUYaTH HA TCKCTHIBHBIC
H3ICTIHA,

CM. MEYATAHHE)
(moTpedneHue pacTBo-
purtenci > 13 Mr/ron)

Hanecenue nokpeiThit
Ha MIAaCTMACCOBBIC U3~
aenus (motpebiaeHHe
pacTBopuTEaCiH
15-200 Mr/roa)

HaneceHue MOKpBITHH
HA M3JEIHS U3 MIacT-
Maccel (noTpediaeHue

pacTBOpHTEACH

> 200 Mr/rox)

HaHCCCHHC MOKPBITHH
Ha METAJUTHYECKHE T10-
BEpXxHOCTH (noTpebie-
HHE PacTBOpHTENCH
15-200 Mr/ron)

HaneceHue MokpeITHIA
HA METATHYCCKHE MO~
BCPXHOCTH (notpedine-
HHE PACTBOPHTENCH

> 200 Mr/rox)

[13Bo = 50 mr C/m® aas cymmku u 75 Mr C/M° 115 Hamece-
HHS TIOKPBITHIT" ©

T13BH = He 6oace 20%” 0T HCXOAHOTO KOTHUECTBA PACTBO-
PHTEIL 110 BECY

Hmi odmee [13B He 6onee 1 kr JIOC Ha Kr HCTIONB3yEMOTO
TBEPJOTO KOMIIOHEHTA

M13Bo = 50 mr C/m* ansa cymku u 75 mr C/m® 115 Hanece-
HHs OKPBITHIT

[13BH = He 6onee 20%° OT HCXOTHOTO KOTHYECTBA PACTBO-
PHTEIA [0 BECY

Ho obwee T13B He 6oaee 0.375 kr JIOC Ha Kr HCMIONb3Y -
€MOr0 TBEPAOTO KOMITOHEHTA

M13Bo = 50 mr C/m® anst cymku u 75 mr C/a’ ans HaHece-

HHS TIOKPBITHIL

I13BH = He 6oree 20%” 0T MCXOAHOTO KOTHYECTBA PAacTBO-
PHTEIA [0 BECY

Hnu obmee [13B He 60nee 0.35 kr JIOC Ha kr HCHOAB3YE-

MOTQ TBEPAOTO KOMIIOHEHTA

113Bo = 50 mr C/v® ana cymxm u 75 mr C/M° 114 HaHCCC-
HHUS MOKPLITHIT

T13BH = He 6oace 20%” 0T HCXOAHOTO KOTHYECTBA PACTBO-
PHTENS 0 BECY

Hnu obwiee I13B He Goaee 0,375 kr JIOC Ha Kr ucnoabsy-
€MOro TBEPAOro KOMIOHCHTA

32 HCKITHOUEHHEM A5 MOKPBITHIL, HAXOTALIMXCS B KOHTAK-
T€ C MPOIYKTAMH MUTAHHS !

Oobutce [13B He Sonce 0.5825 xr JIOC Ha Kr ucmonssye-
MOTO TBEPAOTO KOMITOHEHTA

M3Bo = 50 Mr C/m’ aast cymxku u 75 mr C/M° ans HaHece-
HHSL nonpunu‘ib

[13Bu = He 6o1ee 20%" OT HCXOIHOTO KOTUYECTBA PACTBO-
PHTEIS MO BECY

Hau obmiee [13B e Gonee 0.33 kr JIOC Ha kr HCTOAB3YE-
MOrO TBEPAOIr0 KOMIIOHEHTA

32 HCK/TIOUEHHEM MOKPBITHH. HAXOIAIHXCA B KOHTAKTE C
MPOIYKTAMH MHTAHHS:

O6mee [13B ne donee 0.5825 kr JIOC Ha Kr HCnoab3ye-
MOTO TBEPAOTO KOMITOHCHTA

¢ TlpejenbHoe 3HaYeHHe PaclpocTpansgercs Ha Olepaliy 110 HAaHeCSHUIO TOKPBITHI 1
TIPOTECCH] CYIIKH B YCIIOBHSIX VIABTUBAHHS BEIOPOCOB.

b Fenu yirasiusanye BHIOPOCOB IPH HAHECCHUH TOKPBITHI HEBO3IMOMKHO (CYI0CTPOCHHE,
HaHeceHHe MOKPHITUI Ha BO3YIIHEIE CVIa M T.J.), A1 YCTAHOBOK MOTYT OBITH C/Ie/IaHEI
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HeKIoueHust. B atom cliyuae HCIIOIL3YeTCH exeMa COKpPalIcHHuA ]!]ﬂﬁl)ﬂc()l}, CCIIH TOIBKO
NPUMEHEHHE TOI'0 BAPHAHTA HE ABISIETCSA TEXHHYSCKH H YKOHOMHYECKH HEBO3MOKHEIM.
B NpoTHBHOM cIv4ae MCIONb3YeTCs HAMTY UMW HMEIONMICA METO/I.

¢ Eciu 1ipu HaHec€HUU MOKPBITHH Ha TEKCTHIL MPUMEHIIOTCS METOARL, TOIVCKAIOIIHe
[OBTOPHOE HCTIONB3I0OBAHME PEKYIIEPUPOBAHHOIO PacTBOPUTENs, o0lIee IpeelbHoe 3HaYeHHE
JUTA OTIEpAlii 10 CYNIKe H HAHECEHUIO TOKPEITHIT cocTaBasteT 150 Mr C/v’.

13. Jle4TeNbHOCTh MO HAHCCCHHIO MOKPLITHH (HAHCCCHHC TIOKPBHITHH HAa KO-

5Ky ¥ OOMOTOMHBIE MPOBOJA):

Tabnuua 7

IIpeaeiabHbie 3HAYEHHS NPH HAHECEHHH MOKPLITHIT HA KOKY

1 06MOTOYHBIE TIPOBOA

Bud deamenvnocmu u nopazasoe sHavelie

138 ona JJOC (3a 200 dan obuux IT38)

HaneceHue nOKpeITHIT HA KOJKY B MPOH3-
BOACTBE MEOEIH M TAKHX KOMKHO-
rajJaHTepeitHbIX H3ACTHI HEOOIbIIMX
pazMEepoB NMOTPEOHUTEIBCKOTO HAZHAUC-
HHUS, KAK CYMKH, pEMHH. Oy MAaKHHUKH

H T.4. (MOTpcOJICHHUC pacTBOPHUTCIICH

> 10 Mr/rox)

HaneceHHe MOKPBITHI HA KOXKY B APY FHX
c(pepax mpon3BoacTBa (noTpedrcHHE
pacteoputeaci 10—-25 Mr/roa)

HauneceHue mokpeITHII HA KOXKY B APVIHX
c(pepax mpou3BoAcTBa (NoTpedreHHe
pacteopuTcaci = 25 Mr/roa)

HaneceHue nokpeiTHii Ha 0OMOTOUHBIC
npoBoJa (MOTpedIeHHE pacTBOPHTENCH
> 5 Mr/rom)

Obmee IT3B — 150 r/m?

O0uiee I13B — 85 r/m?

Obmee T13B — 75 /M2

O0uiee 3B, coctaBaswowee 10 r/kr,
MPUMEHACTCS 1 YCTAHOBOK CO Cpe-
HUM JAHAMETPOM MPOBOIOE < 0,1 MM

O6uce IT3B. cocrasmaromce 5 r/Kr,
MPHMEHACTCS KO BCCM JAPYIHM YCTaHOB-
KaM

14. HancceHue NOKPBITHH HA PYJIOHHYIO MPOIY KLMIO:

Tabnuna &

H]](‘.,-'lc.!lbllblc JHAYMCHHH PH HAHCCEHHH llﬂl\"]bl'l'llii Ha PYJI0OHHY )

NpPoayKunio

Bue deameavnocmu u Ropozogoe

138 ona JTOC (3a evmxn ona IT3Bo u 2a 200 dna [13Bn

IHAUSHUE u oougux [138)

M3Bo = 50 mr? C/»’°

[13BH = He 6onee 10% 0T HCXOAHOrO KOIHUYCCTBA
PACTBOPHTEA MO BECY

Hnu o6mee 3B ue 6onee 0.45 kr JIOC Ha kr
HCHO/Ib3YCMOr0 TBEPAOTO KOMIIOHCHTA

CyuiecTBy OLIHE YCTAHOBKH
(norpebncHue pacTBopuTEaCi
> 25-200 Mr/rox)

52



Bud deamerbrocmi 4 nopozosoe {138 ona JHOC (3a eyvmru das 11380 w 2a 200 dan 1138u

SHAYENUE u obwux IT38)

CywecTBY OIIHE VCTAHOBKH 13Bo = 50 mr® C/m’

(nmotpebaenue pacteoputencii 3B = ne 6onee 10% oT MCXOAHOTO KOTHUYECTBA
> 200 Mr/rox) PAcTBOPHTCA TIO BCCY

Hnu obuiee T113B we 6oaee 0.45 kr JIOC Ha kr
HCIIOb3YEMOI0 TBEPAOTrQ KOMIIOHCHTA

HoBrle ycTaHOBKH I13Bo = 50 mr* C/m’
(norpebaeuue pacteoputenedd [13Bu = He Oonee 5% OT HCXOAHOrO KOJIHYECTBA
25-200 Mr/rox) PacTBOPHTEA MO BECY

Hnu obmee I13B He 6onee 0.3 kr JIOC Ha Kr He-
MOIb3Y EMOTO TBEPAOTO KOMMIOHCHTA

HoBsle ycTaHOBKH 13Bo = 50 mMr* C/m’
(motpebncuue pactsopurencii  [13BH = ue Oonee 5% OT HCXOAHOTO KOMHYECTBA
> 200 Mr/ron) PACTBOPHTEIA MO BECY
Hnu obuwiege I13B e Goxee 0,3 kr JIOC Ha Kr uc-
MOJBL3YEMOTO TBEPAOIO KOMIOHECHTA

“ TIpH HCTIONIL30BAHMH METOI0B, HOITY CKAIOMIMX OBTOPHOE HCIIOIb30BAHHE
PEKYIIEPHPOBAHHOTO PACTBOPUTETH, TIPEAETLHOE 3HaUeHHe cocTapgeT 150 mr CAr,

15. XuMuyccKas YHCTKA:

Tabnwura 9
Mpeaeabubie 3HAMEHUS NPH XHMHYECKOIT YHCTKE

Buo deamensnocmu 3B onn JOC®® (za 200 daa ebupux 1138)

HoBbI€ U CYILECTBYIOLIHE YCTAHOBKH Obwee [13B — 20 r JIOC/kr

“ IlpenenpHoe 3sHauUeHMe 00IEro KonuuecTBa BEIOpocoB JIOC paccHMTHIBAETCS B BUIE
OTHOIIEHHUS Macchl Hentapupnierocs JIOC k Macce OUMITEHHOTO M BBICY INEHHOTO MPOJIYKTA.
? 70T ypoBeHDb BHIGPOCOB MOKET GBITH 0GecTIeueH 3a CUeT PHMEHEHHS! KaKk MHHUMYM

yeTanoBok Trna [V uwim Gontee ek THRHLIX YCTAHOBOK.

16.  IIpon3BOACTBO MOKPLITHH, TAKOB, THNOTPA(PCKOH KPACKH U KICCB:
Tabauua 10

Mpeaeanubie 3HAYEHHS NPH NPOH3BOACTBE MOKPLITHII, JTAK0B,
THIOrPAPCKUX KPACOK H KJeeB

Buc deamervnocmu u nopozesos H3B onn JOC (3a cymiu dan 1380 u sa 200 dua IT38u
IHavente u ofyux IT38)

HoBbie 1 CYILECTBY FOLLHE M3Bo = 150 mr C/v’

VCTAHOBKH C MOTPEOICHHEM [13BHu* = He 00aee 5% OT HCXOIAHOTO KOJIHYECCTBA
paCTROpHTﬂﬂﬂﬁ B IpEeacmax PACTBOPHTEA TIO BECY

ot 100 7o 1 000 Mr/roa Hinn obuee [13B wHe 6onee 5% OT HCXOIHOTO KO-

JIHYECTBA PACTBOPHTEIA 0 BECY
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Bud deameavrocmiu u nopozo6oe
FHAYeHue

{38 onag JHOC (3a cymxu dan 11386 u 3a 200 daa (1380
u obwux [138)

HoBbi¢ 1 CYIECTBY FOIIHE
VCTAHOBKH C MOTpedIeHHEM
pacTeopuTeaeii > 1 000 Mr/rox

I3Bo = 150 mr C/»’

[13BH* = He Bonee 3% OT HCXOAHOTO KOJIHYECTBA
PACTBOPHUTENA MO BECY

Hnu obuee [13B He donee 3% OT HCXOIHOTO KO-
JTHYECTBA PACTROPHTENS MO BECY

“ B Hpeic/IbEHOM SHAYCHHH HEOPTaHH30BaHHBIX BblﬁpOCOB HC YUHTEIBAIOTCH DACTRBOPHTCIIH,
npojapacMpIC B KAYCCTBC KOMIIOHEHT: COCTABA B I'(.‘.]JMC'I‘H‘{HOﬁ Tape.

17. IMeuaTHas ACATCABHOCTH

((paexcorpadus. pyIoHHAA O(CETHAS TCPMO-

MeYaTe. POTALHOHHAA [‘.71'_\"601{351 MeYaTh | T.0.):

Tabauua 11

IpenebHbie 3HAMEHUS /LIS [IEUATHOI JIesTe/Ib HOCTH

Bud deamensrocmu u nopozogoe
FHANESHUES

I13B ana JOC (sa cymen dna [I3Bo u 3a 200 oasn [I3Bu
u otwux [138)

Odcetrasn TepMoneyars
(nmoTpebacHHE pacTBOPHTENCH
15-25 Mr/rox)

OdceTras Tepmoneyars
(norpedieHue pacTBOPHTEICH
25-200 Mr/roa)

Odcetnasn TepMoneyars
(noTpediacHUE pacTBOPHTECH
> 200 Mr/rox)

HsaarcabCkas mpoayKuys riy-
OOKOif mevyaTH

(moTpebacHue pacTBOpUTEICiH
25-200 Mr/rox)

H3aarenbckas npoay KLust iy -
OOKOH meuaTH
(moTpedneHUE pacTBOPHUTENCH
> 200 Mr/rox)

I13Bo = 100 mr C/v?
[M3BH = He boaee 30% OT HCXOAHOIO KOTHYCCTBA
PacTBOPHUTEIS IO BECY"

HoBerle u CyILECTBY OIHE YCTAHOBKH

M3Bo = 20 mr C/n’

I13BH = He 6onee 30% OT HCXOAHOTO KOJTHYECTBA
pacTBOpPHUTENA IO BEcy”

ﬂ.l'l.’l HOBBLIX H YCOBCPIUCHCTBOBAHHBIX MCUATHBIX
MAIllHH

O6miee [13B = we 6onee 10% Beca moTpedIcHHO
KpackH’

JLst CY IIECTBY FOILMX MEYATHBIX MAIlHH

Obmee I13B = He boaee 15% Beca moTpedacHHOI
Kpacku”

JL1s HOBBIX Y CTAHOBOK

M3Bo = 75 mr C/n®

I13BH = He Oomnee 10% OT MCXOIHOTO KOJTHYCCTBA
PacTBOPHTEIA TIO BECY

Hinu obmee T13B we Goaee 0.6 kr JIOC Ha Kr He-
MOJBb3YEMOr0 TBEPAOr0 KOMIIOHCHTA

JL7ist cy LIECTBY FOILMX Y CTAHOBOK

[13Bo = 75 mr C/n°

I13BH = He H6oaee 13% OT HCXOAHOTO KOJTHMECTBA
PACTBOPHUTENS IO BECY

Hnu obmee [13B He Gonee 0.8 xr JIOC Ha kr uc-
MOJIb3Y EMOTO TBEPAOT0 KOMIIOHCHTA

JLst HOBBIX VCTAHOBOK
O6miee I13B = He 6onee 5% OT HCXOAHOTO KOTHYME-
CTBA PACTBOPHTEIA MO BECY
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Bud deamenvHocmu u nopozogoe
IHayeHue

138 ona JOC (3a cymru dna H13Bo u 3a 200 dna [13Bu
u obwux IT38)

[nybokas neyath H (DICKCO-
rpa(hus Ha YTAKOBOYHBIX Ma-
TepHaiax (norpediaeHue pac-
TBOpHTEACH 15-25 Mr/roa)

I'ny6okast neuats U (paeKco-
rpa)us Ha y MAKOBOYHBIX Ma-
Tepuaaax (norpediacHHue pac-
TBOpHTENCH 25—-200 Mr/rox) u
poTauHOHHas TpaapeTHas
neyathk (noTpebacHHE pacTBo-
purenaeii > 30 Mr/rom)

[ayOoxkas nieyats H (PICKCO-
rpadusa Ha YyNAKOBOMHBIX Ma-
Tepuaaax (morpediaecHUE pac-
TBOpHTEaACH > 200 Mr/roa)

Jns cy mecTBY FOIMX YCTAHOBOK
QObmee [13B = ue donee 7% OT HCXOAHOTO KOTHUE-
CTBA PACTBOPHTEA 1O BECY

M3Bo = 100 mr C/a’

I13BH = He boaee 25% OT HCXOAHOTO KOJTHMECTBA
PACTBOPHTES MO BECY

Fan obmee [13B = ne 6oace 1.2 kr JIOC Ha Kr ue-
MOJIb3YEMOT0 TBEPAOTO KOMIIOHEHTA

M3Bo = 100 mr C/x’

TI3BH = He Oonee 20% OT HCXOAHOrO KONIHYECTBA
PACTBOPHTEIS O BECY

Hnu obmee 3B we 6onee 1.0 kr JIOC Ha kr wuc-
MOJIb3Y CMOTO TBCPAOrO KOMIOHCHTA

}'IJIH H[)E()H])HH”?HI}, 6C€ MAULHBI KOINOPBIX noodco-
eounelbl K yomanoere oxucaenn.

O0mee I13B = 0,5 kr JIOC Ha Kr HCIIOAB3YEMOTO
TBEPAOTO KOMITOHCHTA

Hna npeonpusimuil, 6ce Mawiibl KOMOPLIX HOOCO-
eouHenbl K YCImanogke aocopoyun yaiepooa:
O6mee I13B = 0.6 kr JIOC Ha Kr HCNOAB3YEMOTO
TBCPAOIY KOMITIOHCHTH

J_?.’UI' cylecmaeyionfix Hp(,‘()!'lp“}:'ﬂ'””? CMeHIannoz20
muna, Ha Komopbix Hé’K()H?OpME H3 cyiyecineyionjix
Mauiie, 603MONCHO, HE HOOCOeOUHeHbl K yocmaHnosxe
CHCUHSAHUA W pek}‘t:epamm pﬂ(’ﬂ?ﬂ(}p!l‘.i'."f(,‘"!f.‘i"f"
BriOpocsr mauiin, nodcoeduneHnvlx K yCinan 08kam
oKuCTeNUa Wi adcop byl yenepoda, HHKE mpe-
ACIbHBIX 3HAYCHMH BbIOPOCOB, COCTABIAKIIHX CO-
orBeTcTBCHHO 0.5 Mau 0.6 kr JIOC Ha Kr MCIIOIB3Y -
€MOT0 TBEPAOTO KOMIOHEHTA.

.L?,-Uf MauiuM, He nOOCoeOUHeHH bIx K ycemanoexe
OHUCITKH 203086 HC“OJ’II:.'})"IUTC}[ I'lpO,-‘I_\"I(TI:I C HH3KHM
COJEPKAHHEM PACTBOPHTENEH WK Oe3 pacTBOPHTE-
Jeit; o0ecne HBACTCs NOACOCIHHEHHE K YCTAHOBKE
OYHCTKH OTXOJAIIMX ra30B MPH HATHYHH CBOOOI-
HBIX MOLIHOCTEH: padOThI, TPEOVIOIIHE MPHMEHE-
HHsI TIPOJYKTOB C BHICOKHM COACP/KAHUCM PACTBO-
PHUTEJICH, JKEIATCIBHO BHIIOIHATL HA MALLIHMHAX,
MOACOCAMHEHHBIX K YCTAHOBKE OUHCTKH OTXOSAIIHX
rasos.

O61wme Beropocsr meuee 1.0 kr JIOC Ha Kr ©crnons-
3YEMOro TBEPJOro KOMIIOHEHTA

? OcTaTOUHOE KOTHYECTBO PacTBOPHTENS B I'OTOBOM ITPOJIVKTE IIPH pacueTax
HECOPTaHH30BAHHBIX HI)IG]')()COB HE YUHMTHIBACTCS.
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18. Tlpom3BomcTBO (hapMALICBTHUECKHX MPOIYKTOB!

Tabnuua 12
MpegeabHbie 3HAMEHUSI TPU NPOM3BOACTBE GAPMALEBTHUECKHX
NPOAYKTOB

Buco deameisnocmu u nopozogoz 1138 onra JIOC

sHAYEHUE fza cymxu onq [13Bo u 3a 200 dna I13Bn v obuwux 1138)
Hogsic ycTaHOBKH M3Bo = 20 mr C/m* #?

(nmotpcdacuuc pacteoputeacii [13BH = He Gonee 5% OT HCXOIHOTO KOTHYCCTBA
> 50 Mr/rox) pacTsopuTeIs MO Becy

Cymectpytomue yeranoBku  [13Bo = 20 mr C/a’ * ©
(norpebacuue pacteoputencii [13BH = He 6onee 15% OT HCXOAHOTO KOAMUYECTBA
> 50 Mr/roa) pacTBOpPHUTENA MO BECy®

“ 1lpu HCcTIONB30BAHHHY METOJIOB, JIOITY CKAIOIHUX [TOBTOPHOE HCIOIL30BAHNE
PEKVIIEPUPOBAHHOIO PACTBOPUTEI, [IpejielibHOe 3HaUeHHEe cocTasier 150 Mr Chv’.

b Baecro 113Bo u [13Bu Moxker IpUMeHsTLCH o01ee MpejielibHOe JHauyeHHe,
cocTapiaonee 5% pacxo/ia pacTBOPUTES.

“ Bsmecto 113Bo u [13Bn MoxkeT npuMeHATheS 00Iee IpejiebHOe 3HAYeHHE, COCTaBIIIoNee
15% pacxojia pacTBOPHTE.

19.  TlepepaboTka HATypadbHOTO HIIH CHHTETHUSCKOTO KayuyKa:

Tabnuua 13
IpesennHbie 3HAYEHHSA NPH niepepadoTRe HATYPAJBLHOI0
IJIH CHHTETHYCCROTO I\'a'\'"lyl'\'a

Buo deameavrocmu u nopozoaoe 3B ona J0OC

FHavenue (3a cymxu oas [13Beo u 3a 200 dna 1138Bn u obwezo 1138)
HOBBIC M CYILCCTBY IOIIME M13Bo = 20 mr C/m>°

YCTAaHOBKH: niepepaboTka I13Bu = 25 OT HCXOAHOTO KOTHYECTBA PACTBOPHTELS

NPHPOIHOTO WIM CHHTETHYC-  TIO BECy’
cKoro kayuyka (norpednenue  Hnu obwee [13B = 25% pacxoaa pacteopureacit
pacTeopuTeaei > 15 Mr/roa)

“ lel‘] HCIIOJIB30BAHHH MCTOI0B, JIOITYCKAIOIHX [TOBTOPHOC HCIIOIL30BAHKE
PEKYIIEPHPOBAHHOTO PACTBOPHTESA, MPEEThHOE 3HAUCHHE cocTaBageT 150 yr C/’,

B npesielbHOM 3HAUYEHHH HEOPraHH30BAHHBIX BHIOPOCOB HE YUMTHIBAIOTCS PACTBOPHTEIH,
[PO/IdBacMble B KAUSCTBE KOMIIOHEHTA COCTaBa B I'epMETHHHOH Tape.
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20.  OwmHCTKAa MOBEPXHOCTEHH:

Tabnuua 14

H]]CJICJII;IILIC JHAYMCHHA NMPH OMNCTRE noncpxuocTci’l

Buod deamenenocmu
u nopozogoe

Haopozoeoe

sHawerue dna

nompefiie R

pacmeopumenei [138 cnn JIOC

sHAYeH e (Mz/z00) fza cymxu dnz l3Bo0 u 3a 200 das [138Bx u o6wux [135)
QuucTka no- 1-5 [13Bo = 20 mr [13Bu = 15% ot ucxoa-
BCPXHOCTH C HC- C}’MMﬂpHOﬁ MACChI OT- HOTO KOJIHYECTBA pac-
MOALIOBAHHEM JEIbHBIX COCJHHCHHﬁf{Mj TBOpHTCJ'Iﬂ o BCC_Y
BELICCTB. .

ki ) >3 I13Bo = 20 mr IM3BH = 10% oT Hcxoa-
VEKd3dHHBIX B s

> CYMMApHOH MAaccChl OT- HOrQ KOJH4YCCTEA pac-

MyHKTE 3 7) 1)
HACTOSLIETO
MPHIOKCHHS

HOpyrue Buasl
OYHUCTKM MOBEPX-
HOCTEI

w3
ACTBHBIX COCAHHCHHIT/M™ TBOPHTE/IA MO BECY

2—-10 I3Bo = 75 mr C/vm* ¢ IM3Bu = 20%" ot ucxoa-
HOTI'O KOJHYCCTBA pac-
TBOPHTENS IO BECY

> 10 [13Bo = 75 mMr C/v** [13BH = 15%" oT ucxoa-
HOTO KOJIHYECTBA pac-
TBOPHTEIA IO BECY

“ JTH 3HAYCHUS HE HPHUMCHAIOTCH K YCTAHOBKAM, HA KOTOPRIX CpelHEC COJACpKaHHE
OpPraHHYCCcKHX pilC'lBOpH'lU.i]Cﬁ BO BCEX OHHINAIOIIMX MaTepHa/lax He MPCBLIacT 30% mo BECy.

21.  IIpouecchl 3KCTPAKLUHH PACTHTEILHOTO MACIa H *KUBOTHOIO JKHPAa H pa-
(puHALIMM PACTHTEIHLHOTO MACTA:

Tadnuua 15

“|Ie,-'lEJIhHhIE FHAYMEHHUH /LI NPOHECCOR IKCTPAKIINN PACTHTENLHOTD
MACaa H AKHBOTHOTO XKupan paqmuam-m PACTHTCARBHOIO Mac.ia

JBH(:‘ desmensHocnu i noposoeoe

FHUYeHUEe

3B onn JOC (sa 2o0 dan obwux [T38)

VCTaHOBKH (MoTpediaenue
pactsopurenei > 10 Mi/roj)

Horrie ¥ cymecTByonme O6mee 1138 (kr JIOC/Mr npojykra)
JKuBOTHBIH KHD: 1,5
Kacroposoe macio: 3.0
Cewmena parica: 1.0
CeMeHa 1Mo /ICOTHEHHHKA ! 1.0
Coessle 000H (00BIYHOTO Japobinenusa): 0.8
Coessie GobbI (Oenblil mIpoT): 1.2
Jlpyrue ceMeHa H MaTepHabl pacTH- 3.0¢
TEILHOTO ITPOMCNONKJICHH !

Bee nporiecest ([)pmﬂmomlpoﬁzmuﬂ, 1.5
34 HCKJIIOYeHHEM pa(QUHHPOBaHMs
ruaparanueii’;

PaduuupoBamie rujparaimeii: 4.0

¢ Ilpenensurie 3uauenus juig o6umx seidpocos JIOC u3 veTaHOBOK JU1s IepepaboTKH
OTJMEIbHBIX [MAaPTHH CEMAH HIIH JAPYIHX MATCPHAIOB PACTHTEIBHOIO HIPOHCXOMICHHA
yeranapauBaioTea CTopoHOI B Kak/0M KOHKPETHOM CJIydae Ha OCHOBE HaWJIyYIITHX
HMEIONTMXCH METOJOR.

4 Viamerise ¢cMoI H3 Maca.
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22, TlponuTka OPEBECHHEL:

Tabnuna 16
l'l]]c;[c.m,m,lc JHAYTCHIH 11 Ill)UllCCCOB l'I|)OI'IIITk'I1 ,’ll)CBCClIllLI

Bug deamenvnocmu IT38 ana JIOC
¥ NOpozoGEe INAYEHUA {za cymuu o [13Bo u 2a 200 dua [138n u obupux 1{38)

IIponmHTKA OPEBECHHBI 3Bo = 100" mr C/v’
(moTtpebaeHuHe pacTBO- M3BH
purciacii 25-200 Mr/rog) TBOpHTCIA MO BECY

Hau we 6onee 11 xr JJOC/M®

TMponuTKA APEBECHHDI M3Bo = 100* mr C/m°
(norpebneHue pacTBO- [13BH = He Gonee 35% OT HCXOAHOTO KOTHYECTBA
purtenei > 200 Mr/roa)  pacTBOPHTEIA MO BECY

Hnu e 6onee 9 xr JIOC/v*

“ He pacripocTpaHICTes Ha MPOIHTKY KPCO30TOM.

Kanana

23. IlpeseapHbie 3HAuYeHHs 414 orpaHuueHu:A BpidGpocos JIOC GyayT ompe-
JCASITBCH HAAMCKAIKMM 00pasoM B OTHOLUCHHH CTALMOHAPHBIX HCTOYHHKOB C
VYETOM HH()OPMAIIHH O CYIICCTBYIOIHX METOAAX KOHTPOIS, TIPSACTBHBIX 3HA-
YCHHI, MPUMCHACMBIX B JPYTHUX IOPHCIHKLUMAX, H YKA3AHHBIX HHXKC JTOKYMCH-
TOB:

a) HopMaTHBHBIE aKThl, YCTAHABIHBAIOIIHE MpPEIACIbHBIC 3HAUYCHHA
kouueHTpauun JTOC a1st apxXuTeKTy pHBIX MOKPITHIE — SOR/2009-264;

b) [TpexeneHsie 3HaueHus koHuUeHTpauuu JIOC ams mpoayKTOB,
NpeaHaA3HAYMCHHBIX AH HAHCCCHHA ABTOPCMOHTHBIX HOKprTHﬁ.
SOR/2009-197;

) [IpeanaraeMble HODMATHBHBIC MONOKECHHA O MPEACTbHBIX 3HAYE-
HuAX KoHueHTpauud JIOC ams onpeacacHHBIX MPOIY KTOB,

d) PykoBOIfIIHE MPUHLMIBI A5 COKPAIUCHHS BBHIOPOCOB OKCHAA
ITHIICHA B MPOLECCE CTEPHUIN3ALIHM,

e) PyKOBOMSIIIHE MPHHLMITEL 3KOJOTHYCCKUAX MEP IS OTPAHHUCHHS
BHIOPOCOB JCTYYHX OPTAHHYECKHX COCIMHCHHI B XOJE HOBBIX MPOLIECCOB B
opranudeckoi xumuu. PN1108;

i3] DKOTOrHYECKHH KOJACKC TPAKTHYECKHX MEp T H3MEPEHHA H
OrpaHHYCHHs HeopraHuzoeaHHeIX BeiOpocor JIOC mpu vreukax ¢ obopyaosa-
Hus, PN1106;

£) [Mporpamma no coxpawcHu Ha 40% BHIOPOCOB JACTY4UHX Opra-
HHYCCKHX COCIHHCHHHI M3 KICEB H TEPMETH3HPY IOLIHX COCTAaBOB. PN1116;

h) [Mnan no cokpameHuto Ha 20% BeiGpocos JIOC mpH HaAHECEHHH
OBITOBBIX MOKPBITHH. PN1114:;

i) DKOTOruvecKHe pyKOBOJAIIWE IMPUHLMIBL A7 OTPAHHYCHHUA BbI-
OpOCOB JIETYYHX OPraHHYMECKHX COCIHHCHUII H3 HAA3CMHBIX PE3CPBYAPOB.
PN1180;
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)] DKOTOrHYECKHH KOAEKC MPAKTHUECKHX MEP AId YIABJIHBAHHS
TAPOB TIPH 3aMPABKE TPAHCTIOPTHBIX CPEICTB HA ABTO3AMPABOYHBIX CTAHLIHAX H
JAPVTHX 00BEKTAX MO pacnpeaciacHuo OcHiuHa, PN1184:;

k) DKonoruveckHii KOAEKC MPAKTHYECKHX MEP MO YMEHBIICHHIO BbI-
6pocoe pacteopuTeaci npH 00CPKHPHBAHHH HA KOMMEPHECKHMX M MPOMBIIL-
JCHHbIX 00beKTax. PN1182:

1) DKCIJIyaTaUHOHHBIE CTAHAAPTHL A1 HOBbIX MCTOMHHUKOB M pYKO-
BOJSIHE NMPHHLIKIIBL MO0 COKPAIICHHIO BBIOPOCOB JETYYHX OPTraHHYECKHX CO-
CMHEHUIT Ha MPEANMPHATHAX MO okpacke aBTomobuneii B Kanane. PN1234;

m) DKOMTOrHYECKHE PYKOBOMAILMEC MPHHIUIBL A1 COKPALLICHUS BbI-
OpOCOB NCTY4YHX OPTAHHYCCKHX COCAHHCHHH HA MPCANPHATHAX Mo 0bpaboTie
nnacT™acc. PN1276;

n) HaumoHanbHBIN NMIaH ACHCTBHH IO IKOJOTHUCCKOMY KOHTPOIIK
332 O30HOPA3PY WAKIIHMH BEUIECTBAMH M HX TaJOTCHYTIEPOAHBIMH IKBHBA-
acHramu. PN1291;

0) [Tnan peryaupoBaHui BEIOPOCOB OKCHAOB a3ora (NOy) M neTyuHxX
opranuueckux coeauHenuii (JIOC) — atan [. PN1066;

p) Koaekc 3KOIOrHYECKOH MpPAakTHKM A0M COKpALICHUs BBIOPOCOB
JETYYHX OPraHH4YECKHX COCIWHEHHH B THNOrpadckoif NMPOMBINIIEHHOCTH.
PN1301:

qQ Pexomenayemsie KCMOC® cTanaapTsl H pyKOBOAALUME MPHHLH-
nel 414 cokpawenus ebiOpocoB JIOC B JaKOKPACOYHOM NPOMBILLIEHHOCTH
Kanazer. PN1320: 1

r) PykoBOISIIIHE TIPHHIHITBI A0 COKpamgcHus BhiOpocoe JIOC B
npou3BoacTBe Medenn u3 aepesa. PN 1338,

C. Coeannennbie Hltarbt AMepukn

24, TlpeaensHblc 3HA4YCHHS Ans orpaHuueHHs BeIOpocoe JIOC wu3 craumo-
HAPHbIX HCTOMHHKOB B Y KA3bIBAEMbIX HHIKE KATETOPHAX CTALIHOHAPHBIX HMCTOY-
HHUKOB H H3 MCTOYHHKOB, K KOTOPBIM OHH OTHOCATCH, OTPAZKCHBI B CICAY FOLUX
HUZKE JOKYMEHTAX:

a) eMKOCTH A8 XpaHeHHd KUIKUX Herenpoaykror — Ceoa (eae-
pansHbIX HOpMatuBHbeIX nonoxcHui (C.®.H.) 40, pasaen 60. moapasacn K u
noapasaen Ka;

b) CMKOCTH Al XPAHCHHS JCTYYHMX OPraHH4ECKHMX KMIKOCTCH —
C.@.H. 40, paznen 60. moapaznen Kb:

c) He(prenepepabarsiBaromue yeraHopku — C.D.H. 40, pazaen 60,
noapasaen J;

d) MOKPBITHE MOBEpXHOCTEt MeTanauueckoit mebean — C.D.H. 40,
paszaen 60, noapaszaen EE:

e) MOKPBITHE MOBEPXHOCTCH JErKOBBIX ABTOMOOHJICH H JIETKHX Tpy-
s0BHk0B — C.®@.H. 40, pasaea 60. moapaszaea MM:

5 N oS
KanajicKuil cOBeT MHHHCTPORB 110 OKPYHKAIOMEH cpeje.
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) poraunonnad rayvooxas nevats — C.P.H. 40, pasaen 60, moapas-
zen QQ:

2) OnEpauuu IO MOKPBITHK TMOBCPXHOCTH 4YYBCTBHTCIBHBIX K JAB-
JICHHIO JICHT | sapasikoB — C.M.H. 40, pazaen 60, moapasaea RR:

) MOKPBITHE MOBEPXHOCTEH KPYIHBIX YCTAHOBOK. PYJIOHHOM Mpo-
avKumH H 0aHok ang HarmutkoB — C.. H. 40, pasznen 60, mogpazaen SS. moa-
pa3aen TT u nogpasaen WW:

i) KPYIHBIC TCpMUHAIBI A4 xpancHus Ocuzuna — C.@.H. 40, pas-
zen 60, mogpaszaen XX

b npou3eoacTeO pesuHoBkIX wuH — C.®.H. 40, paszaen 60, nozpas-
aen BBB;

k) npou3soacTBO monumepos — C.® H. 40, pasmen 60, mompas-
acn DDD:;

)] MOKPBITHC THOKHX BHHHJIOBBIX H YPCTAHOBBIX H3JACIHIT M mcyara-
Hue — C.® H. 40, paszaen 60, noapasacn FFF:

m)  YTEUKH W3 He(TenepepadaThHBAKILETO O0OPYAOBAHHA H CHCTEM
crounbix Boa — C.® H. 40, pasaen 60, moapasaean GGG u noapaszaen QQQ:

n) MPOH3BOACTBO CHHTETHUYCCKOro BofaokHa — C.@.H. 40. pasaen 60,
noapasaean HHH:

0) He(prenpoaykTel ans xumuueckoit wmctkn — C.d.H. 40, pas-
aea 60, nogpasaen JJJ:

p) VCTAHOBKH No nepepaboTke npupogHoro rasa Ha cyie — C @ H.
40, pazzen 60, nogpasaen KKK:

q) VTCUKH C OOOPYAOBAaHHA XHMHYCCKHX TNPEANPHATHH, MPOU3BO-
JAIIMX CHHTeTHUeckHe opranuueckue coeaunenus (XI1COC), Bo3aymmbie
OKHC/THTC/IbHbIC YCTAHOBKH, OMEPALMH MO AMCTH/ULILIMH M PEAKTOPHBIC IMPO-
ueccet — C.®.H. 40. paszgea 60. moapasaea VV. moapaszen lll. mogpas-
men NNN u noapasaen RRR:

r) nokpeiTHe MarHuTHOH et — C.@ H. 40, pazzen 60. noapazaen
SSS:

s) HAHECCHHE MOKPBITHIT B mpombimieHuHoctn — C.D.H. 40. pas-
aexa 60, moapaszaen TTT,

9] MOJUMEPHOE TOKPBITHE BCrOMOrareabHbIx 00bekTOoB — C.D.H.
40, pasaen 60. noapasaen VVV:

u) CTALMOHAPHBIC JBHTATCIH BHY TPEHHETO CTOPAHHSA — C HCKPOBBIM
sazkuranuem, C.@ . H. 40, pazzen 60, noapaszea J1J1J;

V) CTALIMOHAPHBIC ABMraTeId BHY TDEHHETO CTOPAHUS — C BOCTIAME-
Henuem ot cxkarua. C.®.H. 40. paszaen 60, noapasaea III1. u

W)  HOBEIC H HMCHOJB3YCMBIC MCPCHOCHBIC TOIUIMBHBIC CMKOCTH —
C.® H. 40, pazaen 39, noapasnen F.

25,  IlpeacabHeic 3HAYCHHS As orpaHudcHus Beidpocos JIOC u3 HCTOUHH-
KOB. HA KOTOPBIE PACTIPOCTPAHMIOTCS HALMOHAIBHBIE HOPMATHBBI BHIOPOCOB
omacHsIX 3arpssHuTencH Bo3ayxa (O3B), ykazaHsl B CAEAY IOMKHX JOKY MEHTAX:
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a) oprannveckne O3B XHMHYECKHX NpPeaNpPHATHIL, MPOH3BOIAIIHX
CHHTETHYECKHE OopraHWueckue coeauHeHus — C.D.H. 40, pasaea 63, mogpas-
aen F;

b) oprannueckue O3B XHMHYECKHX NMPEANPUATHH, MPOH3BOIALIMX
CHHTCTHUCCKHEC OPraHH4YCCKHME COCAHHCHHA. TCXHOJOIHYCCKHC KIATNAHBI, €M-
KOCTH A7 XPAHCHH:A, TPAHCIIOPTHLIC ONEpaLHH H cToUHbIC BOoAbl — C.P . H. 40,
paszen 63. moapasaen G

c) opranndeckue O3B: yreuxu u3 obopyaosanus — C.D H. 40, pas-
gen 63, mogpazaen H:

d) MPOMBILLJICHHBIE ATHACHOKCHAHbIE cTepuau3aTtopsl — C.D.H. 40,
pasnen 63, noapasaen O:

e) HATHBHbIC OEH3MHOBBIE TEPMHHAIbI H PE3EPBHbIE CTAHLIHH TPY-
oonposogos — C.®.H. 40, pazaen 63. noapasaen R:

[) raToOHIHPOBAHHEIC oﬁefmcnpﬂnammne BCIUCCTBd HA OCHOBC pac-
teoputeicii — C.® . H. 40, pazaen 63, noapazaen T;

g) nomumepsl H cmonsl (Ipynma I) — C.®.H. 40, pazoen 63. momgpas-
aen U;

h) noauMepsl B cmoasl (Ipynma [1) — C.d.H. 40, pazaen 63, noa-
pazgea W,

i) NPEANPUATHA MO BBIMIABKE BTOpHYHOro cuHua — C.D.H. 40,
paszen 63. mogpasaen X.

)] 3arpy3ka mopckux taHkepos — C.®.H. 40. paszagen 63, moapas-
aen Y.

k) He(prenepepadareBaroue yeranoeku — C.®@.H. 40, paszaen 63,
noapasaea CC;

)] yIaleHHE M mepepaboTka OTXOJAOB 3a MpeienaMH 0ObeKTa —
C.®.H. 40, paszaen 63. noapasaen DD;

m)  H3roTOBJCHHE MarHHUTHOH neHThl — C.®.H. 40, pa3zaen 63. moa-
pasaen EE;

n) ABHAKOCMHYECKas mpombinicHHocTs — C.D.H. 40. paszen 63.
noapasaen GG;

0) pobsria He(hTe H npupoaHoro raza — C.®@.H. 40, pazaen 63. noa-
pasaen HH;

P cyaocTpoeHue u cyaopemont — C.b.H. 40, pazgen 63, noapas-
zen II;

qQ aepesauHas mebens — C.®@.H. 40, paszaen 63, noapasaen JI:

r) MEYATAHHE W BBIMYCK H3AaTenbckoii mpoaykumu — C.D.H. 40,
paszaen 63, nogpazaen KK;

s) uemogosa u 6ymara I (coxmranme) — C..H. 40. pazzen 63,
noapasaen MM;

t) pescpeyapsr  ans xpancHms — C.D.H. 40, pasgen 63,
noapasaen OO,

u) koHTeitHepst — C..H. 40, pasaen 63. moapasaea PP:
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V) OTKPBITHIE TIOBEPXHOCTHEBIE XpaHUIHIA 11s cTokoB — C. . H. 40,
paszen 63. moapaszen QQ;

w) HHIAMBHIYanabHBIC ApeHa:kHbIC cHcTeMbl — C.P.H. 40, pasaen 63,
noapaszaen RR:

X) 3aKPBITBIC BEHTHISILMOHHBIC cHcTembl — C.D.H. 40, pazaen 63,
noapasaen SS;

y) yTeukH H3 oOopyaoeaHus: ypoBeHp koHTpons 1 — C.@.H. 40,
pazzen 63. moapasacn TT:

z) yTeuKH U3 000pyIoBaHHs: ypoBeHb KoHTpoxs 2 — C.D.H. 40,
paszen 63, noapasaen UU:

aa) cemapaTopsl THMA "Boda/He(PTH" M cemapaTopsl THOA "OpPraHHYE-
ckue coeanneHus/soaa" — C.® H. 40, pazaea 63, noapasaen VV:

bb) emMKxocTH Amg XpaHeHHs (pe3epBYaphHl). YPOBEHb KOHTpoms 2 —
C.®.H. 40, pasacn 63, nogpasaca WW:

CC)  TEXHOJOTHYECKHE YCTAHOBKH [ TNPOM3BOACTBA JTHJICHA —
C.®.H. 40, pazaen 63. nogpasznen XX;

dd) oOwmwue CTaHIAPTHI MO MAKCHUMAIBHO AOCTHIKHMBIM TEXHOIOTHAM
KOHTPOIIS s HecKoabKHX kKareropuii — C.®D.H. 40. paszmen 63. noapaszen YY:

€e) VCTAHOBKH /I8 CKUraHmi onacHeix orxogoB — C.@.H. 40,
paszaen 63, noapasaen EEE;

) NPOU3BOACTBO JCKApPCTBCHHBIX cpeacTte — C.MD.H. 40, pazaen 63,
noapaszaen GGG:

gg) TPAHCNOPTHMPOBKA M XpaHeHue npupoanoro raza — C.®.H. 40,
pasaen 63, nmoapasaen HHH:

hh) npoussoacTeo rudkoro nonmyperana — C.@.H. 40, paszgen 63,
noapaszzaen [1I;

i) nomuMepsl W cmonel: rpynma [V — C.d.H. 40, pa3nen 63, noa-
pasaen J1J:

n npouspoacTeo nopraanaucmenra — C.®.H. 40, pasaen 63, moa-
pasaen LLL;

kk) mpou3BOACTBO AKTHBHLIX HHrpeaHcHTOB nectuuuaos — C.O.H.
40, pazmen 63. mompazaen MMM:

1) noauMepsl U cmoiasl: rpynma 11 — C.® . H. 40, pasaen 63. noapas-
aex O00:

mm) nomnmd(pupueie moaumoasnt — C.O.H. 40, pazzen 63, moapaz-
aen PPP;

nn)  npou3BOACTBO BTOpHuHOro amwomuuus — C.O.H. 40, pazaea 63,
noapasaen RRR:

00) He(renepepadarbBaromue yctaHoBku — C.d.H. 40, pazazen 63,
noapazaen UUU:

pp) KOMMyHambHbIe ouHcTHBIE coopysxkenus — C.®.H. 40, pasnen 63,
noapaszaea VVV:
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qq) mpom3BoAcTBO MHIIEBEIX Apoxakeit — C.P.H. 40, pazaen 63. nox-
pasaen CCCC;

) COBIT OPraHHYCCKHX JKHAKOCTCH (32 MCKIIOMCHHMEM OCH3MHA) —
C.®.H. 40. pazaen 63, noapas3aen EEEE:

$S)  MPOH3BOACTBO PA3HOPOIHBIX OPraHHYCCKHX XHMHYCCKHX Be-
mects — C.M.H. 40, paznen 63, noapasaen FFFF:

it)  IKCTPAKUMA PACTBOPHTCISIMH NPU MPOU3BOACTBE PACTHTEIBHBIX
macen — C.@.H. 40, pasgen 63. noapaszaen GGGG:

uu)  TMOKPBITHS AAs JETKOBBIX H JErKHX TIPY30BBIX aBTOMoOMieH —
C.®.H. 40. pazzen 63. mogpaszzen L11:

VV) HAHECEHHEC TOKPBITHH HA JCHTHI W3 OYMATH W OPYTHX MATepHA-
nos — C.®@ H. 40. pasaen 63, noapazaen J111I;

WW) TIOBEDPNHOCTHBIC TMOKDBITHS I8 METANIHYECKHX OaHOK —
C.®.H. 40, pasacn 63, nogpasaca KKKK;

XX) TIOKPBITHA A8 Pa3HOPOAHBIX METAUTHYCCKHX KOMITOHGHTOB H
npoaykros — C.@.H. 40, pazaen 63, moapazzen MMMM:

VV) TOBEGPXHOCTHBIC TOKPBLITHA A1 KpPyMHOraGapMTHbIX OBITOBBIX
anexrponpudopos — C.®.H. 40, pazaen 63. noapazzen NNNN:

7Z7Z)  HAHCCCHME MEYATH. MOKPBITHH M Kpacok Ha texkctuas — C @ H.
40. paszaen 63, moapasaen OO0O0;

a4aa) HAHCCCHHE MOKPLITHH HA MOBEPXHOCTHL JACTAJCH W MPOAYKTOB M3
nnactmaccel — C.@ . H. 40, pasaen 63. noapasaea PPPP;

bbb) HaHeceHME MOKPBITHH HA MOBEPXHOCTH CTPOHTEIBHBIX MAaTEpHa-
108 u3 aepesa — C.@.H. 40, pazaen 63, noapaszaen QQQQ:

CCC) HAHECEHHE MOKPBITHH HA MOBEPXHOCTh METAIHYECKOH MeOenu —
C.® H. 40, pazaen 63, moapazaea RRRR;

ddd) wawecenwe mokpeITHII Ha pymoHHeii merann — C.O.H. 40,
paszacn 63. moapasaca SSSS;

cce) oncpaumu no oracaxe ko — C.D.H. 40. pasmen 63. moapas-
aea TTTT;

fff) w3rotoBacHue mnpoaykroe u3 ueamonodsl — C.P.H. 40, pas-
men 63, mogpazaen UUUU;

gge) CTPOMTEIBCTBO MamoMmepHbeix cyvaos — C.@.H. 40, pazaea 63,
noapasaen VVVV;

hhh) npou3BOACTEO ApMHPOBAHHBIX ILIACTMACC H KOMIIO3HTHBIX MaTe-
puanos — C.d.H. 40, pasaen 63. noapaszaen WWWW;

iii)  npoussoactTBo pe3nHOBbIX wiuH — C.D.H. 40, pasaen 63, noapas-
gen XXXX:

jii)  craumoHapHbic TemnoBbie mapurareau — C.®.H. 40, pazzen 63,
noapazaen YYYY:

kkk) craunoHapHBIC TOpPIIHEBBIE ABWTATENH BHYTPEHHETO CTOPAHUS:
¢ BocriaMmeHeHueM oT cxkatus — C.D.H. 40, pazaea 63, noapazaen ZZZZ;
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1l)  mpomzeoacTBO MoaympoBoaHHkoB — C.®P . H. 40, pasaen 63. moa-
pasaen BBBBB:

mmm) 4YyITyHO- M cTajaenauteiiHoe npoussoacteo — C.D.H. 40, pas-
gex 63, nogpasaen EEEEE;

nnn) METAXIYPrHYCCKOEC MPOM3BOACTBO moaHoro uukna — C.@.H. 40,
pasaen 63, noapasaen FFFFF;

000) mnepepaboTka OHTYMOB M MPOH3BOACTBO KPOBCIbHBIX MAaTCpHA-
nos — C.®.H. 40, pasaen 63, nogpaszen LLLLL:

ppp) npoussoacTeo rudkoro nenomoauyperana — C.D H. 40, pasaen
63, noapazaen MMMMM:

qqq) XaMmepsl/CTEHABl AN MCMbITaHHA asurarencii — C.@.H. 40, pa3-
aen 63, moapasaen PPPPP;

TIT) MPOM3BOACTBO (hpHKUHOHHBIX wigenuii — C.®.H. 40, pas-
gen 63, moapasaca QQQQQ:

$$S)  MPOM3BOACTBO orueymopuuix mizeamit — C.d.H. 40. paszen 63,
noapasaen SSSSS;

tt)  MCOHMUMHCKHC JTHICHOKCHIHbIC cTtepuamzatopel — C.D.H. 40,
pasaen 63. moapazgen WWWWW;

uuu) HAJHBHBIC PACTPEIACIHTEIbHbBIC OCH3HHOBLIC TCPMHHABI, OCH30-
XPAHHIHIIA H 00BeKTH TPyOonpoeoaHoi uH(ppacTpykrypsr — C.@.H. 40, pa3-
aen 63, nogpasaen BBBBBB:

YVV) NPEANpHATHA, 3aHUMarOIMEcs peanusauuci 6ensuna — C @ H.
40, pazzen 63, nogpazaen CCCCCC,;

WWW) OmepaLHi Mo YAAJNCHHIO JTAKOKPACOYHBIX MOKPHITHH H HaHECE-
HHIO TIOKPHITHH HA Pa3HOPOJHELIC TNMOBEPXHOCTH B PACCPEAOTOYEHHBIX HCTOU-
nukax — C.@.H. 40, paszen 63. noxpasaea HHHHHH:

XXX) MPOH3BOACTBO AKPHIOBBIX BOJIOKOH/MOZAKPHIOBBIX BOJIOKOH
(paccpegoToucHHbie HCTOYHMKHM) — C.®H. 40, pasgen 63. mnoapas-
aen LLLLLL;

YVY) TPOH3BOACTBO VIJIEPOAHOH CaKH (paccpelOTOYEHHBIE HCTOUHH-
k) — C.@.H. 40, pazzea 63, noapazzen MMMMMM:

7Z7Z7Z) PACCPEAOTOUYEHHBIE HCTOUHHKH B IPOH3BOACTBE XHMHYECKHX
BCILECTB: XpoMoBbie coeauHeHuss — C.O.H. 40, pasmpen 63, noapasaen
NNNNNN:

4aaa) pPAcCPeJOTOUYCHHBIE HWCTOMHHKH B TPOH3BOJACTBE XNHMHYECKHX
peurects — C.®D.H. 40, pazzgen 63, mogpazaen VVVVVV;

bbbb) nmepepaboTka GHTYMOB M MPOH3BOIACTBO KPOBEIBHBIX MATEPHAIOB
(paccpeaoTo4E HHbIE HMCTOYHHKH) - C.®O.H. 40, pasaein 63.
nogpaszaen AAAAAAA u

cccc) MPOHM3BOACTBO KPACOK H CMEXKHBIX MPOAYKTOB (paccpeaoTOYuCH-
Heic uctounuku) — C.®.H. 40, pazaen 63. nogpaszgen CCCCCCC."
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JlobaBiienne
Ilnan peryJiHpoBaHUS HCNOJIb30BAHUSA
pacTBOpHTE/ICH

Beenenue

L. Hactosee aobaBneHHE K MPHIOKEHHIO O MPEACIbHBIX 3HAYEHHAX 11
BpiOpocoB JIOC M3 CTAUMOHAPHBIX HCTOYHHKOB ABASCTCA PYKOBOACTBOM MO
pealH3alUHH TJIaHa PEryIHPOBAHHMA HCTOIL30BAHHA pacTBOpHTeneil. B HeM
VKa3bIBAKOTCH IPHHLMIILI, KOTOPBIE C/AEAYET NPHUMEHATh (IYHKT 2). a TaKKe
MPHUBOJUTCA OCHOBA A pacucTta DamaHca Macc (MYyHKT 3) M COACpIKATCH Tpe-
OoBaHMs, IPEABSIBISICMBIC K TIPOBEPKE COOMOACHUA (MY HKT 4).

puHuHnBI

2 [Mnan peryaiupoBaHHA MCIIONb30BAHHA PACTBOPHTENEH MpecieayeT cie-
JIVIOILHE LCITH:

a) NpoBEpKA cOOMOACHHS, C(hOPMYIUPOBAHHAS B MPHIOKCHHH, H

b) BBISBJICHHC JaJbHCHILMX AIbTCPHATHBHBIX BAPHAHTOB COKpalle-
HHS BBIOPOCOB.

Onpenenenus

3. [TpuBoasipecs HH/KE OMpEICICHHUS CIVIKAT OCHOBOM a1 pacueTa Oa-
JaHCa Macc:

a) Pacxoa opraHuueckux pacTBOPHTEICIH:

* [1. KonuuecTBO OPraHMYECKHX PACTBOPHMTEIEH HMIH HX KOIHYE-
CTBO B 3aKyMacMbIX KOMIIOHCHTAX, KOTOPBIC HCIIONB30BAHBI B Ka-
YECTBE PACXOAYEMOIrO MATEPHAIA B JAHHOM IPOLECCE B TEUEHHE
NEePHOJA., 3a KOTOPBIH PACCHHTHIBACTCS DamaHC Mace.

* 2. KonruvecTBO OpraHMYECKHX PACTBOPHTENCH HIH HX KOIHYE-
CTBO B KOMMOHECHTAX, KOTOPbIC PEKYMEPUPYIOTCA HIH MOBTOPHO
HCMOMB3YVIHOTCA B KAYECTBE PACXOAVEMOIO PACTBOPHTENSA B JAH-
HOM mipouecce. (PeuupKyaupyeMblii pACTBOPHTEb Y UHTHIBACTCA
KayKABIH pa3. KOIaa OH MCIOAb3YETCS B KaKOH-1HO0 onepaumu. )

b) Brraenuemuecs opraHMIeCcKHE PACTBOPHTEIH:
* Ol. BeiGpocsr JIOC B OTXOAAIMIKX rasax.

* O2. [ToTepu OPTaHMYECKHUX PACTBOPHTENCH B BOJE C YUETOM, B
cayvyae HeOOXOOWMOCTH, OUHCTKH CTOYHBIX BOJ MPH PacueTax Mo
nyHkty O3,

+ O3. KonH4ecTBO OPraHMYECKHUX PACTBOPHTEICH, KOTOpBIE OCTa-
OTCA B Ka4UCCTBC '.}ﬂl'pﬂ'.}ll}[[OH.I,HX HIH OCTATOUHBIX KOMIIOHCHTOB
B MPOJAYKTaxX. MOIYYACMBIX B PE3yIbTaTe Kakoro-aubo mpouecca.

« O4. HeynosacHHblE BbIOPOCHI OPraHHYECKHX PacTBOPHUTEJICH B
atmoc(epy. K HMM OTHOCSTCA BBRIOPOCH B pe3yabTaTte ODILCH
BCHTH/MILMH B MOMEIUEHHAX, M3 KOTOPBIX BO3AVX IMOCTYIAET B
OKPYKAWMIYIO Cpeay 4cpe3 OKHA. JBCPH. BCHTH/UILHOHHBIC H
AHAJOTHYHbLIC OTBEPCTHS,
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» O5. OpranuyeckHe PacTBOPHTENH H/HIH OPraHHYECKHE COSIH-
HEHHA., KOTOPBIC TCPAKITCA B PE3VIBTATC XHMHUYCCKHX HITH ('DI/I’.‘}H-
YECKHX PEakUuH (BKIKOYAs, HAMPHMEP., TE H3 HUX, KOTOPHIE pai-
PYLWAKTCA, B YACTHOCTH, NMPH HX CHHIaHHH HIH OYHCTKC OTXO-
JAIHX Ta30B HIH CTOMHBIX BOO, HIH YITABIHBAKTCA, HANPHMCED
METOAOM AJACOPOLMH, €CIH TOILKO OHM HEC YUHTHIBAKOTCS B MYHK-
tax 06, O7 unu 08).

* O6. OpraHuuecKHE PACTBOPHTEIH, COACP:KAIHecH B coOupae-
MBIX OTXOJ4X.

+ O7. OpraHHYECKHE PACTBOPHUTEIH HIH OPraHMYECKHE PACTBOPH-
TCAH, COACPIKAILHECH B KOMIOHCHTAX, KOTOPBIC MPOJAKOTCA HIIH
NpeAHAZHAYCHBI A5 MPOJAMKH B KAUCCTBE KOMMEPYCCKU LIEHHOTO
NpPOAYKTA.

* O8. OpraHu4ecKkHe PacTBOPHTE/IH, COUEPIKALUMECH B KOMIIOHEH-
TAaxX, KOTOPbIE PEKYIIEPHPOBAHBI A1 MOBTOPHOIO MCMOIb30BAHHA,
HO HE A5 HCIOIB30BAHHS B KAYECTBE HMCXOJIHOIO MATEPHANA B
npoucccax, €ClIH TO/IbKO OHH HE YUHTBIBAKTCH B [V HKTC O7.

* 09. OpraHuyecKue pacTBOPUTEIIH, BBIACIUBIINECS APYTHMH ITy-
THAMH.

PykoBOACTBO MO NPHUMEHEHHIO NJIAHA PeryJHpOoBaHHus
HCMONbL30BAHUS PACTBOPHTE/ICH B LeJISIX NPOBEPKH
coO0II0aeHH

4. [IpuMeHeHHE TIaHA PETYIHPOBAHHA HCMOIb30BAHHA PACTBOPHTEICH
OyaeT ompeaeaiaThCd KOHKPETHLIM TPeOOBAHHEM, KOTOPOE MOJICIKHT CAEIYI0-
LIEH NPOBEPKE:

a) [TpoBepka coOm0ACHUS B COOTBCTCTBHHM C BAPHAHTOM COKpaLIC-
HHUs BBIOPOCOB, YIIOMSIHYTBIM B TIVHKTE 0 a) NMPHIOKEHHA, B KOTOpPOM o0miee
MPeJcIbHOE 3HAYCHHE BHIPAXKACTCS B BHIAE BHIOPOCOB PACTBOPHTENCH Ha eaM-
HHLY [POIYKUHH HIH KaKHM-1H00 MHBIM 00pa3oM YKa3bIBACTCA B MMPHIOMKE-
HUH:

i) Hast Bcex BHAOB ACATCIAbHOCTH. B KOTOPBIX HCIOAB3YETCHA BapH-
AHT COKPAILICHHS BBLIOPOCOB. VIIOMSIHVTHIH B MyHKTE 6 a) MPHIOKCHHA,
MJIAH PETyJIHPOBAHMA HCMONb30BAHMA PACTBOPHTCICH CICAyET OCY-
LICCTBIATH CKCTOAHO C LEIBH OMpeAcICHMs HX pacxoza. Pacxoa pac-
TBOPHTEICH MOKHO PACCHHTATH MO CACAVIOLIEMY VPABHCHHIO:

C=1I1-08

MapaniensHO ¢ 3THM CICAYVET TAKKE PACCUMTHIBATH KOTHYECTBO TBEP-
JOBIX BCILUCCTB, MCIIOJIB3YCMBIX B MPOLICCCE HAHCCCHMA TMOKPBITHH, A7
VCTAHOBJIEHUS €KEroaHoro 6a3080ro 0ObeMa BHIOPOCOB U LEIEBOrO Mo-
KazaTenst BBIOGPOCOR.

1) Mg oueHku cobmoaeHus OOLIETO TPEACIbHOTO 3HAYECHMS, BhI-
PasKCHHOrO B BHJIC BbIOPOCOB PACTBOPHTC/ICH HA COAMHHLY MPOIYKUHH
HIM KAKHM-THOO MHBIM 00pPa3oM YKAa3aHHOTO B MPHIMKCHHHU, IJIAH pe-
rYIHPOBAHHS HCTONB30BAHUS PACTBOPHTEICH CNEIYET OCYLIECTBIATH
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eKerogHO Ans ompeaencHus obdvema Beidpocos JIOC. BuiGpocer JIOC
MOKHO PACCHHTBIBATH 0 CICAYFOIEMY YPABHCHHIO:

E =F+0l,

rac F — HeopranusosauHbie BhIOpOCH JIOC, OMpeaciacHHE KOTOPBIX
NPHBOJAMTCA B moAmyHKTEe b) 1) Hmke. [TokazaTtens BeIOPOCOB 3aTeM
caeayeT pa3AciMTh HA COOTBETCTBY OLIHIT MapaMeTp MpPoay KTa.

b) Onpenenenne HeopraHu3oBaHHeIX BeIOpocoe JIOC ams cpaBHe-
HH3 CO 3HAYCHMIMH 00bEMOB HEOPraHH3I0OBAHHbIX BHGPOCOB. NPHBOJALLHMXCH B
MPHIOKCHHH;

i) MeTogonorus: HeopraHuszoBaHHbiC BhIOpockl JIOC MOKHO pac-
CUHTATh MO CACAYIOILEMY YPABHEHHIO!

F=11-01-05-06-07-08
HITH
F=02+03+04+09

DTO KOJIHYCCTBO MOMKHO OMPEACTUTH My TEM MPIMBIX H3MCPEHUH COOT-
BCTCTBYIOIIHX KOMHYCCTB. AJTBTCPHATHBHBIM OOpPA30M AHAJOTHYMHBIC
BBIYMTHCICHHA MOMHO CIACTATE C MOMOIIBH IPYVIHX MOKA3aTeICH, HAarpH-
MEP ¢ MOMOLUBLI MoKa3aTemst d()(PEKTHBHOCTH yIaBIHBAHHUSI BHIOPOCOB B
X0JC TCXHOJOTHYCCKOrO mpougccca. 3Ha‘IEH'He 06’581\1{] HCOPraHH30BdAH-
HBIX BHGpOCOB BBIPAMACTCA B BHIC O0JTH PACXOIVCMBIX MATCPHAIIOB,
KOTOPYHO MOKHO PACCHYHTATH MO CACIYHOIICMY YPABHCHHIO !

[=11+12

ii) [MepHOAMHHOCTL. KOJIHYCCTBO HEOPraHW3OBAHHBIX BBIOPOCOB
JIOC moskeT OBITH ONMPEASICHO ¢ MOMOLIBI) KPATKOTO, HO KOMIUICKCHOTO
psaga usmepenuid. [ToBTOpATE MX HET HEOOXOAMMOCTH, 3a HCK/IHOUCHHEM
cayvaes Moad(puxauuu obopyaoBaHus".

T. Ilpunoxenue VII

Texct npunosxkerust VII 3aMeHeH Ha caeay O MIHH;

"Cpokn B COOTBETCTBHH €O cTaTrbei 3

1. CpoxaMH a1 NPHMCHEHHS NPEACAbHBIX 3HAYCHHUH, YMOMSHYTBHIX B
MYyHKTAX 2 U 3 CTaThH 3, ABISIOTCA:

a) Al HOBBIX CTAUHOHAPHBIX HCTOMMHHKOB OJHH rog mocCJjac JaTbl
BCTYIUICHUS B CHIY HacTosauiero [Ipotokona ans cooreeTcTBy0MCH CTOPOHBI;
H

b) A8 CYILUCCTBYHOIIHMX CTALMOHAPHBIX HCTOUHHKOB — OJUH IOl mo-
CJI€ JaThI BCTYIUICHHS B CHIY HacTosamero IIpoTokona Ans COOTBETCTBY HOLICH
Croponbl uau 31 gexadpsa 2020 roga (M3 VKAa3aHHBIX NpPHMEHACSTCs Oonee
MO3AHHI CPOK).

2 CpokH a1 NPUMEHEHHS TMPEICIbHBIX 3HAYEHHI A7 TOTIHB W HOBBIX
MOOHIBHBIX HCTOUHHKOB, YKAZAHHBIX B MYHKTE 5 CTaThH 3, — JaTA BCTYILICHHS
B cHaIy Hactoswero [Tporokona a1 cooTBeTCTBYHOWEH CTOPOHBI HIM JATHI,
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CBA3AHHBIC C MEPaMH, YKA3aHHBLIMH B npuaokeHHH VIII (M3 ykasaHHBIX mpH-
MeHAeTCA O0Nee MO3aHHIH CPOK).

3. CpoKH 114 NPUMCHCHHS NPEACIbHBIX 3HAUCHHI 1714 JIOC B mpoaykrax.
VKA3BIBAEMBIX B IIYHKTE 7 CTAThH 3., — OJWH rOA MOCHE ATkl BCTYILICHHUA B CH-
ay HacTtosamero IlpoTokoaa ams cooteeTcTBYOLICH CTOPOHBL.

4, Hecmorps Ha nyHKTEL 1, 2 11 3, HO MPH YCIOBHH COOMIOACHMA TIYHKTA 5,
Cropona KouseHuuu, kotopas cranosurcs CropoHoi nactoswero [porokoia
B nepuoa ¢ 1 ssusaps 2013 roga g0 31 aexadps 2019 roaa. MOXKET 3aABHTh MO~
cle paTH(pMKALIHH, TPHHIATHA, 0Z00peHus HacTosmero [IpoTokona Wik MpHCOo-
CAMHEHHA K HEMY O TOM, YTO OHA MPOAIHT AKO0M MM BCe CPOKM AJs MPHUME-
HCHHA TIPCACTBbHBIX 3HAYCHHH, O KOTOPbIX FOBOPHTCA B MyHKTax 2, 3, 5 u 7
CTAThH 3. CIEAYIOIMM 00pa3oM:

a) B OTHOIICHHH CVIICCTBYKIIHX CTALHOHAPHBIX HCTOYHHKOB —
g0 15 et mocnc AaThl BCTYILICHHS B CHIY HacTosimcro [Iporokona amst cooT-
BETCTBYIOLICH CTOPOHBI;

b) B OTHOLUCHHH TOI/IMBA M HOBBIX MOOMIBHEIX HCTOUHHKOB —
0 MATH JIET TOCIE AAThl BCTVILIEHHS B CHIV HacTosmero [IpoTokoma ms co-
otseTcTBYIOMEH CTOPOHBL, H

c) ana JIOC, copepskammxcs B NPOAYKTAX, — A0 MATH JIET MOCHE Ja-
Tl BCTVIUICHUS B CHIY HacTosimero [Iporokona mams cooTBeTcTByromeit Cto-
POHBI.

5. CropoHa, KOoTOpas BHIOpATd BADHAHT B COOTBETCTBHH CO CTaTheil 3-OHC
Hactosauero [Tporokona B otHomweHu: npuaoxkerus VI w/umu VIII, ne moxker
TAKIKC CAC/ATh 3aiBJICHHMC B COOTBCTCTBHH C Iy HKTOM 4, NPHMCHHMOE K TOMY
JKE TIPHIIOKCHHIO ",

U. Ilpunoxenne VIII

Texct npunokenus VIII 3ameHeH Ha caeayrommii:

"Hpe,[[e.ﬂbllble 3HaA4YECHHHA AJIHA TONIHB H HOBbIX
MOOHJILHBIX HCTOYHHKOB

Beenenue

1. Pasaen A npumcHacTtcs ko Bcem CTopoHaM. 3a uckmoucHueM KaHaas! v
Coeaunenneix Lltatos AMepHkH. pasnen B npumensercsa k Kanaze u paszen
C npumensercs k Coeannennbim [Hltatam Ameprku.

2, B npunoeHWH yKa3aHbl MpeaenbHble 3HadeHHs BeiOpocoB ams NO,,
BBIPAJKCHHBIC B BHIC 3KBHBAJICHTOB AHOKCHIA a3zora (NO;). ams yracsoaopo-
J0B. OONBIUMHCTBO M3 KOTOPBIX SBISIOTCS JACTYUMMH OPraHHYESCKHMH COCIH-
HeHHAMH, 173 okucH yraepoaa (CO) ¥ ans JHCMEPCHOTO BELISCTBA, d TAKKE
JKOIOrHYCCKHE XﬂpaKTCpHCTHKH NOCTYMAKIICIOo Ha prIIOK TOIJAHBA 714
TPAHCTIOPTHBIX CPEACTB.

3. CpOKH MpPHMEHEHUS MPEeJCTbHBIX 3HAMECHHH, COOCPAKAIIMXCS B HACTOSA-
LICM MPUI0KCHUH., YKa3aHbI B MPHIMKCHHH VI,
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Bce Croponbl, 3a nckaw4dennem Kanaabt u CoeanHeHHbIX
IlITatoB AMepuKHn

Hﬂ(’(’{l‘.)f(’ﬂp('h’tit‘ asmomoGui 1 agmomobL Matoil 2}‘{]}3{)}?(}0bt‘)‘lfH(}(_’NH.l

4. [peneabHbIE 3HAYEHHS A1 MEXAHHYECKHX TPAHCHOPTHBIX CPEICTB. KO-
TOPLIC MMCKOT MO MCHBIICH MEPE HETHIPE KOJECA M MCIOIBIYVIOTCS 1Sl Mepe-
BO3KH mnaccaxupoB (kareropus M) u rpy3oB (kareropus N)., mpuBoasarcs B
Tabanue 1.

Aemomobunu Gonvuioii epysonodvemHocmil

5. [TpeaeabHble 3HAYCHHA AT ABHraTesaeH aBToMoOuaei Oonabiuoii rpyso-
MOIBEMHOCTH MPHBOAATCH B Tabauuax 2 H 3 B 3aBUCHMOCTH OT MPHMCHICMBIX
MPOLEAYP HCIBITAHHH.

Buedopoorchvie mpancnopinivle cpeocmea it NOOGUNCHAs MexXHUKa
¢ dsrzamensamu ¢ gocniaamenentiem om cxcamua (BC) u ¢ uckposvim
saxcuzaritiem (H3)

6. HpC,-‘J.C.'leLIC SHAUCHHA AT CCIBCKOXO3AHCTBCHHBIX H JICCHBIX TPaKTO-
pPOB W APYTHX JBUraTeJci BHEIOPOKHBIX TPAHCMOPTHBIX CPEACTB/TEXHHKH
VKA3BIBAKOTCA B TAOIHLUAX 46,

7. [IpeaeabHEIC 3HAYECHHA ITA JOKOMOTHBOB H ABTOMOTPHC NMPHBOIATCS B
Tadauuax 7 u 8.

8. [IpeneapHBIC 3HAUCHHS QT CYAOB BHY TPCHHETO TIIABAHHSA MPHBOJATCS
B Tabauue 9.

9, [IpeaeabHBIC 3HAYCHHSL AT MPOTYJIOYHBIX CYJIOB MPHBOAATCSA B Tabmu-
ue 10.

Momoyurier 1 Moneds

10.  TlpeaeasHble 3HAYEHHA A1 MOTOUHKIOB H MOIEJ0B MPHBOIATCSA B Tad-
auuax 11 wm 12,

Kauecmmeo moniauea

I1.  DxoJ10rHYCCKHE XapaKTCPHUCTHKH KA4YC¢CTBA TOIIHBA A1s OCH3MHA W M-
3eBHOTO TOTUIHBA YKA3LIBAIOTCA B TaOmuuax 13 u 14,
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Tabauua 2

Mpesensubie 3HaUeHns 15 aBToMOOWieii 00J1L0IT IPY301101LEMHOCTH —
LMK HCNBITAHUI B YCTOIYNBOM PERHUME M LMK HCNLITAHMI

B HAPY30MHOM peRnmMme

Beezo, Mot~
Hama Oruce Veresodo-  yanesodo- Oxucne  Juenepcenoe nocmo
seedenur 6 yerepood pode pode aszomd Gelecmen
deficmeue (2'kBmev) (2kBmew) (2kBmey) (2/'kBmey) (2 ki ney) & i_})
B2 ("EURO V")*  1.10.2009 1.5 0.46 - 2.0 0,02 05
"EURO VI"® 31.12.2013 1.5 = 0,13 0,40 0.010 =

¢ TIMKr vermrTamil, Gupc,'l.c_'[slcm,lﬁ €BPOIEHCKHUM IHKIOM HCIILITANHA B YCTOHUMBOM
pexume (ESC) v epponeficKkuM HHKIIOM UCIIBITAHUE B Harpy souHoM pexume (ELR).
LMK MenbITaH|i, onpeeTsdeMblii 0OMEeMHPOBBIM IHEIOM HCIIBITaHU aBTOMOOHIEH
OONBIIOH TPy 3010 JLEMHOCTH B VeToHuKuBoM pexume (WHSC).

Tabauua 3

IIpejsenbHbIe 3HAYECHHUA 1 aBTOMODIIETT 00J1LII0IT IPY30MOBLEMHOCTH —
LMK/ HCNBITAHHI B TEPEXOIHOM pPeRHUME

Beezo, Hememano- Huenepe-

Hdama Oruct yerceodo- eue yeneso- Cruenu HblE M-

egedennA 6 yarepoda podst dapode  Meman® asoma cmy bt

deficmene® (2xBmey) (2/xBmeu) (2'kBmey) (2'xBmey) (2'kBmey) (2xkB m-u}h

B2 "EURO V"¢ 1.10.2009 4.0 - 0,55 1.1 2.0 0,030
"EURO VI" (CI)? 31.12.2013 4.0 0,160 - - 0,46 0,010
"EURO VI " (PI)Y 31.12.2013 4.0 - 0,160 0.50 0.46 0.010

I pumenanue:

113 = NPHHYIUTCILHOC 3aKHTIaHHE. BC = BociuraMeHeHue oT ciKaTHs.

* Hosrle TPaHCHOPTHLIE CPEACTRA, KOTOPEIE HE YIOBICTBOPSIOT COOTBETCTBYIONIHM
MpeICIbHBIM 3HAYECHHUAM, HE IIOJIeIKaT perucTpalii M IPoiake HIH BBOJY B DKCILIYATAIHIO
HAYHHAas ¢ JIaT, YKa3aHHBIX B JJaHHOH KOJIOHKE,

“ Toneko As ABurateneil, padoTaoIMX HAa IPUPOTHOM Tase.

b He NMPUMEHseTed B OTHOMIEHHH Ta30BEIX JiBUTaTeleif na »rane B2.

¢ TIMEI MCTILITAHHH, OTIPe/eIaeMbIX eBPOISHCKHM IIHKIOM HCIILITAHHI B MIEPEX0/HoM

pexume (ETC).

d iz = ) i o
LMK HeIbITAHMI, olIpeeIdeMbIX 00IEMHUPOBBIM [IMKIOM HCIILITAHUI apToMoOH 1€l
GOJBIION I'PY 3010 IbEMHOCTH B YeToHuMBOM peikume (WHTC).

Tabnuua 4

MpeaeabHbie 3HAYCHHSA I8 IN3eIbHBIX ABUTraTe/1eii BHEIOPO:KHOI MOABHKHOI
TEXHHKH, CEJILCKOX03AICTBEHHBIX M JIECHBIX TpakTopos (oran I1IB)

Hama Oruenw Juenepenoe
Hoesnan mownoems (P) eeedenus Orucw yerepoda  NYaneeodopodui azoma Gewecmen
(rl3m) 6 deiicmene * (e/ w3y} (e'wlBme=u) (2xBmeu) (2/xlmey)
130 <P <560 31.12.2010 3.5 0,19 2.0 0,025
T75<P<130 31.12.2011 5.0 0,19 3.3 0.025
56 <P<75 31.12.2011 5.0 0,19 3.3 0,025
37<P<56 31.122012 5.0 47" 4.7 0,025

* Hauunasg ¢ _\_"Ka'jilllll()i:'l JaThl M 38 UCKIIIOUCHHEM MAIllHH W IBHTaTeeH, HpeaHasHAYCHHBIX
JUIA SKCITOPTa B CTPaHsl, HE ABJIAIONIHECH CTO]')DHﬂMH HaCcTOANIIETO HpOT()KOJ'[Zl, CTOp{)HbI
pasperna 0T ]'I{.‘.I'HL'.'I“PHI[H[O,_ KOTJIa 5TO MPHMEHUMO, H BRIITYCK Ha PHIHOK HOBRIX ,‘lHHl'P]'I‘CJ'ICﬁ,
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_\-"C']‘il[l{)BJIC][]]]:]X HIIH HE _\_r'C'I‘.'-.lI[()B.T[t.:I[[lI)IX Ha MalMHax, JIHIIL B TOM cliydac, €CJIM OHH
YAOBIETBOPAIOT H3NMOKEHHBIM B TallIUIle [TPe/IelIbHBIM 3HAYCHUIM.

“ Hpumeuanue pedakmopa: ITH KOTHUECTBEHHBIE JAHHEIE, TIPE/ICTABIMIONHE cO00H CyMMY
YIJIEBOIOPOJIOB H OKHCIIOB a30Ta, ObUIH OTPaKeHbl B OKOHYATEILHOM YTBEPKICHHOM TEKCTE
OJIHO# N pol, ykazanunoit B obuiei sueitke Tabuuipl. [TocKoIbKY B HACTOAIIEM TEKCTE HET
TabIIHIL ¢ pas/ieTHTeILHBIMH JTHHHAMH, 9T4 [ pa IOBTOPHO VKa3aHA B Kau 1ol KOIOHKe T
O()ﬂc]lﬂ‘lﬂﬂ[rﬂ{ HACHOCTH.

Tabauua 5

“l]c,-"[c.l'll.-lll.lc JHAYMCHHA L8 JH3CTLHLIX ,-‘lllllraTc.l'lcﬁ BIIC,-‘]U')O?KIIOFI
HOABMAHON TEXHHKH, CEJIbCKOX03MIICTBEHHBIX H JIECHBIX TPAKTOPOB
(aran IV)

Hama Cherenn Juenepenoe
[Toaesnaa mownoems (P) egedenun Orucw yanepoda  Vaneeodopodu azama  Geuiecmen
(ref3m ) & deticmeue ¥ (&' 1B =) (&'wBmen)  (2/mBmey) (2wl meu)
130 <P <560 31.12.2013 3.5 0.19 0.4 0,025
56 <P< 130 31.12.2014 5.0 0,19 0.4 0,025

* HaumHas ¢ yKa3aHHOH JaThl M 3a MCKIIOMCHHEM MAIlUH H ABUTaTelICH, pe/iHa3HaYeHHBIX
JUISl 9KCIIOPTa B CTPaHEL, He spisionuecs CtopoHaMmu Hactosmiero [IpoTokomna, CTOPOHB!
paspeniaroT perucTpaliyio, Korjaa 3To IPUMEHHMO, | BBIITYCK Ha PHIHOK HOBBIX JIBUTaTelNleH,
YCTAHOB/ICHHBIX HIIH HE YCTAHOBICHHBIX HAa MAIIHHAX, JIMIIL B TOM CJIy4ae, eclIi OHU
VIOBIETBOPSIOT UI0KEHHBIM B TaO/IHILEe MPEIeTBHBIM 3HAYSHUIM.

Tabnuua 6
MpeaenbHbie 3HAMEHNS L1 ABHTraTE/1eii C HCKPOBBLIM 3N AHNEM
BHEJI0POKHOH NOABMIKHO TEXHHKH

;”Bp& HOCHBLE deuaament

Oruce yerepoda Yanesodopodsl emecme
Jumpasc fea’) (2/kBmey) ¢ oxucramu azoma (2/kBmeu)”
Jlurpax < 20 805 50
20 < nutpax < 50 805 50
Jlurpax = 50 603 72

Cmayuonaprsle deuzament

Oxues yarepoda Venesodopode: emecme
Jumpane fos’) {2/kBmew) ¢ oxucrasu asoma (2 By}
Jlurpax < 66 610 50
66 < murpax < 100 610 40
100 < autpak < 225 610 16,1
Jlutpax = 225 610 12,1

Hpumevanue: 3a NCKIIOUeHAEM MallliH | JIBUTaTelei, IpeiHa3HaYeHHLIN /171
SKCIIOPTA B CTpaHbl, He apiasomuecs CropoHamu HacTosimero [Iporokoma, CTOpoHE
Pa3peImaoT PerucTPaItio, KOrjla 9T0 IIPHMEHHMO, H BHIITYCK Ha PHIHOK HOBBIX
JBUTaTeleH, YCTaHOBICHHBIX WM HE YCTAHOBICHHBIX HAa MalIMHAX, JIHIIL B TOM
clydae, eclii OHH VOBIETBOPAIOT H3I0KEHHEIM B TabJIUIE NpeielbHEIM 3HAYSHHUAM.

“ Vposenb BeiGpocos NO, UIsl BceX KIaccoB JBHTATEIEH HE JIOIKEH TPEBBINIaTh
10 r/kBreu.

72



Tabnuua 7
H']c;],c.]lbllblc JHAYCHHUA /1A .-‘J.Iil-l]'a'l'c.]lcll-i, Ilcllﬂ.'lb'}_\’ch“lbll JLIH Dﬁccll(‘.‘"lcllll"
JABHRKEHHA JIOROMOTHBOB

MToresnas mownoemu(P)  Oruces yenepoda Yenesodopodut Oxuerst azoma  ucnepenoe seujecmen
(sc3m ) (2/xkBmsu) (2 1B rmey) (2/kBmeu) (e/xlimeu)

130 <P 35 0,19 2.0 0,025

Hpumeyanue: 3a HCKIIOUEHAEM MANIUH H JBUTATENEH, [IpeHA3HAYSHHLIX /IS 9KCIIOpTa B
cTpanhl, He aBismomuecs CtopoHamu Hacrosmero [Iporokona, CTOpoHH pa3pemaT
pPETHCTPAIHIO, KOTJA 3TO IPHMEHHUMO, | BEITYCK HA PHIHOK HOBBHIX JIBHTaTenei,
YCTanopienubplX HIIH HE YCTAIOBICIHHLIN Ha MAaIllHIiIax, JTHIIL B TOM ClIydae, ecllH OIlIH
VAOBJIETBOPAIOT H3IOMEHHBIM B TaG/IMLE [IPeIeIbHBIM 3HAYCHHSM.

Tabauua 8
IpeaeibHbie 3HAMEHUS LIS ABUTaTe/1eii, HCMoJb3yeMbIX 11st ofecneueHus
JBHZEENHS ABTOMOTPHC

Honesnan mownocms (P) Orxuew yenepoda Venesodopoow emecme  Jucnepenoe aeyjecmao
(xl3m) (2'xBme) ¢ oxucramu azoma (2'xBmey) {e/wBmey)
130 <P 3.5 4.0 0,025

Tabnuua 9
Mpeaensubie 3HAMEHHA 15 ABHTATE/IEi, HCMOIb3YEMbIX 17151 00ecrnevenns
JABHEKEHNSA C)’)lﬂ“ BII_\'T[)CIIIICFD TUTABRAHUSA

Huecnepenoe
Oruco yatepoda Yenesodopods emecme el ecmeo
..-:hfmpa,yr.‘ r’_rmmpmri,u.t_rmmjp,‘xﬁm) (e/kBmey ) ¢ oxnchamu azoma (/B mey) (/' wBmey)
Jurpax < 0,9
MotHocts > 37 kBt 5.0 75 0.4
0,9 <murpax < 1,2 5.0 7.2 0,3
1,2 <nurpamx < 2.5 5.0 1.2 0,2
2.5 <nmrpax < 5.0 5.0 7.2 0,2
5.0 <nowmTpax < 15 5,0 7.8 0.27
15 < nurpax < 20
Momuocets < 3 300 kB1 5,0 8.7 0.5
15 < murpax < 20
MomHocTts > 3 300 kBT 5.0 9.8 0,5
20 < murpax < 25 5,0 9.8 0.5
25 < nutpax < 30 5,0 11.0 0.5

ffph‘.-'lfﬂ yanue.! 3a HCKIIOUEHHEM MallliH | .H,BHI‘aTC.‘-IC}‘:l? OpeHasHAYCHHBIX JUIH 3KCIOpTa B
CTpaHkl, HE ABIAIOIIHECH CTO[)OH#]MH HaCTOATIETO ]'lpomlcona, CTO[)OH'})] paspemaroTt
PETHCTPalHIO, KOTJA 5T0 HIPHMEHHMO, H BBITYCK Ha PLIHOK HOBBLIX ,Tl.]l[/Il'ZITCJ]C]‘:]_1
YCTalnOBICHHBIX HIIM HE YCTAHOBICHHBIX Ha MallHHax, JTHIIL B TOM cJIyHac, ¢clii OHH
YIAOBICTBOPAIOT H3IOMKCHHBIM B Tadiuie Hpeje/ibHBIM 3HAMCHHAM.
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Tabauna 10
Mpejeibibie 3HAMEHHs IS ABHIATE/1eii, HCH0J1b3YeMbIX /1151 00eciieue s
JABIZKEHHS IPOrY/JI0UHBIX CY/10B

Veresodopode (VB

CO (2/xBmeu) (2 iBneu)
CO =4 +B/P" HB = A +B/P"N
NO, PM
Tun dewcamens A 8 n A B n {e'kBmeu) (e wBmeu)
JBy XTaKTHBIH 150 600 1 30 100 0.75 10 He mpum.
JIBYXTaKTHBIH 150 600 1 6 50 0,75 15 He npum.
BC 5 0 0 1.5 2 0.5 9.8 1

Coxpaugenue: He mpuM. = He IpUMeHHMO.

Hpumeuanue: 3a UCKIIIOYCHHEM MAIIMH M ABHraTe/IeH, IPeHA3HAUCHHBIX I DKCIIOpTa B
cTpaHel, He gBisionuecd CtoponaMu Hactosmero [Ipotokona, CTOPOHB! paspeniaT
PETHCTPALHIO, KOT/IA 3T0 TIPHMEHHMO, H BEIIIYCK Ha PEIHOK HOBRIX JIBHTaTenelt,
YCTAHOBICHHBIX HIIH HE YVCTaHOBICHHLIX Ha MalllMHAX, JIMIIL B TOM ClIydae, eClIH OHH
VIOBJIETBOPSIOT H3M0KEHHBIM B TaO/IHILE IPEIE/IbHBIM 3HAUCHUSIM.

“ B 1ex cnyuasx korja A, B u n sBasnoTes koHeTaHTaMu, PN mpejcrapiser codoi
HOMHHAIBLHYIO MOIIHOCTD JBHraTess B kBT, a ypoBeHb BEIGPOCOB U3MEPSIETCS B COOTBETCTBHU
€ COITACOBAHHEIMH HOPMAMH.

Tabauua 11
Mpenensubie 3HAMEHUA LTS MOTOIMKI0B (> 50 em’; > 45 km/a)

Cbvem deuzamens llpedensubte snavenua

MoTtouuki < 150 cum® VB = 0.8 r/km
NO, = 0,15 r/xkm

Motoumka > 150 cum’ YB =03 r/km
NO, = 0.15 r/km

Hpu,ueua.rme: 3a HCKJIIOUCHHEM MAIHH U JIBHUTaTelIEH, [IpeaHasHauCHHBIX [T 3KCIIOPTa B
CTpaHEl, He ABIAKONIMSCH CTO]J[)HZ[MI{ HaCTOAIIETO HpOTOK(}J'[Zl, CTOp{)HI:-I paspemarwT
PErHCTpalHE, KOTJIA 3T0 NPHMCHHMO, H BBIIIYCK Ha PIHOK HOBBIX JlBHl‘él’lUJ[Cﬁ,
YCTAHOBICHHBIX HIIH HE VCTAHOB/ICHHBIX Ha MAallHHAaX, JIMIIE B TOM ClIy4ae, ¢ClIH OHH
YAOBIETBOPAIOT H3N0OKEHHEIM B Talbnuile NpeeIbHBIM 3HAYCHHAM.

Tabauua 12
IpeaenbHbIe 3HAMEHN A1 MOTIE0B (<50 CMS; < 45 km/u)

[Tpedenvrvie snavenua

CO (1) VB + NO, f2/1m)

I 1,07 1.2

Hpﬂ_-ue'mmre: 3a HCKITIOUCHHEM MAIITHH K leH[‘ilTCJ'It:ﬁ, TpeasiaieinIx JUIH DRCIopTa B
crpanbl, He spisnomuect Crtoponamu Hactosiero I[Iporokona, CTOpoHb! paspenianT
PErHeTpalHio, KOrjla 9T0 NPUMEHHMO, M BEIIIYCK Ha PHIHOK HOBBIX JIBHTATENCH,
YCTAHOBIIEHHBIX HIIH HE YCTaHOBIEHHBIX Ha MAITHHAX, JTHIIL B TOM clIy4ae, eclIM OHH
VIOBIETRBOPHAIOT HANOKECHHBIM B 'l'aﬁj]l{ll_ﬂ IpEJIcIbHBIM 3HAYCHMAM.

@ JInms Tpex- MITH HYeTLIPEXKOIECHLIX TPAIICIIOPTIILIX CpeacTn: 3,5 r/kM.
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Tabauua 13

3K0.il0|'ll MECKHUE XAPAKTEPHUCTHRN LIIH NOCTYNAKIUNETD HA PLIHOK
TOILNIMBA LIS TPAHCHIOPTHBIX CPEACTE, OCHAUIEHHLIX [IBHIATE/ MU
C MPHHYIHTEIBHBIM JAXKHTAHNUEM — BH/1 TOTLIHBA: fenznn

Hapasmemp

FEounuya

uIMepenid

ffpar}ﬁ-’usﬂme FHAYEHUA

Munumanonoe Maxcusmanbrste

OKTaHOBOE YHCIIO 110 HCCIEI0BATEIIBCKOMY

METOAY 95 -
OKTaHOBOE YMCIIO 110 MOTOPHOMY METO/LY 85 -
Yupyrocts napos 1o Peitjy, periimit nepuo’ klla - 60
JlucTunnsims:

Henaperue nipu 100 °C % 1o 0ObeMy 46 =

Henapenue npy 150 °C % 110 00beMy 75 =
Cocrtan YIIEBoJI0po1on:
- onehennn % 110 0OBeMy = 18,0°
- apoMaTHYECKHE YTTIEBO/I0POJIEI - 35
- DeH301 =t 1
Cojaepixaliie KHUCI0po/a % 1o Macce ot 3.7
K UCTIOPOJICO/IepKaliie MPoJIyKTh
- MeTaHoJ ¢ J1o0aBKoil cTaOMIN3aTOPOB % 1o oOGbeMy = 3
- 3TAHOI. BO3IMOIKHO. ¢ 100aBKoi cTaduin3a-
TOPOB % 1o o0bemy = 10
- H30MPOITMIOBBIA CITHPT % 110 00BeMY - 12
- TpUOY THIOBBLH CITUPT % 1o oGbeMy = 15
- 1300y THIOBHI cITUpT % 1o oObeMy = 15
- 5(hUPHL. coaepKalime MaTh Win Gojice aTOMOB

VITepoaa Ha OJHY MOJIEKYIY % 110 o0beMy = 22
IIpoume KucaopoACOIepKaIHe NPOIYKTH % 110 00beMy - 15
Cojiepkatue cepel MI/KT - 10

¢ JletHuii mepuo HauMHAETCS He Hos3anee | Mas M 3akaHuuBaercs He panee 30 ceHTOpIL.
J.l.ﬂﬂ C’I'Op()][ C apPKTHYECKMMH YCIIOBHAMH HeTHHI [IEPHOJ| HAYHHACTCH He O3 IHee I uroHg u
3aKaH4YMBaeTcs He paHee 31 aBrycra, IpH 3ToM YIpyrocTs mapos 1o Pedigy (YIIP) mis aux
orpanuunpaercs 70 klla.

" 3a nekmouenneM oGHMHOTO HEYTHIHPOBAHHOTO GEH3HHA (¢ MUHMMAILHBIM OKTAHOBBLIM
UHCIIOM 110 MoTopHOMY Metoay (MON), papubiM 81, M ¢ MHHMMATBLHBIM OKTAHOBBIM YHCIOM
110 HeelleoBarensekomy Metojly (RON), papuriv 91), U180 KOTOPOre MakCHMaILHOE
cojlepikaHre OJ[t:(]lHHa JIOIKHO cocTariIaTh 2 1% 1o oGbemy. YCTaHOBICHHUE 3THX [IPe/IeIbHBIX
3HAUEHHH HEe MCKIIIOYaeT BO3MOKHOCTH ITOCTYIUIEHHS HA PEIHOK CTOPOHBI IPYroro
HEATHIIHPOBAHHOTO OEH3MHA ¢ MEHBIIHMM OKTAHOBBIMH YHMCIIAMH IT0 CPABHEHMIO ¢ TEMHM,
KOTOPBIE YKa3aHbl B HACTOATIEM ITPHITOMKEHHH.

¢ Jlpyrue MOHOCIHHPTEL, KOHEMHA TOUKA JHCTH/UIHH KOTOPEIX He MPEBHINIaeT KOHEUHYIO
TOMKY JIMCTHUIALIMH, [TPE/Y CMOTPEHHY K0 HALIMO HAIbHBIMH crennpUKalsi MU HIIH, €CIIH
TAKOBBIX HE CYIECTBYET. TPOMBINIIEHHBIMH CePTH(GUEAIMAMH /U MOTOPHOTO TOTUIHEA.
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Tabmuma 14

3I\’0.|IOI'I|'|ec|'\'lle Xapal\"'l'el)llc'l'lll'\'ll JLIH IIOC'I"\"IIaI{}IIleI‘O Ha l]blHUl\' TOILIHBA
JUITH 'I'|)ch[I0|)'I'Hh|X cl)e.'lc’l'll, OCHAIICHHBIX JIBUHIATC/IHMH ¢ BOCILTAMEHE-
HHEM OT CRATHM — B TOILIHEA: U3/ IEHOE TOILTHRO

Mpedenvrvie snavenun

flapamemp Founuya usmepenus Munumansroe Maxcumansruvie
IleranoBoe YHCIIO 51 =

= 3 =
ITnornocts mpu 15 °C KIY/M =t 845
Touka aueTHIIAIANR, 93% °C = 360

[onuiuKiyecke apoMa-

THYECKHE VITIEBOI0PO/IBL % 1o macce = 8
CojiepiKaHue cephl MI/KT = 10
Kanana

12. TlpeaeabHble 3HAYCHHA A1 OTPAHHYCHHA BbIOPOCOB B PE3VIbTATE HC-
MOJB30BAHMS TOIUIMBA H M3 MOOMIBHBIX HCTOYHHMKOB OVAYT OMPEACIATHCA
HaAne:kamuM oOpa3oM ¢ y4eToM HH(OPMALMH O CYIUECTBYHOIUX METOIAX
KOHTPOIS. MPEJCIbHBIX 3HAYCHHH, TPHMEHSCMBIX B JAPYTHX HOPHCIHKLHIX,
H YKA3aHHBIX HH/KC JOKYMCHTOB!

a) HOPMBbI BBIODOCOB MAPHHKOBBIX TA30B, MPOHM3BOIHMBIX TIACCA-
SKHPCKHMH TPAHCHOPTHLIMH CPEACTEBAMH H I'PY30BBIMH TPAHCMOPTHLIMH CpPEa-
CTBAMH Manoi rpy3omoxseMHocTH, SOR/2010-201;

b) HOPMBI BBLIODOCOB A MOPCKHX ABHrateiieii ¢ MCKPOBBIM 3a3KH-
FAHUEM, CYJAOB H BHCAOPOKHBIX MPOTYJOYHBIX TPAHCIOPTHBIX CPEACTB,
SOR/2011-10;

c) TCXHHYCCKHC HOPMbI HA BO300HOBIACMBIC BHAbI TOIUIHBA,
SOR/2010-189;

d) HOPMBI A4 TPEay MPeKACHHA 3arpA3HEHUS CYJAMH W B OTHOIIE-
HHUH OTIACHBIX XHMHYCCKHX BemecTs, SOR/2007-86;

c) HOPMBI BBIOPOCOB 171 ABHraTcici C 3@/KHTAHHCM OT CHKATHA,
YCTAHABIHBACMBIX Ha BHEJIOPOKHBIX TPAHCTIOPTHBIX CpEACTBAX,
SOR/2005-32;

) HOPMBI BBIOPOCOB A1s AOPOKHBIX TPAHCMOPTHBIX CPEACTB H HX
aeurarencii, SOR/2003-2;

£) HOPMBI BLIOPOCOB 4131 KapOKPATOPHBIX ABHraTtese Maaoi moti-
HOCTH, YCTAHABIMBACMBIX HA BHCIOPOKHBIX TPAHCMOPTHBIX CPEACTBAX.
SOR/2003-355;

h) HOPMBI  COJCPZKAHHA  CCPBI B JH3CIBHOM TOITHBE,
SOR/2002-254;

i) HOPMBI pacxona OeH3HHA H TOMLIHUBHEIX cMeceii. SOR/2000-43;
D HOPMBI CoAcpKaHus ceprl B Ocn3une, SOR/99-236:;

k) HOpMBI coaepskanus Oexszona B Ocuzuue, SOR/97-493;
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) HOPMEI Ha cocTae Gensuua, SOR/90-247;

m)  (eaepansubie HOpMBI 00paboTKu H yHHuTOKeHHs [IXB H3 Mmo-
OMIBHBIX UCTOYHHKOB, SOR/90-5;

11) KO,E[CKC 3KOJIOTHYECKOH NPAKTHEH I8 HA3CMHBIX H MOO3CMHBIX
PE3CPBYaPHBIX CHCTEM XPaHCHHA HE(DTH U HEPTCIIPOIYKTOB:

0) obuIeKaHAICKHE HOPMBI A7 OeH301a. Tan 2;

p) IKOJOTHYECCKHE PYKOBOIALIHE MPHHLIMIEl A8 KOHTPOJS BBIOpO-
COB JICTYYMX OPraHHYECKHX COSOMHEHHH W3 Ha3eMHEIX XpaHunum, PN 1180;

qQ Kozekc sxonorudeckoii MpakTHKM QTS VIABAHBAHMS MApa B CH-
cteMe pacmipeacicHus 'CM. PN 1057,

r) Koaekc IKOMOrM4eCKOH MPAKTHKH A4 KOHTPOJA BbIOPOCOB H
MPOrpaMM TEXHHYECKOrO OOCIVIKMBAHHS MOTOPHBIX TPAHCMOPTHBIN CPEACTB
MATOH rpy30NMOIBEMHOCTH, BTOpoe Hidanue. PN 1293

s) COBMCCTHBIC HAYajdbHBEIC ACHCTBHSA MO COKPALICHHID BLIOPOCOB
’JHI‘pﬂ’JHHTeJ'Ieﬁ_. NPUBOAANIHN K MOBBIMICHHI) KOHLEHTPALMH JHCIICPCHOTO BE-
HISCTBA U VPOBHA NMPH3CMHOIO 030HA. H

0 PYKOBOJSIHE MPHHLMIBI MO TCXHHYCCKOH IKCITYATALIMH H BbI-
OpocaM I8 MYHHUMMAIBHBIX 3aBOJOB IO CKHIAHHIO TBEPABIX OTXOIOB.
PN1085.

Coeaunennbie llITatbr AMepukn

13. OcymecTBIECHHE TNMPOrpaMMBbl OTPAHHHMECHHA BBHIOPOCOB H3 MOOHIBHBIX
HCTOYHHKOB NPHUMCHHUTEIbHO K TPAHCMOPTHBIM CPEACTBAM MAaJIOH rpy30MOab-
CMHOCTH, JIETKHM TIpPYV30BBIM aBT()M()ﬁPI.'I)lM_ THHKCIBIM Fp_\'3OBbIM TpaHCcnopT-
HBIM CPEACTEAM H TONIHEAM B Macm'raﬁax‘ npeayCMOTPCHHBIX B pPasac-
nax 202 a), 202 g) u 202 h) 3akoHa 0 YHMCTOM BO3Y XE, MOCPEACTBOM:

a) PErHCTPALMHU TOMJIMB W TOMAHBHBLIX npucajox — C.P.H. 40, pas-
aen 79,

b) HOPM COCTaBa TOIJIMBA M TOMAHBHBEIX mpucagok — C.d.H. 40,
pasaen 80, Bkmiouas: moapasaen A — obuHe NoaoKeHus; noapasaen B — mepsr
KOHTPOIIsI M 3anpetsl, noapasaen D — GensuH ¢ u3MeHeHHOH (Jopmy10i; noa-
pazaen H — Hopmbl coaepakanus cepbl B O¢H3MHE, nmoapasaen I — auseabHoe
TOMJHBO A7 TPAHCTIOPTHBIX CPEACTR. JH3EIbHOE TOTUIHBO A8 BHEIOPOKHBIX
TPAaHCMOPTHBIX CPEICTB., TOKOMOTHBOB H MOPCKHX CYIOB. H CYIOBOC TOILIHBO
ans POB: nogpasaen L — OeH301 B OCH3HHE, H

c) OrpPaHHYCHUA BBIOPOCOB OT HOBBIX H HCHONB3YEMBIX JOPOKHBIX
TpaHcTOPTHBIX cpeacTB M asurarenci — C.@ H. 40, pazaen 85 u pazaen 86.

14. CraHoapTel Ha BHESAOPOMKHBIC TPAHCTIOPTHBIE CPEACTBA M ABHIATEIH
l'IpI‘IBO,ZL}ITC)I B CACOY ILIHX JOKYMCHTAX!

a) HOPMBI COJACP/KAHHS CEPBl B TOTUTHBAX AIA AM3CILHBIX JBHraTe-
nell BHEAOPOKHBIX TpaHCHOpTHBIX cpeacts — C.D.H. 40, paszex 80, noxpas-
aen It

b) JBUTaTeNH netatenbHeIx anmapaTtoB — C.@ . H. 40, pa3aen 87;
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c) HOPMBI BEIOPOCOB BBIXJOMHBIX Ta30B A JH3EILHBIX JBHTATEICH
BHEJOPOKHBIX TPAHCTIOPTHBIX cpeacTs — yposHH 2 u 3; C.®.H. 40, pazzen 89;

d) JBHTATCIH BHCIOPOKHBIX TPAHCIOPTHBLIX CPEACTB C BOCMIAMC-
HeHueM ot cxkarus — C.®.H. 40, pazzen 89 u pazaen 1039;

e) BHCIOPO/KHBIC H CYJA0BRIC ABHIATC/IH C MCKPOBBIM 3aKHTAaHHEM —
C.d.H. 40, pazzen 90. pasmen 91. pazaen 1045 u pazgen 1054

)] nokomotuesl — C.® . H. 40, pazgea 92 u pazaea 1033;

g) CVOBBIE JBMTATENIM ¢ BOCIIaMeHeHueM ot ckarusg — C.dD. H. 40,
pazaen 94 u pasaen 1042;

h) HOBBIC ABUTATCIH OOMBINOH MOMIHOCTH C HCKPOBBIM 3a7KUTAHHCM
AN BHEAOPO/KHBIX TPAaHCTOPTHBIX cpeacts — C.@ H. 40, pasaen 1048;

i) PCKPCALIHOHHBIC TPAHCIOPTHBLIC CPEACTBA M HX JBHTATCIH —
C.®.H. 40. pazgen 1051:

)] OrpaHHYCHHE BLIOPOCOB HOBOTO M MCIOIB3YEMOIO BHCIOPOIKHO-
ro u ctauHoHapHoro obopyaosauua — C.®.H. 40, pazaen 1060;

k) npouedypsl HensiTanug asuratenci — C.®@.H. 40, pazaen 1065; u

)} ofuHe MOIOKEHHS O COOMOACHHH, KACAIOIHECS MPOrpaMM s
BHECIOPOXKHBIX TPaHCNOPTHEIX cpeacte — C.®.H. 40, pazoen 1068".

Mpunoxenne IX

HUckaroueHo nocaeaHee npeanokKeHue my HKTA 6.
HcknroueHo nocaeaHee NpeanoKeHHe My HKTA 9.

HckaroueHo npumMedaHue 1.

Mpunoxenne X

L.

JloDaB1EHO HOBOE MPHIOMCHHE X CICIYVHOIIECTO COICPKAHHS.

"IIpunoxenue X
IIpenenbHbie 3HAYEHHS 17151 BLIOPOCOB JHCIIEPCHOTO
BEIeCTBA H3 CTAIHOHAPHbBIX HCTOYHHKOB

1. Paszaen A npumensercs ko Bcem CTopoHaM, 3a HckmoueHHeM Kawaabl
u CoeauHeHHbIX [ITatoB AMepHkH. pasaen B npumensdercs k Kanange u pas-
aen C npumenseTtcst kK CoeauHeHHbIM LITatam AMEpHKH.

Bce CTOPOHBI, 32 HCKJIKOYEeHHEeM Kﬂﬂaﬂbl H COB,I],HHeHHb]X
HITatoB AMepHKH

2, Toabko B 3TOM pasaeie moa "COBOKYIHBIM B3BCIUCHHBIM JHUCTICPCHBIM
pemectsoM” (CB/B) u "MBIIbK" MOHUMACTCS MAcca 4acTHL 00 (OPMBL,
CTPYKTYPBI MW MIOTHOCTH, JHCTIEPTHPOBAHHBIX B TA30BOH CPE/JE B YCIOBHAX
MyHKTa 0TOOpa mMpod, KOTOPbIC MOTYT COOMpaTthes myTeM (HIbTpaLuH MHpH

78



OMpeacACHHBIX YCIOBHAX TOCAE TPOBEACHHS AHAMH3Q PEeNpPe3eHTATHBHOH
MpoOkl ra3’a U KOTOPBIE OCTAKTCS NEPel (PHIBTPOM H HA (DHIBLTPE IMOCIE BhI-
CYIUMBAHHUA MPH ONMPCICICHHBIX YCIOBHAX,

3. Jns uencit HACTOAIIETO pasiaciaa "mMpeaeabHOEC 3HAYCHHME BHIOpOCOB"
(I13B) onHauaeT coaep:kameecs B OTXOMMILHX ra3ax yCTAHOBKH MAKCHMAIIb-
HOE KOJAH4eCTBO nblid u/uau CBIB. kotopoe He 10MKHO npeBbiuaThes. Eciun
HE YKA3BIBACTCS HHOTO. OHO PACCUMTHIBACTCA KAK MACCA 3Arps3HATEIL, TIPHXO-
JAINASICH HA ¢IMHMLY 00beMa OTXOAIIMX Ta3oB (BbLIPAKACTCH B Mr/a’). mpu
CTAHAAPTHEIX YCJIOBHIX M TCMICPAaTYPhl M JABJICHHA CYXOro raza (odwbem
npu 273,15 K, 101,3 kITa). Uro kacaercs coaepKaHHs KHCIOPOJa B OTXOISA-
HmieM ra3e, TO CIACIVET MCMONb30BATH 3HAYCHHS, YKA3AHHBIC B MPHUBOIMMBIX
HHZKC TaOIMLAX A KakAOH KaTeropuu McTouHukoB. He monmyckacrtca paszOas-
JICHHE C UETBI0 YMEHbINCHHS KOHUCHTPALMI 3arpa3HUTENCH B OTXOASMINX Ta-
3ax. 3anyck. OCTAHOBKA M IKCTMIYATAIHOHHOE 0OCHY:KHUBAHHE 0DOpYI0BaHUS
HCKTFOYAOTC.

4. MonuTOpHHT BRIOPOCOB BO BCCX CIVUAsIX JOMKCH OCYLUCCTBIATBCA HA
OCHOBC H'}!\ICpCHHﬁ HIH C MOMOLIBK) PACHCTOB, MO3BONAKIIMX JOCTH'UbL KAK
MUHHMYM TOH e TouHOocTH. CoOMmoaeHHEe MpeaeIbHBIX 3HAYCHHI HeoONOAH-
MO MPOBEPATH ¢ MOMOILBI0 HEMPEPLIBHBIX HIH JUCKPETHLIX H3MCPECHHH, THITO-
BOH anpoGaudu HIH THOOBIX APYTHX TCXHHYCCKH PALMOHAIBHBIX METOIOB.
BKIKO4asi MPOBEPEHHBIE METOJBI pacueToB. B ciyuae HeNpepbIBHBIX H3MEpe-
HHH COOIIOICHHE MPEACILHOIO 3HAYCHH JOCTUraeTCsl TOrJA. KOrJa MoATBEp-
JKACHHBIC CPEJHHME MECHYHBIC 3HAUCHHS BbIOpocOB He npeBsimatoT [13B.
B cnvuae IMCKPETHBIX M3MEPEHHI HIH TPHMEHEHHS APYTHX COOTBETCTBYIO-
IHMX Mpoueayp H3MepeHuit miu pacueror cobmoaeunue [13B gocTuraercs to-
[Ad, KOrga CPEAHCE 3HAYCHME, PACCUMTAHHOC HA OCHOBC COOTBCTCTBYHOLLEIO
YHCIa M3MEPEHHH B PEMPE3CHTATHBHBIX VCIOBHSIN, HE NMPEBBIMACT 3HAYCHHUA
HOpMBI BoIOpocoB. [last ueeid mMpoBEPKH B PacHET MOMKET MPHHHUMATLCH TAKOM
(paKTOp. KaK MOrPCIIHOCTE METOJ0B HM3MCPCHHIA,

5. MOHHTOPHHT COOTBETCTBY HOLIMX 3arpA3HANILNX BEIIECTB H H3IMECPEHHA
NAapaMETPOB TMPOLECCA, a4 TAKKE OOCCICUCHHE KAYCCTBA ABTOMATH3HPOBAHHBIX
H3MEPHUTETBHBIN CHCTEM H 3TATOHHBIC W3MEPEHHS. NMPEJIHAZHAYEHHBIC N Ka-
AHOPOBKH 3THX CHCTCM. JOKHBI OCY IUCCTBISITBCA B COOTBCTCTBHH C HOPMAMH
EKC. Ecau nHopmbl EKC otcyTcTBYROT. caeayer mpuMmeHaTh HOpMel MCO u
HALMOHAIBHbIC WIH ME Iy HADOIHBIE HOPMBL. KOTOpPbIE 00ccneyaT NoArOTOBKY
JAHHBIX IKBHBAICHTHOIO HAYYHOTIO KaYecTBA.

6. CrieuHanbHBIC MONOMKEHHS B OTHOIICHHH YCTAHOBOK AMISI CHCHTAHHSA,
VKA3aHHBIX B IyHKTE 7:

a) CTOpOHa MOMKET HC BBIMOJHATL OOM3aTCILCTBO OTHOCHTECILHO
cobmroaeHus [13B. yka3pBaeMBIX B MyHKTE 7, B CACAYKOIHX CIYYAAX:

i) B OTHOLUCHMHM YCTAHOBOK M5 CIKHTFAHHMA. HA KOTOPBIX OOBIYHO
HCTIOB3YCTCH ['33006[321’3}[08 TOILIHBO H Ha KOTOPBIX B BHOC HCKIHOYC-
HHH MOMKET IlpHMCH}ITbC}l ,J,p\ I'oc TOILJIHBO BBHH._\' BHBT}BI[HOH OCTAHOBKH
MOCTABKH rasa H KOTOPBIC B 3TOH CBA3H HCOOXOAMMO OCHACTHTBL 00OpY-
JOBAHHEM 718 OUHCTKH OTXOOSIIHX ra30B.

i) B OTHOLICHHM CYIUMECTBYIOILMX VCTAHOBOK /ISl CHKMraHMM, Jeii-
creyromux He 6onece 17 500 IxcnayaTauMOHHBIX 4acoB B mepHoa ¢ 1
sauBaps 2016 roga no 31 aexadps 2023 roga:
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b) B TEX CIVYAAN, KOrAd MOIIHOCTh YCTAHOBKH IS CIKHTAHHS VBE-
JHYEHA No MeHbwe mMepe HAa 50 MBT,, I13B, yka3aHHbic B MyHKTE 7 1714 HO-
BBIX VCTAHOBOK. JOMKHBI MPHMCHITECS B OTHOLICHHH HOBOTO 00OpPYJ0BAHHA.
3aTParHBAEMOTO 3THM H3McHeHHeM. [I3B paccuHTBIBaGTCS Kak CpegHee 3Ha-
YEHHWE. B3BELICHHOE MO ¢haxmiyeckoll TEIIOBOH MOIIHOCTH KAK UIA CYILE-
CTBYIOIICH. TAK M ATs1 HOBOH YaCTH VCTAHOBOK,

c) CTopoHaM cleayeT 00ecneYHBaTh, YTOOB B PAa3PEIICHHS BKIHO-
YANTHUCH TMOJCKEHHS O TMPOLIEAYPAX, KACAOLIMNCS HEHCIPABHOCTEH MIH MMO-
noMKkH 060pyaoBaHus i 60pe0Bl ¢ BRIOpOCAMHE:

d) B CAy4Yac YCTAHOBKH TS CKMTAHHMA, HA KOTOPOM OIHOBPECMCHHO
HCHOIB3YIOTCS ABa wiaM Oojce BuAoB Tomauea, [13B onpeaensercs B kauecTse
cpeaHer3BemeHHOH BenmuyuHE [13B mo oTaensHBIM BHAAM TOMIHBA C VYETOM
TCl'lIlOBDi:l MOIIHOCTH., HpOH'.'SBO,:]HMOﬁ KaKIbIM BHIOM TOILIHBA.

b YCeTaHOBKHM A1 CHKHTAHHA ¢ HOMHHAJIBHON TCIJIOBOH MOIIHOCTBH). MPC-

poimaromeit 50 MBT,%:

Tabnuma 1
Mpejeibubie 3HAMEHNs BLIOPOCOB IbLIM U3 YCTAHOBOK /15l CKUraHns”

Tennosaa mownocms
i - b
Buo monnusa (MBmy,) I13B ona nettu (sma/a’)

Trepnoe oo 50—100 HoBmbie yecTaHOBKH:
20 (yroip, JUTHHT H JIPYIHC BHJIBI TBEPAOTO TOIUIHBA)
20 (duomacca, Topd)

CvyIIeCTBY IOIIHE YCTAHOBKH:
30 (yroab. THTHAT M APYTHE BH/IBI TBEPAOIO TOIUIHBA)
30 (Guomacca, Top)

100-300 HoBrle yeTaHOBKH:
20 (yrone, TUTHHT H JPyTHE BHILI TBEP/I0T0 TOILUTHBA)
20 (Guomacca, Topd)

Cy1ecTBYI01IHE YCTAHOBKH:
25 (Yyronw, IMTHUT U IPYTHE BHJIBL TBEPJIOTO TOIUIUBRA)
20 (Guomacca, Topd)

> 300 HoBbIC YCTaHOBKH:
10 (Yroie, JUrHUT W JIPYTHE BHJIBL TBEPIOIO TOIUIHBA)
20 (Guomacca, Topd)

Cy1iecTBy I0IHE YCTAHOBKH!
20 (yronb, TMIHHT W APYTHE BH/IbI TBEPAOTO TOILIHBA)
20 (Guomacca, Topd)

® HoMMHAILHAS TEIIOBAs MOIIHOCTh YCTAHOBKH JUIS CHHIAHHS PACCUMTHIBACTCS KaK CyMMa
MOIIHOCTeH BeeX YCTaHOBOK, HOJIBeJJeHHBIX K 001eil qrmMoBoii TpyGe. [Ipu pacuete
COBOK}-‘]IH(!ﬁ HOMHHAJIBHOH TCINIOBOM MOHHOCTH BO BHHUMaHHEC HC JOJKHBI IPHHHMATLCA
OT/Ie/IbHBIE YCTAHOBKH MOIIHOCTLIO MeHee 15 MBT,.
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Bud moniuea

Tennoeas mowHochms

(A By}

TT3B ona nenu f;u.?-’.u-‘)b

Aujkoe TOILIMBO

IIpupo it raz

Jlpyrue raset

50-100

100-300

> 300

> 350

> 50

HoBrle yeTaHoBKH:
20

CyIiecTBy I0IIHE YCTAaHOBKH:

30 (B nenom)

50 (ans cxuranms o0pasyIomKUXCs 1ocle IePeroHKH
1 KOHBEPCUH OCTATKOB B IIPoIiecce repepaboTKH Chl-
poit Hedru jyg cobeTBeHHOrO moTpediicHus Ha yeTa-
HOBKaX [715l COKMTaHUsA )

HoBrle yeTaHOBKH:
20

CyrecTy1oIIHe YCTAHOBKH:

25 (B nestom)

50 (st coxuratus o0pasyIoLMXCs HOCIE HEPErOHKH
M KOHBEPCHM O0CTATKOB B Mporiecce nepepaboTKH ChI-
poit Hedru juist coGeTBeHHOTO TIOTPEGIeHIS Ha YcTa-
HOBKaX 15 CHKHTaIlH )

Hoerle yeTaHoBKH:
10

CyecTByoIIHe YCTAHOBKH:

20 (B nemom)

50 (i cxuranna oGpasyIONIHXces MOCIC IEPCrOHKH
Y KOHBEPCHH OCTATKOB B IIpoliecce repepaboTKH Chl-
poit Hedru juis coGeTBeHHOro noTpedlIeHHUs Ha ycTa-
HOBKaX JITSI COKUTAHMsI )

3

10

30 (Jutst TIpOU3BEICHHBIX CTaTE/IMTEHHO ITPOMBIILI-
JACHHOCTBIO a30B, KOTOPLIE MOTYT OBITh HCIIOIL30BA-
HBEI B JIPYTHX OTPACIIAX)

“ Buactnocty, [13B He NPUMEHSIOTCA B OTHOIIEHHH:
* YCTAHOBOK, B KOTOPBIX IPOJVKTH CKHTaHHS HCIIOIL3VIOTCS IS HellocpeJIC TBeHHOTO
Harpesa, CyNIku Hiu 11000 Apyroii oGpaboTkH NpeIMEToB HIIH MaTePHAIIOB,
* YCTAHOBOK JUIS JIOKHI'AHM, 1IPEJHA3HAYCHHBIX U1 OYHCTKH OTXOMAIMX [a30B 1Y TeM
CKUTaHMA, KOTOPBIE He (DYHKITMOHUPYIOT B KauecTBE caMOCTOSTEILHBIX YCTaHOBOK JIIs

CIKMIaHMsd.

= oGopyJoBaHUS TSI pereHepalliii KaTan3aToPOB KaTATHTHYECKOTO KPeKUHTa;
* obopyaoBaHud 13 IpeoOpa3oBaHus cepoBOA0POIa B Cepy;

* PeakTOPOB, HCIOIB3YEMBIX B XHMUYECKOH IPOMHIIIIEHHOCTH,

* 1eyeil KOKCoBLIX OaTtapeii;

* KayIlepoB:

* KOTIOB-YTHIHM3ATOPOB B YCTAHOBKAX UL IMTPOMU3BOJICTRA IE/UIIONO3HONK MACCHL:
* YCTAHOBOK JUIA CHKHTaHMs OTXOJI0B; H
* VCTAHOBOK, IIPHBOJMMBIX B JEHCTBHE JH3CILHBIMH, OCH3MHOBEIMH HIIH Fa30BbIMH
JBHTATETSIMH WIH TYPOHHAMU BHYTPEHHETO CTOpaHHs, HE3aBMCHMO OT BH/a
HCIIOIL3VEMOID TOILIHBA.
? Bazomoe cojepxanue O, 1 TBepJoro TOIUIHBA cocTarnseT 6%, 118 KUAKUX U
ra3o00pa3HbIX BH/IOB TOIUIHBA — 3%,
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8. [peanpuartua ansa nepepaboTku He(TH K raza:

Tabnuua 2

ﬂ]]{!,-'_'lCJ'I].n[I]:IC JHAMCHITA Bblﬁp(lCOB NLLTH HA NPEANPHUATHAX 11 I'IC]]Cptlﬁ(]Tl\‘l-l

Hedh T 1 raza

Hemounur eubpocos

Ipedrazaemuie T13B onn nornt (mz/m’)

Pereneparoprr ®KK

50

9 ITpon3B0ACTBO HCMCHTHOIO KIMHKCPA!

Tabauna 3

“l]C,"[C.!'Il.III.IC FHAYCHHT 119 BI.Iﬁl)OCﬂB NELTH NPH MpoOM3BOACTRE nemMenra’

TI3B éna noau (mz/ac’)

VeTanoBku yis MPOHU3BOJACTBA IIeMENTa, ITeH, MeJILHHILI

H KJIHHKEPHBIC XOM0/HIBHHKH

20

“ YeTaHOBKH IS IPOM3BOJICTBA IIEMEHTHOTO KIIMHKEpa B KapycelbHEIX [edax MOIHOCTHIO
> 500 Mr/cyTku MU B IPYTHX IIeuaxX MOIHOCTEIO > 50 Mr/eyTku. ba3zoroe cojiepixanue

KHcitopoja cocrasisier 10%.

10.  Ilpon3BOACTBO H3BCCTH:

Tabnuua 4

Ipeaeasubie 3HAMEHNA BLIOPOCOB NBLLIH NPH MPOH3BOJCTBE H3BECTH’

1138 dan nunw (ma/a)

OGHKUT U3BECTH B TICUH

20°

“ VeTaHOBKH P18 IPOM3BOICTBA H3BECTH MOMHOCTLIO 50 Mr/eyTiu uim Gonee, K HEM
OTHOCATCA ITCYH 14 ofuiura H3BCCTH, HMCIIO/IL3YCMEIC B JIPDYTHX IIPOMBINUICHHBIX TIPOICCCax,
38 HCIUIIOYEHHEM [EUION03HOH NPOMBIIUIEHHOCTH (CM. Tabuily 9). bazopoe cojepikanue

Kuciaopoja cocrasmsier 11%.

b TTpu BricokoM compoTurTeHuH mEmH [13B MoryT GBITh BEINIE H 10CTHTaThH 30 MU/,

Tabnuua 5

ITpon3eoncTeo u 06padoTKa METANIOB:

l'l|)c,1c.1|1,l|blc JHAYMCHMA BblﬁpOCOB HBLITH IPH NEPBHYMHOM NMPOMIBOACTBE

YYI'YHA H CTAJH

Buo deamenonocmu u noposogoe Inavernue
Mg HOCmN

IT3B dna netan (mz/ar’)

Arnomepaimontas Qpabpuka

Dabpuka oxarsimiei

JloMeHHas Te4b: HarpeBaTeu
Bo3IvXa (> 2.5 T/uac)

TIpOM3BOACTBO W Pa3IUBKA CTAIIH C MCIIOIIL30-
BaHHEM KHcIopoja (> 2,5 1/uac)

][])(}}I'.{BDJIC'I‘B() H pasiMBKa CTallH ¢ HCITO/Ib30-
BaHHEM IEKTPOIHEpruu (> 2.5 1/4ac)
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Tabauua 6
H']c,-l('.‘.ilbllblc JHAYCHHUH Bblﬁ'}ﬂCOB 1HbLIH II|1I-I ‘I.\-'I'_}’Ilﬂ.llll'l'ciillﬂ!\l II|)0I13BO.U,C'I'BC

\ - . |
Bud deamensnocmu u Ropozogog IHAYEN e MOufHoomt TI3B ons newin (=T ]

Uyrynonureitnoe npouspojaetso (> 20 t/eyrkn): 20

= BCC [ICHH (B{ll"pi]l[KH._ HHJIYKIHOHHBIC, Bpallia-
oIHecsd)

= Bce BHJL QOPMOBKH (MOJIE]IL, MHOTOKpATHast
(popma)

lopsauuii 1 XOI0AHBIH ITPpoOKaT 20
50 — B Tex ciayyasx, Korja IpUMeHeHHe
MCIITOYHBIN (]l[d.'[h'l'])(‘}ﬂ OKA3BIBACTCH HC-
BO3MOKHBIM H3-38 IIPUCYTCTBUS BIIAJKHBIX
JIBIMOB

Tabnuua 7
Ipeaeabubie 3HaMEHNs BLIOPOCOB NBLIN NPH NPON3BOACTEE M 00padoTke
IHBETHLIX METALIOB

[T3B onn nunu (m2/ad’) (& eymxu)

O0paboTKa IIBETHEIX MeTAIIIOB 20

12, TIpoM3BOACTBO CTEKJA:

Tabnuua 8
IpeneanHLIe IHAYCHIS /LIS BRIOPOCOR NELTH NPW MPOH3BOICTRE CTeK1a”

TT3B dna nuau (ma/ad’)

HoBule yCTaHOBKH 20

CyniecTByIONKE YCTAHOBKH 30

? YeTaHOBKH I8l IPOM3BOCTBA CTEKIA WIH CTEKISHHEIX BOTOKOH ¢ MOIIHOCTBIO
20 Mr/cyTku 1 Gonee. KOHIIGHTpAIlHK JIAHBI 17151 CY XMX OTXO/ISIIHX Ta30B ¢ CoJlepKaHHueM
8% xucinopoa Ha o0beM (HelpepbIBHBIN LMK IUlaBieHus) U 13% kuciopoja Ha o6beM
(repHo MU cKHiT IHKT TUIARICHUS ).

13.  TIpOH3BOACTBO LIC/UIHOJIO3HOH MACCHI:

Tabnuua 9
Mpeaeasubie 3HAMEHHA BLIOPOCOB NBLIH NPH NPON3BOACTBE HELIIVIO3HOH MACCHI

- 3 3 3
1138 dna nonu (m2/m) (epednezadosuie sHavenus)

Benomorarenbubit koTeln 40 1pH CKMIaHUH KHIKHUX BHIOB TOILIMBA
(c 3% cojepkaHUa KHCIIOPOa)

30 11pH CIKUTaHHU TBEPBIX BUIOB TOILIMBA
(¢ 6% cojepxaHUg KHCIOPOIa)

CoptoperenepalMOHHBI KOTEN U ek JIIs 50
o0KHra H3BECTH

&3



14.  Cixuranue mycopa:

TabGmuua 10
MpeaeasHeie 3Ha4eHNs BLIOPOCOB NMLLTH NPH CRUTAHITH Mycopa

1138 onn nowu (ma/a’)

YeTaHoBKa JUIA CKHTaHHMS TOPOJICKHX O0TX0JI0B (> 3 Mr/uac) 10

YeTaHOBKA UM CKATAHMS OMACHBIX M MEMITMHCKUX OTXO/[0B
(> 1 Mr/uac) 10

Ilpumeuvanue: bazopoe cojlepikanue KUcIopoaa: cyxasa ocnona, 11%.
15. Ilpou3BOACTBO JMOKCHAA THTAHA:

Tabauua 11
Ipeneabubie 3HAMEHASI BLIOPOCOB MBLTH IPH MPOM3BOACTBE THOKCHIA THTAHA

I13B dna nowant (ma/iar’)

CynbdaTtHblit mpouece, oSmmit 0GbeM BHIGPOCOR 50

Xnopuansiit npoliece, o0muil o0bLeM BEIGpOCOB 50

Hpumeuanue: B OTHOINEHHH MalI0 3HAYUTEIBHBEIX HCTOUHHKOB BEIOPOCOB MOJKET
npunmensThes 1138 B pasmepe 150 Mr/ar.

16. YcTaHOBKM  And  CHKHMAHHA € HOMHHAJIBHOH TCIUIOBOM  MOILHO-
cTer0 < 5() MBT,:

DTOT MYyHKT HOCHT PEKOMCHJATEIbHBIH XapaKTeP H COACPIKHUT OMUCAHHUE
Mep, KOTOpbIE MOTYT OBITh MPHHATHI B TOH Mepe, B kakoH CTOPOHA CYMTAET HX
TCXHHYUCCKH H 3KOHOMHYCCKH OCYLICCTBHMBIMH O OrpaHHYICHHA Bblﬁp()COB
JHCTICPCHOTO BEILECCTBA!

a) BriTOBEIE VCTAHOBKH I8 CHHIAHHA C HOMHHAJILHOH TEMIOBOM
MomHOCThIO < 500 kBT,:

i) BHIOPOCEI M3 HOBBIX OBITOBBHIX OTOMHTEIBHBIX MEueii U KOTIOB
¢ HOMHHAIBHOH TEMAO0BOH MOMHOCTBO < 500 kBT, MOryT ObITE COKpa-
ILICHBI 34 CYCT MPUMCHCHHS !

ad)  TOBAPHBIX CTAHAAPTOB. COOTBETCTBY OIIMX CTaHAAPTAM
EKC (nanpumep. EN 303—3) 1 9KBHBAJCHTHBIM TOBAPHBIM CTAHIAAPTAM,
ngeiicteyrommM B Coeaunenusix Ilrtarax n Kanage. CtpaHsl, puMeHs-
IOLIME TAKHE TOBAPHBIE CTAHIAPTBI, MOTVT YCTAHOBUTH JOIOTHHUTEIIb-
HBIC HALIMOHAJbHBIC TPEOOBAHHS C VYCTOM. B HACTHOCTH, POJIH BHIOpPO-
COB KOHJCHCHPVIOLIHUXCS OPTAHHYECKHX COCAMHCHHH B (DOPMHPOBAHUH
PM B OKpy:KaKIIEM BO3IY XE:

bb) 2KOITHKCTOK C YKA3aHHCM KPHTCPHCB 3(PPECKTHBHOCTH. KO-
TOpblE, KAK MPABHIO, MPEANONAralT Gonee jkecTkHe TpeGOBaHHA TIO
CPABHCHHK) ¢ MHHHMAIBLHBIMH TPeOOBAHUSIMU K 3()eKTHBHOCTH, yCTa-
HOBJICHHBIMH B TOBApHBIX CTaHaaprax EN WIH HALUMOHAIBHBIX pCria-
MEHTAX.
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Tabauua 12

PexomenayemMbie npejeiibHbie 3HAYCHIS BLIGPOCOB HbLIH H3 HOBbIX
MAJIBIX YCTAHOBOK /L1l CKHIaHHs! APEBECHHBI HOMMHANLHOI TEIL10BOii
MOIHOCTLIO < 500 KBT,, KOTOPBIE 10/LKHBI HCMOL30BATHCS BMECTe

€ TOBAPHLIMH CTANAPTAMEI

Mewts (m/a’)

OTKpPBITHIE/3aKPBITHIE KAMHHBI H JPOBJHBIC NIEYH 75
Kotel, padoTaroine Ha APEBECHBIX MONEHBAX (C pe3epByapoM 40
AT TOPSiYEH BOABI)

IMeun v koTAKI, paboTarIKe HA MEAIETAX 50
[Te4H H KOTIbI, B KOTOPBIX HCIOIB3YKOTCS BCE APY FHE BHABI 50

TOIJIHEBA. 3d HCKIHOYCHHEM IPCBCCHHBI

ABTOMATHYECKHE YCTAHOBKH AT CKHTAHHS 50

Ipumeuvanue: bazosoe cojepxkanie O, — 13%.

it) BBIOPOCHI CYIICCTBYIOIIMX OBITOBBIX MEYCH M KOTIOB I CIKHIa-
HHs TOIUIHBA MOTYT OBITh COKPAWIEHBI 33 CUET CAEIYIOILMX IEPBOOYE-
PEAHBIX MEP:

aa) nporpaMm mo HH(I]ODMH’pOBHHHIO H MOBBIICHHIKD OCBEIOM-
JCHHOCTH OOWICCTBCHHOCTH B OTHOILICHHH:

* HaATeKameH IKCTUIyaTaluy neveii v KOTIOB:

* HCMOJBL3OBAHHI TOJBLKO HE 00padoOTAHHON XHMHKATAMH
JPEBECHHBIL;

* BBLICPMKHBAHHA JPCBECHHBI 10 H}"H(HO?I BIAKHOCTH.

bb) MpHHATHA MPOrpaMMbl HANPABICHHOH HA MOOIUPCHHUE 3a-
MCHBI Haubomee VCTAPCBIIHX CYINCCTBY DIIHUX KOTIIOB H nevyeH COBpE-
MEHHBIMH TPUOOpaAMU; HIH

cC) 00A3ATEIBHOM 3aMEHBI HIHM MEPEOOOPVIAOBAHMS CTAPBIX
npubopos.

b) He wucmonpsyrommecs B JKHIHIMHOM CCKTOPC YCTAHOBKHM IS
CIKHTAHHA ¢ HOMHHAIBbHOH TemaoBo# MomHocTeo 100 kBT, — 1 MBT,:

Tabauua 13
PexomenayeMbie npe/ae/ibHbIe 3HAMEHIs BLIGPOCOB NBLIH 113 KOTIOB

H HPOMBIILIEHHBLIX HAIPEBATEEH ¢ HOMHHAILHOI TENnJI0BOI MOUIHOCTHLIO
100 kBr, — 1 MBT,

Howw (se/at’)

Teepavie Tomwmusa 100-500 kBT, HoBmle yeTaHOBKH 50
CyIiecTBY I0ITHE YCTAHOBKH 150
Teepivie tormmea 500 kBr, — 1 MBT, HoBrle yeTaHOBKH 50
CyIecTBYIONHE YCTAOBKH 150

Ilpuneuqrue: Basopoe cojepikanne O, B CIyUde IPEBECHHBL, APYIUX BUILOB TBEpLOi
Oromacchl M Topha — 13%; yIis, JIHTHUTa U IPYTHX TBEP/IbIN BUJIOB HCKOTIAEMOT0 TOILIHBA —
6%.
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c) YCTAHOBKH A1 CIKHTAHHS ¢ HOMHHAJLHOH TEIUIOBOH MONIIHO-
CcTEIO = 1-50 MBT;:

Tabauua 14

PexomenayeMbie npege/ibHbIe 3HAYEHIS BLIOPOCOB NMBLIN 13 KOTIOB
H NPOMBINLIEHHBLIX HATPEBATEIECH ¢ HOMWHAILHON TENJI0BOI
momuHocTHIO 1 MBT, — 50 MBT,

Hepiny (me/s c"‘_ )

Teepjnie Tormea > 1—-5 MBT; HoBble yecTaHOBKH
CymecTBYONIHE YCTAHOBKH
Trepabie Tormpa > 5—30 MBT, Hosrle yeTaHOBKH
CylecTByIONHe YCTaAHOBKH
Kuaxue tormnuea > 1-5 MBr, HoBrie ycTaHOBKH
CyIecTByIONnHe YCTAHOBKH
Kuaxue tormusa > 5-50 MBT, HoBbie yoTaHoBKH

C}"]l[CC']‘B_\_"I()IIlHC VCTAHOBKH

20
50
20
30
20
50
20
30

llpumenanue: basooce cojepixanuc O, B clIyyac APCBECHHBL. JPYIHX BH/IOB TBepAOH

OuoMacehl ¥ Topdha — 11%; yIis, THTHUTA W JIPYIUX TBEPBIX BHJIOB HCKOTIAEMOT0 TOTITIHRA —

6% JKMIKOTO TOIUIHBA, BKIIOUAs KHjakue OuoToruiusa — 3%.

Kanana

17. TlpeaeasHbic 3HAYCHHS 1715 OrpaHUHMEHHs BeIOpocos PM OyayT Haaie-
FAUIHM UG[)H'_K)M OnpeACIATbCH HNPUMCHHTC/IBHO K CTAUHOHAPHBIM HCTOYHH-
KaM € y4EeTOM HH()OPMALMH O CYIUECTBY FOIHX METOAAX KOHTPO/IA MPEIEIbHBIX
3HAYCHHH, MPHUMCHACMBIX B JAPYIHUX HOPHCAMKLEAX, H JOKYMCHTOB, YKAa3aHHBIX
B NOAITY HKTAX a)—h) HHIKE. l'[peﬂ.e.?lmue JHAYCHHA MOIYT BRIPAMKATECH B BHAC
PM uan TPM. TPM B gaHHOM KOHTEKCTE O3HauaeT 0Oy PM c aspoauna-
MHUYECKHM aHaMeTpoMm MeHee 100 MrM:

a) [MonoskeHHs1 O PETYIHPOBAHHH BHIOPOCOB MPH MPOU3BOICTBE BTO-
PHYHOTO CBUHLA HA METANIOMIABHILHBIX npeanpuaTusx. SOR/91-155;

b) DKOTOruveCKHUi KOJEKC MNPAKTHUECKHX MEp AId METAIIOonIa-
BHIBHBIX MPEANPHATHH, MPOH3IBOMILHX OCHOBHBIC METaIbl, U He(Tenepepa-
OATBIBAILINX 334BO/I0B;

c) P}’KOBO,ZL?II.U,I/IG NPHHLHIME B OTHOIICHHH BbIﬁpOCOB H3 HOBBIX HC-
TOYHHKOB IMPH MPOH3BOIACTEC JJICKTPOIHCPIHH HA TCIJIOBBIX 3NCKTPOCTAHLH-
AN

d) DKOTOrHYECKHH KOAEKC MPAKTHYECKHX MEp AJd CTajdeIMTeHHBIX
3aB0A0B noaHoro uukia (EPS 1/MM/7);

€) DKONOrH4ECKHH KOAEKC NPAKTHYECKMX MEpP AJ1d CTaJCIMTEHHbIX
3aB0A0B HenonHoro uukaa (EPS 1/MM/8):

) PYKOBOISILIIHE MPHHLMIBl B OTHOIICHHH BBIOPOCOB 7 LIEMCHTO-
obkurareabHbIx neucii. PN1284:;

g) CoBMecCTHBIE HAYANBHBIE ACHCTBHA MO COKPAIICHHIO BHIOPOCOB
SﬂFpHSHHTGHCﬁ. NPHBOIAIIHX K MOBBIIUCHHK KOHUCHTPAUHH JHCNOCPCHOIO BC-
HICCTBA M YPOBHA MPHU3EMHOTO 030HA, H
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h) HcnbiTanne Ha JIKCIUTYATALMOHHBIC MOKA3ATEIH OTOIHTENBHBIX
VCTAHOBOK. padOTarIIHX 33 CUCT CKMTAHHA TBepaoro Tomiauea, Kawaickas
accoumauni cranzapros, B415. 1-10.

Coeaunennpie llITator AMepukn

18. TlpemeabHble 3HAUYECHHS A1 OTPaHHYEHUS BbIOpocoB PM w3 ctaumnoHap-
HbIX HCTOYMHHKOB B Y KA3BIBACMBIX HHMKC KATCTOpHAX CTEILU’[OHEIPH];IX HCTOYMHH-
KOB H M3 MCTOYHHKOB, K KOTOPHIM OHH OTHOCATCSH, OTPAYKCHBI B CICIY FOLUMX
JOKYMEHTAX:

a) cTageauTeiiHbie 3aBOAbI: 3nekTpoayroseic meun — C.@.H. 40,
pazzen 60. moapaszaen AA u nmogpasaen AAa:

b) MAIBIC VCTAHOBKH JO7d CHHIAHHA MVHHLUHNOAIBHBIX OTXOJ0B —
C.D . H. 40. pasaen 60. nogpasaen AAAA:

c) npeanpuaTui  Beinyckawwue kpadr-uenonosy — C.D.H. 40,
pasaen 60, noapasaen BB:

d) npoun3eoacTeo crexna — C.®.H. 40, pasaen 60, noapazaen CC:

e) MapoOrcHepUpyOLHe OMOKH INEKTPOCTAHLME 0OIEro moab30Ba-
Hus — C.® . H. 40, pazgen 60, moapasaen D u noapaszxen Da:

)] MAPOreHEPHPY IOIIHE OIOKH B MPOMBIIIICHHOM, KOMMEPYECKOM M
HHCTHTY HOHaNTBHOM cckTopax — C.@.H. 40, pasaca 60, nmoapasaca Db u nox-
pasaen Dc;

g) sepHoBbie 3eBatopsl — C. @ H. 40. pazzen 60. noapazaen DD:

h) VCTAHOBKH 75 CIKMTAHHMA ropoickux orxoaos — C.d@.H. 40, pa3s-
aex 60, moapasaen E. noapasaen Ea u moapaszen Eb;

i) VCTAHOBKH 1A CHKHTAHHA OOTBHHYHBIX /MEIMLIMHCKHX /HH(CKIH-
ouHbix 0Tx010B — C.® H. 40, pazaexa 60, noapasaen Ec:

1)) noprranaueMeHT — C.®.H. 40, pazaex 60, noapasznen F;
k) npouseoacteo uieectu — C.@.H. 40, pazzaen 60, noapaszaen HH;

D obopyaoBaHHE IS NMPOM3BOACTBA ropsucii OMTYMHOH CMecH —
C.®.H. 40, pa3zaen 60, nogpasaen [:

m)  CTALUMOHAPHBIC JABHTATCIH BHYTPCHHCIO CTOPaHMA. BOCITJIAMCHC-
Hue ot cxatua — C.®.H. 40, paszaea 60, moapa3zaen I111:

n) He(prenepepadaTeiBaronue ycraHosku — C.® . H. 40, pazaen 60,
noapasaen J u noapaszaen Ja;

0) MpeanpusTHS Mo BbinMaaBke Bropu4iHoro csuHua — C.@ H. 40,
pasacn 60, nmogpasacna L;

P) nepepaboTka METAMTIHYCCKHX PYAHBIX MOMEC3HBIX HCKOMACMBIN —
C.®.H. 40, pasaen 60. moapasaea LL:

qQ BTOPHYHBIC JaryHs H Opon3a — C.®.H. 40, paszzen 60, moapas-
gen M:

r) KHCIOPOAHO-KOHBepTOPHBIC meun — C.M.H. 40. pazgen 60. noa-
pazgen N:
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s) NPEANPHATHA, HCTIONL3YIOIIHE OCHOBHEIC CITOCOOEI MPOH3BOACTBA
cramu — C.®.H. 40. pazgen 60, nogpasaen Na:

§) nepepadotka (ocdopurHoit pvaer — C.P.H. 40, pasaen 60, noa-
paszaena NN

u)  C/KHraHHE OPraHMUYECKOTO OCAAKA CTAHUHH OYHCTKH CTOYHBIX
epox — C.®.H. 40, pazaen 60, noapasaen O;

V) NPEANPHUATHS MO TEePepadoTKEe HEPYAHOr0 MHIHEPATBHOLO Chi-
pes — C.d.H. 40, pasaen 60, mogpazzen O0O0:

W) 3aBOAbl MO BhITLIaBKe nepBuyHOM Meau — C.D.H. 40, paszaen 60,
noapasaen P:

X) NPOU3BOACTBO Ccyib(pata ammoHusa — C.@ H. 40, paszen 60, mox-
pasaen PP;

Y) H30TMPOBAHHE MMWHEPATbHOH BaTOlf M3 CTEKNTOBOJNOKHA —
C.® H. 40, pasacn 60, nogpasaca PPP;

Z) NPEeANpPHATHA IO BHIUIaBKe nepsuuHore uuaka — C..H. 40,
pazaen 60, moapaszaen Q:

aa) MpEeANMpPHATHS MO BhIUIaBKe mepBHuHOro ceuHua — C.d.H. 40,
pazzen 60, mogpaszen R;

bb) npeanpuATHS TO NPOM3BOACTBY MNEPBHYHOIO ATIOMHMHHI —
C.@.H. 40, pazzen 60. moapasznen S;

cc) npom3eoacTBO (hocatHeix vaodpenuii — C.®.H. 40, pasgen 60,
noapaszaenst T, U, V. W, X

dd) nepepaborka GMTYMOB H NPOM3BOACTBO OMTYMHBIX KPOBEIbHBIX
marepuanos — C.® . H. 40, pasaen 60, noapasaen UU:;

€e) OOKHMIOBBIE H CYIUHJIBHBIE TEYH B FOPHOJOOBIBAKINCH MPOMBIIL-
neunoctu — C.@ H. 40, pazaen 60, nogpazaen UUU:

ff)  yrneoborarurensHsie yeranoku — C.@.H. 40. pasnen 60, moa-
pasacn Y:

gg)  (peppocnmaBHoe mpoussoactso — C.D.H. 40, pasaen 60. moapas-
gen Z:;

hh) ObiTOBBIC HArpeBaTCIbHBIC YCTAHOBKH, padOTalOILME HA JpEBE-
cure — C.®.H. 40, pazoen 60. moapaszmen AAA;

ii) MalIbl¢ YCTAHOBKH 118 CHKHIAHHMS TOPOACKHMX OTXOJ0B (rocie
11/30/1999) — C.®.H. 40, pazaen 60, noapazaen AAAA;

ji)  Mamsle YCTAHOBKM A7 C/KMFAHHA  FOPOACKHX  OTXOJOB
(a0 11/30/1999) — C.®.H. 40, pasaen 60. noapasaea BBBB:

kK) apyrde yCcTaHOBKH I8 C/KMIraHMi TBEPAbIX OTX040B (nocie
12/9/2004) — C.®.H. 40, pazaen 60, noapasaen EEEE:

) OpyTHE  YCTAHOBKH QI  C/KHFAHHA  TBEPABIX  OTXOJOB
(mo 12/9/2004) — C.®.H. 40, pazaen 60, nogpasaen FFFF;

mm) CTAUMOHAPHBIE ABHTATEIH BHYTPEHHETO CTOPAHHS C BOCIIAME-
HeHueM ot cxkarusa — C.® . H. 40, pazgen 60, moapaszen II11;
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Ill'l) NpEAnNpHATHA MO MNPOH3BOACTEY CBHHUOBO-KHCIIOTHERIN IAKKYMY-
naTopHeix Oarapeit — C.@.H. 40, pazzen 60, noapazaen KK.

19. [IpeaeabHBIC 3HAYCHHUS A5 OTPAHHYCHHS BbIOPOCOB PM M3 MCTOYHH-
KOB. TOAMAJAKIIHX TOJ ACICTBHC HALUMOHANbLHBIX HOPMATHBOB BBIOPOCOB
OMACHBIX 3arpsa3HUTEICH BO3ayxa:

a) kokcoBsic Oarapen — C.@.H. 40, pazgen 63. noapasgen L;

b) 3MCKTPOOCAIKACHUE XPOMA (OCHOBHBIC H PACCPEAOTOYCHHBIC MC-
Tounuku) — C.®.H. 40. paszen 63. noapazaen N:

c) MPEANPUATHA MO BBIMJIABKE BTOpHuHOTO cBuHua — C.@.H. 40,
paszea 63, nogpazaen X.

d) 3aBoAdbl MO mpou3BOACTBY (pocopHoii kucaorer — C.@.H. 40,
pasaen 63, moapasaen AA;

e) 3aBOABI TIO MPOH3BOACTBY (pocopueix yiodpenuit — C.O.H.,
pasaca 63. moapasaca BB:

) MPOH3BOACTBO MarHHTHOH naeHTHl — C.®.H. 40. pasgen 63. moa-
pasaen EE:

g) nepeuuHbi amomuHui — C.P.H. 40, pazaea 63, noapasaen L

h) uenmonosa u Oymara Il (ckuramme) — C.@.H. 40, paszen 63,
noapasaea MM;

i) MPOM3BOACTBO MUHepanbHOH BaTel — C.D.H. 40, pa3zen 63. noxa-
pazzen DDD;

D YCTAHOBKH Ul CHKHIAHHMA ONACHBIX 0Tx0a08 — C.dM.H. 40, pas-
aen 63, nogpasaen EEE:

k) npou3BoacTBo nmopraanauemenra — C. @ H, 40, pasgen 63, noxn-
pasaen LLL:

)} NPOM3BOACTBO BaThl M3 cTekaoBonokHa — C.@.H. 40, paszmen 63.
noapasaen NNN:

m)  nepsuuHas meas — C. D H. 40, pazaen 63, noapasaea QQQ:

n) BTopHuHbIi amromuHuii — C.O.H. 40. pazzen 63. noapaszaen
RRR;

o) BhITIaBKa nepsuuHoro ceuHua — C.P.H. 40, pazaen 63, nmozpas-
aen TTT;

P He(prenepepadatsiBaone ycraHosku — C.® H. 40, paszaen 63.
noapasaenx UUU:

Q npousBoacTBO (peppocmaasos — C. @ H. 40, pasaen 63. mogpas-
nen XXX

r) npouseoacteo u3pectu — C.D.H. 40, paszen 63, noapasien
AAAAAA;
S) KOKCOBBIC MCYH. BbIIAYMAa KOKCA. TYVIUCHHC KOKCA H ObIMOBBIC TPYV-

Ob1 Datapeit — C.@.H. 40, pazaen 63, noapazaea CCCCC:

1) YYTYHO- H cTajeaurciuslie npoussoactea — C.@O.H. 40, pa3s-
aen 63, noapasaen EEEEE;
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u) METAJLTY PrHIECKOE TIPOH3BOACTBO monHoro uukna — C.@.H. 40,
paszen 63. noapasaen FFFFF;

V) pemeanaums 3arpa3sHCHHBIX yuacTkos — C.d.H. 40, pasaen 63,
nogpasaen GGGGG:

W)  MPOM3BOACTBO pa3HOPOAHBIX mOkpeiTHid — C.@ . H. 40, pasgen 63,
noapazaen HHHHH:

X) nepepaborka OHTYMOB M TMPOM3BOACTBO KPOBEIbHBIX MATEPHA-
nos — C.®.H. 40, pasaen 63, nogpasaen LLLLL:

Y) nepepaboTka  KEJAC30COACP/KALICH  TAKOHHMTOBOM  pyasl —
C.®.H. 40, pazaen 63, nogpazaea RRRRR;

Z) MPOM3BOACTBO OTHEY NOpHBIX mpoaykros — C. . H. 40, paszgen 63,
noapasaen SSSSS;

aa)  pacduHMpoBaHue mepBuuHoro MarHua — C.D.H. 40. pazzen 63,
noapasaca TTTTT;

bb) MeTanIyprudMecKHe NMPeANPUATHA C IACKTPOAYTOBBIMH MEHAMH —
C.®.H. 40, pazaen 63. nogpa3zen YYYYY:

CC) uYIVHO- M crajenurciiusiec mpomssoictea — C.D.H. 40. pas-
gen 63. noapasaen ZZZZZ;

dd) paccpeaOTOUMCHHBIE HCTOMHHKH HA MPCANPHATHAX MO BHIMIABKE
nepeuuHoi meau — C..H. 40, pazaen 63, noapazaen EEEEEE:

CC) pEICCpC,ElOTO‘-ICHHbIC HCTOYHHKH HA MNPCANPHATHAX MO BHIILIABKS
BropuuHoiil mcau — C. D H. 40, pasaen 63, noapasaen FFFFFF,

ff)  paccpeaOTOYEHHBIE HCTOUMHHKH HA MPEANPHATHAX 0 BbIILIABKE
MEPBHYHBIX LBCTHBIX METANNOB: LHHKA, Kaamusa v Oepunaua — C.O.H. 40,
pazzen 63. moapasaen GGGGGG:

gg)  TMPOM3BOACTBO CBHHIOBO-KHCIOTHBIX AKKYMYISTOPHBIX Oartapeit
(paccpenoroucHHbIC HeTOMHHKH) — C. .M. H. 40, pasaen 63, moapasaca PPPPPP:

hh) nmpou3BoacTBO CTCKIa (PACCPCAOTOMCHHBIC HMCTOYHHKH) —
C.®.H. 40. pasaen 63. noapasaea SSSSSS:

i) MPEeanPHUATHE MO BBIMIABKE BTOPHYHBIX LBETHBIX METALIOB (pac-
cpeaoroucHHbIe HCTOUHHKH) — C.D . H. 40, pasaen 63. moapazaea TTTTTT:

i XHMHYECKOE TPOH3BOACTBO (pPACCPEIOTOMEHHBIE HCTOMHHKH) —
C.®.H. 40, pa3aen 63. mogpa3zzea VVVVVV]

kk) onepaumu 1o HAHECEHHIO raNbBAHOMOKPHITHII H TIOTHPOBKE (pac-
cpedoToueHHble  HcTOuHMKHM) — C.D.H. 40, pasmen 63. noapasien
WWWWWW:

1§) CTAHAAPTHl HA PACCPEIOTOUCHHBIE MCTOMHHKH 1715 JCBATH KaTe-
FOPHH MCTOUHHKOB B MPOM3BOACTBC MCTAMIOKOHCTPYKUMH M (DHHHUIIHOH Me-
Tanmoodpaborke — C.P.H. 40, pasaen 63, nogpasaen XXXXXX;

mm) npou3BOACTBO (peppocniaaBoB (paccpeaOTOMEHHBIE HCTOMHHKH) —
C.®.H. 40, pazaen 63, nogpazaen YYYYYY;

nn)  3aBOAbl AMKOMHHHEBOTO JHTBS, MEAHOTO THThI H JHTbA H3 LIBET-
HbIX METan10B (paccpeaoroucHubie ueTounuk) — C.@ H. 40, pazaen 63, noa-
pasacn ZZZZZZ:
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00) mepepaboTka GHTYMOB H MPOH3IBOACTBO KPOBEILHEIX MATCPHATIOB
(paccpeaoToucHHbie HcTOuHMKH) — C.O.H. 40, pasgen 63, mnoapas-
aen AAAAAAA;

pPP) COCTABJEHHE XHMHYECKHX MPEMAPAaToB (PacCcpeJOTOYEHHBIE HC-
TouHuku) — C.®.H. 40, pasaen 63. nogpazzen BBBBBBB:

(qq) TPOHM3BOACTBO KPAaCOK H CMEXKHBIX TPOAVKTOB (paccpeaoTOUCH-
Hbie ucrouruku) — C.@.H. 40, pa3aen 63, nogpazaen CCCCCCC;

Ir)  MPOHM3BOACTBO rOTOBOTO KOPMa 1A ZKHBOTHBIX (PacCpPeaOTOMCH-
Hble HeTOuHHKH) — C. P .H. 40. pazmen 63. noapazaen DDDDDDD.

§s)  mepepadoTKa 3010TOCOACPIKAILCH PYAbl W3 PYAHHKA H MPOU3BOI-
cTBO 3070Ta (paccpedoroucHHbIe HeTouHHKH) — C.MD.H. 40, pazzen 63. moa-
pasaen EEEEEEE".

X. Mpunoxenne XI

JobasicHo HOBOC npuaokeHUe X CICAYIOMIETO COACPKAHUA:

"Ilpunnoxenne XI
IIpenenbHble 3Ha4eHUs COAEPKAHHS JTETYUHX
OpPraHH4YeCKHX COeJHHEeHHIl B NPOAYKTAaX

1. Pazaen A mpumensiercst ko Bcem CtopoHaMm. 3a uckmovyeHuem Kanaast u
Cocnuncuubix Illtatos Amepuxn, pasaen B npumcnserca x Kawane m pas-
gen C npumenaeTcs K CoeauHeHHbIM [TITataMm AMEPHKH.

Bce Cropoubl, 3a nckawuennem Kanaans u CoeiHHeHHbIX
IlITatoB AMepukn

2. HacTosmuii pa3aen NMOCBAILEH OTPAHUYCHHIO BHIOPOCOB JIETYYHX Opra-
HHueCcKHUX coeauHeHuit (JIOC) B pesyabTare HCNONB30BAHHUS OPraHHYECKHX
pacTBOPHUTE/ICH B HCKOTOPBIX KPACKAX M JIAKAN, 4 TAKKC ABTOPCMOHTHBIX J1a-
KOKPACOUHBIX MPOAYKTAX.,

3. Jast ueneii pazgena A HACTOMLIETO MPHJIOKCHUS MPUMCHIIOTCS CACIY-
FOIHC OOIIMC OMPCACICHHA:

a) "BemecTBa" 03HA4Ya0T M000H XHMHYECKHH 3IEMEHT HIIH €ro CO-
CAMHEHHA, CYIUCCTBYIOIIHE B MPHPOAC HIH MOIYHYCHHBIC MPOMBIIIICHHBIM MMy -
TeM, OV/Ib TO B TBEPIOM. KHIKOM HITH Ta3000Pa3HOM COCTOSHHHN,

b) "Cwmecs" 03HAYAET CMECH HIH PACTBOPBI, COCTOAIIHE M3 JABYX
uH 6oce BEILECTB;

c) "Opranuueckoe coeauHeHune" o3HavaeT M000e COeaAHHEHHE, CO-
JCpKaLICe, KAK MHHHMYM, 3JICMCHTAPHBIH YIJICPOA H OJHH HIH HECKOJBKO Ta-
KHX XMMMYECKHX 3IEMEHTOB. Kak BOIOPOI, KHCIOpod cepa. (ocdop. kpem-
HIf‘IiJL d430T HIH FaJ0rcH. 3a HCKIUMCHHEM OKCHIOOB YIICpoaa. Hcopra}muccxnx
KapboHaToB H GHKApOOHATOB:
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d) "Jletyuee opranmueckoe coexunenune (JIOC)" osmauaer mrodoe
OpraHHYdECKOE COSIHMHECHHE C HAYAJIBHOM TOYKOM kMmeHHMs He Oonee 250 °C,
H3MCPEHHOH MPH CTAHIAPTHOM JaBacHMH. cocTtasmitomem 1013 klla;

e) "Copepkanre JIOC" o3HauaeT MaccoByi koHueHTpamuwo JIOC,
BBIDAKCHHYIO B rpaMMax/auTp (r/i1). B peuenType MpoAyKTa. rOTOBOrO A
ucnonbsoBaHua. MaccoBas koHueHTpauus JIOC B KOHKPETHOM MPOAYKTE. KO-
TOpBIC BCTYMAKT B XHMHYECKYIO PEAKLHIO B MPOLEcCce OTBEP:KACHHA W oOpa-
3VIOT MOKPBITHE, HC PACCMATPHBACTCH B KAUECTBE YACTH, OTHOCALICHCH K CO-
pepxanuo JIOC:

)] "Opranuveckuii pactBopureas” o3navact ardoe JIOC, xotopoe
NPHMCHACTCH OTACIbHO HAH B COYCTAHHHM C JAPYTHMH PCArCHTAMH C LICJBIO
PACTBOPEHHS MIIH PADKHIKCHHS CHIPhS. MPOAYKTOB HIH OTXOAOB THOO HCITOIB-
3YE€TCHA B KAYECTBE YHCTSILEIO CPEACTBA. PACTBOPSAIOIIETO 3arpsA3HUTEIH, THOO
B KAYCCTBC AMCMCPCHOHHOI CPEABbl AN B KAYCCTBE PEry/sITOPa BSA3KOCTH. JTH-
060 peryaaTopa MOBEPXHOCTHOTO HATSKEHHS, TMOO0 MAacTH()HMKATOpPa MIH KOH-
ccpBaHTa;

£) "TlokpeiTHe" O3HAa4aeT MOOYI0 CMECh, BKIIOHMAS BCE OPTaHHHE-
CKHE PACTBOPHTEIH HJIM CMECH, COACP/KAIHE OPTAHHYECKHUE PACTBOPHTEIH,
HEOOXOIMMBIC AT Cr0 HAANCIKALICTO HAHECCHHS, KOTOPAA HCMOAb3YETCA C Le-
JBH) HAHCCCHHA IIJICHKH, l'lpH,-‘_'l{']IOlueﬁ MOBEPXHOCTH JCKOPATHEHEIC, 3AIHTHRIC
WIIH JAPYTHMH ()YHKUHOHATBHBIC CBOMCTBA;

h) "TlaeHka" O3HA4YAET HEMpEphIBHLIN ClIOH., oOpasyrommuiica B pe-
3YABTATC HAHCCCHHA OJHOIO HIH doace ]'IOKpblTPIﬁ Hd MOITOMKKY |

i) "TTokpeiTHd HA BOAHOH ocHOBe (BO)" 03HA4AIOT MOKPBHITHA, BA3-
KOCTh KOTOPBIX PErYJAHPYETCs C HOMOLBH BOAHOIO PACTBOPHTCIL,

i) "TlokpsiTs Ha ocHoBe pacteoputeis (OP)" o3nauaroT NMOKpbI-
THS, BAZKOCTh KOTOPBIX PETYIHPYCTCA C MOMOIIBIO OPraHM4EcCKOTO PacTBOPH-
TeIs:

k) "Peanusaumst Ha PHIHKE" O3HAYACT MCPCAAYY TPECTBHM CTOPOHAM
b0 B 0OMEH 3a TIPOW3BEICHHYIO OnaTy. Tuh0 Ha ApYTruX ycnoBuax. Jns ne-
Ncit HACTOSIIIECTO MPHIOKCHH HMMIOPT HA TAMOKCHHY 10 TeppHTOPHIO CTOPOHBI
PAaccMATPHBACTCA B KAYCCTBE PCATH3ALMH HA PhIHKE.

4, "JIakOKpACOUHBIC MATEPHAIBI" 03HAYAKOT MEPEUHCICHHBIC B MOAKIACCAX
HHKC MPOAYKTHI, 33 HCKIIOUCHHEM a3po3oiei. OHH HCTIONB3YIOTCS AMi HAHE-
CCHHA l'IOKpI:ITI—Iﬁ Ha MOBCPXHOCTH BHEIHHﬁ, HX ﬂOﬁDprle INCMEHTEL H yCTa-
HABJIHBAECMOE B HUX 00OpPYJIOBAHHE, 4 TAK/KE HA CBI3AHHBIE ¢ HHMH KOHCTPYK-
THBHBIC IICMCHTHI A4 JCKOPATHBHBIX, dJ)’HI(uHOHaﬂbeIX H 3aLIHTHBIX I.lCJTCi’i.

a) "MaroBBI¢ TIOKPBITHA AT BHYTPCHHHX CTCH H TMOTOJIKOB" 03Ha-
YAKT NOKPBITHA, MPCOHATHAYCHHBIC I/14 HAHCCCHHA HA BHYTPCHHHC CTCHBI H
MNOTOIKH, CO CTENEHBK MNIAHLUECBHTOCTH < 25 nipu 60 rpaaycax:

b) "TIsIHUEBBIE NIOKPLITHA U1l BHY TDEHHUX CTEH M NOTOIKOB" 03Ha-
HAKT MOKPBITHA, NMPCIAHASHAYCHHBIC A1 HAHCCCHHA HA BHYTPCHHHUC CTCHBI H
MOTOJIKH, CO CTENCHBIO IITHLEBUTOCTH > 25 mpu 60 rpaaycax:

c) "TToKpeITHA A1% BHEIUHUX CTEH C MHHCPATLHOH TMOLTOKKOMN"
O3HAYAIOT MOKPBITHA, TPCAHAZHAYCHHBIC A HAHCCCHMS HA BHCIUHHC CTCHBI.
BBITIOTHEHHBIE H3 KAMHA, KHPITHYA UIH MOKPBITHIC IITYKATY PKOIi;
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d) "Kpacku, HAHOCHMBIC HA BHYTPEHHHE/BHEIUHHE NOOOpPHBIE 27€-
MEHTBI H OOIMIIOBOYHBIC MATCPHANBl H3 JACPEBA, METAlLIa HIH TiacTMacc”
O3HAYAKT TMOKPBLITHS, MPEIHA3HAYCHHBIC 11 HAHCCCHHS Ha A000pHBIC C-
MECHTBI H OOJHLOBOMHBIC MATEPHA/bI, KOTOPHIE OOPA3YIOT HEMPO3PAUHYIO
TIeHKY. [TOKpBITHS TAKOTO THNA NMPEIHA3ZHAYCHBI 71 HAHECEHHSA HA TOIOMK-
KV, BBITIOJIHCHHYK TH00 M3 aepeBa MK METajia, 1100 U3 miacrMaccsl. B ator
MOAKIACC BXOAAT IMOAC/IOH H TIPOMEKY TOUHBIE TOKPBITHS

e) "IlpoTpaBsl 47 APEBECHHBI, HAHOCHMBIC HA BHYTPCHHHE/
BHCIUHHMC A0OOPHBIC 3JCMCHTHI" O3HAYAIOT MOKPHITHS., 00pa3vIOLIHC mpo3pai-
HYI0 HJIH TOIYTNPO3PAavHYI0 IISHKY, KOTOPBIC TPEIHA3HAYEHBI A5 HAHECECHHS
Ha .EI,OGODHI:IC IICMEHTHL C acxopa'msuoi& LCIBK H C LCABK 3ALUMTHI acpcna.
METANIA HAM niacTvacc. B 3TOT moAKIace BXOJAT HEMPO3PAYHBIC MPOTPABLI
Ans JpeBecHHBl. "Hempo3pauHeie MpOTPaBbl A1 APEBECHHBI" O3HAYAOT MO-
KPBITHS, 00PA3yIOINHE HEMPO3PAYHYI TMICHKY., KOTOPBIE HAHOCATCA C ACKOpa-
THBHOMH 1IC/TBIO H C LICTbIO 3AIIUTHI JACPCBA OT BO3ACHCTBHA aTMOC(CPHBIX AB-
JIEHHI B COOTBETCTBHMH C ompeaencHuem EN 927-1, B npeaenax moayycToOHYH-
BOTO KJacca;

i} "JKOHOMHYHBIC CTPOHTEIBHBIC MPOTPABBl T IPEBECHHBI" 03HA-
YAIOT ACPEBOZAINUTHELIC JAKOKPACOUHBIC MATCPHALI, CPEAHAA TONUHHA KOTO-
peIx B cooTBeTCTBHH ¢ EN 927-1:1996 cocTaBasaeT MEHEE 5 MKM MPH MPOBE-
JeHUH HenbITaHuH B cooTBeTcTBUH ¢ [SO 2808: 1997, MeToa 5A:

g) "TPYHTOBKH" 03HAYAKOT MOKPBLITHA C H30MHPYHOMUMH H/HIH 3a-
OIHTHBEIMH CBOﬁCTBHMH, KOTOPBIC MPEAHAZHAYUCHBI A1 HAHCCCHHA HA JCPCBAH-
HbIC KOHCTPY KLIHH H/IH CTEHbI H MMOTOJIKH!

) "BsiKylUHC TPYHTOBKH" O3HAYAKOT MOKPBITHS, IPSJAHA3HAYCHHBIC
OIS CTAOHMIH3ALMHA PBIXJIBIX YACTHII TIOLTOXKKH HIH MPHIAHUS THAPO(OOHBIX
CBOMCTB M/HJIM AJ15 3AILUHThLl JPEBECHHBI OT CHHEH THUJIH,

i) "OIHOKOMITOHEHTHBIE (Y HKIIMOHAIBHEIE TMOKPHITHS" O03HAYAKOT
()Y HKLMOHAIbHBIC TOKPBITHS HA OCHOBE [LICHKOOOPA3YHOILEro MaTepHasa.
OHu mpeIHA3HAYCHBI AT HAHCCCHHMS B TEX CIyHasx. Koraa TpeOyeTcs mpuaa-
HHE 0COOBIX CBOIICTR. HATIPHMEP 3TO OTHOCHTCS K TPYHTOBKE W BEPXHHM CIIO-
AM TOKPBITHH IM1aCTMACC; FPYHTOBOYHOMY C/IOK) HA JKCJIC3HBIN MOITO/KKAX.
IPYHTOBOYHOMY CJIOK) HA TAKHX XHMMMYCCKH AKTHBHBIX METAMIAX. KAK LIMHK H
AMIOMHHHH, a TAKKe K AHTHKOPPO3HOHHBIM OTACIOMHBIM MOKPBITHAM, HATIOMb-
HBIM TOKPBITHAM, B TOM YHCIE A5 ACPEBAHHBIX H LICMCHTHBIX IMOJIOB. MOKPHI-
THAM, MPEMATCTBY FOIHM HAHCCCHHI) HECAHKLIMOHHPOBAHHBIX HAIMHCCH U pH-
CYHKOB, OTHC3AIIMTHBIM TIOKPBITHSAM W TOKDPBITHAM, 00ECTICYMBAFOLIHM CO-
OMI0AcHHEe HOPM THCHEHBI B MHIUEBOH MPOMBILLIEHHOCTH HJIH Cay:kOax 3apa-
BOOXPAHCHHSA.

D "JIBY XKOMMOHEHTHBIE ()Y HKIHOHAJbHBIE MOKPBITHA" O3HAYAIOT
NMOKPBITHA, MPHMCHACMBIC B LCTAX, AHAJOTHYHBIX LICTAM I'[pHMCHCHPI}l OJdHO-
KOMITOHCHTHEIX TIOKPBITHil. HO CHAOKCHHBIC BTOPBIM KOMIIOHCHTOM (HAaIpH-
MEP. TPETHYHbIMH AMHHAMHM), 100aBIAEMbIM 10 HAHECEHHS HA [IOBEPXHOCTb:

k) "MHOTOUBETHBIC TIOKPBITHA" O3HAYAKOT TOKPBITHA, IPECAHA3HA-
YEHHBIC ATA MoavueHHA 3(pexkra mpuCyTCTBHSA ABYX TOHOB MJIH MHOTOLBET-
HOCTH HEMOCPEACTBEHHO MOCJIE HAHECCHHA MEPBOIO CIOs HA MOBEPXHOCTS,

)] "TlokpeiTHa ¢ AekopaTHBHEIM 3(derTomM" 03HAYAKOT MOKPHITHA,
MpeIHA3HAYCHHBIC A8 MOJYYECHHS OCOOBIX 3CcTeTHUYECKHX 3(P(PeKkToB Ha cre-
LHAABHO MOATOTOBICHHBIX MPCABAPUTEILHO OKPALICHHBIX MOATOMKKAX HIIH Oa-
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30BBIX COAX MOKPBITHH, KOTOPBIE BIOCICACTBHH 00pabaTHIBAIOTCA C TIOMO-
HIBE0 PA3THYHBIX HHCTPYMEHTOB B TEUEHHE MEPHOAA OTBEPIKIACHHS.

5 "ABTOPEMOHTHbIC TAKOKPACOUHBIC MATCPHAbI" O3HAYAKOT MPOIYKThI,
VKa3aHHBIE B MPHBOAMMBIX HIKE moaknaccax. OHH NMPUMEHAIOTCA A1 HAHE-
CEHH MOKPHITHI HA JOPOYKHBIC TPAHCIIOPTHBIC CPEACTBA HIIH HA KAKYHO-TO MX
YACTh B MPOLECCCE PEMOHTA. KOHCEPBALMH WIHM OTACIKH TPAHCMOPTHOIO Cpea-
CTBA 3a MpejenaMH 3aBOJA-H3TOTOBHTENA. B 3TOM OTHOmIEHHH "AOpOKHOE
TPAHCMOPTHOE CPEACTBO" O3HAYACT M000€ MEXAHHUYECKOE TPAHCMOPTHOE
CPCACTBO. MPCAHA3ZHAYMCHHOC AT HCIOIB30BAHHA HAa J0POTC B NOJHOH HIIH
HEMOMHOH KOMIIEKTALMH, WMEIOIEE MO MEHbIIEH MEpe 4YeThpe Koleca H
MAKCHMAIBHYI0 MPOEKTHYK CKOPOCTb CBHIILE 25 KM/4 M MPHUCHBI K HEMY. 34
HCKJIIOYCHHUCM TPAHCTIOPTHBIX CPCACTB, KOTOPHIC ABHIKVTCA IO PEIBCAM, H
CEIBCKOXO3MHCTBEHHBIX H JCCHBIX TPAKTOPOB H BCEH MOJBH/KHOM TCXHHKH:

a) "IlpoAyKTel A TMOATOTOBKH M OYHCTKH" O3HAYAKT MPOAYKTBI,
NPeTHA3HAYCHHBIE 1M VIATCHUS CTAPBIX MOKPBITHH M PKABYMHBI THOO Mexa-
HHYCCKHM. JHOO XHMHYCCKHM CniocofoM MIH A8 noafopa TOHA HOBBIX MO-
KPBITHIi:

i) MOATOTOBHTEIBHBIC MPOIYKThl BKIOYAOT B CEOS MOCUHOE Cpea-
CTBO [/ MHCTOACTA-PACTIBIAMTCAA (MPOAYKT. MPCAHAZHAYCHHBIH 1id
YHCTKH THCTOJICTOB-PACTIBUIMTEACH H APYTHX TPHCIOCOOmeHHIT), pac-
TBOPBI M1 VAAJICHHA KPAacKH, OOC3KHPHBAKIIHEC CPEACTBA (BKIHOYAA
CPCACTBA AHTHCTATHYCCKOTO THIA IS MJIACTMACC) M CPEACTBA AT yaa-
JCHHS KPEMHHITOPraHHYCCKHX MATCPHAIIOB;

it) "cpeacTBO A3 MPEIBAPHMTEILHON OUHCTKH" 03HAYACT YHMCTALIHIA
NPOAYKT. MPEAHA3HAYCHHBIA M3 VIAJICHHs NOBCPXHOCTHBIX 3arpsi3He-
HHH B MpoLecce MOATOTOBKH K HAHECEHHIO U JO HAHECEHHA MOKPBITHIL:

b) "JanonHAKIAS MNATACBKA" 03HAYACT COCAMHCHHME C BLICOKOH
BS3KOCTBIO, MPEAHA3HAYCHHOE AMS 3aJCJKH TTyOOKHX HEPOBHOCTCH MOBEpX-
HOCTH J0 HAHCCCHHS OTIACI04MHOM/ JI0BOAOYHOM IUMATICBKH,

c) "TpyHTOBKA" O3Ha4wacT MOOOC MOKPBITHE, KOTOPOC MPCIHAZHAYC-
HO JJIS1 HAHCCCHHS HETIOCPEICTBEHHO HA METATHYCCKYH) MOBEPXHOCTH HIH HA
HMEIOLIHECA HA HEH OTACHOYHBIC MATCPHAIBI C LENBI0 3ALWIKUTHI OT KOPPO3HH
10 HAHCCCHMSA TPYHT-BBIPABHHBATCIIA.

i) "oracnouHAN/IOBOAOYHAA  IUMATACBKA" O3HAYACT TOKPLITHE,
NPCOHA3HAYMCHHOC A1 HAHCCCHHMA HCMOCPCACTBCHHO IMNCPEI HAHCCCHH-
€M BEPXHEro CJI0s MOKPBITHA C LENbI0 OOCCHeueHHs KOPPO3HOHHOH
CTOMKOCTH. MPHIHIAHHI OTAEIOUYHOIO CJIOsl MOKPBITHS H CO3JaHHs
yCI0BHI A1 00pa30BaHHA MOBEPXHOCTH C OJHOPOIHOH ILEPOXOBATO-
CTBIQ My TEM 3AMONHEHHSA HE3HAYUTEIbHBIX HEPOBHOCTEH MOBEPXHOCTH:
i) "MHOrO()Y HKLHOHAIBHAS TPYHTOBKA A8 MCTANIHYCCKHN MMO-
BEPXHOCTEH" 03HAYACT MOKPHITHE, HAHOCHMOE C MPHUMEHEHHEM B Kaue-
CTBE I'PYHTOBOK TAKHX NPOIYKTOB, KAK YJY4YLUMTCIM AArE3MH. H30.1H-
PYIOLIHE MACTHKH, OTACIOYHBIC IUMATIACBKM, MOACIOH, I'PYHTOBKH 11d
MIACTMACC, TPYHTOBKH, JOMYCKAIOMIHE OKPAacKy Oe3 CYMIKH. HEMHHE-
paIbHBIC TPYHTOBKH — HAMOTHHUTEIH M HAMBLIACMBIC HATTOTHUTEIH:

iii)  "TpaBHIBHAs TPYHTOBKA" O3HAYACT TMOKPBITHA, COACPIKAILMC KaK
MuHHMYM 0.5% 1o Becy (Goc(hopHOH KHCIOThI, MPEIHAZHAYCHHBIC 1714
HAHECCHHS HEMOCPEACTBCHHO HA METAUTMYECKHE MOAIONKKH C LEITBIO
00CCIICHCHAA KOPPO3HOHHOM CTOHKOCTH M aATC3HH; MOKPBITHA, HCITONb-
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3yeMbI€ B KAU€CTBE IDYHTOBOK MO CBAPKY. & TAKIKE TPABHILHBIE pac-
TBOPBI A1 TaIbBAHH3UPOBAHHBIX H OLIHHKOBAHHBIX NOBEPXHOCTEIH:

d) "BepxHuit cnoit" o3HauacT Ar000C MUrMCHTHPOBAHHOC MOKPHI-
THE. KOTOPOE MPEIHAZHAYCHO AT HAHCCCHHA THOO OJHHMM CIOeM. THOO He-
CKOJILKHMH CIOAMH C LEJLI MOAYUCHHUA Oaecka U oOecneUeHHsI H3IHOCOCTOM-
KOCTH. BKarouaet B ¢eOs BCC BHAbI MATCPHAIOB., HCHOJB3YCMBIX B Ka4CCTBE
OCHOBHBIX H OECHBETHBIX MOKPBITHIA:

i) "0a30BbIiC MOKPHITHA" O3HAYAKT MHUTMCHTHPOBAHHBIC MOKPBITHA,
NPCAHASHAYMCHHBIC I MOJTYUCHHA HBCTOBOroO H .TIPOGOFO APYVroro :xKcia-
eMoro ontuueckoro 3(pdexra. Ho 6e3 riHUA nan oOecneueHHA H3HOCO-
CTOMKOCTH MOBEPXHOCTH CHCTEMBI NMOKPBITH

11) "OecLBETHOE MOKPHITHE" O3HAYAET MPO3PAavHOE MOKPBITHE, MPEI-
HATHAYCHHOC A1 NOIVYUCHHA (]]PIHHLLIHOFO rIsiHIAa H odecneyeHHs H3IHO-
COY CTOHYHBOCTH CHCTCMBI MOKPBITHA;

c) "OTacI0UYHBIC MOKPBITHA C OCOOBIMH CBOMHCTBAMH" O3HAYAKOT MO-
KPBITHS. MPCAHABHAYCHHBIC A5 HAHCCCHHMA B KAYCCTBC OTACIOYHBIN MOKPbI-
THI, K CBOHCTBAM KOTOPBIX MPEIBIBIAKTCI OCOOBIE TPEOOBAHMUS, HATIPHMED B
OTHOIICHHH TMOMYUYCHHS METATTHYSCKOTO HIH MEPAAMYTPOBOTO ONTHYECKOTO
3((exTa. BOSMOKHOCTH HAHCCCHMS MOKPBITHA OJHHM CIOCM. HAHCCCHMA BbI-
COKO3(p(DEKTHBHBIX CIIOEB OJHOTOHHOH OKPACKH H MPO3PAYHBIX CIOCB (HAMPH-
MEp, BALHILEHHBIX OT LAPATHH H (DIFOPHCLUHPYIOLMIMX MPO3PAYHBIX CIOEB),
OTpaKArLICro Ga30BOro CI0s. TEKCTYPHOrQ OTACIOUHOIO TMOKPLITHSA (HATIPH-
Mep. ¢ "MOTOTKOBBIM" Y30POM), MOKPBITHA ¢ 3(D(HEeKTOM MPOTHBOCKOTBKEHHA,
H BKJIKO4YAIOT B CCOS MACTHKH Ald JHHILA KY30Bd, aHTH[‘pﬂBHﬁH.bIC I'lOI(pl:lTPI}l..
BHYTPCHHHMC MOKPBITHSL /151 (DUHHUIIHOH OTACIKH, H a3 PO30IH,

0. CropoHsl 00ecneuuBatOT, YTOOBI MPOLY KThl, OXBATHIBACMBIC HACTOALLAM
TPHIOKCHHEM H MOCTYMAKIUKE B MPOJAKY B MPEACIAX HX TCPPHTOPHH, YI0-
BJICTBOPSIH MAKCHMANBHBIM 3HaueHHIM coaepixkaHus JIOC, npHBOOMMBIM B
tabauuax 1 u 2. g uenel pecTaBpallMH H IKCIUIYATALHOHHOIO PEMOHTA
30aHHH H PETPOABTOMOOMICH, OMPECACICHHBIX KOMIMETCHTHBIMH OpraHaMH B
KAUYeCTBE MMCHONIHX 0COOVH HCTOPHUSCKYHO M KVILTYPHVK HIeHHOCTh, CTopo-
Hbl MOTYT BbIAABAaTh HHAMBHAYAJIbHBIC PA3PCIICHHA HA KYIUTIO/MPOJAKY B
CTPOro OrpaHHYCHHBIN KOJIH4YCCTBAX MPOIYKTOB. KOTOPBIC HC COOTBESTCTBYHOT
npeneabHbiM 3HauYeHusIM JIOC, yCTAHOBIEHHBIM B JAHHOM npuaokeHHH. CTo-
POHBI MOTYT TAK/KE BbIBOAMTH H3-TOA ACHCTBHS BBIILICMPHBOIHMMEBIX TpedoBa-
HHii MPOIYKTHL, NPOJABACMbIC A HCKIFOMHTEILHOIO MCIOJIB30BAHHS B PaM-
KAX BHIOB JACATEIBHOCTH, OXBATHIBAEMBIX MPHIOKEHHEM VI M ocymiecTBise-
MBIX 3aPErHCTPHPOBAHHLIM HJIH ABTOPH3OBAHHBIM OMEPATOPOM B COOTBET-
CTBUH C 3THM TPHIOKCHHEM,

Tabdauua 1
MakcumanbsHoe copepranne JIOC s JakoKpacoMHBIX MATEPHATIOR

Hooxaace npodyxma Tun (BT
BayTpenHHe MaTOBEIE CTEHH H NOTOIKH ([MIAHIIEBHTOCTE < 25 nipu 60°) BO 30
op 30
BuyTpeHHue IIIsiHIEBbIe CTEHE M HOTONKH ([ISHIUEBUTOCTL > 2 1ipH 60°) BO 100
OoP 100
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Hodxnace npodyxma Tun (a/n)*
Buemtue cTeHbl ¢ MUHEPaILHOH 110 J10KKOH BO 40
oP 430
Kpacku, HAHOCHUMEIEC Ha BHY TPEHHHE/BHENIHHE 000 PHEIC NIEMEHTH H BO 130
0OIHIIOBOYHEIE MaTepHalkl U3 JIepeBa U MeTala opP 300
Jlaxu ¥ ipoTpaBeL I ApeBecHHB], B TOM HHCIIE HEMPO3padHLIe IpoTpa- BO 130
BBI JUId IPEBECHHBL, HAHOCHMBIE HA BHYTPEHHHE/BHEITHUE JI000PHEIE orp 400
IEMEHTBI
DKOHOMMHYHbIE CTPOMTEIbHBIE IPOTPABLL JUIA JPEBECHHBL, HAHOCHMbBIE BO 130
Ha BHYTPEHHHE U BHEITHHUE TTOBEPXHOCTH op 700
['pvuroska BO 30
op 350
CBA3bIBAIONLAS [PYHTOBKA BO 30
OP 750
OIHOKOMITOHEHTHEIE (Y HKITMOHAILHBIE TIOKPBITHS BO 140
Oop 500
JIBYy XKOMIIOHEHTHBIC PeaKTHBHEIE (pyHKIHOHANLHEIE MOKPBITHA JUIH OCO- BO 140
GBI BU/IOB KOHEMHOI'O HCIIOIB30BAHUI OP 500
MHoOronBeTHEIE MOKPHITHS BO 100
OP 100
TTokpRITHA ¢ JleKopaTHBHEIM MperToM BO 200
OoP 200
* /11 B rOTOBOM K HCIIOJIB30BaHHIO IPOIYKTE.
Tabauna 2
Maxcnmansroe coaepaanne JIOC nist ABTOPEMOHTHBIX JIAKOKPACOYHBIX
MATEPHATOB
Hodrnace npodyxma Hoxpumua JOC (2/n)=
[IpoaykTH J1s IOJArOTOBKU U [IpOYKTHL 17181 [I0/ITOTOBKH 850
OUHCTKH
CpejicTBa A1 Hpe/IBAPUTEILHON OUHCTKH 200
3anoaHAIOnast mnaTieska Bcee THimt 250
I'pyHTOBKA Orenounast/ JOROJOUHAS MINATIERKA 540
H MHOTO(YHKI[MOHATEHASA TPYHTOBKA
(U1 MeTallIHYeCKHX MOBEPXHOCTEH)
TpaBunbHas IpyHTOBKA 780
Bepxuuit cioit Bee Turint 420
OT1/e104HbIE TTOKPLITHS Bee turint 840

¢ OCODBIMH CBOHCTBAMH

# /11 B TOTOBOM K HCIIOIB30BAHMIO POAYKTE. 3a HCKITIOUCHHEM "IIPOJIYKTOB JUis
LIOAIOTOBKH KM 0HHCTKK", J1H000€ COJePiKaHUe BOAbL B LIPOAVKTE, IOTOBOM K HC1I0JIL30BHHUIO,

HE cleJyeT NPHHUMATE BO BHHMAHHE.
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Kanaaa

74 [Tpeaeabubie 3HAUCHHS AT orpaHuydeHus Buibpocos JIOC B pesyabTate
HCHOIB30BAHHS MOTPEOUTECIBCKUX H KOMMCPHUCCKHX MPOAVKTOB OVAVT HaIc-
SKALMM 00Pa30M OMpEIeaAThCA C YYETOM HH(POPMALIMH O CY ILIECTBY FOLIUX ME-
TOAAX KOHTPOJIA, MPEACTbHBIX THAYCHUH, TIPHUMEHSIEMBIX B JPYTHUX KPHCIHK-
LFAX, H HHGKCY TOMSTHY TBIX JOKYMCHTOB!

a) HopMaTHBHBIC AKTHI, YCTAHABIHBAIOIHEC MPEIACIbHBIC 3HAUCHHA
koHueHTpauuu JIOC aag apXUTCKTY PHBIX MOKPBITHEH, SOR/2009-264;

b) [IpeaeneHele 3HAYEHHS KOHLUEHTPaLUHii JIOC 11 aBTOPEMOHTHBIX
nakokpacouHsix Matepuanos. SOR/2009-197:

c) HopMaTuBHBIE aKThl. BHOCAIIUE MOTIPABKH B HOPMATHBHBIE AKTHI
O BanpeTe OMPEAcJeHHBIX TOKCHUHBIX BeruecTB, 2005 roa (2-MeTOKCHITAHOI,
neHTaxaopOeHs30n U TeTpaxaopoeHsoast), SOR/2006-279;

d) denepaibHbiec  HOPMBL B OTHOLIEHHH  TaJIOFEHOY INIEPOAOB,
SOR/2003-289:

e) HopMaTHBHBIE aKTBI O 3ampeTe OMPEAEJEHHBIX TOKCHYHBIX BE-
mwecTB. SOR/2003-99:

f) HopMaTHBHBIE aKThl B OTHOLICHHH O0C3KUPHBAHHS PACTBOPHTE-
asamu, SOR/2003-283;

g) HopMaTHBHBIC aKThl B OTHOIUCHHH TCTPAaXJIOP3THICHA (HOpMa-
THBHBIE AKTBHl B OTHOLUEHHH HCIIONb30BAHUA B LEMIX CY NOH XHMHYECKOH YHCT-
KH 1 TpeboBauHuii kK otueTHocTH), SOR/2003-79:

h) [ToctaHoBnEeHHE O A0DABICHHWH TOKCHYHBIX BEIICCTB B MeEpe-
uenb | k 3akony o0 oxpane okpyskaioueii cpeast Kanaast, 1999 rozx;

i) VBeIOMICHHE B OTHOILUEHHH OTPEACICHHBIX BELIECCTB B MEPEUHE
ObITOBEIX BemecTB (I1BB);

» [TocTaHOBNCHHE O BHCCCHHH MOMPABKH B rnepedcHs | Kk 3akonHy
06 oxpane okpykawumei cpeasl KaHaael, 1999 rox (mporpaMa pa3iHUHBIX
Mep):

k) HopMaTuBHEIE aKTBI B OTHOIIEHUH BEIIECTB, BEAYIUUX K HCTOILE-
HHIO 030HOBOIO ciaosa, SOR/99-7:

)] [TpeanaracMmbIC HOPMATHBHBIC AKThl B OTHOLUCHHH IPCACIBHBIX
sHaueHHH KoHUeHTpauuu JIOC B onpeaeaeHHBIX MPOAY KTaxX:

m) llpeanaraemoe YBCAOMJICHHE, TPEOYIOIIECE MOATOTOBKH H OCY-
NICCTRICHHUS TITAHOB NPO(MIAKTHKH 3ATPA3HCHHS OTPEACICHHBIMH BEIIC-
cTBamMHu U3 repeuHs 1 k 3akoHy 00 oxpaHe oxpy:xarouci cpeast Kanaasr, 1999
rojl. B OTHOILUCHHH CCKTOPA MO H3TOTOBICHHIO CMOJ H MCKYCCTBCHHOTO Kayuy-
Ka;

n) [Mpeanaraemoe yBeIOMICHHE, TpeOYHOIIEE MOATOTOBKH H OCY-
LICCTBJICHHS IUIAHOB NPO()HIAKTHKH 3arpA3HCHHSA ONPEACICHHBIMH BCILE-
cTBaMH W3 nepeuHs | k 3akoHy 00 oxpaHe okpy:xkawomeH cpeasl Kanaas, 1999
roJ. HCMOIb3YCMBIMH B CCKTOPE MO MPOH3BOACTBY MOJHYPETAHA H APYTHX IC-
HHCTBIX MaTEPHANIOB (3a HCKIHOUYEHHEM MOJHCTHPOA):

0) VBeIOMIEHHE B OTHOIICHHH OMNPEICICHHBIX THAPOXIOP(TOpPYT-
JIEPOJOB;
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p) Yne,uon_-'[enue B OTHOLUCHHH Ol'lpeﬂe_TleHHle BCILCCTB HJ nepe'mﬂ
ObITOBEIX BemecT ([16B); u

Q DKOTOrH4ECKHH KOJACKC MPAKTHYCCKHX MEP MO CHHIKCHHIO Bbl-
OpOCOB pACTBOPHTECH NMPEANPHATHAMHE CY X0it XHUMHUCCKOH YHCTKH, PN1053.

Coeaunennbie llltarbl AMepukH

8. IMpeaeabHbie 3HAUEeHHs A1 orpaHuydeHus Beibpocos JIOC u3 ucTouHu-
KOB. Ha KOTOPBIC PAcTpPOCTPAHAITCS HALMOHATBHBIC HOPMATHBBI BBIOPOCOB
JNETYYHX OPraHHYECKHX COCJAHHEHHH M1 MOTPEOHTENBCKHX H KOMMEPYECKHX
MPOAY KTOB, YKA3aHBI B CIICAYOLIHX JOKY MCHTAX !

a) aBTOpeMOHTHBIC TMOKpeITHA — C.®.H. 40. pazazen 59. mompas-
aex B;

b) notpedurensckue npoaykrel — C.®.H. 40, pasgen 59, nmompas-
aen C;

c) APXHTEKTYpHBIC TOKpeiTHs — C.D.H. 40, pasaen 39. noapas-
aenD:wu

d) a3posoasHbie nokpeiTist — C.M.H. 40, pa3aen 59, nogpasaen E."
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for Legal Affairs)

United Nations
New York, 28 February 2013

Je certifie que le texte qui précéde
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Modification du texte et des annexes II
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annexes X et XI, fait a Genéve le 4
mai 2012.
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(Secrétaire général adjoint
aux affaires juridiques)

Organisation des Nations Unies
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PROTOCOLE A LA CONVENTION DE 1979 SUR LA POLLUTION
ATMOSPHERIQUE TRANSFRONTIERE A LONGUE DISTANCE, RELATIF A
LA REDUCTION DE L'ACIDIFICATION, DE L'EUTROPHISATION ET DE
L'OZONE TROPOSPHERIQUE

GOTEBORG (SUEDE), 30 NOVEMBRE 1999

ADOPTION D'UNE MODIFICATION DU TEXTE ET DESANNEXESII A IX DU PROTOCOLE ET
AJOUT DE NOUVELLES ANNEXES X ET XI

Le Secrétaire généra de I'Organisation des Nations Unies, agissant en sa qualité de dépositaire,
communique :

Par lettre en date du 12 février 2013, le Secrétaire exécutif de la Commission économique des
Nations Unies pour I’ Europe ainformé le dépositaire que le 4 mai 2012, lors de la trentiéme session de
I’ Organe exécutif d de la Convention sur la pollution atmosphérique transfrontiére a longue distance,
tenue a Genéve, les Parties au Protocole ont adopté par consensus par décision 2012/2, une
Modification du texte et des annexes |1 alX du Protocole de 1999 relatif alaréduction de
I'acidification, de I’ eutrophisation et de I’ 0zone troposphérique et gjout de nouvelles annexes X et XI.

En vertu du paragraphe 3 de |’ article 13 du Protocole, I' Amendement entrera en vigueur a
I’ égard des Parties qui I’ ont acceptée e quatre-vingt-dixieéme jour qui suit ladate alaquelle deux tiers
des Parties ont déposé leur instrument d’ acceptation de cet amendement auprées du Dépositaire.
L’ amendement entrera en vigueur al’ égard de toute autre Partie le quatre-vingt-dixiéme jour qui suit la
date alaquelle ladite Partie a déposé son instrument d’ acceptation de I’amendement.

On trouvera ci-joint, une copie du texte authentique de I’ Amendement en langues anglaise,
francaise et russe.

Le 28 février 2013

-

Attention : Les Services des traités des Ministéres des affaires étrangeres et des organisations
international es concernés. L es notifications dépositaires sont publiées uniquement en format électronique.
L esnotifications dépositaires sont mises aladisposition des missions permanentes auprés des Nations Unies
sur le site Internet de la Collection des traités des Nations Unies a |'adresse http://treaties.un.org, sous la
rubrique "Notifications dépositaires (CNs) . En outre, les missions permanentes et toute autre personne
intéressée peuvent s abonner pour recevoir les notifications dépositaires par email atraversle "Services
automatisés d'abonnement”, qui est également disponible al'adresse http://treaties.un.org.



Amendment of the text of and annexes II to IX to the
1999 Protocol to Abate Acidification, Eutrophication
and Ground-level Ozone and the addition of new
annexes X and XI

Article 1
Amendment

The Parties to the 1999 Protocol to Abate Acidification, Eutrophication and
Ground-level Ozone, meeting within the thirtieth session of the Executive Body,

Decide to amend the 1999 Protocol to Abate Acidification, Eutrophication and
Ground-level Ozone (Gothenburg Protocol) to the Convention on Long-range
Transboundary Air Pollution as set out in the annex to this decision.

Article 2
Relationship to the Gothenburg Protocol

No State or regional economic integration organization may deposit an instrument of
acceptance of this Amendment unless it has previously, or simultaneously, deposited an
instrument of ratification, acceptance, approval or accession to the Gothenburg Protocol.

Article 3
Entry into force

In accordance with article 13, paragraph 3. of the Gothenburg Protocol, this Amendment
shall enter into force on the ninetieth day after the date on which two thirds of the Parties to
the Gothenburg Protocol have deposited with the Depositary their instruments of
acceptance thereof.

Annex

Preamble

1. In the second preambular paragraph. the words “volatile organic compounds and
reduced nitrogen compounds™ are replaced by the words “volatile organic compounds,
reduced nitrogen compounds and particulate matter”.

2. In the third preambular paragraph, the words “and particulate matier” are inserted
after the word “ozone™.

-

3. In the fourth preambular paragraph. the words “sulphur and volatile organic
compounds. as well as secondary pollutants such as ozone™ are replaced by the words
“sulphur. volatile organic compounds. ammonia and directly emitted particulate matter. as
well as secondarily formed pollutants such as ozone, particulate matter”.



4. The following preambular paragraph is added between the fourth and fifth
prcambular paragraphs:

“Recognizing the assessments of scientific knowledge by international
organizations, such as the United Nations Environment Programme, and by the
Arctic Council, about the human health and climate co-benefits of reducing black
carbon and ground-level ozone, particularly in the Arctic and in the Alpine
regions,”.

o

For the sixth preambular paragraph there is substituted:

Recognizing also that Canada and the United States of America are bilaterally
addressing cross-border air pollution under the Canada — United States Air Quality
Agreement, which includes commitments by both countries to reduce emissions of
sulphur dioxide. nitrogen oxides and volatile organic compounds. and that the two
countrics are considering the inclusion of commitments to reduce emissions of
particulate matter.

6. For the seventh preambular paragraph there is substituted:

Recognizing firthermore that Canada is committed to achieving reductions of
sulphur dioxide. nitrogen oxides, volatile organic compounds and particulate matter
to meet the Canadian Ambient Air Quality Standards for ozone and particulate
matter and the national objective to reduce acidification. and that the United States is
committed to the implementation of programmes to reduce emissions of nitrogen
oxides, sulphur dioxide. volatile organic compounds and particulate matter
necessary lo meel national ambient air quality standards for ozone and particulate
matter, to make continued progress in reducing acidification and cutrophication
effects and to improve visibility in national parks and urban areas alike,

7. The ninth and tenth preambular paragraphs are replaced by the following preambular
paragraphs:
“Taking into account the scientific knowledge about the hemispheric
transport of air pollution, the influence of the nitrogen cycle and the potential
synergies with and trade-offs between air pollution and climate change,

Aware that emissions from shipping and aviation contribute significantly to
adverse effects on human health and the environment and are important issues under
consideration by the International Maritime Organization and the International Civil
Aviation Organization,”,

8. In the fifteenth preambular paragraph, the words “ammonia and volatile organic
compounds™ arc replaced by the words “ammonia, volatile organic compounds and
particulate matter”.

9. In the nineteenth preambular paragraph. the words “and particulate matter. including
black carborn.” are inserted after the words “nitrogen compounds™.

10.  The twentieth and twenty-first preambular paragraphs are deleted.
11.  Inthe twenty-second preambular paragraph:

(a)  The words “and ammonia™ are replaced by the words “and reduced nitrogen
compounds™; and

(b)  The words “including nitrous oxide™ are replaced by the words . including
nitrous oxide and nitrate levels in ecosystems.™.

12, Inthe twenty-third preambular paragraph, the word “tropospheric™ is replaced by the
words “ground-level”.



Article 1

e

+.
“atmos

5

The following paragraph is addcd aftcr paragraph 1:

1 bis. The terms “this Protocol”, “the Protocol” and “the present Protocol”™ mean the
1999 Protocol to Abate Acidification, Eutrophication and Ground-Level Ozone, as
amended from time to time;

The words *. expressed as ammonia (NH;)” are added at the end of paragraph 9.
The following paragraphs are added after paragraph 11:

11 bis. “Particulate matter” or “PM” is an air pollutant consisting of a mixture of
particles suspended in the air. These particles differ in their physical propertics (such
as size and shape) and chemical composition. Unless otherwise stated. all references
to particulate matter in the present Protocol refer to particles with an aerodynamic
diameter equal to or less than 10 microns (um) (PM,s). including those with an
aerodynamic diameter equal (o or less than 2.5 um (PM,s):

11 ter. “Black carbon™ means carbonaceous particulate matter that absorbs light;

11 quater.  “Ozone precursors’ means nitrogen oxides, volatile organic
compounds. methane and carbon monoxide:

In paragraph 13, the words “or fluxes to receptors™ arc inserted after the word
phere”.

In paragraph 15. the words “volatile organic compounds or ammonia™ are replaced

by the words “volatile organic compounds, ammonia or particulate matter™.

6.

For paragraph 16 there is substituted:

“New stationary source” means any stationary source of which the construction or
substantial modification is commenced after the expiry of one year from the date of
entry into force for a Party of the present Protocol. A Party may decide not to treat
as a new stationary source any stationary source for which approval has alrcady been
given by the appropriate competent national authorities at the time of entry into
force of the Pratocol for that Party and provided that the construction or substantial
modification is commenced within 5 years of that date. It shall be a matter for the
competent national authorities to decide whether a modification is substantial or not,
taking account of such factors as the environmental benefits of the modification.

Article 2

In the chapeau:
(a)  Before the words “The objective of the present Protocol” is inserted *1.”;

(b)  The words “ammonia and volatile organic compounds™ are replaced by the

words “ammonia. volatile organic compounds and particulate matter”;

(c) The words “and the environment™ are inscrted after “human health™:

(d)  The words “materials and crops™ are replaced by the words “materials, crops

and the climate in the short and long term™; and

(¢)  The words . particulate matter” arc inserted after the word “cutrophication”.



2. The words “, (hat allow ecosystem recovery” are inserted at the end of
subparagraph (a).

3 In subparagraph (b). the words “, that allow ecosystem recovery” are added at the
end of the subparagraph and the word “and” is deleted after the semicolon.

4. In subparagraph (¢) (ii). the words “Canada-wide Standard™ are replaced by the
words “Canadian Ambient Air Quality Standard”.

5. New subparagraphs (d). (e) and (f) are added after subparagraph (c) as follows:
(d)  For particulate matter;

(1) For Partics within the gecographical scope of EMEP. the critical levels
of particulate matter. as given in annex I:

(i) For Canada, the Canadian Ambient Air Quality Standards for
particulate matter; and

(iii)  For the United States of America, the National Ambient Air Quality
Standards for particulate matter;

(e)  For Parties within the geographical scope of EMEP, the critical levels
of ammonia, as given in annex I: and

(H) For Parties within the geographical scope of EMEP, the acceptable
levels of air pollutants to protect materials, as given in annex [.

6. A new paragraph 2 is added at the end of article 2 as follows:

2 A further objective is that Partics should, in implementing measures to
achieve their national targets for particulate matter, give priorily. to the extent they
consider appropriate. to emission reduction measures which also significantly reduce
black carbon in order to provide benefits for human health and the environment and
to help mitigation of near-term climate change.

Article 3

I; In paragraph 1:

(@)  The word “ceiling” in the first line is replaced by the words “reduction
commitment™;

(b)  The word “ceiling” in the second line is replaced by the word “commitment™;
and

(c)  The words “In taking steps to reduce cmissions of particulate matter. cach
Party should seek reductions from those source categories known to emit high amounts of
black carbon. to the extent it considers appropriate.” are added at the end of the paragraph.

2, In paragraphs 2 and 3, the words “V and VI™ are replaced by the words *V, VI
and X7,

-

3. The words “Subject to paragraphs 2 bis and 2 ter.” are inserted at the beginning of
paragraph 2.
4. New paragraphs 2 bis and 2 ter are inserted as follows:

2 bis. A Party that was already a Party to the present Protocol prior to entry into
force of an amendment that introduces new source categories may apply the limit
values applicable to an "existing stationary source” to any source in such a new
category the construction or substantial modification of which is commenced beflore



the expiry of one vear from Lhe date of entry into force of (hat amendment for that
Party, unless and until that source later undergoes substantial modification.

2 ter. A Party that was already a Party to the present Protocol prior to entry into
force of an amendment that introduces new limit values applicable to a “new
stationary source” may continue to apply the previously applicable limit values to
any source the construction or substantial modification of which is commenced
before the expiry of one year from the date of entry into force of that amendment for
that Party. unless and until that source later undergoes substantial modification.

5. Paragraph 4 is deleted.
6. For paragraph 6 there is substituted:

Each Party should apply best available techniques to mobile sources covered by
annex VIII and to each stationary source covered by annexes IV, V, VI and X, and,
as il considers appropriate, measures (0 control black carbon as a component of
particulate matter. taking into account guidance adopted by the Executive Body.

T For paragraph 7 there is substituted:

Each Party shall. insofar as it is technically and economically feasible. and taking
into consideration the costs and advantages, apply the limit values for VOC contents
of products as identified in annex XI in accordance with the timescales specified in
annex VIIL.

8. In paragraph 8 (b):

(a) The words “document V" and “at its seventeenth session (decision 1999/1)
and any amendments thereto” are deleted: and

(b)  The following sentence is added at the end of the paragraph:

Special attention should be given to reductions of ammonia emissions [rom
significant sourccs of ammonia for that Party.

9. In paragraph 9 (b). the words “ammonia and/or volatile organic compounds
contributing to acidification, eutrophication or ozone formation™ are replaced by the words
“ammonia, volatile organic compounds and/or particulate matter contributing to
acidification, eutrophication. ozone formation or increased levels of particulate matter”.

10.  In paragraph 10 (b). the words “sulphur and/or volatile organic compounds™ are
replaced by the words “sulphur, volatile organic compounds and/or particulate matter”.

11.  Forparagraph 11 there is substituted the following:

Canada and the United States of America shall. upon ratification. acceptance or
approval of, or accession to the present Protocol or the amendment contained in
decision 2012/2 submit to the Executive Body their respective emission reduction
cominitments with respect (o sulphur, nitrogen oxides. volatile organic compounds
and particulate matter for automatic incorporation into annex I1.

12. New paragraphs are added after paragraph 11 as follows:

11 bis. Canada shall also upon ratification. acceptance or approval of, or accession
to the present Protocol. submit to the Exccutive Body relevant limit values for
automatic incorporation into annexes IV, V. VI, VIII, X and XI.



11 ter. Each Party shall develop and maintain inventories and projections for the
cmissions of sulphur dioxide, nitrogen oxides. ammonia, volatile organic
compounds. and particulate matter. Parties within the geographic scope of EMEP
shall use the methodologies specified in guidelines prepared by the Steering Body of
EMEP and adopted by the Parties at a session of the Executive Body. Parties in
areas outside the geographic scope of EMEP shall use as guidance the
methodologies developed through the workplan of the Executive Body.

11 quater. Each Party should actively participate in programmes under the
Convention on the effects of air pollution on human health and the environment.

11 quinquies. For the purposes of comparing national emission totals with emission
reduction commitments as set out in paragraph 1. a Party may use a procedure
specified in a decision of the Executive Body. Such a procedure shall include
provisions on the submission of supporting documentation and on review of the use
of the procedure.

E. Article 3 bis

1. A new article 3 bis is added as follows:

Article 3 bis
Flexible Transitional Arrangements

L. Notwithstanding article 3, paragraphs 2, 3. 5 and 6. a Party to the Convention
that becomes a Party to the present Protocol between Jamuary 1. 2013, and
December 31. 2019. may apply flexible transitional arrangements for the
implementation of limit values specified in annexes VI and/or VIII under the
conditions specified in this article.

2. Any Party electing to apply the flexible transitional arrangements under this
article shall indicate in its instrument of ratification. acceptance or approval of or
accession to the present Protocol the following:

(a)  the specific provisions of annex VI and/or VIII for which the Party is
electing to apply flexible transitional arrangements: and

(b)  an implementation plan identifying a timetable for full implementation
of the specified provisions,

3. An implementation plan under paragraph 2 (b) shall. at a minimum. provide
for implementation of the lmit values for new and existing stationary sources
specified in Tables 1 and 5 of annex VI and Tables 1, 2, 3. 13 and 14 of annex VIII
no later than eight years after entry into force of the present Protocol for the Party, or
December 31. 2022, whichever is sooner.

4 In no case may a Party’s implementation of any limit values for new and
existing stationary sources specified in annex VI or annex VIII be postponed past
December 31, 2030,

5, A Party electing to apply the flexible transitional arrangements under this
article shall provide the Executive Secretary of the Commission with a triennial
report of its progress towards implementation of annex VI and/or annex VIII. The
Executive Secretary of the Commission will make such triennial reports available to
the Executive Body.



Article 4

1. In paragraph 1. the words “ammonia and volatile organic compounds™ arc replaced
by the words “ammonia. volatile organic compounds and particulate matter, including black
carbon’.

2, In paragraph 1 (a), the words “low emission burners and good environmental
practice in agriculture” are replaced by the words “low emission burners. good
environmental practice in agriculture and measures that are known to mitigate emissions of
black carbon as a component of particulate matter”™.

Article 5

1. In paragraph 1 (a):

(a)  The words “ammonia and volatile organic compounds™ are replaced by the
words “ammonia, volatile organic compounds and particulate matter, including black
carbon™; and

(by The words “national emission ceilings or” are replaced by the words
“emission reduction commitments and”.

2 For paragraph 1 (c) is substituted:

(¢)  Levels of ground-level ozone and particulate matter;
3. In paragraph 1 (d). *6.” is replaced by “6: and”.
4. A new paragraph 1 (e) is added as follows:

(c) The environmental and human health improvements associated with
attaining emission reduction commitments for 2020 and beyond as listed in annex I1.
For countries within the geographical scope of EMEP, information on such
improvements will be presented in guidance adopted by the Executive Body.

5. In paragraph 2 (c):

(a) The words “Health and environmental” are replaced by the words “Human
health, environmental and climate™; and

(b) The words “reduction of”* are inserted after the words “associated with™.

Article 6

1. In paragraph 1 (b). the words “"ammonia and volatile organic compounds™ are
replaced by the words “aminonia, volatile organic compounds and particulate matter”.

2 In paragraph 1 (f), the words “documents 1 to V™~ and “at its seventeenth session
(decision 1999/1) and any amendments thereto™ are deleted.

2

3. In paragraph 1 (g). the words “document VI” and “at its seventeenth session
(decision 1999/1) and any amendments thercto™ are deleted.

4, In paragraph 1 (h). the words “ammonia and volatile organic compounds™ are
replaced by the words “ammonia, volatile organic compounds and particulate matter”.



6.

For paragraph 2 is substituted:
Each Party shall collect and maintain information on;

(a)  Ambient concentrations and depositions of sulphur and nitrogen
compounds;

(b))  Ambient concentrations of ozone. volatile organic compounds and
particulate matter; and

(c)  If practicable, estimates of exposure to ground-level ozone and
particulate matter.

Each Party shall, if practicable. also collect and maintain information on the effects
of all of these pollutants on human health. terrestrial and aquatic ecosystems.
matenals and the climate. Parties within the geographic scope of EMEP should use
guidelines adopted by the Executive Body. Parties outside the geographic scope of
EMEP should use as guidance the methodologies developed through the workplan
of the Executive Body.

A new paragraph 2 bis is inserted as follows:

2 bis. Each Party should, to the extent it considers appropriate, also develop and
maintain inventories and projections for emissions of black carbon. using guidelines
adopted by the Executive Body.

Article 7

L.

In paragraph 1 (a) (ii). for the words “paragraph 3" are substituted the words

“paragraphs 3 and 7”.

2.

3
organi
+
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For the chapeau of paragraph 1 (b) is substituted:

(b)  Each Party within the geographical scope of EMEP shall report (o
EMEP through the Exccutive Sccrctary of the Commission the following
information for the emissions of sulphur dioxide. nitrogen oxides, ammonia, volatile
organic compounds and particulate matter. on the basis of guidelines prepared by the
Steering Body of EMEP and adopted by the Executive Body:

In paragraph 1 (b) (i). the words “of sulphur, nitrogen oxides. ammonia and volatile

¢ compounds™ are deleted.

In paragraph 1 (b) (ii):

(a) The words “of each substance™ are deleted: and

(b)  Forthe number “(1990)" is substituted the words “specified in annex II”,
In paragraph 1 (b) (1i1). the words “and current reduction plans™ are deleted.

For paragraph 1 (b) (iv) is substituted:

(iv)  An Informative Inventory Report containing detailed information on
reported emission inventories and emission projections;

A new paragraph 1 (b bis) is added as follows:

(b bis) Each Party within the geographical scope of EMEP should report
available information to the Executive Body. through the Executive Secretary of the
Commission, on its air pollution effects programmes on human health and the
environment and atmospheric monitoring and modelling programmes under the
Convention. using guidelines adopted by the Executive Body:



8. For paragraph 1 (c). there is substituted:

(c)  Parties in areas outside the geographical scope of EMEP shall report
available information on levels of emissions. including for the reference year
specified in annex II and appropriate to the geographic area covered by its emission
reduction commitments, Parties in areas outside the geographic scope of EMEP
should make available information similar to that specified in subparagraph (b bis).
if requested to do so by the Executive Body.

9. A new subparagraph (d) is added after subparagraph 1 (c) as follows:

(d  Each Party should also report. where available. ils ecmissions
inventories and projections for emissions of black carbon, using guidelines adopted
by the Executive Body.

10.  For the chapeau to paragraph 3. there is substituted:

Upon the request of and in accordance with the timescales decided by the Executive
Body. EMEP and other subsidiary bodies shall provide the Executive Body with
relevant information on:

11.  In paragraph 3 (a). the words “particulate matter including black carbon.” are
inserted after the words “concentrations of .

12.  In paragraph 3 (b). the words “ozone and its precursors.” are replaced by the words
“particulate matter, ground-level ozone and their precursors;”.

13.  New subparagraphs (c) and (d) are inserted after subparagraph 3 (b) as follows:

(c) Adverse cffects on human health, natural ccosystems. materials and
crops. including interactions with climate change and the environment related to the
substances covered by the present Protocol. and progress in achieving human health
and environmental improvements as described in guidance adopted by the Executive
Body; and

(d) The calculation of nitrogen budgets. nitrogen use efficiency and
nitrogen surplises and their improvements within the geographical area of EMEP,
using guidance adopted by the Executive Body.

14.  The final sentence of paragraph 3 is deleted.

15.  In paragraph 4, the words “and particulate matter” are added at the end of the
paragraph.
16.  In paragraph 5. the words “actual ozone concentrations and the critical levels of

ozone™ arc replaced by the words “actual ozone and particulate matter concentrations and
the critical levels of ozone and particulate matter”,

17. A new paragraph 6 is added as follows:

6. Notwithstanding article 7.1 (b), a Party mayv request the Executive Body for
permission to report a limited inventory for a particular pollutant or pollutants if:

(a)  The Party did not previously have reporting obligations under the
present Protocol or any other protocol for that pollutant; and

(b)  The limited inventory of the Party includes, at a minimum, all large
point sources of the pollutant or pollutants within the Party or a relevant PEMA,

The Executive Body shall grant such a request annually for up to five years after
entry into force of the present Protocol for a Party. but in no case for reporting of
emissions for any year after 2019. Such a request will be accompanied by



information on progress toward developing a more complete inventory as part of the
Party’s annual rcporting.

Article 8

1. In paragraph (b). the words “particulate matter, including black carbon.™ are inserted
after the words “those on™.

2. In paragraph (c). the words “nitrogen compounds and volatile organic compounds™
arc replaced by the words “nitrogen compounds. volatile organic compounds and
particulate matter, including black carbon™.

-

3. After paragraph (d). a new paragraph (d bis) is added as follows:

The improvement of the scientific understanding of the potential co-benefits for
climate change mitigation associated with potential reduction scenarios for air
pollutants (such as methane, carbon monoxide and black carbon) which have near-
term radiative forcing and other climate cffects;

4. In paragraph (e). the words “eutrophication and photochemical pollution™ are
replaced by the words “eutrophication. photochemical pollution and particulate matter™.

5 In paragraph (f). the words “ammonia and volatile organic compounds™ are replaced
by the words “ammonia, volatile organic compounds and other ozone precursors. and
particulate matter”.

6. In paragraph (g):

(a)  The words “nitrogen and volatile organic compounds™ are replaced by the
words “nitrogen, volatile organic compounds and particulate matter™;

(b)  The words “including their contribution to concentrations of particulate
matter.” are deleted: and

(c)  The words “volatile organic compounds and tropospheric ozonc™ arc replaced
by the words “volatile organic compounds. particulate matter and ground-level ozone™.

L. In paragraph (k):

(a) The words “environment and human health” are replaced by the words
“environment, human health and the impacts on climate™. and

(b)  The words “ammonia and volatile organic compounds™ are replaced by the
words “ammonia, volatile organic compounds and particulate matter”.

Article 10
1. In paragraph 1, the words “sulphur and nitrogen compounds™ are replaced by the
words “sulphur, nitrogen compounds and particulate matter™.

2 In paragraph 2 (b):

(a)  The words “health effects” are replaced by the words “human health effects,
climate co-benefits™; and

(b)  The words “particulate matter,” are inserted after the words “related to™,

10
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New paragraphs 3 and 4 are added as follows:

3. The Executive Body shall include in its reviews under this article an
evaluation of mitigation measures for black carbon emissions. no later than at the
second session of the Executive Body after entry into force of the amendment
contained in decision 2012/2.

4, The Parties shall, no later than at the second session of the Executive Body
after entry into force of the amendment contained in decision 2012/2, evaluate
ammonia control measures and consider the need to revise annex IX.

L. Article 13

For article 13 there shall be substituted:

Article 13
Adjustments

L. Any Party to the Convention may propose an adjustment to annex II to the
present Protocol to add to it its name, together with emission levels, emission
ceilings and percentage emission reductions.

2. Any Party may propose an adjustment of its emission reduction commitments
already listed in annex II. Such a proposal must include supporting documentation,
and shall be reviewed. as specified in a decision of the Executive Body. This review
shall take place prior to the proposal being discussed by the Parties in accordance
with paragraph 4.

3. Any Party cligible under article 3. paragraph 9. may propose an adjustment to
annex III to add one or more PEMAs or make changes to a PEMA under its
jurisdiction that is listed in that annex.

4. Proposed adjustments shall be submitted in writing to the Executive
Secretary of the Commission. who shall communicate them to all Parties. The
Parties shall discuss the proposed adjustments at the next session of the Executive
Body. provided that those proposals have been circulated by the Executive Secretary
to the Parties at least ninety davs in advance.

5. Adjustments shall be adopted by consensus of the Parties present al a session
of the Exccutive Body and shall become effective for all Parties to the present
Protocol on the ninetieth day following the date on which the Executive Secretary of
the Commuission notifies those Parties in writing of the adoption of the adjustment.

Article 13 bis

Amendments
1. Any Party may propose amendments to the present Protocol.
2. Proposed amendments shall be submitted in writing to the Executive

Secretary of the Commission. who shall communicate them to all Parties. The
Partics shall discuss the proposed amendments at the next session of the Executive
Body. provided that those proposals have been circulated by the Executive Secretary
to the Parties at least ninety days in advance.

11
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3. Amendments to the present Protocol other than (o anmexes I and III shall be
adopted by conscnsus of the Partics present at a scssion of the Exccutive Body. and
shall enter into force for the Parties which have accepted them on the ninetieth day
after the date on which two thirds of those that were Parties at the time of their
adoption have deposited with the Depositary their instruments of acceptance thereof.
Amendments shall enter into force for any other Party on the ninetieth day after the
date on which that Party has deposited its instrument of acceptance thereof.

4. Amendments to annexes [ and III to the present Protocol shall be adopted by
consensus of the Parties present at a session of the Executive Body. On the expiry of
one hundred and eighty days from the date of its communication to all Parties by the
Exccutive Scerctary of the Commission. an amendment to any such annex shall
become effective for those Parties which have not submitted to the Depositary a
nofification in accordance with the provisions of paragraph 5. provided that at least
sixteen Parties have not submitted such a notification.

5. Any Party that is unable to approve an amendment to annexes I and/or 111,
shall so notify the Depositary in writing within ninety days from the date of the
communication of its adoption. The Depositary shall without delay notify all Parties
of any such notification received. A Party may at any time substitute an acceptance
for its previous notification and. upon deposit of an instrument of acceptance with
the Depositary, the amendment to such an annex shall become effective for that
Party.

6. For those Parties having accepted it. the procedure set out in paragraph 7
supersedes the procedure sel out in paragraph 3 in respect of amendments o annexes
IV to X1

7. Amendments to annexes IV to XI shall be adopted by consensus of the
Parties present at a session of the Executive Body. On the expiry of one year from
the date of itls communication to all Parties by the Executive Secretary of the
Commission, an amendment to any such annex shall become cffective for thosc
Parties which have not submitted to the Depositary a notification in accordance with
the provisions of subparagraph (a):

(@)  Any Party that is unable to approve an amendment to annexes IV to
XI shall so notify the Depositary in writing within one year from the date of the
communication of its adoption. The Depositary shall without delay notify all Parties
of any such notification received. A Party may at any time substitute an acceptance
for its previous notification and, upon deposit of an instrument of acceptance with
the Depositary, the amendment to such an annex shall become effective for that
Party;

(b)  Any amendment to annexes IV to XI shall not enter into force if an
aggregate number of sixteen or more Parties have either:

(1) Submitted a notification in accordance with the provisions of
subparagraph (a); or

(i)  Not accepted the procedure set out in this paragraph and not yet
deposited an instrument of acceptance in accordance with the provisions of
paragraph 3.

12



Article 15

A new paragraph 4 is added as follows:

4. A State or Regional Economic Integration Organisation shall declare 1n its
instrument of ratification, acceptance, approval or accession if it does not intend to
be bound by the procedures set out in article 13bis, paragraph 7. as regards the
amendment of annexes IV — XI.

N. New Article 18 bis
A new Article 18 bis is added after Article 18 as follows:
Article 18 bis
Termination of Protocols
When all of the Parties to any of the following Protocols have deposited their
instruments of ratification. acceptance, approval of or accession to the present
Protocol with the Depository in accordance with article 15, that Protocol shall be
considered as terminated:
(a) The 1985 Helsinki Protocol on the Reduction of Sulphur Emissions or
their Transboundary Fluxes by at least 30 per cent;
(b) The 1988 Sofia Protocol concerning the Control of Emissions of
Nitrogen Oxides or their Transboundary Fluxes:
(c)  The 1991 Geneva Protocol concerning the Control of Emissions of
Volatile Organic Compounds or their Transboundary Fluxes;
(d)  The 1994 Oslo Protocol on Further Reduction of Sulphur Emissions.
O. AnnexII

For annex II the following text is substituted:

Emission reduction commitments

1. The emission reduction commitments listed in the tables below relate to the
provisions of article 3. paragraphs 1 and 10, of the present Protocol.

2. Table 1 includes the emission ceilings for sulphur dioxide (SO.). nitrogen
oxides (NOy). ammonia (NH;) and volatile organic compounds (VOCs) for 2010 up
to 2020 expressed in thousands of metric tons (tonnes) for those Parties that ratified
the present Protocol prior to 2010,

3. Tables 2-6 include emission reduction commitments for SO,. NO,, NH;,
VOCs and PM.; for 2020 and bevond. These commitments arc expressed as a
percentage reduction from the 2005 emission level.

4. The 2005 emission estimates listed in tables 2-6 are in thousands of tonnes
and represent the latest best available data reported by the Parties in 2012, These
estimates are given for information purposes only, and may be updated by the

13



Parties in the course of their reporting of emission data under the present Protocol il
better information becomes available. The Scerctariat will maintain and regularly
update on the Convention’s website a table of the most up-to-date estimates reported
by Parties, for information. The percentage emission reduction commitments listed
in tables 2-6 are applicable to the most up-to-date 2005 estimates as reported by the
Parties to the Executive Secretary of the Commission.

5. If in a given year a Party finds that. due to a particularly cold winter. a
particularly dry summer or unforeseen variations in economic activities, such as a
loss of capacity in the power supply system domestically or in a neighbouring
country. it cannot comply with its emission reduction commitments, it may fulfil
those commitments by averaging its national annual cmissions for the year in
question, the year preceding that year and the year following it. provided that this
average does not exceed its commitment.

Table 1
Emission ceilings for 2010 up to 2020 for Parties that ratified the present
Protocol prior to 2010 (expressed in thousands of tonnes per year)

Party Ratification S0, NO, NH; FOCs
1 Belgium 2007 106 181 74 144
2 Bulgaria 2005 856 266 108 185
3 Croatia 2008 70 87 30 90
4 Cyprus 2007 39 23 9 14
3 Czech Republic 2004 283 286 101 220
6 Denmark 2002 55 127 69 85
7 Finland 2003 116 170 31 130
8 France 2007 400 860 780 1 100
9 Germany 2004 550 1 081 550 995
10 Hungary 2006 550 198 90 137
11 Latvia 2004 107 84 44 136
12 Lithuania 2004 145 110 84 92
13 Luxembourg 2001 4 11 7 9
14 Netherlands 2004 50 260 128 191
15 Norway 2002 22 156 23 195
16 Portugal 2005 170 260 108 202
17  Romania 2003 018 437 210 523
18  Slovakia 2005 110 130 39 140
19  Slovenia 2004 27 45 20 40
20 Spam” 2005 774 847 353 669
21  Sweden 2002 67 148 57 241
22 Switzerland 2005 26 79 63 144
23 United Kingdom of Great 2005 625 1181 297 1 200

Britain and Northern Ireland

14



Party Ratification S, NO, N VoCs

24 United States of America 2004 5 # 4
25  FEuropean Union 2003 7832 8 180 4 294 7585

“ Figures apply to the European part of the country.

Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 16,013,000 tons for total sulphur emissions from the PEMA identified
for sulphur, the 48 contiguous United States and the District of Columbia. This figure converts to
14,527,000 tonnes.

“ Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 6,897,000 tons for total NO emissions from the PEMA identified for
NO,. Connecticut, Delaware, the District of Columbia, Illinois, Indiana, Kentucky, Maine, Maryland,
Massachusetts, Michigan, New Hampshire, New Jersey, New York, Ohio, Pennsylvania, Rhode
Island, Vermont, West Virginia, and Wisconsin. This figure converts to 6,257,000 tonnes.

¢ Upon acceptance of the present Protocol in 2004, the United States of America provided an
indicative target for 2010 of 4,972,000 tons for total VOC emissions from the PEMA identified for
VOCs, Connecticut, Delaware, the District of Columbia, [llinois, Indiana, Kentucky, Maine,
Maryland, Massachusetts, Michigan, New Hampshire, New Jersey, New York, Ohio, Pennsylvania,
Rhode Island, Vermont, West Virginia, and Wisconsin. This figure converts o 4,511,000 tonnes.

Table 2
Emission reduction commitments for sulphur dioxide for 2020 and beyond

Emission levels 2003 in Reduction from

Convention Party thousands of tonnes of SO 2003 level (%3)

1 Austria 27 26
2 Belarus 79 20
3 Belgium 145 43
4 Bulgaria T 78
5 Canada”
6 Croatia 63 55
7 Cyprus 38 83

Czech Republic 219 45

Denmark 23 35
10 Estonia 76 32
11 Finland 69 30
12 France 467 a5
13 Germany 517 21
14 Greece 542 74
15 Hungary 129 46
16 Ireland 71 65
17 Italy 403 35
18 Latvia 6.7 8
19 Lithuania 44 35
20 Luxembourg 2.5 34
21 Malta 11 77
22 Netherlands” 63 28

15



Emission levels 2003 in Reduction from

Convention Party thousands of tonnes of SO 20035 level (%)
23 Norway 24 10
24 Poland 1224 59
25 Portugal 177 63
26 Romania 643 77
27 Slovakia 89 57
28 Slovenia 40 63
29 Spain ? 1282 67
30 Sweden 36 22
31 Switzerland 17 2]
32 United Kingdom of Great Britain and 706 59
Northern Ireland
33 United States of America
34 European Union 7 828 59

* Upon ratification, acceptance or approval of, or accession to the present Protocol, Canada
shall provide: (a) a value for total estimated sulphur emission levels for 2003, either national
or for its PEMA, if it has submitted one: and (b) an indicative value for a reduction of total
sulphur emission levels for 2020 from 2005 levels, either at the national level or for its
PEMA. Item (a) will be included in the table, and item (b) will be included in a footnote to the
table. The PEMA, if submitted, will be offered as an adjustment to annex III to the Protocol.

* Figures apply to the European part of the country.

“ Upon ratification, acceptance or approval of, or accession lo the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated sulphur emission levels for 2003, either national or for a PEMA: (b) an indicative
value for a reduction of total sulphur emission levels for 2020 from identified 2005 levels; and
(c) any changes to the PEMA identified when the United States became a Party to the
Protocol. Item (a) will be included in the table, item (b) will be included in a footnote to the
table, and item (¢) will be offered as an adjustment to annex 111

Table 3
Emission reduction commitments for nitrogen oxides for 2020 and beyond’

Fmission levels 2005 in Reduction from

Convention Party thousands of tonnes of NO; 2005 level (%)
1 Austria 231 37
2 Belarus 171 25
3 Belgium 291 41
4 Bulgaria 154 41
5 Canada®

6 Croatia 81 31
7 Cyprus 21 44
8 Czech Republic 286 35
9 Denmark 181 56
10 Estonia 36 18
11 Finland 177 35
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Fmission levels 2005 in Reduction from

Convention Party thousands of tonnes of NO; 20035 level (%)
12 France 1 430 50
13 Germany 1 464 39
14 Greece 419 31
15 Hungary 203 34
16 Ireland 127 49
17 Italy 1212 40
18 Latvia 37 32
19 Lithuania 58 48
20 Luxembourg 19 43
21 Malta 9.3 42
22 Netherlands 370 45
23 Norway 200 23
24 Poland 866 30
25 Portugal 256 36
26 Romama 309 45
27 Slovakia 102 36
28 Slovenia 47 39
29 Spain® 1292 41
30 Sweden 174 36
31 Switzerland ¢ 94 41
32 United Kingdom of Great Britain and 1 580 55
Northern Ireland
33 United States of America®
34 European Union 11354 42

* Emissions from soils are not included in the 2003 estimates for EU member States.

. Upon ratification, acceptance or approval of, or accession to the present Protocol. Canada
shall provide: (a) a value for total estimated nitrogen oxide emission levels for 2005, either
national or for its PEMA | 1l it has submitted one; and (b) an indicative value lor a reduction of
total nitrogen oxide emission levels for 2020 from 2005 levels, either at the national level or
for its PEMA., Item (a) will be included in the table, and item (b) will be included in a
footnote to the table. The PEMA, if submitted, will be offered as an adjustment to annex I1I to
the Protocol.

“ Figures apply to the European part of the country.

? Including emissions from crop production and agricultural soils (NFR 4D).

¢ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated mitrogen oxides emission levels for 2005, either national or for a PEMA; (b) an
indicative value for a reduction of total nitrogen oxides emission levels for 2020 from
identified 2005 levels; and (¢) any changes to the PEMA identified when the United States
became a Party to the Protocol. Item (a) will be included in the table, item (b) will be included
m a footnote to the table, and item (¢) will be offered as an adjustment to anmex [11.
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Table 4

Emission reduction commitments for ammonia for 2020 and beyond

Convention Party

Emission levels 2005 in
thowsands of tornnes of NH ;

Reduction from
2005 level (%)

16
17
18
19
20
21
22
23
24
25
26
27
28
29
30
31

32

Austria
Belarus
Belgium
Bulgaria
Croatia
Cyprus
Czech Republic
Denmark
Estonia
Finland
France
Gemany
Greece
Hungary
Ireland

[taly

Latvia
Lithuama
Luxembourg
Malta
Netherlands *
Norway
Poland
Portugal
Romania
Slovakia
Slovenia
Spain®
Sweden
Switzerland

United Kingdom of Great Britain and

Northern Ireland

European Union

63
136
71
60
40
58
82
83

109
410

39
5.0

1
7
2
3
1

10

24

20

oo

~] W

* Figures apply to the European part of the country.

18



Table 5
Emission reduction commitments for Volatile Organic Compounds for 2020
and bevond

Emission levels 2005 in  Reduction from

Convention Party thousands of tonnes of VOC 2005 level (%)

1 Austria 162 21
2 Belarus 349 15
3 Belgium 143 21
4 Bulgaria 158 21
5 Canada *

6 Croatia 101 34
7 Cyprus 14 45
8 Czech Republic 182 18
9 Denmark 110 35
10 Estonia 41 10
11 Finland 131 35
12 France 1232 43
13 Germany 1143 13
14 Greece 222 54
15 Hungary 177 30
16 Ireland 57 25
17 Italy 1286 35
18 [atvia 73 27
19 Lithuania 84 32
20 Luxembourg 9.8 29
21 Malta 33 23
22 Netherlands’ 182 8
23 Norway 218 40
24 Poland 593 25
25 Portugal 207 18
26 Romama 425 25
27 Slovakia 73 18
28 Slovenia 37 23
29 Spain® 809 2
30 Sweden 197 25
31 Switzerland © 103 30
32 United Kingdom of Great Britain and 1088 32

Northemn Ireland
33 United States of America *
34 European Union 8842 28

* Upon ratification, acceptance or approval of, or accession to the present Protocol, Canada
shall provide: (a) a value for total estimated VOC emission levels for 20035, erther national or
for its PEMA, if it has submitted one: and (b) an indicative value for a reduction of total VOC
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emission levels for 2020 from 2005 levels, either at the national level or for its PEMA. [tem
(a) will be included in the table, and item (b) will be included in a footnote to the table. The
PEMA. if submitted. will be offered as an adjustment to annex I1I to the Protocol.

b Figures apply to the European part of the country.

¢ Including emissions from crop production and agricultural soils (NFR 4D).

“ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol, the United States of America shall provide: (a) a value for total
estimated VOC emission levels for 2003, either national or fora PEMA: (b) an indicative
value [or a reduction of total VOC emission levels for 2020 from identified 2005 levels; and
(¢) any changes to the PEMA identified when the United States became a Party to the
Protocol. Item (a) will be included in the table, item (b) will be included in a footnote to the
table, and item (c¢) will be offered as an adjustment to annex I11.

Table 6
Emission reduction commitments for PM; 5 for 2020 and beyond

Emission levels 2005 in  Reduction from

Convention Party thousands of tonnes of PM 5 2003 level (%5)

1 Austria 22 20
2 Belarus 46 10
3 Belgium 24 20
4 Bulgaria 44 20
5 Canada“

6 Croatia 13 18
7 Cyprus 2.9 46
8 Czech Republic 22 17
9 Denmark 25 33
10 Estonia 20 15
11 Finland 36 30
12 France 304 27
13 Germany 121 20
14 Greece 56 35
15 Hungary 31 13
16 Ireland 11 18
17 Italy 166 10
18 Latvia 27 16
19 Lithuania 8.7 20
20 Luxembourg 3.1 15
21 Malta 1.3 25
22 Netherlands” 21 37
23 Norway 52 30
24 Poland 133 16
25 Portugal 65 1]
20 Romania 106 28
27 Slovakia 37 36
28 Slovenia 14 25
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Fmission levels 2005 in  Reduction from

Convention Party thousands of tonnes of PMys 2003 level (%)
29 Spain® 93 15
30 Sweden 29 19
31 Switzerland 11 26
32 United Kingdom of Great Britain and 81 30
Northern Ireland
33 United States of America
34 European Union 1504 22

“ Upon ratification, acceptance or approval of, or accession to the present Protocol. Canada
shall provide: (a) a value for total estimated PM emission levels for 2005, either national or
for its PEMA., if it has submitted one; and (b) an indicative value for a reduction of total
emission levels of PM for 2020 from 2003 levels, either at the national level or for its PEMA.
Item (a) will be included in the table, and item (b) will be included in a footnote to the table.
The PEMA, 1f submitted, will be offered as an adjustment to annex I11 to the Protocol.

b Figures apply to the European part of the country.

“ Upon ratification, acceptance or approval of, or accession to the amendment adding this
table to the present Protocol. the United States of America shall provide: (a) a value for total
estimated PM; s emission levels for 20035, either national or for a PEMA: and (b) an indicative
value for a reduction of total PM, s emission levels for 2020 from identified 2003 levels. Ttem
(a) will be included in the table and item (b) will be included in a footnote to the table.

Annex 111

1. In the sentence underneath the heading, the words “PEMA is” are replaced by the
words “PEMAs are™.

2. A ncw subhcading and paragraph arc added before the cntry for the Russian
Federation PEMA as follows:

Canada PEMA

The PEMA for sulphur for Canada is an arca of 1 million square kilometres which
includes all the territory of the Provinces of Prince Edward Island, Nova Scotia and
New Brunswick, all the territory of the Province of Québec south of a straight line
between Havre-St. Pierre on the north coast of the Gulf of Saint Lawrence and the
point where Québec-Ontario boundary intersects with the James Bay coastline. and
all the territory of the Province of Ontario south of a straight line between the point
where the Ontario-Québec boundary intersects the James Bay coastline and the
Nipigon River near the north shore of Lake Superior.

3. For the paragraph undemneath the subheading “Russian Federation PEMA™ there is
substituted:

The Russian Federation PEMA corresponds to the European territory of the Russian
Federation. The European territory of the Russian Federation is a part of the territory
of Russia within the administrative and geographical boundaries of the entities of the
Russian Federation located in Eastern Europe bordering the Asian continent in
accordance with the conventional borderline that passes from north to south along
the Ural Mountains, the border with Kazakhstan to the Caspian Sea, then along the
State borders with Azerbaijan and Georgia in the North Caucasus to the Black Sea.
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Q. AnnexlV

1.

For annex ['V the following text is substituted:

Limit values for emissions of sulphur from
stationary sources

1. Section A applies to Parties other than Canada and the United States of
America, section B applies to Canada and section C applies to the United States of
America.

Parties other than Canada and the United States of America

2. For the purpose of this section “emission limit value”™ (ELV) means the
quantity of SO, (or SO, where mentioned as such) contained in the waste gases from
an installation that is not to be exceeded. Unless otherwise specified, it shall be
calculated in terms of mass of SO (SO;. expressed as SO,) per volume of the waste
gases (expressed as mg/m’). assuming standard conditions for temperature and
pressure for dry gas (volume at 273.15 K. 101.3 kPa). With regard to the oxygen
content of the waste gas. the values given in the tables below for each source
category shall apply. Dilution for the purposc of lowering concentrations of
pollutants in waste gases is not permitted. Start-up. shutdown and maintenance of
equipment are excluded.

3. Compliance with ELVs, minimum desulphurization rates, sulphur recovery
rates and sulphur content limit values shall be verified:

(a)  Emissions shall be monitored through measurements or through
calculations achieving at least the same accuracy. Compliance with ELVs shall be
verified through continuous or discontinuous measurements. type approval, or any
other technically sound method including verified calculation methods. In case of
continuous measurements. compliance with the ELV is achieved if the validated
monthly emission average does not exceed the limit value. unless otherwise
specified for the individual source category. In case of discontinuous measurements
or other appropriate determination or calculation procedures. compliance with the
ELV is achieved if the mean value based on an appropriate number of measurements
under representative conditions does not exceed the ELV. The inaccuracy of the
measurement methods may be taken into account for verification purposes;

(b) In case of combustion plants applying the minimum rates of
desulphurization sct out in paragraph 5 (a) (ii). the sulphur content of the fuel shall
also be regularly monitored and the competent authorities shall be informed of
substantial changes in the type of fuel used. The desulphurization rates shall apply as
monthly average values;

(c)  Compliance with the minimum sulphur recovery rate shall be verified
through regular measurements or any other technically sound method;

(d)  Compliance with the sulphur limit values for gas oil shall be verified
through regular targeted measurements.

4, Monitoring of relevant polluting substances and measurements of process
parameters, as well as the quality assurance of automated measuring systems and the
reference measurements to calibrate those systems. shall be carried out in
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accordance with European Commitiee for Standardization (CEN) standards. If CEN
standards arc not available. Intcrnational Organization for Standardization (ISO)
standards. national or international standards which will ensure the provision of data
of an equivalent scientific quality shall apply.

3 The following subparagraphs set out special provisions for combustion plants
referred to in paragraph 7:

(a) A Party may derogate from the obligation to comply with the emission
limit values provided for in paragraph 7 in the following cases:

(i) For a combustion plant which (o this end normally uses low-sulphur
fuel, in cases where the operator is unable to comply with those limit values
because of an interruption in the supply of low-sulphur fuel resulting from a
serious shortage:

(i)  For a combustion plant firing indigenous solid [uel, which cannot
comply with the emission limit values provided for in paragraph 7, instcad at
least the following limit values for the rates of desulphurization have to be
met:

(aa)  Existing plants: 50-100 MWth: 80%:
(bb) Existing plants: 100-300 MWth: 90%:
(cc)  Existing plants: > 300 MWth: 95%:
(dd) New plants: 50-300 MWth: 93%:

(ce) New plants: > 300 MWih: 97%:

(iii) For combustion plants normally using gaseous fuel which have to
resort exceptionally to the use of other fuels because of a sudden interruption
in the supply of gas and for this reason would need to be equipped with a
wastc gas purification facility:

(iv) For existing combustion plants not operated more than 17.500
operating hours, starting from | January 2016 and ending no later than 31
December 2023;

(v)  For existing combustion plants using solid or liquid fuels not operated
more than 1,500 operating hours per year as a rolling average over a period of
five years. instead the following ELVs apply:

(aa) For solid fuels: 800 mg/m?;

(bb) For liquid fuels: 850 mg/m® for plants with a rated thermal
input not exceeding 300 MWth and 400 mg/m? for plants with a rated thermal
input greater than 300 MWth;

(b) Where a combustion plant is extended by at least 50 MWth, the ELV
specified in paragraph 7 for new installations shall apply to the extensional part
affected by the change. The ELV is calculated as an average weighted by the actual
thermal input for both the existing and the new part of the plant;

(c)  Parties shall ensure that provisions are made for procedures relating to
malfunction or breakdown of the abatement equipment:
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(d) In the case of a multi-fuel firing combustion plant involving the
simultancous usc of two or more fucls, the ELV shall be determined as the weighted
average of the ELVs for the individual fuels, on the basis of the thermal input
delivered by each fuel.

6. Parties may apply rules by which combustion plants and process plants
within a mineral oil refinery may be exempted from compliance with the individual
SO, limit values set out in this annex. provided that they are complying with a
bubble SO, limit value determined on the basis of the best available techniques.

7. Combustion plants with a rated thermal input exceeding 50 MWth;'

Table 1
Limit values for SO, emissions from combustion plants®

Thermal tnput
Fuel type (MWth) ELV for 80> mg/m*"

Solid fuels 50-100 New plants:
400 (coal. lignile and other solid fuels)
300 (peat)
200 (biomass)

Existing plants:

400 (coal, lignitc and other solid fuels)
300 (peat)

200 (biomass)

100-300 New plants:
200 (coal, lignite and other solid fuels)
300 (peat)
200 (biomass)

Existing plants:

250 (coal, lignite and other solid fuels)
300 (peat)

200 (biomass)

=300 New plants:
150 (coal, lignite and other solid fuels) (FBC: 200)
150 (peat) (FBC: 200)
150 (biomass)

Existing plants:

200 (coal, lignite and other solid fuels)
200 (peat)

200 (biomass)

' The rated (hermal input of the combustion plant is calculated as the sum of the input of all units
connected to a common stack. Individual units below 15 MWth shall not be considered when
calculating the total rated thermal mput.

24



Thermal input
Fuel type (MWih) ELV for S8O; mg/m? 2

Liquid fuels 50-100 New plants: 350
Existing plants: 350
100-300 New plants: 200

Existing plants: 250

=300 New plants: 150
Existing plants: 200
Gaseous fuels in >350 New plants: 35
general

Existing plants: 35
Liquefied gas >50 New plants: 5
Existing plants: 5

Coke oven gas or =50 New plants:
blast furnace gas 200 for blast furnace gas
400 for coke oven gas

Existing plants:
200 for blast furnace gas
400 for coke oven gas

Gasified refinery >50 New plants: 35
residues Existing plants; 800

Note: FBC = {luidized bed combustion (circulating, pressurized, bubbling ).
 In particular, the EL Vs shall not apply to:
* Plants in which the products of combustion are used for direct heating,
drying, or any other treatment of objects or materials;
» Post-combustion plants designed to purify the waste gases by combustion
which are not operated as independent combustion plants:
+ Facilities for the regeneration of catalytic cracking catalysts;
« Facilities for the conversion of hydrogen sulphide into sulphur;
+ Reactors used in the chemical industry:
« Coke battery furnaces:
« Cowpers;
= Recovery boilers within installations for the production of pulp:
» Waste incinerators; and
+ Plants powered by diesel, petrol or gas engines or by combustion turbines,
irrespective of the luel used.
b The O, reference content is 6% for solid fuels and 3% for liquid and gaseous fuels.

8. Gas oil;

Tablc 2
Limit values for the sulphur content of gas oil

Sulphur content (per cent by weight)

Gas oil <0.10

* “(3as 0il” means any petroleum-derived liquid fuel, excluding marine fuel, falling within
CN code 2710 19 25,2710 19 29, 2710 19 45 or 2710 19 49, or any petroleum-derived liquid
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fuel. excluding marine fuel, of which less than 65% by volume (including losses) distils at
250° C and of which at least 85% by volume (including losses) distils at 330° C by the ASTM
D86 method. Diesel fuels. i.e.. gas oils falling within CN code 2710 19 41 and used for self-
propelling vehicles, are excluded from this definition. Fuels used in non-road mobile
machinery and agricultural tractors are also excluded from this definition.

9. Mineral oil and gas relineries:

Sulphur recovery units: for plants that produce more than 50 Mg of sulphur a day:

Table 3

Limit value expressed as a minimum sulphur recovery rate of sulphur recovery units
Elant type Minimum sulphur recovery rate * (%)
New plant 99.5
Existing plant 98.5

* The sulphur recovery rate is the percentage of the imported H,S converted to elemental
sulphur as a vearly average.

10.  Titanium dioxide production:

Table 4
Limit values for SO, emissions released from titanium dioxide production
(annual average)

Plant type ELV for SO fexpressed as S0 (kg't of TiCy)
Sulphate process, total emission 6
Chloride process, total emission 1.7
Canada

11.  Limit values for controlling emissions of sulphur oxides will be determined
for stationary sources. as appropriate, taking into accouni information on available
control technologies. limit values applied in other jurisdictions, and the documents
below:

(a) Order Adding Toxic Substances to Schedule 1 to the Canadian
Environmental Act. 1999. SOR/2011-34:

(b)  Proposed Regulation. Order Adding Toxic Substances to Schedule 1
to the Canadian Environmental Protection Act, 1999;

(¢)  New Source Emission Guidelines for Thermal Electricity Generation;

(d)  National Emission Guideclines for Stationary Combustion Turbines.
PN1072; and

()  Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1085.
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C. United States of America

12, Limit valucs for controlling cmissions of sulphur dioxide from stationary
sources in the following stationary source categories, and the sources to which they
apply. are specified in the following documents:

(a)  Electric Utility Steam Generating Units — 40 Code of Federal
Regulations (C.F.R.) Part 60. Subpart D, and Subpart Da;

(b) Industrial-Commercial-Institutional Steam Generating Units —
40 C.F.R. Part 60, Subpart Db. and Subpart Dc:

(¢)  Sulphuric Acid Plants — 40 C.F.R. Part 60, Subpart H;

(d)  Petroleum Refineries — 40 C.F.R. Part 60, Subpart J and Subpart Ja:
(e)  Pnmary Copper Smelters — 40 C.F.R. Part 60, Subpart P;

(D Primary Zinc Smelters — 40 C.F.R. Part 60. Subpart Q:

(g)  Primary Lead Smelters — 40 C.F.R. Part 60, Subpart R;

(h)  Stationary Gas Turbines — 40 C.F.R. Part 60, Subpart GG:

(i) Onshore Natural Gas Processing — 40 C.F.R. Part 60, Subpart LLL;
(i  Municipal Waste Combustors — 40 C.F.R. Part 60. Subpart Ea, and

Subpart Eb:

(k)  Hospital/Medical/Infectious Waste Incinerators — 40 C.F.R. Part 60,
Subpart Ec;

1] Stationary Combustion Turbines — 40 CF.R. Part 60,
Subpart KKKK;

(m) Small Municipal Waste Combustors — 40 CF.R. Part 60,
Subpart AAAA;

(n)  Commercial and Industrial Solid Waste Combustors — 40 CF.R,
Part 60. Subpart CCCC: and

(0)  Other Solid Waste Combustors — 40 C.F.R. Part 60, Subpart EEEE.
R. AnnexV

For annex V the following text is substituted:

Limit values for emissions of nitrogen oxides from
stationary sources

L. Section A applies to Parties other than Canada and the United States of

America. scction B applics to Canada and scction C applics to the United States of
America.

A. Parties other than Canada and the United States of America

2. For the purpose of this section “emission limit value”™ (ELV) means the
quantity of NO, (sum of NO and NO,, expressed as NO-) contained in the waste
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gases from an installation that is not (o be exceeded. Unless otherwise specified, it
shall be calculated in terms of mass of NO, per volumc of the waste gascs
(expressed as mg/m®). assuming standard conditions for temperature and pressure
for dry gas (volume at 273.15 K, 101.3 kPa). With regard to the oxygen content of
the waste gas. the values given in the tables below for each source category shall
apply. Dilution for the purpose of lowering concentrations of pollutants in waste
gases is not permitted. Start-up, shutdown and maintenance of equipment are
excluded.

3. Emissions shall be monitored in all cases via measurements of NO, or
through calculations or a combination of both achieving at least the same accuracy.
Compliance with ELVs shall be verified through continuous or discontinuous
measurements. tvpe approval. or any other technically sound method including
verified calculation methods. In case of continuous measurements, compliance with
the ELVs is achieved if the validated monthly emission average does not exceed the
limit values. In case of discontinuous measurements or other appropriate
determination or calculation procedures, compliance with the ELVs is achieved if
the mean wvalue based on an appropriate number of measurements under
representative conditions does not exceed the ELV., The inaccuracy of the
measurement methods may be taken into account for verification purposes.

4, Monitoring of relevant polluting substances and measurements of process
parameters, as well as the quality assurance of automated measuring systems and the
reference measurements to calibrate those systems. shall be carried out in
accordance with CEN standards. If CEN standards are not available. ISO standards
or national or international standards which will ensure the provision of data of an
equivalent scientific quality shall apply.

5, Special provisions for combustion plants referred to in paragraph 6:

(a) A Party may derogate from the obligation (o comply with the ELVs
provided for in paragraph 6 in the following cascs:

(i) For combustion plants normally using gaseous fuel which have to
resort exceptionally to the use of other fuels because of a sudden interruption
in the supply of gas and for this reason would need to be equipped with a
waste gas purification facility;

(ii)  For existing combustion plants not operated more than 17.500
operating hours. starting from 1 January 2016 and ending no later than 31
December 2023: or

(iii) For cxisting combustion plants other than onshorc gas turbinecs
(covered by paragraph 7) using solid or liquid fuels not operated more than
1.500 operating hours per year as a rolling average over a period of five
years. instead the following EL Vs apply:

(aa) For solid fuels: 450 mg/m?;
(bb) For liquid fuels: 450 mg/m®.

(b)  Where a combustion plant is extended by at least 50 MWth. the ELV
specified in paragraph 6 for new installations shall apply to the extensional part
affected by the change. The ELV is calculated as an average weighted by the actual
thermal input for both the existing and the new part of the plant:

(c)  Parties shall ensure that provisions are made for procedures relating to
malfunction or breakdown of the abatement equipment;
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(d) In the case of a multi-fuel firing combustion plant involving the
simultancous usc of two or more fucls, the ELV shall be determined as the weighted
average of the ELVs for the individual fuels. on the basis of the thermal input
delivered by each fuel. Parties may apply rules by which combustion plants and
process plants within a mineral oil refinery may be exempted from compliance with
the individual NO, limit values set out in this annex, provided that they are
complying with a bubble NO, limit value determined on the basis of the best
available techniques.

6. Combustion plants with a rated thermal input exceeding 50 MWth:?

Table 1
Limit values for NO, emissions released from combustion plants”

Thermal input

Fuel type (MWth) ELV for NO, (mg/m*)®

Solid fuels 50-100 New plants:
300 (coal. lignite and other solid fuels)
450 (pulverized lignite)

250 (biomass, peat)

Existing plants:

300 (coal. lignite and other solid fucls)
450 (pulverized lignite)

300 (biomass. peat)

100-300 New plants:
200 (coal, lignite and other solid fuels)
200 (biomass. peat)

Existing plants:
200 (coal, lignite and other solid fuels)
250 (biomass. peat)

=300 New plants:
150 (coal, lignite and other solid fuels) (general)
150 (biomass. peat)
200 (pulverized lignite)

Existing plants:
200 (coal. lignite and other solid fuels)
200 (biomass, peat)

2 The rated (hermal input of the combustion plant is calculated as the sum of the input of all units
connected to a common stack. Individual units below 15 MWth shall not be considered when
calculating the total rated input.

29



Thermal input

Fuel type MWieh) ELV for NO, mfgxm’)”

Liquid fuels 50-100 New plants: 300

Existing plants: 450
100-300 New plants: 150

Existing plants:

200 (general)

Existing plants within refineries and chemical
installations:

450 (for firing of distillation and conversion
residues from crude oil refining for own
consumption in combustion plants and for firing
liquid production residue as non-commercial fuel)

=300 New plants: 100

Existing plants:

150 (general)

Existing plants within refineries and chemical
installations:

450 (for firing of distillation and conversion
residues from crude oil refining for own
consumption in combustion plants and for firing
liquid production residue as non-commercial fuel
(<500 MWth))

Natural gas 50-300 New plants: 100

Existing plants: 100
=300 New plants: 100

Existing plants: 100

Other gaseous =30 New plants: 200

fuels

Existing plants: 300

* In particular, the EL Vs shall not apply to:

Plants in which the products of combustion are used for direct heating. drving, or any
other treatment of objects or materials;

Post-combustion plants designed to punty the waste gases by combustion which are
not operated as independent combustion plants;

Facilities for the regeneration of catalvtic cracking catalysts:

Facilities for the conversion of hydrogen sulphide into sulphur;

Reactors used in the chemical industry;

Coke battery furnaces;

Cowpers:

Recovery boilers within installations for the production of pulp:

Waste incinerators; and

Plants powered by diesel, petrol or gas engines or by combustion turbines.
irrespective of the fuel used.

b The O, reference content is 6% for solid fuels and 3% for liquid and gaseous fuels.

7.

Onshore combustion turbines with a rated thermal input exceeding 50 MWih:

the NO, ELVs expressed in mg/m’ (at a reference O, content of 15%) are to be
applied to a single turbine. The ELVs in table 2 apply only above 70% load.
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Table 2
Limit values for NO, emissions released from onshore combustion turbines
(including Combined Cycle Gas turbines (CCGT))

Thermal input

Fuel type (AMW'th) ELV for NOy (mg/m?)*
Liquid fuels > 50 New plants: 50
(light and medium o
distillates) Existing plants:

90 (general)

200 (plants operating less than 1 500 hours a year)
Natural gas” > 50 New plants:

50 (general)*

Existing plants:

50 (general)**

150 (plants operating less than 1 500 hours per year)
Other gases >350 New plants: 50

Existing plants:
120 (general)
200 (plants operating less than 1 500 hours a year)

* Gas turbines for emergency use that operate less than 500 hours per year are not covered.
b Natural gas is naturally occurring methane with not more than 20% (by volume) of inert
gases and other constituents.
¢ 75 mg/m® in the following cases, where the efficiency of the gas turbine is determined at
[SO base load conditions:
* Gas turbines, used in combined heat and power systems having an overall efficiency
greater than 75%;
* Gas turbines used in combined cycle plants having an annual average overall
clectrical efficiency greater than 55%:
* Gas turbines for mechanical drives.
? For single gas turbines not falling into any of the categories mentioned under footnote ¢/,
but having an efficiency greater than 35% — determined at ISO base load conditions — the
ELV for NO, shall be 50 x 11/ 35 where 1 1s the gas-turbine efficiency at ISO base load

conditions expressed as a percentage.

8. Cement production:

Table 3

Limit values for NO, emissions released from cement clinker production”

Plant type ELV for NOyfmg/m?)
General (existing and new mstallations) 500
Existing lepol and long rotary kilns in which no waste is co-incinerated 200

“ Installations for the production of cement clinker in rotary Kilns with a capacity =500
Mg/day or in other furnaces with a capacity >50 Mg/day. The O, reference content is 10%.
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9. Slationary engines:

Table 4
Limit values for NO, emissions released from new stationary engines

Engine type, power, fuel specification ELV *% fina/m?)
g ype. p K I g

Gas engines > 1 MWth

Spark ignited (=Otto) engines all 95 (enhanced lean burn)
gaseous luels 190 (Standard lean burn or rich burn with catalyst)
Dual fuel engines > 1 MWth
In gas mode (all gaseous fuels) 190
In liquid mode (all liquid fuels)’
1-20 MWth 225
>20 MWth 225

Diesel engines > 5 MWth
(compression ignition)
Slow (< 300 rpm)/ Medium (300-1
200 rpm)/ speed
5-20 MWth
Heavy Fuel Oil (HFO) and bio-oils 225
Light Fuel Oil (LFO) and Natural 190

Gas (NG)

>20 MWth
HFO and bio-oils 190
LFO and NG 190
High speed (=1 200 rpm) 190

Note: The reference oxygen content is 15%?

* These ELVs do not apply to engines running less than 500 hours a year.

" Where Selective Catalytic Reduction (SCR) cannot currently be applied for technical and
logistical reasons like on remote islands or where the availability of sufficient amounts of
high quality fuel cannot be guaranteed, a transition period of 10 years after the entry into force
of the present Protocol for a Party may be applied for diesel engines and dual fuel engines
during which the following EL Vs apply:

* Dual fuel engines: 1.850 mg/m? in liquid mode; 380 mg/m” in gas mode;

* Diesel engines — Slow (< 300 rpm) and Medium (300-1,200 rpm)/speed:
1,300 mg/m?® for engines between 5 and 20 MWth and 1.850 mg/m?® for engines >
20 MWth;

= Diesel engines — High speed (> 1200 rpm}): 750 mg/m®.

¢ Engines running between 500 and 1,500 operational hours per year may be exempted
from compliance with these EL'Vs in case they are applying primary measures to limit NO,
emissions and meet the EL Vs sct out in footnote b;

A Party may derogate from the obligation to comply with the emission limit values for
combustion plants using gaseous fuel which have to resort exceptionally to the use of other
fuels because of a sudden interruption in the supply of gas and for this reason would need to
be equipped with a waste gas purification facility. The exception time period shall not exceed
10 days except where there it is an overriding need lo maintain energy supplies.

* The conversion factor from the limit values in the current Protocol (at 5% oxygen content) is 2,66
(16/6).
Thus, the limit value of:
= 190 mg/m’® at 15 % O, corresponds to 500 mg/m® at 5 % Oy,
+ 95 mg/m? at 15 % O, corresponds to 250 mg/m> at 5 % Oy
+ 225 mg/m’ at 15 % O, corresponds to 600 mg/m? at 5% O,.
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10.  Iron ore sinter plants:

Table 5
Limit values for NO, emissions released from iron ore sinter plants

Plant type ELV for NO\ fmg/m?)
Sinter plants: New installation 400
Sinter plants: Existing installation 400

* Production and processing of metals: metal ore roasting or sintering installations,
installations for the production of pig iron or steel (primary or secondary fusion) including
continuous casting with a capacity exceeding 2.5 Mg/hour, installations for the processing of
ferrous metals (hot rolling mills > 20 Mg/hour of crude steel).

P As an exemption to paragraph 3, these ELVs should be considered as averaged over a
substantial period of time.

I1.  Nitric acid production:
Table 6

Limit values for NO, emissions from nitric acid production excluding acid
concentration units

Type of installations ELV for NO, {mg/m?)
New installations 160
Existing installations 190
Canada

12, Limit values for controlling emissions of NO, will be determined for
stationary sources. as appropriate. taking into account information on available
control technologies. limit values applied in other jurisdictions. and the documents
below:

(a)  New Source Emission Guidelines for Thermal Electricity Generation;

(b)  National Enussion Guidelines for Stationary Combustion Turbines.
PN1072:

(¢)  National Emission Guidelines for Cement Kilns, PN1284;

(d) National Emission Guidelines for Industrial/Commercial Boilers and
Heaters. PN1286;

(e) Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1035:

hH Management Plan for Nitrogen Oxides (NO,) and Volatile Organic
Compounds (VOCs) — Phase 1. PN1066; and

(2) Operating and Emission Guidelines for Municipal Solid Waste
Incinerators. PN1083.
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C. United States of America

13.  Limit valucs for controlling cmissions of NO, from stationary sourccs in the
following stationary source categories. and the sources to which they apply. are
specified in the following documents:

(a) Coal-fired Utility Units — 40 Code of Federal Regulations (C.F.R.)
Part 76;

(b)  Electric Utility Steam Generating Units — 40 C.F.R. Part 60,
Subpart D. and Subpart Da;

(©) Industrial-Commercial-Institutional Steam Generating Units —
40 C.F.R. Part 60, Subpart Db

(d) Nitric Acid Plants — 40 C.F.R. Part 60, Subpart G
(e) Stationary Gas Turbines — 40 C.F.R. Part 60, Subpart GG,

(H  Municipal Waste Combustors — 40 C.F.R. Part 60. Subpart Ea, and
Subpart Eb:

(g)  Hospital/Medical/Infectious Waste Incinerators — 40 C.F.R. Part 60,
Subpart Ec;

(h)  Petroleum Refineries — 40 C.F.R. Part 60. Subpart J. and Subpart Ja:

(i) Stationary Internal Combustion Engines — Spark Ignition. 40 C.F.R.
Part 60. Subpart JJ1J;

()] Stationary Internal Combustion Engines — Compression Ignition.
40 C.F.R. Part 60, Subpart IIII;

(k)  Stationary Combustion Turbines — 40 CF.R. Part 60,
Subpart KKKK:

4] Small Municipal Wastc Combustors — 40 CF.R. Part 60,
Subpart AAAA;

(m) Portland Cement —40 C.F.R. Part 60, Subpart F;

(n)  Commercial and Industrial Solid Waste Combustors — 40 CF.R.
Part 60, Subpart CCCC; and

(0)  Other Solid Waste Combustors — 40 C.F R. Part 60. Subpart EEEE.

S.  Annex VI

For annex VI, the following text is substituted:

Limit values for emissions of volatile organic compounds
from stationary sources

1. Section A applies to Parties other than Canada and the United States of

America, section B applies to Canada and section C applies to the United States of
America.
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Parties other than Canada and the United States of America

2. This scction of the present annex covers the stationary sources of VOC
emissions listed in paragraphs 8 to 22 below. Installations or parts of installations for
research, development and testing of new products and processes are not covered.
Threshold values are given in the sector-specific tables below. They generally refer
o solvent consumption or emission mass flow. Where one operator carries out
several activities falling under the same subheading at the same installation on the
same site, the solvent consumption or emission mass flow of such activities are
added together. If no threshold value is indicated, the given limit value applies to all
the installations concerned.

3. For the purpose of section A of the present annex:

(a)  “Storage and distribution of petrol” mecans the loading of trucks,
railway wagons, barges and seagoing ships at depots and mineral oil refinery
dispatch stations. including vehicle refuelling at service stations:

(b)  “Adhesive coating” means any activity in which an adhesive is
applied (o a surface, with the exception of adhesive coating and laminating
associated with printing activity and wood and plastic lamination;

(c) “Wood and plastic lamination”™ means any activity to adhere together
wood and/or plastic to produce laminated products;

(d)  “Coating activity” means any activity in which a single or multiple
application of a continuous film of coating is laid onto:

(i) New vehicles defined as vehicles of category M1 and of category N1
insofar as they are coated at the same installation as M1 vehicles:

(ii))  Truck cabins, defined as the housing for the driver, and all integrated
housing for the technical equipment of category N2 and N3 vehicles;

(iii)  Vans and trucks defined as category N1, N2 and N3 vehicles. but
excluding truck cabins;

(iv)  Buses defined as category M2 and M3 vehicles;

(v)  Other metallic and plastic surfaces including those of acroplanes,
ships, trains, ete.:

(vi)  Wooden surfaces:
(vii) Textile, fabric. film and paper surfaces: and
(viii) Leather;

This source category does not include the coating of substrates with metals by
electrophoretic or chemical spraying techniques. If the coating activity includes a
step in which the same article is printed, that printing step is considered part of the
coating activity. However, printing activities operated as a separate activity are not
covered by this definition. In this definition;

= M1 vehicles arc those used for the carriage of passengers and comprising not
more than eight seats in addition to the driver’s seat;

* M2 vehicles are those used for the carriage of passengers and comprising
more than eight seats in addition to the driver’s seal, and having a maximum
mass not cxcceding 5 Mg;
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= M3 vehicles are those used for (he carriage of passengers and comprising
more than cight scats in addition to the driver’s scat. and having a maximum
mass exceeding 5 Mg:

= N1 vehicles are those used for the carriage of goods and having a maximum
mass not exceeding 3.5 Mg;

= N2 vehicles are those used for the carriage of goods and having a maximum
mass exceeding 3.5 Mg but not exceeding 12 Mg;

« N3 vehicles are those used for the carriage of goods and having a maximum
mass exceeding 12 Mg:

()  “Coil coating” means any activity where coiled steel, stainless steel.
coated steel. copper alloys or aluminium strip is coated with either a film-forming or
laminate coating in a continuous process;

(D “Dry cleaning” means any industrial or commercial activity using
VOCs in an installation to clean garments, furnishings and similar consumer goods
with the exception of the manual removal of stains and spots in the textile and
clothing industry:

(g)  “Manufacturing of coatings, varmishes, inks and adhesives™ means the
manufacture of coating preparations, varnishes, inks and adhesives. and of
intermediates as far as they are produced in the same installation by mixing
pigments, resins and adhesive materials with organic solvents or other carriers. This
category also includes dispersion, predispersion, realization of a certain viscosity or
colour and packing the final products in containers;

(h)y  “Printing” means any activity of reproduction of text and/or images in
which, with the use of an image carrier, ink is transferred onto a surface and applies
1o the following subactivities:

(1) Flexography: a printing activity using an image carrier of rubber or
elastic photopolymers on which the printing inks are above the non-printing
areas, using liquid inks that dry through evaporation;

(i)  Heat-set web offset: a web-fed printing activity using an image carrier
in which the printing and non-printing arcas arc in the same plane, where
web-fed means that the material to be printed is fed to the machine from a
reel as distinct from separate sheets. The non-printing area is treated to attract
water and thus reject ink. The printing area is treated to receive and transmit
ink to the surface to be printed. Evaporation takes place in an oven where hot
air is used to heat the printed material;

(iii)  Publication rotogravure: rotogravure used for printing paper for
magazines, brochures, catalogues or similar products. using toluene-based
inks:

(iv) Rotogravure: a printing activity using a cylindrical image carrier in
which the printing arca is below the non-printing arca. using liquid inks that
dry through evaporation. The recesses are filled with ink and the surplus is
cleaned off the non—printing area before the surface to be printed contacts the
cylinder and lifts the ink from the recesses:

(v)  Rotary screen printing: a web-fed printing process in which the ink is
passed onto the surface to be printed by forcing it through a porous image
carrier, in which the printing area is open and the non-printing area is sealed

36



off, using liquid inks that dry only through evaporation. Web-fed means (hat
the matcrial to be printed is fed to the machine from a reel as distinct from
separate sheets:

(vi) Laminating associated to a printing activity: the adhering of two or
more flexible materials to produce laminates; and

(vii) Varnishing: an activity by which a varnish or an adhesive coating is
applied to a flexible material for the purpose of later sealing the packaging
material;

(i) “Manufacturing of pharmaceutical products”™ means chemical
synthesis. fermentation. extraction. formulation and finishing of pharmaceutical
products and. where carried out at the same site. the manufacture of intermediate
products;

4] “Conversion of natural or synthetic rubber” means any activity of
mixing, crushing, blending, calendering, extruding and vulcanization of natural or
synthetic mubber and additionally activities for the processing of natural or synthetic
rubber to derive an end product;

(k)  “Surface cleaning™ means any activity except dry cleaning using
organic solvents to remove contamination from the surface of material, including
degreasing: a cleaning activity consisting of more than one step before or after any
other processing step 1s considered as one surface-cleaning activity. The activity
refers to the cleaning of the surface of products and not to the cleaning of process
equipment;

1)) “Standard conditions”™ means a temperature of 273.15 K and a
pressure of 101.3 kPa;

(m) “Organic compound™ means any compound containing at least the
element carbon and one or more of hydrogen. halogens. oxyvgen. sulphur.
phosphorus. silicon or nitrogen. with the exception of carbon oxides and inorganic
carbonates and bicarbonates:

(n)  “Volatile organic compound” (VOC) means any organic compound as
well as the fraction of creosote, having at 293.15 K a vapour pressure of 0.01 kPa or
more. or having a corresponding volatility under the particular conditions of use:

(0)  “Organic solvent” means any VOC which is used alone or in
combination with other agents. and without undergoing a chemical change. to
dissolve raw material, products or waste materials. or is used as a cleaning agent to
dissolve contaminants. or as a dissolver, or as a dispersion medium. or as a viscosity
adjuster, or as a surface tension adjuster. or a plasticizer. or as a preservative;

(p)  “Waslte gases” means the final gaseous discharge containing VOCs or
other pollutants from a stack or from emission abatement equipment into air. The
volumetric flow rates shall be expressed in m*/h at standard conditions:

(q)  “Extraction of vegetable oil and animal fat and refining of vegetable
oil” means the extraction of vegetable oil from seeds and other vegetable matter, the
processing of dry residues to produce animal feed. and the purification of fats and
vegetable oils derived from seeds. vegetable matter and/or animal matter;

(1) “Vehicle refinishing”™ means any industrial or commercial coating
activity and associated degreasing activities performing:
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(i)  The original coating of road vehicles. or part of (hem, with
refinishing-type materials, where this is carricd out away from the original
manufacturing line, or the coating of trailers (including semi-trailers);

(ii)  Vehicle refinishing, defined as the coating of road vehicles. or part of
them, carried out as part of vehicle repair. conservation or decoration outside
manufacturing inslallations, is not covered by this armex. The products used
as part of this activity arc considered in annex XI:

(s) “Wood impregnation” means any activity giving a loading of
preservative in timber:

(1) “Winding wire coating” means any coating activity of metallic
conductors used for winding the coils in transformers and motors, etc.:

(u)  “Fugitive emission” means any emission, not in waste gases. of VOCs
into air, soil and water as well as. unless otherwise stated. solvents contained in any
product; this includes uncaptured emissions of VOCs released to the outside
environment via windows, doors, vents and similar openings. Fugitive emissions
may be calculated on the basis of a solvent management plan (see appendix I to the
present annex);

(v)  “Total emission of VOCs” means the sum of fugitive emission of
VOCs and emission of VOCs in waste gases;

(w) “Input” means the quantity of organic solvents and their quantity in
preparations used when carrying out a process. including the solvents recycled
inside and outside the installation, and which are counted every time they are used to
carty out the activity;

(x)  “Emission limit value” (ELV) means the maximum quantity of VOC
(except methane) emitted from an installation which is not to be exceeded during
normal operation. For wasle gases, it is expressed in terms of mass of VOC per
volume of waste gases (expressed as mg C/m’ unless specified otherwisc). assuming
standard conditions for temperature and pressure for dry gas. Gas volumes that are
added to the waste gas for cooling or dilution purposes shall not be considered when
determining the mass concentration of the pollutant in the waste gases. Emission
limit values for waste gases are indicated as ELV¢: emission limit values for fugitive
emissions are indicated as ELVT;

(v)  “Normal operation” means all periods of operation except start-up and
shutdown operations and maintenance of equipment;

(7) “Substances harmful to human health”™ are subdivided into two
categories:

(i) Halogenated VOCs (hat have possible risk of irreversible effects; or

(i)  Hazardous substances that arc carcinogens. mutagens or toxic to
reproduction or that may cause cancer. may cause heritable genetic damage,
may cause cancer by inhalation, may impair fertility or may cause harm to
the unborn child:

(aa) “Footwear manufacture™ means any activity of producing
complete footwear or part of it;
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(bb) “Solvent consumption” means the total input of organic
solvents into an installation per calendar year. or any other 12-month period.
less any VOCs that are recovered for reuse.

4. The following requirements shall be satisfied:

(a) Emuissions shall be monitored in all cases via measurements or through
calculations’ achieving at least the same accuracy. Compliance with ELVs shall be
verified through continuous or discontinuous measurements. type approval. or any
other technically sound method. For the emissions in waste gases. in case of
continuous measurements, compliance with the ELVs is achieved if the validated
daily emission average does not exceed the ELVs. In case of discontinuous
measurements or other appropriate determination procedures, compliance with the
ELVs is achicved if the average of all the rcadings or other proccdures within onc
monitoring exercise does not exceed the limit values. The inaccuracy of the
measurement methods may be taken into account for verification purposes. The
fugitive and total ELVs apply as annual averages:

(by  The concentrations of air pollutants in gas-carrying ducts shall be
measurcd in a representative way. Monitoring of relevant polluting substances and
measurements of process parameters. as well as the quality assurance of automated
svstems and the reference measurements to calibrate those systems. shall be carried
out in accordance with CEN standards. If CEN standards are not available, ISO
standards. national or international standards which will ensure the provision of data
of an equivalent scientific quality shall apply.

5. The following ELVs apply for waste gases containing substances harmful to
human health:

(a) 20 mghn3 (expressed as the mass sum of individual compounds) for
discharges of halogenated VOCs. which are assigned (he following risk phrases:
“suspected of causing cancer” and/or “suspected of causing genctic defects™. where
the mass flow of the sum of the considered compounds is greater than or equal to
100 g/h; and

(b) 2 mghn3 (expressed as the mass sum of individual compounds) for
discharges of VOCs, which are assigned the [ollowing risk phrases: “may cause
cancer’, “may causc genctic defects”. “may causc cancer by inhalation”, “may
damage fertility”, “may damage the unbom child”. where the mass flow of the sum
of the considered compounds is greater than or equal to 10 g/h.

6. For the source categories listed in paragraphs 9 to 22 where it is
demonstrated that for an individual installation compliance with the fugitive
cmission limit valuc (ELVY) is not technically and cconomically fcasible, a Party
may exempt that installation provided that significant risks to human health or the
environment are not expected and that the best available techniques are used.

7. The limit values for VOC emissions for the source categories defined in
paragraph 3 shall be as specified in paragraphs 8 (o 22 below.

8. Storage and distribution of petrol:

(a) Petrol storage installations at terminals. when above the threshold
values mentioned in table 1. must be either:

* Methods of calculation will be reflected in guidance adopted by the Executive Body.
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(1) Fixed-rool tanks., which are conmecled (o a vapour recovery umil
meeting the ELVs sct out in table 1; or

(i)  Designed with a floating roof, either external or internal, equipped
with primary and secondary seals meeting the reduction efficiency set out in
table 1;

(b)  As a derogation from the above-mentioned requircments, fixed-roof
tanks, which were in operation prior to 1 January 1996 and which are not connected
to a vapour recovery unit, must be equipped with a primary seal which is achieving a
reduction efficiency of 90%.

Table 1
Limit values for VOC emissions from the storage and distribution of petrol,
excluding the loading of seagoing ships (stage I)

Activity Threshold value ELY or reduction efficiency

Loading and unloading of 5 000 m* petrol throughput annually  10g VOC/m? including

mobile container at methane”
terminals

Storage installations at Existing terminals or tank farms 95 wt-%"
terminals with a petrol throughput of 10 000

Mg/vear or more

New terminals (without thresholds
except for terminals located in small
remote islands with a throughput
less than 5 000 Mg/year)

Service stations Petrol throughput larger than 100 0.01wi-% of the
m’/year throughput®

* The vapour displaced by the filling of petrol storage tanks shall be displaced either into
other storage tanks or into abatement equipment meeting the limit values in the table above.

b Reduction efficiency expressed in % compared to a comparable fixed-roof tank with no
vapour-contamment controls, 1.e., with only a vacuum/pressure relief valve,

¢ Vapours displaced by the delivery of petrol into storage installations at service stations
and in fixed-rool tanks used [or the intermediate storage ol vapours must be returned through
a vapour-tight connection line to the mobile container delivering the petrol. Loading
operations may not take place unless the arrangements are in place and properly functioning.
Under these conditions, no additional monitoring of the compliance with the limit value is
required.
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Table 2
Limit values for VOC emissions for car refuelling at service station (stage 11)

Threshold values Minimum vapour capture efficiency wi- %°
New service station if its actual or intended Equal to or greater than 85% wt-%
throughput is greater than 500 m’ per annum with a vapour / petrol ration equal to or

Existing service station if its actual orintended  greater than 0.95 but less than or equal
throughput is greater than 3 000 m’ per annumas  to 1.05 (V/v).
of 2019

Existing service station if its actual or intended
throughput is greater than 500 m® per annum and
which undergoes a major refurbishment

“* The capture efficiency of the systems has to be certified by the manufacturer in
accordance with relevant technical standards or type approval procedures.

9. Adhesive coating:

Table 3
Limit values for adhesive coating

ELV for OC
Activity and threshold (daily for ELVe and yearly for ELVf and total ELV)

Footwear manufacture (solvent 25“ g VOC / pair of shoes
consumption > 5 Mg/year)

Other adhesive coating (solvent ELVc = 50 mg” C/m’
consumption 5-15 Mg/year) ELVF =25 wt-% or less of the solvent input
Or total ELV of 1.2 kg or less of VOC/kg of solid input

Other adhesive coating (solvent ELVc =350 mgb C/m’
consumption 15-200 Mg/ycar) ELVI = 20 wt-% or less of the solvent input
Or total ELV of 1 kg or less of VOC/kg of solid input

Other adhesive coating (solvent ELVc = 50 mg® C/m’
consumption > 200 Mg/year)  ELVF= 15 wt-% or less of the solvent input
Or total ELV of 0.8 kg or less of VOC/kg of solid input

* Total EL Vs are expressed in grams of solvent emitted per pair of complete footwear
produced.

» If techniques are used which allow reuse of recovered solvent, the limit value shall be
150 mg C/m’,

¢ [l'tefhmques are used which allow reuse of recovered solvent, the limit value shall be 100
mg C/m.
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10.  Wood and plastic lamination:

Table 4

Limit values for wood and plastic lamination

Activity and threshold ELY for VO {vearly)

Wood and plastic laminating (solvent Total ELV of 30 g VOC/m’ of final
consumption > 5 Mg/year) product

11.  Coating activities (vehicle coating industry):

Table 5

Limit values for coating activities in the vehicle industry

Activity and threshold ELV for VOC" (vearly for total ELV)
Manufacture of cars (M1, M2) 90 g VOC/m? or 1.5 kg/ body + 70 g/m?

(solvent consumption > 15 Mg/year
and < 5 000 coated items a year or >
3 500 chassis built)

Manufacture of cars (M1. M2) Fxisting installations: 60g VOC/m? or 1.9 kg/ body
(solvent consumption 15-200 +41 g/m?

Mg/year and > 5 000 coated items 8 Ny jnstallations: 45 ¢ VOC/m? or 1.3 kg/body +
year) 33 g/m?

Manufacture of cars (M1, M2) 35 g VOC/’ or 1 kg/body + 26 g/m? ?

(solvent consumption > 200 Mg/year
and > 5 000 coated items a year)

Manufacture of truck cabins (N1, Existing installations: 85 g VOC/m?
N2, N3) (solvent consumption

> 15 Mgfyear and < 5 000 coated New installations: 65 g VOC/m?
items/year)

Manufacture of truck cabins (N1, Existing installations: 75 g VOC/m?
N2, N3) (solvent consumption 15—

200 Mg/year and > 5 000 coated New installations: 55 g VOC/m?
itcms a year)

Manufacture of truck cabins (N1, 55 g VOC/m?
N2, N3) (solvent consumption > 200
Mg/year and > 5 000 coated items a

year)

Manufacture of trucks and vans Existing installations: 120 g VOC/m?
(solvent consumption > 15 Mg/year

and < 2 500 coated items a year) New installations: 90 g VOC/m?
Manufacture of trucks and vans Existing installations: 90 g VOC/m?

(solvent consumption 15-200
Mg/year and > 2 500 coated items a  New installations: 70 g VOC/m?
year)
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Activity and threshold ELV for VOC* (yearly for total KLT)

Manufacture of trucks and vans 50 g VOC/m?
(solvent consumption > 200 Mg/year
and > 2 500 coated items a year)

Manufacture of buses (solvent Existing installations: 290 g VOC/m?
consumption > 15 Mg/year and

<2000 coated items a year) New installations: 210 g VOC/m?
Manufacture of buses (solvent Existing installations: 225 g VOC/m?
consumption 15-200 Mg/vear and >

2 000 coated items a year) New installations: 150 g VOC/m?
Manufacture of buses (solvent 150 g VOC/m?

consumption > 200 Mg/year and
> 2 000 coated items a year)

“ The total limit values are expressed in terms of mass of organic solvent (g) emitted in
relation to the surface area of product (m?). The surface area of the product is defined as the
surface area calculated from the total electrophoretic coating area and the surface area of any
parts that might be added in successive phases of the coating process which are coated with
the same coatings. The surface of the electrophoretic coating area is calculated using the
formula: (2 x total weight of product shell)/(average thickness of metal sheet x density of
melal sheet). The total ELVs defined in the table above refer Lo all process stages carried out
at the same mstallation from electrophoretic coating, or any other kind of coating process
through the final wax and polish of top-coating inclusive. as well as solvent used in cleaning
of process equipment, including spray booths and other fixed equipment, both during and
outside of production time.

" For existing plants achieving these levels may entail cross-media effects, high capital
costs and long payback periods. Major step decreases in VOC emissions necessitate changing
the type of paint system and/or the paint application system and/or the drying system and this
usually involves either a new installation or a complete refurbishment of a paint shop and
requires significant capital investment.

12.  Coating activitics (metal, textile, fabric, film, plastic, paper and wooden
surfaces coating):

Table 6

Limit values for coating activities in various industrial sectors

Activity and threshold ELV for VOO (daily for ELVe and yearly for ELV{ and total ELT)

Wood coating ELVc = 100°mg C/m’

(solvent consumption 15— ELVf= 25 wt-% or less of the solvent input

25 Mg/year) Or total ELV of 1.6 kg or less of VOC/kg of solid input
Wood coating ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating
(solvent consumption 25— ELVF= 20 wi-% or less of the solvent input

200 Mg/vear) Or total ELV of 1 kg or less of VOC/kg of solid input
Wood coating ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating
(solvent consumption > ELVf= 15 wt-% or less of the solvent input

200 Mg/year) Or total ELV of 0.75 kg or less of VOC/kg of solid input
Coating of metal and ELVc = 100%* mg C/m’

plastics (solvent ELVF = 25° wi-% or less of the solvent input
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Activity and threshold ELV for VOC (daily for ELVe and yearly for ELVf and total £LV)

consumption Or total ELV of 0.6 kg or less of VOC/kg of solid input
5-15 Mg/vear)

Other coating, including  ELVc = 100%® mg C/m’

textile, fabric film and ELVf = 25 wt-% or less of the solvent input

paper (excluding web Or total ELV of 1.6 kg or less of VOC/kg of solid input
screen printing for textiles.

see printing) (solvent

consumption

5-15 Mg/ycar)

¢

Textile, fabric. filmand ~ ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating™
paper coating (excluding  EL V= 20" wi-% or less of the solvent input

web screen printing for Or total ELV of 1 kg or less of VOC/kg of solid input
textiles, see printing)

(solvent consumption

> 15 Mg/ycar)

Coating of plastic ELVc = 50 mg C/m’ for drying and 75 mg C/m’ for coating”
workpieces (solvent ELVf = 20" wt-% or less of the solvent input

consumption Or total ELV of 0.375 kg or less of VOC/kg of solid input
15-200 Mg/year)

Coating of plastic ELVc = 50 mg C/m’ for drving and 75 mg C/m’ for coating”
workpieces (solvent EL VI = 